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RAJYA SABHA

Thursday, 19th March, 2015/28th Phalguna,1936 (Saka)

The House met at eleven of the clock, 
MR. DEPUTY CHAIRMAN in the Chair.

PAPERS LAID ON THE TABLE

I. Accounts (2012-13) of the Haj Committee of India, Mumbai and related 
papers

II. The Outcome Budget (2015-16) in respect of the Ministry of External Affairs

विदेश मं�ी; और �िासी भारतीय काय्य मं�ी (�ीमती सुषमा सिराज): महोदय, मैं निमिनिनित 
प� सभा पटि पर रिती हँू :— 

I. (1) A copy each (in English and Hindi) of the following papers, under sub 
section (4) of Section 34 of the Haj Committee Act, 2002:—

 (a) Annual Accounts of the Haj Committee of India, Mumbai, for the 
year 2012-13, and the Audit Report thereon.

 (b) Statement by Government accepting the above Report.

 (2) Statement (in English and Hindi) giving reasons for the delay in laying 
the papers mentioned at (1) above.  

   [Placed in Library. See No. L.T. 2041/16/15]

II. A copy (in English and Hindi) of the Outcome Budget, for the year  
2015-16, in respect of the Ministry of External Affairs. 

   [Placed in Library. See No. L.T. 2040/16/15]

The Outcome Budget (2015-16) in respect of the Ministry of Corporate Affairs

THE MINISTER OF FINANCE; THE MINISTER OF CORPORATE AFFAIRS; 
AND THE MINISTER OF INFORMATION AND BROADCASTING (SHRI ARUN 
JAITLEY): Sir, I lay on the Table, a copy (in English and Hindi) of the Outcome 
Budget, for the year 2015-16, in respect of the Ministry of Corporate Affairs. 

   [Placed in Library. See No. L.T. 2153/16/15]

The Outcome Budget (2015-16) in respect of the Ministry of Cicro, small and 
medium enterprises

सूक्म, लघ ु और मधयम उद्यम मं�ी (�ी कलराज वम�): महोदय, मैं सूक्म, िघु तथा मधयम 
उद्यम मं�ािय के सम्बन्ध में 2015-16 के वर्ष के निए पनरणामी ्बजट की एक �नत (अं�ेज़ी तथा 
नहनदी में) सभा पटि पर रिता हँू।  [Placed in Library. See No. L.T. 2159/16/15]



I. Report and Accounts (2011-12 and 2012-13) of the National Commission for 
Women (NCW), New Delhi and related papers

II. Report and Accounts (2013-14) of  the National Institute of Public Cooperation 
and Child Development (NIPCCD), New Delhi and related papers

III. Outcome Budget (2015-16) in respect of the Ministry of Women and Child 
Development

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
MANEKA SANJAY GANDHI): Sir, I lay on the Table :—

I. (1) A copy each (in English and Hindi) of the following papers, under 
Section 14 of the National Commission for Women Act, 1990:—

  (i) (a) Annual Report and Accounts of the National Commission for 
Women (NCW), New Delhi,  for the year 2011-12, together 
with the Auditor's Report on the Accounts.

   (b) Action Taken Report on the recommendations contained in the 
above Report of the National Commission for Women.

   (c) Review by Government on the working of the above Commission.
     [Placed in Library. See No. L.T. 1607/16/15]

  (ii) (a) Annual Report and Accounts of the National Commission for 
Women (NCW), New Delhi, for the year 2012-13, together with 
the Auditor's Report on the Accounts.

   (b) Action Taken Report on the recommendations contained in the 
above Report of the National Commission for Women.

   (c) Review by Government on the working of the above Commission.

 (2) Statements (in English and Hindi) giving reasons for the delay in laying 
the papers mentioned at (1) above. 

     [Placed in Library. See No. L.T. 2161/16/15]

II. A copy each (in English and Hindi) of the following papers :—

 (a) Annual Report and Accounts of the National Institute of Public 
Cooperation and Child Development (NIPCCD), New Delhi,  for the 
year 2013-14, together with the Auditor's Report on the Accounts.

 (b) Review by Government on the working of the above Institute.

 (c) Statement by Government accepting the above Report.
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 (d) Statement giving reasons for the delay in laying the papers mentioned 
at (a) above.  [Placed in Library. See No. L.T. 2160/16/15]

III. Outcome Budget, for the year 2015-16, in respect of the Ministry of Women 
and Child Development.  [Placed in Library. See No. L.T. 2163/16/15]

I. Report and Accounts (2013-14) of the Bharat Immunologicals and Biologicals 
Corporation Limited (BIBCOL), Bulandshahr (U.P.) and the Central 
Electronics Limited (CEL), New Delhi and related papers

II. Report and Accounts (2012-13) of Technology Development Board, New Delhi 
and related papers

III.	Outcome	 Budgets	 (2015-16)	 in	 respect	 of	 the	 Department	 of	 Scientific	 and	
Industrial Research and the Department of Biotechnology

THE MINISTER OF STATE IN THE MINISTRY OF SCIENCE AND 
TECHNOLOGY; AND THE  MINISTER OF STATE IN THE MINISTRY OF EARTH 
SCIENCES (SHRI Y.S. CHOWDARY): Sir, I lay on the Table :—

I. (1) A copy each (in English and Hindi) of the following papers, under 
sub-section (1) (b) of Section 394 of the Companies Act, 2013:—

  (i) (a) Twenty-fifth Annual Report and Accounts of the Bharat 
Immunologicals and Biologicals Corporation Limited (BIBCOL), 
Bulandshahr (U.P.), for the year 2013-14, together with the 
Auditor's Report on the Accounts and the comments of the 
Comptroller and Auditor General of India thereon.

   (b) Statement by Government accepting the above Report. 
     [Placed in Library. See No. L.T. 2056/16/15]

  (ii) (a) Fortieth Annual Report and Accounts of the Central Electronics 
Limited (CEL), New Delhi, for the  year 2013-14, together with   
the Auditor's Report on the Accounts and the comments of the 
Comptroller and Auditor General of India thereon.

   (b) Statement by Government accepting the above Report.

 (2) Statements (in English and Hindi) giving reasons for the delay in laying 
the papers mentioned at (1) above. 

    [Placed in Library. See No. L.T. 2166/16/15]

II. A copy each (in English and Hindi) of the following papers:—
 (a) Seventeenth Annual Report and Accounts of Technology Development 

Board, New Delhi, for the year 2012-13, together with the Auditor's 
Report on the Accounts.
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 (b) Review by Government on the working of the Board.
 (c) Statement giving reasons for the delay in laying the papers mentioned 

at (a) above.  [Placed in Library. See No. L.T. 2055/16/15]

III. (i) Outcome Budget, for the year 2015-16, in respect of the Department of 
Scientific and Industrial Research. 

    [Placed in Library. See No. L.T. 2058/16/15]

 (ii) Outcome Budget, for the year 2015-16, in respect of the Department of 
Biotechnology.  [Placed in Library. See No. L.T. 2059/16/15]

I.	 Notifications	 of	 the	 Ministry	 of	 Environment,	 Forests	 and	 Climate	 Change

II. Report and Accounts (2013-14) of the Salim Ali Centre for Ornithology and 
Natural History (SACON), Coimbatore and related papers

III. Report and Accounts (2011-12, 2012-13 and 2013-14) of the Wildlife Institute 
of India (WII), Dehradun and related papers

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, 
FORESTS AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): Sir, I lay 
on the Table :—

I. A copy each (in English and Hindi) of the following Notifications of the 
Ministry of Environment, Forests  and Climate Change,  under  Section  26 of the 
Environment (Protection)  Act, 1986:—

  (a) S.O. 137 (E), dated the 13th January, 2015, amending Notification No.  
S.O. 1174 (E), dated the 18th July, 2007 to substitute certain entries in 
the original Notification.

  (b) G.S.R. 54 (E), dated the 23rd January, 2015, publishing the   Environment 
(Protection) Amendment Rules, 2015. 

    [Placed in Library. See No. L.T. 2012/16/15]

II. A copy each (in English and Hindi) of the following papers:—

 (a) Annual Report and Accounts of the Salim Ali Centre for Ornithology and 
Natural History (SACON), Coimbatore, for the year 2013-14, together 
with the Auditor's Report on the Accounts.

 (b) Review by Government on the working of the above Centre.

 (c) Statement giving reasons for the delay in laying the papers   mentioned 
at (a) above.  [Placed in Library. See No. L.T. 2011/16/15]
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III. (i) (a) Annual Report and Accounts of the Wildlife Institute of India (WII), 
Dehradun, for the year 2011-12, together with the Auditor's Report 
on the Accounts.

  (b) Review by Government on the working of the above Institute.

  (c) Statement giving reasons for the delay in laying the papers mentioned 
at (i) (a) above.  [Placed in Library. See No. L.T. 2173/16/15]

 (ii) (a) Annual Report and Accounts of the Wildlife Institute of India (WII), 
Dehradun, for the year 2012-13, together with the Auditor's Report 
on the Accounts.

  (b) Review by Government on the working of the above Institute.

  (c) Statement giving reasons for the delay in laying the papers mentioned 
at (ii) (a) above.  [Placed in Library. See No. L.T. 2174/16/15]

 (iii) (a) Annual Report and Accounts of the Wildlife Institute of India (WII), 
Dehradun, for the year 2013-14, together with the Auditor's Report 
on the Accounts.

  (b) Review by Government on the working of the above Institute.

  (c) Statement giving reasons for the delay in laying the papers mentioned 
at (iii) (a) above.  [Placed in Library. See No. L.T. 2175/16/15]

I. Report and Accounts (2013-14) of the Grih Kalyan Kendra, New Delhi and 
related papers

II. Outcome Budget (2015-16) in respect of the Department of Space

III. Outcome Budget (2015-16) in respect of the Ministry of Development of 
North Eastern Region

THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF 
NORTH EASTERN REGION; THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE; THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS; THE MINISTER OF 
STATE IN THE DEPARTMENT OF ATOMIC ENERGY; AND  THE MINISTER 
OF STATE IN THE DEPARTMENT OF SPACE (DR. JITENDRA SINGH): Sir, I 
lay on the Table, a copy each (in English and Hindi) of the following papers:—

I. (a) Annual Report and Accounts of the Grih Kalyan Kendra, New Delhi, for 
the year 2013-14, together with the Auditor's Report on the Accounts.

 (b) Statement by Government accepting the above Report. 
   [Placed in Library. See No. L.T. 2062/16/15]
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II. Outcome Budget, for the year 2015-16, in respect of the Department of 
Space.  [Placed in Library. See No. L.T. 2064/16/15]

III. Outcome Budget, for the year 2015-16, in respect of the Ministry of 
Development of North Eastern Region.

  [Placed in Library. See No. L.T. 2177/16/15]

The Outcome Budget (2015-16) in respect of the Department of Industrial Policy 
and Promotion

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND 
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): Sir, I lay on the Table, a copy 
(in English and Hindi) of the Outcome Budget, for the year 2015-16, in respect of 
the Department of Industrial Policy and Promotion. 

[Placed in Library. See No. L.T. 2187/16/15]

The Outcome Budget (2015-16) in respect of the Ministry of Culture

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE; THE 
MINISTER OF STATE OF THE MINISTRY OF TOURISM; AND THE MINISTER 
OF STATE IN THE MINISTRY OF CIVIL AVIATION (DR. MAHESH SHARMA): 
Sir, I lay on the Table, a copy (in English and Hindi) of the Outcome Budget, for 
the year 2015-16, in respect of the Ministry of Culture. 

[Placed in Library. See No. L.T. 2140/16/15]

I. Report and Accounts (2013-14) of the HMT Limited, Bangalore along with 
that of it's subsidiary companies and related papers

II. The Outcome Budget (2015-16) in respect of the Ministry of Heavy Industries 
and Public Enterprises

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES AND 
PUBLIC ENTERPRISES (SHRI G.M. SIDDESHWARA): Sir, I lay on the Table :—

I. (1) A copy each (in English and Hindi) of the following papers, under 
sub-section (1) (b) of Section 394 of the Companies Act, 2013:—

  (a) Sixty-first Annual Report and Accounts of the HMT Limited, 
Bangalore, along with that of it's subsidiary companies, for the year 
2013-14, together with the Auditor's Report on the Accounts and the 
comments of the Comptroller and Auditor General of India thereon.

  (b) Statement by Government accepting the above Report. 
[Placed in Library. See No. L.T. 2021/16/15]

 (2) Statement (in English and Hindi) giving reasons for the delay in laying 
the papers mentioned at (1) above.
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II.  A copy (in English and Hindi) of the Outcome Budget, for the year  
2015-16, in respect of the Ministry of Heavy Industries and Public Enterprises. 

[Placed in Library. See No. L.T. 2196/16/15]

Report and Accounts of Various Centre, Association, Council, Institutes and 
Related Papers

सामावजक नयाय और अविकावरता मं�ालय में राजय मं�ी (�ी कृष्ण पाल): महोदय, मैं 

निमिनिनित प�ों  की एक-एक �नत (अं�ेज़ी तथा नहनदी में) सभा पटि पर रिता हँू:—

(i) (a) Annual Report and Accounts of the Mobility Aid Centre, Indore, Madhya 
Pradesh, for the year 2013-14, together with the Auditor's Report on the 
Accounts.

 (b) Review by Government on the working of the above Centre.

 (c) Statement giving reasons for the delay in laying the papers mentioned 
at (i) (a) above.  [Placed in Library. See No. L.T. 2030/16/15]

(ii) (a) Annual Report and Accounts of the North East Voluntary Association of 
Rural Development (NEVARD), Guwahati, Assam, for the year 2013-14, 
together with the Auditor's Report on the Accounts.

 (b) Review by Government on the working of the above Association.

 (c) Statement giving reasons for the delay in laying the papers mentioned 
at (ii) (a) above.  [Placed in Library. See No. L.T. 2029/16/15]

(iii) (a) Twenty-seventh Annual Report and Accounts of the Rehabilitation Council 
of India (RCI), New Delhi,  for the year 2013-14, together with the 
Auditor's Report on the Accounts.

 (b) Review by Government on the working of the above Council.

 (c) Statement giving reasons for the delay in laying the papers mentioned 
at (iii) (a) above.  [Placed in Library. See No. L.T. 2025/16/15]

(iv) (a) Annual Report and Accounts of the Ali Yavar Jung National Institute for 
the Hearing Handicapped (AYJNIHH), Mumbai, for the year 2013-14, 
together with the Auditor's Report on the Accounts.

 (b) Review by Government on the working of the above Institute.

 (c) Statement giving reasons for the delay in laying the papers mentioned 
at (iv) (a) above.  [Placed in Library. See No. L.T. 2027/16/15]
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(v) (a) Annual  Report  and Accounts of the National Institute for Empowerment 
of Persons with Multiple Disabilities, Chennai, for the year 2013-14, 
together with  the Auditor's Report on the Accounts.

 (b) Review by Government on the working of the above Institute.

 (c) Statement giving reasons for the delay in laying the papers mentioned 
at (v) (a) above.  [Placed in Library. See No. L.T. 2026/16/15]

(vi) (a) Annual Report and Accounts of the Swami Vivekanand National Institute 
for Rehabilitation Training and Research (NIRTAR), Cuttack, Odisha, for 
the year 2013-14, together with the Auditor's Report on the Accounts.

 (b) Review by Government on the working of the above Institute.

 (c) Statement giving reasons for the delay in laying the papers mentioned 
at (vi) (a) above.  [Placed in Library. See No. L.T. 2028/16/15]

(vii) (a) Thirtieth Annual Report and Accounts of the National Institute for the 
Mentally Handicapped (NIMH), Secunderabad, Andhra Pradesh, for the 
year 2013-14, together with the Auditor's Report on the Accounts.

 (b) Review by Government on the working of the above Institute.

 (c) Statement giving reasons for the delay in laying the papers mentioned 
at (vii) (a) above.  [Placed in Library. See No. L.T. 2031/16/15]

The Outcome Budget (2015-16) in respect of the Department of Science and 
Technology

THE MINISTER OF STATE IN THE MINISTRY OF SCIENCE AND 
TECHNOLOGY; AND THE MINISTER OF STATE IN THE MINISTRY OF  
EARTH SCIENCES (SHRI Y. S. CHOWDARY): Sir, I lay on the Table, a copy  
(in English and Hindi) of the Outcome Budget, for the year 2015-16, in respect of 
the Department of Science and Technology.

[Placed in Library. See No. L.T. 2111/16/15]

I. Accounts (2013-14) of the Delhi Development Authority (DDA), New Delhi 
and related papers

II. Statement of allotments

III. Report and Accounts (2013-14) of the Rajghat Samadhi Committee (RSC), 
New Delhi and related papers

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT; 
AND THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN 
POVERTY ALLEVIATION (SHRI BABUL SUPRIYO): Sir, I lay on the Table :––
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I. (1) A copy each (in English and Hindi) of the following papers, under 
sub-section (4) of Section 25 of the Delhi Development Act, 1957:—

  (a) Annual Accounts of the Delhi Development Authority (DDA), New 
Delhi, for the year 2013-14, and the Audit Report thereon.

  (b) Review of the Annual Accounts and Audit Report of the above 
Authority.

 (2) Statement (in English and Hindi) giving reasons for the delay in laying 
the papers mentioned at (1) above. 

   [Placed in Library. See No. L.T. 2112/16/15]

II. A copy each (in English and Hindi) of the following papers:—

(i) Annual Statement of allotments made under 5% discretionary quota, in 
accordance with the guidelines issued vide Directorate of Estates O.M. 
No.12035/2/97-Pol.II (Pt. II) dated the 17th November, 1997, for the 
year ending 31st December, 2014.  

  [Placed in Library. See No. L.T. 2113/16/15]

III. (a) Annual Report and Accounts of the Rajghat Samadhi Committee (RSC), 
New Delhi, for the year 2013-14, together with the Auditor's Report on 
the Accounts.

 (b)  Review by Government on the working of the above Committee. 
   [Placed in Library. See No. L.T. 2212/16/15]

Report  (2010-11 and 2011-12) of the National Commission for Scheduled Castes 
(NCSC), New Delhi and Related Papers

सामावजक नयाय और अविकावरता मं�ालय में राजय मं�ी (�ी विजय सापंला): महोदय, मैं 
निमिनिनित प� सभा पटि पर रिता हँू :—

(1) A copy each (in English and Hindi) of the following papers, under clause 
(6) of article 338 of the Constitution of India:—

  (a) Fifth Annual Report of the National Commission for Scheduled Castes 
(NCSC), New Delhi, for the years 2010-11 (June, 2010 to March, 2011) 
and 2011-12 (April, 2011 to March, 2012).

  (b) Explanatory Memorandum on the Fifth Annual Report of the National 
Commission for Scheduled Castes (NCSC), New Delhi, for the years 
2010-11 and 2011-12.

 (2) Statement (in English and Hindi) giving reasons for the delay in laying the 
papers mentioned at (1) above. 

[Placed in Library. See No. L.T. 2035/16/15]
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REPORT	 OF	 THE	 DEPARTMENT-RELATED	 PARLIAMENTARY	 STANDING	
COMMITTEE	 ON	 HOME	 AFFAIRS

SHRI P. BHATTACHARYA (West Bengal):  Sir, I present the One-Hundred and 
Eighty-Fourth Report (in English and Hindi) of the Department-related Parliamentary 
Standing Committee on Home Affairs on the Action Taken by Government on the 
recommendations/observations contained in its 179th Report (ATR on 137th Report) 
on the Rehabilitation of J&K Migrants. 

REPORT	 OF	 THE	 COMMITTEE	 ON	 PUBLIC	 UNDERTAKINGS

�ी नरेश अ�िाल (उत्तर �देश): महोदय, मैं पेट्ोनियम और �ाकृनतक गैस मं�ािय से 
सम्बनन्धत नियं�क और महािेिापरीक्षक के वर्ष 2009-10 के �नतवदेि संखयाकं 9 के िेिापरीक्षा 
पैरा संखया 13.5.1 के आ्धार पर ओएिजीसी निनमटेड द्ारा कच्े तेि की कीमत पर कंडेंसेट 
की िरीद के सम्बन्ध में सरकारी उप�मों सम्बन्धी सनमनत के अट्ाइसवें �नतवदेि (पं�हवीं िोक 
सभा) में अंतर्वषट समुन्तयों/नसफानरशों पर सरकार द्ारा की गई कार्षवाई के सम्बन्ध में सनमनत 
के दूसरे �नतवदेि की एक �नत (अं�ेज़ी तथा नहनदी में) सभा पटि पर रिता हँू। 

SUBMISSION	 REG.	 HOLDING	 DISCUSSION	 ON	 A	 COUPLE	 OF	 ISSUES

�ी बसािाराज पाविल (कणणाटक) : उपसभापनत जी, एक आईएएस अन्धकारी, डी.के. रनव, 
नजिकी तीि नदि पहिे डेथ हुई है, उसके ्बारे में ...(वयििान)... ्बहुत सीनरयसिी एन्वायरी 
करिे की ्बात है।  उिके मा ं-्बाप िे नव्धाि सौ्ध के सामिे ्धरिा नदया है और व े एक एमपार्शयि 
एन्वायरी ्ाहते हैं। अपिे पनरवार की इजजत ्ब्े ...(वयििान)... 

MR. DEPUTY CHAIRMAN:  No, no. ...(Interruptions)... That's for the State 
Government ...(Interruptions)... Please. ...(Interruptions)... Okay; take your seat.  
...(Interruptions)...

�ी तरु्ण विजय (उत्तरािंड): उपसभापनत जी, ...(वयििान)...

�ी नरेश अ�िाल (उत्तर �देश): सर, नकसािों के सम्बन्ध में हम िोगों का िोनटस है। 
...(वयििान)...

सु�ी मायािती (उत्तर �देश): माििीय उपसभापनत जी, ...(वयििान)...

�ी सतीश चं� वम�ा (उत्तर �देश):  सर, रूि 267 के तहत हम िोगों िे िोनटस नदया 
है। ...(वयििान)...

MR. DEPUTY CHAIRMAN: Yes, yes. I am taking up 267.

�ी नरेश अ�िाल : सर, ये नकसाि नवरो्धी हैं। ...(वयििान)...
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MR. DEPUTY CHAIRMAN: Tarun Vijayji, sit down ..(Interruptions)..

�ी अली अनिर अंसारी (न्बहार): सर, नकसाि मर रहे हैं ...(वयििान)... 

�ी उपसभापवत : आप िोग ्ैबनिए। ...(वयििान)...  I will call you.  ...(Interruptions)... 
आप िोग ्ैबनिए। ...(वयििान)... Take your seat.  ...(Interruptions)... All of you, please 
resume your seats. ...(Interruptions)... 

�ी सतीश चं� वम�ा : सर, ये नकसािों के मामिे में सुििा ही िहीं ्ाहते हैं।  ...(वयििान)... 
हम िोगों िे रूि 267 के तहत िोनटस नदया है। ...(वयििान)...

MR. DEPUTY CHAIRMAN:  All of you are requested. I will call you.  
...(Interruptions)... All of you are requested to take your seat. ...(Interruptions)...

�ी तरु्ण विजय : गरी्ब की आवाज कोई िहीं सुििा ्ाहता है। ...(वयििान)...

�ी बसािाराज पाविल : उपसभापनत जी, �ी डी.के. रनव की मौत के सम्बन्ध में हमिे �्धाि 
मं�ी जी को न्ट्ी नििी है। ...(वयििान)...

�ी नरेश अ�िाल : सर, ये नकसाि नवरो्धी हैं। ...(वयििान)...

MR. DEPUTY CHAIRMAN:  Now, ...(Interruptions)... See, notice under Rule 
267 has been received from Shri K.C. Tyagi, Shri Naresh Agrawal, Shri Ghulam 
Nabi Azad, the Leader of the Opposition, Shri Husain Dalwai, Smt. Rajani Patil, 
Shri Veer Singh and Shri P. Rajeeve. ...(Interruptions)... In the morning, it was 
decided, we will have a discussion and Minister will react and it will be closed by 
12.00 p.m. We will close before 12.00 p.m. ...(Interruptions)... So, I am allowing 
each ...(Interruptions)...  See, first, I am allowing those who have given notice.  
Maximum three minutes each. ...(Interruptions)...  Shri K. C. Tyagi.  Losses of crops 
due to unprecedented heavy rains and hailstorm. ...(Interruptions)...  Shri K.C. Tyagi, 
maximum three minutes.  Not more than that. ...(Interruptions)... I will call others.  
I will call you. ...(Interruptions)... No ...(Interruptions)... But he has given notice.  
...(Interruptions)... The name of Veer Singh is there. ...(Interruptions)...

�ी सतीश चं� वम�ा : सर, रूि 267 के तहत हमारा भी िोनटस है, हम िोगों को सुि 
निया जाए। ...(वयििान)...

MR. DEPUTY CHAIRMAN: I read the notice. ...(Interruptions)...

�ी नरेश अ�िाल : सर, नकसािों के सम्बन्ध में हम िोगों का िोनटस भी है। ...(वयििान)...

सु�ी मायािती : माििीय उपसभापनत जी, दो नमिट मेरी ्बात भी सुि िीनजए। ...(वयििान)...

�ी उपसभापवत : नम�ा जी, आप जरा ्ैबनिए। ...(वयििान)... Behenji, I will call you.  
...(Interruptions)...  I will call you.  ...(Interruptions)...  No, please.  ...(Interruptions)...  
No, please.  
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�ी तरु्ण विजय : एक आदमी ्ेब्ारा मारा गया, हमें आवाज भी िहीं उिािे देते।  
...(वयििान)...

MR. DEPUTY CHAIRMAN: No, Mr. Tarun.  Please. ...(Interruptions)... Mr. Tarun, 
please sit down. ...(Interruptions)... No, no. ...(Interruptions)... Mr. Tarun, sit down. 
...(Interruptions)... Mr. Tarun, I have not permitted you. ...(Interruptions)...  I have not 
allowed Mr. Tarun. ...(Interruptions)... I have not allowed Mr. Patil ...(Interruptions)... 
Sit down. ...(Interruptions)... That will not go on record. ...(Interruptions)...  

�ी तरु्ण विजय :* 

�ी बसािाराज पाविल : *

�ी सतीश चं� वम�ा : सर, ये ्या कर रहे हैं, आप ्बोि रहे हैं और ये िड़े हैं। ऐसे नकस 
तरह हाउस ्िेगा?

MR. DEPUTY CHAIRMAN: See, Misraji, one second. ...(Interruptions)... No, 
Mr. Tarun. Please. ...(Interruptions)...  Misraji, please. ...(Interruptions)...  One second.  
तयागी जी, आप ्ैबनिए।  Misraji, you know the Rules. I have read the notice and names 
in the notice.  The name of Shri Veer Singh is also there.  But Tyagiji’s notice is 
first.  And, Tyagiji’s notice is first, so, I called him.  That is all.  But I assure you, 
I will call Behenji also. ...(Interruptions)... No problem. ...(Interruptions)...

SHRI SITARAM YECHURY (West Bengal): If you are going to discuss this, 
please allow all of us. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Yes, leaders.  ...(Interruptions)...  Restricted to three 
minutes. ...(Interruptions)... Leaders will be called but restricted to three minutes.  
...(Interruptions)... But restricted to three minutes. That is it. ...(Interruptions)... Shri 
K.C. Tyagi. Less than three minutes. ...(Interruptions)... तीि नमिट से जयादा समय िहीं देंगे।  

DISCUSSION	 ON	 THE	 VARIOUS	 PROBLEMS	 BEING	 FACED	 BY	
FARMERS	 IN	 THE	 COUNTRY

�ी के.सी. तयागी (न्बहार): सर, मैं जलदी समापत करिे का �यास करंूगा, िेनकि यह सवाि 
ऐसा है, नजस पर मैं नवसतार से कहिा ्ाहता हंू।

महोदय, मैं एक समा्ार प� की हेडडग पढ़ रहा हंू। ज्ब हम ्ुिाव िड़िे के निए वोट 
मा ंगिे जाते हैं, तो नजिके सामिे हम नगड़नगड़ाते हैं और वोट के निए हाथ जोड़ते हैं, यह उसी 
नकसाि की पीड़ा है– "मं�ी जी हम ्बर्बाद हो गए हैं, हमें मुआवजा नदिवा दीनजए।" नकसाि रो 
रहा है, न्लिा रहा है, िेनकि जो अफसर है, वह कह रहा है नक तुमहारा नसफ्ष  10% से िेकर 
15% िुकसाि हुआ है, अगर 100% िुकसाि होगा, त्ब मुआवजा नमिेगा। 

*Not recorded.
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महोदय, इसी तरह सरकार िे ्बीमा की िीनत ्बिाई है। मैं ्बीमा के ्बारे में पढ़कर सुिािा 
्ाहता हंू, जो एक राजय का नवशिेरण है– "22 हजार करोड़ रुपये से जयादा की फसि ्बर्बाद 
हुई है", िेनकि नवत्त मं�ी महोदय, इि ्बीमा कमपनियों से 1000 करोड़ रुपये से जयादा की मदद 
नमििे की संभाविा िहीं है। कृनर नवभाग के अन्धकानरयों पर भरोसा करें, तो ्बीमा कंपनियां नपछिे 
छ: साि में करी्ब 1800 करोड़ रुपये कमा ्ुकी हैं, यािी ्बीमा कमपनियां �देश के नकसािों से 
हर साि औसति 350 करोड़ रुपये कमा रही हैं और नकसािों के निए औसति केवि 50 करोड़ 
रुपये दे रही हैं। यह है मुलक की हकीकत। 

महोदय, यहां पर अगर मैं ्ौ्धरी देवीिाि जी का नज� िहीं करंूगा, तो जयादती होगी।  
1987 में हनरयाणा में ्ौ्धरी देवीिाि जी के िेतृतव में सरकार ्बिी थी। उस समय सोिीपत में 
ओिावृनषट हुई थी और देवीिाि जी सु्बह 6.00 ्बजे गा ंव-गांव में जा करके, ्ारपाई पर ्ैबि करके 
गांव वािों से पूछते थे नक तुमहारा नकतिा िुकसाि हुआ है। सर, हमारी नकसमत इतिी िरा्ब 
है नक सरकार भी नििाफ और भगवाि भी नििाफ, तो नकसके पास फनरयाद करिे के निए 
जायें?  आज तक कें � सरकार का एक भी मं�ी या नकसी सू्ेब का मुखय मं�ी नकसािों के पास 
जाकर यह िहीं पूछ पाया नक तुमहारा ्या िुकसाि हुआ है? ...(समय की घंिी)... ...(वयििान)... 

MR. DEPUTY CHAIRMAN: Okay, okay. ...(Interruptions)...

�ी �भात झा (मधय �देश): आप गित मत ्बोनिए। ...(वयििान)... मुखय मं�ी जी गये हैं। 
...(वयििान)...

�ी के.सी. तयागी: व े गये हैं, अचछी ्बात है। ...(वयििान)... 

�ी �भात झा: व े वहा ं जा रहे हैं। ...(वयििान)...

�ी के.सी. तयागी: िीक है। ...(वयििान)... आप मुझे इटंरपट मत कीनजए। पिीज़। ...(वयििान)... 

�ी �भात झा: आप गित मत ्बोनिए। ...(वयििान)... 

�ी के.सी. तयागी: मुझे पिीज़ इंटरपट मत कीनजए। ...(वयििान)... 

�ी �भात झा: सदि में गित मत ्बोनिए। ...(वयििान)... 

�ी के.सी. तयागी: आप ्बाद में ्बोि िीनजएगा।  ...(वयििान)... आप ्बाद में ्बोि िीनजएगा।  
...(वयििान)... 

MR. DEPUTY CHAIRMAN: Please. ...(Interruptions)...

�ी �भात झा: मुखय मं�ी नशवराज डसह जी वहां गये थे। ...(वयििान)... 

�ी के.सी. तयागी: अचछा है। मैं मु्बारक्बाद देता हँू। ...(वयििान)...

MR. DEPUTY CHAIRMAN: Please don’t interrupt. ...(Interruptions)...

�ी के.सी. तयागी: आप मत कीनजए* उिकी। ...(वयििान)...

* Expunged as ordered by the Chair.



MR. DEPUTY CHAIRMAN: Mr. Jha, don’t create trouble. ...(Interruptions)... 
We have to finish this before 12:00 noon. Don’t create problem.  

�ी के.सी. तयागी: आप उिकी ्बाद में कर िीनजएगा, नजतिी करिी है। आपके पास पौि 
सेर म्िि हम भी नभजवा देंगे। ...(वयििान)... 

सर, दस नदि यहीं पर ््णा हुई थी। मैं माििीय शरद पवार जी से ््णा कर रहा था, जो 
इस सदि में सीनियरमोसट पोनिनटनशयि हैं।  इनहोंिे मुझे ्बताया नक जो यूपीए की सरकार थी, 
उनहोंिे एक ्बार �ण्ब मुिजजी साह्ब को और एक ्बार �ी शरद पवार साह्ब को ऐसे ही मं�ी 
मंडिीय योजिा �ुप का ्ेयरमैि ्बिा कर पूरे देश के नकसािों की जो फसि की ्बर्बादी हुई, 
उसके निए एक कमेटी ्बिायी थी। अ्ब तो कमेनटयां भी स्ब ्ीज़ों में हो गयी हैं। मैं नवत्त मं�ी 
महोदय से ्ाहँूगा, मुझे उिकी ईमािदारी पर पूरा नवशवास है। इिके िेतृतव में असेसमेंट के निए 
कोई कमेटी ्बि जाये और ये राजयों के मुखयमंन �यों के पास जायें। सर, नजतिी ्बर्बादी इस ्बार 
हुई है, मैं उसके फोटो निए हुए हँू। नवत्त मं�ी महोदय, आपके मं�ी महोदय कह रहे हैं नक जो 
िेटी हुई फसि है, वह दो नदि में िीक हो जायेगी। कभी िेती की है, उनहें जौ-गेहँू का फक्ष  
पता है! गमिों में कृनर करिे वािे िोग, गावँ के िोगों के �नत असंवदेिशीि भारा का इसतेमाि 
कर रहे हैं। ्बरसात से, ओिे से जो फसि नगर जाती है, ि उिकी नकसमत उिती है, ि फसि 
उिती है। ज्ब आपको यह जािकारी िहीं है, तो आप नकसािों का ्या भिा करेंगे? 100 परसेंट 
िॉस नकसाि का हुआ है। मैं आपको कागज मुहैया कराता हँू। सर, मेरा आपसे निवदेि है नक 
मं�ी मंडिीय समूह का एक ्ेयरमैि ्बिे, नवत्त मं�ी जी ्बिें, तो हमें ्बहुत �सन्नता होगी। हमें 
उि पर नवशवास है। ...(वयििान)... ...(समय की घंिी)...

MR. DEPUTY CHAIRMAN: Yes, yes. Time-limit is over. ...(Interruptions)... 
...(समय की घंिी)... हो गया, हो गया। Now, please conclude. ...(Interruptions)...

�ी के.सी. तयागी: सर, ...(वयििान)... ऐपि के नकसाि से िेकर पवार साह्ब के इिाके 
के �ेप का, िागपुर में संतरे का, ...(समय की घंिी)... और हमारे यहां सारी फसि ्बर्बाद हो 
गयी है।  ...(वयििान)...

MR. DEPUTY CHAIRMAN: Please. ...(Interruptions)... Now, Km. Mayawati. 
...(Interruptions)...

�ी के.सी. तयागी: सर, आिू सड़ गया, पयाज सड़ गया।  सर, एक हाई पावर कमेटी ्बिे, 
वह असेसमेंट करे, सारी कजणा वसूिी ्ंबद हो, ...(वयििान)...

MR. DEPUTY CHAIRMAN: You have made your point. ...(Interruptions)...

�ी के.सी. तयागी: उिके ्ेबनटयों और ्बच्ों की शानदयों के निए पैसा नमिे।  ...(वयििान)...

सु�ी मायािती (उत्तर �देश): माििीय उपसभापनत जी, मौजूदा ्ि रहा संसद का स� 
एक-दो नदि में उििे के ्बाद अ्ब अ�ैि महीिे के आनिर में नफर से ्ैबिेगा। इस समय अपिे 
देश का नकसाि दो �मुि समसयाओं से ्बहुत जयादा दुिी है और न्ननतत भी है।

इस समय नकसािों की जो दो �मुि समसयायें हैं, उिमें पहिी समसया यह है नक वत्षमाि 
कंे� की सरकार द्ारा भनूम अन्ध�हण नव्ेधयक में जो संशो्धि नकया गया है, उसको िेकर पूरे 

14 Discussion on the... [RAJYA SABHA]   ...in the Country



देश के नकसाि काफी दुिी हैं, गुससे में हैं और आनदोनित भी हैं। यह जो संशो्धि नव्ेधयक है, 
यह नकसािों के नहत में िहीं है और नकसािों के नहत को धयाि में रि कर हमारी पाटजी तो इस 
संशो्धि नव्ेधयक के नििाफ है, हमारी पाटजी ही िहीं, पूरा नवपक्ष भी इस संशो्धि नव्ेधयक के 
नििाफ है। तो हमारी पाटजी यह ्ाहती है नक यह स� उििे से पहिे ही यह जो भनूम अन्ध�हण 
संशो्धि नव्ेधयक है, जो िोक सभा में पास हो ्ुका है, राजय सभा में अभी िहीं हुआ है, तो उसे 
इस हाउस में िािे से पहिे उसको वापस िे निया जाये और सन् 2013 का जो भनूम अन्ध�हण 
नव्ेधयक है, उसको ही सवीकार कर निया जाए।

माििीय उपसभापनत जी, इस समय नकसािों की दूसरी �मुि समसया यह है नक पूरे देश 
के अनदर अन्धकांश राजयों में ्ेबमौसमी ्बरसात की कुदरती मार से पूरे देश का नकसाि दुिी 
है, ्बहुत परेशाि है और इस समय नकसािों की तीि-्ौथाई फसि ्बर्बाद हो ्ुकी है। देश के 
अंदर जो छोटे या मधयम नकसाि हैं, आज व े ्बहुत जयादा दुिी हैं और व े आतमहतयाएं तक कर 
रहे हैं। ऐसी नसथनत में हमारा कें � की सरकार से यह कहिा है नक इस समय हमारा नकसाि जो 
कुदरती मार से जूझ रहा है, इसमें कें � सरकार को सामिे आिा ्ानहए और राजयों की मदद 
करिी ्ानहए तथा नकसािों की मदद करिी ्ानहए। उिकी जो फसि ्बर्बाद हो रही है, उिको 
उन्त मुआवजा देिा ्ानहए।  इसके निए हमारी पाटजी यह ्ाहेगी नक आप एक सव्षदिीय कमेटी 
्बिाइए, उिसे नव्ार-नवमश्ष करें और हो सके तो सभी राजयों के मुखय मंन �यों की, जहां-जहा ं 
नकसािों की फसि िषट हुई है, ्बर्बाद हुई है, वहां के मुखय मंन �यों की एक मीडटग ्ुबिाएं, 
उिसे नव्ार-नवमश्ष करके नकसािों को उन्त मुआवजा देिे के निए कोई िोस कदम उिाएं। 
...(समय की घंिी)... कें � की सरकार से हमारी यह पुरजोर अपीि है।  

मैं यह कहिा ्ाहती हँू, िास तौर से ये जो दो समसयाएं मैंिे रिी हैं, इस सं्ंब्ध में कें� 
की सरकार से मेरा यह कहिा है नक हाउस उििे से पहिे-पहिे इि दोिों समसयाओं का कोई 
समा्धाि हो जािा ्ानहए और कें � की सरकार को इि दोिों समसयाओं के मामिे में अपिा  
जवा्ब देिा ्ानहए, ्योंनक आज पूरे देश का नकसाि ्बहुत दुिी है और ्बहुत गुससे में है। 
...(समय की घंिी)... इस समय नकसािों की जो फसि िषट हो गई है, अगर सरकार िे उिको 
उन्त मुआवजा िहीं नदया, उिकी मदद िहीं की, तो नकसाि टूट जायेगा। मैं आपको यह भी 
्बतािा ्ाहती हँू नक अ्ब पूरे देश के अंदर महंगाई भी ्बड़े पैमािे पर ्बढ़ जाएगी, रोजमरणा की 
जो वसतुएं हैं, जो कृनर से जुड़ी हुई हैं, उिकी कीमतों पर सरकार का नियं�ण ितम हो जाएगा। 
...(समय की घंिी)... इससे िास तौर से जो ्बड़े-्बड़े वयापारी हैं, व े इसकी आड़ में िाजायज 
फायदा उिाएंगे, इसनिए कें � की सरकार को इस मामिे में जयादा धयाि देिा ्ानहए, ऐसी मेरी 
आपसे नर्वसेट है। ्धनयवाद।   

�ो. राम गोपाल यादि (उत्तर �देश): �ीमन्, अभी दो-तीि नदि पहिे इस पर ््णा हुई 
थी, िेनकि उसके ्बाद िगातार एक नदि, दो नदि के अंतराि में कुदरत का कहर नकसािों 
पर टूट रहा है। ज्ब ््णा हुई थी, उसके ्बाद जो ्बानरश हुई और जो ओिा वृनषट हुई, उसमें 
फसि िगभग पूरी तरह िषट हो गई। ्ाहे वह उत्तर �देश हो, मधय �देश हो या अनय राजय 
हों, पूरा उत्तर भारत, पनश्म भारत, इि स्बमें नकसािों की हाित ्बहुत िरा्ब हो गई है।  
मैंिे उस नदि भी कहा था, माििीय नवत्त मं�ी जी यहा ं ्ैबिे हैं, एक तो �न �या ऐसी िरा्ब है नक 
ज्ब िुकसाि हो जाता है, त्ब यहां से नमनिसट्ी ऑफ ए�ीकल्र की टीम असेसमेंट करिे जाती 
है और नफर मुआवजा देिे का काम गृह मं�ािय करता है। इसमें ्बहुत नविं्ब होता है, ज्ब नक 
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ऐसे में नकसािों को ततकाि मदद की जरूरत होती है। नकसाि तो वसेै ही परेशाि था, ्योंनक 
नकसाि को उसकी िागत का मूलय भी िहीं नमि पा रहा है, ज्ब नक आपिे अपिे ्ुिाव घोरणा 
प� में कहा था नक नकसाि के फसि की जो िागत मूलय होगा, हम उसका डेढ़ गुिा नमनिमम 
सपोट्ष �ाइस तय करेंगे, िेनकि वसैा भी िहीं हुआ। इस तरह से पहिे ही वह घाटे का सौदा 
थी, िेनकि अ्ब पूरी तरह से फसि ्बर्बाद हो गई है। हमारी तरफ ्बहुत ्बड़े पैमािे पर आिू 
होता है, गेहंू होता है, यही दो मुखय फसिें हैं। ्ंुबदेििंड में सरसों ्बहुत होती है, नतिहि होता 
है, अरहर होती है, ये सारी की सारी ्बर्बाद हो गईं हैं। कुछ ओिे िे ्बर्बाद कर दीं और कुछ 
पािी िे ्बर्बाद कर नदया। हवा इतिी तेज आई नक पूरा गेहंू नगर गया। इस तरह से 50 परसेंट 
से िेकर 90 परसेंट तक और कहीं-कहीं पूरी तरह से िेती िषट हो गई है।  

अभी असेसमेंट करिे में ये कहते हैं नक अगर 50 परसेंट से कम िषट होगी, तो हम मुआवजा 
िहीं दे सकते, फसि ्बीमा योजिा का िाभ नकसाि को िहीं नमि सकता है, िेनकि इस ्बार 
ऐसा िहीं है। माििीय मं�ी जी, इस ्बार आप prima facie देिें, तो आप सवयं संतुषट हो जाएंगे, 
नकसी असेसमेंट की जरूरत िहीं है, ्योंनक 50 परसेंट से जयादा फसि तो िषट हुई ही है। मैं 
सवयं अपिी िेती देिता हँू, तो इतिा ्बड़ा िुकसाि हो गया है नक िेतों की तरफ जािे की 
नहममत िहीं होती है। नकसाि पहिे तो आतमहतया करते थे, िेनकि इस ्बार पहिी ्बार ऐसा 
हुआ है नक िेत पर जाकर नकसािों को जो शॉक िगा, अपिी फसि को देििे से उनहें जो 
्ध्का िगा, उससे कई नकसािों की हाट्ष फेि होिे से मौत हुई है। ...(समय की घंिी)... अकेिे 
उत्तर �देश में कि सात िोगों की मौत हुई। नकसािों की मृतयु ्ाहे हाट्ष फेि होिे से हुई हो या 
आतमहतया करिे से हुई हो, वह स्बसे जयादा उत्तर �देश में हुई है। उत्तर �देश सरकार िे 200 
करोड़ रुपये नरिीज़ कर नदए हैं, आपको न्ट्ी नििी है नक हमें कें � सरकार की तरफ से और 
मदद दी जाए। मैं आपसे अिुरो्ध करूँगा नक सारे नहनदुसताि में जहा ं िुकसाि हुआ है, वहा ं कें � 
सरकार ततकाि हसतके्षप करे। हमारी ऐ�ीकल्र की जो नसथनत है, जो नक हमारी इकोिॉमी की 
रीढ़ की हड्ी है, अगर उस पर भी आप ्बहुत सिो काम करेंगे, िोगों को देर से मदद नमिेगी, 
तो वह मदद भी कोई काम की िहीं होगी।  ...(समय की घंिी)... इसनिए माििीय उपसभापनत 
जी, आपके माधयम से मेरा यह अिुरो्ध है नक नजतिा शी� हो, उतिा राजयों को कें � सरकार 
मदद करे।

MR. DEPUTY CHAIRMAN: Okay, please conclude.

�ो. राम गोपाल यादि: इस व्त उिके नजतिे भी कज्ष या ्बैंक िोि वगैरह हैं, सरकार 
उिको नििंन्बत कर दे और उि पर नकसी तरह का बयाज ि िे।

विपक्ष के नेता (�ी गुलाम नबी आज़ाद): माििीय नडपटी ्ेयरमैि साह्ब, हमारे देश के 
नकसाि हमारी रीढ़ की हड्ी हैं और उनहीं नकसािों की वजह से हमारी गवि्षमेंट नवशव का स्बसे 
्बड़ा �ो�ाम, Food Security Bill इस देश में िाई, नजससे िािों-करोड़ों िोग, तकरी्बि 70 
�नतशत आ्बादी को फायदा पहँु्ता है। उिको दो रुपये, तीि रुपये में गेहँू और ्ावि नमिते 
हैं, िेनकि यह त्ब संभव हो पाया ज्ब हमारे देश के नकसािों िे िूि-पसीिा एक करके इतिी 
उपिनब्ध �ापत कर िी और हमारे पास अिाज के इतिे भंडार रिे। िेनकि आज जममू-कशमीर, 
नहमा्ि �देश, उत्तरािंड, हनरयाणा, पंजा्ब, नदलिी, राजसथाि, उत्तर �देश, न्बहार, गुजरात, 
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महाराष्ट्र और राजस्ान आदि तमाम राज्यों में दिसान परेशान हैं। हम हमेशा हर चीज़ दिसान 
पर छोड़ते हैं, जबदि दिसान से ज्यािा हमें परेशान होना चादहए, िेशवादस्यों िो परेशान होना 
चादहए और सबसे ज्यािा तो जो सत्ाधारी पार््ट्या ं हैं, चाहे व े राज्य सरिार िी हों ्या िें � 
सरिार िी हों, उनिो सबसे ज्यािा परेशानी होनी चादहए और हम सब िो, जो दवपक्ष में हैं, 
उनिो परेशान होना चादहए। ्यह िेवल दिसानों िी परेशानी नहीं है। अगर हमारे िेश में इस 
बर्फ बारी िी वजह से िशमीर िा इलािा हो ्या दहमाचल िा इलािा हो, वहा ं horticulture खतम 
हो ग्या, floriculture खतम हो ग्या, उससे पूरे िेश पर �भाव पड़ेगा। आज पंजाब, हदर्याणा, 
्ूयपी, दबहार, महाराष्ट्र, मध्य �िेश, राजस्ान, गुजरात आदि राज्यों में सरसों, गेहँू, आलू, चना, 
धदन्या, ज़ीरा, ईसबगोल आदि चीज़ों पर असर पड़ा है। ्यह असर चाहे बेवकत बर्फ  िी वजह 
से पड़ा हो, जहा ं-जहा ं बर्फ  पड़ती है ्या ओलों िी वजह से पड़ा हो। महाराष्ट्र िे लोग तो बता 
रहे ्े दि हमने पहली िरा बर्फ  िेखी। मैंने िहा, व े बर्फ  नहीं ओले ्े। व े इतने जमा हो गए ्े 
दि व े बर्फ  जैसे दिखते ्े। Hailstorm और बादरश िी वजह से सारी रसल डूब गई है। ्यह न 
दसर्फ  दिसानों िे दलए दचनता है, बल्ि पूरे राष्ट्र िे दलए दचनता है, पूरे िेश िे दलए दचनता है। 
चाहे सरिार में लोग हों ्या दवपक्ष में लोग हों, उन सब िे दलए ्यह दचनता है, क्योंदि उपभोकता 
पर इसिा सबसे ज्यािा असर पड़ेगा। जैसा मा्यावती जी ने बता्या दि िीमतें बढ़ जाएँगी। जब 
िीमतें बढ़ जाएँगी, तो उससे जो सबसे ज्यािा �भादवत लोग होंगे, व े बेचारे गरीब लोग होंगे।  ्यह 
�ो�ाम, जो Food Security Bill है, दजससे आज िरोड़ों लोगों िो सहा्यता दमल रही है, इसिो 
भी चलाना असंभव होगा।  ...(समय की घंटी)... इसदलए मैं ्यह गुजादरश िरंगा दि िो-तीन 
जररी चीजें िरनी हैं। एि तो मुआवजे िे दलए जो असेसमें्ट िरनी है, वह बहुत रे्यर होनी 
चादहए। मुआवजे िे बारे में हमेशा दशिा्यत आती है दि िुछ लोग छू्ट जाते हैं और िुछ लोगों 
िो ही मुआवजा दमल पाता है। दरर उसिे बाि fair distribution होना चादहए और distribution 
भी corruption free होना चादहए क्योंदि अगर गलती से उनहें मुआवजा दमल ग्या, दरर उसमें 
िरपशन होता है। इस िे सा् ही िें � सरिार और राज्य सरिारों िी तरर से इन दिसानों 
िे दलए राइनेंदश्यल पैिेज अनाउंस होना चादहए। ्यही मेरी गुजादरश है।
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مانّئے ڈپٹی چيئرمين صاحب، ہمارے ديش کے کسان ہماری   : )جناب غلام نبی آزاد(قائد حزب اختلاف †

  Food Security Billريڑهہ کی ہڈّی ہيں اور انہيں کسانوں کی وجہ سے دنيا کا سب سے بڑا پروگرام، 

فيصد آبادی کو فائدہ  70کروڑوں لوگ، تقريبا -ہماری گوورنمينٹ اس ديش ميں لائی اور جس سے لاکهوں

پہنچتا ہے۔  ان کو دو روپے، تين روپے ميں گيہوں اور چاول ملتے ہيں، ليکن يہ تب ممکن ہو پايا جب 

مارے پاس اناج کے ہمارے ديش کے کسانوں نے خون پسينہ ايک کرکے اتنی اپلبدهی حاصل کر لی اور ہ

کشمير، ہماچل پرديش، اتّراکهنڈ، ہريانہ، پنجاب، دہلی، راجستهان، اتّر -اتنے بهنڈار رکهے۔  ليکن آج جموں

پرديش، بہار، گجرات، مہاراشٹر اور راجستهان وغريہ تمام رياستوں ميں کسان پريشان ہيں۔  ہم ہميشہ ہر 

يں پريشان ہونا چاہئے، ديش واسيوں کو پريشان ہونا چيز کسان پر چهوڑتے ہيں، جبکہ کسان سے زيادہ ہم

چاہئے۔   اور سب سے زيادہ تو جو ستّادهاری پارٹياں ہيں، چاہے وہ راجيہ سرکار کی ہوں يا کيندر سرکار 

کی ہوں، ان کو سب سے زيادہ پريشان ہونا چاہئے اور ہم سب کو، جو وپکش ميں ہيں، ان کو پريشان ہونا 

وں کی پريشانی نہيں ہے۔  اگر ہمارے ديش ميں اس برفباری کی وجہ سے کشمير چاہئے۔  يہ صرف کسان

ختم ہو گيا،     horticultureکاعلاقہ ہو يا ہماچل کا علاقہ ہو، وہاں  floriculture ختم ہو گيا، اس سے تو   

ان، گجرات پورے ديش پر اثر پڑهے گا۔  آج پنجاب، ہريانہ، يو۔پی۔ بہار، مہاراشٹر، مدهيہ پرديش، راجسته

وغير راجيوں ميں سرسوں، گيہوں، آلو، چنا، دهنيہ، زيرا، ايسبغول وغيرہ چيزوں پر اثر پڑا ہے۔  يہ اثر 

وقت برفباری کی وجہ سے پڑا ہو، جہاں جہاں برف پڑی ہے يا اولوں کی وجہ سے پڑا ہو۔  -چاہے بے

يں نے کہا، وہ برف نہيں اولے مہاراشٹر کے لوگ تو بتا رہے تهے کہ ہم نے پہلی دفعہ برف ديکهی۔  م

Hailstormتهے۔  وہ اتنے جمع ہو گئے تهے کہ وہ برف جيسے دکهتے تهے۔  اور بارش کی وجہ سے   

ساری فصل ڈوب گئی ہے۔ يہ نہ صرف کسانوں کے لئے چنتا ہے، بلکہ پورے راشٹر کے لئے چنتا ہے،  

ميں لوگ ہوں، ان سب کے لئے چنتا  پورے ديش کے لئے چنتا ہے، چاہے سرکار ميں لوگ ہوں، يا وپکش

ہے۔  کيوں کہ گراہک پر اس کا سب سے زيادہ اثر پڑے گا۔  جيسا ماياوتی جی نے بتايا کہ قيمتيں بڑهہ 

جائيں گی۔ جب قيمتيں بڑهہ جائيں گی، تو اس سے سب سے زيادہ متاثر لوگ ہوں گے، وہ بيچارے غريب 

Food Security Billلوگ ہوں گے۔  يہ پروگرام، جو  ہے، جس سے آج کروڑوں لوگوں کو مدد مل رہی   

اس لئے ميں يہ گزارش کرونگا کہ دو تين ۔۔۔  )وقت کی گهنٹی(ہے، اس کو بهی چلانا ناممکن ہوگا۔  ۔۔۔

ضروری چيزيں کرنی ہيں۔ ايک تو معاضے کے لئے اسيسمنٹ کرنی ہے، وہ بہت فيئر ہونی چاہئے۔ 

ی ہے کہ کچه لوگ چهوٹ جاتے ہيں اور کچه لوگوں کو ہی معاوضے کے بارے ميں ہميشہ شکايت آت

ہونا چاہئيے اور  fair distributionمعاوضہ مل پاتا ہے۔ پهر اس کے بعد  distribution بهی  

corruption free ہونا چاہئيے کيوں کہ اگر غلطی سے انہيں معاوضہ مل گيا، پهر اس ميں کرپشن ہوتا  

ور راجيہ سرکاروں کی طرف سے ان کسانوں کے لئے فائناشيل ہے۔ اس کے ساته ہی مرکزی سرکار ا

 پيکيج اناؤنس ہونا چاہئے۔ يہی ميری گزارش ہے۔
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�ी सीताराम येचुरी (पनश्मी ्ंबगाि) : सर, आपिे अभी सभी नवपक्षी िेताओं को सुिा नक 
देश में आज िेती से जुड़े नकसािों की नसथनत नकतिी गंभीर है। 

मैं ्बहुत नवसतार में िहीं जािा ्ाहता, िेनकि ्बात यह है नक ज्ब नदलिी के ्ुिाव हो रहे 
थे, तो माििीय �्धाि मं�ी जी िे �्ार करते हुए कहा था नक उिका िसी्ब अचछा है, इसनिए 
उिके �्धाि मं�ी ्बिते ही दुनिया में तेि के दाम नगर गए और नजिका िसी्ब अचछा िहीं है, 
आप उनहें ्यों ्ुि रहे हैं? अ्ब देनिए, उिका िसी्ब कैसा है? सर, पूरे उत्तरी भारत में जो 
�कृनत का �कोप सामिे आया है और इस से हमारे देश में िेती का जो िुकसाि हुआ है, उसके 
्बारे में आपिे नववरण सुिा है नक कई जगह ओिे पड़े हैं। सर, िसी्ब की ्बात पर याद आया 
नक एक पुरािी कहावत है, "नसर मंुडाते ही ओिे पड़े।" जो इस सरकार पर िागू होती है। अ्ब 
आज के नदि हमारे देश के नकसािों की यह हाित है। इसनिए उनहें राहत जरूर नमििी ्ानहए।

सर, पूरी दुनिया और देश के अंदर ्धाि का दाम घटा है, गन्ना के ्बारे में नमि-मानिक कह 
रहे हैं नक 31 मा ््ष तक जो गन्ना पैदा करिे वािे नकसाि हैं, उिको जो 17000 करोड़ रुपया देिा 
है, व े उनहें िहीं दे पाएंगे ्योंनक ्ीिी के दाम में नगरावट आई है।  नपछिे 20 नदिों में पनश्मी 
्ंबगाि में 10 आिू उगािे वािे नकसािों िे आतम-हतयाएं की हैं। आिू का दाम नगर रहा है, उसे 
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  Food Security Bill پروگرام، بڑا سے سب کا دنيا سے وجہ کی کسانوں انہيں اور ہيں ہڈّی کی ريڑهہ

 فائدہ کو آبادی فيصد 70 تقريبا لوگ، کروڑوں-لاکهوں سے جس اور لائی ميں ديش اس گوورنمينٹ ہماری

 جب پايا ہو ممکن تب يہ ليکن ہيں، ملتے چاول اور گيہوں ميں روپے تين روپے، دو کو ان۔  ہے پہنچتا

 کے اناج پاس ہمارے اور لی کر حاصل اپلبدهی اتنی کرکے ايک پسينہ خون نے کسانوں کے ديش ہمارے

 اتّر راجستهان، دہلی، پنجاب، ہريانہ، اتّراکهنڈ، پرديش، ہماچل کشمير،-جموں آج ليکن۔  رکهے بهنڈار اتنے

 ہر ہميشہ ہم۔  ہيں پريشان کسان ميں رياستوں تمام وغريہ راجستهان اور مہاراشٹر گجرات، بہار، پرديش،

 ہونا پريشان کو واسيوں ديش چاہئے، ہونا پريشان ہميں زيادہ سے کسان جبکہ ہيں، چهوڑتے پر کسان چيز

 سرکار کيندر يا ہوں کی سرکار راجيہ وہ چاہے ہيں، پارٹياں ستّادهاری جو تو زيادہ سے سب اور۔   چاہئے

 ہونا پريشان کو ان ہيں، ميں وپکش جو کو، سب ہم اور چاہئے ہونا پريشان زيادہ سے سب کو ان ہوں، کی

 کشمير سے وجہ کی برفباری اس ميں ديش ہمارے اگر۔  ہے نہيں پريشانی کی کسانوں صرف يہ۔  چاہئے

floriculture گيا، ہو ختم    horticulture وہاں ہو، علاقہ کا ہماچل يا ہو کاعلاقہ  تو سے اس گيا، ہو ختم  

 گجرات راجستهان، پرديش، مدهيہ مہاراشٹر، بہار،۔ پی۔يو ہريانہ، پنجاب، آج۔  گا پڑهے اثر پر ديش پورے

 اثر يہ۔  ہے پڑا اثر پر چيزوں وغيرہ ايسبغول زيرا، دهنيہ، چنا، آلو، گيہوں، سرسوں، ميں راجيوں وغير

۔  ہو پڑا سے وجہ کی اولوں يا ہے پڑی برف جہاں جہاں ہو، پڑا سے وجہ کی برفباری وقت-بے چاہے

 اولے نہيں برف وہ کہا، نے ميں۔  ديکهی برف دفعہ پہلی نے ہم کہ تهے رہے بتا تو لوگ کے مہاراشٹر

۔ تهے دکهتے جيسے برف وہ کہ تهے گئے ہو جمع اتنے وہ۔  تهے Hailstorm  سے وجہ کی بارش اور  

  ہے، چنتا لئے کے راشٹر پورے بلکہ ہے، چنتا لئے کے کسانوں صرف نہ يہ۔ ہے گئی ڈوب فصل ساری

 چنتا لئے کے سب ان ہوں، لوگ ميں وپکش يا ہوں، لوگ ميں سرکار چاہے ہے، چنتا لئے کے ديش پورے

 بڑهہ قيمتيں کہ بتايا نے جی ماياوتی جيسا۔  گا پڑے اثر زيادہ سے سب کا اس پر گراہک کہ کيوں۔  ہے

 غريب بيچارے وہ گے، ہوں لوگ متاثر زيادہ سے سب سے اس تو گی، جائيں بڑهہ قيمتيں جب۔ گی جائيں

Food Security Bill جو پروگرام، يہ۔  گے ہوں لوگ  رہی مل مدد کو لوگوں کروڑوں آج سے جس ہے،  

 تين دو کہ کرونگا گزارش يہ ميں لئے اس۔۔۔  )گهنٹی کی وقت(۔  ۔۔۔ہوگا ناممکن چلانا بهی کو اس ہے،

 ۔چاہئے ہونی فيئر بہت وہ ہے، کرنی اسيسمنٹ لئے کے معاضے تو ايک ۔ہيں کرنی چيزيں ضروری

 ہی کو لوگوں کچه اور ہيں جاتے چهوٹ لوگ کچه کہ ہے آتی شکايت ہميشہ ميں بارے کے معاوضے

اور چاہئيے ہونا  fair distribution بعد کے اس پهر ۔ہے پاتا مل معاوضہ distribution  بهی 

corruption free  ہوتا کرپشن ميں اس پهر گيا، مل معاوضہ انہيں سے غلطی اگر کہ کيوں چاہئيے ہونا 

 فائناشيل لئے کے کسانوں ان سے طرف کی سرکاروں راجيہ اور سرکار مرکزی ہی ساته کے اس ۔ہے

۔ہے گزارش ميری يہی ۔چاہئے ہونا اناؤنس پيکيج  
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िेतों में जिाया जा रहा है। सर, हम नपछिे हफते िानसक में थे, शरद पवार जी आपको ्बताएंगे, 
वहां एनशया का स्ब से ्बड़ा पयाज का माकके ट है वहा ं 11 रुपए दाम स्ब से ्ेबहतरीि पयाज के 
निए नमि रहे थे, जो यहा ं तक पहंु्ते-पहंु्ते 25-30 रुपए हो जाता है, िेनकि उि नकसािों को 
आज वह दाम भी िहीं नमि पा रहे हैं ्योंनक पैसे उिके पास हैं ही िहीं। आज उनहें 11 रुपए 
की जगह ढाई रुपए दाम नमि रहे हैं। 

अ्ब ऐसी पनरनसथनत में नकसािों की रक्षा के निए और हमारे देश की िेती के निए सरकार 
को कुछ कदम फौरी तौर पर उिािे की जरूरत है। आप उिका कजणा माफ करवाइए। माििीय 
नवत्त मं�ी जी ्ैबिे हैं, मैं इस ओर उिका धयाि आकर्रत करिा ्ाहंूगा नक नपछिे तीि सािों 
में िरीद मूलय जो ्बढ़े हैं, शरद पवार साह्ब के नििाफ हमारी नशकायत थी, हम िे उनहें भी 
यह ्बात ्बताई थी नक िरीद मूलय जो ्बढ़े हैं, व े कम हैं, ्योंनक उस में ए�ीकल्रि कॉसट 
एंड �ाइसेज़ के बयूरो िे एसटीमेट नकया है नक कॉसट ऑफ �ोड्शि उससे जयादा ्बढ़ी है। अ्ब 
आपिे सरकार में आिे से पहिे अपिे ्ुिाव घोरणा-प� में कहा था नक कॉसट ऑफ �ोड्शि 
के साथ उसका 50 परसेंट जोड़कर िरीद मूलय तय होंगे। आपके उस वायदे का ्या हुआ? 
सर, ये सवाि ्बहुत गंभीर हैं। यह अिग ्बात है नक �्ार ्बहुत नकया जाता है, िेनकि जीडीपी 
में िेती का शेयर घट रहा है। अ्ब यह 13 परसेंट तक आ गया है, िेनकि आप याद रनिए नक 
यही 13 परसेंट 120 करोड़ िोगों की आ्बादी को िािा नििाता है। यही नकसाि और िेती की 
वयवसथा उसे डजदा रिती है। अगर सरकार उसका खयाि िहीं करेगी, तो हम समझते हैं नक 
इस से जयादा कुशासि की दूसरी नमसाि िहीं होगी।

हम समझते हैं नक सरकार भी इस ्बारे में ड्नतत है, इसनिए हम ्ाहते हैं नक इमरजेंसी 
के तौर पर इस समसया पर धयाि नदया जाए और राहत के निए फौरि घोरणा की जाए। आप 
नकसािों को ्ब्ाइए और िेती को नफर से पटरी पर िािे के निए ्या कदम उिाए जाएं, इस 
पर नव्ार कीनजए। इस के निए ्बड़े पैमािे पर निवशे कीनजए। आप उिके ऋण माफ करवाइए 
और जो भी राहत उनहें दी जािी है, नदिवाइए अनयथा हम अपिी िेती की वयवसथा को िहीं 
्ब्ा पाएंगे। सर, अगर नकसाि िहीं ्ब्ेगा तो इंनडया िहीं ्ब्ेगा, आप इसका धयाि रिकर 
अपिा जवा्ब दें। 

�ी भुपें� यादि (राजसथाि):  उपसभापनत महोदय, अभी ्ेबमौसम ्बानरश के कारण जो र्बी 
की फसि पर संकट आया है, उस पर पूरे सदि िे एक सवर में सरकार का धयाि आकृषट 
नकया है। दस नदि पहिे ज्ब ्बानरश आई थी और सदि में ््णा ्िी थी, त्ब ऐसा िगता था 
नक नजि फसिों की अन �म ्ुबवाई हुई है, केवि उि फसिों को िुकसाि हुआ है, िेनकि अ्ब 
जो शु�वार, शनिवार और रनववार को ्बानरश हुई है, उसमें तो दोिों समय की ्ुबवाई, अन �म 
और ्बाद वािी, दोिों को ही ्बड़ा गंभीर िुकसाि हुआ है। जममू-कशमीर से िेकर कणणाटक तक 
और गुजरात से िेकर उत्तर �देश तक सव्ष दूर नकसािों का जो िुकसाि हुआ है, तुरंत उसका 
आकिि करके तुरंत उिको राहत पहंु्ािा आवशयक है। आज हम नजस कृनर वयवसथा में आ गए 
हैं, उसमें जो हमारी कॉमर्शयि �ॉपस हैं, जैसे िहसुि, ईस्बगोि, जीरा, सरसों, इसकी ्ुबवाई 
के निए सामानयतया कॉपरेनटवज़ से नकसाि छोटे िोि िेता है और कॉपरेनटवज़ से नकसाि जो 
िोि िेता है, उसको िेकर आज उसके सामिे एक ्बड़ा संकट िड़ा हो गया है। दूसरा, न्बजिी 
का न्बि भी रहता है। अ्तू्बर-िव्ंबर में ज्ब नकसाि अपिी ्ुबवाई शुरू करते हैं, तो उसके ्बाद 
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उिके ि क्े और सपिे, दोिों ही उसके साथ आगे ्बढ़ते हैं और उिको िगता है नक ज्ब फसि 
आएगी, तो फसि के आिे के ्बाद व े अपिे ि क्े भी पूरे करेंगे और अपिे सपिे को भी पूरा करेंगे। 
इस ्बार �कृनत का यह जो संकट आया है, ्बहुत ज्बद्षसत संकट आया है। मैंिे नवशेर रूप से 
राजसथाि में अिुभव नकया है और वहां की जमीि को जाििे के ्बाद पाया  है नक वहा ं के 26 
नजिों के िगभग साढ़े ्ार हजार गा ंवों में इतिा ्बड़ा िुकसाि हुआ है, �कृनत की ऐसी नवपदा 
आई है नक अपिे िेत में नकसाि िे हॉट्ष अटैक से अपिा जीवि िोया है। इस समय नकसाि 
नजतिा आर्थक संकट में है, मुझे िगता है नक उससे जयादा उसके ऊपर भाविातमक संकट 
भी है, ्योंनक फसि ्ेब्िे के ्बाद उसके पास जो पैसा आता है, उससे ्बच्ों की शादी-बयाह, 
नरशते, सामानजक जीवि, संसकार आगे ्िते हैं। नकसाि को िेती से जो नमिता है, उससे यह 
स्ब जुड़ा होता है। राजय सरकारों िे कें � सरकार को आकिि भी पहंु्ाए हैं। जो हम िोगों िे 
एसडीआरएफ और एिडीआरएफ के िॉमस्ष ्बिाए हैं, ्या एक नवशेर पनरनसथनत में उिमें नरिे्सेशि 
नदया जा सकता है? ्योंनक हमारे सामिे यह एक ्बहुत ्बड़ा संकट है। इसे हम ज्ब जमीि 
पर जाएंगे, तो महसूस करेंगे। माििीय नवत्त मं�ी जी से भी हम नमिे थे, उनहोंिे तुरंत इसके 
सवके के निए कहा था और इस नवरय को सरकार िे ्बड़ी संवदेिशीिता के साथ आगे ्बढ़ाया 
था। राजय सरकारों िे भी इस नवरय को निया था। नकसािों की आपदा का यह नवरय देश की 
आपदा का नवरय है। मुझे िगता है नक इस समय नकसािों को आर्थक और सामानजक सुरक्षा 
देिे के साथ-साथ हम स्ब िोगों को उिके ्बी् में जाकर उिके साथ एक भाविातमक संवाद 
करिे की भी आवशयकता है। 

महोदय, इसी के साथ-साथ एक और ्बड़ा संकट सामिे आिे वािा है, ्योंनक हम नकसािों 
और उसके पशुओं को अिग करके िहीं देि सकते। इस �ाकृनतक नवपदा के कारण हमारे सामिे 
्ारे का संकट भी आएगा। ज्ब देश भर में 1200 नमिीमीटर, 1300 नमिीमीटर ्बानरश थी, तो 
पनश्म राजसथाि में नपछिे दो-तीि सािों में िगभग 330 नमिीमीटर ्बानरश थी, िेनकि अ्ब जो 
अिावशयक ्बानरश हुई है, उसके कारण पशुओं का जो मुखय ्ारा है, उसका भी संकट उतपन्न 
हुआ है। यह एक ्बड़ा संकट है और मुझे िगता है नक इस नवरय पर सरकार ्बड़ी संवदेिशीिता 
के साथ कारगर कदम उिा रही है। इसमें और शी�ता आए, इतिा ही मैं निवदेि करिा ्ाहता 
हँू। ्धनयवाद।

�ी शरद पिार (महाराषट्): उपसभापनत महोदय, के.सी. तयागी जी िे यहा ं पर जो िेती में 
हुए िुकसाि की समसया रिी है और अनय िेताओं िे इस सं्ंब्ध में अपिी राय सदि में रिी है, 
मुझे िगता है नक नपछिे कई सािों में इतिी गंभीर नसथनत िेती के मामिे में िहीं हुई थी। एक 
�देश के कुछ नहससे में सूिा है, देश के ्बहुत से नहससों में अिसीजिि रेि हुई, कई जगहों पर 
ओिावृनषट हुई। इससे तीि तरह से िुकसाि हुआ है। एक तो जहा ं सूिा है, वहां की नसथनत अिग 
है, वहां िेती की पैदाइश ही िहीं हुई और जहा ं अिसीजिि रेि और ओिे पड़े हैं वहां �ॉपस 
का स्बसे जयादा िुकसाि हुआ है, नजसमें गेहंू है, ्ावि है, ्बागवािी फसि है और िासतौर पर 
अंगूर, ऑरेनजेस और मैंगोज़ की उपज में जयादा िुकसाि हुआ है। उपसभापनत महोदय, ्बागवािी 
की व े फसिें साि में केवि एक ्बार होती हैं और इि फसिों के निए नकसािों को जयादा 
इनवसेटमेंट करिी पड़ती है। माि िीनजए यनद एक एकड़ में अंगूर की फसि िेिी हो, तो कम 
से कम 1.50 िाि रुपए की इनवसेटमेंट करिी पड़ती है। यनद वह फसि ितम हो जाती है, तो 
नकसािों को ्बहुत समसया का सामिा करिा पड़ता है। 

20 Discussion on the... [RAJYA SABHA]   ...in the Country

[�ी भपुें� यादव]



महोदय, दूसरी ्बात यह हुई नक जहां पैदावार हुई, वहां कीमतें नगर गईं। अ्ब आप देनिए 
मधय �देश, किणाटक, महाराषट्, तानमििाडु के कुछ एनरयाज़ में और उत्तर �देश के कुछ के्ष�ों 
में कपास एक इमपोटटेंट �ॉप है। नहनदुसताि नपछिे साि तक दुनिया को दो िं्बर का कपास 
ए्सपोट्ष करिे वािा दूसरा स्बसे ्बड़ा देश था, िेनकि इस साि नसथनत ्बदिी है। कपास की 
नपछिे साि तक 5,800 रुपए से 6000 रुपए �नत क्वटि कीमत नमिती थी, िेनकि आज 3,700 
से 3,800 रुपए �नत क्वटि नमि रही है। इस �कार देिा जाए, तो नकसािों की जो कॉसट ऑफ 
कलटीवशेि है, वह भी उनहें िहीं नमि रही है। 

महोदय, आज दुनिया में ्ीिी का उतपादि करिे वािा �ाजीि के ्बाद नहनदुसताि स्बसे 
्बड़ा देश है और दुनिया की इंटरिैशिि माकके ट में इंनडयि शुगर का एक अिग सथाि है। हम 
्ीिी ए्सपोट्ष करते हैं। इस देश की जिता की ्ीिी की समसया हि करते हैं, िेनकि आप 
देनिए, आज ्ीिी की ्या हाित है और नकसािों को गने्न की नकतिी कीमत नमि रही है। 
नपछिे साि तक गने्न की कीमत 250 रुपए �नत क्वटि नमिती थी और उत्तर �देश सरकार िे 
तो 260 रुपए �नत क्वटि तक गने्न की कीमत दी थी। आज गने्न की कीमत 160 रुपए और 180 
रुपए �नत क्वटि के आसपास है। उत्तर �देश और किणाटक की दो गवि्षमेंटस िे अपिी ट्ेजरी 
से गन्ना नकसािों को कुछ पैसा देिे की वयवसथा की है, िेनकि देश की नकसी अनय सरकार िे 
इस ्बारे में कोई वयवसथा िहीं की है। 

महोदय, इस नवरय में तीसरी ्बात मैं insufficient procurement के ्बारे में कहिा ्ाहता हंू। 
जहा ं गेहंू तैयार हुआ, जहा ं ्ावि तैयार हुआ, वहां राषट् की एक िीनत थी नक Food Corporation 
of India नजतिा माकके ट में अिाज का arrival होता था, नजतिा अिाज नकसाि ्ेब्िा ्ाहता 
था, वह िरीदती थी। आज मधय �देश की नमसाि देनिए। इस देश में पंजा्ब और हनरयाणा स्बसे 
जयादा गेहंू का उतपादि करिे वािे राजय थे, िेनकि आज मधय �देश स्बसे जयादा गेहंू उतपादक 
राजय के रूप में उभर कर आया है। मधय �देश िे कई ऐसे कदम उिाए, नजिके कारण देश में 
स्बसे जयादा गेहंू सपिाई करिे की नजममेदारी मधय �देश के नकसािों िे िी, ्योंनक वहां की 
सरकार िे भी उनहें मदद दी और िरीदिे के निए भी एक अचछी वयवसथा की। आज नशकायत 
यह आ रही है नक वहां की सरकार िे 100 रुपए �नत क्वटि ्बोिस देिे और नकसािों द्ारा 
जयादा उतपादि करिे के ्बावजूद आज वहा ं एफ.सी.आई. गेहंू िहीं िरीद रही है। इससे जयादा 
िुकसाि हो रहा है। इसनिए इस ्बारे में कुछ करिे की आवशयकता है। 

महोदय, मुझे िगता है नक इसमें तीि ्बातें करिे की आवशयकता है। सटेट गवि्षमेंट की 
निनमटेशनस हैं। इसनिए सटेट गवि्षमेंट को यहां से मदद करिे की आवशयकता है। दूसरी ्बात 
यह है नक all type of recovery suspend करिी ्ानहए और िासतौर पर crop loan waive 
करिे की आवशयकता है। नजि नकसािों िे long term loan निया है, नफर वह ्ाहे कुआं िोदिे 
के निए, मशीि िरीदिे के निए या ट्े्टर िरीदिे के निए, इिका total rescheduling करिी 
्ानहए। ऐसे ऋणों को installments में िेिा ्ानहए और इिके ऊपर interest माफ करिे के 
निए कुछ कदम उिािे ्ानहए। तीसरी ्बात यहां कही गई नक कुछ के्ष�ों में, जहां सूिा पड़ा है, 
वहां ्ारे की कमी है। मुझे तो न्नता है नक एक तरफ हम cow slaughter पर ban भी िगाते 
हैं और दूसरी तरफ हम ्ारे की समसया भी raise करते हैं। इस ्बारे में pragmatic decision 
िेिे की आवशयकता है। 
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SHRI SUKHENDU SEKHAR ROY (West Bengal): Sir, on behalf of the All 
Indian Trinamool Congress, I share the deep concern of the hon. Members that due 
to untimely incessant rains and hailstorms in different parts of the country, including 
the districts of South Dinajpur, Malda, Murshidabad, Nadia, North 24 Parganas, South 
24 Parganas, Howrah, Hooghly and Purba Medinipur in the State of West Bengal, 
vast agriculture lands are affected and huge quantity of crops like wheat, pulses, 
potato, paddy, fruits, etc., have been destroyed. This has caused unbearable sufferings 
and irreparable losses to farmers. As a resultant effect, many a farmer could not bear 
the shock of the vagaries of the nature and died of heart attack. Sir, the situation 
is undoubtedly alarming. Hence, some financial package must be announced by the 
Central Government towards relief and rehabilitation of the affected farmers without 
further loss of time. 

Sir, at the same time, I would like to invite the attention of the Central Government 
to the plight of potato farmers in West Bengal, who have been subjected to distress 
sale as they are not getting remunerative prices of potato. The Government of West 
Bengal has taken special measures to arrest the situation. I would request, through 
you, the hon. Finance Minister to take stock of the situation and, if possible, some 
financial assistance should be given to the State Government so that some more 
steps can be taken in this regard. Thank you, Sir.

SHRI A. NAVANEETHAKRISHNAN (Tamil Nadu): Sir, on behalf of the 
AIADMK, headed by hon. Amma, I share the concerns of all the hon. Members. 
Regarding Tamil Nadu farmers, I have a request to the hon. Finance Minister. The 
Cauvery Tribunal has mandated constitution of Cauvery Management Board. It is a 
decree passed by the Supreme Court. It is better known to our hon. Finance Minister 
than me. That decree is not obeyed by the Central Government. Hon. Amma has 
instructed the Tamil Nadu Government to move the Supreme Court of India. The State 
Government has moved the Supreme Court of India. Then, the UPA Government’s 
Additional Solicitor General made a representation stating that it is under consideration. 

MR. DEPUTY CHAIRMAN:  Please speak on the crises of the farmers. 

SHRI A. NAVANEETHAKRISHNAN: Yes, Sir, I am speaking on the ways of 
avoiding crisis of Tamil Nadu farmers. I share the concern of all the hon. Members 
with regard to the north Indian farmers. 

MR. DEPUTY CHAIRMAN: Say Indian farmers. All are Indians.

SHRI A. NAVANEETHAKRISHNAN: Yes, the Indian farmers. For a part of 
the Indian farmers, I request the Central Government to constitute the Cauvery 
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Management Board as early as possible. Also, with regard to the construction of a 
dam at Mekedatu across the Cauvery river, by the Karnataka Government, the Central 
Government must prevent it. The hon. Amma has taken effective steps to protect the 
farmers of Tamil Nadu; otherwise, all steps will be frustrating. Thank you, Sir. 

SHRI BAISHNAB PARIDA (Odisha): Sir, I share the deep concern of our friends 
from the States which are deeply affected by storms and rains, which have created a 
colossal loss of crops, especially the commercial crops. It has shaken the backbone 
of millions of farmers of those parts of our country. The loss is calculated to be 
more than `50,000 crores. In our country, the farmers are feeling neglected and ill-
treated. Now, this will become a great stress on their part. How will they bear the 
colossal loss of these untimely rains? Sir, this loss of crops will not only affect the 
lives of millions of farmers but also the food supply system of our country. Crop 
insurance in our country is insufficient and inadequate. So, the majority of farmers 
who lost their crops will not be benefited by this insurance. In order to save the 
farming community from this loss and distress, the Central Government should come 
forward with a plan to help them immediately with the collaboration of the State 
Governments. 

Sir, with this, I request the Central Government to form a committee consisting 
of Members of all the political parties and experts and come to the rescue of the 
farmers. Thank you.

MR. DEPUTY CHAIRMAN: Shrimati Kanimozhi.  Please be very brief.

SHRIMATI KANIMOZHI (Tamil Nadu): Sir, the farmers in Tamil Nadu, like the 
farmers in other parts of India have also been greatly affected by climate change.  
We have had unseasonal rains, floods and droughts. When it comes to harvest season, 
we have floods and so much of foodgrains has gone wasted. Even with regard to the 
Mango production last year, the farmers have been greatly affected in Tamil Nadu.  
So, the climate change really affects the farmers in Tamil Nadu also.  The yield 
from the farms have also been consistently declining, which is of great concern.  
The cost of production in farms have gone up very high. Recently also one of our 
colleagues has raised the problems of sugarcane producers and farmers in Tamil Nadu. 
The Minimum Support Price has not been negotiated and the Minimum Support 
Price has not gone up.  Because of the debts, which are incurred by farmers, they 
are greatly affected and many of the farmers, even in Thanjavur area, are selling 
their land to real estate owners to build things and farming is getting affected in a 
great way. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: I have two more names. Shri Sanjay Raut. That 
is all.
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SHRIMATI KANIMOZHI: Unlike our AIADMK colleague, I would like to 
associate with them on their concerns about the Cauvery Delta farmers, and what 
is happening in Karnataka and the Dam.

MR. DEPUTY CHAIRMAN: Okay, okay.  That is all.  Shri Sanjay Raut. Be 
very brief. 

�ी संजय राउत (महाराषट्): सर, पूरे देश का नकसाि परेशािी में है और ज्ब नकसाि 
परेशािी में रहेगा, तो पूरा देश परेशािी में रहेगा। माििीय नवत्त मं�ी जी यहां पर ्ैबिे हैं और 
देश का नकसाि ्बड़ी आशा और अपेक्षा से आपकी ओर देि रहा है। यह ्बात नसफ्ष  महाराषट् 
की िहीं है ्बनलक पूरे देश की है, िेनकि महाराषट् का नकसाि ए�ीकल्र में हमेशा ्बहुत ्बड़ा 
योगदाि देता आया है। जैसा नक हमिे सुिा इस ्बार हमिे अपिे िेतों में पहिी ्बार ्बफ्ष  को 
देिा है, इससे पहिे ्बफ्ष  को देििे के निए कशमीर में जाते थे। हमारे कोंकण में mango की 
फसि ितम हो गई है, नवदभ्ष में कपास का िुकसाि हो गया है, िानसक में अंगूर का िुकसाि 
हुआ है, संतरा है, मौसम्बी है, कोई फसि महाराषट् में िहीं ्ब्ी है। हमारी मांग है और जैसा 
नक शरद पवार साह्ब िे कहा है नक जो ्बैंकों की नरकवरी है, उसको आप स्बसे पहिे ससपेंड 
कर दीनजए। नकसाि आज न्बजिी के न्बि भर िहीं पा रहे हैं, आप उसको ससपेंड कर दीनजए। 
गावं का जो नकसाि है, उसका ्बच्ा सकूि में जाता है, कािेज में जाता है, आज उसके ऊपर 
्बड़ा संकट है नक वह अपिे सकूि और कािेज की फीस कैसे भरे? जो सटूडेंटस हैं, जो सकूि 
और कािेज में पढ़ते हैं, अगर आप उिकी फीस इस ्बार माफ कर देंगे, तो इससे नकसािों को 
कुछ फायदा होगा। मेरी सरकार से यह मागं है नक आप इस ्बारे में गंभीरता से नव्ार करें। 
सटेट की कुछ निनमटेशनस हैं, नफर भी राजय सरकारें नकसािों की मदद कर रही हैं, िेनकि 
केनद् की सरकार नकसािों की माई-्बाप है इसनिए आपकी जयादा नजममेदारी नकसािों के निए 
्बिती है। आप उिकी जयादा से जयादा मदद कनरए। ...(समय की घंिी)... नकसािों को डजदा 
रििे का �यास कनरए। ्धनयवाद

MR. DEPUTY CHAIRMAN: Shri Balwinder Singh Bhunder.

�ी बलविदर वसह भंुडर (पंजा्ब): सर, मैं पवाइंट ही ्बोिंूगा और मैं नकसी िफज को नरपीट 
िहीं करंूगा। देश में जो असेसमेंट का नससटम है, वह िीक िहीं है। इसमें एनरया िे िेते हैं, 
बिॉक िे िेते हैं, अगर सौ एकड़ फसि का भी िुकसाि हो जाए, तो ्यों िहीं इसको िोनटस 
में निया जाता, ्यों िहीं इसकी असेसमेंट होती? मेरा असेसमेंट में सेकें ड पवाइंट यह है नक 
अगर  50 परसेंट या 100 परसेंट िुकसाि है, तो नफर नरिीफ के निए सो्ा जाता है, अगर 
20 परसेंट िुकसाि हो जाता है, तो नफर ्यों िहीं नरिीफ के निए सो्ा जाता है? नकसी का 
नकतिा भी िुकसाि है, वह िुकसाि है। इसनिए यह नससटम ्बदििा ्ानहए। हमिे इसको पंजा्ब 
में े्ंज नकया है।

जो नरिीफ है, वह सेंटर से नसफ्ष  इनरगेनटड एनरया के निए 1500 रुपया �नत एकड़ है और 
जो दूसरी है, उस पर 700 रुपया �नत एकड़ है। यह ्बहुत meager है। अ्ब इतिी महंगाई है 
इसनिए सेंट्ि गवि्षमेंट को 20,000 �नत एकड़ के नहसा्ब से सटेट गवि्षमेंट को मदद करिी 
्ानहए। ए�ीकल्र सटेट का सबजे्ट है इसनिए हम इसे सटेट के नजममे छोड़ देते हैं, िेनकि सटेट 
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गवि्षमेंट के पास नरसोसकेज कहा ं हैं? उसकी जाि तो कमीशि ही िहीं छोड़ते हैं, एक कमीशि, 
दूसरा कमीशि, तीसरा कमीशि। 

मैं ्ौथा पवाइंट यह कहिा ्ाहता हंू नक जो शाट्ष टम्ष िोि है, उसको िा ंग टम्ष करिा 
्ानहए और इसके साथ ही जो बयाज है, वह माफ होिा ्ानहए और उसको सेंट्ि गवि्षमेंट िुद 
वहि करे। जो next crop है, उसके निए जो new loan है, उसको provide नकया जाए, तानक 
नकसाि अपिी next  crop को ्बो सके। ये मेरे ्ार-पां् पवाइंट है और मैं उममीद करता हंू नक 
सरकार यति करेगी और सेंट्ि गवि्षमेंट नकसाि की हेलप करेगी।   

MR. DEPUTY CHAIRMAN: Now, I have half-a-dozen more names; but I am 
sorry, I am not able to accommodate them for paucity of time. Kindly bear with 
me. Now, the hon. Minister. ...(Interruptions)...

वित्त मं�ी; कॉरपोरेि काय्य मं�ी; तथा सूचना और �सार्ण मं�ी (�ी अरु्ण जेिली) : माििीय 
उपसभापनत जी, ...(वयििान)...

SHRI D. RAJA (Tamil Nadu): Sir, ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Not possible; not possible. There is no time. 
...(Interruptions)... You sit down; sit down. There is no time. I am not able to 
accommodate. The Minister has to reply. ...(Interruptions)... The Minister needs at 
least ten minutes. ...(Interruptions)...

SHRI D. RAJA: Sir, we have to discuss it. What is this? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: You gave your name very late also. I am not able to 
accommodate you; sit down. ...(Interruptions)... Hon. Minister only. ...(Interruptions)... 
Nothing else will go on record. 

SHRIMATI VIPLOVE THAKUR (Himachal Pradesh) :*

SHRIMATI RAJANI PATIL (Maharashtra) :*

MR. DEPUTY CHAIRMAN: Your leader has spoken. Sit down. ...(Interruptions)... 
Let the Minister reply. ...(Interruptions)... Let the Minister reply. ...(Interruptions)... 
Rajaniji, I am sorry. I wanted to accommodate, but I am unable to accommodate. 
...(Interruptions)... I  am unable to do it, please. ...(Interruptions)... Yes, hon. Minister. 
...(Interruptions)... Now, please listen.

�ी हुसैन दलिई (महाराषट्): सर, ्वशे्ि ऑवर के ्बाद समय दे दीनजए।

SHRI DIGVIJAYA SINGH (Madhya Pradesh): Sir, it is a very important issue. 
...(Interruptions)...

* Not recorded.
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MR. DEPUTY CHAIRMAN: Yes, Digvijayaji. 

�ी अरु्ण जेिली : माििीय उपसभापनत जी, सदि में जो नवरय �ी के.सी. तयागी जी िे 

उिाया है, एक ही सवर में सभी राजिीनतक दिों िे उस नवरय को आगे ्बढ़ाया है। स्मु् में 

यह जो अिसीजिि ्बरसात हुई और ओिे पड़े, एक �ाकृनतक आपदा नकसािों के ऊपर हुई है 

और एक भारी क्षनत देश के नवनभन्न राजयों में नकसािों के साथ हुई है। कें � सरकार इसमें पूरी 

हमददजी रिती है और जो भी �शासनिक और सहायता के कदम उिाए जा सकते हैं, कें �ीय 

सरकार इसमें उिािे वािी है। कुछ राजयों िे प� भी भेजे हैं, कुछ सा ंसदों िे भी भेजे हैं अपिे 

के्ष�ों के सं्ंब्ध में। हर राजय का पूरा आकिि जो राजयों से समा्ार आ रहे हैं, उससे अभी िहीं 

हो पाया है। अभी माििीय मं�ी जी दूसरे सदि में �शि काि में हैं, कृनर नवभाग िे अिग-अिग 

राजयों के निए अिग-अिग टीम गनित कर दी है और आज से कृनर नवभाग के जो तीिों मं�ी 

हैं, व े सवयं भी इि राजयों के दौरे पर जा रहे हैं। जैसा मैंिे कहा नक जो कई सुझाव माििीय 

शरद पवार जी िे भी नदए नक नकस �कार के कदम उिाए जा सकते हैं, अनय सदसयों िे भी 

नदए। इसमें न्बिा टे्िनिटीज में गए हुए एक हमददजी की भाविा के साथ नक नकतिी जलदी से 

�भानवत के्ष�ों के नकसािों की सहायता हो पाए और उिको नरिीफ पहंु् पाए, इस िजनरए से उि 

राजय सरकारों के साथ तािमेि न्बिाकर कें �ीय सरकार और कृनर नवभाग इसमें तुरंत कदम उिा 

रहा है। जो आप स्बिे भाविा �कट की है, मैं उस नवभाग के मं�ी को आज ही कनव े कर दंूगा।  

�ी नरेश अ�िाल (उत्तर �देश): यह न्बलकुि सपषट िहीं है नक ...(वयििान)...

�ी वदग्िजय वसह : मधय �देश में तीि साि से िगातार ओिे नगर रहे हैं। माििीय नवत्त 

मं�ी जी िे जो ्बात कही, अपिी जगह सही है। उसकी �न �या का पािि व े करेंगे ही, िेनकि 

मधय �देश में नपछिे साि का कृनर का जो ्बीमा योजिा का पैसा है, वह तक अभी िहीं नमि 

पाया है। मैं आपके माधयम से माििीय कृनर मं�ी जी से अिुरो्ध करंूगा नक वर्ष 2012-13 और 

वर्ष 2013-14 का भी जो कृनर ्बीमा का पैसा था, वह भी िहीं नमि पाया है, आप मुआवजे की 

्बात तो छोड़ दीनजए।  

�ी नरेश अ�िाल : माििीय नवत्त मं�ी जी, मैं जािता हंू नक उसको सरकार गंभीरता से 

िे रही होगी। िेनकि �ीमन्, अभी िरीफ की फसि में सूिा पड़ा, पूरे उत्तर �देश में ्धाि की 

फसि समापत हो गई। मं�ी जी िे यहा ं आशवासि नदया नक हम टीम भेजेंगे और टीम के ्बाद 

उिको कुछ-ि-कुछ मुआवजा नमिेगा। अभी िरीफ का तो नमिा िहीं, और र्बी में आप क्ब टीम 

भेजेंगे, तो नकसाि तो ्बर्बाद हुआ जा रहा है। जो नकसाि अन्नदाता है, अगर उसके ्ेहरे पर 

मुसकाि िहीं तो हमारे ्ेहरे पर मुसकाि िहीं आ सकती। �ीमन्, मैं ्ाहंूगा नक माििीय नवत्त 

मं�ी जी सपेनसनफक घोरणा करें नक नकतिा-नकतिा नकस राजय को देंगे, जैसे यू.पी. िे दो सौ 

करोड़ का नदया है, तो कम-से-कम यू.पी. को और पैसा दें।

�ीमती रजनी पाविल : महोदय, मैं आपके माधयम से माििीय नवत्त मं�ी जी से यह पूछिा 

्ाहती हंू नक गए तीि साि से महाराषट् में कभी अकाि पड़ रहा है, कभी ओिे नगर रहे हैं, 

कभी अनतवृनषट है। अभी हाि ही में जो ्ेबमौसमी ्बानरश हुई है उससे नकसाि परेशाि है। मैं 

आपके माधयम से यह पूछिा ्ाहती हंू नक जो महाराषट् देश को ही िहीं, पूरे नवशव को आम देता 
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है, नजसको अिफा ंसो ्बोिते हैं, अंगूर देता है, अिार देता है, हमारे यहां कपास का जैसे अभी 
पवार साह्ब िे ्बोिा नसफ्ष  6000 का रेट नमिा। सोया्बीि का उतपादि ्बहुत कम हुआ। ... और 
नकसािों की आतमहतयाएँ ्बढ़ रही हैं। मैं नवत्त मं�ी जी से यह पूछिा ्ाहती हँू नक हर सटेट में 
...(समय की घंिी)... हमारे सटेट में, जो न �नटश काि से ...(वयििान)... 

�ी �मोद वतिारी (उत्तर �देश) : मैं कें � सरकार से कहिा ्ाहता हँू नक उत्तर �देश में 
स्बसे जयादा त्बाही और ्बर्बादी हुई है। उत्तर �देश का जयादातर नहससा �भानवत हुआ है। मैं 
आपके माधयम से माििीय नवत्त मं�ी जी से नसफ्ष  एक आ�ह करिा ्ाहता हँू, आप इसे मेरा 
�शि भी माि िें, नक उत्तर �देश में ओिा वृनषट से, जयादा ्बानरश से जो त्बाही और ्बर्बादी 
हुई है, ्या आप उत्तर �देश को इस आपदा से निपटिे के निए एक सपेशि पैकेज देंगे, नजससे 
वहां के नकसािों की मदद हो सके। ...(वयििान)...

�ी अरु्ण जेिली : सर, जो एक-एक �ांत की जािकारी िेिा ्ाहेंगे ...(वयििान)... कृनर 
नवभाग एक-एक �ांत की जािकारी दे सकता है। ्ँूनक �मोद नतवारी जी और िरेश जी िे �शि 
उिाया है, तो मैं ्बता दँू नक उत्तर �देश को सूिे की वजह से, नपछिे साि, 2014-15 का जो 
आप कह रहे थे, 777 करोड़ रुपए नदए जा ्ुके हैं।  

�ी �मोद वतिारी : मैं ओिे की ्बात कह रहा था। ...(वयििान)...

�ी अरु्ण जेिली : नपछिे हफते जो ओिा पड़ा है, उसका भी इसी नहसा्ब से नदया जाएगा, 
आप न्नता मत कनरए।

MR. DEPUTY CHAIRMAN: Tyagiji, you have already made your point. 

�ी के.सी तयागी (न्बहार) : सर, मेरा िेता सदि से निवदेि है नक नमनिसट्ी ऑफ ए�ीकल्र 
के दो महतवपूण्ष पद, इंनडयि काउंनसि ऑफ ए�ीकल्रि नरस ््ष और सीएसीपी, दोिों पद 6 महीिे 
से िािी पड़े हैं। रेि के नडसइंवसेटमेंट के निए कि आपिे टाटा को न्बिा नदया।  ...(वयििान)... 
जो कृनर सनमनतया ं हैं, व े िािी पड़ी हुई हैं। पवार साह्ब के टाइम पर ...(वयििान)... ये पद 
िािी पड़े हुए हैं। ...(वयििान)...

MR. DEPUTY CHAIRMAN: First, Mr. Vinay Katiyar and then you.

�ी विनय कवियार (उत्तर �देश) : सर, एक भारी समसया िड़ी हो गई है और उसके ्िते 
भारत का अन्धकांश नहससा �भानवत हो गया है। फसिें ्बर्बाद हो रही हैं। ...(वयििान)... उत्तर 
�देश में, जहां से मैं आता हँू, ्बड़ी भारी संखया में नकसाि आतमहतया कर रहे हैं। नपछिे नदिों 
भी िरेश अ�वाि जी िे यह सवाि उिाया ...(वयििान)...

MR. DEPUTY CHAIRMAN:  I have allowed Mr. Vinay Katiyar.  ...(Interruptions)...  
I have not allowed you, Mr. Mistry. ...(Interruptions)... I have not allowed you. 

�ी विनय कवियार : िेनकि यह मािूम है नक जो ्धाि है, उत्तर �देश सरकार तो ्बोरे 
भी उपिब्ध िहीं करा पाई, जो वहा ं नकसािों से ्धाि की िरीद करती। इस समय काफी ्बड़ी 
समसया है ...(वयििान)...
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MR. DEPUTY CHAIRMAN: Okay, okay. ...(Interruptions)...

�ी विनय कवियार : ्योंनक आिू सड़कों पर पड़ा हुआ है, िेतों में पड़ा हुआ है।   

...(वयििान)... भंडारण की भी समसया िड़ी हो गई है।  इसे रििे की जगह िहीं है। सारा 

नतिहि ्बर्बाद हो गया है। ...(वयििान)... फसिें ्बर्बाद हो गई हैं। ...(वयििान)...

SHRI D. RAJA:  Sir, ...(Interruptions)..

MR. DEPUTY CHAIRMAN: Yes, only one minute. 

SHRI D. RAJA  (Tamil Nadu): Sir, the Finance Minister has just now informed 
that he will convey our concerns to the Agriculture Minister. ...(Interruptions)... It 
is very good. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Only Mr. Raja will speak now.  ...(Interruptions)... 
I have not allowed you, Mr. Mistry. ...(Interruptions)...

SHRI D. RAJA: Sir, the Finance Minister has just now informed that he will 
convey our concerns to the Agriculture Minister.  But what I understand is, Government 
is collective.  ...(Interruptions)... Now, as a collective Government,  they will have to 
act to address the immediate problems of the farming community. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay. Mr. Husain Dalwai. ...(Interruptions)...

SHRI D. RAJA: And launch a mission for the farming community.  ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Raja, take your seat. ...(Interruptions)...  
Mr. Husain Dalwai has given a notice. ...(Interruptions)... Mr. Mistry, Mr. Husain Dalwai 
has given a notice. That is why I have allowed him. Sit down. ...(Interruptions)...

�ी हुसैन दलिई (महाराषट्) : सर, महाराषट् में 122 िाि हे्टेयर जमीि �भानवत हुई है 

और 90 िाि नकसािों का िुकसाि हुआ है। यहां से सेंट्ि गवि्षमेंट िे ्बार-्बार कहा नक हम 

इसके निए पैसा देंगे, िेनकि इसिे अभी एक भी पैसा िहीं नदया है। उनहोंिे 4,800 करोड़ रुपए 

की मा ंग की थी, िेनकि एक भी पैसा िहीं नदया गया है। 1,000 करोड़ रुपए की हॉर्टकल्र 

के निए मा ंग थी, िेनकि एक भी पैसा िहीं नदया गया है। ...(समय की घंिी)... 9 तारीि को 

से�ेटरी की मीडटग हुई, िेनकि उसमें कोई निण्षय िहीं हुआ। 

�ी विजय गोयल (राजसथाि) : सर, सारा सदि न्नता कर रहा है। मैं नसफ्ष  यह कहिा 

्ाहता हँू नक जैसे राजसथाि में सभी एमएिएज़ िे एक महीिे की सेिरी दी है, इसनिए इसका 

�सताव पास नकया जाए नक सारे एमपीज़ भी एक महीिे की अपिी सेिरी इि नकसािों के ऊपर 

जो नवपदा आई है, उसके निए देंगे। इसका �सताव पास नकया जािा ्ानहए, त्ब मािा जाएगा 

नक सभी एमपीज़ यहां नकसािों की और जो ्ेबमौसम वरणा के कारण िुकसाि हुआ है, उसकी 

्बहुत न्नता कर रहे हैं।

28 Discussion on the... [RAJYA SABHA]   ...in the Country
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SHRI ANANDA BHASKAR RAPOLU (Telangana): Sir, agrarian crisis is severe.  
Monsoon is failing. This is a matter of wind flow between June and September, 
yet the... 

MR. DEPUTY CHAIRMAN: Mr. Rapolu, please allow Shrimati Kidwai. 

�ीमती मोहसिना सिदवई (छत्तीसगढ़) : चेयरमैन साहब, मैं एक सवाल पूछना चाहतती हंू। 

MR. DEPUTY CHAIRMAN: Time is over.  It is time for Question Hour.

————

ORAL ANSWERS TO QUESTIONS

[MR. CHAIRMAN in the Chair]

Integrated Housing and Slum Development Programme 
(IHSDP) in Maharashtra

*226. SHRI PRAMOD TIWARI: Will the Minister of HOUSING AND URBAN 
POVERTY ALLEVIATION be pleased to state: 

(a) whether Government is implementing Integrated Housing and Slum 
Development Programme (IHSDP) in Maharashtra, if so, the details thereof, district 
wise; and

(b) the details of work done by the Government for slum development during 
the last three years?

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION  
(SHRI M. VENKAIAH NAIDU): (a) and (b) A Statement is laid on the Table of 
the Sabha. 

Statement

(a) Government has been implementing Integrated Housing and Slum Development 
Programme (IHSDP) to assist State Governments and UTs including Maharashtra 
in providing housing and basic services to urban poor and slum dwellers. The 
scheme was extended upto 31.03.2015 only for completing projects sanctioned upto 
31.03.2012. District- wise details of projects under IHSDP in Maharashtra are given 
in the Statement-I (See below). 

(b) Details of work done under IHSDP during the last three years are given in 
the Statement-II (See below).

† Transliteration in Urdu Script.

 ۔ہوں چاہتی پوچهنا سوال ايک ميں صاحب، چيئرمين:  قدوائی محسنہ محترمہ†

 

                                                            
† Transliteration in Urdu Script 
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�ी �मोद सतवारी: सभापतत महोदय, मैं आपके माधयम से माननतीय मं�ती जती से दो सवाल 
पूछना चाहता हंू। इनहोंने जो जवाब तदया है, वह बड़ा तवसततृत है। इसमें इनका महाराष्ट्र और 
उत्र �देश का जो ्टागगे्ट है, इसमें महाराष्ट्र का 122 है, तजसमें से 36.873 पूरा हुआ है, उत्र 
�देश में इनका ्टागगे्ट 159 है, लेतकन 20.187  पूरा हुआ है। मेरा एक सतीधा सवाल है तक इसकती 
�गतत धतीमती है, तो इसको शती�ता से पूरा कराने के तलए तवशेष रूप से कया महाराष्ट्र और उत्र 
�देश सरकारों कती मदद करेंगे? 

�ी एम. वेंिैया नायडु: सभापतत जती, माननतीय सदसय �ती �मोद जती बहुत हती अनुभवती हैं।  
कें � सरकार मंजूरती देतती है तथा गाइडलाइनस इशयू करतती है और बतीच-बतीच में पूछताछ करतती 
है। मगर इस सकतीम पर अमल करने का दातयतव मुखयत: �देश सरकार के ऊपर है। मैं केवल 
उनके ऊपर नहीं थोप रहा हंू मगर सतय यह है तक तसस्टम ऐसे हती काम करता है, फैडरल 
तसस्टम में Centre sanctions the programme after receiving proposal from the State 
Government and then the State Governments implement the programme. But in these 
two States as you have rightly said–even going by the answer also–the progress is 
not satisfactory. That has already been told to them. The Scheme was only up to 
2012 and they were supposed to complete it. But as they did not complete, they 
were given time up to March, 2015. So, we are persuading them. But March is this 
month only, Sir. We have to see what further progress is made.

�ी �मोद सतवारी: सभापतत जती, मैं एक सतीधा सवाल पूछ लेता हंू तक आपने घोषणा कती 
है तक 100 समा्ट्ट तस्टतीज़ बनेंगे और आपने इसका बड़ा �चार-�सार भती तकया है। मैं केवल यह 
जानना चाहता हंू तक  आप जो 100 समा्ट्ट तस्टतीज़ बनाने जा रहे हैं, इनके तलए आपने तकतना 
धन आवतं्टत तकया है और कया आप समझते हैं तक जो आपने धन आवतं्टत तकया है, यह इस 
काय्ट को पूरा कर पाएगा?

MR. CHAIRMAN: That is not your question. ...(Interruptions)... This doesn’t 
flow out of this question. ...(Interruptions)... Mr. Minister, do you wish to shed any 
light on it? 

SHRI M. VENKAIAH NAIDU: Sir, he can come to my chamber and I can 
discuss it with him. 

MR. CHAIRMAN: Thank you. Shri Anil Desai. 

SHRI ANIL DESAI: Sir, as per the chart which has been given regarding 
Maharashtra, to begin with, the number of dwelling units which were approved 
was very less as compared to the requirement. Now, as regards the progress which 
has taken place, as the Minister has just now expressed, it is the responsibility of 
the respective States also to see that the target is achieved. I would like to know 
what checks are applied by the Centre on the respective States so that the target is 
achieved vis-à-vis the requirement of the people because IHSDP is a very special 
programme to see that there is upliftment of downtrodden and they are given the 
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accommodation. What checks are applied by the Centre? This is what I would like 
to know.  

SHRI M. VENKAIAH NAIDU: Mr. Chairman, Sir, as I have already submitted, 
the progress is monitored from time to time and necessary guidance is given. But, at 
the end of the day, it has to be implemented by the State Governments. In respect 
of these 28 cities of Maharashtra where these dwelling units were sanctioned, the 
number of dwelling units approved is 72,504 and the number of units which are 
in progress is approximately 35,000 only. Then, 36,873 are completed. So, only 50 
per cent could be completed. The other things are in progress. They are supposed 
to complete them by the end of this month. Then, out of that, 17,966 houses are 
already occupied. Sir, periodical review is done at the Central level. Even the Chief 
Secretaries at the State level monitor it from time to time. That is the system in 
place as of now.

�ीमती रजनी पासिल: सर, मैं आपके माधयम से मं�ती महोदय से यह पूछना चाहतती हँू तक 
IHSDP हो या JnNURM हो, ये बहुत हती अचछती योजनाएँ हैं, जो यूपतीए सरकार ने झुगगती-झोंपतड़यों 
में रहने वाले गरतीब लोगों के तलए बनायती थीं। सर, महाराष्ट्र में, खास तौर पर मुमबई में जहा ं 
54 परसें्ट जनता सलमस में रहतती है, मैं यहती पूछना चाहतती हँू तक समा्ट्ट तस्टती का सपना आप 
तदखाते हैं, लेतकन कया सरकार इन योजनाओं को समापत करने कती कोई योजना बना रहती है?  

�ी एम. वेंिैया नायडु: सर, यह आरोप है।  मेरे खयाल से इसमें कोई सवाल नहीं है।  इस 
सकतीम का ्ेटनयोर पुरानती सरकार ने तय तकया था। पुरानती सरकार ने यह भती तय तकया था तक 
यह 2012 तक चलेगा, उसके बाद तय तकया तक यह 2014 तक चलेगा और 31 माच्ट, 2014 को 
यह सकतीम अपने आप समापत हो गयती। मगर जो ऑनगोइंग सकतीमस हैं, उनको ...(वयवधान)...

�ीमती रजनी पासिल: सर, ...(वयवधान)...

�ी िभापसत: पलतीज़। 

�ी एम. वेंिैया नायडु: मैं वहती कह रहा हँू। जहां जो पेंडडग हैं, उनके तलए 31 माच्ट, 2015 
तक का समय तदया गया है। इस बतीच में स्ेटटस को जो भती मदद चातहए, वह मदद देने के तलए 
कें � तैयार है। समा्ट्ट तस्टती के सपना कती जो बात है, तो मैं कुछ नहीं तदखा रहा हँू, उस पर 
देश भर में बहुत चचचा हो रहती है, मैं कया करूँ? लोग चाहते हैं तक समा्ट्ट तस्टती बने और उसके 
तलए भती सरकार को जो भती कदम उठाना चातहए, उठा रहती है। इसके साथ हती साथ गरतीबती वाले 
इलाकों में रहने वाले लोगों को, सलमस में रहने वाले लोगों को मकान उपलबध कराना, वहां बाकती 
civic ammunities उपलबध कराने का काम चलता रहेगा, इसमें कोई कमती नहीं होगती।

MR. CHAIRMAN:  Shri Naresh Agrawal; on this question.

�ी नरेश अ�वाल: माननतीय सभापतत जती, मं�ती जती ने खुद सवतीकार तकया सदन में तक 
देश में योजना तजतनती तेजती से लागू होनती चातहए, लागू नहीं हुई है। तो मैं आपके माधयम से 
मं�ती जती से यह जानना चाहता हँू तक योजना सफल कयों नहीं हुई, उसके तलए राजय सरकारों 
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ने आपको कोई प� तलखा तक कया कतठनाई हुई? राजतीव गाधंती योजना, जो तक एक आवासतीय 
योजना थती, उसमें आपने जो राजय सरकार के तलए कमपलसरती तकया तक जमतीन राजय सरकार 
उपलबध करायेगती, धन आप उपलबध करायेंगे, वह समसया चँूतक राजय सरकारों के सामने है, तो 
कया आप सदन में घोषणा करेंगे तक इस योजना में जमतीन कती भती उपलबधता या उसमें जो धन 
लगेगा, वह कें � सरकार देगती? 

�ी एम. वेंिैया नायडु: कें � सरकार कया करेगती?  Sir, I would like to humbly submit 
to the House–the former Minister is smiling; she too knows the problem–land is a 
State subject. If you want to have some developmental activities, particularly for the 
poor people, the minimum that a State can do is providing land. I do agree that even 
acquiring the State land is becoming costlier because the land prices are going up.  
But there is no way the Central Government could acquire the land, bear the cost 
of the land and also fund the scheme. That is not practically feasible, Sir.  There 
are responsibilities ...(Interruptions)...

�ी नरेश अ�वाल: सर, मैंने acquire करने के तलए ...(वयवधान)...

MR. CHAIRMAN: Shri Naresh Agrawal. ...(Interruptions)... Please. ...(Interruptions)...
Please.

�ी एम. वेंिैया नायडु: सर, जब जमतीन acquire नहीं करेंगे, तो जमतीन नहीं तमलेगती। ऐसे में 
या तो सरकार कती जमतीन देनती होगती, नहीं तो acquire करके देनती होगती। सरकार कती जमतीन का 
मतलब स्ेट्ट गवन्टमें्ट कती हती जमतीन होता है। सें्ट्रल गवन्टमें्ट के पास जमतीन नहीं होतती है और 
जो होतती भती है, वह रेलव े के तलए, तडफें स के तलए या सें्ट्रल गवन्टमें्ट ने यतद तकसती काम के 
तलए acquire करके रखा है, उसके तलए होतती है, जैसे—पो्ट्ट वगैरह के तलए होतती है। इसतलए 
जमतीन स्ेट्ट सबजेक्ट है, तो नरेश जती ने जो सुझाव तदया, वह practically possible नहीं है।                                                                              

Unhealthy level of particulate matter in the schools

*227. SHRI SALIM ANSARI: Will the Minister of ENVIRONMENT, FORESTS 
AND CLIMATE CHANGE be pleased to state:

(a) whether it is a fact that pollution level in the Capital is PM2.5 level i.e. 
ten times higher than the safety limit prescribed by the World Health Organisation 
(WHO); 

(b) whether according to a new survey conducted by Greenpeace, the particulate 
matter inside the schools of five metropolitan cities is at very unhealthy level; and

(c) if so, the steps Government proposes to take or has plans in place to check 
pollution within next one year?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS 
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) to (c) A Statement 
is laid on the Table of the House.
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Statement 

(a) and (b) World Health Organisation (WHO) published Air Quality Guidelines 
for Europe in 1987 for the first time while second time in 2000. A Global Update 
was brought out in 2005 by WHO. Said Guidelines were taken into account by 
the Government while revisiting and notifying the National Ambient Air Quality 
Standards (NAAQS) in November, 2009 in the Gazette. NAAQS comprises of 12 
pollutants. The standards for PM2.5 are 60 µg/m3 for daily averages (24 hourly) and 
40 µg/m3 for annual average. The air quality monitoring data of Delhi provided by 
Central Pollution Control Board indicates that the levels of PM2.5 exceed the WHO 
guidelines of 10µg/m3 (annual) by a factor of 7 to 12 depending upon the location 
of the station. The data of air quality monitored by the Greenpeace in five schools 
of Delhi are exceeding and are in similar range.

(c) The Government has taken various measures to contain air pollution in the 
country, which inter-alia include, supply of cleaner fuels as per Auto Fuel Policy, 
Pollution Under Control (PUC) certificate system for in-use vehicles, stringent source 
specific emission standards for air polluting industries and their compliance, use of 
beneficiated coal in thermal power plants, strengthening public transport, implementation 
of revised emission norms for gensets, cement plants, etc. 

The three meetings of concerned Ministries/Department have been convened 
in the Ministry of Environment, Forest and Climate Change during November 
2014-March 2015. Government of Delhi has come out with a Long Term and Short 
Term Measures in February 2015 so as to improve ambient air quality in Delhi. The 
Ministry of Environment, Forest and Climate Change has asked for a time targeted 
implementation plan by March 31st, 2015.

DR. T. SUBBARAMI REDDY: Sir, I would like to ...(Interruptions)...

MR. CHAIRMAN: Please sit down.  It is not your turn. ...(Interruptions)... No, 
no.  Please sit down.

DR. T. SUBBARAMI REDDY:  Sir, the Member who was to put the question 
has not come.  So, I wish to ask the question.

MR. CHAIRMAN: How do you know? ...(Interruptions)...

�ी िासलम अंिारी: माननतीय सभापतत महोदय, तदललती में वायु �दूषण के सतर के समबनध में 
मैंने 11 तदसमबर, 2014 को तारातंकत �शन संखया-248 में एक �शन उठाया था। 11 तदसमबर, 2014 
को माननतीय मं�ती जती ने इसके तलए जो उपाय बताए थे, उनमें आज भती कोई पतरवत्टन नहीं हुआ 
है, बललक वायु �दूषण का सतर और भती अतधक बढ़ गया है।
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महोदय, तवतभन्न एजेंसती तरपोटस्ट का दावा है तक तदललती एक बहुत �दूतषत राजधानती बन चुकती 
है। इस �दूषण से सकूल के मासूम बचचे दमा जैसती बतीमातरयों के तशकार हो रहे हैं। मैं माननतीय मं�ती 
जती से यह जानना चाहता हंू तक सरकार इस गंभतीर समसया का समाधान कब तक तनकालेगती?

�ी �िाश जावडेिर: महोदय, यह सहती है तक तदललती कती हवा तनलशचत रूप से �दूतषत है। 
...(वयवधान)... यह हमें तवरासत में तमलती है। ...(वयवधान)... एक धयान रतखए, मुझे लगता है तक 
कम से कम हवा पर तो आप राजनतीतत मत कतीतजए। 

अगर हमें साफ सुथरती हवा को अपना जनमतसद्ध अतधकार बनाना है, तो इसके तलए सबको 
�यास करने पड़ेंगे। हमने इसके तलए राजय सरकार के साथ ततीन मतीड्टगस कती हैं और इस चचचा 
के बाद इसका सारा नकशा बन चुका है तक 31 माच्ट तक उनको कया short term measures 
लेने हैं और कया long term measures लेने हैं। उसमें बहुत सारे कदमों का तज� है, तजनको 
उठाने के तलए व े हमें 31 माच्ट तक अपनती पूरती सकतीम देंगे। इसके साथ हती व े उसकती timeline 
भती हमें दे दें, यह भती हमने उनसे कहा है, नहीं तो हम भतवषय के तलए तो कहते रहेंगे, लेतकन 
आज कुछ नहीं करेंगे और यह अचछती बात नहीं होगती। 

महोदय, इसमें मैं दो बातें और जोड़ना चाहता हंू, कयोंतक एक तरह से यह लोक तशक्ा का 
भती मौका है। राजय सरकार अपनती तरफ से अपना काम करेगती और कें � सरकार अपना काम 
करेगती, लेतकन मैं आपको बताना चाहंूगा तक हम एक Comprehensive Air-Quality Index ला 
रहे हैं, जो 6 तारतीख को ला ंच हो जाएगा और तफर सभती जगह से वह one colour, one code, 
one description, one number से लोगों तक पहंुचेगा। इससे लोगों में जयादा जागतृतत आएगती, 
तजससे तजनहें काम करना है, उन लोगों पर जयादा �ेशर बनेगा। 

महोदय, यहां मैं यह भती बताना चाहंूगा तक तदललती कती पर््टकुलर कुछ समसयाएं हैं, जैसे 
हतरयाणा, पंजाब, राजसथान के कुछ तहससों में और पलशचमती उत्र �देश में जो stubble burning 
होतती है, खेतों में जो आग लगाते हैं, उससे बहुत बड़ा �दूषण पैदा होता है। इसकती तड्ेटल मैं 
आपको भेजंूगा, लेतकन अ�ैल में रबती कती फसल आने के बाद और अकतूबर-नवमबर में खरतीफ 
कती फसल के बाद इसका एक बुरा पतरणाम सामने आता है। तफर, जो tyre or waste burn 
होता है, उससे भती यहां �ॉबलम होतती है। राजसथान और हतरयाणा से जो धूल आतती है, वह भती 
तदललती के तलए एक तवशेष समसया का कारण है, कयोंतक North India loose soil का के्� है। 
हमारे यहां पर 'धूल का फूल' एक तपकचर आई थती, लेतकन यहां पर तो धूल का संक्ट होता है। 

ततीसरा, तदललती के अनदर कंस्ट्रकशन कती धूल बहुत जयादा है और यह सब तदललती में हती 
मौजूद है। इसके तलए मैंने अपने तवभागों कती एक बैठक लती थती। मे्ट्रो के �तीधरन जती ने मे्ट्रो में 
एक इतनती अचछती वयवसथा बनाई है तक यद्यतप वहां से इतनती अतधक धूल तनकलतती है, लेतकन 
सड़क पर कुछ भती धूल नहीं आतती है। ऐसती हती best practices दूसरे सथानों पर भती करने कती 
जरूरत है। इसमें लोगों कती सहभातगता अतयंत आवशयक है। सब तरफ से इसके तलए �यास तकए 
जाने कती आवशयकता है।

�ी िासलम अनिारी: महोदय, मैं माननतीय मं�ती जती को बताना चाहंूगा, केवल तदललती में 7.5 
तबतलयन लती्टर डतीज़ल, मोबाइल ्टावस्ट के चलाने में लगता है, तजससे लगभग 392 ्टन carbon 
dioxide और 220 ्टन अवतशष्ट पदाथ्ट उतपन्न होते हैं।  मैं मं�ती जती से यह जानना चाहंूगा तक 
इन मोबाइल ्टावस्ट से वायु �दूषण रोकने के तलए कया सरकार कोई कदम उठाएगती?
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�ी �िाश जावडेिर: सर, तदललती सरकार के साथ तुरनत short term बात हुई है, तजसमें 
इसके तवकलप ढंूढ़े जा रहे हैं। चंूतक यहां पर तो तबजलती मौजूद है, इसतलए वह जयादा से जयादा 
कैसे चले, इसकती वयवसथा भती पलाडनग में है।  

SHRI SUKHENDU SEKHAR ROY: Sir, if you go through part (b) of the 
question, the hon. Member asked about the survey made by Greenpeace in relation 
to schools of five metropolitan cities. Whereas माननतीय मं�ती जती ने जो जवाब तदया है, 
वह तदललती के पा ंच सकूलों के बारे में तदया है, लेतकन इस जवाब में पा ंच मे्ट्रोपॉतलत्टन तस्टतीज़ 
के बारे में कुछ नहीं कहा गया है। यह जवाब कुछ और है, जो �शन पूछा गया था, उसका यह 
सहती जवाब नहीं है। मैं माननतीय मं�ती जती से आ�ह करंूगा तक five metropolitan cities के 
सकूलों कती हालत Greenpeace के assessment के तहसाब से कया है?

�ी �िाश जावडेिर: सर, 16 महानगरों में 46 स्टेशन ऐसे हैं, जहा ं continuous monitoring 
होतती है, ऐसती वयवसथा कती गई है। उसकती रतीडडग भती रोज़ के रोज़ उपलबध है। अब मैंने यह तय तकया 
है तक हम इसे तमतनस्ट्रती कती वबेसाइ्ट पर भती डालेंगे, तातक लोगों को लगातार इसकती जानकारती 
तमलतती रहे तक हवा के �दूषण कती कया लसथतत है। जैसा मैंने बताया तक हम Comprehensive 
Air-Quality Index ला ंच कर रहे हैं, वह केवल मे्ट्रो तस्टतीज़ में हती नहीं, राजधातनयों में भती तकया 
जा रहा है। इसका मतलब यह है तक 66 शहरों में, जहा ं 10 लाख से जयादा आबादती है और जो 
राजयों कती राजधातनया ं हैं, उन सब जगहों पर Comprehensive Air-Quality Index लोगों को 
तदखता रहेगा, इसकती वयवसथा हो रहती है।

�ी बलववदर विह भंुडर: चेयरमैन सर, एयर और वा्टर में जो pollution है, अब यह सभती 
जगह हो गया।  इसको रोकने के तलए तसफ्ट  लॉ हती जरूरती नहीं है, अब जो नया mechanical 
system आ गया, उसके मुतातबक जो wheat और paddy हैं, चंूतक जलदती हती दूसरा सतीजन आ 
जाता है, इसतलए उसको जलाया जाता है। मैं आपके जतरए माननतीय मं�ती जती से यह जानना 
चाहता हँू तक कया स्ेट्टों को उन मशतीनों पर सलबसडती देंगे तातक उन मशतीनों से तकसानों कती जो 
stubble burning कती समसया है, उसको वह हल कर ले? 

�ी �िाश जावडेिर: सर, stubble burning एक बहुत बड़ा मुद्ा है और इससे carbon 
dioxide, carbon monoxide, sulphur dioxide, oxide of nitrogen, methane, non-methane 
volatile organic carbon and ammonia (NH3), ये सब आते हैं और इनसे हती �दूषण बढ़ता 
है। अब इसका उपयोग अनेक तरह से हो रहा है। जहा ं stubble burning नहीं करते हैं, वहां 
कया करते हैं? वहां यह पेपर इंडस्ट्रती में जाता है, पलप इंडस्ट्रती में जाता है, इथनॉल �ोडकशन में 
इसका यूज होता है। अगर हम manual bio compost करते हैं, तो इससे nutrient value आतती 
है। अगर fodder यूज करते हैं, हम पहले fodder यूज करते हती थे। सर, जब हाथ से क्टाई 
होतती थती, तब तो पशु के खाद्य में जाता हती था, लेतकन अब मशतीन से हावगेसस्टग होने लगती, तो 
इसको कोई का्ट नहीं रहा है और इसके कारण समसया हो रहती है।  इसके तलए हम awareness 
campaign भती करेंगे और इसके अचछा यूज कैसे हो, तजससे उसको पैसा तमले और उसकती क्टाई 
भती लाभकारती हो, इसके बारे में technological solutions और commercial solutions, ये दोनों 
�यास जारती हैं। ये �यास जलदती सफल होंगे, ऐसा मुझे तवशवास है। 

DR. T. SUBBARAMI REDDY: Sir, it is a very serious matter. Delhi is supposed 
to be a very good city, in fact, one of the best cities in the world. But it is very 



40 Oral Answers [RAJYA SABHA] to Questions

surprising that as per the World Health Organisation’s information, the pollution 
in Delhi is 10 times higher than the safety limit prescribed by the World Health 
Organisation. ये सब बहुत गंभतीर बात हैं। Of course, the Minister has given the reply 
that three meetings of the concerned Ministries have been convened in the Ministry 
of Environment, Forests and Climate Change during November 2014 to March 2015.  
Sir, the hon. Minister is a very dynamic and knowledgeable personality. I have seen 
him in several meetings. So, I want his categorical reply on what are the actual 
measures that he is going to take to control the pollution in Delhi, which is ten 
times more than the prescribed limits. He has stated that the Delhi Government has 
come out with some long-term and short-term measures. So, what are these measures?  
How are they going to control the pollution?

�ी �िाश जावडेिर: सर, माननतीय सदसय ने बहुत अचछा सवाल पूछा है। एक तो vehicular 
pollution है और जो डतीजल के वाहनों कती संखया बहुत बढ़ती है, तो  fuel के नॉमस्ट का कया करेंगे 
यानती वह एक ्टाइम ्ेटबल तय हुआ है तक कब हम EURO-V, EURO-VI में जाएंगे। उसका 
कया करना है, वह मं�ालय तय करता है। लेतकन वाहनों कती efficiency बढ़ाना, उसका ठतीक 
maintenance रखना, जो वाहन तदललती में नहीं आने चातहए, वह बायपास होना, वह भती ला ंग ्टम्ट 
पलाडनग का भाग है, तजसके तहत जो बायपास बनेगा, उससे तदललती से बाहर जाने वाले वाहन 
तदललती में आएंगे हती नहीं, एक वह उपाय है। दूसरा बड़ा उपाय है तक पलबलक पार््टतसपेशन भती होतती 
है। केवल हम lane discipline, more use of public transport, switching off the engine at 
red lights, use of cleaner fuel, walking and cycling, car pooling and combining car 
trips, congested road avoid करना, अपने वाहनों का regular inspection करना तथा उसका 
maintenance करना यानती vehicle pollution कम करने में लोगों का भती सहभाग हो सकता है।   

दूसरती बात यह है तक जो डस्ट का pollution है, उसको mechanised तरतीके से यानती अगर 
हम सड़क कती सफाई करते हैं, तो डस्ट वहीं कलेक्ट होतती है, वह धूल आकाश में नहीं उड़तती है।  
जो बाहर से धूल आतती है, आज उसका कोई उपाय नहीं है, लेतकन मैंने जो stubble burning 
का कहा, वह उपाय है।  जब हम सब उपाय करेंगे, तो उसका पतरणाम आएगा।  

जैसे आपने कहा तक दस गुना जयादा �दूषण है, मैं इसके तववाद में नहीं जाना चाहता, कयोंतक 
आंकड़े कहते हैं तक ततीन गुना जयादा है, लेतकन ततीन गुना जयादा होना भती खराब हती है, उसको 
ठतीक करना हमारा काम है और हम सब तमल कर उसको ठतीक करेंगे।  मुझे तवशवास है, तदललती 
सरकार भती इसको देखेगती और बाकती सारे मे्ट्रो तस्टतीज़ में भती –– and we, as representatives, 
also have to become partners in cleaning our air.

   Subramanian Committee's recommendations 
for environmental laws

*228. SHRI RANGASAYEE RAMAKRISHNA: Will the Minister of 
ENVIRONMENT, FORESTS AND CLIMATE CHANGE be pleased to state: 

(a) whether the Subramanian Committee's recommendations for Environmental 
Laws Management Act have factored in the climate change objective; and 
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(b) whether these objectives would be built into the proposed legislation?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS 
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) and (b) A Statement 
is laid on the Table of the House.

Statement 

(a) and (b) The TSR Subramanian Committee has recommended for enactment of 
a new umbrella law-Environmental Laws (Management) Act (ELMA).  The Ministry 
is examining this recommendation. However, the details are to be finalised by the 
Ministry on acceptance of this recommendation. 

SHRI RANGASAYEE RAMAKRISHNA:  Sir, after returning from Lima, the hon. 
Minister observed that, for India, the Intended Nationally Determined Contributions 
(INDCs) are not merely intended. We have already started implementing some of the 
actions that will form core of India's contribution.  He also said that the Government 
has already begin work on achieving India's 100 GW solar power project.  How will 
such a pro-active approach to climate change reconcile with the TSR Subramanian 
Committee, which has not even mentioned climate change in its report, and the 
sweeping recommendations of which run counter to the entire climate change objective?  

SHRI PRAKASH JAVADEKAR: The hon. Member has raised several issues in 
his question.  But let me assure the House that the TSR Subramanian Committee was 
mandated to give its opinion on existing five laws as to what changes are needed 
in our laws, in our rules and in our processes, the way we work.  At the same 
time, we have to achieve both the objectives – objective of sustainable development, 
objective of protection of environment and, at the same time, objective of providing 
ease of doing business.  And, to that end, they have given 55 recommendations.  But 
all of them need not be accepted.  We have already been discussing it intensively 
and, within next fifteen days, our Ministry's view point will be finalised and then 
we will do inter-ministerial consultation and will, then, come out with required 
changes.  So, everything that has been said by the  TSR Subramanian Committee 
is not accepted by the Government. Good suggestions will be accepted and others 
will not be accepted.  

SHRI RANGASAYEE RAMAKRISHNA: Sir, in fact, the entire tenor of the 
Committee's Report is against the environmental objectives. I will give you an 
example.  The forest with a canopy cover of 70 per cent is called very dense forest.  
According to the Forest Survey of India's report, DDF is only 2.54 per cent of the 
total forest cover of the country. The Forest Survey of India regards areas with 40 
per cent crown density as dense forest. And, the TSR Committee recommends that 
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only forest area with a canopy cover of over 70 per cent should be treated as no-go 
areas. If you accept this recommendation, you will have extensive deforestation. This 
is just one example. Almost all the recommendations are against continuing proper 
scientific environment laws.  So, with the climate change objective, I do not know 
how you will be able to accept even some of the recommendations of the Committee.  

SHRI PRAKASH JAVADEKAR: Sir, as I told you, it is not that every 
recommendation made by a Committee is accepted.  We have already sent those 
recommendations to all the Ministries and to all the State Governments.  Many of 
them have reacted and have given their reactions. And, on 6th and 7th, we have 
the National Conference of Environment and Forest Ministers, where we will be 
discussing all these issues and, in a way, a final shape will come out of this.  This 
Conference will be inaugurated by the Prime Minister. The issue here is this. We 
have only 2.5 per cent of the world's land mass and we have 17 per cent of the 
world's population, human as well as cattle. So, how to do it? How to balance 
growth and environment protection? Iron deposits and coal deposits are in jungles.  
So, you cannot say that you would not cut any tree.  But there are new technologies 
also.  So, we are emphasizing on latest technologies in granting mining licences, 
where they will go tunnelling and will save the forest also, wherever possible. And, 
where it is not possible, we are taking adequate care by compensatory forestation.  
As I told you earlier, that compensatory forestation में तपछले दस साल के झगड़ों के 
कारण आज हमारे पास 38,000 करोड़ कती रातश पड़ती है। वह रातश राजयों को जंगल घना करने 
के तलए, हतरत करने के तलए देनती है। उसके तलए हमने को्ट्ट में मसला पेश तकया है। अगर 
उसमें जरूरत पड़ती, तो उसके तलए हम तबल भती तैयार करेंगे और तफर सदन के सामने आएँगे। 

DR. KARAN SINGH: Mr. Chairman, Sir, the malign effects of climate change 
are upon us.  All the erratic weather conditions that we are seeing, the unseasonal 
rains, the droughts, the avalanches, the excessive snowfall in the Himalayan regions, 
the rise of the oceans, are some examples. Climate change is not some theoretical 
problem; it is actually upon us. How are you going to bring in these laws? I was 
shocked to learn from the questioner that the Subramanian Committee Report apparently 
goes counter to our broader objectives. If that is true, it is very unfortunate.  So, 
Mr. Chairman, Sir, through you, I would like to ask the Minister as to when you are 
going to bring before the nation a comprehensive law that takes into account both 
the climate change and the environment. There should be a full-fledged discussion 
on that because there are a lot of experts in this country who have their own views 
on these matters.  It cannot be delayed too long. 

My submission is that within the next two to three months, we need to have a 
document before us, to have a thorough discussion and, then, to pass the necessary 
legislation. Will the hon. Minister please assure us about it?
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�ी �िाश जावडेिर : कण्ट डसह जती ने जो सवाल पूछा है वह बहुत महतवपूण्ट है और 

मैं आपको एशयोर करना चाहता हंू तक we are exactly on the job and we will produce 
our first draft, which will go through the inter-ministerial process, and then, to the 
Cabinet. We are in the process. We want to bring it and treat the whole issue of 
environment, of climate change, of more afforestation, and, also of development in 
a sustainable way as the prime of our all laws, rules and processes. And, to that 
end, we have made many changes and will make some more, but, we will present 
before the nation a comprehensive picture sooner than later.

DR. T.N. SEEMA: Sir, in Arunachal Pradesh, the Dibang Basin project and 
Siang Basin project can together submerge more than 23,000  hectares of prime 
wildlife habitat and affect several endangered and unique species of flora and fauna.  
With reference to the Wildlife Protection Act, the HLC Report does not talk about 
the habitat destruction due to development projects as one of the major threats to 
the wildlife but limits itself to hunting, poaching, man-animal conflicts and loss of 
corridors. What is the opinion of the Government regarding protecting wildlife habitat 
and endangered species?

SHRI PRAKASH JAVADEKAR: Sir, this question is actually not related to the 
main question but let me assure the hon. Members that wildlife protection is also 
part of our ethos because if wildlife does not exist, then, forests do not exist, and, 
if forests do not exist, wildlife does not exist.  There has to be a complete synthesis 
to avoid animal-human conflict.  Therefore, we have taken all the views on board.  
When you construct some dams or take up some irrigation projects, there will be 
submergence of certain areas but there is a wildlife management plan in every project, 
and, I can assure you that that plan takes care of both development and wildlife.

SHRI A.U. SINGH DEO: Sir, the hon. Members have already spoken about the 
controversies in the Environment Law Management Act.  Sir, India is currently the 
fourth largest emitter in the world with six per cent of the greenhouse gas emission 
contribution. There is tremendous international pressure on the Indian Government 
to commit to Carbon Emission Reduction Plan.  In December, 2015, the United 
Nations Framework Convention on Climate Change is going to have a historical 
international meeting to push for legally binding agreement between all signatory 
countries for committing to largely climate change mitigation efforts.  I would like 
to know from the hon. Minister as to how India, being in a leadership position, is 
planning to mobilize the will of the developed nations to sign the Paris Agreement 
so that the historical emitters can be held accountable and emission reductions can 
be initiated in the real sense.
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SHRI PRAKASH JAVADEKAR: Sir, it is again a very important question. Sir, 
we saw what happened in Kyoto. The United States of America, Canada, Australia, 
New Zealand and Japan, all remained outside the Kyoto arrangement, and, therefore, 
objective of any such protocol could not be realized.  Now, what do we have to do?  
We have to ensure that and that is what we are networking with all countries.  Last 
week also, I was in Egypt. We were the only invitee – France as the host country, 
and, India as a friendly country in '54 African Nations' Conference on Climate 
Change'.  And we are putting our views across, which are being reciprocated and 
people are welcoming. The issue is, we are emitters, means our development will 
require more and more emissions. But we are doing more and more energy efficiency.  
We are walking the energy efficiency path.  The Prime Minister has launched hundred 
thousand megawatts of solar power, ten thousand megawatts of biomass power, sixty 
thousand megawatts of wind energy and five thousand megawatts of small hydel. All 
put together, we are doing this practically before 2020. We were not mandated by 
Kyoto Protocol to take upon any burden on us but we are doing it because it is an 
article of faith. Therefore, when, in President Obama's presence, the Prime Minister 
was asked by one journalist whether there was pressure on India, he said, and that 
I think is a correct position, that there is no pressure.  We don’t take pressures, but 
there is a pressure, pressure of future generations and pressure of climate change, 
and I think that is the stand where we are and will network with all the countries 
and will definitely put our stand very effectively.  

Increase in upper age limit for induction in 
All India Services of State services officers

*229. SHRI MAJEED MEMON: Will the PRIME MINISTER be pleased to state: 

(a) whether there is any proposal to increase the upper age limit of State 
services officers for induction into three All India Services — IAS, IPS and IFoS, 
as retirement age in Central Government has been increased from 58 years to 60; 
and 

(b) if so, by when the decision is likely to be taken, the details thereof?

THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE 
(DR. JITENDRA SINGH): (a) and (b) A Statement is laid on the Table of the House.

Statement 

(a) and (b) The Government, in consultation with State Governments and Cadre 
Controlling Authorities, has decided to raise the maximum age limit from 54 years 
to 56 years for induction of State services officers into three All India Services, i.e., 
Indian Administrative Service (IAS), Indian Police Service (IPS) and Indian Forest 
Service (IFoS).



Oral Answers [19 March, 2015]   to Questions 45

SHRI MAJEED MEMON: Sir, as recently as on 17th March, the day before 
yesterday, the Government of India issued a notification increasing upper age limit 
from 54 to 56 for induction of State services officers into All India Services, IAS, 
etc.  It has taken the decision in compliance with the directions issued by the hon. 
Supreme Court in Writ Petition 266 of 2008. Now, it does not give any relief to the 
petitioners on whose behalf the writ petitions were filed and directions were issued.  
It does not seem reasonable because petitioners are the genuinely needy officers who 
were aggrieved. Will the Minister explain whether the interests of the petitioner on 
whose behalf the orders came are being looked after?  

DR. JITENDRA SINGH: Mr. Chairman, Sir, I must compliment the hon. Member 
for having asked a question which holds relevance for employees and Civil Services 
officers across the country. The reply furnished would provide information which is 
going to be of great importance and significance to this class of officers. Since his  
question carries too many things at the same time, in the next two minutes, I will 
try to explain as best as possible, as briefly as possible.  

A small background is necessary to understand why this decision was arrived 
at.  I shall like to place before you a chronology of the events that have happened.  
You would recall that the Indian Administrative Service was a rechristened form of 
the erstwhile ICS of the British Raj. In India, we had the ICS or the Indian Civil 
Services, right from 1858 to 1947. In 1947, it was rechristened as IAS.  In 1948, 
we had the first batch of IAS probationers. At that time, there were no such rules 
and norms.  The norms and rules were in the form of evolution. We had the age 
limit also from 18 to 23 years. All along, there was also a practice of inducting 
State Civil Services officers into IAS, as the hon. Member knows very well.  Now, 
the rules and norms were evolving. In 1967, it was felt that there should be an 
upper age limit fixed. It was fixed at 52. Thereafter, the IAS, IPS and IFS retirement 
age was increased up to 58 years. Therefore, keeping that in mind, in 1969, the 
upper age limit for induction was increased to 54 years so that four years was 
considered a time enough for these inducted officers to undergo training, befitting 
the IAS services, and also to have sufficient time to serve the Government of India.  
Now, what happened that in 1998, following the Fifth Pay Commission Report, their 
retirement age was increased to sixty years. But the upper age limit of induction 
continued to be at fifty-four. Therefore, this contradiction arose. We had a number of 
representations coming from all the stakeholders including the officers. I would also 
like to correct the hon. Member; it was not a ruling of the Supreme Court.  Let 
me give a brief chronology of that too. In 2007, to be very precise, some of the 
officers from Karnataka approached the CAT, the Tribunal, and secured a judgement 
in their favour stating that now since the retirement age had  increased and, therefore, 
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the spirit of four years, keeping that in mind, the upper age limit should also be 
increased to fifty-six. They got a favourable judgement but Government went to the 
High Court and the High Court reversed the judgement. Then, they went to the 
Supreme Court. Supreme Court made a ruling, precisely, on the 7th of August, 2014, 
when this Government had come into being. We immediately took cognizance of that. 
But let me correct you; Supreme Court never directed us to fix this age. Supreme 
Court said this is a policy decision or a policy matter and, therefore, an appropriate 
decision, an appropriate conclusion must be arrived at by the Government. Now, in 
full regard of the democratic spirit, we involved all the stakeholders. We wrote to all 
the State Governments and I have the responses from them. This exercise continued 
for about four or five months. Most of the States were in favour of increasing the 
age limit, barring three or four, Gujarat, Maharashtra, Chhattisgarh and Bihar.  Sikkim 
did not make any comments. After having gathered this consensus, an opinion was 
arrived at, that look here, there was some reasonability into this, some rationale in 
this and considering that, a proposal was moved and, precisely, as the hon. Member 
said, on the 17th of this month, a Notification has been duly issued.  

MR. CHAIRMAN:  Thank you.  Second question, if there is any.  

SHRI MAJEED MEMON:  No, Sir.

MR. CHAIRMAN:  Is that all?  Shri Satish Chandra Misra.  

SHRI SATISH CHANDRA MISRA:  Sir, while congratulating the hon. Minister 
for doing this exercise and increasing the age from fifty-four to fifty-six for these 
officers, I would like to raise a question while making the statement.  You are aware 
that so far as these officers are concerned, the PCS officers, the PPS officers and 
the officers who are coming into these services in various States, after working for 
thirty years or thirty-two years, they get the chance of coming into this and for 
being considered. But this is not happening in all the States. There is a discrimination 
between State-to-State. In UP, they get the chance almost at the age when they are 
already age-barred. Then, there is a long procedure. You are already aware of the 
procedure for making selection at the State level, then coming to the Central level 
and then finally taking a decision bringing them into this category. By the time 
they come to the age, which is already beyond that age or they are left with only 
two years or one year or three years, when they themselves decide it is better to 
remain in the services in which they are, instead of coming into the IAS. While in 
the other States, in ten years or twelve years, which is the minimum period, people 
from these services certainly go into the IAS and they get the opportunity. So, 
keeping into consideration the States like Uttar Pradesh, where we have this situation 
and I personally know that because I have represented this class of officers in the 
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courts also, but looking into the difficulties because of which they are not getting 
this opportunity, are you trying to find out some method or you will make some 
rule that in the entire country, the same procedure is followed? The age which is 
fixed on which they have to be considered, there should be some binding on the 
States also that they will consider them at that particular stage.  If they are eligible, 
they may be promoted; not to wait till they become at the age of fifty-six years 
or beyond that.  

DR. JITENDRA SINGH: The question from the hon. Member is well-
taken. Beginning from where he left, we do not wait actually for fifty-six years,  
Mr. Chairman, Sir. Fifty-six years is the upper age limit beyond which the induction 
process cannot be initiated by the State.  Having said that let me now clarify. There 
are many aspects to it.  Some of them go beyond the purview of the DoPT, go into 
the domain of the State Government. We have a fixed ratio of 66:33 or so,  barring 
Jammu and Kashmir. We also have a fifteen per cent quota of the non-civil services 
officers from each State. We have made a notification regarding that also, which I 
will tell you in a couple of seconds.  Now, what happens is that the number of 
vacancies arising from each State are calculated for that given year from the period 
starting 1st of January to the 31st of December of that year. So, the number of 
vacancies arising and at the same time keeping in mind the sanctity of the ratio of 
66 Central Services direct recruits and 33 from the States, we calculate the number 
of vacancies. The State Government also has a role to play in determining how 
many vacancies eventually arise in a given State. Once the State Government makes 
this proposal, we immediately get into action and start the induction process. After 
having made the induction, we give them training for about two months and then 
they are ready to be in the job even if it is 56 years.  

Since you know the subject very well, you would also appreciate that for the 
15 per cent of the non-provincial civil services servants who were inducted, there is 
a provision to induct them, there was an anomaly that the age limit was calculated 
on the 1st of January of the succeeding year whereas for the State Civil Services, 
it is calculated on the 1st of January of the given year in which the vacancies are 
calculated.  We have corrected that anomaly as well.  There was a  complaint and a 
grievance that the State Civil Services officers because of this suffer a disadvantage 
of being inducted one year earlier and therefore suffer loss of one year of service.  
That notification has also been issued almost simultaneously on the 17th.   We have 
tried to bring in as much uniformity as possible going by the spirit of the question 
raised by the hon. Member.

SHRI AJAY SANCHETI: Sir, my question is similar to the question raised by the 
hon. Member, Shri Satish Chandra Misra. Is there any proposal before the Government 
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of India to make a data bank of all the State service officers so that uniformity is 
maintained while promoting them from State Cadre to the Central Cadre Services?

DR. JITENDRA SINGH: Sir, the DoPT certainly has the data of the IAS officers.  
As I said, the number of officers inducted from each State in each given year into 
IAS or IPS or IFS cannot be uniform for a host of reasons which I have mentioned 
in my earlier answer. 

�ी पी.एल. पुसनया: माननतीय सभापतत महोदय, अभती �ती सततीश तम�ा जती ने बहुत महतवपूण्ट 
सवाल पूछा था तक जो provincial civil service, पुतलस और other civil service के fag end 
of their service व े IAS और IPS में आते हैं, उनके तलए कोतशश यह कती जानती चातहए तक 
10-12 साल कती सेवा के बाद व े All India Service, IAS या IPS में आ सकें । उसमें कभती-कभती 
बाधा बताई जातती है तक direct recruitment का percentage जयादा है और उसे कुछ कम करने 
कती मा ंग आई, तातक State Civil Officers, State Police Officers को IAS और IPS में जाने 
का जयादा अवसर �ापत हो और 10-12 साल में All India Service में जाने का उनहें मौका तमल 
जाए। मैं माननतीय मं�ती जती से पूछना चाहता हंू तक कया सरकार इस पर तवचार करेगती?

डॉ. सजते ं� विह: आदरणतीय सभापतत जती, जैसा तक मैंने तपछले प्रशन के उत्र में आपके समक् 
जवाब तदया तक तकतनती संखया में तकस �देश और तकस राजय से अतधकारती induct होंगे, वह 
अनेक कारणों और factors पर तनभ्टर है। जहां तक यह ratio है, 66 और 63, or something 
like that, वह सारे पहलुओं और सारे तबनदुओं को संज्ान में रखते हुए तनधचातरत तकया गया था। 
अब जहा ं तक यह �शन है तक जो थोड़ती देर से induction में आते हैं या जयादा उ� कती अवसथा 
में आते हैं, उनहें लाभ नहीं होता, यह पूरती तरह सतय नहीं है, बललक यह अध्ट-सतय है, कयोंतक जो 
लोग सेवातनवतृतत् के आतखरती वषषो में भती induction में आते हैं, उनहें बाकती के पूरे जतीवन-काल में 
पेंशन के benefits तमलते रहते हैं और Pay Commission द्ारा जो-जो revision होते हैं, उसके 
भती benefits तमलते रहते हैं। 

�ी राजीव शुकल: उनको उतनती salary और perks कयों नहीं देते? ...(वयवधान)...

�ी िभापसत: नहीं, नहीं। �ती राजतीव शुकल जती। ...(Interruptions)... This is not your 
question.  

DR. JITENDRA SINGH: I appreciate your intervention.  But I am only responsible 
for DoPT in the Government of India.

Stress management classes for government employees

*230. SHRIMATI WANSUK SYIEM: Will the PRIME MINISTER be pleased 
to state: 

(a) whether in a move akin to the corporate sector practices, Government 
would soon kick-start stress-management and efficiency improvement classes for its 
employees, conducted by the National Council for Training and Social Research; 
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(b) whether this programme is designed for office staff including personal staff, 
middle level officers and senior staff members in Government departments and PSUs; 
and 

(c) whether the cost of training during a three-day programme, ranging from 
`20,000/- to `45,000/- per employee would be borne by Government?

THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE 
(DR. JITENDRA SINGH): (a) to (c) A Statement is laid on the Table of the House.

Statement 

(a) Department of Personnel and Training (DoPT) is the nodal department for 
coordinating the implementation of National Training Policy (NTP). The departments/ 
ministries are required to conduct training for their cadres/ employees through various 
training programmes as per their need, under this Policy. At present, there is no 
proposal under consideration of Department of Personnel and Training (DoPT) for 
organizing any programme on stress management and efficiency improvement through 
National Council for Training and Social Research, New Delhi. 

However, Ministry of Labour and Employment has sought nominations from its 
officials, including the office of Director General Labour Welfare, Jaisalmer House 
for a three days technical workshop on “Stress and Stress Management and Staff 
Development In Improving Enhancing Efficiency and Behavioural Skills” to be 
organised by National Council for Training and Social Research, New Delhi from  
9th to 11th April, 2015.  

So far no nomination has been received in the Ministry of Labour.   

(b) and (c) Yes Sir, as per the letter received from National Council for Training 
& Social Research, New Delhi, this programme is designed for the office staff 
including personal staff, middle level officers and senior staff members working in 
Administration, Personnel Management Divisions of the Government Departments 
and Public Sector Undertakings/Autonomous Organisation. The cost indicated by the 
organisation is ranging from ` 19600.00 to ` 39600.00 per candidate. 

After receiving nominations, the Ministry of Labour would examine financial 
implications and take appropriate decision. 

SHRIMATI WANSUK SYIEM: Thank you, Sir. I agree that the Department of 
Personnel and Training is the nodal Department for training.  But, Sir, I would like 
to know from the hon. Minister whether the stress management courses, will  be 
based on the Western corporate concept like in the U.S. and the U.K., etc., where 
it will be a series of lectures, or, some sort of physical activity.
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DR. JITENDRA SINGH: The hon. Member has asked a question which goes 
with the kind of spirit that the nation is living through. You would appreciate that  
during the visit of the hon. Prime Minister to the UNO and his address in September 
last year, he made a call for  observing a day for Yoga, and, I think, it was one of 
the rare instances in the history of the UN  that within three months  in December,  
out of 193 members, 175 members unanimously agreed to observe the 21st June as 
International Yoga Day. 

Taking a cue and taking concerns of the various sections of the society, as well 
as, the kind of realisation of Yoga and the other stress relieving activities  which are 
now being realised world over, the DoPT has also initiated a number of activities 
on these lines which include Yoga, sports, cultural activities and stress relieving 
measures. As far as the hon. Member's question goes, she has asked about this. She 
would be happy to know that only yesterday we had a sports tournament, a cricket 
tournament which would also gladden the hon. Member, Rajeev Shuklaji. 

MR. CHAIRMAN: What is your view about it?

DR. JITENDRA SINGH: Sir, surely we will take care next time. Sorry. This 
was just an initiation. Now, as far as the hon. Member’s question is concerned,  
we have just initiated it. We are in the process of evolving, learning, experimenting 
and also improving upon this initiative. We will certainly try to take good cues, 
good practices from wherever they rise. I may also inform, through you, Sir, the 
House that on 28th and 29th of this month we are holding stress relieving activity 
or stress management programme in CSIO for the civil servant officers, and in the 
month of April we shall start across the country, as many as, 40 centres of Yoga 
in collaboration with the well known and credible Morarji Desai Institute for Yoga. 

MR. CHAIRMAN: Shri Tapan Kumar Sen. 

SHRIMATI WANSUK SYIEM: What about my second supplementary?

MR. CHAIRMAN: I am sorry. She has a second supplementary. 

SHRIMATI WANSUK SYIEM: Sir, I would like to know  whether this programme  
will be further extended to all public sector undertakings and public sector enterprises. 

DR. JITENDRA SINGH: Mr. Chairman, Sir, as I said in my answer to the 
earlier question, we have just initiated it. We would welcome suggestions coming 
from any quarter. The spirit behind it is to make the environment more friendly, 
more conducive, less stressful, considering the kind of stresses and strain that the 
Government officials go through.  Then, we can also extend this experiment not 
only to the PSUs but to other Departments also. 
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SHRI TAPAN KUMAR SEN: Thank you, Mr. Chairman, Sir. I welcome the 
initiative of the DoPT for training the officials of the various Government Departments. 
My question is: whether the  Minister is going to consider  a reorientation of the 
Government employees, particularly in the matter of labour law enforcement because  
the status of which is very bad in the country which is continuing since a long 
time.  Since the Ministry of Labour is also going to be involved in this, may I 
know from the Minister whether he is going to consider a special package for the 
implementation of the labour laws, and reorienting the Government officials in that 
direction?

DR. JITENDRA SINGH: Sir, the question which includes the suggestion, as well 
as, the advice is well taken.  Since the basic question was confined to stress yoga, I 
did not actually exceed that brief.  But certainly the process of reorientation courses 
already exists. We do it, from time to time. Recently we had it in Delhi.  We had 
it in the Lal Bahadur Institute, Mussorie. We also have a system of sending them 
to the renowned institutions within India and outside India. Considering  nowadays 
for any Government civil servant the accountability level has increased and.. ..the 
expectation level of the civil society has increased and also that we are now inspired 
by ‘Maximum Governance, Minimum Government’ call given by the hon. Prime 
Minister.  We certainly try to educate them not only on this but also on the logistic 
aspects like e-governance, digitalization which is very rapidly moving on track.  But 
since the moot question. ...(Interruptions)...

SHRI TAPAN KUMAR SEN: Sir, I think. ...(Interruptions)...

DR. JITENDRA SINGH: You will be glad to know that this question which I am 
answering actually was addressed to the Labour Ministry.  But the Labour Ministry 
avoided it and it came to DoPT which itself is an evidence that the Ministry of 
Labour and DoPT over-lap each other.

SHRIMATI KANIMOZHI: Sir, I would like to know whether the stress 
management classes proposed to be implemented factoring in specific courses of stress, 
especially, among women employees including sexual harassment at work place, gender 
pay-gaps and dual responsibility of work place and home. Will it also be included?

DR. JITENDRA SINGH : Hon. Chairman Sir, certainly, we would not be 
excluding women. So, this is an all-inclusive programme and having said that we 
also believe and it is our considered belief that whenever we involve the women 
colleagues in this programme, the programme meets with a greater success and our 
belief came true, when we launched Swachh Bharat Abhiyan in DoPT engaging 
women employees and as a Clinician, I said, “if you touch this file which has been 
lying for 30-60 years without being used, you are carrying home contaminated hands 
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and feeding your children with contaminated milk”, and that worked wonders. So, 
certainly, the participation of women employees would be very welcomed and it is 
already on the agenda. 

SHRIMATI KANIMOZHI: I am asking about including women in the specific 
issues.....

MR. CHAIRMAN: Thank you, that is all.

DR. JITENDRA SINGH: Certainly, certainly.  As and when they arise, we can 
have a separate exclusive programmes for women as well.

�ी बिावाराज पासिल: माननतीय सभापतत जती, यह जो स्ट्रेस होता है, कई बार यह सवयं कती 
गलतती नहीं होते हुए भती, कई गलत कारणों से अतधकातरयों, कम्टचातरयों और सामानय लेबर के 
ऊपर होता है। स्ट्रेस तनमचाण होने के कई कारण होते हैं। कुछ काम  illegal होते हैं, गैर-कानूनती 
होते हैं, तजनके कारण आदमती परेशान होता है। बाद में स्ट्रेस को मैनेज़ करना अलग बात है, 
लेतकन इसके मै्टर को इकट्ा करके ...(वयवधान)... इस �कार के स्ट्रेस को इकट्ा करके, यह  
स्ट्रेस न हो, कया इसका सरकार कोई संज्ान लेतती है? कयोंतक अभती डती.के. रतव, आईएएस कती 
डैथ हो गई।

�ी िभापसत: आप �शन पूतछए। इसमें दूसरे सबजेक्ट को मत लाइए।

SHRI BASAWARAJ PATIL: It is because of stress relating to duty. 
...(Interruptions)...

MR. CHAIRMAN : Please seek supplementary relating to this question.

डा. सजते ं� विह: सभापतत महोदय, मैं माननतीय सदसय कती भावना को समझता हंू और उसकती 
क� करता हंू। इनकती सारती बात का तातपय्ट यह है तक स्ट्रेस के बहुत से कारण होते हैं- देखे-
अनदेखे, कहे-अनकहे, voluntary or involuntary और धतीरे-धतीरे उन सबका संज्ान लेकर, उन 
सबका समाधान करने का हमारा �यास रहता है। जैसे-जैसे हमारा �यास आगे बढ़ेगा, इन सभती 
कारणों पर संज्ान भती तलया जाएगा। सभापतत महोदय, यतद आप अनुमतत दें, तो मैं फैज़ अहमद 
फैज़ का एक शेर सुनाना चाहता हंू:—

"वो बात सारे फसाने में तजसका तज� न था,
वो बात उनको बहुत नागवार गुजरती।"

तो कई बार इस तरह कती बातों का भती स्ट्रेस रहता है। हम आने वाले समय में, आपके 
�ोतसाहन से और आपके सहयोग से इन सब बातों पर संज्ान लेंगे।

Action plan for coping with rising of sea level

*231. SHRI MANSUKH L. MANDAVIYA: Will the Minister of ENVIRONMENT, 
FORESTS AND CLIMATE CHANGE be pleased to state:

(a) whether it is a fact that due to global warming the sea level is rising every 
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year thereby posing a serious challenge to some of the major cities in the country 
including cities and industrial units located along the coastline of Gujarat;

(b) whether the Ministry, in consultation with the State Government of Gujarat, 
has prepared any action plan in this regard;

(c) if so, the details thereof along with the funds allocated therefor and the 
time limit within which this work would be completed; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS 
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) to (d)  A Statement 
is laid on the Table of the House.

Statement 

(a) According to the Fifth Assessment Report of Intergovernmental Panel on 
Climate Change (3 working group reports and synthesis report published during 
September, 2013 and October, 2014), the rate of sea level rise since the mid-19th 
century has been larger than the mean rate during the previous two millennia. Over 
the period 1901 to 2010, global mean sea level rose by 0.19 [0.17 to 0.21] metre. 
Global mean sea level will continue to rise during the 21st century. Under all 
Representative Concentration Pathways (RCP) scenarios, the rate of sea level rise will 
likely exceed that observed during 1971 to 2010 due to increased ocean warming and 
increased loss of mass from glaciers and ice sheets. Due to sea level rise projected 
throughout the 21st century and beyond, coastal systems and low-lying areas will 
increasingly experience adverse impact such as submergence, coastal flooding, and 
coastal erosion.  

As per a study of the tidal gauge records of the northern Indian Ocean 
conducted by the National Institute of Oceanography, the sea-level rise was 1.06-
1.75 millimetres per year during the past century.  Further, as per the India’s Second 
National Communication submitted to the United Nations Framework Convention on 
Climate Change (UNFCCC) in 2012, sea level is projected to further rise in the 
current century. The most vulnerable stretches along the western Indian coast are 
Khambat and Kutch in Gujarat, Mumbai, and parts of the Konkan coast and south 
Kerala. The deltas of the Ganga, Krishna, Godavari, Cauvery, and Mahanadi on the 
East Coast may be threatened, along with irrigated land and a number of urban and 
other settlements that are situated in them. According to the survey conducted by the 
Organization for Economic Cooperation Development (OECD) in 2007 ‘Ranking Port 
Cities with High Exposure and Vulnerability to Climate Extremes’, which assumes 
a mean sea-level rise of 0.5 metres by 2070, Kolkata is identified as “amongst the 
cities most vulnerable” to the rising sea level and storm surges. 
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(b) to (d) Government of Gujarat has prepared State Action Plan on Climate 
Change (SAPCC), in consultation with this Ministry. Gujarat SAPCC has included 
strategies for combating the challenges of climate change in sectors namely, agriculture, 
water resources, forest and biodiversity, health, urban development, renewable energy 
and energy efficiency, sea level rise and coastal infrastructure. 

A thematic scheme on ‘Climate Change Action Programme’ has been launched 
during 2013-14 at a total budget allocation of ` 290 crores for implementation 
during the Twelfth Five Year Plan. This has a component of SAPCC with a budget 
provision of ` 90 crores to assist State/UT governments based on the submission 
of projects and consideration on merit. Government of Gujarat has not submitted 
projects for implementing activities under SAPCC. 

�ी मनिुख एल. मांडसवया: सर, जलवायु पतरवत्टन 21वीं सदती का सबसे महतवपूण्ट तवषय 
बन गया है। इसका दुषपतरणाम हम सतृलष्ट पर देखने लगे हैं। वष्ट 2007 में इसकती गंभतीरता को 
देखते हुए गुजरात सरकार इकलौतती गवन्टमें्ट थती, तजसने जलवायु पतरवत्टन, कलाइमें्ट चेंज का 
मं�ालय शुरू तकया था। 

माननतीय सभापतत जती, मुझे जो जवाब तदया गया है, उसमें बताया गया है तक 1901 से 2010 
तक कती अवतध के दौरान समु� तल का वलैशवक औसत 0.19 मती्टर बढ़ा है। यह भती बताया गया 
है तक जो वलैशवक सवगे हुआ है...

�ी िभापसत: आप कवशेचन पूतछए।

�ी मनिुख एल. मांडसवया: जो तहनद महासागर समु� का सवगे हुआ है, उसमें बताया गया 
है तक 2070 तक तहनद महासागर कती सपा्टती में 0.5 मती्टर कती बढ़ोत्रती होनती है। उसका इफेक्ट 
जो समु� तल के नजदतीक जो सथान हैं, जैसे गुजरात में कचछ और खंबात है..।

�ी िभापसत: समय कम है आप कवशेचन पूछ लतीतजए।

�ी मनिुख एल. मांडसवया: उन पर जलवायु पतरतव्टन का इफेक्ट कया होगा?

�ी �िाश जावडेिर : हमें एक बात समझनती चातहए तक जलवायु पतरवत्टन एक सचचाई है, 
तजसमें sea level rise होता है, लेतकन हम इतना भती डर का माहौल पैदा न करें तक जैसे सब 
कुछ डूब रहा है। एक तफलम 2012 नाम से आई थती और लोग कह रहे थे 2012 में यह संसार 
डूबने वाला था, ऐसा नहीं होता है, लेतकन सचचाई यह है तक जलवायु पतरवत्टन के बहुत पतरणाम 
होते हैं। तपछले 110 सालों में 8 इंच sea level rise हुआ है। यह 8 इंच level देखने में कम 
लगता है, लेतकन इसके पतरणाम बहुत भारती होते हैं। एक महतवपूण्ट बात यह है तक भारत का 
5400 तकलोमती्टर का सागर तकनारा है, जो केवल ईस्ट एंड वसे्ट है। जो हमारे islands हैं, उनमें 
लगभग 35 ऐसे islands हैं, तजनमें मनुषय कती बलसतया ं हैं। जहा ं मानव बलसतया ं हैं, अगर वहां कती 
समु�ती सतीमा को देखें, तो हमारती लगभग 7500 तकलोमती्टर से जयादा सतीमा है। In a way we are 
also an island State, in that sense. तो मुद्ा यह है, इसतलए सरकार पहले से इस पर गंभतीर 
है। आपने सपेतसतफक गुजरात के तलए पूछा था, जैसा मैंने कहा है तक गुजरात सरकार ने उस 
समय जो दस साल का एक SAPCC बनाया है, उसमें agriculture, water resources, forest 
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and biodiversity, health, urban development, renewable energy and energy efficiency, 
sea level rise and coastal infrastructure यह सब तकया है। इसतलए इसमें CRZ का भती एक 
बहुत बड़ा मुद्ा है तक हमें coastal zone  का coastal regulation करना है और वह ठतीक तरतीके 
से हो, sustainable development हो, लेतकन तकसती संक्ट के समय उसकती तनकासती भती ठतीक 
तरतीके से हो और वहा ं जयादा बलसतया ं न बसें, लेतकन हम दुतनया के भती सारे अनुभव देख रहे हैं 
तक कौन कैसा-कैसा development कर रहा है। इसतलए इस पर एक तमशन लगातार काम कर 
रहा है और हम इसके तलए उपाय कर रहे हैं।

�ी मनिुख एल. मांडसवया : समु� के पानती का सतर बढ़ेगा, तो सवाभातवक रूप से जो समु� 
का पानती है, वह भतूल पर आएगा और उसका effect खेतती पर भती होगा तथा अनय चतीजों पर 
भती होगा। समु� का यह पानती भतूल पर न आए, हमें इस क्ार तनयं�ण के तलए wall भती बनानती 
होगती, wall बनाने जैसती कुछ और वयवसथा भारत सरकार कती ओर से कती गई.....

�ी िभापसत : आप �शन पूछ लतीतजए।   

�ी मनिुख एल. मांडसवया : सर, यतद sea level बढ़ेगा, तो समु� त्टों पर यूतनवर्स्टतीज़ 
भती बनती हैं और समु� त्ट पर नगर भती बसे हुए हैं, व े भती डूबक के्� बनेंगे, तो उनके तलए अभती 
से कोई नतीतत बनाए जाए, तातक भतवषय में वह समसया आए, तो हमें कोई मुलशकल न हो। 

�ी �िाश जावडेिर : जैसा मैंने अभती कहा तक इसतीतलए Coastal regulatory zone 
management कती कलपना आई। जब हम  coastal zone regulate करते हैं,  manage करते 
हैं, तो हम भतवषय में आने वाले संक्ट से तनप्टने कती तैयारती के तलए हती करते हैं। जहा ं Coastal 
States हैं, वहा ं हम इसती दृलष्ट से उनके साथ तमलकर बहुत सारे उपाय कर रहे हैं और हम 
coastal initiative भती ले रहे हैं, तातक इन समसयाओं पर जयादा धयान कें त �त कर सकें । 

�ीमती सवपलव ठािुर : माननतीय सभापातत जती, ्टाइम बहुत कम है, लेतकन मैं इतना पूछना 
चाहतती हंू तक हम समु� के कलाइमें्ट में तो देख रहे हैं तक समु� का सतर बढ़ रहा है, लेतकन 
जैसे तहमालय के glaciers हैं, व े कलाइमें्ट चेंज के कारण तपघल रहे हैं और लेकस बन रहती हैं, 
तो आप उनके तलए कया कर रहे हैं?       

�ी �िाश जावडेिर : सर, glaciers के बारे में पहले भती IPCC's fourth तरपो्ट्ट में आया 
था और वह तजस शोध तनबंध पर तनभ्टर था, बाद में पता चला तक वह गलत था। लेतकन यह 
भती सचचाई है तक सथान बदलते हैं और glaciers भती कुल तमलाकर दुतनया का एक संक्ट हैं, 
इसतीतलए तो sea level rise  हो रहा है। इसतलए जलवायु पतरवत्टन का सामना more sustainable 
practice से हती होता है और मुझे पूरा तवशवास है, कयोंतक एक historical emission हुआ है,उसमें 
हवा में काब्टनडाई ऑकसाइड 100 साल से भती जयादा समय तक रहतती है। यह पतरणाम पहले 
का है। ...(वयवधान)...

MR. CHAIRMAN: Dr. Mungekar, please. 

SHRI PRAKASH JAVADEKAR: We believe in human intent and human intellect, 
and new technologies are coming out which provide you a cleaner energy path, a 
cleaner habitation and a cleaner environment..

————
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WRITTEN ANSWERS TO STARRED QUESTIONS

Method adopted for tiger census 

*232. SHRI PAUL MANOJ PANDIAN: Will the Minister of ENVIRONMENT, 
FORESTS AND CLIMATE CHANGE be pleased to state: 

(a)	 whether	 it	 is	 a	 fact	 that	 India’s	 method	 of	 tiger	 census	 is	 flawed	 according	
to Oxford University study and if so, the details thereof; and 

(b) whether it is also a fact that besides the Oxford University which has come 
up with a statement, many other wildlife experts have also questioned the method 
adopted by Government regarding tiger population in the country and if so, the 
details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, 
FORESTS AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) In a 
recent publication (‘Methods in Ecology and Evolution’-2015, Gopalaswamy, University 
of Oxford, et al. - British Ecological Society), the authors, based on theoretical and 
statistical models, calibrated selectively by old, scant, outlying data, have raised doubts 
on the predicting ability of an otherwise statistically robust inferential statistic used 
in the 2014 country level assessment of tiger, which is not well founded.  

(b) No Sir; but for the few persons involved in the publication under reference 
and their associates, no other criticism has come to light.  The methodology used in 
the recent country level assessment of tiger is based on a peer reviewed methodology 
of ‘double sampling’, involving three major phases, with (a) data collection at the 
beat level.  Further, (b) remotely sensed data in the Geographical Information System 
has been used, with density estimation based on occupancy, joint modeling and (c) 
‘spatially explicit models’ on a ‘mark-recapture’ statistical framework, camera trap 
photographic data of tigers and covariates. This methodology is based on sound 
empirical data, analysis and ecological principles, which was carried out as a 
collaborative initiative between the National Tiger Conservation Authority, Wildlife 
Institute of India, Forest Departments of 18 tiger States and experts/organizations 
outside the Government system. Around 70% of the estimated tiger population has 
been captured as individual photographs using camera traps.

Schemes for skill development and employment generation

*233. SHRI VIVEK GUPTA: Will the Minister of SKILL DEVELOPMENT 
AND ENTREPRENEURSHIP be pleased to state:

(a) the details of the corrective measures taken by Government to bridge the gap 
in the employment and skill development target as per the Twelfth Five Year Plan; 
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(b) in what manner current Government stance is different from that of the 
past with regard to the prevalent disparity in employment generation and skill 
development and in Left Wing Extremism (LWE) affected States and details thereof; 
and 

(c) the details of schemes for skill development and employment generation for 
tribal and other traditional dwellers living in forest villages, State-wise?

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT 
AND ENTREPRENEURSHIP (SHRI RAJIV PRATAP RUDY): (a) to (c) A number 
of initiatives have been taken by the Government during the Twelfth Five Year Plan 
to bridge the gap between the employment and skill development target.  Some of 
them are as under :—

(i) A Credit Guarantee Fund Scheme for Skill Development (CGSSD) has 
been launched for guaranteeing Skill Development loans sanctioned by 
Member Banks of Indian Banks Association (IBA) or other Banks/Financial 
Institutions as may be directed by Government of India.

(ii) Under Section 135 of the new Companies Act 2013, certain category of 
companies have been mandated to spend at least 2% of their average net 
profits	 made	 during	 the	 three	 immediately	 preceding	 financial	 years	 on	
CSR activities including employment enhancing vocational skills.

(iii) 10% of Special Central Assistance to Scheduled Caste Sub Plan, 10% 
Special Central Assistance to Scheduled Tribes Sub Plan, 5% of Border 
Area Development Programme, 20% of funds under Building and Other 
Construction Workers Welfare Cess, 10% of allocation under Integrated 
Action Plan for LWE districts have been earmarked for skill development.

(iv)	 The	 National	 Skills	 Qualifications	 Framework	 (NSQF)	 which	 is	 a	 quality	
assurance	 framework	 and	 organizes	 qualifications	 according	 to	 a	 series	 of	
levels	 of	 knowledge,	 skills	 and	 aptitude	 has	 been	 notified.	 The	 NSQF	 is	
anchored in the National Skill Development Agency (NSDA) and is being 
implemented	 through	 the	 National	 Skills	 Qualification	 Committee	 (NSQC).

(v) The Ministry of Labour and Employment has launched a new scheme 
titled- “Establishment of National Career Service”. The national web 
portal that is being established as part of the scheme will facilitate users 
to register and seek/ access counseling and employment related services 
while industry will be encouraged to register and post vacancies on the 
NCS portal and access the data base of registered users. Under the project 



58 Written Answers to [RAJYA SABHA] Starred Questions

about 100 Model Career Centres will be opened which will aim at last 
mile	 employability	 through	 imparting	 training	 in	 finishing	 skills.

(vi) The Government has started a new scheme titled STAR (Standards Training 
Assessment and Reward) during 2013-14 to motivate a large number 
of youth to voluntarily join skill development programmes. The NSDC 
implemented the scheme wherein on successful completion of training 
and	 obtaining	 a	 certificate,	 every	 candidate	 was	 provided	 with	 a	 monetary	
reward of an average of ` 10,000/-.

(vii) The Ministry of Rural Development has started a new version of the 
existing Aajeevika Skills Scheme as the Deen Dayal Upadhyaya Grameen 
Kaushalya Yojana (DDU-GKY) which seeks to reposition rural India as a 
resource that can support the needs of the global manufacturing industry. 
The programme aims to provide placement linked training to one million 
youth by the year 2017.

(viii) A scheme for Recognition of Prior Learning for the construction sector 
workers has been started for providing 15 days gap training at site with 
National	 Council	 on	 Vocational	 Training	 (NCVT)	 certificate.	 The	 scheme	
to be funded from the Cess collected from construction projects. 

(ix) 8 new Regional Vocational Training Institutes (RVTIs) are being set-up 
for women training.

(x) This new Ministry of Skill Development and Entrepreneurship has been 
set up for evolving an appropriate skill development framework, removal 
of disconnect between the demand for and supply of skilled manpower 
through vocational and technical training, skill up-gradation, building of 
new	 skills,	 mapping	 of	 existing	 skills	 and	 their	 certification,	 etc.

The current Government is committed to make all skill development schemes             
outcome-oriented by emphasizing on placement post training that includes wage as 
well as self employment.

Directorate General of Employment & Training (DGE&T) functioning under 
Ministry of Labour & Employment, has implemented a scheme titled “Skill 
Development in 34 Districts Affected by Left Wing Extremism” to establish 34 
Industrial Training Institutes (ITISs) and 68 Skill Development Centres (SDCs) in 
34 Left Wing Extremism Affected Districts in 9 States. The States-wise details are 
as below :–
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Sl.No. State No. of Distt. Name of districts covered

1. Telangana 1 Khamam

2. Bihar 6 Jamui, Gaya, Aurangabad, Rohtas, 
Jehanabad, Arwal

3. Chhattisgarh 7 Dantewada, Bastar, Kanker, Surguja, 
Rajnandgaon, Bijapur, Narayanpur

4. Jharkhand 10 Chatra, West Singhbhum,Palamau, 
Garhwa, East Singhbhum, Bokaro, 
Lohardaga, Gumla, Latehar, Hazaribagh

5. Madhya Pradesh 1 Balaghat

6. Maharashtra 2 Gadchiroli K, Gondia

7. Odisha 5 Gajapati, Malkangiri, Rayagada, 
Deogarh, Sambalpur

8. Uttar Pradesh 1 Sonebhadra

9. West Bengal 1 Paschim Midnapur (Lalgarh Area)

ToTal 34*
*In each of 34 districts, 1 ITI and  2 SDCs  will be established.

There are over 70 skill development schemes across various sectors being 
implemented by over 20 Central Ministries/Departments to develop skilled manpower. 
Most of the schemes are meant for all segments of population across the Country 
including tribals and forest dwellers. Further, the Ministry of Tribal Affairs administers 
few schemes for skill development exclusively for tribal population. These are :— 
(i) Skill Development Programme implemented through National Scheduled Tribe 
Finance and Development Corporation, (ii) TRIFED (Tribal Cooperative Marketing 
Development Federation) – Skill Development/upgradation and capacity building 
for MFPs (Minor Forest Producers), (iii) Special Central Assistance to Tribal Sub 
Plan and (iv) TRIFED – Skill Development/upgradation and capacity building for 
Handicrafts/Handlooms.

Atomic energy plants in the country

*234. SHRIMATI SAROJINI HEMBRAM: Will the PRIME MINISTER be 
pleased to state:

(a) the number of atomic energy plants that are working in our country in 
various  States/locations; and

(b) whether Government has adopted any new technology/policy to enhance 
its  function, if so, the details thereof?
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THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE 
(DR. JITENDRA SINGH): (a) There are 21 nuclear power reactors in the country 
with a total installed capacity of 5780 MW. The details are given below:

Location and State Units Capacity (MW)

Tarapur, Maharashtra TAPS 1 to 4 2 X 160 + 2 X 540

Rawatbhata, Rajasthan RAPS 1 to 6 * 100 + 200 + 4 X 220

Kalpakkam, Tamil Nadu MAPS 1 and 2 2 X 220

Narora, Uttar Pradesh NAPS 1 and 2 2 X 220

Kakrapar, Gujarat KAPS 1 and 2 2 X 220

Kaiga, Karnataka KGS 1 to 4 4 X 220

Kudankulam, Tamil Nadu KKNPP 1 1000

ToTal 21 5780

*RAPS-1 (100 MW) is under extended shutdown for techno economic assessment of its continued operation

(b) Constant review of performance and implementation of necessary upgrades 
in the systems and equipment to enhance their safety and performance is an ongoing 
effort in all the nuclear power plants in the country.

Inclusion of pana baisnab in scheduled caste list

*235. SHRI A.V. SWAMY: Will the Minister of SOCIAL JUSTICE AND 
EMPOWERMENT be pleased to state: 

(a) whether it is a fact that Government of Odisha has recommended several 
times to the Ministry for inclusion of Pana Baisnab in the State Scheduled Caste 
list of Odisha; and 

(b) if so, the status of the process of enlistment of Pana Baisnab in the Odisha 
State list of Scheduled Caste, if not, the reasons therefor?

THE MINISTER OF SOCIAL JUSTICE AND EMPOWERMENT  
(SHRI THAAWAR CHAND GEHLOT): (a) and (b) The Government of Odisha had 
recommended inclusion of Pana Baishnab (not Pana Baisnab) community in the list 
of Scheduled Castes. The said proposal was processed in accordance with approved 
Modalities, in consultation with Registrar General of India (RGI). As the RGI did 
not support the proposal even on a second reference the same has been rejected with 
approval of competent authority. Decision taken in the matter has been communicated 
to the Government of Odisha vide the Ministry’s letter dated 13.08.2014.
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Urban and infrastructure development scheme

*236. SHRI K.C. TYAGI: Will the Minister of URBAN DEVELOPMENT be 
pleased to state:

(a) the details of urban and infrastructure development schemes running in the 
country, city-wise and State-wise;

(b) the details of proposals received by Government during the last two years 
under these schemes, city-wise and State-wise;

(c) the details of proposals cleared, funds sanctioned and work undertaken under 
these schemes, city-wise and State-wise; and 

(d) the details of proposals lying pending, city-wise and State-wise and the time 
by which these pending proposals are likely to be cleared ?  

THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU): 
(a) to (c) The details of urban and infrastructure development schemes running in 
the country are as under:–

(i) Jawaharlal Nehru National Urban Renewal Mission (JnNURM) – Transitional 
Phase  

(ii) Urban Infrastructure Development in Satellite Town around seven mega 
cities (UIDSST) scheme

(iii) 10% laumpsum scheme for North Eastern States 

(iv) North Eastern Region Urban Development Programme (NERUDP)

(v) Swachh Bharat Mission (SBM)

(vi) Heritage City Development and Augmentation Yojana (HIRDAY)

(vii) Bus fundings and Metro Rail Projects. 

The details of proposals received, projects approved and funds released during 
the last two years are given in the Statements–I to VII (See below). These projects 
are at various stages of implementation.

(d) Under JnNURM, there is no new proposal pending with the Government of 
India, as JnNURM has come to an end on 31-3-2014.  

Under NERUDP, HRIDAY and UIDSST Scheme, no new proposal is pending 
at the ministry.

Under the 10% Lump sum provision scheme for North Eastern States, eligible 
projects are sanctioned each year subject to availability of funds based on priority lists 
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submitted by the States annually. Approvals for 2014-15 have been done and further 
approvals will be as per new priority list to be submitted by State Governments for 
2015-16.

Under Swachh Bharat Mission, seven proposals of Arunachal Pradesh, Assam, 
Goa, Jammu and Kashmir, Meghalaya, Tamil Nadu and Uttar Pradesh are at various 
stages	 of	 sanction.	 A	 final	 decision	 regarding	 these	 proposals	 will	 be	 taken	 before	
the	 end	 of	 financial	 year	 2014-15.

Appraisal and approval of urban transport projects is a continuous process, 
wherein comments of various stakeholders are taken. Final approval of the projects 
are done based on feasibility of projects and availability of resources, as such no 
time limit for approval of projects can be given.

Statement-I

Proposals received, sanctioned and fund Released status under UIG 
Submission of JnNURM in last two years

State Proposal Receiving Status Proposal Sanction Status

No. of 
City

No. of 
Proposal 
Received

No. of 
City

No. of 
Proposal 

Sanctioned

ACA 
Released

   1 2 3 4 5 6

Andhra Pradesh 2 26 0 0 -   

Arunachal Pradesh 1 7 0 0 -   

Assam 1 11 0 0 -   

Bihar 1 3 0 0 -   

Chhattisgarh 1 1 0 0 -   

Delhi 1 2 0 0 -

Goa 1 2 0 0 -   

Gujarat 4 27 4 11 7,286.54 

Haryana 1 4 0 0 -   

Himachal Pradesh 1 5 0 0 -   

Jammu and 
Kashmir

2 2 1 1 2,069.40 

Jharkhand 1 1 1 1 6,045.18 
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1 2 3 4 5 6

Karnataka 2 32 2 7 6,815.57 

Kerala 2 7 0 0 -   

Madhya Pradesh 4 16 3 5 3,014.55 

Maharashtra 12 35 3 10 14,761.53 

Manipur 1 1 1 1 2,019.41 

Meghalaya 1 2 0 0 -   

Mizoram 1 4 0 0 -   

Nagaland 1 10 1 1 34.28 

Odisha 1 1 0 0 -   

Puducherry 1 2 0 0 -   

Punjab 2 14 2 3 8,533.38 

Rajasthan 1 5 0 0 -   

Sikkim 1 5 0 0 -   

Tamil Nadu 2 21 2 17 9,287.31 

Uttar Pradesh 2 2 0 0 -   

Uttarakhand 4 8 0 0 -   

West Bengal 2 19 1 4 2,362.79 

Grand ToTal 57 275 21 61 62,229.94 

Proposals received, sanctioned and fund released status under UIG 
Sub Mission of JnNURM in last two years

(` in lakhs)

  State/City Proposal Received Proposal Sanctioned ACA Released

Andhra Pradesh 26 - -   

Hyderabad 25 - -  

Visakhapatnam 1 - -   

Arunachal Pradesh 7 - -   

Itanagar 7 - -   

Assam 11 - -   

Guwahati 11 - -   
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  State/City Proposal Received Proposal Sanctioned ACA Released

Bihar 3 - -   

Patna 3 - -   

Chhattisgarh 1 - -   

Raipur 1 - -   

Delhi 2 - -   

Delhi 2 - -   

Goa 2 - -   

Panaji 2 - -   

Gujarat 27 11 7,286.54 

Ahmedabad 13 5 1,788.29 

Ahmedabad 2 - -   

Rajkot 2 2 1,433.65 

Surat 6 3 2,516.43 

Vododara 4 1 1,548.17 

Haryana 4 - -   

Faridabad 4 - -   

Himachal Pradesh 5 - -   

Shimla 5 - -   

J&K 2 1 2,069.40 

Jammu 1 - -   

Srinagar 1 1 2,069.40 

Jharkhand 1 1 6,045.18 

Ranchi 1 1 6,045.18 

Karnataka 32 7 6,815.57 

Bangalore 16 2 1,203.13 

Mysore 16 5 5,612.44 

Kerala 7 - -   
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  State/City Proposal Received Proposal Sanctioned ACA Released

Kochi 5 - -   

Thirunthapuram 2 - -   

Madhya Pradesh 16 5 3,014.55 

Bhopal 4 3 1,582.14 

Indore 6 1 714.63 

Jabalpur 3 - -   

Ujjain 3 1 717.78 

Maharashtra 35 10 14,761.53 

Greater Mumbai 3 - -   

Kalyan 2 - -   

Kalyan Dombivli 1 - -   

Mira Bhayander 1 - -   

Nagpur 3 - -   

Nanded 6 4 2,963.16 

Nashik 1 1 2,754.73 

Navi Mumbai 1 - -   

PCMC 5 - -   

Pune 5 5 9,043.64 

Thane 6 - -   

Ulhasnagar 1 - -   

Manipur 1 1 2,019.41 

Imphal 1 1 2,019.41 

Meghalaya 2 - -   

Shillong 2 - -   

Mizoram 4 - -   

Aizwal 4 - -   

Nagaland 10 1 34.28 
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  State/City Proposal Received Proposal Sanctioned ACA Released

Kohima 10 1 34.28 

Odisha 1 - -   

Bhubaneswar 1 - -   

Puducherry 2 - -   

Punjab 14 3 8,533.38 

Amritsar 7 2 7,310.25 

Ludhiana 7 1 1,223.13 

Rajasthan 5 - -   

Jaipur 5 - -   

Sikkim 5 - -   

Gangtok 5 - -   

Tamil Nadu 21 17 9,287.31 

Chennai 20 16 3,641.53 

Coimbatore 1 1 5,645.78 

Uttar Pradesh 2 - -   

Agra City 1 - -   

Kanpur 1 - -   

Uttarakhand 8 - -   

Dehradun 5 - -   

Dehradun 1 - -   

Haridwar 1 - -   

Nainital 1 - -   

West Bengal 19 4 2,362.79 

Asansol 1 - -   

Kolkata 18 4 2,362.79 

Grand ToTal 275 61 62,229.94 
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Proposals received, sanctioned & fund Released status under UIDSSMT 
Component of JnNURM in last two years

State Proposal Receiving Status Proposal Sanction Status

No. of 
City

No. of 
Proposal 
Received

No. of 
City

No. of 
Proposal 

Sanctioned

ACA 
Released

Andhra Pradesh 21 21 0 0 -   

Arunachal Pradesh 25 28 9 9 4,497.03 

Assam 16 17 0 0 -   

Bihar 31 53 0 0 -   

Chhattisgarh 15 32 2 2 9,318.49 

Goa 1 1 0 0 -   

Gujarat 16 16 0 0 -   

Haryana 3 5 0 0 -   

Himachal Pradesh 25 34 11 12 11,198.31 

Jammu and Kashmir 8 13 1 4 9,780.87 

Jharkhand 4 4 0 0 -   

Karnataka 132 246 19 21 30,736.96 

Kerala 35 79 1 1 586.67 

Madhya Pradesh 180 221 91 113 65,157.36 

Maharashtra 50 52 16 16 60,776.95 

Manipur 4 4 0 0 -   

Mizoram 2 2 0 0 -   

Nagaland 5 8 1 1 139.50 

Odisha 7 7 5 5 9,928.37 

Puduchery 1 1 0 0 -   

Punjab 39 52 0 0 -   

Rajasthan 32 33 12 12 25,849.49 

Tamil Nadu 16 17 12 13 20,296.35 

Uttar Pradesh 20 22 7 7 12,947.04 

Uttarakhand 47 64 13 13 5,230.54 

West Bengal 13 13 6 6 9,902.56 

Grand ToTal 748 1045 206 235 276,346.49 
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Proposals received, sanctioned and fund Released status under UIDSSMT 
component of JnNURM in last two years

(` in lakhs)

State/City Proposal Received Proposal Sanctioned ACA Released

Andhra Pradesh 21 - -   

Amalapuram 1 - -   

Atmakur 1 - -   

Bhainsa 1 - -   

Gadwal 1 - -   

Gooty 1 - -   

Husnabad 1 - -   

Huzur Nagar 1 - -   

Jangareddygudem 1 - -   

Kothagudem 1 - -   

Kundukur 1 - -   

Nandikotkur 1 - -   

Narsipatnam 1 - -   

Parvathipuram 1 - -   

Proddutur 1 - -   

Ramagundam 1 - -   

Salur 1 - -   

Siddipet 1 - -   

Suryapet 1 - -   

Tandur 1 - -   

Thiruvur 1 - -   

Yeleswaram 1 - -   

Arunachal Pradesh 28 9 4,497.03 

Aalo 1 1 396.10 

Aalo * 1 - -   

Anini 1 - -   

Basar* 1 1 323.93 

Boleng 1 - -   
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State/City Proposal Received Proposal Sanctioned ACA Released

Bomdila 1 1 359.93 

Bomdila* 1 - -   

Changlang 1 - -   

Daporijo 1 - -   

Deomali 2 - -   

Dirang* 1 1 964.35 

Doimukh* 1 1 408.14 

Jairampur 2 - -   

Koloriang* 1 1 607.05 

Longding 1 - -   

Miao 1 - -   

Namsai 2 - -   

Pasighat 1 - -   

Roing* 1 1 727.20 

Sagalee 1 - -   

Seppa* 1 1 276.98 

Tawang 1 - -   

Tezu 1 - -   

Yingkiong* 1 1 433.35 

Ziro 1 - -   

Assam 17 - -   

Bakalia 1 - -   

Diphu 2 - -   

Gohpur 1 - -   

Hailakandi 1 - -   

Hojai 1 - -   

Kampur 1 - -   

Lanka 1 - -   

Mangaldoi 1 - -   

Marghertia 1 - -   
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State/City Proposal Received Proposal Sanctioned ACA Released

Nalbari 1 - -   

Pathsala 1 - -   

Sivasagar 1 - -   

Tangla 1 - -   

Tezpur 1 - -   

Tinsukia 1 - -   

Udalgiri 1 - -   

Bihar 53 - -   

Banka 2 - -   

Begusarai 1 - -   

Bhabua 2 - -   

Buxar 2 - -   

Chhapra 1 - -   

Gopalganj 3 - -   

Hajipur 1 - -   

Jahanabad 1 - -   

Jamui 3 - -   

Katihar 2 - -   

Khagaria 4 - -   

Kishanganj 2 - -   

Lakhisarai 3 - -   

Madhepura 2 - -   

Madhubani 4 - -   

Motihari 1 - -   

Munger 1 - -   

Muzaffarpur 1 - -   

Nawada 1 - -   

Purnia 1 - -   

Purnia 1 - -   

Rajgir 1 - -   

Samastipur 3 - -   
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State/City Proposal Received Proposal Sanctioned ACA Released

Samstipur 1 - -   

Sasaram 1 - -   

Sheikhpura 1 - -   

Sheikpura 1 - -   

Sheohar 1 - -   

Siwan 2 - -   

Sonepur 1 - -   

Supaul 2 - -   

Chhattisgarh 32 2 9,318.49 

Ambikapur 2 - -   

Bhatapara 1 - -   

Bhilai 3 - -   

Bhilai - Caroda 1 1 3,984.84 

Bhilai - Charoda 1 - -   

Bilaspur 1 - -   

Biragaon 1 - -   

Dhamtari 1 - -   

Durg 3 - -   

Jagdalpur 2 - -   

Kondagaon 1 - -   

Korba 11 1 5,333.65 

Raigarh 2 - -   

Rajnandgaon 1 - -   

Shankar Nagar 1 - -   

Goa 1 - -   

Mapusa 1 - -   

Gujarat 16 - -   

Anand 1 - -   

Bhavnagar 1 - -   

Gandhidham 1 - -   

Gandhinagar 1 - -   
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State/City Proposal Received Proposal Sanctioned ACA Released

Godhra 1 - -   

Halvad 1 - -   

Himatnagar 1 - -   

Jamnagar 1 - -   

Junagarh 1 - -   

Mehsana 1 - -   

Nadiad 1 - -   

Pardi 1 - -   

Prantij 1 - -   

Radhanpur 1 - -   

Surendernagar 1 - -   

Umargaon 1 - -   

Haryana 5 - -   

Bhiwani 1 - -   

Panipat 1 - -   

Rohtak 3 - -   

Himachal Pradesh 34 12 11,198.31 

Baddi 1 1 1,333.74 

Banjar 1 - -   

Dharamshala 1 2 2,027.38 

Dharamashala 2 - -   

Ghumarwin 1 - -   

Joginder Nagar 1 - -   

Joginder Nagar* 1 - -   

Kangra 1 1 697.20 

Kullu 2 1 909.56 

Manali 1 1 601.70 

Mandi 2 1 3,287.20 

Nadaun 1 - -   
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State/City Proposal Received Proposal Sanctioned ACA Released

Nagrota 2 - 440.40 

Nahan 1 - -   

Nalagarh 1 1 654.60 

Nurpur 1 - -   

Parwanoo* 1 - 290.88 

Rampur 1 1 765.66 

Rampur* 2 1 -

Rewalsar 1 1 190.00 

Santokhgarh 2 - -   

Sujanpur 4 - -   

Sundernagar 1 - -   

Sundernagar* 1 - -   

Talai (Bilaspur) 1 - -   

Jammu and Kashmir 13 4 9,780.87 

Anantnag 1 - -   

Baramulla 1 - -   

Katra 1 - -   

Khour 1 - -   

Kishtwar 2 - -   

Kulgam 2 - -   

Leh 4 4 9,780.87 

Sopore 1 - -   

Jharkhand 4 - -   

Godda 1 - -   

Medininagar - II 1 - -   

Phusro 1 - -   

Saraikela 1 - -   

Karnataka 246 21 30,736.96 

Afzalpur TP 2 - -   
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State/City Proposal Received Proposal Sanctioned ACA Released

Aland 5 - -   

Alnavar 1 - -   

Ankola 2 - -   

Arakalagud, TP 1 - -   

Arasikere (TMC) 2 - -   

Badami 2 - -   

Bagalkote CMC 1 - -   

Baihongal (TMC) 2 - -   

Bankapura 2 - -   

Bannur 1 1 694.45 

Bantwal 1 1 1,681.74 

Belgaum 2 - -   

Belur 2 - -   

Bhatkal 3 - -   

Bijapur 1 - -   

Bijapura 1 - -   

Bilagi TP 2 - -   

Birur 2 1 852.73 

Birur, TMC 2 - -   

Byadgi 3 - -   

Challakere 4 - -   

Chamarajanagara 3 - -   

Channarayapatna, 
TMC

2 - -   

Chikkanayakanahalli 1 - -   

Chikkodi 4 1 1,321.54 

Chincholi 2 - -   

Chingamani 1 - -   

Chintamani 1 - -   
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State/City Proposal Received Proposal Sanctioned ACA Released

Chitguppa 1 - -   

Chittapura 3 - -   

Dandeli 2 - -   

Devadurga 1 - -   

Doddaballapura 1 1 1,326.18 

Doddaballapura-CMC 2 - -   

Gauribindanur 1 - -   

Gokak 2 - -   

Gulbarga 5 - -   

Guledaguda 1 - -   

Guledagudda 1 - -   

Guledugudda 1 - -   

Gundlupet 1 - -   

Gundlupete 3 - -   

Gurumitkal 1 1 737.10 

H.D. Kote 1 - -   

Haliyal 3 - -   

Hanagal 1 - -   

Hangal 3 - -   

Hanur - TP 2 - -   

Hassan 1 - -   

Haveri CMC 3 - -   

Hirekerur 3 - -   

Hiriyur 3 - -   

Honnavara 3 - -   

Hosadurga 4 - -   

Hosanagara 1 - -   

Hukkeri 1 1 920.69 

Humnabad 1 - -   
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State/City Proposal Received Proposal Sanctioned ACA Released

Hunagund, TP 2 - -   

Hunsur 1 - -   

Ilkal CMC 1 - -   

Jamkhandi 2 - -   

Jewargi 2 - -   

K.R. Pet 2 - -   

Kadur 2 - -   

Kanakpura 2 1 2,468.40 

Karkala 1 - -   

Karwar 3 - -   

Kerur 2 - -   

Khanapura 1 - -   

Kollegal - CMC 3 - -   

Kumta 2 - -   

Kundapura 3 1 1,894.72 

Kushalnagar 1 - -   

Kustagi 1 - -   

Laxmeshwar 1 - -   

Lingasugur 2 - -   

Maddur 3 - -   

Madugiri 1 - -   

Mahalingapura 2 - -   

Malavalli 3 - -   

Malavalli TMC 2 - -   

Mandya 3 - -   

Mandya CMC 2 - -   

Manvi 2 - -   

Moodabidre 1 - -   

Mudagal 1 - -   
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State/City Proposal Received Proposal Sanctioned ACA Released

Muddebihal 1 1 1,512.74 

Mudhol 2 - -   

Mundgod 4 1 489.52 

Nagamangala (TP) 2 - -   

Nippani 2 - -   

Pandavpura TP 2 - -   

Periyapatna 2 - -   

Rabakavi Banahatti 2 - -   

Raibag 1 - -   

Raichur 1 - -   

Ramdurga 2 2 2,894.67 

Ranebennur 1 - -   

Raybag 1 - -   

Renebennur 1 - -   

Sadalga 2 2 1,945.53 

Sadalga, TP 2 - -   

Sagar 2 - -   

Sandur 1 - -   

Sankeshwar 1 1 1,506.34 

Sankeshwara 1 - -   

Sargur 1 - -   

Savanur 2 - -   

Sedam 3 1 985.67 

Shahabad 1 - -   

Shahapura 1 - -   

Shahbad 1 - -   

Shiggaon 3 - -   

Shimoga (CMC) 1 - -   

Shorapur 1 - -   
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State/City Proposal Received Proposal Sanctioned ACA Released

Siddapura 3 - -   

Sindagi 1 - -   

Sindahanur 1 - -   

Siraguppa 1 - -   

Sirsi 3 - -   

Sirsi (CMC) 1 - -   

Srirangapatna 3 1 828.43 

Tarikere, TMC 2 - -   

Teradal 2 - -   

Thirthahalli 1 1 331.92 

Tiptur 1 - -   

Tumkur 1 1 7,959.20 

Udupi 2 - -   

Wadi 3 - -   

Yelandar 1 - -   

Yellapura 5 1 385.39 

Kerala 79 1 586.67 

Attingal 2 - -   

Chalakudy 1 - -   

Chhittur-
Thathamangalam

1 - -   

Chittur-Thatham 1 - -   

Chittur-
Thathamangalam

1 - -   

Guruvayur 4 - -   

Irinjalakkuda 1 - -   

Irrinjalakuda 2 - -   

Kalamassery 5 - -   

Kannur 1 - -   
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State/City Proposal Received Proposal Sanctioned ACA Released

Kodungallur 2 - -   

Kottaickal 1 - -   

Kottaikal 1 - -   

Kottayam 3 - -   

Kozhikode 2 - -   

Kozhikode  
(Zone A Part A)

2 - -   

Malappuram 13 1 586.67 

Manjeri 1 - -   

Maradu 1 - -   

Mattannur 1 - -   

Mattanur 2 - -   

Mavalikkara 1 - -   

Neyyattinkara 2 - -   

North Paravur 2 - -   

Palakkad 4 - -   

Payannur 2 - -   

Perinthalmanna 6 - -   

Ponnani 2 - -   

Thirur 1 - -   

Thodpuzha 1 - -   

Thodupuzha 4 - -   

Thrissure 1 - -   

Tirur 3 - -   

Tripunithura 1 - -   

Vatakara 1 - -   

Madhya Pradesh 221 113 65,157.36 

Aagar 1 - -   

Aashta 1 1 216.51 
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State/City Proposal Received Proposal Sanctioned ACA Released

Alampur 1 - -   

Alirajpur 1 - -   

Amanganj 1 - -   

Amarwara 3 2 695.24 

Amla 1 1 191.06 

Anjad 1 - -   

Anuppur 1 1 608.49 

Ashok Nagar 1 - -   

Athner 2 2 611.12 

Babai 1 - -   

Badi 1 1 314.24 

Badod 1 - -   

Bahmani Banjar 1 - -   

Baihar 2 1 162.24 

Baikunthpur 1 1 293.10 

Balaghat 2 1 1,713.20 

Baldeogarh 1 1 505.92 

Banmor 1 - -   

Baraud Nagar 
(Shajapur)

1 - -   

Barhi 1 - -   

Barkuhi 2 2 675.30 

Barwah 1 1 681.98 

Begamganj 1 1 556.89 

Berasia - II 1 - -   

Betul Bazar 1 - -   

Bhaisdehi 1 1 193.20 

Bhander 1 - -   

Bhedaghat 1 1 241.36 
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State/City Proposal Received Proposal Sanctioned ACA Released

Bhounrasa 1 - -   

Bichhla 1 - -   

Bijuri 1 - -   

Bina 1 - -   

Binaganj 1 1 53.71 

Budni 1 1 201.68 

Burhanpur 1 - -   

Burhar 1 - -   

Chanderi 2 1 245.94 

Chandmeta 1 2 701.40 

Chhindwara 4 4 3,887.26 

Chicholi 1 1 80.00 

Chicholi - II 1 - -   

Chitrakoot 2 1 527.87 

Churhat 1 1 92.84 

Dahi 1 1 372.72 

Damoh 1 1 1,486.38 

Damua 2 3 1,097.21 

Deori 1 1 920.67 

Dewas 2 2 6,126.81 

Dhanpuri 1 - -   

Dharampuri 1 - -   

Diken 1 - -   

Dindori 1 - -   

Dongar Parsia - II 1 1 482.55 

Gadarwara 1 - -   

Gautampura 1 - -   

Gotegaon 1 - -   

Gotengaon 1 - -   
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State/City Proposal Received Proposal Sanctioned ACA Released

Govindgarh 1 - -   

Guna 1 1 2,856.17 

Hanumana 1 - -   

Harda 1 - -   

Harrai 3 3 550.43 

Hatod 1 - -   

Hindoria 1 1 455.34 

Hoshangabad 1 - -   

Isagarh 1 1 251.76 

Ishagarh 1 - -   

Jaisinghnagar 1 - -   

Jeerapur 1 - -   

Jiran 2 1 219.97 

Jobat 1 - -   

Junnardeo/Jamai 1 1 972.83 

Kakarhati 1 - -   

Kannod 1 - -   

Kareli 2 2 1,598.10 

Katangi 1 - -   

Katangi (Balaghat) 1 - -   

Katni 1 1 1,826.80 

Khand 1 - -   

Khurai 2 1 183.04 

Kolar 1 1 2,084.17 

Kolaras 1 1 493.61 

Kothi 1 - -   

Kotma 1 1 719.83 

Kurwai 1 - -   

Lakhnadaun 2 1 207.75 
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State/City Proposal Received Proposal Sanctioned ACA Released

Lanjhi 4 2 1,056.35 

Lavkush Nagar 1 - -   

Lodhikhera 2 2 411.63 

Maheshwar 1 - -   

Maihar 1 - -   

Maksi 1 - -   

Malajkhand 2 1 331.77 

Malhagarh 1 - -   

Malhargarh 1 1 219.57 

Manawar 2 2 640.30 

Mandav 1 - -   

Mandla 2 1 53.29 

Mandleshwar 2 2 583.35 

Mandsaur 1 1 2,254.55 

Manpur 1 - -   

Mhowgaon (Indore) 1 - -   

Mohgaon 2 2 524.59 

Morena 1 - -   

Multai 2 1 289.33 

Mungaoli 2 2 648.16 

Nagda 1 - -   

Nainpur 2 - -   

Narsinghpur 1 - -   

Narsulalaganj 1 1 146.16 

Narwar 1 - -   

Neemuch 1 1 618.39 

Newtonchikli 2 2 664.06 

Newtonchikli - II 1 1 65.32 

Niwas 1 - -   
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State/City Proposal Received Proposal Sanctioned ACA Released

Palsud 2 - -   

Pandurana 1 1 825.50 

Pansemal 1 - -   

Pasan 1 - -   

Patan 1 1 131.84 

Pipalrawa 1 1 385.69 

Pipariya 1 1 154.18 

Piplanarayanwar 1 1 309.34 

Piplanarayanwar 1 1 163.23 

Piplarawa 1 1 145.88 

Piplyamandi 2 2 582.49 

Porsa 2 2 478.29 

Prithvipur 1 1 201.92 

Raghogarh 1 - -   

Rajgarh 1 1 763.11 

Rajgarh (Dhar) 1 - -   

Rajpur 1 1 195.60 

Rampura 2 1 782.55 

Ranapur 1 - -   

Ratnagharh 1 - -   

Raur Naikin 1 - -   

Rehli 1 - -   

Rehti 1 1 84.64 

Rewa 1 - -   

Sabalgarh 2 2 576.02 

Sagar 1 - -   

Sailana 1 - -   

Sarni 1 - -   

Satna 1 1 3,235.03 
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State/City Proposal Received Proposal Sanctioned ACA Released

Satwas 1 1 558.96 

Seoni 1 1 1,894.32 

Seoni Malwa 1 - -   

Shahganj 2 2 365.76 

Shahpura 1 - -   

Shahpura (Dindori) 1 1 547.46 

Shahpura (Jabalpur) 1 - -   

Shamgarh 2 1 949.60 

Shamshabad 1 1 352.99 

Shehpura 1 - -   

Shivpuri 2 1 259.91 

Shujalpur 1 1 199.60 

Sidhi 1 - -   

Silwani 1 - -   

Singoli 2 1 105.88 

Singrauli 1 1 3,118.10 

Sirmaur 1 1 392.00 

Sitamau 1 - -   

Sonkutch 1 1 199.60 

Soyatkalan 1 - -   

Suwasara 1 1 705.72 

Suwasra 1 - -   

Talen 1 - -   

Tendukheda 1 1 411.46 

Thandla 1 - -   

Timrani 1 - -   

Tonk Khurd 1 - -   

Umaria 1 - -   

Unchehra 1 - -   
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State/City Proposal Received Proposal Sanctioned ACA Released

Waraseoni 3 2 1,217.18 

Maharashtra 52 16 60,776.95 

Ahmednagar 2 - -   

Ahmedpur 1 - -   

Amalner 1 - -   

Ambajogai 1 - -   

Ambejogai 2 - -   

Amravati 1 - -   

Aurangabad 1 1 14,627.56 

Ausa 1 - -   

Baramati 1 1 1,001.73 

Barshi 1 - -   

Beed 1 - -   

Chopda 1 - -   

Dahanu 1 - -   

Dapoli 1 - -   

Dapoli - Ratnagiri 1 - -   

Dhule 1 1 4,964.80 

Gangapur 1 1 716.32 

Gondia 1 1 5,028.71 

Hingoli 1 - -   

Ichalkaranji 1 1 3,304.10 

Igatpuri 1 - -   

Islampur 1 - -   

Junner 1 - -   

Kalmeshwar 1 1 830.69 

Karjat 1 - -   

Katol 1 1 1,704.40 

Kedagaon/Sarasnagar 1 - -   
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State/City Proposal Received Proposal Sanctioned ACA Released

Khopali 1 - -   

Kolhapur 1 1 17,016.40 

Kopargaon 1 1 1,595.97 

Mahabaleshwar 1 - -   

Mahaswad 1 - -   

Malakapur (Karad) 1 1 1,636.59 

Malegaon 1 - -   

Matheran 1 - -   

Rahata 1 1 561.68 

Rahimatpur 1 - -   

Rahuri 1 - -   

Roha 1 - -   

Sangamner 1 - -   

Saswad 1 - -   

Satara 1 - -   

Sawedi 1 - -   

Shirpur 1 1 1,231.11 

Shrigonda 1 1 1,929.57 

Shrirampur 1 1 1,974.52 

Sinner 1 1 2,652.81 

Talegaon Dabhade 1 - -   

Yeola 1 - -   

Manipur 4 - -   

Bishnupur 1 - -   

Kumbi 1 - -   

Kwakta 1 - -   

Wangjing Lamding 1 - -   

Mizoram 2 - -   

Lunglei 1 - -   



88 Written Answers to [RAJYA SABHA] Starred Questions

State/City Proposal Received Proposal Sanctioned ACA Released

Serchip 1 - -   

Nagaland 8 1 139.50 

Mon 1 - -   

Chumukedima 2 - -   

Dimapur 3 1 139.50 

Medziphema 1 - -   

Tuensang 1 - -   

Odisha 7 5 9,928.37 

Baripada 1 1 2,151.20 

Behrampur 1 - -   

Choudwar 1 1 396.35 

Cuttack 1 1 2,746.00 

Jajpur (Ph-I) 1 - -   

Rourkela 1 1 3,082.23 

Sambalpur 1 1 1,552.60 

Puduchery 1 - -   

Karaikal 1 - -   

Punjab 52 - -   

Abohar 1 - -   

Badhni Kalan 1 - -   

Baretta 2 - -   

Barnala 1 - -   

Bassi Pathana 1 - -   

Basti Bawa Khel 1 - -   

Bhatinda 1 - -   

Bhikhi 2 - -   

Bhucho 2 - -   

Brij Nagar 1 - -   

Budhiada 1 - -   
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State/City Proposal Received Proposal Sanctioned ACA Released

Budhlada 1 - -   

Faridkot 1 - -   

Fazilka 1 - -   

Goniana 2 - -   

Guruharsahai 1 - -   

Jaitu 1 - -   

Jalandhar 3 - -   

Khanna 2 - -   

Kot Ise Khan 1 - -   

Kotfatta 2 - -   

Kotkapura 1 - -   

Majitha 1 - -   

Malan Wala 1 - -   

Mamdot 1 - -   

Mansa 2 - -   

Maur 2 - -   

Nabha 1 - -   

Nihal Singh Wala 1 - -   

Phagwara 1 - -   

Raman Mandi 2 - -   

Rampura Phul 2 - -   

Sanaur 1 - -   

Sangat 1 - -   

Sangat 1 - -   

Sangrur 1 - -   

Sardulgah 2 - -   

Sirhind 1 - -   

Talwandi Saboo 1 - -   

Rajasthan 33 12 25,849.49 
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State/City Proposal Received Proposal Sanctioned ACA Released

Alwar 1 - - 

Badi Sadri 1 1 860.49 

Beawer 1 - -   

Begun 1 - -   

Bhadra 1 1 3,573.08 

Bhilwara Ph-I 1 - -   

Chirawa 1 1 2,525.73 

Choti Sadri 1 - -   

Deedwana 1 - -   

Fatehnagar-Sanwar Ph-I 1 1 1,469.97 

Jaitaran 1 1 1,388.42 

Jodhpur (JDA) 1 - -   

Jodhpur (JMC) 1 - -   

Kapasan 1 - -   

Kekri 2 1 376.40 

Khaitoon 1 - -   

Kotputli 1 - -   

Kuchaman City 1 - -   

Kushalgarh 1 1 1,661.42 

Ladanu Ph-I 1 - -   

Laxmangarh 1 1 2,785.42 

Merta 1 - -   

Nawalgarh 1 1 3,284.51 

Nimbahera 1 1 3,109.28 

Phalodi 1 - -   

Pratapgarh 1 - -   

Ramganj Mandi 1 - -   

Ramgarh Sekhawati 1 1 1,795.70 

Rawatbhata 1 - -   
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State/City Proposal Received Proposal Sanctioned ACA Released

Resue STP at Sikar 1 - -   

Sheoganj 1 - -   

Suratgarh 1 1 3,019.06 

Tamil Nadu 17 13 20,296.35 

Arakkonam 1 1 3,098.07 

Arani 1 1 1,291.22 

Chidambaram 1 1 2,295.35 

Erode Corp. 1 - -   

Jolarpet 1 1 1,359.79 

Kangeyam 1 1 569.49 

Kodaikanal 1 1 1,689.20 

Kothagiri 1 - -   

Kumbakonam 1 - -   

Mettur 1 1 2,260.67 

Periakulam 2 2 1,225.04 

Sathyamanagalam 1 - -   

Sattur 1 1 1,183.01 

Thirupathur 1 1 3,073.17 

Thiruvathipuram 1 1 448.57 

Tindivanam 1 1 1,802.77 

Uttar Pradesh 22 7 12,947.04 

Amethi 1 1 399.87 

Auraiya 1 1 1,648.35 

Badaut 1 - -   

Banda 1 - -   

Firozabad 1 - -   

Ghaziabad 1 1 2,953.26 

Ghaziabad-hindon area 1 - -   

Ghazibad-THA 1 - -   
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State/City Proposal Received Proposal Sanctioned ACA Released

Ghazipur 1 - -   

Ghzbd-CHA Part -I, 
water supply scheme

1 - -   

Ghzbd-Indirapuram 
zone part I

1 - -   

Gorakhpur 2 1 1,932.36 

Jhansi 1 - -   

Kasaya 1 1 418.09 

Lalgopalganj 1 - -   

Maharajganj 1 - -   

Modinagar 1 - -   

Rai Bareli 1 1 4,247.39 

Sultanpur 2 1 1,347.72 

Unnao - Shuklaganj 1 - -   

Uttarakhand 64 13 5,230.54 

Almora 1 - -   

Bagheshwar 1 - -   

Bajpur 2 - -   

Barkot 2 1 204.30 

Bazpur 1 - -   

Bhowali 1 - -   

Chamba 1 - -   

Chinyalisaud 2 - -   

Devprayag 1 - -   

Dharchula 1 - -   

Dineshpur 1 - -   

Gauchar 3 - -   
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State/City Proposal Received Proposal Sanctioned ACA Released

Gopeshwar 2 1 287.27 

Haldwani 2 1 1,395.20 

Haldwani Part-II 1 - -   

Herbatpur 2 - -   

Herbertpur 1 - -   

Jaspur 3 - -   

Joshimath 2 1 292.35 

Kaladhungi 1 - -   

Karnaprayag 2 1 88.31 

Kashipur 1 - -   

Kashipur (06 towns 
cluster)

1 - -   

Kichchha 1 - -   

King Craig at 
Mussoorie

1 - -   

Kirtinagar 1 - -   

Kotdwar 1 - -   

Mahuadabara 1 - -   

Manglore 1 1 1,434.80 

Muni Ki Reti 2 1 37.60 

Mussoorie 1 - -   

Nandprayag 1 1 38.22 

Narender Nagar 1 1 194.02 

Pauri Garhwal 1 - -   

Pokhri 1 - -   

Purola 1 1 168.00 

Rishikesh 2 1 706.24 
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State/City Proposal Received Proposal Sanctioned ACA Released

Roorkee 1 - -   

Rudraprayag 1 1 202.50 

Rudrapur 1 - -   

Sitarganj 2 - -   

Srinagar 1 - -   

Swarag Ashram 
(Jonk)

1 - -   

Tehri 1 - -   

Ukhimath 1 - -   

Uttarakashhi 1 1 181.72 

Vikasnagar 3 - -   

West Bengal 13 6 9,902.56 

Coopers Camp 1 - -   

Darjeeling 1 - -   

Dhupguri 1 - -   

Durbrajpur 1 1 926.70 

Gobardanga 1 - -   

Habra 1 - -   

Joynagar-Mazilpur 1 1 746.51 

Kalna 1 1 1,117.47 

Memari 1 - -   

Murshidabad 1 - -   

Nabadwip 1 1 3,140.67 

Panskura 1 1 1,410.04 

Ranaghat 1 1 2,561.17 

Grand ToTal 1045 235 276,346.49 
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Statement–II

Urban Infrastructure Development Scheme for Satellite Towns (UIDSST) 
around seven mega cities

(` in lakhs)

Sl. 
No.

Name of the 
State/City

2012-13 2013-14

No. of 
proposals 
received

No. of 
projects 

sanctioned

Funds 
released

No. of 
proposals 
received

No. of 
projects 

sanctioned

Funds 
released

1. Telangana 
(Vikarabad)

0 0 2001 0 0 2098.19

2. Gujarat 
(Sanand)

0 0 0 0 0 707.89

3. Haryana 
(Sonepat)

0 0 0 0 0 2783.20

4. Karnataka 
(Hoskote)

0 0 0 0 0 0

5. Maharashtra 
(Vasai-virar)

0 0 634 0 0 0

6. Tamil Nadu 
(Sripermubudur)

0 0 0 0 0 902.95

7. Uttar Pradesh 
(Pilkhuwa)

0 0 365 0 0 410.64

Urban Infrastructure Development Scheme for Satellite Towns (UIDSST)  
around seven mega cities

(` in lakhs)

State Town Projects Approved 
Cost

Central  
Share

Funds 
Released

1 2 3 4 5 6

Uttar 
Pradesh

Pilkhuwa Re-organisation 
of Water Supply

2167.55 1734.04 1733.34

Pilkhuwa Underground 
Sewerage

3687.51 2950.01 2581.25
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1 2 3 4 5 6

Pilkhuwa Solid Waste 
Management

897.70 718.16 359.08

Pilkhuwa GIS Base Map 
and HH Survey

29.30 29.30 7.32

Sub ToTal  6782.06 5431.51 4680.99

Telangana Vikarabad Providing 
Underground 
Drainage

6474.00 5179.00 3885.00

Vikarabad Water Supply 7009.00 5607.00 4206.00

Sub ToTal  13483.00 10786.00 8091.00

Haryana Sonepat Water Supply 6958.00 5566.40 4174.80

Sonepat Solid Waste 
Management

2496.00 1996.80 499.20

Sub ToTal  9454.00 7563.20 4674.00

Maharashtra Vasai-Virar Underground 
Sewerage

6622.63 5298.10 2649.04 

Vasai-Virar Integrated Solid 
Waste Mgmt

3172.64 2538.12 1269.06

Sub ToTal  9795.27 7836.22 3918.10 

Tamil Nadu Sriperumbudur Water Supply 4071.00 3256.80 2442.60

Sriperumbudur Underground 
Sewerage

5622.00 4497.60 2248.80

Sriperumbudur Solid Waste 
Management

443.77 355.02 266.25

Sub ToTal  10136.77 8109.42 4957.65

Gujarat Sanand Water Supply 3320.86 2656.69 1992.51

Sanand Underground 
Sewerage

5848.68 4678.94 3509.21

Sanand Solid Waste 
Management

213.62 170.90 106.44

Sub ToTal  9383.16 7506.53 5608.16

Karnataka Hosakote Underground 
Sewerage

4072.84 2767.12 649.10

Sub ToTal  4072.84 2767.12 649.10

Grand ToTal  63107.10 50000.00 32579.00 
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Project data base-10% Lumpsum Provision Scheme

(` in lakhs)

Sl. 
No.

Name of the Project Estimated 
Amount

Sanctioned 
Amount

Total Amount 
Released

1 2 3 4 5

Arunachal Pradesh

 2012-13 

1. Improvement of road network 
at Anini

2676.22 2408.6 722.58

2. Construction of Burial Cum 
Cremation Ground at Anini, 
Arunachal Pradesh

463.72 417.35 0.00

3. Construction/Improvement of 
Road network at Seepa, Arunachal 
Pradesh 

1869.67 1682.71 504.81

4. Improvement of Road network at 
Bomdila, Arunachal Pradesh

1580 1422 426.60

5. Construction of Parking Place at 
Yingkiong, Arunachal Pradesh

421.31 379.18 113.75

6. Infrastructure Development at 
Daporijo (Phase-I) Arunachal 
Pradesh

632.8 569.52 170.86

2013-14

1. C/o Cultural Hall at Basar, AP 1152 1036.8 311.04

2. C/o Burial cum Cremation Ground 
at Sagalee, AP

320.73 288.66 86.60

3. Augmentation of water supply 
at Anini Township, AP

1573.05 1415.75 424.72

4. Improvement of Road Network and 
C/o Parking Place at Ziro, AP

3744 3369.6 0.00

5. C/o Burial cum Cremation Ground 
at Hawai, AP

445.09 400.58 0.00

6. Solid Waste Management at 
Daporijo township

597.68 537.91 0.00
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1 2 3 4     5

7. C/o Burial-cum-cremation ground 
at Seppa, Arunachal Pradesh

1040.35 936.32 0.00

2014-15

1. C/o Burial-cum-cremation ground 
at Palin, Arunachal Pradesh

993.79 894.41 0.00

2. C/o Burial-cum-cremation ground 
at Mariyang Town, Arunachal 
Pradesh

657.32 591.59 0.00

3. C/o CC Road with side drain 
within Dumparijo, Arunachal 
Pradesh

1252.31 1127.08 0.00

 Assam 

 2012-13    

1. Tangla Muncipal Market Complex 
Assam

543.56 489.20 163.06

2. Construction of Bus terminus at 
Dhimaji, Assam

570.00 513.00 171.00

3. Development of Playground 
infrastructure at Morigaon, Assam

1177.56 1059.80 353.27

4. Market Complex for Barpeta 
Development Authority Berpeta, 
Assam

232.98 209.68 0.00

2013-14

1. Improvement of Road in 
Karimganj Town, Assam

955.20 859.68 0.00

2. C/o Commercial Market at Chabua 
Town, Assam

814.91 733.42 0.00

3. C/o Multipurpose Business Centre 
at Udalguri Town, Assam

1250.92 1125.83 0.00

4. Commercial complex at Maibong, 
Assam

746.43 671.79 0.00

5. C/o super market complex at 
Gossaigaon town, Kokrajhar, 
Assam

498.92 449.03 0.00
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1 2 3 4     5

6. C/o multi-storied supermarket 
complex at Kokrajhar town in the 
district of Kokrajhar, Bodoland 
(Assam)

375.90 338.31 0.00

2014-15

1. Improvement of Roads/lanes 
of Silchar Municipal area with 
concrete block pavement,  
Assam

2133.18 1919.86 0.00

Manipur

 2012-13    

No Project Sanctioned

2013-14

No Project Sanctioned

2014-15

1. Construction/upgradation of 
roads in Wangjing Lamding 
Nagar Panchayat, Manipur

1674.74 1507.27 0.00

2. Construction/upgradation 
of roads at Kumbi Nagar 
Panchayat, Manipur

1599.37 1439.43 0.00

3. Construction/upgradation of 
roads in Kwakta  Nagar 
Panchayat, Manipur

2090 1881.00 0.00

Meghalaya

2012-13

 No Project Sanctioned    

2013-14

1. Construction including metalling 
and black topping of road from 
Shamshan Ghat to Reservegittim 
in Tura Town, Meghalaya

996.88 897.19 0.00
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2014-15

1. C/o Parking cum Commercial 
Facilities near Inter District Bus 
Terminus at Akhongre Tura, 
Meghalaya

2661.54 2661.54 0.00

Mizoram

 2012-13    

1. C/o Sports Stadium at Serkwan, 
Lunglei, Mizoram

2418.08 2418.08 0.00

2. C/o Sports stadium at 
Champhai, Zotlang, Mizoram 

2238.69 2238.69 0.00

2013-14

No Project Sanctioned

2014-15

1. C/o Sports complex at Kolasib, 
Mizoram

2268.43 2268.43 0.00

2. Biate Water Supply Scheme 
(Pumping) in Mizoram

1364.67 1228.20 0.00

Nagaland

 2012-13    

No Project Sanctioned

2013-14

1. Construction of Burial and 
Cremation Ground at Kohima 
Town, Nagaland

1089.61 980.65 0.00

2. Improvement of Circular Road 
at Mokokchung Town, Nagaland

1498.32 1348.49 0.00

3. Infrastructure Development works 
for Jalukie town, Nagaland

547.11 492.4 0.00

4. Improvement of Town Roads, 
Peren Town, Nagaland

667.72 600.95 0.00

5. Infrastructure Development of 
Phek Town, Phek, Nagaland

1282.24 1154.02 0.00
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1 2 3 4     5

6. Conversion of NST Central 
workshop to Bus Station, Night 
Parking cum Market Complex 
at Dimapur, Nagaland (Phase-I)

2486.54 2237.89 0.00

2014-15

1. Infrastructure Development Works 
at Medziphema Town, Nagaland

1537.48 1383.78 0.00

2. City Centre at Medziphema Town, 
Nagaland

1584.98 1426.48 0.00

3. Infrastructure Development Works 
for Longleng Town, Nagaland

728.29 655.46 0.00

4. Infrastructure Work at Zunheboto 
Town, Nagaland

401.84 361.66 0.00

5. Infrastructure Development Works 
at Kiphire, Nagaland

821.34 739.2 0.00

Sikkim 

 2012-13    

No Project Sanctioned

2013-14

1. Infrastructure Development and 
allied facilities at Jorethanag, 
South Sikkim

965.04 868.54 260.56

2. Construction of walkways along 
Ghurpisey road at Namchi 
Sikkim

537.55 483.80 145.14

3. C/o Central park extension at 
Namchi, Sikkim

2131.44 1918.30 0.00

4. C/o pedestrian track from upper 
rabong to main bazar, South 
Sikkim

754.29 678.86 475.19

5. Augmentation of Sombaria and 
Daramdin Water Supply in West 
Sikkim

799.98 719.98 0.00



Written Answers to [19 March, 2015]   Starred Questions 103

1 2 3 4     5

6. Augmentation of Legship water 
supply scheme at Legship in 
West Sikkim

733.59 660.23 0.00

2014-15

1. Up-gradation of Rongli Bazar in 
East Sikkim

382.50 344.25 0.00

Tripura

2012-13

 No Project Sanctioned    

 2013-14    

1. Construction of Town Hall at 
Belonia, Tripura

2491.09 2491.09 0.00

2. Construction Town Hall at 
Jogendra Nagar, Tripura

2042.39 2042.39 0.00

2014-15

 1. C/o Town Hall at Bishalgarh, 
Tripura

3060.1 3060.1 0.00

2. Septage Management for 
Bishalgarh (Urban Centre) in 
Tripura

930.19 837.17 0

Statement-IV

North Eastern Region Urban Development Programme (NERUDP)

(a) Following projects have been received and sanctioned during last two  
years:

Sl.No. City (State) Receivedin 2011-12

1. Kohima  (Nagaland) Water Supply

2. Aizwal   (Mizoram) Water Supply, and Sewerage

3. Shillong  (Meghalaya) Solid Waste Management

4. Gangtok  (Sikkim) Water Supply, and Solid Waste Management

5. Agartala  (Tripura) Water Supply
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(b) During last two years number of projects sanctioned and funds released for 
these projects by this Ministry are as follows:

(` in crore)

City (State) No. of 
proposals 
received

No. of 
proposals 
Sanctioned

Funds Released Funds Released

2012-13 2013-14

Kohima (Nagaland) 1 1 0.86 3.26

Aizwal (Mizoram) 2 2 0.86 9.77

Shillong 
(Meghalaya)

1 1 0.12 0.62

Gangtok (Sikkim) 2 2 0.62 3.71

Agartala (Tripura) 1 1 2.01 7.28
Note: 1. Release of funds is based on reimbursement requests.

Implementation Status: The projects are under execution and scheduled to be 
completed by December, 2016.

Statement-V

Swachh Bharat Mission (SBM)

Swachh Bharat Mission (SBM) was launched on 2nd October 2014 with a 
target to make the country clean by 2nd October 2019. The Mission will cover 
all 4041 statutory towns/cities, as per 2011 census. The eligible components under 
SBM are (i) Household Toilets (ii) Community Toilets, (iii) Public Toilets, (iv) Solid 
Waste Management, (v) IEC and Public Awareness and (vi) Capacity Building and 
Administrative	 and	 Office	 Expenses.	

So far, 22 States have submitted their proposals for availing 1st installment 
under SBM. As against the allocation of ` 1690.5 Crores during the current year 
(2014-15), an amount of ` 620.71 Crores (as on 11/03/2015) has been released to 
15 States as 1st installment based on the proposals submitted by these States. The 
State-wise details of money released are as under :

Sl.No. State/UT Installment 
(as on 11th March 2015)

ToTal  
(` in crore)

1    2 3 4

1. Maharashtra 1st 135.00

2. Gujarat 1st 40.95

3. Madhya Pradesh 1st 18.81
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4. Chhattisgarh 1st 30.79

5. Bihar 1st 37.72

6. West Bengal 1st 64.01

7. Odisha 1st 1.43

8. Manipur 1st 11.21

9. Andhra Pradesh 1st 40.00

10. Karnataka 1st 80.01

11. Punjab 1st 41.40

12. Nagaland 1st 10.52

13. Kerala 1st 19.18

14. Rajasthan 1st 60.73

15. Telangana 1st 28.95

 ToTal  620.71

The proposals from Jammu and Kashmir, Arunachal Pradesh, Uttar Pradesh, 
Assam, Goa, Tamil Nadu and Meghalaya have been received recently and are various 
stages of sanction.

Statement-VI

National Heritage City Development and Augmentation Yojana (HRIDAY)

Under the National Heritage City Development and Augmentation Yojana 
(HRIDAY),	 initially	 the	 	 following	 twelve	 cities	have	been	 identified	 for	development:-

(1) Ajmer (2) Amritsar (3) Amaravati (4) Badami (5) Dwarka (6) Gaya 
(7) Kanchipuram (8) Mathura (9) Puri (10) Varanasi (11) Velankanni (12) Warangal 

The Scheme was launched with a total outlay of INR 500 Crores, fully funded 
by the Central Government of the total allocation of Project Fund available with 
HRIDAY, the distribution will be as under Budget allocated for 6 components.

Component Fund Allocation

HRIDAY Cities Project implementation 85%

HRIDAY PMU Establishment 3%

Capacity Development for Heritage Cities 3%

Preparation of Detailed Project Report (DPR) and City 
Heritage Management Plans

4%

Information, Education and Communication 4%

Administrative and Operating Expenses 1%
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The Scheme aims at restoring, reviving and strengthening the soul and heritage 
of the City. Therefore, to ensure that the projects undertaken align with and enhance 
the Heritage value of the City, admissible projects under HRIDAY would fall under 
the following two categories:

(i) Core Infrastructure Projects

 ● Revitalization and façade improvement of heritage/historic and 
surrounding

 ● Rejuvenation of heritage core areas (river front development, etc.)

 ● Reviving intangible assets (local art and craft, dance forms, literature)

 ● Tourist Information Systems and Kiosks

(ii) Linked Infrastructure Projects 

 ● Sanitation, drinking water roads, public parking

 ● Underground Wiring

 ● Pedestrianization of surrounding streets

 ● Tourist facilities

Being a central sector Scheme, HRIDAY shall be implemented directly by the 
Ministry through the Mission Directorate in consultation with City level stakeholders. 

Funds will be released based on proposals received from State Governments.  
No such proposal is pending at present.

Statement-VII

Metro Rail Project proposals received/sanctioned during 
last two years and current year

Sl. 
No.

State City Projects Length 
(in 

Kms.)

Estimated/
Sanctioned  

Cost 
(` in crore)

Status of 
Sanction

1 2 3 4 5 6 7

1. Gujarat Ahmedabad Ahmedabad 
Metro Rail 
Project

35.96 10773.00 Sanctioned 
and work 
started

2. Maharashtra Nagpur Nagpur Metro 38.215 8680.00 Sanctioned 
and work 
started
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3. Maharashtra Mumbai* Mumbai Line-3 33.5 23136 Sanctioned 
and work 
started

4. Maharashtra Pune Pune Metro 
Rail Project 

31.515 11802.00 Under 
consideration

5. Karnataka Bangalore* Bangalore 
Metro Phase-2

72.09 26405.14 Sanctioned 
and work 
started

6. Uttar Pradesh Lucknow Lucknow Metro 
Rail Project

22.878 6928.00 Under 
consideration

7. Uttar Pradesh Greater 
Noida

Extension of 
Delh i  Met ro 
from Noida and 
Greater Noida

29.707 5533.00 Under 
consideration

8. Uttar Pradesh Ghaziabad Extension of 
Delhi Metro 
from Dilshad 
Garden to New 
Bus Adda

9.41 1770.00 Under 
consideration

9. Kerala Kochi Kochi Metro 
Rail Project-
Extension of 
Phase-1

2.00 420.00 Under 
consideration

10. Tamil Nadu Chennai Chennai Metro 
Rail Project- 
Phase 1 
Extension

9.05 3770.00 Under 
consideration

11. NCT Delhi 
& Uttar 
Pradesh

NCR Extension 
of Delhi 
Metro from 
Kalindi Kunj 
to Botanical 
Garden

3.96 845.00 Under 
consideration

12. Uttar Pradesh NOIDA Extension of 
Delhi Metro 
from NOIDA 
City Centre to 
Sector-62 

6.675 1807.00 Under 
consideration
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13. NCT Delhi NCT Delhi Extension of 
Delhi Metro 
from HUDA 
City Centre 
– Jahangirpuri-
Badli Metro 
Corridor from 
Badli to 
Siraspur

1.057 215.00 Under 
consideration

14. NCT Delhi NCT Delhi Phase-IV 
project of Delhi 
Metro

103.93 55208.00 Under 
consideration

15. Haryana Faridabad Extension of 
Delhi Metro 
from YMCA 
Chowk, 
Faridabad to 
Ballabgarh 

3.2 564.00 Under 
consideration

16. Kerala Kochi* Kochi Metro 
Rail Project- 
Phase-1

25.61 5181.79 Sanctioned 
and work 
started

17. Rajasthan Jaipur* Jaipur Metro 
Rail Project 
Phase-1

12.067 3149.00 Sanctioned 
and work 
started

18. NCT Delhi NCT 
Delhi*

Extension of 
Delhi Metro 
from Dwarka 
to Nagafgarh

5.5 1070.00 Sanctioned 
and work 
started

19. NCT Delhi NCR* Extension of 
Delhi Metro 
from Yamuna 
Vihar to Shiv 
Vihar

2.71 281.78 Sanctioned 
and work 
started

20. Haryana NCR* Extension of 
Delhi Metro 
from Mundka 
to Bahadurgarh

11.5 1991.00 Sanctioned 
and work 
started

*Proposals for these projects have been received before 2012-13, but sanctioned during the last two years.
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Amending the RTI Act

*237. SHRI RAJEEV SHUKLA: Will the PRIME MINISTER be pleased to state: 

(a) whether Government has any proposal to bring changes in or to amend the 
Right to Information Act, 2005; and 

(b) if so, the details of the proposed changes and the grounds under which they 
are being considered?

THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE 
(DR. JITENDRA SINGH): (a) and (b) At present, the Government is not considering 
to amend the Right to Information Act, 2005.

PSUs and their employees in Bihar

†*238. SHRI ALI ANWAR ANSARI: Will the Minister of HEAVY INDUSTRIES 
AND PUBLIC ENTERPRISES be pleased to state: 

(a) the number of PSUs in Bihar and the number of employees working in 
them; 

(b) whether the employees working in the PSUs in Bihar get their salaries 
regularly; and 

(c) if not, the reasons therefor and by when they will start getting their salaries 
regularly? 

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES 
AND PUBLIC ENTERPRISES (SHRI G.M. SIDDESHWARA): (a) As per available 
information, on 31.3.2014, there were two Central Public Sector Enterprises (CPSEs) 
having	 their	 registered	 office	 in	 the	 State	 of	 Bihar,	 namely	 Bharat	 Wagon	 &	 Engg.	
Co. Ltd. (BWEL) and HPCL Biofuels Ltd. employing 751 and 394 employees 
respectively. In addition, 60 other CPSEs also have their operations in Bihar. These 
62 CPSEs employed 17,200 employees in Bihar. List of these CPSEs is given in 
the Statement (See below). 

(b)	 and	 (c)	Profit	making	CPSEs	pay	 salary	and	wages	 to	 their	 employees	 regularly.	
In respect of Bharat Wagon & Engg. Co. Ltd. (BWEL) under the administrative 
control of Ministry of Railways, as per the available information, salary dues of 
4-5 months are outstanding.

†Original notice of the question was received in Hindi.
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Statement

List of the CPSEs Ministry/Department-wise details of 
CPSEs in Bihar as on 31.3.2014

Sl. 
No. 

Ministry/Department/CPSE Gross Block 
in Bihar

(` in lakhs)

No. of 
Employees in 

Bihar

1 2 3 4

Ministry of Agriculture 

D/o Agriculture and Cooperation 

1. National Seeds Corpn. Ltd. 96 48 

Ministry of Chemicals & Fertilizers 

D/o Fertilizer 

2. Brahmaputra Valley Fertilizer Corpn. Ltd. 2 3 

3. Hindustan Fertilizer Corpn. Ltd. 17970 2 

4. Rashtriya Chemicals And Fertilizers Ltd. 6 4 

D/o Pharmaceuticals 

5. Bengal Chemicals & Pharmaceuticals Ltd. 2 3 

6. Hindustan Antibiotics Ltd. 3 26 

7. Karnataka Antibiotics & Pharmaceuticals Ltd. 0 30 

Ministry of Civil Aviation 

8. Air India Air Transport Services Ltd. 0 27 

Ministry of Coal 

9. Coal India Ltd. 4 17 

Ministry of Communications and 
Information Technology 

D/o Telecommunications 

10. Bharat Broadband Network Ltd. 0 1 

11. Bharat Sanchar Nigam Ltd. 472559 5708 

12. ITI Ltd. 0 8 

13. Telecommunications Consultants (India) Ltd. 9 5 

Ministry of Comsumer Affairs, Food & 
Public Distrib 

D/o Food & Public Distribution 
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1 2 3 4

14. Central Railside Warehouse Co. Ltd. 755 1 

15. Central Warehousing Corpn. 970 86 

16. Food Corpn. of India 3736 3605 

Ministry of Heavy Industries & Public 
Enterprises 

D/o Heavy Industries 

17. Braithwaite Burn and Jessop Construction 1048 680 

Company Ltd. 

18. Bridge & Roof Co. (India) Ltd. 0 92 

19. Engineering Projects (India) Ltd. 1 11 

20. Hindustan Paper Corporation Ltd. 0 2 

21. Hindustan Photo Films Manufacturing Co. 
Ltd. 

2 1 

22. Rajasthan Electronics and Instruments Ltd. 0 2 

23. Scooters India Ltd. 0 1 

Ministry of Housing and Urban Poverty 
Alleviation 

24. Hindustan Prefab Ltd. 0 14 

25. Housing & Urban Dev. Corpn. Ltd. 182 17 

Ministry of Micro Small and Medium 
Enterprises Indus 

26. National Small Industries Corpn. Ltd. 22 6 

Ministry of Petroleum and Natural Gas 

27. Bharat Petroleum Corpn. Ltd. 36544 128 

28. Hindustan Petroleum Corpn. Ltd. 45140 95 

29. HPCL Biofuels Ltd. 75787 394 

30. Indian Oil Corporation Ltd. 593914 1736 

31. Numaligarh	 Refinery	 Ltd.	 1 0 

32. Oil and Natural Gas Corporation Ltd. 16573 0 

33. Oil India Ltd. 858 135 

Ministry of Power 

34. Bhartiya Rail Bijlee Co. Ltd. 399093 125 
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1 2 3 4

35. Kanti Bijlee Utpadan Nigam Ltd. 297453 195 

36. NHPC Ltd. 153 90 

37. NTPC Ltd. 2646567 1712 

38. Power Grid Corporation of India Ltd. 943687 482 

39. REC Power Distribution Co. Ltd. 1 0 

40. Rural	 Electrification	 Corpn.	 Ltd.	 46 16 

41. SJVN Ltd. 0 103 

42. SJVN Thermal Pvt. Ltd. 4721 39 

Ministry of Railways 

43. Bharat Wagon and Engg. Co. Ltd. 2305 751 

44. Container Corporation of India Ltd. 476 3 

45. Indian Railway Catering and Tourism Corpn. 
Ltd. 

1311 101 

46. IRCON Infrastructure & Services Ltd. 11 0 

47. IRCON International Ltd. 414 146 

48. Rail Vikas Nigam Ltd. 0 8 

49. Railtel Corporation India Ltd. 0 12 

50. Rites Ltd. 0 31 

Ministry of Shipping 

51. Dredging Corpn. of India Ltd. 0 3 

Ministry of Steel 

52. Hindustan Steelworks Costn. Ltd. 321 6 

53. Rashtriya Ispat Nigam Ltd. 40 5 

54. Steel Authority of India Ltd. 12239 13 

Ministry of Textiles 

55. Handicrafts & Handloom Exports Corp. of 
India Ltd. 

8 0 

56. National Jute Manufactures Corporation Ltd. 1357 3 

57. National Textile Corpn. Ltd. 57 39 

58. The Jute Corpn. of India Ltd. 5 59 
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1 2 3 4

Ministry of Tourism 

59. India Tourism Dev. Corpn. Ltd. 494 38

Ministry of Urban Development 

60. National Bldg. Constn. Corpn. Ltd. 261 55

Ministry of Water Resources 

61. National Projects Construction Corpn. Ltd. 96 273

62. WAPCOS Ltd. 4 4 

ToTal 5577304 17200 

Encroachment on Reserve Forests in Assam

*239. SHRI BHUBANESWAR KALITA: Will the Minister of ENVIRONMENT, 
FORESTS AND CLIMATE CHANGE be pleased to state:

(a) whether it is a fact that there has been large scale encroachment on the 
Reserve Forests in Assam which is a matter of serious concern;

(b) the present forest cover in the State in comparison to other North East 
States; and

(c) the action that Government is going to take so as to curb and put an end to 
encroachment on forest with immediate effect in the interest of the national security?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, 
FORESTS AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) As per 
the information received from the Government of Assam, 3172.15 sq. km. (approx) 
of forest area is under encroachment in the State.

(b) The details of forest cover in the State of Assam in comparison to other 
North East States are given in the Statement (See below).

(c) Protection and management of forests is primarily the responsibility of the 
concerned Government of State/Union Territory. The action to remove encroachment 
is taken by respective State/Union Territory Governments as per the provisions of 
various Acts, such as Indian Forest Act, 1927; Wildlife Protection Act, 1972; Forest 
Conservation Act, 1980 and the relevant State Acts and Regulations. The Ministry 
supplements the efforts of the States in protection and management of forests 
through	 Centrally	 Sponsored	 Scheme	 namely	 Intensification	 of	 Forest	 Management	
Scheme.

As per the report received from Government of Assam, action for eviction of 
encroachments is taken as per existing Rules and regulations. Further, under various 



State Sector Schemes, a number of activities including regular patrolling of the forest 
areas by frontline staff and Assam Forest Protection Force, survey and demarcation, 
use of Geographical Information System for mapping etc. are taken up to prevent 
and detect encroachment in forest areas.

Statement

The details of forest cover in the State of Assam in comparison 
to other North East States

(Area in km2)

Sl.No. Name of State Forest cover as per 
the Indian State of 
Forest Report, 2013

Forest cover as percentage 
of total geographical area 

of the State

1. Assam 27,671 35.28%

2. Arunachal Pradesh 67,321 80.39%

3. Manipur 16,990 76.10%

4. Meghalaya 17,288 77.08%

5. Mizoram 19,054 90.38%

6. Nagaland 13,044 78.68%

7. Sikkim 3,358 47.32%

8. Tripura 7,866 75.01%

Improvement in Chandrayaan II project

*240. DR. E.M. SUDARSANA NATCHIAPPAN: Will the PRIME MINISTER 
be pleased to state:

(a) whether Government is improving the Chandrayan II project with private 
participation	 on	 geological,	 health	 and	 space	 research	 components	 for	 the	 benefit	 of	
the country; and

(b)	 if	 so,	 the	 details	 of	 the	 programme	 and	 financial	 cost	 and	 benefits?

THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE 
(DR. JITENDRA SINGH): (a) No, Sir. Chandrayaan-2 is totally an indigenous 
mission funded by the Government of India, envisaged to enhance our knowledge 
about the Moon.  There is no private participation in this project. However, industry 
participation limited to supply of structure and few components/materials is sought 
as being done in other satellite technology missions.

(b) Does not arise.

————
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WRITTEN ANSWERS TO UNSTARRED QUESTIONS

Lack of independence of AERB 

2401. DR. T.N. SEEMA: Will the PRIME MINISTER be pleased to state: 

(a) whether media has reported several times that the Nuclear safety in India is 
compromised by the lack of independence of the Atomic Energy Regulatory Board 
(AERB), if so, the reaction of Government thereto; and 

(b) whether any audit has found irregularities in AERB's mandates, such as the 
agency not possessing enough power to oversee nuclear safety and security, failure of 
the board to develop a full and comprehensive safety policy, poor inspection rates, 
lack of formal procedures for decommissioning nuclear reactor etc. and if so, the 
reaction of Government thereto, the steps taken by Government in this regard? 

THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE  
(DR JITENDRA SINGH): (a) Government is aware of media reports questioning 
independence of the Atomic Energy Regulatory Board (AERB). These reports are 
not based on facts. Nuclear power plants in India are designed, built and operated 
in accordance with the safety and security requirements and guidelines prescribed by 
AERB in the form of Safety Codes, Safety Guides, Safety Manuals and Technical 
documents. These requirements/guidelines are in line with the safety and security 
standards advised by the International Atomic Energy Agency (IAEA) and other 
international bodies. Further to bolster the nuclear safety, reviews of the Indian nuclear 
power plants are carried out periodically by the AERB. In addition, international 
peer reviews are also carried out by experts of the World Association of Nuclear 
Operators (WANO). Post Fukushima, Government decided to get the safety of RAPS 
Units 3 and 4 reviewed by the Operational Safety Review Team (OSART) of IAEA 
also. Thus AERB has evolved a robust mechanism to ensure complete nuclear safety.

The safety reviews of the Indian Nuclear Power Plants (NPPs) are carried out by 
the regulatory authority, the AERB which is functionally independent. The Government 
has constituted AERB by exercising the powers conferred by the Atomic Energy 
Act, 1962 to carry out certain regulatory and safety functions under sections 16, 
17 and 23 of the Act. AERB also has the powers of the Competent Authority for 
the safety related rules issued under the Act, namely the Atomic Energy (Radiation 
Protection) Rules, 2004, Atomic Energy (Safe Disposal of Radioactive Wastes) Rules, 
1987	 and	Atomic	Energy	 (Factories)	Rules,	 1996.	AERB	has	been	 effectively	 fulfilling	
its mandate of safety review and regulation concerning nuclear safety with various 
nuclear facilities in India. This is evident from the very good safety performance of 
the nuclear facilities which is on par with the international benchmarks. 
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(b) The Comptroller and Auditor General (CAG) of India had carried out a 
performance audit of AERB for the period 2005-2010. The audit report issued by CAG 
had made observations and recommendations regarding certain  improvements needed. 
In this regard, the following actions were taken to further strengthen the nuclear safety. 

(i) Detailed responses to explain the position of AERB and the status/progress 
of development of the documents were submitted to CAG. 

(ii) AERB agreed to the suggestion of CAG of consolidating the existing policy 
objectives and higher level principles as brought out in various codes and 
other documents into a separate 'Safety Policy' document. AERB also issued 
a document consolidating the established policies into single document named 
"Policies Governing Regulation of Nuclear and Radiation Safety".  

Commissioning of Kudankulam nuclear plant

2402. SHRI RANGASAYEE RAMAKRISHNA: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the provisions of Civil Nuclear Liability Act, 2010 would be applicable 
to the construction and commissioning of Kudankulam 3, 4, 5 and 6; and 

(b) if not, the implications for suppliers, domestic and foreign vendors? 

THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE  
(DR. JITENDRA SINGH): (a) Yes Sir. 

(b) Does not arise. 

Electricity from atomic energy sector 

2403. SHRIMATI AMBIKA SONI: 
    SHRIMATI RAJANI PATIL: 

Will the PRIME MINISTER be pleased to state: 

(a) the names of the countries in which electricity is generated by atomic energy 
sector;

(b) the percentage of electricity generated in this way out of the total electricity 
generated globally, country-wise particularly in America, China, England, Japan, 
Germany, Canada, Russia, France and India etc.; and 

(c) whether power generation through atomic energy is being reduced globally? 

THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE  
(DR. JITENDRA SINGH): (a) Electricity is generated from nuclear power presently 
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Country Nuclear Share
in 2013 [%] 

Argentina 4.4 

Armenia 29.2 

Belgium 52.1 

Brazil 2.8 

Bulgaria 30.7 

Canada 16.0 

China 2.1 

Czech Republic 35.9 

Finland 33.3 

France 73.3 

Germany 15.4 

Hungary 50.7 

India 3.5 

Iran Islamic Republic of 1.5 

Japan 1.7 

Korea Republic 27.6 

Country Nuclear Share
in 2013 [%] 

Mexico 4.6 

Netherlands 2.8 

Pakistan 4.4 

Romania 19.8 

Russia 17.5 

Slovakia 51.7 

Slovenia 33.6 

South Africa 5.7 

Spain 19.7 

Sweden 42.7 

Switzerland 36.4 

Taiwan, China 19.1 

Ukraine 43.6 

United Kingdom 18.3 

United States of 
America 

19.4 

in 31 countries viz. Argentina, Armenia, Belgium, Brazil, Bulgaria, Canada, China, 
Czech Republic, Finland, France, Germany, Hungary, India, Iran, Japan, Republic of 
Korea, Mexico, Netherlands, Pakistan, Romania, Russian Federation, Slovakia, Slovenia, 
South Africa, Spain, Sweden, Switzerland, Taiwan, Ukraine, United Kingdom and the 
United States of America. 

(b) Nuclear power plants provide over 11% of the world's electricity production. 
List of countries with share of nuclear power in their total electricity generation in 
2013 is given in the Statement (See below).

(c) No, Sir. Most countries with nuclear power programme are continuing with 
their Nuclear Power programme. Currently 439 reactors with total capacity 376946 
MW are under operation in 31 countries. There are presently 69 nuclear power reactors 
with an aggregate capacity of 66125 MW under various stages of construction in 
the world.

Statement

List of countries with share of nuclear power in their total 
electricity generation in 2013
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Accidents in civilian nuclear power sector 

2404. DR. T.N. SEEMA: Will the PRIME MINISTER be pleased to state: 

(a)	 the	details	 of	 leaks,	fires	 and	 structural	 damages	 that	 have	occurred	 in	 civilian	
nuclear power sector during last ten years in the country; 

(b) whether our country is not prepared for Nuclear Disasters because of lack 
of doctors trained to handle radiation related injuries, lack of emergency shelters 
and	 camping	 facilities	 near	 nuclear	 plants,	 non-identification	 of	 alternate	 sources	 of	
food and water, inadequate involvement of home guards, police and civil defence 
volunteers	 as	 first	 responders	 and	 inadequate	 emergency	 response	 centres;	 and	

(c) if so, the needful steps taken by Government, if not, the concrete details 
regarding the same? 

THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE  
(DR. JITENDRA SINGH): (a) There have been no incidents of leaks involving 
radioactivity release in the public domain beyond the stipulated limits or any structural 
damage which has occurred in any of the nuclear power plants operating in the 
country	 in	 the	 last	 10	 years.	 There	 has	 also	 been	 no	 fire	 incident	 jeopardising	 the	
nuclear safety of the plants or involving any structural or major equipment damage. 
However, a few localised and minor incidents, inconsequential to radiological safety, 
had occurred in some plants, which were controlled. 

(b) No Sir. All nuclear reactor sites are having adequate emergency preparedness 
to respond to Nuclear and Radiological emergencies with trained Doctors to handle 
radiation emergency. The regulatory requirements for emergency preparedness and 
response	 are	 specified	 in	 the	 Atomic	 Energy	 Regulatory	 Board	 (AERB)	 codes,	
guidelines and guides. Based on these requirements, each Nuclear Power Plant (NPP) 
has prepared Off-site Emergency Preparedness and Response (EPR) plans, which are 
reviewed by AERB and approved by the concerned District/State authorities. 

(c) All the operating nuclear power stations in the country are well prepared 
to handle any emergency in the unlikely event of an accident involving leak of 
radioactivity in the public domain. A detailed emergency plan is in place at each 
of the operating nuclear power plant sites in the country and is a pre-requisite 
to obtain the permission from the AERB before starting any nuclear power plant. 
The emergency preparedness plans fully cover details of various aspects related to 
emergency shelters, camping facilities, alternate sources of food and water, sanitation 
facilities and the medicines required in such cases. Regular training programmes are 
conducted for the in-house doctors as well as doctors and para medicos working 
with the State Governments.
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Deficiencies found in Kudankulam 

2405. DR. CHANDAN MITRA: Will the PRIME MINISTER be pleased to state: 

(a) whether the Atomic Energy Regulatory Board (AERB) has pointed out certain 
deficiencies	 in	 the	 Valve	 component	 of	 Kudankulam	 Atomic	 Power	 Plant,	 if	 so,	 the	
details thereof; 

(b) the steps taken by Government to reinforce safety measures with a close 
scrutiny of all the components of the plants and to take corrective action in the 
plant; and 

(c) the punitive action taken by Government against the Russian company for 
supplying substandard equipment and parts for the plant? 

THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE 
(DR. JITENDRA SINGH): (a) The process of commissioning of a nuclear power plant 
or any other operating facility has the objective of determining the performance of 
various components and systems after integration of the facility section by section. Any 
deviations noted have to be thereafter corrected and repeat tests are to be conducted 
till the performance is found to match the stipulated requirements. Accordingly, the 
commissioning of a nuclear power plant includes performance testing of thousands of 
valves and other components, as well as of the integrated system. The commissioning 
process	 is	 an	 iterative	 one	 in	 which	 deficiencies	 observed	 are	 rectified	 and	 retesting	
is done till satisfactory results are obtained. During commissioning of Kudankulam-
Nuclear	 Power	 Plant	 Unit-1,	 a	 few	 of	 the	 valves	 had	 been	 found	 deficient	 in	 initial	
testing, for which corrective actions, including replacement of their internals, where 
required, were done to achieve acceptable performance. 

(b) and (c) There is a well established quality assurance programme laid down for 
various stages of fabrication/ manufacturing of components. All components installed 
in Kudankulam Nuclear Power Plant have been manufactured in line with prescribed 
quality	 requirements	 and	 stage-wise	 verification.	 Subsequent	 to	 installation,	 these	
have	 been	 tested	 on	 individual	 basis	 as	 well	 as	 verified	 meeting	 of	 the	 performance	
requirement in accordance with the prescribed quality standards during integrated 
system commissioning. As a part of the corrective actions, the performance of these 
valves has been brought to an acceptable level by improvement in the components. 

Potential of nuclear power during energy shortage 

2406. SHRI AJAY SANCHETI: Will the PRIME MINISTER be pleased to state: 

(a) whether the nuclear power has the potential to resolve India's energy  
shortage; 
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(b) if so, the past experience of the nuclear power plants functioning in the 
country; 

(c) in what manner Government deals with the outdated technology and the fuel 
supply issues; and 

(d) how long it may take to operationalise the Jaitapur Nuclear Power Plant in 
Maharashtra? 

THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE  
(DR. JITENDRA SINGH): (a) Nuclear power has the potential to meet the long 
term energy needs of the country using the vast indigenous resources of thorium for 
electricity generation by pursuing the indigenous three-stage nuclear power programme. 

(b) India has recorded a safe and reliable operation of commercial nuclear 
power plants over 45 years. There has not been any accident or incidence of release 
of radioactivity, beyond stipulated limits, in the public domain during this period. 
Indian nuclear power plants have consistently operated at high availability factors 
and demonstrated operation at high Plant Load Factors.

(c) The nuclear power plants are maintained with state-of-the art safety standards 
by constant review in the light of evolving global standards and implementing 
necessary upgrades based on national and international experience feedback. The 
domestic fuel supply has been augmented with opening of new mines and processing 
facilities. Fuel supply contracts have been signed with several countries for import 
of fuel for reactors under International Atomic Energy Agency (IAEA) Safeguards. 

(d) At Jaitapur, six units of 1650 MW each are planned in three phases of twin 
units. At present, discussions on the techno-commercial offer of M1s Areva, France 
are in progress. On conclusion of the discussions, the project proposal arrived at 
will	 be	 considered	 by	 the	 Government	 for	 accord	 of	 financial	 sanction.	 This	 will	 be	
followed	 by	 the	 project	 construction.	 The	 expected	 gestation	 period	 from	 the	 first	
pour of concrete (zero date for start of construction) of a twin unit project (2X1650 
MW)	 is	 five	 and	 half	 years	 for	 the	 first	 unit	 and	 six	 and	 half	 years	 for	 the	 second	
unit. The operationalisation of the Jaitapur project would depend on the actual start 
and subsequent progress of the project on the above lines. 

Doubling of nuclear capacity 

2407. SHRI HUSAIN DALWAI: Will the PRIME MINISTER be pleased to state: 

(a) whether India is likely to double nuclear capacity by 2017, if so, the details 
thereof; and 
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(b) whether India has ascertained assured fuel supply by entering into fuel supply 
contract with foreign countries, if so, the details thereof? 

THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE 
(DR. JITENDRA SINGH): (a) The present nuclear power installed capacity of 5780 
MW is expected to reach 10,080 MW by 2019 on progressive completion of the 
projects under construction/commissioning. 

(b) Yes Sir. In respect of projects set up with international technical cooperation, 
life time fuel supply guarantees are incorporated in the commercial contracts. 
Accordingly, the life time fuel supply guarantees in respect of the Tarapur Atomic 
Power Station Unit 1-2 and Kudankulam Atomic Power Project Units 1-4 are a part 
of the respective agreement/contracts. 

Adverse effect of atomic energy on life of people

†2408. SHRI NARESH AGRAWAL: Will the PRIME MINISTER be pleased 
to state: 

(a)  whether Government is aware of the extremely adverse impacts of atomic 
energy on the life of people and despite this fact it is encouraging atomic energy 
and entering into agreements with various countries; 

(b) if so, the manner and the way to deal with this situation; and 

(c) the number of countries in the world that have stopped production of atomic 
energy?

THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE 
(DR. JITENDRA SINGH): (a) There are no adverse effects of the operation of the 
nuclear power plants on the people living in and around the plants. An independent 
Environmental Survey Laboratory (ESL) set up at each of the nuclear power plant 
site several years before setting up of the plant, regularly analyses environmental 
matrices-like	 air,	 water,	 soil,	 vegetation,	 crops,	 milk,	 fish,	 etc.	 around	 each	 of	 the	
nuclear power plant (NPP) site. The data collected has established that there is no 
measurable change in radioactivity and radiation levels in the environment/environmental 
matrices compared to the base line data collected before the operation of the nuclear 
power plants. 

Epidemiological survey for health assessment in respect of employees working 
in close proximity of radiation and staying in the nearby residential complex and 
villages of each of the nuclear power plants in operation have been carried out by 

†Original notice of the question was received in Hindi.
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reputed local medical colleges and analysis has been carried out by Tata Memorial 
Hospital (TMH), Mumbai, a premier cancer research centre in the country. In addition, 
annual medical check-ups are carried out for all occupational workers regularly. The 
examinations/studies have found that the morbidity pattern of all ailments as well as 
birth defects among new borns is lower than the national average. There has also 
not been any rise in cancer morbidity, birth defects in the new born as compared 
to national average. All these studies and reports clearly establish that there are no 
adverse effects of the operation of the nuclear power plants on the people living in 
and around the plants.

(b) Does not arise in view of (a) above. 

(c) In the immediate aftermath of Fukushima, Germany had announced phasing 
out of nuclear power by 2022. Switzerland had announced that it would not construct 
new units and Taiwan had announced a decision not to extend the life of the existing 
units. However, largely the countries with nuclear power have continued with their 
nuclear power programmes. Since the Fukushima incident in March, 2011, 19 new 
reactors have been connected to the grid in various countries viz. China (11), India 
(1), Russia (2), Iran (1), Korea (2), Pakistan (1) and Argentina (1). Construction of 
24 new units have been started post Fukushima in various countries viz. China (7), 
India (2), Russia (1), Belarus (2), Pakistan (2), Korea (2), Argentina (1), United 
Arab Emirates (3) and the United States of America (4). In the USA, where there 
had been no new builds for about two decades, construction on four units (Vogtle 
3 and 4 and Summer 2 and 3) was started. New entrants like the United Arab 
Emirates have also started construction of nuclear power plants and several other 
like Bangladesh have plans to start construction of nuclear power plants. There are 
presently 69 nuclear power reactors with an aggregate capacity of 66125 MW under 
various stages of construction in the world. 

Uranium found in Telangana 

2409. SHRI DEVENDER GOUD T.: Will the PRIME MINISTER be pleased 
to state: 

(a) whether it is a fact that as per the aerial survey conducted by GSI, NGRI, 
Atomic Mineral Directorate, etc. Uranium prospects have been found in Suryapet-
Nalgonda district of Telangana, if so, the details of the survey; and 

(b) in what manner the above metals are helpful and the plan of action the 
Ministry has to explore the same? 

THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE 
(DR. JITENDRA SINGH): (a) Yes, Sir. Atomic Minerals Directorate for Exploration 
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and Research (AMD), a constituent unit of Department of Atomic Energy (DAE), 
an exploration agency with a mandate to evaluate mineral resources of uranium, 
thorium, and other prescribed substances required for the implementation of Nuclear 
Power	 Programme	 of	 the	 country,	 has	 located	 significant	 uranium	 deposits	 in	 parts	
of Nalgonda District, Telangana. 

The known uranium deposits have been located through ground, airborne and 
heliborne geophysical surveys over parts of Suryapet-Nalgonda district, Telangana. 

The details of the survey conducted are as under:

Year Type Surveys 

1983-84 Airborne Surveys Gamma-Ray Spectrometric and magnetic surveys 

2009-10 Heliborne Gamma-Ray Spectrometric, Time Domain Electro 

2010-11 Surveys Magnetic (TDEM) and Magnetic 

The	 details	 of	 the	 uranium	 deposits	 identified	 in	 the	 State	 of	 Telangana	 as	 of	
December, 2014 are as under :

District Name of the deposit Uranium reserves 

U30S (t) U (t) 

Nalgonda Lambapur 1,450 1,230 

Peddagattu 7,585 6,432 

Nalgonda Chitrial 9,515 8,069 

Sub-ToTal 18,550 15,731 

(b) The uranium reserves established by AMD are mined by M/s Uranium 
Corporation of India Limited (UCIL), Jaduguda, a Public Sector Undertaking Unit 
of DAE, and subsequently processed by Nuclear Fuel Complex at Hyderabad. Such 
processed material is used in nuclear reactors by M1s Nuclear Power Corporation of 
India Limited (NPCIL) for generation of electricity. 

The deposits in the Nalgonda district consists of isolated ore patches spread over 
a distance and the product will be economical only if opencast mining is permitted. 
UCIL and DAE have made efforts to initiate the mining of uranium deposits located 
at Lambapur-Peddagattu by obtaining Environmental Clearance from State Government, 
though validity of which has since expired; There are some constraints such as (i) 
public apprehension about contamination of Nagarjunsagar - a major source of water; 
and (ii) strong opposition by NGO. 
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Employment opportunities in NER

2410. SHRI PROMOD TIWARI: 
    SHRI K. C. TYAGI: 
    SHRIMATI RAJANI PATIL: 
    SHRIMATI AMBIKA SONI:  

Will the Minister of DEVELOPMENT OF NORTH EASTERN REGION be 
pleased to state:

(a) the initiatives taken by the Government to create industry base and employment 
opportunities in the North Eastern States; and

(b) whether Government has any project/plan/schemes to promote the establishment 
of industry, especially which can provide large number of employment in North 
Eastern Region and if so, the details thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF 
NORTH EASTERN REGION (DR. JITENDRA SINGH): (a) There has been continued 
focus for development of North Eastern Region (NER) during the last Plan periods.  
For creation of conducive atmosphere for industrial investment and generation of 
employment opportunities, the Government has emphasised expeditious and time 
bound completion of critical infrastructure of NER, viz. road, rail, inland water 
transport, power, airports and air connectivity, telecom connectivity, etc. With the 
objective of rapid economic development, industrialization and trade in the region, 
the Government has also proactively taken initiatives for close bilateral relations by 
developing connectivity with the neighbouring countries and other South East Asian 
countries for in pursuance of the ‘Act East Policy'.  

(b) DIPP has a set of policy to encourage industrial investment in NER. M/o 
MSME is implementing various central sector schemes for promotion and development 
of medium, small and micro enterprises. North Eastern Handicrafts and Handlooms 
Development Corporation (NEHHDC) under the M/o DoNER promotes enterprises 
in handloom and handicrafts sector and provide a platform for promoting the local 
artisans, weavers and entrepreneurs by creating demand for their products in the 
national and international markets. As a follow-up of the announcement made by 
Hon’ble Prime Minister for setting up of Apparel and Garment Centre in each of 
the North Eastern States, M/o Textiles has initiated action for implementation of the 
programme under the North East Region Textile Promotion Scheme (NERTPS). The 
North Eastern Development Finance Corporation Ltd. (NEDFi) under M/o DoNER  
provides	 financial	 assistance	 to	 entrepreneurs	 for	 setting	 up	 industrial	 units	 in	 
NER. 
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Skill development is a thrust area to cater to skilled manpower needs of the 
potential growth sectors, including hospitality, services and processing of agro-foods, 
plant based, animal products, etc. with the ultimate objective of large scale employment 
and income generation. 

Setting up of airport within BTAD area of Assam

2411. SHRI SANTIUSE KUJUR: Will the Minister of DEVELOPMENT OF 
NORTH EASTERN REGION be pleased to state:

(a) whether it is a fact that North Eastern Council (NEC) is taking up the 
issue of setting up of a new airport within Bodoland Territorial Autonomous District 
(BTAD) area of Assam as requested by the BTC; and

(b) whether the Ministry has taken up the matter with Ministry of Civil Aviation 
and the Niti Aayog (National Institution for Transforming India), and if so, the details 
thereof?

THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF 
NORTH EASTERN REGION (DR. JITENDRA SINGH): (a) and (b) No, Sir. The 
Airport	Authority	 of	 India	 (AAI)	 had	prepared	 a	Pre-feasibility	Report	 for	 a	 greenfield	
airport	 at	 Kokrajhar	 with	 the	 financial	 support	 of	 the	 North	 Eastern	 Council	 (NEC)	
in	 2007-08.	 However,	 the	 Feasibility	 Report	 of	AAI	 found	 that	 the	 site	 identified	 by	
BTC was not suitable for setting up an airport and hence, the matter was closed 
thereafter, as far as NEC is concerned.

Scheme for farmers by NEDFI

2412. SHRI SANTIUSE KUJUR: Will the Minister of DEVELOPMENT OF 
NORTH EASTERN REGION be pleased to state:

(a) whether North-Eastern Development Finance Corporation Ltd. (NEDFi) has 
prepared any scheme in order to help the farmers through micro credit;

(b) if so, the details thereof and by when it is expected to be implemented; 
and

(c) the amount of funds allocated to the farmers by NEDFi during the current 
financial	 year?

THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF 
NORTH EASTERN  REGION (DR. JITENDRA SINGH): (a) to (c) The North-Eastern 
Development Finance Corporation Ltd. (NEDFi) does not provide micro credit to the 
farmers	 directly	 but,	 under	 its	 Microfinance	 Scheme,	 provides	 wholesale	 micro	 credit	
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to	 Microfinance	 Institutions	 (MFIs)	 of	 the	 North	 Eastern	 Region	 for	 onward	 lending	
to low income people in order to carry out various types of income generation 
activities in farm and non-farm sectors. A sum of ` 85.00 crore has been allocated 
for	 microfinance	 during	 the	 current	 financial	 year.	

New sophisticate technology to predict earthquakes

2413. SHRIMATI SAROJINI HEMBRAM: Will the Minister of EARTH 
SCIENCES be pleased to state:

(a) whether Government is planning to adopt any new sophisticate technology, 
apart from the existing ones to predict about the earthquakes in various zones of 
the country particularly for the safety of people living in the quake-prone high risk 
zones of the country; and 

(b) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY EARTH SCIENCES 
(SHRI	 Y.	 S.	 CHOWDARY):	 (a)	 and	 (b)	 To	 date,	 there	 is	 no	 proven	 scientific	
technique available, anywhere in the world, to predict/forecast the occurrence of 
earthquakes with reasonable degree of accuracy with regard to space, time and 
magnitude. Nevertheless, efforts are being made world-over including India, to 
monitor and study various earthquake precursory phenomena in critical seismotectonic 
regions, which would not only help understand the earthquake generation processes 
better but also lead to identifying possible earthquake precursors, which may serve 
as useful predictors in future. As part of this, a Programme on ‘Seismicity and 
Earthquake Precursor’  has been initiated by MoES, through a multi-institutional 
and multi-disciplinary mechanism to adopt an integrated approach of generation, 
assimilation and analyses of a variety of earthquake precursory phenomena in 
critical seismotectonic environments in the country in a comprehensive manner. The 
Ministry of Earth Sciences (MoES) has also initiated a major project on drilling 
a deep bore hole in the seismically active Koyna-Warna region in Maharashtra, 
to study in detail the ongoing earthquake generation processes in the region. The 
proposed	 scientific	 deep	 drilling	 investigations	 in	 the	 seismically	 active	 Koyna	
region will provide a unique opportunity and the much desired data sets to better 
understand the mechanisms of faulting, physics of reservoir triggered earthquakes 
and also contribute towards earthquake hazard assessment and develop models for 
earthquake forecast in future.

However, Government has taken several initiatives/measures towards safety of 
people living in earthquake–prone zones. These include:
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Guidelines have been published by the Bureau of Indian Standards (BIS), 
Building Materials and Technology Promotion Council (BMTPC), Housing and Urban 
Development Corporation (HUDCO) and National Disaster Management Authority 
(NDMA) for the design and construction of earthquake resistant structures to minimize 
the loss of life and damage to property caused by earthquakes. These guidelines are 
in wide circulation amongst the public and the administrative authorities responsible 
for the design and construction of earthquake resistant structures in earthquake prone 
areas.

Loss of life and damage to property caused by earthquakes may be considerably 
reduced through proper planning and implementation of pre and post-disaster 
preparedness and management strategies by respective State and Central Government 
agencies in a coordinated manner. As part of pre-disaster preparedness measure, 
Government of India has completed seismic microzonation studies of some of the 
major cities in the country such as, Jabalpur, Guwahati, Bangalore, Sikkim, Ahmedabad, 
Gandhidham-Kandla, Kolkata and Delhi.  

Ministry of Earth Sciences is also taking up microzonation of other megacities in 
a phased manner. These seismic microzonation maps are useful in land use planning 
and	 formulation	 of	 site	 specific	 design	 and	 construction	 criteria	 for	 the	 buildings	
and structures towards minimizing the damage to property and loss of life caused 
by earthquakes.

 National Disaster Management Authority (NDMA) under Ministry of Home 
Affairs (MHA), other State Disaster Management Authorities, have also taken up 
various initiatives to educate and bring awareness amongst general public and 
school children on the general aspects of earthquakes, their impacts and measures to 
mitigate losses caused by them. A National Disaster Response Force (NDRF) is also 
functional under the general superintendence, direction and control of the National 
Disaster Management Authority (NDMA) for the purpose of specialized response to 
natural and man-made disasters. 

Timely dissemination of information pertaining to occurrence of earthquakes to 
various concerned State and Central Government authorities helps in planning and 
implementing various post-disaster mitigation and management related issues. National 
Centre for Seismology (NCS)/ Ministry of Earth Sciences (MoES) is operating national 
seismological network to detect and locate earthquakes in the country and disseminate 
the information to all the concerned in least possible time. 
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Environmental education as part of school curriculum

2414. SHRIMATI RAJANI PATIL: 
    SHRIMATI AMBIKA SONI:

Will the Minister of ENVIRONMENT, FORESTS AND CLIMATE CHANGE 
be pleased to state:

(a) whether Government proposes environmental education as part of the school 
curriculum, if so, the reasons therefor;

(b) the steps being taken to educate children and create environmental awareness 
among them; and

(c) the total funds granted/utilized for creation of environmental awareness during 
the last two years, State-wise?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, 
FORESTS AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) and 
(b) As per the information received from Department of School Education and 
Literacy, Ministry of Human Resource Development, Environmental Education 
has been made a part of the school curriculum. National Curriculum Framework 
(NCF) 2005 formulated by the National Council of Educational Research and 
Training (NCERT) emphasizes on environmental protection and generating awareness 
amongst school students and teachers. Environmental concerns and concepts have 
been incorporated in the curricula developed by the NCERT. NCERT has also 
developed project books in environmental education for classes VI to XII and 
the teacher’s handbook for the higher secondary stage. Environment is one of the 
themes of the State level and National level Science Exhibitions being organized 
by the NCERT every year.

In addition to above, the Ministry of Environment, Forests and Climate Change 
has launched National Green Corps (NGC) programme during 2001-02 with the 
objective to build a cadre of young children working towards environmental 
conservation and sustainable development, operated through Eco-clubs set up in 
schools registered as members of NGC. It encourages activities such as plantation 
of saplings, census of trees and medicinal plants, inventories of water resources 
and water polluting sources for action by enforcement agencies etc. These activities 
inculcate in them the skills of observation, experimentation, survey, recording, 
analysis and reasoning–all of which will help them become serious practitioners 
of environmental conservation.

(c) Details of funds granted/utilized under NGC for creation of environmental 
awareness during the last two years, State-wise, are given in the Statement 
(See below).
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Statement

Details of funds granted/utilized under National Green Corps (NGC)

Sl. No. States/UTs 2012-13 2013-2014

1. Andhra Pradesh 15697500 15697500

2. Assam (NE) 14877125 -

3. Bihar  - 23041115

4. Chhattisgarh  18061500 18061500

5. Delhi (NCT) 5025750 5243250

6. Goa  - 1190644

7. Gujarat 15651250 16428485

8. Himachal Pradesh  7676483 8056218

9. Karnataka  18671625 22697307

10. Kerala 9555000 9555000

11. Madhya Pradesh 34125000 -

12. Maharashtra 23460122 23490716

13. Manipur (NE)  - 4830000

14. Nagaland (NE) 7036250 7074375

15. Odisha 20372260 20216589

16. Puducherry (UT)  - 1093142

17. Punjab 14950000 15015000

18. Rajasthan 22306369 22449387

19. Tamil Nadu 21651248 21748643

20. Tripura (NE)  2423750 2566250

ToTal 251541232 238455121

Objection for field trial of GM crops

†2415. SHRI P.L. PUNIA: 
     DR. BHALCHANDRA MUNGEKAR:

Will the Minister of ENVIRONMENT, FORESTS AND CLIMATE CHANGE 
be pleased to state:

(a)	 whether	Government	 has	 allowed	 the	field-trial	 of	Genetically	Modified	 (GM)	
crops;

†Original notice of the question was received in Hindi.
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(b) whether different bio-tech companies of the country have objected to this 
trial; and 

(c) if so, the complete details of these objections thereof?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, 
FORESTS AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) Yes, 
Sir.	 The	 Genetic	 Engineering	 Appraisal	 Committee	 (GEAC)	 the	 apex	 body	 notified	
under the Rules 1989, “Rules for the Manufacture, Use, Import, Export and Storage 
of Hazardous Microorganisms/Genetically Engineered Organisms or Cells, under the 
Environment (Protection) Act, 1986” has approved during March, 2013 to July, 2014 
GM crops namely; cotton, rice, castor, wheat, maize, groundnut, potato, sorghum, 
brinjal,	 mustard,	 sugarcane,	 and	 chickpea	 for	 experimental	 field	 trials	 for	 the	 purpose	
of generating biosafety data subject to submission of NOC from the concerned State 
Governments.	 	All	field	 trials	 are	 also	 subjected	 to	 stringent	norms	 such	 as	maintaining	
(i)	 a	 crop	 specific	 isolation	 distance	 from	 the	 periphery	 of	 the	 experimental	 site;	 (ii)	
biological	 barrier;	 (iii)	 submission	 of	 a	 validated	 event	 specification	 test	 protocol;	 and	
(iv)  post harvest restrictions. 

(b) and (c) No, Sir. The Ministry has not received any objections from bio-tech 
companies opposing the above trials. 

Karnataka power projects pending for environmental clearance

2416. SHRI B.K. HARIPRASAD: Will the Minister of ENVIRONMENT, 
FORESTS AND CLIMATE CHANGE be pleased to state:

(a) whether a large number of power projects are awaiting environmental 
clearance; 

(b) if so, the details thereof from Karnataka along with the period of their 
pendency; 

(c) the reasons for delay in clearing these projects; and

(d) the time by which these projects are likely to be cleared?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS 
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) So far applications 
from 39 Power Projects for grant of Environmental Clearance (EC) are at various 
stages of appraisal with Central and State Governments. 

(b) to (d) Three power projects from the State of Karnataka  are under  appraisal 
for EC out of which two are at Central level and one is at the State level with 
State Environmental Impact Assessment Authority, Karnataka. The Projects have 
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been deferred in want of additional information and compliance reports from the 
project proponents. The proposals are appraised in accordance with the stipulated 
timeframe	 under	 the	 EIA	 Notification,	 2006,	 after	 receiving	 the	 requisite	 information	
and documents.

Leakage of toxic gas at Vatwa Industrial Area

†2417. SHRI MOTILAL VORA: Will the Minister of ENVIRONMENT, FORESTS 
AND CLIMATE CHANGE be pleased to state:

(a) whether it is a fact that people complained of vomiting, burning sensation 
in eyes etc. due to leakage of toxic gas at Vatwa Industrial Area, Ahmedabad on 
12th January, 2015, if so, the number of people affected to the toxic gas; and

(b) whether any death has also been reported in this incident, and the steps 
being taken by Government to prevent such incidents in future?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, 
FORESTS AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) and 
(b) An incident of ammonia gas leakage has been reported at Vatwa Industrial Area 
on	 12.01.2015.	 One	 worker	 and	 five	 other	 citizens	 were	 reportedly	 affected	 due	 to	
the said incident. The National Disaster Management Authority (NDMA) has issued 
guidelines on Chemical Disasters in April, 2007. Workshops, training programmes for 
workers, safety awareness campaigns, special safety drives, mock drills of on-site 
and off-site emergency plan, etc. are organised by the concerned departments and 
agencies to ensure safety.

Approval for roads in Bastar district 

†2418. SHRI MOTILAL VORA: Will the Minister of ENVIRONMENT, FORESTS 
AND CLIMATE CHANGE be pleased to state:

(a) the names of those schemes of Madhya Pradesh and Chhattisgarh which are 
pending due to lack of clearance from the Forest Department;

(b) whether Forest Department has not granted approval for the construction 
of roads in the Bastar district of Chhattisgarh due to the Forest Conservation Act, 
1980; and

(c)	 whether	 Government	 will	 take	 action	 in	 this	 regard	 to	 find	 out	 a	 solution	
to	 this	 problem	 by	 discussing	 it	 with	 the	 officers	 of	 the	 Forest	 Department	 and	 if	
so, by when?

†Original notice of the question was received in Hindi.
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THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, 
FORESTS AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) No 
schemes are pending due to lack of clearance from the Forest Department in the 
State of Chhattisgarh and Madhya Pradesh.

(b) No such proposals are pending for grant of approval. with Forest Department 
in Bastar district under the Forest Conservation Act, 1980.  However the following 
Government proposals under the Forest Conservation Act, 1980 are under process at 
various stages as per the details given in the Statement (See below).

(c) Question doesn't arise as the Forest Department, Chhattisgarh immediately 
processes any case received from User Agencies.

Statement

Details of proposals under process by various user agencies in 
the State of Chhattisgarh

Sl. No. Category of Proposals Total

1. Irrigation 66

2. Link Road 1

3. Mining 48

4. Misc. 108

5. Rakhad Dam 3

6. Rakhad Pipe Line 1

7. Thermal Power Project 2

8. Transmission Line 17

9. Water Transmission Line Project 1

Grand ToTal 247

Decommissioning of certain power plants

2419. SHRI A.K. SELVARAJ: Will the Minister of ENVIRONMENT, FORESTS 
AND CLIMATE CHANGE be pleased to state:

(a) whether it is a fact that a study by Centre for Science and Environment 
has suggested decommissioning of certain power plants in the country and if so, the 
details thereof; and

(b) whether Government is considering to take action against such plants and 
if so, the details thereof?
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THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS 
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) and (b) In the study 
Report by Centre for Science and Environment,  decommissioning of certain power 
plants	has	been	 suggested	 to	 improve	 the	 energy	efficiency	 in	 the	 country.	Government	
of	 India	 has	 already	 taken	 several	 initiatives	 to	 improve	 the	 efficiency	of	 power	 plants	
and to reduce the carbon footprint of the power sector. Renovation, Modernisation 
and Life Extension of old thermal power generating Units and decommissioning of 
old	 and	 inefficient	 Units,	 in	 phased	 manner	 is	 a	 part	 of	 the	 said	 initiatives.	 A	 total	
capacity of 3,000 MW has already been decommissioned till date.  

Dilution of tasks at recent climate talks in Geneva

2420. SHRI A.K. SELVARAJ: Will the Minister of ENVIRONMENT, FORESTS 
AND CLIMATE CHANGE be pleased to state:

(a) whether it is a fact that India has opposed dilution of tasks at the recent 
climate talks in Geneva and if so, the details thereof; and 

(b) whether it is also a fact that the United States and the European Union has 
proposed to dilute the tasks and if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, 
FORESTS AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) No, 
Sir. Does not arise. The United Nations Framework Convention on Climate Change 
(UNFCCC) in its Article 3.1 refers to the principles of Common But Differentiated 
Responsibilities (CBDR) and Respective Capabilities (RC). India has reiterated that 
the ongoing negotiations for the climate change agreement in 2015 should be held 
as per the principles and provisions of the UNFCCC.

(b) US and EU have been emphasizing the evolving nature of world economy 
and that responsibilities of countries should also evolve accordingly.

World Bank assistance for adaptation

2421. SHRIMATI THOTA SEETHARAMA LAKSHMI: Will the Minister of 
ENVIRONMENT, FORESTS AND CLIMATE CHANGE be pleased to state:

(a)	 whether	 Government	 has	 signed	 an	 agreement	 with	World	 Bank	 for	 financial	
assistance to take up various adaptation measures in rural areas to deal with the 
threat of climate change;

(b) if so, how the money will be used to implement for improving adaptive 
capacity of rural poor; and
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(c) in what manner this assistance fund will be used for rural poor, particularly 
women farmers?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS 
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a)  A grant agreement 
has been signed on 13.2.2015 between the Government of India and the World Bank 
for the grant amount of US $ 8 million in respect of Sustainable Livelihood and 
Adaptation to Climate Change (SLACC) project funded through Global Environment 
Facility (GEF) trust Fund. 

(b) and (c) As per the agreement, Ministry of Rural Development, Government 
of	 India	 will	 implement	 the	 project	 through	 identified	 one	 or	 more	 beneficiary	
institutions in the Participating States for providing grants, to improve adaptive 
capacities of the rural poor, engaged in farm based livelihoods to cope with climate 
variability and change.

Water pollution 

2422. SHRI K.N. BALAGOPAL: Will the Minister of ENVIRONMENT, FORESTS 
AND CLIMATE CHANGE be pleased to state: 

(a) whether Government is aware that water pollution in India is alarmingly 
increasing; and

(b) if so, the details, reasons and the action that Government is planning to 
arrest the water pollution in the country?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, 
FORESTS AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) and 
(b) As reported by the Central Pollution Control Board (CPCB), the water quality 
monitoring indicates that the rivers are polluted in downstream of major urban and 
industrial centers due to large scale water abstraction and discharge of untreated/
partially treated waste water not meeting the criteria. The pollution in rivers is 
increasing due to rapid urbanisation and industrialisation and resultant waste water 
generation. The development of wastewater treatment facility is not commensurate 
with	 the	 increasing	 wastewater	 generation	 in	 urban	 centres,	 lean	 flow	 in	 rivers	 for	 a	
large	 part	 of	 the	 year	 after	 a	 short	 span	 of	monsoon	 period.	The	 CPCB	 has	 identified	
302 highly polluted river stretches on 275 rivers for priority action for controlling 
pollution in these rivers. The major industries responsible for pollution in these rivers 
are Distilleries, Pulp and paper, Sugar, Tanneries, Pharmaceuticals etc.

One of the major sources of water pollution is discharge of untreated/partially 
treated sewage. The CPCB carried out survey on status of sewage generation in the 
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country and the treatment capacity available. The municipal wastewater generated 
has increased from the level of 38,254 Million Litres per Day (MLD) during 2008 
to about 57,000 MLD in 2015.  The sewage treatment capacity has not augmented 
and a wide gap of more than 37,000 MLD is existing which is the prime cause of 
increase of water pollution.

The Central and State Pollution Control Boards are implementing the Water 
(Prevention and Control of Pollution) Act, 1974 to restore water quality. The following 
steps are taken to prevent and control pollution: 

 ● Control of Industrial pollution under the provision of Water (Prevention and 
Control of Pollution), Act, 1974;

 ● Special Drives for 17 categories of industries;

 ● Environmental auditing;

 ● Scheme	of	Common	effluent	treatment	plants	for	cluster	of	Small	Scale	Industrial	
units; 

 ● Urban centres discharging wastewater in aquatic resources and having no 
treatment	facilities	have	been	identified	and	recommended	for	appropriate	action	
to respective authorities;

 ● Identified	urban	centres	are	being	considered	under	various	River	Action	Plans	for	
interception, diversion and development of treatment facilities;

 ● The	depletion	of	flow	in	the	rivers	is	one	of	the	major	factors	for	water	quality	
degradation.	 Steps	 are	 being	 taken	 to	 augment	 flow	 in	 rivers	 for	 ecological	
consideration and the respective ministries concerned such as Water Resources 
and	 Power	 are	 being	 persuaded	 to	 provide	 adequate	 flow	 in	 the	 rivers	 so	 that	
rivers can attain its ecological balance including desired water quality for various 
beneficial	uses;

 ● The rain water harvesting practices implemented in various regions of the country 
have augmented the depleted water table and consequently improved quality of 
sub surface water.

Delinking of the clearance under Forest Conservation Act from NBWL

2423. DR. SANJAY SINH: Will the Minister of ENVIRONMENT, FORESTS 
AND CLIMATE CHANGE be pleased to state:

(a) whether Government has issued circular which delinks the clearance required 
under the Forest Conservation Act, 1980 from the National Board for Wildlife 
(NBWL) for projects located within 10 kms. of the boundaries of Protected Areas 
or their Eco-Sensitive Zone (as applicable); and 
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(b) if so, the impact of this delinking and whether these projects will now be 
allowed to commence despite not having the requisite NBWL approval?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, 
FORESTS AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) and 
(b) The Ministry of Environment, Forests and Climate Change has issued Guidelines 
dated 20th August, 2014 wherein process of granting approvals under the Forest 
(Conservation) Act, 1980 has been delinked from the clearance of National Board for 
Wildlife (NBWL), except in cases where the forest land proposed for diversion falls 
within the boundary of the Protected Areas for which the prior approval of Hon’ble 
Supreme Court is required to be obtained by the project proponent. Delinking of the 
approvals under the Forest (Conservation) Act, 1980 from approvals by the Standing 
Committee of NBWL does not amount to exemption from obtaining approvals from 
the Standing Committee of NBWL or approvals under any other applicable laws.

Deteriorating condition of environment in India 

†2424. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of 
ENVIRONMENT, FORESTS AND CLIMATE CHANGE be pleased to state: 

(a) the steps being taken for the protection of the environment in the country; 
and

(b) whether it is a fact that the environment in India is considerably deteriorating 
and if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, 
FORESTS AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) and 
(b)	 The	 Ministry	 of	 Environment,	 Forests	 and	 Climate	 Change	 has	 notified	 several	
Acts and Rules, which are amended from time to time for prevention and control 
of environmental pollution in the country. These Acts and Rules are given below:

 ● Water  (Prevention and Control of Pollution) Act, 1974;

 ● Air (Prevention and Control of Pollution) Act, 1981;

 ● Environment (Protection) Act, 1986;

 ● National Green Tribunal Act, 2010;

 ● Bio-Medical Waste (Management and Handling) Rules, 1998;

 ● Ozone Depleting Substances (Regulation and Control) Rules, 2000;

 ● Noise Pollution (Regulation and Control) Rules, 2000;

 ● Municipal Solid Wastes (Management and Handling) Rules, 2000

†Original notice of the question was received in Hindi.
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 ● Batteries (Management and Handling) Rules, 2001;

 ● Environmental	Impact	Assessment	(EIA)	Notification,	2006;	

 ● Hazardous Waste (Management, Handling and Transboundary Movement)  
Rules, 2008;

 ● Wetland (Conservation and Management) Rules, 2010;

 ● Plastic Waste (Management and Handling) Rules, 2011;

 ● E-Waste (Management and Handling) Rules, 2011;

 ● Coastal Regulation Zone, 2011.

Due to rapid urbanization and industrialization, water quality in rivers/lakes, 
ambient air quality in our cities/town and other natural resources like land/soil have 
been adversely affected. In this regard, Government has taken following steps to 
control environment pollution which are given in the Statement (See below).

Statement

The steps taken for prevention and control of pollution are as under;

(i) For assessment of water quality, monitoring network comprising of 2500 
locations have been established;

(ii) For assessment of air quality, monitoring network comprising of 582 
locations have been established;

(iii)	 The	 CPCB	 has	 identified	 302	 highly	 polluted	 stretches	 on	 275	 rivers	 for	
priority action for controlling pollution in these rivers;

(iv) Based on ambient air quality data, 95 non-attainment cities have been 
identified	 and	 State	 Pollution	 Control	 Board	 (SPCBs)	 have	 been	 asked	 to	
formulate action plans to ascertain ambient air quality in these cities to 
comply with national ambient air quality standards;

(v) To prevent ground water pollution, industries have been directed to meet 
the	 standards	 for	 disposal	 of	 treated	 liquid	 effluents	 on	 land;

(vi) For prevention of coastal pollution, SPCBs have directed industries to treat 
their	 effluents	 and	 meet	 the	 standards	 of	 coastal	 water	 discharges;	

(vii)	 Environmental	 standards	 for	 105	 categories	of	 industries	 have	been	notified;

(viii) For control of industrial pollution, 17 categories of highly polluting industries 
discharging	 waste	 water	 into	 river	 and	 lakes	 have	 been	 identified;  

(ix) 43 critically polluted industrial clusters have been identified in the 
country and action plans in these clusters are at various stages 
of implementation to bring down the score of Comprehensive 
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Environmental Pollution Index (CEPI).  The Government has imposed 
moratorium for not allowing new industries or permitting expansion 
of existing industries if no actions are taken in these clusters for 
improvement in environmental quality;

(x) The Ministry is implementing a Central Sector Schemes (CSSs) to provide 
financial	 assistance	 for	 setting	 up	 of	 common	 effluent	 treatment	 plants	 and	
disposal facilities for environmentally sound disposal of hazardous, bio-
medical wastes and treatment facilities for e-wastes to contain the ground/
surface water pollution;

(xi)	 Industry/sector-specific	programmes	have	been	undertaken	 to	control	pollution	
enforcing distilleries, tanneries and textiles industries to achieve zero liquid 
discharge;

(xii)	 Use	 of	 beneficiated	 coal	 by	 thermal	 power	 plants;

(xiii) For control of vehicular pollution, a comprehensive auto fuel policy has 
been	 drawn.	 Vehicular	 exhaust	 emission	 standards	 have	 been	 notified	 for	
their compliance at the manufacturing stage. Efforts have also been made 
to	 improve	 fuel	 quality	 specifications;

(xiv) Noise monitoring stations have been established in seven cities 
(Bangalore, Chennai, Hyderabad, Delhi, Lucknow, Kolkata and Mumbai) 
and data is brought into public domain. Impositions have been made 
on use of loud speakers and burning of crackers for control noise 
pollution.

Reasons for pending projects of States

2425. SHRI MOHD. ALI KHAN: Will the Minister of ENVIRONMENT, 
FORESTS AND CLIMATE CHANGE be pleased to state:

(a) the projects pending for clearance from States like Telangana, Andhra Pradesh; 
and

(b) the reasons for such pendency, project-wise?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS 
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) and (b)  There are 
eighteen (18) proposals in Andhra Pradesh and twelve (12) proposals in Telangana 
under consideration of the Ministry for Environment Clearance (EC). One of the 
main reasons for pendency in respect of EC cases in the Ministry is on account 
of information sought from the project proponent. Project-wise list is given in the 
Statement (See below).
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Statement

Projects in pending

Sector: Industry

Sl.No. Name of Project Status

Andhra Pradesh

1. J-11011/461/2009-IA.II(I)
Proposed Integrated Cement Plant with 
8MW CPP of M/s Ambuja Cements 
Ltd., at vill. Budavada, Gogulapadu, 
Dist. Guntur, A.P. (EC).

Cons ide red  in  EAC(I ) 
meeting held on 13th-14th 
Nov. 2014 and recommended 
for EC. Submitted and under 
discussion.

2. J-11011/21/2014-IA-II(I)
Expansion project for increase of 
clinker production from 1.8 MTPA 
to 2.2 MTPA of M/s Sree Jayajothi 
Cement Plant Ltd. (My Home Industries 
Ltd.) at Tehsil Banaganapalle, dist. 
Kurnool, A.P. (EC).

Cons ide red  in  EAC(I ) 
meeting held on 13th-14th 
Nov. 2014 and recommended 
for EC. Submitted for grant 
of EC.

3. J-11011/272/2012-IA. II (I)
Proposed Titanium Dioxide Slag Plant 
(100,000 TPA) of M/s Satyavathi 
Minerals and Metals Ltd. at Ramannapeta 
(Gudimetla), Chandarlapadu (M), Dist. 
Krishna, A.P. (EC)

Cons ide red  in  EAC(I ) 
meeting being held on 11th-
12th Dec., 2014 and EAC 
has sought additional inf.

4. J-11011/250/2012-IA.II(I)
Proposed Expansion of Induction Furnace 
and Rolling Mill of M/s Hindupur 
Steel and Alloys Pvt. Ltd. in existing 
plant premises of Plot No. 29, APIIC 
Industrial Park, vill.  Gollapuram, 
Mandal Hindupur, Dist. Anantapur, A.P. 
(EC).

Considered in the EAC(I) 
m e e t i n g  o n  1 0 t h - 11 t h 
Feb., 2014. Minutes under 
preparation

Telangana Nil
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Sector: Infrastructure

Sl.No. Name of Project Status

 Andhra Pradesh

1. Installation of Dual Sub-sea Pipeline 
and Umbilical for Odalarevu Facility for 
Vashishta & S1 Fields of K.G. Offshore, 
Eastern Offshore Asset at Kakinada, 
Andhra Pradesh by M/s ONGC.

EAC considered the proposal 
in its meeting held on 28th-
30th January, 2015 and 
recommended for clearance.

File to be processed.

2. CRZ Clearance for installation of Water 
Pipelines and Coal Transportation system 
for the 1980 MW Coal Based Thermal 
Power Project at Chillakur Tehsil, 
Nellore district, Andhra Pradesh by M/s 
Kineta Power Private Limited.

EAC considered the proposal 
in its meeting held on 9th–
11th March, 2015.

Minutes	 is	 being	 finalized.

3. Expansion of Srikakulam Mineral Sand 
Mine at Village Vatsavalsa & Tonangi, 
Mandal Gara, Srikakulam, A.P. by M/s 
Trimex Sand Pvt. Ltd.

EAC considered the proposal 
in its meeting held on 28th-
30th January, 2015 and 
recommended for clearance.

File under submission.

4. Environmental Clearance for Aditya 
Heights R.S.NO: 139/2A AND 139/2B, 
China Avutupali Village, Ganavaram 
Mandal, Krishna District, Andhra Pradesh 
by M/s Sri. Machineni Koteswara Rao. 

To be considered by EAC.

5. Set t ing up of  Bulk Drugs  and 
Intermediates manufacturing unit at 
Sancham Village, Ranasthalam Mandal, 
Srikakulam District-marine disposal 
of treated effluent through dedicated 
pipeline to bay of Bengal at Donepeta, 
Mentada Village Ranasthalam Mandal, 
Srikakulam District. M/s Hyacinth 
Pharma Pvt. Ltd.

EAC considered the proposal 
in its meeting held on 9th–
11th March, 2015.

Minutes	 is	 being	 finalized.
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Sl. No. Name of Project Status

Telagana

1. Construction of proposed Residential 
Complex at Sl. Nos. 978 & 979, 
Kukatpally (V), Balanagar (M), Ranga 
Reddy (D) Telangana by Mr. Ravi Surya 
Prakash Babu.

EAC considered the proposal 
in its meeting held on 26th 
-28th November, 2014 and 
recommended for clearance 
subject to submit undertaking.

Project  Proponent (PP) 
addressed to submit the 
undertaking.

Undertaking awaited from 
PP.

2. Construction of proposed residential 
Complex at Sl. Nos. : 113 to 119, 121 
&126 Kondapur (V), Serilingampally 
(M), Ranga Reddy District, Telangna by 
M/s. SMR Builders Pvt. Ltd

EAC considered the proposal 
in its meeting held on 26th 
-28th November, 2014 and 
sought additional information 
viz. energy saving measures 
along with estimation of % 
of	energy	 saving,	 certification	
that there is no violation, 
no amalgamation and not 
applied earlier for clearance 
and undertaking that the 
conditions on maintenance of 
STP, energy saving measures 
etc.

Information awaited from 
PP.

3. Construction of Proposed Residential 
Quarters	 for	 JNIBF	officers	 and	Staff,	 at	
Sl. Nos. : 91(P), H.No.2-53/2 to 53/22, 
Gachibowli, Telangana by Bhushan B. 
Gawali (DGM) 

To be considered by EAC.
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Sl. No. Name of Project Status

4. EC for construction of proposed ‘Lotus 
Homes’ at village Ahmedguda, Dist. 
RR, Telangana by M/s  Lotus Structures 
India Pvt. Ltd.

To be considered by EAC.

5. EC for proposed Wipro Fast Track 
Buildings near Gopanapally at Sl. No. 
124(P), RR District, Andhra Pradesh by 
M/s Wipro Ltd.

EAC considered the proposal 
in its meeting held on 
6th-7th January, 2015 and 
recommended for clearance.

File under submission.

Sector: Coal Mining

Andhra Pradesh Nil

Telangana

1. Kakatiya Khani Opencast Sector-I Coal 
Mining Project (from 1.50 MTPA to 
2.50 MTPA in an ML area 306.92 Ha) 
M/s The Singareni Collieries Company 
Limited, located in dist. Warangal, 
Telangana - EC under 7(ii) of EIA 
Notification	 2006.

The proposal was considered 
in 29th EAC meeting   held 
on 15th-16th January, 2015. 
The Committee recommended 
the project for EC. File 
is under submission for 
approval.   

2. Kalyan Khani OCP (1.75 MTPA 
Normative and 2 MTPA Peak in an 
ML area of 945.21 ha) of M/s The 
Singareni Collieries co. Ltd, located in 
dist. Adilabad, Andhra Pradesh–EC based 
on TOR granted on 29.02.2012.

The proposal was considered 
in 29th EAC meeting   held 
on 15th -16th January, 2015. 
The Committee recommended 
the project for EC. File is 
under submission for approval. 

3. Kasipet-2 Incline (production capacity of 
0.47 MTPA in an ML area of 206 ha) 
of M/s The Singareni Collieries Co. Ltd. 
located in Kasipet Mandal, dist. Adilabad, 
Telangana-EC based on TOR granted on 
29.02.2012 – Further Consideration.

The project was considered 
in 31st EAC meeting held 
on 16th-17th February, 2015. 
Minutes are awaited.
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Sl. No. Name of Project Status

4. Ramagundam Opencast-III Expansion 
Phase-II project of (expansion of coal 
mining project 4.30 MTPA to 6.30 
MTPA Normative and 5 MTPA to 6.80 
MTPA in an ML area of 1393.81 Ha) 
M/s The Singareni Collieries Co. Ltd. 
dist. Karimnagar, Andhra Pradesh – EC 
based TOR granted dated on 09.09.2013

The project was considered 
in 31st EAC meeting held 
on 16th-17th February, 2015. 
Minutes are awaited.

5. Kakatiya long wall underground coal 
mine expansion project (from 2.15 
MTPA to 2.747 MTPA normative and 
2.28 MTPA to 3.13 MTPA peak in ML 
area of 601.20 Ha) of M/s The Singareni 
Collieries Company Ltd., village 
Basvarajupalli, dist. Warangal, Andhra 
Pradesh-EC based on TOR granted on 
05.06.2013– Further Consideration.

The project was considered 
in 31st EAC meeting held 
on 16th-17th February, 2015. 
Minutes are awaited.

Sector: Non-coal Mining

Andhra Pradesh

1. Srikurmam Mineral Sand Mine of 
M/s Trimex Sands Pvt. Ltd., village 
Vatsavalasa, MandalGara, district 
Srikakulam, Andhra Pradesh(59.27ha) 
(2.0MTPA to 6.0 MTPA). 

The proposal was considered in 
the EAC meeting held during 
May 28-30, 2014 and January 
15-16, 2015 wherein the 
Committee recommended the 
proposal for EC. File processed, 
Query has been raised. 

2. Ongole Magnetite Deposits (ML area 
529.04	 ha)	 and	 iron	 ore	 beneficiation	 of	
5.0 MTPA with a through put of 1.35 
MTPA of concentrate of M/s A.P. Mineral 
Development Corp. Ltd. at village Konijedu 
and Marlapadu, Mandal Ongole in district 
Prakasam in Andhra Pradesh (Consultants 
Bhagavathi Ana Labs Ltd. Hyderabad)

The proposal was considered 
in the EAC meeting held 
during January 29-30, 2015. 
wherein the Committee 
recommended  the proposal 
for Environmental Clearance. 
File is under submission.
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Sl. No. Name of Project Status

3. Color Granite Quarry of M/s Sanjith 
Aswath with production capacity of 
9,000m3/annum located at Sl. No. 639, 
Mustikovila village, C.K. Pally Mandal, 
Ananthpur district, Andhra Pradesh 
(5.705ha) (Consultant: Vison Labs 
Hyderabad).

CR date 10/06/2014 The 
proposal was considered 
in the EAC meeting held 
during September 25-26, 
2014 meeting proposal was 
recommended for grant of 
EC. File processed Additional 
information sought from PP. 
PP has submitted information 
file	 under	 submission.

4. Iron Ore Mine of M/s K. Rajamohan 
Reddy located at village Pendlamarri, 
Mandal Kadapa, Andhra Pradesh 
(88.95ha).

The proposal was considered 
in the EAC meeting held 
during the meeting held 
during 16-18th January, 2013 
and re-considered during 
July 22nd-24th, 2013 and 
November 24-25, 2014. The 
information submitted by PP. 
The proposal considered in 
the EAC meeting of 16.3.15.

Minutes under preparation. 

5. Mellacheruvu limestone Mine of M/s 
My Home Industries Limited, Located 
at village & Mandal-Mellacheruvu. distt. 
Nalgonda, Andhra Pradesh (141.644ha)
(1.95MTPA) Consultant: B.S. ENVI-
TECH(P) Ltd.

The proposal to be considered 
in the next EAC meeting.

6. Augmentation of Limestone production 
from 3,80,000 TPA to 7,80,000 TPA 
Jaggayyapeta Limestone Mine of M/s 
Rashtriya Ispat Nigam Limted Locaed 
at Tehsil Jaggayyapeta, district Krishna, 
Andhra Pradesh (1295ha).

Cons ide red  by  Expe r t 
Appraisal Committee in 
its meeting held during 
January 16-18th, 2013 and 
reconsidered during 28-30 
May, 2014 wherein the 
Committee recommended the 
proposal for Environmental



Written Answers to [19 March, 2015]   Unstarred Questions 159

Sl. No. Name of Project Status

C l e a r a n c e .  A d d i t i o n a l 
information sought. The 
information is awaited from 
PP and State Government.

7. Manganese Ore Mining of M/s Aditya 
Minerals Private Ltd. district, Adilabad 
Andhra Pradesh (89.01ha) (Manganese 
Ore 11273.8 TPA).

The proposal was considered 
in the EAC meeting held 
during May, 28-30, 2014 and 
recommended for EC. The 
proposal placed in the EAC 
meeting held in January 15-
16, 2015 Show Cause Notice 
issued dated 15.01.2015.

8. Captive Limestone Mine (5.0 MTPA) of 
M/s Chettinad Cement Ltd. located at 
Village-Peddagarlapadu & Kesanupalli, 
Mandal-Dachepalli, district-Guntur, 
Andhra Pradesh (377.68 ha)

The proposal was considered 
in the EAC meeting held 
during September 25-26, 
2014 meeting. EAC has 
sought. Add. Information, 
information has been received 
in MoEF&CC. The proposal 
placed in the EAC meeting 
held in December 10-11, 
2014. Additional information 
sought letter issued dated 
20.01.2015. The information 
is awaited from PP. 

Telangana Nil

Sector: Thermal

Andhra Pradesh

1. Name: Dr. Narla Tata Rao Thermal 
Power Station (Dr. NTTPS) Stage - V 
(1x800 MW)  at Ibrahimpatnam (M), 
Krishna, Andhra Pradesh.

The proposal was considered 
in the EAC meeting held 
dur ing  27 th  and  28 th 
November, 2014.

Company:  M/s  Andhra  Pradesh 
Power Generation Corporation Ltd. 
(APGENCO).

P r o j e c t  d e f e r r e d  a n d 
additional information sought 
from the PP is awaited.
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Sl. No. Name of Project Status

Telangana

2. Name: Expansion by Addition of 
800 MW Supercritical Coal Based 
Kothagudem Thermal Power Station 
(Stage-VII), at Tehsil Palwancha, Distt. 
Khammam, Telangana

Company: M/s Telangana State Power 
Generation Corporation Limited.

The proposal was considered 
in the 32nd EAC meeting 
held during 23rd and 24th 
February, 2015.

Minutes	 under	 finalisation.

Sector: Nuclear

Andhra Pradesh Nil

Telangana Nil

Sector: Defence

Andhra Pradesh Nil

Telangana

1. Creation of Naval VLF communication 
Base at Pudur Mandal, Telangana by 
Indian Navy.

EAC (Defence )  unde r 
reconstitution. 

Air pollution by dust and vehicular emission 

2426. SHRI RAJKUMAR DHOOT: Will the Minister of ENVIRONMENT, 
FORESTS AND CLIMATE CHANGE be pleased to state: 

(a) whether it is a fact that worst air pollution is being caused by dust and vehicular 
emissions in the National Capital and NCR and if so, the details thereof; and

(b) the remedial measures that Government propose to take in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, 
FORESTS AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) The 
National Capital Region (NCR) of Delhi has a total area of over 33,500 Sq. Km. 
extending over 15 districts in the States of Uttar Pradesh, Haryana, Rajasthan and 
the National Capital Territory of Delhi. 

The Central Pollution Control Board (CPCB) monitors the ambient air quality 
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under National Ambient Air Quality Monitoring Programme (NAMP), which presently 
comprises of 582 operating monitoring stations located in 244 cities/towns covering 28 
States and 5 Union Territories across the country. Under NAMP, three air pollutants 
viz., Sulphur Dioxide (SO2), Nitrogen Dioxide (NO2) and Particulate Matter size equal 
to or less than 10 micron (PM10)	 have	 been	 identified	 for	 regular	 monitoring	 at	 all	
the locations. Other parameters like PM2.5 (Particulate Matter having an aerodynamic 
diameter less than or equal to 2.5 µm), Carbon Monoxide (CO), Ammonia (NH3), Lead 
(Pb), Ozone (O3), Benzene (C6H6), Benzo(a)pyrene {B(a)P}, Arsenic (As) and Nickel 
(Ni)	 are	 being	 monitored	 at	 selected	 specific	 locations	 in	 the	 network	 under	 NAMP.	

There are 21 operating stations under NAMP covering 6 cities in NCR including 
Delhi. The analysis of air quality data during 2011-2013 with respect to SO2 revealed 
that all the cities are within the National Ambient Air Quality Standards (NAAQS) of 
50µg/m3 (annual standard). The NO2 levels at Alwar and Ghaziabad are within NAAQS 
of 40µg/m3 (annual standard) during 2011-2013, but, Faridabad and Noida are exceeding 
the NAAQS during 2011 and observed within NAAQS during 2012 and 2013. However, 
Meerut and Delhi exceeds the NAAQS of 40µg/m3 for NO2 during 2011 and 2012. With 
respect to PM10, all the 06 cities exceeded the NAAQS of 60 µg/m3 (annual standard).

The increasing trend for PM10 may be attributed to the increasing number of 
vehicles and re-suspension of road dust. Nonetheless, the variation in database does 
not undermine the fact that Particulate Matter (PM10) has been a matter of concern in 
Delhi. The situation becomes more critical with multiplicity and complexity of sources 
and unfavourable meteorological conditions, especially characterized by low winds and 
mixing height during winter months. The prominent sources of PM emissions in Delhi 
include road dust re-suspension, vehicular exhaust emissions and industries including power 
plants. Many actions have been initiated and levels have also reduced slightly during 
2013, but the levels of pollutants are still exceeding the national standard.

(b) A gist of measures taken by the Government for controlling vehicular 
emissions are as follows:

(i) Bharat Stage (BS)–IV emission norms have been implemented in about 38 cities 
of the country from April, 2010 upto now, while BS-III emission norms have 
been implemented in the entire country from April, 2010 for four wheelers.

(ii)	 Mass	 emission	 standards	 (Bharat	 Stage	 III)	 have	 been	 notified	 for	 two,	 three	
wheelers and diesel driven agriculture tractors from April, 2010 throughout country;

(iii) Public transportation systems in several major cities are now running on 
clean	 fuels	 like	 Compressed	 Natural	 Gas	 (CNG)	 and	 Liquefied	 Petroleum	
Gas (LPG);

(iv) Expansion of Metro rail in major cities;
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(v)	 New	 PUC	 norms	 have	 been	 notified	 vide GSR 103(E) dated February 23,  
2012 for both gasoline and diesel B.S-IV vehicles, wherein besides idle 
emission limits for gasoline vehicles, high idle emission limits have also 
been proposed and it is implemented from February 2013;

(vi) MoRTH (Ministry of Road Transport and Highways) in collaboration with  
Automotive Research Association of India has proposed to develop model I&C 
(Inspection	 and	 Certification)	 centres	 in	 all	 the	 States	 and	 the	 said	 model	 will	
further be replicated by all State Governments in their respective states;

(vii) The proposal for setting up modern I&C centres for ten States viz. Andhra 
Pradesh, Karnataka, Haryana, Himachal, NCT of Delhi, Maharashtra, Madhya 
Pradesh, Uttar Pradesh, Gujarat, Rajasthan has already been approved by MoRTH;

Management of debris causing dust pollution in NCR

2427. SHRI RAJKUMAR DHOOT: Will the Minister of ENVIRONMENT, 
FORESTS AND CLIMATE CHANGE be pleased to state:

(a) whether it is a fact that piles of debris can be seen littered in every nook 
and corner of the National Capital which is causing dust pollution, if so, the details 
thereof; and

(b) the steps that Government propose to take to manage the debris generated 
in the National Capital?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS 
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) The management of 
waste is the State subject. As per Delhi Pollution Control Committee, no information is 
available regarding dust pollution from littered piles of debris in the National Capital.  
However, the disposal of construction and disposal waste on the bank of river Yamuna 
was brought in to the notice of the National Green Tribunal in 2012. The Tribunal has 
directed concerned State authorities for lifting and disposal of waste from the river bank. 

(b) As per the Municipal Solid Wastes (Management and Handling) Rules, 
2000	 notified	 by	 this	 Ministry,	 construction	 or	 demolition	 wastes	 or	 debris	 are	
required to be collected separately and disposed off in accordance with State laws.   
A construction and demolition waste processing plants is operational in Delhi for 
processing of construction and demolition waste in to products like pavement, tiles, 
blocks and ready mix aggregates etc. 

Increase in different eco-system services

2428. SHRI A.U. SINGH DEO: Will the Minister of ENVIRONMENT, FORESTS 
AND CLIMATE CHANGE be pleased to state:

(a) whether the eco-system  services provided by forests are of critical importance 
to the well being of the nation, particularly tribals;
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(b)	 if	 so,	 the	 specific	 steps	 taken	 by	 Government	 to	 augment	 production	 of	
eco-system services from the forests, forest-type-wise; and

(c) the estimated quantitative increase in different eco-system services over the 
next	 five	 years	 as	 a	 result	 of	 those	 steps?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS 
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) The ecosystem 
services	 are	 benefits	 which	 people	 derive	 from	 forests.	 These	 include	 provisioning	
services such as food, water, fodder, fuel, timber, medicinal plants; regulating services 
such	 as	 climate	 and	water	 purification,	 pollination	 and	 seed	 dispersal;	 cultural	 services	
such	 as	 recreation	 and	 spiritual	 benefits;	 and	 supporting	 services	 such	 as	 nutrient	
cycling etc. These services are essential for ecological balance and environmental 
security of the country in addition to providing livelihood support to the people 
living in and around forest areas including tribals. 

(b) The Government of India has taken various steps to improve and increase the forest 
and tree cover, which will contribute to enhanced production of ecosystem services from 
forests. These include schemes such as National Afforestation Programme, National Mission 
for	Green	 India,	 Intensification	of	Forest	Management	and	 Integrated	Development	of	Wildlife	
Habitat etc., in addition to the schemes and programmes of the States/Union Territories, creation 
of network of Protected Areas, adoption of community based practices such as Joint Forest 
Management/Van Panchayats, awareness campaigns, capacity building of stakeholders etc.

(c) Most of the Ecosystem services cannot be given a monetary connotation and 
countrywide assessment of ecosystem services has not been made by the Ministry.

Recommendations made by TSR Subramanian 
High Level Committee Report

2429. SHRI AVINASH PANDE: Will the Minister of ENVIRONMENT, FORESTS 
AND CLIMATE CHANGE be pleased to state: 

(a) whether Government has accepted the recommendations made by the TSR 
Subramanian High Level Committee's Report on the amendment of key environmental laws;

(b)	 if	 so,	 specifications	 of	 the	 recommendations	 which	 have	 been	 accepted	 and	
details of the proposed framework for their implementation; and 

(c) if not, the reasons therefor and the expected time-frame for completing the 
review of the Report?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS 
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) to (c) The Ministry 
of Environment, Forest and Climate Change is examining the recommendations of 
High	 Level	 Committee.	 The	 Ministry	 has	 not	 fixed	 any	 time-frame	 for	 completing	
the review of the Report.
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Environmental clearance along international borders

2430. DR. K.P. RAMALINGAM: Will the Minister of ENVIRONMENT, FORESTS 
AND CLIMATE CHANGE be pleased to state:

(a)	 whether	 it	 is	 a	 fact	 that	Government	 has	 approved	 a	 simplified	process	 giving	
mandate to concerned State Governments to clear key projects along international 
borders and if so, the details thereof; 

(b) whether it is also a fact that environment clearance for highways in border 
States and diversion of forest land for border security related infrastructure within 
five	 km.	 of	 international	 border	 would	 now	 be	 given	 by	 the	 State	 Governments;	 and

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS 
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) to (c) The Ministry 
has taken measures to facilitate creation of requisite road network along the Border 
areas which include the following:

(i)	 An	 amendment	 to	 EIA	 Notification	 2006	 dated	 03.02.2015	 was	 made	 so	 as	
to exempt all highway projects in border States from scoping requirement and 
exempt all linear projects in border States from the requirement of public hearing 
subject to suitable conditions prescribed by the Ministry.

(ii) Decided to accord general approval under Section 2 of the Forest (Conservation) 
Act, 1980 for diversion of forest land required for construction and widening of two 
lane roads by the Border Roads Organization (BRO) and other road construction 
agencies entrusted with the job by the Ministry of Defence, in the area falling 
within 100 kilometers aerial distance from the LAC and widening of roads (by 
the	 BRO	 and	 other	 road	 	 construction	 agencies)	 which	 are	 identified	 by	 the	
Ministry of Defence as link roads, between Border roads in the area within 100 
kilometer aerial distance from the LAC and National Highways/State Highways/
Other State Roads. This general approval has been extended for diversion of forest 
land, if any, required for construction of similar roads for Indo-Tibet Border Police 
(ITBP) within 100 kilometer aerial distance from the LAC, for which funds are 
provided by the Ministry of Home Affairs. Similarly, with a view to expedite 
creation of strategic infrastructure along the international Border, the Ministry 
decided to accord general approval under Section 2 of the Forest (Conservation) 
Act, 1980 for diversion of forest land required for creation of border security 
related infrastructure such as, Border Roads, Fencing, Border Outposts, Floodlights, 
Surveillance	 Infrastructure,	 and	 Power	 Infrastructure,	 within	 five	 kilometres	 aerial	
distance from the International Border by paramilitary organizations of the Ministry 
of Home Affairs, such as Border Security Force (BSF) and Sashastra Seema Bal 
(SSB) from funds provided by the Ministry of Home Affairs.
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(iii) With a view to expedite the environment/forest/wildlife clearance to border 
roads projects, the Ministry has constituted a Working Group headed by the 
Secretary, MoEF&CC with representatives from the Ministry of Defence, 
Border Roads Organization, Ministry of Home Affairs, Ministry of Railways, 
etc. Working Group reviews the status of clearance of proposals pertaining 
to the border roads at frequent intervals.

Highly contaminated sub-soil water

2431. SHRI GULAM RASOOL BALYAWI: Will the Minister of ENVIRONMENT, 
FORESTS AND CLIMATE CHANGE be pleased to state: 

(a) the details of places in the country where sub-soil water is highly contaminated 
and is affecting the health of people; and

(b) the strategy evolved and contemplated to meet the situation?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, 
FORESTS AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) and (b)       
Localized occurrence of contamination having various constituents in excess of the 
limits prescribed for drinking water use has been observed in case of ground water 
in almost all the States. The commonly observed contaminants such as Arsenic, 
Fluouride and Iron are geogenic in nature whereas contaminants such as Nitrates, 
Phosphates, Heavy Metals etc. owe their origin to various human activities including 
domestic	 sewage,	 agricultural	 practices	 and	 industrial	 effluents.

The Central Pollution Control Board and State Pollution Control Boards are 
implementing the Water (Prevention and Control of Pollution) Act, 1974 to restore 
water quality. The following steps are taken to prevent and control pollution:

 • Control of Industrial pollution under the provisions of Water (Prevention and 
Control of Pollution), Act, 1974;

 • Special Drives for 17 categories of industries;

 • Environmental auditing;

 • Common	effluent	treatment	plants	for	cluster	of	Small	Scale	Industrial	units;			

 • Urban centres discharging wastewater in aquatic resources and having no 
treatment	facilities	have	been	identified	and	recommended	for	appropriate	action	
to respective authorities;

 • Identified	urban	centres	are	being	considered	under	various	River	Action	Plans	for	
interception, diversion and development of treatment facilities;

 • The rain water harvesting practices implemented in various regions of the country 
have augmented the depleted water table and consequently improved quality of 
sub surface water.

 • Zero Liquid Discharge has been implemented in a number of categories of 
industries to protect the water quality.  
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International treaties on climate change

2432. SHRI GULAM RASOOL BALYAWI: Will the Minister of ENVIRONMENT, 
FORESTS AND CLIMATE CHANGE be pleased to state: 

(a) in what way, Government proposes to meet the challenges of climate change; 

(b) the details of negotiations going on in this regard; and 

(c) the details of multilateral and international treaties in operation?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS 
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) Government has 
announced a domestic mitigation goal of reducing emissions intensity of GDP by 
20-25% by 2020 in comparison with 2005 level. The Government has taken many 
remedial steps in this regard. The National Action Plan on Climate Change (NAPCC) 
was released on June 30, 2008 to outline India’s strategy to meet the challenge of 
Climate	 Change.	 It	 has	 eight	 Missions	 in	 specific	 areas	 of	 Solar	 Energy,	 Enhanced	
Energy	 Efficiency,	 Sustainable	 Habitat,	 Water,	 Sustaining	 the	 Himalayan	 Eco-system,	
Green India, Sustainable Agriculture and Strategic knowledge for Climate Change, which 
addresses both mitigation and adaptation components of climate change.

(b) and (c) In response to the concerns about the potential impacts of increase in 
GHG emissions and the need for global action, the United Nations Framework Convention 
on Climate Change (UNFCCC) was adopted in 1992. The Kyoto Protocol was adopted 
in Kyoto, Japan, on 11 December 1997 and entered into force on 16 February, 2005. 
Its	 first	 commitment	 period	 started	 in	 2008	 and	 ended	 in	 2012.	 In	 Doha,	 Qatar,	 on	 8	
December, 2012, the "Doha Amendment to the Kyoto Protocol" was adopted, according 
to which the second commitment period is from 1 January, 2013 to 31 December, 2020.

Also, the ad hoc Working Group on the Durban Platform for Enhanced Action constituted 
in the Conference of Parties during Durban in 2011, is negotiating the 2015 Climate Agreement, 
which is mandated to be under the principles and provisions of the UNFCCC.

Proposal for utilisation of land

2433. SHRI SHADI LAL BATRA: Will the Minister of ENVIRONMENT, 
FORESTS AND CLIMATE CHANGE be pleased to state:

(a) the details of barren forest land in country, State/UT-wise including Haryana 
and Punjab; and

(b) whether Government has any proposal for utilisation of these  land and if 
so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS 
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) No report about 
barren forest lands in the country is available. However, Forest Survey of India has 
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been carrying out assessment of forest cover on biennial basis since 1987 and India 
State of Forest Report-2013 is the latest in the series. Forest Survey of India has 
classified	 the	 forest	 cover	 in	 different	 density	 classes	 as	 per	 details	 given	 below:–

Class Area in square 
kilometer

Percentage of 
geographical area

Forest Cover  

Very Dense Forest (Canopy Density 
of 70% and above)

83,502 2.54

Moderately Dense Forest (Canopy 
Density 40% or more and less than 
70%)

318,745 9.70

Open Forest (Canopy Density of 
10% or more and less than 40%)

295,651 8.99

ToTal ForeST Cover 697,898 21.23

In addition to above, degraded forest land having canopy density less than 
10%	 are	 classified	 as	 Scrub.	 The	 area	 under	 Scrub	 is	 reported	 to	 be	 41,383	 square	
kilometers which is 1.26% of total geographical area of the country.

(b)	 There	 is	 no	 specific	 plan	 for	 Scrub	 area.	 However,	 afforestation	 under	
various Central and   State Sectors Schemes is taken up in such patches of Scrub 
area which are suitable for planting activity. 

Affected livelihood of fishing communities

2434. SHRI TIRUCHI SIVA: Will the Minister of ENVIRONMENT, FORESTS 
AND CLIMATE CHANGE be pleased to state:

(a) whether Government is aware of the fact that the loss of beaches and restricted 
access	 to	 sea	 	 due	 to	 seawalls	 is	 affecting	 the	 livelihood	 of	 fishing	 communities	 in	
several coastal villages; and 

(b) if so, what does Government propose to do to rectify the situation?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, 
FORESTS AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) No 
instance of seawalls restricting of access to sea and thereby affecting livelihood of 
fishing	 communities	 in	 several	 coastal	 villages	was	 brought	 to	 the	 notice	 of	 the	 Central	
Government. In fact, erosion control measures like seawall is proposed only at eroding 
coastal stretches by the State Governments for the prevention of the coastal erosion 
and thereby save the beaches.

(b) Does not arise.
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Monitoring and maintenance of the forests

2435. SHRI ANUBHAV MOHANTY: Will the Minister of ENVIRONMENT, 
FORESTS AND CLIMATE CHANGE be pleased to state:

(a) whether it is a fact that forest department is unable to monitor and maintain 
the forest due to lack of roads in and around the forest;

(b) if so, whether there is any proposal to amend the Forest Act for provision 
of better facilities for monitoring and maintenance of the forest; and

(c) if so, by when does Government propose to bring in the amendment in the 
Forest Act?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS 
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) The monitoring 
and maintenance of forests is primarily the responsibility of the concerned State/
Union Territory Government. The Ministry has not received any report that Forest 
Departments are unable to monitor and maintain the forests due to lack of roads.

(b) and (c) There is no proposal to amend the Forest Act for provision of better 
facilities for monitoring and maintenance of the forests. However, under various Centrally 
Sponsored/Centre	 Sector	 Schemes,	 financial	 assistance	 is	 provided	 to	 supplement	 the	
efforts of Forest Departments for protection and conservation of the forests.

Tiger deaths

2436. SHRIMATI KANIMOZHI: Will the Minister of ENVIRONMENT, FORESTS 
AND CLIMATE CHANGE be pleased to state: 

(a) the number of tiger deaths reported inside and outside tiger reserves in the 
last three years, along with reasons for deaths; and 

(b) whether Government has taken measures to effectively address habitat destruction, 
human-tiger	 conflicts	 and	 poaching	 outside	 reserves	 and	 if	 so,	 the	 details	 thereof?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FOREST 
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) The details of tiger 
deaths	 (classified	 as	 cases	 of	 confirmed	poaching	 including	 seizure,	 cases	 under	 scrutiny	
and those due to natural and other causes), as reported by States, inside and outside 
tiger reserves during the last three years, are given in the the Statement-I (See below).

(b) The Government of India has taken several steps to control poaching, habitat 
destruction	 and	 human-tiger	 conflicts,	 and	 the	 details	 are	 given	 in	 the	 Statement-II	
(See below). Several milestone initiatives have been taken by the Government of 
India for protection and conservation of tigers and other wild animals in the country 
and the details are given in the Statement-III (See below).
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Statement-II

Steps taken by the Government of India to control poaching, inter alia including 
measures to address habitat destruction and human-tiger conflicts

 • Providing assistance to States under the Centrally Sponsored Scheme of Project 
Tiger for protection infrastructure and antipoaching operations (including 
deployment of Tiger Protection Force and Special Tiger Protection Force)

 • Providing grant through NTCA for patrolling in tiger rich sensitive forest areas 
outside tiger reserves 

 • Alerting the States as and when required

 • Transmitting backward / forward linkages of information relating to poachers

 • Advising	the	States	for	combing	forest	floor	to	check	snares	/	traps	

 • Performing	 supervisory	 field	 visits	 through	 the	 National	 Tiger	 Conservation	
Authority	and	its	regional	offices	

 • Using information technology for improved surveillance (e-Eye system) using 
thermal cameras launched in Corbett 

 • Launching tiger reserve level monitoring using camera trap to keep a photo ID 
database of individual tigers 

 • Preparing a national database of individual tiger photo captures to establish 
linkage with body parts seized or dead tigers 

 • Assisting	 States	 to	 refine	 protection	 oriented	 monitoring	 through	 monitoring	
system for tiger’s intensive protection and ecological status (M-STrIPES)

 • Assisting States to deploy local workforce in a big way for protection to 
complement	the	efforts	of	field	staff	[In	all,	approximately	24	lakh	mandays	are	
generated annually with 50% Central assistance amounting to around ` 24 crores 
(excluding matching 50% share given by States) under Project Tiger.  Many local 
tribes constitute such local workforce (besides non-tribals), eg. Baigas, Gonds in 
Madhya Pradesh, Gonds in Maharashtra, Chenchus in Andhra Pradesh, Sholigas 
in Karnataka, Gujjars in Uttarakhand and Irulas in Tamil Nadu to name a few.  
The deployment of such local tribals has been fostered/encouraged in the last two 
years].

 • Initiative taken for collaboration of National Tiger Conservation Authority and 
Wildlife Crime Control Bureau towards an online tiger/wildlife crime tracking/ 
reporting system in tiger reserves.

 • The	compensation	on	man-wildlife	conflict	has	been	doubled	from	` 1 lakh to 
` 2 lakh in the case of loss of human life, while the compensation for serious 
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injury has been retained at 30% of the amount of compensation on death, besides 
meeting the cost of treatment of minor injuries to people due to wildlife.

 • A Standard Operating Procedure’ for dealing with straying tigers in human 
dominated landscape has been issued.

 • A ‘Standard Operating Procedure’ has been issued for active management towards 
rehabilitation of tigers from source areas at landscape level.

Statement-III

Several milestone initiatives taken by the Government of India for protection and 
conservation of tigers and other wild animals in the country

Legal steps 

1. Amendment of the Wild Life (Protection) Act, 1972 in 2006 to provide 
enabling provisions for constituting the National Tiger Conservation Authority 
under section 38 IV B and the Tiger and Other Endangered Species Crime 
Control Bureau under section 38 IV C. 

2. Enhancement of punishment for offence in relation to the core area of a 
tiger reserve or where the offence relate to hunting in the tiger reserves or 
altering the boundaries of tiger reserves, etc.  

Administrative steps

3. Strengthening of antipoaching activities, including special strategy for monsoon 
patrolling, by providing funding support to tiger reserve States, as proposed 
by them, for deployment of antipoaching squads involving ex-army personnel 
or home guards, apart from workforce comprising of local people, in addition 
to strengthening of communication and wireless facilities.

4. Constitution of the National Tiger Conservation Authority (NTCA) with 
effect from the 4th September, 2006, for strengthening tiger conservation by, 
inter-alia, ensuring normative standards in tiger reserve management, 
preparation	 of	 reserve	 specific	 tiger	 conservation	 plan,	 laying	 down	 annual	
audit report before Parliament, constituting State level Steering Committees 
under the Chairmanship of Chief Ministers and establishment of Tiger 
Conservation Foundation.

5. Constitution of a multidisciplinary Tiger and Other Endangered Species Crime 
Control Bureau (Wildlife Crime Control Bureau) with effect from the 6th 
June, 2007 to effectively control illegal trade in wildlife.

6. The in-principle approval has been accorded by the National Tiger Conservation 
Authority for creation of three new tiger reserves, and the sites are: Ratapani 
(Madhya Pradesh), Sunabeda (Odisha) and Guru Ghasidas (Chhattisgarh).  
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Final approval has been accorded to Kudremukh (Karnataka) and Rajaji 
(Uttarakhand) for declaring as a tiger reserve by States. The State Governments 
have been advised to send proposals for declaring the following areas as 
tiger reserves: (i) Suhelwa (Uttar Pradesh), (ii) Mhadei Sanctuary (Goa), 
(iii) Srivilliputhur Grizzled Giant Squirrel/Megamalai Wildlife Sanctuaries/ 
Varushanadu Valley (Tamil Nadu), (iv) Dibang Wildlife Sanctuary (Arunachal 
Pradesh) and (v) Cauveri-MM Hills (Karnataka).

7. The revised Project Tiger guidelines have been issued to State Governments 
for strengthening tiger conservation, which apart from ongoing activities, 
inter-alia,	 include	financial	 support	 to	States	 for	 enhanced	village	 relocation	or	
rehabilitation package for people living in core or critical tiger habitats (from 
` 1 lakh per family to ` 10 lakhs per family), rehabilitation or resettlement 
of communities involved in traditional hunting, mainstreaming livelihood 
and wildlife concerns in forests outside tiger reserves and fostering corridor 
conservation through restorative strategy to arrest habitat fragmentation.

8.	 A	 scientific	 methodology	 for	 estimating	 tiger	 (including	 co-predators,	 prey	
animals and assessment of habitat status) has been evolved and mainstreamed.  
The	 findings	 of	 this	 estimation	 and	 assessment	 are	 bench	 marks	 for	 future	
tiger conservation strategy.

9.	 The	 18	 tiger	 States	 have	 notified	 the	 core/critical	 tiger	 habitat	 (38770.30	 sq.	
km.), and the buffer/peripheral area (29906.17 sq.km.) of all the 47 tiger 
reserves in the country, under section 38V of the Wild Life (Protection) Act, 
1972, as amended in 2006.   

10.	 	 	 	 Regional	 Offices	 of	 the	 National	 Tiger	 Conservation	 Authority	 are	
operational at Nagpur, Bengaluru and Guwahati headed by an Inspector 
General of Forests.

Financial steps

11. Financial and technical help is provided to the State Governments under 
various Centrally Sponsored Schemes, such as Project Tiger and Integrated 
Development of Wildlife Habitats for enhancing the capacity and infrastructure 
of the State Governments for providing effective protection to wild animals.  

International Cooperation

12. India has a bilateral understanding with Nepal on controlling trans-boundary 
illegal trade in wildlife and conservation, apart from a protocol on tiger 
conservation with China. 

13. A protocol has been signed in September, 2011 with Bangladesh for 
conservation of the Royal Bengal Tiger of the Sunderban.
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14. A sub-group on tiger and leopard conservation has been constituted for 
cooperation with the Russian Federation.

15. India is the founder member of the Global Tiger Forum of Tiger 
Range Countries for addressing international issues related to tiger 
conservation.

16. During the 14th meeting of the Conference of Parties to CITES, which was 
held from 3rd to 15th June, 2007 at The Hague, India introduced a resolution 
along with China, Nepal and the Russian Federation, with direction to Parties 
with operations breeding tigers on a commercial scale, for restricting such 
captive populations to a level supportive only to conserving wild tigers.  
The resolution was adopted as a decision with minor amendments. Further, 
India made an intervention appealing to China to phase out tiger farming 
and eliminate stockpiles of Asian big cats body parts and derivatives.  The 
importance of continuing the ban on trade of body parts of tigers was 
emphasized.

17. Based on India’s strong intervention during the 62nd meeting of the Standing 
Committee of the Convention on International Trade in Endangered Species 
of Wild Fauna and Flora (CITES) at Geneva from 23-27 July, 2012, the 
Convention on International Trade in Endangered Species of Wild Fauna 
and	 Flora	 Secretariat	 has	 issued	 a	 notification	 No.	 2012/054	 dated	 the	 3rd	
September, 2012 to Parties to fully implement Decision 14.69 and report to 
the Secretariat by 25 September, 2012 (Progress made on restricting captive 
breeding operations of tigers etc.).      

18. As a part of active management to rebuild Sariska and Panna Tiger Reserves 
where tigers have become locally extinct, reintroduction of tigers and tigresses 
have been done. The successful reintroduction of wild tigers in Sariska is a 
unique	 exercise	 and	 is	 the	 first	 of	 its	 kind	 in	 the	 world.	 The	 reintroduced	
tigresses are breeding. The tiger reintroduction initiative at Panna (MP) has 
also been very successful.  

19. Special advisories issued for in-situ build up of prey base and tiger population 
through active management in tiger reserves having low population status of 
tiger and its prey.

Creation of Special Tiger Protection Force (STPF)

20. The Special Tiger Protection Force (STPF) has been made operational in the 
States of Karnataka (Bandipur), Maharashtra (Pench and Tadoba-Andhari) and 
Odisha (Similipal), with 100% Central assistance under the ongoing Centrally 
Sponsored Scheme of Project Tiger. In-principle approval has been accorded 
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for creation of the said force in Nawegoan-Nagzira, Melghat (Maharashtra), 
Kawal and Amrabad (erstwhile Nagarjunasagar Srisailam Tiger Reserve 
portion) Tiger Reserves (Telangana).  

21. In collaboration with TRAFFIC-INDIA, an online tiger crime data base has 
been	 launched,	 and	 Generic	 Guidelines	 for	 preparation	 of	 reserve	 specific	
Security Plan has been evolved.

22. Implementing a tripartite Memorandum of Understanding (MoU) with tiger 
States,	 linked	 to	 fund	flows	 for	 effective	 implementation	of	 tiger	 conservation	
initiatives.

23.	 Steps	 taken	 for	 modernizing	 the	 infrastructure	 and	 field	 protection,	 besides	
launching ‘Monitoring system for Tigers’ Intensive Protection and Ecological 
Status	 (M-STrIPES)’	 for	 effective	 field	 patrolling	 and	 monitoring.

24. Steps taken for no-cost involvement of Non-Governmental Experts in the all 
India tiger estimation.

25.	 Initiatives	 taken	 for	 improving	 the	 field	 delivery	 through	 capacity	 building	
of	 field	 officials,	 apart	 from	 providing	 incentives.

26. The third round of country level tiger status assessment completed in 
2014, with the findings indicating an increase with a tiger population 
estimate of 2226, lower and upper limits being 1945 and 2491 
respectively, as compared to the last country level estimation of 2010, 
with an estimate of 1706 (lower and upper limits being 1520-1909 
tigers), and 2006 estimation, with an estimate of 1411 (lower and upper 
limits being 1165 and 1657).  At present, India has around 70% of tiger 
population and its source areas amongst the 13 tiger range countries in 
the world, owing to its long history of conserving the species through 
Project Tiger (2.06% of country’s geographical area spread out in 47 
tiger reserves in 18 States).  

27. A report on Management Effectiveness Evaluation (MEE) of Tiger Reserves 
was released on January, 2015, containing the third round of independent 
assessment	 based	 on	 refined	 criteria	 done	 in	 2013-14	 for	 43	 tiger	 reserves.		
Out of 43 tiger reserves, 17 were rated as ‘very good’, 16 as ‘good’ and 
10 as ‘fair’.  

28. Providing special assistance for mitigation of human-tiger conflicts in 
problematic areas.

29. A ‘Standard Operating Procedure’ for dealing with tiger deaths has been 
issued, based on advisories of Project Tiger / National Tiger Conservation 
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Authority,	 with	 inputs	 from	 Wildlife	 Crime	 Control	 Bureau,	 State	 officials	
and	 experts,	 fine	 tuned	 to	 meet	 the	 present	 challenges.

30. A ‘Standard Operating Procedure’ for dealing with straying tigers in human 
dominated landscape has been issued.

31. A ‘Standard Operating Procedure’ for disposing tiger/leopard carcass/body 
parts has been issued.

32. A Standard Operating Procedure has been issued to deal with orphaned / 
abandoned tiger cubs and old / injured tigers in the wild.

33. A ‘Standard Operating Procedure’ has been issued to deal with tiger 
depredation on livestock.

34. A ‘Standard Operating Procedure’ has been issued for active management 
towards rehabilitation of tigers from source areas at landscape level.

35. Launching of Phase-IV tiger reserve level, continuous monitoring of tigers 
using camera traps and building up data on photo captures of individual 
tigers.

36. Launching the creation of a national repository of camera trap photo IDs 
of individual tigers.  

37. In-principle approval for use of CAMPA funds towards village relocation 
from core areas.

38. Completion of e-surveillance project in Corbett Tiger Reserve (Uttarakhand).  
Central assistance (100%) has been provided for installing 24X7 e-surveillance 
at Kaziranga Tiger Reserve (Assam) and fringe of Ratapani Wildlife Sanctuary 
(Madhya Pradesh).

39. Comprehensive guidelines under section 38O 1 (c) of the Wildlife (Protection) 
Act, 1972 issued for Project Tiger and Tourism in Tiger Reserves on 15th 
October, 2012.

40. Under active management, permission accorded for translocation of wilded/ 
traying tigers/tigresses from high to low density reserves within States.  

41. A bilateral arrangement exists on tiger/wildlife conservation with Bangladesh, 
Nepal, and China. A sub-group on tiger/leopard conservation has been 
constituted for cooperation with the Russian Federation.  

42.	 Field	 level	 workshops	 for	 capacity	 building	 of	 field	 officers	 to	 deal	 with	
straying tigers.

43. NTCA teams sent for field appraisal of tiger deaths / Project Tiger 
implementation.
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44. Kawal (Telangana), Sathyamangalam (Tamil Nadu), Mukandra Hills (Rajasthan), 
Nawegaon-Nagzira (Maharashtra), Amrabad (erstwhile Nagarjunasagar 
Srisailam Tiger Reserve portion) (Telangana), Pilibhit (Uttar Pradesh) and 
Bor	 (Maharashtra)	 have	 been	 notified	 by	 the	 State	 Governments	 as	 Tiger	
Reserves.

45. Economic Valuation of six tiger reserves done in collaboration with the 
Indian Institute of Forest Management.

46. Trial of Unmanned Aerial Vehicle for monitoring done in the Panna Tiger 
Reserve (Madhya Pradesh), in collaboration with the Wildlife Institute of 
India.

47. Assessment of Status, Density and Change in Forest Cover in and around 
tiger reserves of the Shivalik Gangetic Plain Landscape done in collaboration 
with the Forest Survey of India.

48.  A Rhino Task Force has been created for suggesting measures to strengthen 
rhino protection in the Kaziranga Tiger Reserve.

49. In-principle approval has been accorded for creation of Rhino Protection 
Force at Kaziranga Tiger Reserve.

50. Supporting a health insurance scheme for forest guards in Kaziranga Tiger 
Reserve.

51. Fostering a voluntary group “Friends for Rhino” for eliciting public support 
for rhino conservation with active local participation around Kaziranga Tiger 
Reserve.

52. Ascertaining progress of CBI investigation in rhino poaching cases handed 
over by the State of Assam.

53. Real Time Monitoring of funds released to Kaziranga Tiger Reserve from 
the Centre.

54. Initiative taken for collaboration with National Remote Sensing Agency 
(NRSA) towards evolving an alert system in tiger reserves prone to natural 
disasters.

55. A joint report with Nepal has been brought out on the assessment of tiger 
status in the terai arc landscape.  

56. Initiative taken for collaboration of National Tiger Conservation Authority 
and Wildlife Crime Control Bureau towards an online tiger / wildlife crime 
tracking/reporting system in tiger reserves.
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Steps taken for preservation of tigers in Karnataka 

2437. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of ENVIRONMENT, 
FORESTS AND CLIMATE CHANGE be pleased to state: 

(a) considering the fact that the number of tigers have increased in India and 
State of Karnataka top this list, the steps Government is taking to ensure preservation 
of tigers; and 

(b) whether it is a fact that Ministry has approached the State Government of 
Karnataka to develop and declare more tiger reserves in the State where the number 
of tigers is highest in the country, at Kudremukh, Cauvery basin and MM Hills 
region etc. and if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS 
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a)  The Government of 
India has taken several milestone initiatives for conservation and protection of wild 
animals including tiger, in the country, inter-alia, including the State of Karnataka 
and the details are given in the Statement.[Refer to the Statement-III appended to 
the Answer to USQ No.2436,Part (b)].

(b) Yes Sir. Final approval has been accorded to Kudremukh National Park 
(Karnataka) for declaring as a tiger reserve by the State. Besides this, the State 
Government of Karnataka has also been advised to send proposals for declaring the 
Cauveri-MM Hills Wildlife Sanctuary as a tiger reserve.

Forest fire

2438. SHRI C.P. NARAYANAN: Will the Minister of ENVIRONMENT, FORESTS 
AND CLIMATE CHANGE be pleased to state:                                          

(a)	 details	 of	 forests	 area	 caught	 fire	 during	 the	 last	 three	 years	 in	 the	 country	
and details of affected area in each State;

(b) whether such areas were allowed to afforest again in the past, if so, the 
details thereof; and 

(c) the details of areas which were used for alternate proposes by Government/
local public?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS 
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) The information 
pertaining	 to	 details	 of	 forest	 area	 affected	 by	 forest	 fires	 is	 not	 maintained	 in	 the	
Ministry.	 However,	 under	 the	 real	 time	 forest	 fire	 monitoring	 programme	 being	
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implemented	 by	 the	 Forest	 Survey	 of	 India,	 active	 forest	 fires	 locations	 are	 generated	
using	Remote	Sensing	 technology.	The	details	 of	number	of	 active	 forest	fire	 locations,	
State/Union Territory wise, are given in the Statement (See below). 

(b) and (c) The State/Union Territory Governments rehabilitate and restore burnt 
forest areas through afforestation, protection and soil moisture conservation measures. 
However, records of such areas so restored by the State/Union Territory Governments 
are not maintained in the Ministry. Burnt forest areas continue to have the legal status 
of forests and diversion of such areas to any non-forestry use requires approval of 
the Central Government under the provisions of Forest Conservation Act, 1980.

Statement

Number of fire points communicated by the Forest Survey of 
India using Remote Sensing technology:

Sl. No. Name of States/UTs 2012 2013 2014

1. Andhra Pradesh 2559 2143 2458

2. Bihar 196 273 140

3. Chhattisgarh 3448 1530 1018

4. Gujarat 146 179 74

5. Goa 0 4 3

6. Haryana 42 5 5

7. Himachal Pradesh 249 34 32

8. Jharkhand 307 554 202

9. Jammu and Kashmir 127 23 74

10. Karnataka 724 606 424

11. Kerala 223 98 114

12. Madhya Pradesh 3076 753 534

13. Maharashtra 3329 1433 702

14. Odisha 3022 2221 1904

15. Punjab 83 36 20

16. Rajasthan 83 75 53

17. Tamil Nadu 262 89 284

18. Uttar Pradesh 560 237 218

19. Uttarakhand 1265 119 379

20. West Bengal 117 118 116

21. Arunachal Pradesh 560 501 535
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Sl. No. Name of States/UTs 2012 2013 2014

22. Assam 2172 1608 2536

23. Manipur 1507 1303 1774

24. Meghalaya 911 804 1123

25. Mizoram 2218 2259 2189

26. Nagaland 927 846 886

27. Sikkim 3 0 0

28. Tripura 1233 588 1160

29. Andaman and Nicobar Islands 12 9 96

30. Chandigarh 0 0 0

31. Dadra and Nagar Haveli 1 3 1

32. Daman and Diu 0 0 0

33. Lakshadweep 0 0 0

34. New Delhi 0 0 0

35. Puducherry 0 0 0

Target set to reduce greenhouse gases emission

2439. SHRI PARIMAL NATHWANI: Will the Minister of ENVIRONMENT, 
FORESTS AND CLIMATE CHANGE be pleased to state:

(a) the target set to reduce greenhouse gases emission by 2020;

(b) the details of success that has been achieved so far; and

(c) the manner in which country aims to achieve the goal?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS 
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) India is a party to 
Kyoto Protocol. India does not have legally binding emission reduction commitments 
with regard to reducing GHG. However, Government of India has voluntarily announced 
to reduce emission intensity of Gross Domestic Product (GDP) by 20-25% by 2020 
from the 2005 level without reckoning the emissions from agriculture sector. 

(b) The carbon dioxide emission intensity of Gross Domestic Product has been reduced 
by approximately 14% in 2010 as compared to 2005 as base year at constant prices.

(c) Government is implementing the National Solar Mission, National Mission 
on	 Enhanced	 Energy	 Efficiency,	 National	 Mission	 on	 Sustainable	 Habitat	 and	 Green	
India Mission under the National Action Plan on Climate Change (NAPCC), which 
are aimed at addressing mitigation of GHG.  
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Approval to Neyveli Lignite's thermal power plant

2440. SHRIMATI KANIMOZHI: Will the Minister of ENVIRONMENT, FORESTS 
AND CLIMATE CHANGE be pleased to state: 

(a) whether National Board of Wildlife (NBWL) has approved Neyveli Lignite's 
thermal power plant project at a wildlife area in Tuticorin and if so, the details 
thereof; 

(b) the details of public utility projects cleared by NBWL in the peripheries 
and inside wildlife sanctuaries in 2015; and

(c) whether mitigation measures have been proposed to protect the wildlife 
sanctuaries in the vicinity of the approved projects, if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FOREST 
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) Yes, Standing 
Committee of NBWL has recommended the Neyveli Lignite’s thermal power plant 
project in its 32nd Meeting dated 21st January 2015.

(b) Details are given in the Statement (See below).

(c) Yes. While considering the projects including power plants for clearances, 
various mitigation measures are prescribed by appraising agencies like Chief Wildlife 
Warden, State Board for Wildlife and Standing Committee of NBWL for minimizing 
the impacts on the wildlife. 

Statement 

Details of public utility projects cleared by NBWL in the peripheries 
and inside wildlife sanctuaries in 2015

Sl. No. Name of the sector No. of proposals recommended

1. Roads & Highways 10

2. Irrigation 6

3. Water Supply Pipeline 1

4. Electric Transmission Lines 1

5. Optical Fibre Cable 2

6. Thermal & Coal Based Power 
Plants

3

ToTal 23
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Notification of E-waste Management Rules

2441. SHRI RAVI PRAKASH VERMA: Will the Minister of ENVIRONMENT, 
FORESTS AND CLIMATE CHANGE be pleased to state:

(a)	 whether	 Government	 has	 notified	 the	 e-Waste	 (Management	 &	 Handling)	
Rules, 2011;

(b) if so, whether according to the latest annual report of Government, by the 
end of 2014, India would have generated a whopping eight lakh tones of e-wastes 
up by eight times in the past seven years;

(c) if so, whether despite a ban a huge quantity of e-waste is being imported 
from developed countries; and 

(d) if so, the steps taken by Government to minimize the e-waste to save the 
health of the people?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, 
FORESTS AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a), (b) 
and (d) The Ministry of Environment, Forest and Climate Change (MoEF&CC) has 
notified	 e-waste	 (Management	 and	 Handling)	 Rules,	 2011.	 These	 Rules	 apply	 to	
producer, consumer, collection centre, dismantler and recycler of e-waste involved in 
the manufacture, sale, purchase and processing of electrical and electronic equipment 
or	 components	 as	 specified	 in	 Schedule-I	 under	 the	 Rules.	 The	 concept	 of	 Extended	
Producer Responsibility has been enshrined in these Rules as per which the producers 
shall be responsible for environmentally sound management of e-waste generated from 
their end of life equipment. On the basis of survey carried out by Central Pollution 
Control Board (CPCB), 1,46,800 Metric Tonne (MT) of e-waste was generated in 
the country during 2005 which had been projected to increase to 8,00,000 MT by 
the year 2012. 

(c) Import and export of e-waste is regulated under the Hazardous Waste 
(Management, Handling and Transboundary Movement) Rules, 2008, and permission 
from the Ministry is mandatory for import of any such waste. As of now no 
permission for import of e-waste has been granted under the rules.

Killing of wild animals by poachers through electrocution

2442. SHRI A.W. RABI BERNARD: Will the Minster of ENVIRONMENT, 
FORESTS AND  CLIMATE CHANGE be pleased to state:

0(a) whether it is a fact that more than 88 wild animals including elephants, 
sambars, boars and endangered rhinoceros have been killed in the last few years by 
poachers;
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(b) whether it is also a fact that poachers electrocuted them with high tension 
power lines running over wildlife sanctuaries and national parks and if so, the details 
thereof;

(c) whether the development projects including those with power and electricity 
lines passing through these protected areas are cleared by the National Board for 
Wild Life (NBWL); and

(d) if so, the details thereof and the steps taken on this issue to protect these 
wild animals?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS 
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) and (b) The 
protection and conservation of wildlife is the responsibility of the concerned State 
Government. However, the Central Government is aware about poachers drawing wires 
from high tension power lines passing through forest area including Protected Areas 
like National Parks and Wildlife Sanctuaries with an objective to kill wild animals 
by electrocution. The data of killing of wild animals is not compiled in the Ministry.

(c) and (d) The Standing Committee of National Board for Wildlife considers 
proposals for developmental projects including projects for laying transmission lines 
passing through wildlife sanctuaries and national parks and recommends the proposals 
along with mitigation measures on a case to case basis. The details of transmission 
line proposals recommended by the Standing Committee of National Board for Wildlife 
during the last year and the current year are given in the Statement (See below). 

The Standing Committee of NBWL while recommending proposals for laying 
transmission lines within national parks/sanctuaries stipulates mitigatory measures 
such as:

(a) Earth-wires of transmission line should be marked at 20m distance with in 
and 40m distance around Sanctuary(2 Km radius)  with Bird Flight Diverters 
while spacers binding quad-conductors should be colour-marked at 50m 
distance	 within	 and	 around	 Sanctuary	 to	 make	 them	 more	 visible	 to	 flying	
birds, thereby reducing the chances of aerial collision.

(b) Minimum movement of the staff and vehicles of the user agency will be 
allowed to move in the sanctuary area.

(c)	 No	 damage	 shall	 be	 caused	 to	 flora	 and	 fauna	 of	 the	 said	 area	 by	 user	
agency and its establishment.

(d) The agency and/or contractor will strictly follow the Wildlife (Protection) 
Act.
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(e) The user agency shall take full care and precaution for the transmission line 
so that no damage is caused to wildlife by the transmission lines. 

Statement

Details of transmission line proposals recommended by the standing committee 
of NBWL in its 31st meeting held on 12th-13th August 2014

Sl. No. State Name of the Proposal 

1. Madhya Pradesh Proposal for establishment of 400 KV D/C Rajgarh-
Karamsad transmission line passing through Kharmor 
Wildlife Sanctuary, Madhya Pradesh.

2. Uttar Pradesh Construction of 765 KVS/C Anpara “D” Unnao 
transmission line (from distt. Sonebhadra to Unnao) 
passing through Kaimur WLS within jurisdiction Kaimur 
WL Division in distt. Sonebhadra and Mirzapur, U.P. 
by Power Transmission Corporation Ltd.,

3. Jammu and 
Kashmir

Proposal for construction of 400 KV D/C Kishenpur 
New Wanpoh transmission line in Chakore Reserve, 
Jammu and Kashmir.

Details of transmission line proposals recommended by the standing committee 
of NBWL in its 32nd meeting held on 21st January 2015

Sl. No. State Name of the Proposal 

1. Madhya Pradesh Diversion of 27.47 ha (20.77 ha forest land and 6.70 ha 
of Private Land) from Son Chiriya Wildlife Sanctuary, 
Madhya Pradesh for construction of 765 KV electric 
transmission line (Partly S/C and Partly D/C) between 
Madhya Pradesh (Gwalior) and Rajasthan (Jaipur).

World Bank assistance to deal with climate change

2443. DR. T. SUBBARAMI REDDY: Will the Minister of ENVIRONMENT, 
FORESTS AND CLIMATE CHANGE be pleased to state:

(a) whether Government signed with World Bank for assistance of $8 million to take 
up various adaptation measures in rural areas to deal with the threat of climate change;

(b) the special projects that would be adopted for rural poor and in which States 
they are located; and

(c) whether any projects are located in the State of Andhra Pradesh, particularly 
in coastal areas and if so, the details thereof?
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THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS 
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) A grant agreement 
has been signed on 13.2.2015 between the Government of India and the World Bank 
for the grant amount of US $ 8 million in respect of Sustainable Livelihood and 
Adaptation to Climate Change (SLACC) project funded through Global Environment 
Facility (GEF) trust Fund. 

(b) and (c) As per the agreement, Ministry of Rural Development, Government of 
India, will implement the project in various states to improve adaptive capacities of the 
rural poor engaged in farm based livelihoods to cope with climate variability and change. 

Agreement on completion of imprisonment in native country

†2444. SHRI PRABHAT JHA: Will the Minister of EXTERNAL AFFAIRS be 
pleased to state:

(a) whether it is a fact that most of the Indian  inmates imprisoned abroad  are 
languishing in the prisons of Gulf Countries, if so, the details thereof; and 

(b) whether India and UAE had signed an agreement in 2011, according to 
which the Indian prisoners languishing in the prisons of the UAE can complete their 
remaining	 sentence	 in	 the	 prisons	 of	 India,	 but	 no	 Indian	 prisoner	 has	 benefited	 from	
this agreement so far and if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS 
[GENERAL (RETD.) V. K. SINGH]: (a) 6290 Indian nationals are detained in 72 
countries.  Out of these 2909 (46.6% of 6290) Indian prisoners are detained in 9 
Gulf countries as detailed below:

Sl. No. Name of the Country No. of Indian prisoners

1. Bahrain 106

2. Iran 36

3. Iraq 9

4. Kuwait 290

5. Oman 75

6. Qatar 96

7. Saudi Arabia 1508

8. U.A.E. 785

9. Yemen 4

ToTal 2909

†Original notice of the question was received in Hindi.
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(b) Yes. An agreement for Transfer of Sentenced persons has been signed between 
India and UAE.  

As for the implementation of the agreement,  till date only one case of an Indian 
national serving his sentence in UAE jail was forwarded by the UAE authorities, which 
has been forwarded  by our Mission to the Ministry of Home Affairs, Government 
of India, for further action. 

To expedite the implementation of the agreement, Embassy of India, Abu Dhabi 
is in constant touch with the concerned local authorities.  The requests for transfer 
to	 Indian	 jails	 under	 this	 agreement	 received	 during	 weekly	 jail	 visits	 by	 the	 officials	
of the Indian Mission and Post in the UAE are regularly forwarded to the concerned 
UAE authorities for processing at their end.  As and when such cases for transfer 
to Indian jails are received from the local authorities, our Mission will immediately 
forward them to the Ministry of Home Affairs, Government of India for taking 
further action.

Minutes of meeting of Governing Board of Nalanda University

2445. SHRI RITABRATA BANERJEE: Will the Minister of EXTERNAL AFFAIRS 
be pleased to state:

(a) whether the Ministry has got hold of the approved minutes of the meeting 
of the Governing Board of Nalanda University; and 

(b) if not, by when Ministry would get hold of the approved minutes?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS 
[GENERAL (RETD.) V. K. SINGH]: (a) Yes.

(b) Does not arise.

Clean chit to Pakistan by us on terrorism issue

†2446. SHRI PRABHAT JHA: Will the Minister of EXTERNAL AFFAIRS be 
pleased to state:

(a) whether it is a fact that recently America has given clean chit to Pakistan 
on the issue of terrorism saying that Pakistan has taken action against terrorist 
organizations like Lashkar-e-Taiba and Jaish-e-Mohammad,  if so, the details thereof;

(b) whether Government has any objection over the clean chit given by America 
to Pakistan; and

†Original notice of the question was received in Hindi.
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(c) if so, whether Government has lodged its objection with America, the details 
thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS 
[GENERAL (RETD.) V. K. SINGH]: (a) No.

(b) The question does not arise.

(c) The Government continues to voice to its interlocutors, including those 
from the United States, its concerns about continuing acts of cross-border terrorism 
emanating from Pakistan and directed against India. 

Indo-pak Secretary level talks

†2447. SHRI VISHAMBHAR PRASAD NISHAD: Will the Minister of 
EXTERNAL AFFAIRS be pleased to state:

(a) whether Foreign Secretary level talks between India and Pakistan was held 
recently;

(b) if so, the details of the various issues discussed during the said meeting;

(c) the details of issues on which the Secretaries of both countries were agreed; and

(d) the reaction of Pakistan’s Foreign Secretary on these issues?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS 
[GENERAL (RETD.) V. K. SINGH]: (a) to (d) In accordance with Prime Minister’s 
directive,	 Foreign	 Secretary	 completed	 the	 first	 phase	 of	 a	 ‘SAARC	 Yatra’	 from	
March 1-4, 2015 which included a visit to Pakistan on March 3.  

During the talks with his counterpart from Pakistan, Foreign Secretary reiterated 
India’s vision for transforming the SAARC region into a region of shared prosperity 
through deeper integration and discussed various ideas to take SAARC forward. 
Foreign Secretary also expressed India’s willingness to work with Pakistan who will 
be the next Chair of SAARC. 

The visit also provided an opportunity to discuss bilateral relations. Foreign 
Secretary reiterated India’s desire to establish peaceful cooperative ties with Pakistan 
and its commitment to resolve all outstanding issues through a meaningful bilateral 
dialogue within the framework of Simla Agreement and Lahore Declaration for which 
an environment free from terror and violence is required. In this context, our concerns 
on cross-border terrorism including the lack of progress in the Mumbai case were 
highlighted. Pakistan was also called upon to maintain peace and tranquility along 
the IB and respect the sanctity of the LoC in Jammu and Kashmir.
†Original notice of the question was received in Hindi.
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The talks between the two Foreign Secretaries were held in a constructive and 
positive atmosphere. Government will, however, continue to monitor all activities 
that have a bearing on India’s national security and on the safety and security of 
our people.

Attacks on indians in US and European countries

2448. SHRI BALWINDER SINGH BHUNDER: 
    SHRI S. THANGAVELU:

Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether there is increase in the attacks on Indians living in US and European 
countries, if so, the details thereof; and

(b) the efforts being made to save Indians from attack in those countries?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS 
[GENERAL (RETD.) V. K. SINGH]: (a) There is no indication to suggest that there 
is an increase in attacks on Indians living in US and European countries. However, a 
few incidents targeting immigrants in general, have taken place such as excessive use 
of force by Police in Madison, Alabama (US) on an Indian national Mr. Sureshbhai 
Patel on 6 February 2015, and the attack on an Indian student Mr. Niraj Shah in 
Karlsgraben (Germany) on 20 February 2015.

(b) Our Embassies/Consulates remain in constant touch with the Indian community 
and regularly issue advisories for the safety of Indian nationals. They also provide 
prompt	 and	 appropriate	 consular	 and	 financial	 assistance	 to	 the	 victims.	 Where	
relevant, they also strongly take up with the host Governments such issues so that 
the attackers are brought to justice.

People killed in Italy

2449. SHRI AVINASH RAI KHANNA: Will the Minister of EXTERNAL 
AFFAIRS be pleased to state:

(a) whether it is a fact that on 25th December, 1996 in Malta, Italy, about 300 
people were killed; 

(b) if so, whether an NGO Malta Boat Tragedy Probe Mission has visited the 
spot and submitted a report to Government; if so, the action Government has taken 
on the report; and 

(c) whether it is a fact that the NGO has requested Government to visit the 
Schengen	 countries	 to	 finish	 the	 remaining	 work?
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THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS 
[GENERAL (RETD.) V. K. SINGH]: (a) As a result of mid-sea collision between 
2 ships in the Malta-Sicily Channel on 24-25 December, 1996, approximately 170 
young Indians died. The total number of deaths was approximately 300.

(b) and (c) In November-December, 1998, a 5-member team of Malta Boat 
Tragedy	 Probe	 Mission	 visited	 Greece,	 Malta	 and	 Switzerland	 on	 a	 fact	 finding	
mission and submitted a report.  Though it was a private visit, the Indian Missions 
in these countries extended all possible assistance to the team in the accomplishment 
of its mission.  The team wrote to the Government expressing their desire to travel 
to	 Europe	 in	 May	 2014	 to	 finish	 the	 remaining	 work	 and	 update	 itself	 regarding	 the	
progress of the case. As has been done in the past, Government of India would be 
willing to extend all possible help to the team and facilitate their visit, whenever 
it materializes. 

Russian cooperation with Pakistan

2450. DR. K.P. RAMALINGAM: Will the Minister of EXTERNAL AFFAIRS 
be pleased to state:

(a) whether according to Russia, it’s cooperation with Pakistan would serve the 
long term interest of India;

(b) whether Russia’s cooperation with Pakistan would lead to a shift in India-
Russia ties; and

(c) whether Government has discussed this issue with the Russian President 
during his visit to India, if so, the deliberation made in such meeting? 

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS 
[GENERAL (RETD.) V. K. SINGH]: (a) to (c) The special and privileged strategic 
partnership between India and Russia has been built on the strong foundation of mutual 
trust.	 	 India-Russia	 bilateral	 relations	 are	 on	 a	 firmly	 positive	 trajectory.	 We	 regard	
our relations with Russia as independent of external factors. There are several bilateral 
mechanisms, including the Annual Summit, where all relevant issues and concerns on 
developments of regional and international importance are discussed with Russia.

Indian fishermen in foreign jails

2451. SHRI D. KUPENDRA REDDY: 
    SHRI LAL SINH VADODIA:

Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(a)	 whether	 hundreds	 of	 Indian	 fishermen	 and	 other	 people	 of	 the	 country	 are	
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languishing in jails of various countries, if so, the total number of Indians including 
fishermen	 languishing	 in	 various	 foreign	 jails	 at	 present;

(b) if so,  the details thereof, country-wise; and 

(c) the steps taken/being taken for the release of all Indian prisoners at the 
earliest?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS 
[GENERAL (RETD.) V. K. SINGH]: (a) and (b) 6290 Indian nationals including 
fishermen	 are	 detained	 in	 72	 countries.	 Detailed	 country-wise	 list	 is	 given	 in	 the	
Statement (See below).

(c)	 After	 verification	 of	 the	 Indian	 nationality	 of	 the	 person,	 the	 Missions/Posts	
make all possible efforts with the Foreign Government to provide necessary assistance 
to Indians imprisoned in jails, which include requesting local authorities for speedy 
trials, seeking of remission of sentence, providing advice and guidance in legal and 
other matters, ensuring fair and humane treatment in foreign jails, repatriation to 
India of those who are released.  In some countries, our Missions also request the 
local Government for grant of amnesty to the arrested Indians and if any mercy 
petition for remission of sentences is received from the family members of the Indian 
prisoners, the Mission forwards them to the local authorities for consideration.

The Government of India have signed bilateral Agreements for Transfer of 
Sentenced Persons with 20 countries.  In addition, we have also acceded to a 
multilateral convention with the Organization of American States (OAS), known 
as the Inter-American Convention on serving Criminal Sentences abroad of the 
Organization	 of	 American	 States.	 	 So	 far,	 54	 prisoners	 have	 benefited	 from	 such	
agreements between India and other countries.  Out of these, 45 Indian prisoners 
have been brought back from abroad, and 9 foreign prisoners in India have been 
repatriated to their countries to serve the remainder of their sentences.

Statement

Indian fishermen in foreign jails

Sl. No. Name of country No.	 of	 Indian	 prisoners	 including	 fishermen	
languishing in various foreign jails 

at present, country-wise.

1       2 3
1. Angola 2
2. Armenia 2
3. Austria 5
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1       2 3

4. Australia 51
5. Azerbaijan 1
6. Bahrain 106
7. Bangladesh 223
8. Belgium 27
9. Bhutan 24
10. Brunei 2
11. Bulgaria 1
12. Cambodia 2
13. Canada 23
14. China 117
15. Colombia 5
16. Cyprus 8
17. Denmark 18
18. Egypt 6
19. Fiji 2
20. France 51
21. Germany 1
22. Ghana 6
23. Greece 40
24. Indonesia 25
25. Iran 36
26. Iraq 9
27. Ireland 1
28. Israel 4
29. Italy 145
30. Japan 5
31. Jordan 5
32. Kenya 3
33. Korea (Republic of) 1
34. Kuwait 290
35. Kyrgyzstan 1
36. Madagascar 1
37. Malaysia 319
38. Maldives 26
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1       2 3
39. Mauritius 10
40. Mexico 3
41. Morocco 1
42. Myanmar 76
43. Nepal 614
44. New Zealand 9
45. Nigeria 13
46. Oman 75
47. Pakistan 352
48. Philippines 5
49. Poland 3
50. Portugal 4
51. Qatar 96
52. Romania 1
53. Russian Federation 5
54. Saudi Arabia 1508
55. Senegal 5
56. Seychelles 2
57. Singapore 158
58. South Africa 16
59. Spain 60
60. Sri Lanka 73
61. Suriname 1
62. Sweden 1
63. Switzerland 6
64. Syria 1
65. Tanzania 1
66. Thailand 76
67. Uganda 3
68. U.A.E. 785
69. UK 437
70. Ukraine 1
71. U.S.A 291
72. Yemen 4

ToTal 6290
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Discussion on boundary issue with China

2452. SHRI S. THANGAVELU: Will the Minister of EXTERNAL AFFAIRS 
be pleased to state:

(a) whether Indian and Chinese Special Representatives of the boundary issue 
have held discussions recently, if so, the details thereof; and 

(b)	 whether	 Government	 is	 making	 efforts	 in	 showing	 flexibility	 and	 creating	 a	
favorable atmosphere on resolving the border issue, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS 
[GENERAL (RETD.) V. K. SINGH]: (a) and (b) India and China have agreed to 
each appoint a Special Representative (SR) to explore the framework for a boundary 
settlement from the political perspective of the overall bilateral relationship. There 
have been seventeen meetings of SRs so far, last one in New Delhi on February 
10-11, 2014. The two sides agree that peace and tranquility on the border is the basis 
for the continued expansion of India-China relations. The two sides are committed 
to resolving bilateral issues through dialogue and peaceful negotiations and in a fair, 
reasonable and mutually acceptable manner.

Agenda to elevate ties with China

2453. SHRI S. THANGAVELU: Will the Minister of EXTERNAL AFFAIRS 
be pleased to state:

(a) whether India has unveiled an ambitious agenda to elevate its ties with China; 

(b) whether India has announced a six point proposal to jointly realize with 
China, the dream of an Asian Century, if so, the details thereof; and

(c) whether India is of the view that both the countries needed to achieve 
convergence of common regional and global interests and develop new areas of 
cooperation?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS 
[GENERAL (RETD.) V. K. SINGH]: (a) to (c) During the visit of Chinese President 
Xi Jinping to India in September 2014, Prime Minister Sh. Narendra Modi and 
President Xi Jinping agreed to build a closer developmental partnership and make 
it a core component of the India-China Strategic and Cooperative Partnership for 
Peace and Prosperity.

During the visit to China from 31 January to 03 February, 2015, External Affairs 
Minister (EAM) Smt. Sushma Swaraj, while addressing the 2nd India-China High 
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Level Media Forum on February 1, proposed that the two countries should follow 
(i) action oriented approach (ii) broad base bilateral engagement (iii) convergence of 
common regional and global interests (iv) develop new areas of cooperation (v) expand 
strategic	 communication	 (vi)	 fulfill	 common	 aspirations	 to	 usher	 “Asian	 Century”.

India and China have common interests on several multilateral issues of global 
importance	 like	 climate	 change,	WTO,	 reform	of	 the	 international	financial	 institutions	
etc.	 This	 is	 reflected	 in	 close	 cooperation	 and	 coordination	 between	 the	 two	 sides	
within the BRICS, G-20 and other fora. Both sides have agreed to maintain the 
momentum of high-level exchanges and deepen cooperation with a determination to 
add new content and substance to the relationship.

Forced conversion of Indian prisoners abroad

†2454. SHRI PRABHAT JHA: Will the Minister of EXTERNAL AFFAIRS be 
pleased to state:

(a) whether cases of forced conversions of Indian prisoners in foreign jails have 
come to light, if so, the details thereof; and

(b) whether Government is investigating those cases and objections have been 
lodged with concerned Governments of foreign countries in this regard and if so, 
the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS 
[GENERAL (RETD.) V. K. SINGH]: (a) No such cases have come to the notice 
of the government.

(b) Does not arise.

Passport for people from Nagaland and Jammu and Kashmir

2455. SHRIMATI RENUKA CHOWDHURY: Will the Minister of EXTERNAL 
AFFAIRS be pleased to state:

(a) whether Nagaland and Jammu and Kashmir born Indian citizens can not 
apply for passport under Tatkal category; 

(b) if so, the details thereof along with the reasons therefor; and

(c) the remedial steps taken by Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS 
[GENERAL (RETD.) V. K. SINGH]: (a) to (c) Indian citizens born in Nagaland 
and Jammu and Kashmir are generally not covered for passport application under 
Tatkaal category as passports are issued in these States on the basis of prior police 

†Original notice of the question was received in Hindi.
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verification.	 However,	 Tatkaal	 applications	 are	 accepted	 for	 certain	 categories	 of	
individuals, such as:

(i) minor children up to the age of 10 years whose either parent holds a valid 
passport;

(ii)	 those	 who	 hold/held	 Diplomatic/Official	 Passports;

(iii) children on inter-country adoption;

(iv) Jammu and Kashmir migrants for re-issue of passports;

(v) applicants from non-Jammu and Kashmir subjects born in Jammu and Kashmir 
but resident outside Jammu and Kashmir, viz. children of Government employees 
born in Jammu and Kashmir during their posting in Jammu and Kashmir, etc.

Besides, to avoid inconvenience to passport applicants hailing from Nagaland 
and Jammu and Kashmir, Short-Validity Passports are issued pending additional 
verification	 in	 urgent	 cases.

Talks on fishermen issue with Sri Lanka

2456. SHRIMATI KANIMOZHI: Will the Minister of EXTERNAL AFFAIRS 
be pleased to state:

(a)	 whether	 the	 Indian	 Minister	 had	 a	 talk	 regarding	 fishermen	 issue	 with	 Sri	
Lankan counterpart during his visit to India, if so, the details thereof; and

(b) whether the two Governments would facilitate resumption of talks between 
fishermen	 associations	 in	 the	 issue,	 if	 so,	 the	 details	 thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS 
[GENERAL (RETD.) V. K. SINGH]: (a) and (b) The External Affairs Minister Smt. 
Sushma	 Swaraj	 had	 raised	 the	 fishermen	 issue	 with	 the	 Sri	 Lankan	 Foreign	 Affairs	
Minister Mr. Mangala Samaraweera during his visit to India from 17–19 January 
2015.	 She	 had	 emphasized	 during	 the	 discussions	 that	 the	 issue	 of	 fishermen	 was	
an	 emotive	 one	 that	 concerned	 the	 livelihood	 of	 fishermen	 from	 both	 the	 countries	
and has to be handled with great care and sensitivity.

The Government is in touch with the State Governments of Tamil Nadu and  
Puducherry and the Government of Sri Lanka to facilitate resumption of talks between 
Fishermen Associations from both countries.

Country’s membership in Shanghai Cooperation Organisation

2457. SHRI T. RATHINAVEL: Will the Minister of EXTERNAL AFFAIRS be 
pleased to state:

(a) whether Russia would push for India’s full membership in the Shanghai Cooperation 
Organisation (SCO) during the upcoming meeting it is hosting in July, 2015; and
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(b) whether Russia would take all necessary steps to comply with India’s 
application for full membership during the organization’s summit in Bashkortostan, 
if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS 
[GENERAL (RETD.) V. K. SINGH]: (a) and (b) India had formally applied for 
membership of the SCO in September 2014. A decision regarding India’s membership 
would be taken by SCO members by consensus. In the Joint Statement, ‘Druzhba-
Dosti: A vision for strengthening the Indian-Russian Partnership over the next decade’, 
issued during the 15th bilateral India-Russia Summit in New Delhi in December, 
2014, Russia stated that it looks forward to India becoming a member of the SCO 
following the completion of all required negotiation procedures. 

Meeting of top officials of neighbouring countries

2458. SHRI MAJEED MEMON: Will the Minister of EXTERNAL AFFAIRS 
be pleased to state:

(a)	 whether	 it	 is	 a	 fact	 that	 a	 meeting	 of	 top	 officials	 from	 India,	 Bangladesh,	
Nepal and Bhutan has been called to fast track the process of sub-regional transport 
agreement for seamless movement of passengers vehicles across the four countries 
and would also address issues of connectivity across borders for smoother vehicular 
movement; and

(b) when and where this meeting is likely to be held, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS 
[GENERAL (RETD.) V. K. SINGH]: (a) and (b) A meeting of Transport Secretaries 
of Bangladesh, Bhutan, India and Nepal was held in Kolkata on February 2-3, 2015. 
Discussions at the meeting focused on a four-country Motor Vehicle Agreement to 
enable vehicular movement through the territory of the four participating countries.

Capital investment through PSUs 

2459. SHRI HUSAIN DALWAI: Will the Minister of HEAVY INDUSTRIES 
AND PUBLIC ENTERPRISES be pleased to state: 

(a) whether to give a thrust to investment in the economy Public Sector Units 
(PSUs) were expected to invest through capital investment; 

(b)	 if	 so,	 target	 fixed	 during	 the	 year	 2014-15	 in	 this	 regard	 and	 achievement	
made so far; and 

(c)	 whether	 Government	 is	 satisfied	 with	 PSUs	 contribution	 and	 if	 not,	 the	
reasons therefor? 
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THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES 
AND PUBLIC ENTERPRISES (SHRI G.M. SIDDESHWARA): (a) Under the 
Memorandum of Understanding (MoU), which is a mutually negotiated agreement 
between the management of the Central Public Sector Enterprise (CPSE) and its 
Administrative	Ministry/Department,	 annual	 targets	 are	fixed	 for	 different	financial	 and	
non-financial	 parameters.	 As	 per	 MoU	 Guidelines	 2014-15,	 CPSEs	 are	 encouraged	
to make capital expenditure (CAPEX) and include it as a parameter in MoU. This 
parameter is included for CPSEs which have accumulated cash surpluses and there is 
a need/demand for capacity addition and management considers it as necessary/viable. 

(b)	 and	 (c)	 The	 target	 fixed	 for	 CAPEX	 with	 respect	 to	 CPSEs	 who	 have	 taken	
it as a parameter in MoU 2014-15 is about ` 1.60 lakh crore. As per available 
information, the achievement till December, 2014 is about ` 93,000 crore. The 
performance of CPSEs vis-a-vis targets in the MoU is evaluated after the end of 
the	 concerned	 financial	 year.

Impact of lower excise duty on industry

2460. PROF. M.V. RAJEEV GOWDA: Will the Minister of HEAVY INDUSTRIES 
AND PUBLIC ENTERPRISES be pleased to state:

(a) the current growth rate of automobile industry; 

(b) the steps taken to improve the same; and 

(c) the impact of the lower excise duty on this industry and policies to reap 
the	 benefits	 of	 the	 same?

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES 
AND PUBLIC ENTERPRISES (SHRI G.M. SIDDESHWARA): (a) Sir, the production 
growth rate of Automobile Industry during the period April 2014 to  February 2015 
compared to the same period of last year is as under:

April-February 
2014

April-February 2015 Growth%

Passenger Vehicles 2,815,563 2,927,447 3.97

Commercial Vehicles 636,923 629,905 -1.10

Three Wheelers 763,338 867,888 13.70

Two Wheelers 15,429,731 17,042,863 10.45

ToTal of All Categories 19,645,555 21,468,103 9.28
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(b) The Government is taking steps to improve growth through policies like 
the JNNURM and support for improving exports. The vehicles manufacturers are 
launching newer and improved models to boost demand.

(c) Excise duty was reduced w.e.f. February, 2014 to December, 2014 and 
thereafter the earlier higher duty level has been restored. Almost all the sectors 
had shown improvement in production during the lower excise duty phase and the 
previous negative trend was reversed. Comparative data of production during the 
period January-December, 2013 and January-December, 2014 is as under:

January-December 
2013

January-December 
2014

Growth%

Passenger Vehicles 3,155,694 3,158,215 0.08

Commercial Vehicles 742,731 681,945 -8.18

Three Wheelers 847,323 937,879 10.69

Two Wheelers 16,413,175 18,490,931 12.66

Grand ToTal 21,158,923 23,268,970 9.97

BHEL procedure to select the properties in Noida

2461. SHRI SALIM ANSARI: Will the Minister of HEAVY INDUSTRIES AND 
PUBLIC ENTERPRISES be pleased to state:

(a) the complete details of properties taken on lease/rent by Bharat Heavy 
Electricals Limited (BHEL) during the last 3 years in Noida (UP) with the names 
of owners/companies; 

(b) the lease/rent being paid for each property/premises in Noida and the nature 
of work being carried out by BHEL; and

(c) what procedure BHEL has followed to select the properties in Noida, 
property-wise?

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES 
AND PUBLIC ENTERPRISES (SHRI G.M. SIDDESHWARA): (a) to (c) The details 
are as given below:–
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Sl. 
No.

Details of  property/ 
properties taken on 
lease/rent basis by 
BHEL in NOIDA 

(Uttar Pradesh)

Period/ 
duration 

of current 
lease/rent

Name 
of the 

owner(s)/ 
companies 

from 
whom the 
property 
taken on 
lease/rent

Lease/ 
Rent 

(` lakh)

Nature 
of work/ 
purpose 

for which 
the leased/ 

rented 
property/ 

premises is 
used

Procedure 
followed to 
select the 
property

1. 3rd, 4th and 5th 
Floor of Advant Navis 
Business Park building,
Plot No. 7, Sector-142, 
Expressway NOIDA  
[BHEL occupied 
the rented space in 
September 2013]

4 years 
from the 
date of 
possession

M/s 
Advant IT 
Park Pvt. 
Ltd.

` 69.93 
Lakh per 
month 
including 
all other 
taxes and 
duties 
except 
Service 
Tax

Office	
space for 
employees 

Through 
Open 
Tender & 
Reverse 
Auction

2. 4th and 5th Floor of 
Mindmill Software Ltd. 
building, Film City, 
Plot No. 24A, Sector-
16A, NOIDA [Lease 
extended for 4th Floor 
from November 2014 
and for 5th Floor 
from December 2014 
(initially taken on lease 
for 3 years for 4th 
Floor from Nov. 2011, 
and for 5th Floor from 
Dec. 2011)]

Lease 
extended 
for One 
year [i.e. 
till Nov. 
2015 for 
4th Floor, 
and Dec. 
2015 
for 5th 
Floor]

M/s Mind 
Mill 
Software 
Ltd. 

` 24.89 
Lakh per 
month 
including 
all taxes 
except 
Service 
Tax

Office	
space for 
employees  

Through 
Open 
Tender & 
Reverse 
Auction

3. 2nd and 3rd Floor of 
KRIBHCO Bhawan, 
Plot A-8/10, Sector–1, 
NOIDA [premises 
taken on lease since 
Oct. 1996 with 
provision of extension 
for 3 years]

Current 
deed 
valid till 
October 
2015 

M/s 
KRIBHCO 

` 10.81 
Lakh per 
month 
excluding 
Service 
Tax 

Office	
space for 
employees  

Through 
negotiation 
with 
another 
PSU
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Shortage of raw material in electrical equipment 
manufacturing industry

2462. SHRI C.M. RAMESH: Will the Minister of HEAVY INDUSTRIES AND 
PUBLIC ENTERPRISES be pleased to state:

(a) whether it is a fact that lack of domestic availablity of critical inputs/raw 
material is hampering the development of domestic electrical equipment manufacturing 
industry and if so, the details thereof; and 

(b) the details of steps taken by Government to mitigate this problem?

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES 
AND PUBLIC ENTERPRISES (SHRI G.M. SIDDESHWARA): (a) Yes, Sir. Certain 
critical inputs/ raw materials used in the manufacture of electrical equipment by the 
domestic industry such as Cold Rolled Grain Oriented (CRGO) Steel under BIS 3024 
(used in manufacture of Transformers) and Steel Plates of thickness above 150 mm 
under BIS 2002 (used in manufacture of Generators) are not made/manufactured in 
India. Moreover, the requirement of such critical inputs/raw materials is met through 
imports from a few worldwide manufacturers outside India. 

(b)  The Department of Heavy Industry (DHI), in consultation with various 
stakeholders prepared the Indian Electrical Equipment Industry Mission Plan 2012-
2022 with a view to boost and support the domestic electrical equipment industry’s 
future development and enhance its global competitiveness. The Mission Plan 
launched on 24th July 2013 recommended formation of a consortium of domestic 
steel manufacturers and user industry, to develop technology in India  for domestic 
production of CRGO. Further, the issue of indigenous manufacturing of CRGO Steel 
has been discussed in various meetings held at Department of Heavy Industry (DHI), 
Ministry of Steel and National Manufacturing Competitiveness Council (NMCC) with 
participation from various concerned stakeholders.

Revival of Public Sector Companies 

2463. SHRI DEVENDER GOUD T.: Will the Minister of HEAVY INDUSTRIES  
AND PUBLIC ENTERPRISES be pleased to state: 

(a) whether it is a fact that Board for Reconstruction of Public Sector Enterprises 
(BRPSE) has recommended for revival of 48 out of 58 Public Sector Companies 
and closure of 4 PSUs; 

(b) if so, the details of each of the PSU going to be revived and proposed to 
close;
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(c) whether any blueprint has been prepared for revival of companies and if 
so, the details thereon, company-wise; and 

(d) the losses incurred by each of the 58 companies since they have gone before 
BRPSE and the strength of employees in each company? 

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES 
AND PUBLIC ENTERPRISES (SHRI G.M. SIDDESHWARA): (a) and (b) The Board 
for Reconstruction of Public Sector Enterprises (BRPSE) had given recommendations 
in respect of 64 Central Public Sector Enterprises (CPSEs), (revival of 58 CPSEs 
and closure of 6 CPSEs), as given in the Statement-I (See below). 

(c) The details of the Government approvals are given in the Statement-II 
(See below).  

(d) The details of losses incurred and the number of employees in each of 64 
CPSEs are given in the Statement-III.

Statement-I

Recommendations in respect of 64 Central Public Sector Enterprises (CPSEs), 
(revival of 58 CPSEs and closure of 6 CPSEs)

Sl. No. Name of the Administrative Ministry/
Department/CPSE

Broad gist of the 
recommendation of BRPSE

1 2 3

Department of Heavy Industry

1. Hindustan Salts Ltd. Revival as a PSE.

2. Bridge & Roof Co. (India) Ltd. Revival as a PSE.

3. BBJ Construction Co. Ltd. Revival as a PSE.

4. Tyre Corporation of India Ltd. Revival as a PSE.

5. HMT Bearings Ltd. Revival as a PSE.

6. Praga Tools Ltd. Revival as a PSE.

7. NEPA Ltd. Revival as a PSE.

8. Richardson & Cruddas Ltd. Revival through Joint Venture/
disinvestment.

9. Tungabhadra Steel Products Ltd. Revival through Joint Venture/
disinvestment.

10. Bharat Pumps & Compressors Ltd. Revival through Joint Venture/
disinvestment.
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1 2 3

11. Cement Corporation of India Ltd. Revival as a PSE. Closure of 
Non-operating units and revival 
of 3 operating units.

12. HMT Machine Tools Ltd. Revival as a PSE.
13. Heavy Engineering Corporation Ltd. Revival as a PSE.
14. Andrew Yule & Co. Ltd. Revival as a PSE.
15. Instrumentation Ltd. Revival as a PSE.
16. Triveni Structurals Ltd. Revival as a PSE.
17. HMT Ltd. Revival as a PSE.
18. HMT Watches Ltd. Revival as a PSE–Closure of 

Bangalore unit and transfer 
of Ranibagh unit to State 
Government before its closure.

19. Bharat Ophthalmic Glass Ltd. Closure.
20. Bharat Yantra Nigam Ltd. Closure.
21. Bharat Heavy Plate & Vessels Ltd. Revival through financial 

restructuring & take-over by 
BHEL.

22. Hindustan Cables Ltd. Revival through Joint Venture/
disinvestment.

23. HMT Chinar Watches Ltd. R e v i v a l  t h r o u g h  e i t h e r 
transferring to State Govt. of 
Jammu and Kashmir or joint 
venture with any State/Central 
Govt. PSU/Private Sector.

24. Hindustan Photo Films Manufacturing 
Company Ltd.

Closure.

25. Scooters India Ltd. Revival through Joint Venture.
Ministry of Textiles

26. British India Corporation Ltd. Revival as a PSE.
27. National Textiles Corporation Ltd. Revival of IS mills as PSE 

units and 19 mills through Joint 
Venture.

28. National Jute Manufactures Corporation 
Ltd.

Revival as a PSE.

29. Elgin Mills Co. Ltd. Revival of Elgin Mill NO.2
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1 2 3
Department of Fertilizers

30. Madras Fertilizers Ltd. Revival as a PSE.
31. Fertilizers & Chemicals Travancore Ltd. Revival as a PSE.
32. Brahmaputra Valley Fertilizer 

Corporation Ltd.
Revival as a PSE.

Ministry of Shipping
33. Central Inland Water Transport 

Corporation Ltd.
Revival through Joint Venture/
disinvestment.

34. Hooghly Dock & Port Engineers Ltd. Revival as a PSE.

Department of Defence Production

35. Hindustan Shipyard Ltd. Revival as a PSE.

Department of Chemicals and Petrochemicals

36. Hindustan Organic Chemicals Ltd. Revival as a PSE.
37. Hindustan Insecticides Ltd. Revival as a PSE.

38. Hindustan Fluorocarbons Ltd. Revival by its Holding Company 
as a PSE.

Department of Pharmaceuticals

39. Hindustan Antibiotics Ltd. Revival as a PSE.

40. Bengal Chemicals & Pharmaceuticals 
Ltd.

Revival as a PSE.

41. Indian Drugs & Pharmaceuticals Ltd. Revival as a PSE.

42. IDPL (Tamil Nadu) Ltd. Merger with IDPL.

43. Bihar Drugs & Organic Chemicals Ltd. Merger with IDPL.

Ministry of Coal

44. Eastern	 Coalfields	 Ltd. Revival by its Holding Company 
as a PSE.

45. Bharat Coking Coal Ltd. Revival by its Holding Company 
as a PSE.

Ministry of Mines

46. Mineral Exploration Corporation Ltd. Revival as a PSE.

47. Hindustan Copper Ltd. Revival as a PSE.

Department of Scientific and Industrial Research

48. Central Electronics Ltd. Revival as a PSE.

Ministry of Water Resources

49. National Projects Construction 
Corporation Ltd.

Revival as a PSE.
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1 2 3

Ministry of Steel

50. Mecon Ltd. Revival as a PSE.

51. Bharat Refractories Ltd. Revival through financial 
restructuring & merger with 
SAIL.

52. Hindustan Steelworks Construction Ltd. Revival as a PSE.

Department of Agriculture and Co-operation

53. State Farms Corporation of India Ltd. Revival as a PSE.

Ministry of Petroleum and Natural Gas

54. Biecco Lawrie Ltd.

Ministry of Railways

55. Konkan Railway Corporation Ltd. Revival as a PSE.

56. Bharat Wagon & Engineering Co. Ltd. Revival as a PSE.

57. Braithwaite & Company Ltd Revival as a PSE.

58. Burn Standard Company Ltd. Revival through transfer of two 
wagon manufacturing units to 
D/o Railways and transfer of 
one refractory unit to M/o Steel.

Ministry of Housing and Urban Poverty Alleviation

59. Hindustan Prefab Ltd. Revival as a PSE.

Department of Food and Public Distribution

60. Hindustan Vegetable Oils Corporation 
Ltd.

Closure of Breakfast Food Unit.

Ministry of Development of North Eastern Region

61. North Eastern Handicrafts and 
Handlooms Development 
Corporation Ltd.

Revival as a PSE.

Ministry of Information and Broadcasting

62. National Film Development Corporation 
Ltd.

Revival as a PSE.

Department of Telecommunications

63. ITI Ltd. Revival as a PSE.

Department of Commerce

64. STCL Ltd. Closure.
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Statement-II 

The details of the Government approvals
(` in crore)

Sl. 
No.

Name of the 
Administrative Ministry/
Department/CPSE

Broad gist of the 
approval of the 

Government

Assistance approved 

Casha Non-Cashb ToTal 

1 2 3 4 5 6

Department of Heavy Industry 

1. Hindustan Salts Ltd. Revival as a PSE. The 
feasibility of forming a 
joint venture company 
for the management of 
salt factory may also be 
considered by D/o Heavy 
Industry.

4.28 73.30 77.58 

2. Bridge and Roof Co. 
(India) Ltd. 

Revival as a PSE 60.00 42.92 102.92 

3. BBJ Construction Co. 
Ltd. 

Revival as a PSE 54.61 54.61 

4. HMT Bearings Ltd. * Closure 7.40 43.97 51.37 

5. Praga Tools Ltd. Revival	 through	financial	
restructuring and merger 
with  HMT Machine 
Tools Ltd.

5.00 209.71 214.71 

6. Heavy Engineering 
Corporation Ltd. 

Revival as a PSE 102.00 1116.30 1218.30 

7. Cement Corporation of 
India Ltd. 

Rev iva l  a s  a  PSE. 
Closure of non-operating 
units and Revival of 3 
operating units.

184.29 1267.95 1452.24 

8. Richardson and Cruddas 
(1972) Ltd. 

Revival through Joint 
Venture/disinvestment

- - - 

9. Tungabhadra Steel 
Products Ltd.*

Closure - - - 

10. Bharat Pumps and 
Compressors Ltd. 

Revival as a PSE 3.37 153.15 156.52 



Written Answers to [19 March, 2015]   Unstarred Questions 207

1 2 3 4 5 6

11. HMT Machine Tools 
Ltd. 

Revival	 through	financial	
restructuring and JV 
formation with majority 
shareholding being held 
by JV partner.

859.04 196.38 1055.42 

12. Bharat Heavy Plate 
Vessels Ltd. 

Revival	 through	financial	
restructuring and takeover 
by BHEL.

34.00 665.61 699.61 

13. Andrew Yule & Co. 
Ltd. 

Revival as a PSE 87.06 458.14 545.20 

14. Instrumentation Ltd. Revival as a PSE. 48.36 549.36 597.72 

15. Tyre Corporation of 
India Ltd. 

Revival through Joint 
Venture/disinvestment.

-- 815.59 815.59 

16. NEPA Ltd. Revival as a PSE. 234.18 634.94 869.12 

17. Scooters India Ltd. Revival as a PSE. 90.38 111.58 201.96 

18. HMT Ltd. Revival as a PSE. 447.92 635.56 1083.48 

19. Bharat Ophthalmic Glass 
Ltd. 

Closure. 9.80 -- 9.80 

20. Bharat Yantra Nigam 
Ltd. 

Closure. 3.82 7.55 11.37 

21. Hindustan Photo Films Closure. 181.54 -- 181.54 

Manufacturing Company 
Ltd. 

22. HMT Watches Ltd. Closure. -- -- -- 

23. HMT Chinnar Watches 
Ltd. 

Closure. -- -- -- 

24. Hindustan Cables Ltd. Closure. -- -- -- 

Ministry of Mines 

25. Hindustan Copper Ltd. Revival as a PSE. -- 612.94 612.94 

26. Mineral Exploration 
Corporation Ltd.

Revival as a PSE. -- 104.64 104.64 

Ministry of Shipping 

27. Central Inland Water 
Transport Corporation 
Ltd.

Revival through Joint 
Venture/disinvestment.

73.60 280.00 353.60 

28. Hooghly Dock and Port 
Engineers Ltd. 

Revival through Joint 
Venture. 

286.81 631.30 918.11 
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1 2 3 4 5 6

Department of Defence Production 

29. Hindustan Shipyard Ltd. Revival	 through	financial	
restructuring and transfer 
from M/o Shipping to 
M/o Defence.

452.68 372.22 824.90

Ministry of Steel 

30. Mecon Ltd. Revival as a PSE. 93.00 23.08 116.08

31. Bharat Refractories Ltd. Revival	 through	financial	
restructuring and merger 
with SAIL.

-- 479.16 479.16

Ministry of Textiles 

32. National Textile 
Corporation Ltd. 

Revival as a PSE. Revival 
of 22 mills as PSE units 
and handing over 2 
mills to Government of 
Pondicherry.

39.23 - 39.23 

33. British India Corporation 
Ltd. 

Revival as a PSE. 338.04 108.93 446.97 

34. National Jute 
Manufactures Corporation 
Ltd.

Running of Kinnison and 
Khardah in West Bengal 
and Rai Bahhadur Hadrut 
Mill, Katihar in Bihar 
by NJMC and closure 
of remaining three mills, 
i.e. National, Union and 
Alexendra.

517.33 6815.06 7332.39 

Department of Pharmaceuticals 

35. Hindustan Antibiotics 
Ltd. 

Revival as a PSE. 137.59 267.57 405.16 

36. Bengal Chemicals and 
Pharmaceuticals Ltd.

Revival as a PSE. 207.19 233.41 440.60 

Department of Chemicals and Petrochemicals

37. Hindustan Organic 
Chemicals Ltd. 

Revival as a PSE. 250.00 110.46 360.46 

38. Hindustan Fluorocarbons 
Ltd. 

Revival as a PSE by its 
Holding Company.

12.53 56.52 69.05

39. Hindustan Insecticides 
Ltd. 

Revival as a PSE. - 267.29 267.29 
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1 2 3 4 5 6

Department of Fertilizers 

40. Fertilizers and Chemicals 
(Travancore) Ltd.

Revival as a PSE. - 670.37 670.37 

Department of Scientific and Industrial Research

41. Central Electronics Ltd. Revival as a PSE. - 16.28 16.28

Department of 
Agriculture and 
Co-operation

42. State Forms Corporation 
of India Ltd.

Revival as a PSE. 21.21 124.42 145.63

Ministry of Railways 

43. Konkan Railway 
Corporation Ltd. 

Revival as a PSE. 857.05 3222.46 4079.51 

44. Bharat Wagon & 
Engineering Company 
Ltd.

Revival	 through	financial	
restructuring and transfer 
to M/o Railways.

59.45 136.08 195.53 

45. Braithwaite & Company 
Ltd. 

Revival	 through	financial	
restructuring and transfer 
to M/o Railways.

4.00 280.21 284.21 

46. Burn Standard Company 
Ltd. 

Transfer of (i) Refractory 
unit at Salem to SAIL 
under M/o Steel and 
(ii) administrative control 
of BSCL (excluding 
Refractory unit at Salem) 
to M/o Railways on "as is 
where is" condition with 
financial	 restructuring.

75.43 1139.16 1214.59 

Ministry of Water Resources 

47. National Projects 
Construction Corporation 
Ltd.

Revival as a PSE -- 646.89 646.89 

Ministry of Housing and Urban Poverty Alleviation

48. Hindustan Prefab Ltd. Revival as a PSE -- 128.00 128.00 

Ministry of Information and Broadcasting

49. National Film 
Development Corporation 
Ltd.

Revival as a PSE 3.00 28.40 31.40 
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1 2 3 4 5 6

Ministry of Petroleum and Natural Gas
50. Biecco Lawrie Ltd. Revival as a PSE. -- 59.60 59.60 
Ministry of Development of North Eastern Region
51. North Eastern Handicrafts 

and Handlooms 
Development Corporation 
Ltd.

Revival as a PSE. 8.50 83.06 91.56 

Department of Telecommunications
52. ITI Ltd. Revival as a PSE. 3986.00 170.79 4156.79 
Ministry of Coal 
53. Eastern Coal Fields Ltd. Revival as a PSE by its 

Holding Company.
-- 2470.77 2470.77 

54. Bharat Coking Coal Ltd. Revival as a PSE by its 
Holding Company.

1350.00 3428.55 4778.55 

Department of Commerce 
55. STCL Ltd. Closure. -- -- -- 

ToTal 11135.08 30004.24 41139.32 
aCash Assistance involve budgetary support through equity/loan/grants
bNon-cash Assistance involve waiver of interest, penal interest, GOI loan, Guarantee fee, 
conversion of loan into equity/debentures etc.
*Earlier approved for revival, now approved for closure.

Statement-III

The details of losses incurred and the number of employees in each of 64 CPSEs
(` in lakh)

Sl. 
No.

Name of the CPSE Profit	 (+)/Loss(-) No. of 
Employee 

as on 
31.3.2014

2011-
12 

2012-13 2013- 14

1         2 3 4 5 6

1. Bengal Chemicals and 
Pharmaceuticals Ltd.

-1592 -1794 -2906 481

2. Brahmaputra Valley Fertilizer 
Corpn. Ltd.

-12881 -3264 -15829 944 

3. Fertilizers & Chemicals 
(Travancore) Ltd.

1980 -35396 -26495 2862 

4. Hindustan Antibiotics Ltd. -7227 -6937 -8423 1120 

5. Hindustan Fluorocarbons Limited 252 95 -2482 179 

6. Hindustan Insecticides Ltd. 160 292 185 1212 
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7. Hindustan Organic Chemicals Ltd. -7807 -13799 -17685 1146 

8. IDPL (Tamil Nadu) Ltd. -36 -341 NA NA 

9. Indian Drugs & Pharmaceuticals 
Ltd. 

-48988 -23958 -17443 114 

10. Madras Fertilizers Ltd. 11199 2444 10004 734  

11. Bharat Coking Coal Ltd. 82236 149880 171435 58960 

12. Eastern	 Coalfields	 Ltd.	 96213 165554 87223 71826 

13. ITI Ltd. -36980 -18206 -34426 7350  

14. Mahanagar Telephone Nigam Ltd. -410978 -532112 782072 36523

15. Hindustan Shipyard Ltd. -8598 -5517 -4621 1832 

16. North Eastern Handicrafts & 
Handloom Dev. Corpn. Ltd.

-151 -150 -232 9 

17. Andrew Yule & Company Ltd. 1185 1135 2229 15031 

18. Bharat heavy Plate & Vessels 
Ltd. 

1044 3504 NA NA 

19. Bharat Pumps & Compressors 
Ltd. 

-91 -2791 -524 7800

20. Braithwaite Burn & Jessop 
Construction Company Ltd.

477 4208 4412 866

21. Bridge & Roof Co.(India) Ltd. 4580 3840 1061 1477 

22. Cement Corpn. of India Ltd. 1943 811 1620 910 

23. Heavy Engineering Corpn. Ltd. 858 2038 29931 2035  

24. Hindustan Cables Ltd. -64827 -88505 NA NA 

25. Hindustan Salts Ltd. 22 74 111 111 

26. HMT Bearings Ltd. -1012 -207 -1598 62 

27. HMT Chinar Watches Ltd. -4404 -51 J6 NA NA 

28. HMT Ltd. -8220 -14537 8721 1434 

29. HMT Machine Tools Ltd. -4614 -4365 -5266 2567

30. HMT Watches Ltd. -22404 -24248 NA NA 

31. Instrumentation Ltd. -6769 -5409 -6861 1151  

32. Nepa Ltd. -7290 -8408 30886 621 

33. Richardson & Cruddas(1972) Ltd. -1626 -2949 -383 22 

34. Sambhar Salts Ltd. 106 30 44 115
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1         2 3 4 5 6

35. Scooters India Ltd. -1994 -600 1360 620 

36. Triveni Structurals Ltd. -5233 -7587 NA NA 

37. Tungabhadra Steel Products Ltd. -2875 -3115 -3191 84 

38. Tyre Corporation of India Ltd. -2086 -1636 NA NA 

39. Hindustan Prefab Ltd. 247 -370 47 262  

40. National Film Dev. Corpn. Ltd. 408 635 -321 98 

41. Hindustan Copper Ltd. 32344 35564 28642 4112 

42. Mineral Exploration Corpn. Ltd. 1732 2066 2546 1481 

43. Bharat Wagon & Engg. Co. Ltd. -867 -759 -667 755 

44. Braithwaite & Co. Ltd. 689 715 1043 328 

45. Burn Standard Company Ltd. -7610 -1966 -828 772 

46. Konkan Railway Corporation Ltd. 1874 -23541 1311 4847 

47. Central Electronics Ltd. -1591 -241 194 549 

48. Central Inland Water Transport 
Corpn. Ltd.

-1309 -2393 9545 296 

49. Hooghly Dock and Port Engineers 
Ltd. 

42114 -3984 10096 378 

50. Hindustan Steelworks Costn. Ltd. -2808 -1981 -1867 200 

51. Mecon Ltd. 13636 10102 4948 1673 

52. British India Corporation Ltd. -6030 -8278 NA NA 

53. National Jute Manufactures 
Corporation Ltd.

-3821 -1600 -655 53 

54. National Textile Corpn. Ltd. 13014 8512 -17571 8310 

55. National Projects Construction 
Corpn. Ltd.

4218 5097 4706 1355 

56. State Farms Corporation of India 
Ltd. 

Merged in National Seeds Corpn. Ltd. 

57. Praga Tools Ltd. Merged in HMT Machine Tools Ltd. 

58. Bharat Refractories Ltd. Merged in Steel Authority of India Ltd. 

59. Bharat Opthalmic Glass Ltd. Closed 

60. Bharat Yantra Nigam Ltd. Closed 
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61. Hindustan Photo Films 
Manufacturing Co. Ltd.

Closed -156059 NA NA 

62. Hindustan Vegetable Oils Corpn. 
Ltd. 

-2378 -1146 -2510 106 

63. Biecco Lawrie Ltd. -2013 -1195 -1439 446 

64. STCL Ltd. -28466 -29612 -35252 25 

NA: Not Available

Utilization of PSUs’ surplus land for new infrastructure projects 

2464. KUMARI SELJA: Will the Minister of HEAVY INDUSTRIES AND 
PUBLIC ENTERPRISES be pleased to state: 

(a) whether it is a fact that Government is planning to utilize the surplus land 
available with Public Sector Units (PSUs) for establishment of new infrastructure 
Projects in the country and if so, the details thereof; and 

(b) the details of the surplus land available with various PSUs and the action 
plan envisaged by Government and the details of the new infrastructure Projects 
being established?

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES 
AND PUBLIC ENTERPRISES (SHRI  G.M. SIDDESHWARA): (a) and (b) Details 
of land of Central Public Sector Enterprises (CPSEs) is maintained by the concerned 
CPSEs and is not centrally maintained. The decision regarding use of surplus land, if 
any,	 for	 business	 expansion,	 diversification,	 restructuring,	 setting	 up	 of	 infrastructure	
of new Projects or development either on its own or alongwith other is taken by 
Board of Directors of Central Public Sector Enterprises/concerned Administrative 
Ministries/Departments as per their requirements on case to case basis. 

Cut in allocation

2465. SHRI RITABRATA BANERJEE: Will the Minister of HOUSING AND 
URBAN POVERTY ALLEVIATION be pleased to state:

(a) whether it is a fact that there has been a cut in allocation for Housing and 
Urban Poverty Alleviation, if so, the amount of decrease; and;

(b) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING  AND URBAN 
POVERTY ALLEVIATION (SHRI BABUL SUPRIYO): (a) and (b) Yes, it is a fact 
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that there is a cut in allocation for Housing and Urban Poverty Alleviation.  The 
allocation and amount is as below:

(` in crores)

Allocation for 2014-15 Allocation for 2015-16 Amount Reduced

6008.62 5634.47 374.15

Regularization of garbage handling workers

2466. SHRI TIRUCHI SIVA: Will the Minister of HOUSING AND URBAN 
POVERTY ALLEVIATION be pleased to state:

(a) whether Government proposes to regularize the garbage handling workers of 
the municipalities who are currently employed through private contractors and receive 
meager pay;

(b) whether it is a fact that presently the municipalities do not even take the 
responsibility of providing them with the necessary protective gear;

(c) whether it is a fact that presently there is lack of any social security against 
morbidity and mortality that results from the work they do; and 

(d) whether Government proposes to take steps to address the above said concerns, 
if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING  AND URBAN 
POVERTY ALLEVIATION (SHRI BABUL SUPRIYO): (a) to (d) Regularisation of 
garbage handling workers comes under the purview of the State Governments and 
is a decentralized subject. Government of India does not intervene into the services 
of the garbage handling workers.

Poverty alleviation programmes

2467. SHRIMATI NAZNIN FARUQUE: Will the Minister of HOUSING AND 
URBAN POVERTY ALLEVIATION be pleased to state:

(a) the details of the poverty alleviation programmes/scheme being run/
implemented by the Government in the country current/last years;

(b) the physical targets set and achieved in each of the above schemes; and

(c)	 whether	 any	difficulties	 faced	during	 the	 implementation	of	 these	programmes,	
if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING  AND URBAN 
POVERTY ALLEVIATION (SHRI BABUL SUPRIYO): (a) The Ministry of Housing 
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and Urban Poverty Alleviation had been implementing a Centrally Sponsored Scheme 
Swarna Jayanti Shahari Rozgar Yojana (SJSRY) since 1997, which has been restructured 
into National Urban Livelihoods Mission (NULM) since September, 2013. NULM 
seeks to organize urban poor into Self-Help Groups (SHGs),  provide skill training 
to	 urban	 poor	 so	 that	 they	 can	 find	 gainful	 employment,	 provide	 interest	 subsidy	 on	
bank loans to the poor for setting up self employment ventures. The Mission has 
provision for construction and maintenance of shelters equipped with essential services 
for the urban homeless. The Mission also provides support to urban street vendors.

(b) The Targets and Achievements under Swarna Jayanti Shahari Rozgar Yojana 
(SJSRY)/National Urban Livelihoods Mission (NULM) during the 2013-14 and 
2014-15 are as under:–

Year No.	 of	 beneficiaries	
assisted for setting up 
Individual/Group micro 

enterprises

No.	 of	 beneficiaries	
provided skill 

training

Formation 
of Self 
Help 

Groups

Target Achievement Target Achievement Achievement

2013-14
(SJSRY+NULM)

160000 134160 400000 705507 25008

2014-15 
(NULM)

60000 23194 500000 156947 37856

(c)	 During	 the	 implementation	of	 the	programme	many	difficulties	 are	 faced	 such	
as	 selection	 of	 correct	 beneficiaries,	 empanelment	 of	 competent	 training	 providers,	
placement of trainees in jobs, general reluctance of banks to give loans to poor, etc.  
Ministry	 endeavors	 to	 overcome	 these	 difficulties	 by	 providing	 regular	 guidance	 to	
the States and  also by reviewing their performance.

Status of infrastructure sector to housing 

2468. SHRI K.C. TYAGI: Will the Minister of HOUSING AND URBAN 
POVERTY ALLEVIATION be pleased to state: 

(a) whether Government is committed to provide affordable housing and sanitation 
facilities to urban poor of the country, if so, the details thereof, State-wise; and 

(b) whether Government proposes to accord the status of 'infrastructure' sector 
to the housing sector for its promotion, if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING  AND URBAN 
POVERTY ALLEVIATION (SHRI BABUL SUPRIYO): (a) Provision of affordable 
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housing and sanitation facilities to urban poor falls in the domain of State Government 
and ULBs. Ministry of Housing and Urban Poverty Alleviation has been assisting 
States/UTs in providing affordable housing and basic civic amenities including 
sanitation to urban poor under its schemes. State-wise details of progress is given 
in the Statement (See below). 

(b) The Ministry of Housing and Urban Poverty Alleviation had requested Ministry 
of Finance to accord the status of 'infrastructure' sector to the housing sector, the 
request has not been agreed to by Ministry of Finance.

Statement

State/Union Territory-wise details of affordable housing facilities to urban poor 
being provided in the country through schemes JnNURM, RAY and AHP by the 

Ministry of Housing Urban Poverty Alleviation MoHUPA

(As on 2nd March 2015)

Sl. 
No.

State/UT No. of 
Projets

Central 
Share 

Sanctioned

Central 
Share 

Released 

Dwelling 
Units 

Sanctioned

Dwelling 
Units 

Under-
Progress

Dwelling 
Units 

Completed

Dwelling 
Units 

Occupied

1      2 3 4 5 6 7 8 9

1. A&N Island 1 8.90 5.53

2. Andhra 
Pradesh

72 1,126.93 1,118.66 77,599 15,501 60,965 33,780

3. Arunachal 
Pradesh

8 140.81 91.19 2,708 896 276 100

4. Assam 19 145.87 110.74 6,547 3,429 3,094 2,974

5. Bihar 42 683.58 426.20 40,379 19,070 10,033 480

6. Chandigarh 4 300.94 379.03 17,69 4,960 12,736 10,799

7. Chhattisgarh 35 499.43 411.86 36,297 14,65 17,422 7,956

8. D&N Haveli 2 2.38 1.67 96 96

9. Daman & Diu 1 0.51 0.29 14 14 14

10. Delhi 16 1,155.44 1,118.17 55,124 32,200 22,924 585

11. Goa 1.85

12. Gujarat 97 1,790.54 1,354.61 1,69,153 36,119 1,13,455 78,782

13. Haryana 32 568.83 329.07 21,065 2,119 12,270 9,605

14. Himachal 
Pradesh

10 81.55 54.52 2,430 1,360 770 210

15. Jammu & 
Kashmir

55 263.17 168.14 14,577 7,890 6,318 6,110
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16. Jharkhand 22 246.48 210.35 14,422 6,356 4,851 4,309

17. Karnataka 97 1,684.99 1,013.77 83,212 5,679 42,150 34,642

18. Kerala 65 419.79 404.46 44,270 9,241 33,452 32,836

19. Lakshadweep

20. Madhya 
Pradesh

89 855.59 638.61 54,123 13,422 27,744 5,588

21. Maharashtra 177 2,950.61 3,246.18 1,64,452 60,866 1,03,586 57,493

22. Manipur 7 76.26 76.26 4,079 303 3,776 3,776

23. Meghalaya 5 42.92 51.91 128 106 224 144

24. Mizoram 12 119.00 112.6 318 255 2,791 1,935

25. Nagaland 6 188.58 163.13 7,319 1,677 4,635 2,497

26. Odisha 62 565.70 346.27 26,551 685 9,653 9,414

27. Puducherry 4 37.15 40.75 1,542 800 742 177

28. Punjab 10 83.75 140.9 7,789 3,208 3,901 915

29. Rajasthan 98 1,090.25 865.13 67,245 28,812 27,793 22,683

30. Sikkim 4 46.98 46.9 293 38 255 149

31. Tamil Nadu 166 1,592.01 1,456.93 1,33,607 33,520 96,241 92,481

32. Telangana 52 1,074.93 1,016.92 89,960 12,674 71,660 49,208

33. Tripura 10 129.93 81.9 6,376 100 3,271 3,211

34. Uttar Pradesh 246 1,702.24 1,711.18 91,556 26,002 57,019 43,109

35. Uttarakhand 41 254.42 166.60 8,047 1,963 2,095 1,375

36. West Bengal 210 2,227.70 2,294.30 1,68,908 19,971 1,47,645 1,46,993

    Grand ToTal 1777 22,158.15 19,656.90 14,21,912 3,71,107 9,03,761 6,64,330

Pending proposals of Uttar Pradesh

2469. SHRI RAVI PRAKASH VERMA: Will the Minister of HOUSING AND 
URBAN POVERTY ALLEVIATION be pleased to state:

(a) whether several projects of accommodation to the poor are pending with the 
Union Government for approval, if so, the details thereof, State-wise, particularly 
pertaining to Uttar Pradesh;

(b) since when these projects are pending along with reasons for their pendency; and

(c) the time by when these projects are likely to be cleared?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING  AND URBAN 
POVERTY ALLEVIATION (SHRI BABUL SUPRIYO): (a) to (c) Government has 
set the target for providing pucca houses to all by 2022. Ministry is in the process 
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of launching a comprehensive “Housing for All” mission in place of its existing 
scheme. All States/UTs have been informed that proposals pending for appraisals 
under existing scheme may be submitted to this Ministry after launch of the new 
Mission as per its guidelines.

Rajiv Awas Yojana in Tamil Nadu

2470. SMRIMATI VIJILA SATHYANANTH: Will the Minister of HOUSING 
AND URBAN POVERTY ALLEVIATION be pleased to state:

(a)	 whether	 Government	 identified	 some	 specific	 slum	 pockets	 in	 Tamil	 Nadu	
to implement good housing under Rajiv Awas Yojana (RAY) scheme;

(b) whether those slum pockets would be considered especially in Tirunelveli 
Corporation limits (Thimmarajapuram etc.) if so, details thereof; and

(c)	 details	of	 implementation	of	New	Rajiv	Awas	Yojana	 (RAY)	 scheme	benefitting	
grassroots?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING  AND URBAN 
POVERTY ALLEVIATION (SHRI BABUL SUPRIYO): (a) and (b) Housing and 
colonisation are State subjects and the responsibility for rehabilitation of slums lies 
with the State Government. The Central Government, however, through its schemes 
assists the State Government for the purpose. 

A total of 21 projects under Rajiv Awas Yojana (RAY) have been sanctioned in 
Tamil Nadu with a total project cost of ` 406.33 crore and Central Share of ` 69.34 
crores for construction of total 6172 dwelling units (DUs) including 3 projects in 
Tirunelveli Corporation limits with a total project cost of ` 6.19 crore and Central 
Share of ` 2.53 crores for construction of total 111 dwelling units (DUs). 

(c) A total of 239 projects with a total project cost of ` 8,836.11 crores and 
Central Share of ` 4,903.63 crores have been approved for construction of 1,68,207 
dwelling units (DUs) out of which 2,501 DUs have been completed and 40 DUs 
have been occupied under RAY. However, Government has set the target for providing 
pucca houses to all by 2022. Ministry is in the process of launching a comprehensive 
“Housing for All” mission in place of its existing scheme. 

Uniform housing policy for States

2471. SHRI PARIMAL NATHWANI: Will the Minister of HOUSING AND 
URBAN POVERTY ALLEVIATION be pleased to state:

(a)  whether Government proposes to allow States to have uniform housing policy 
as	 different	 rules	 in	 different	 States	 make	 it	 difficult	 to	 have	 unified	 guidelines,	 if	
so, the details thereof; and



Written Answers to [19 March, 2015]   Unstarred Questions 219

(b) whether Government has appointed consultants in consultations with the State 
Governments to draft policies for housing with special accent on affordable housing 
for the economically weaker sections, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND 
URBAN POVERTY ALLEVIATION (SHRI BABUL SUPRIYO): (a) ‘Land’ and 
‘Colonisation’ are State subjects, therefore, it is the responsibility of  States 
to prepare their own housing policy according to their needs, local condition, 
geographical requirements etc.

(b) Government has appointed consultants for formulation of State Affordable 
Housing and Habitat Policy in consultations with the State Governments for Andhra 
Pradesh, Assam, Sikkim, Telangana and West Bengal.

Slum dwellers in the country

2472. SHRI  SANJAY  DATTATRAYA  KAKADE: Will the Minister of HOUSING 
AND URBAN POVERTY ALLEVIATION be pleased to state:

(a) The number of slum-dwellers, State-wise and top ten most populated slums 
in the country; and

(b) details of the programmes running in the country for rehabilitation of these 
slums, the details of the healthcare schemes focused on these slums?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING  AND 
URBAN POVERTY ALLEVIATION (SHRI BABUL SUPRIYO): (a) State-
wise details of slum dwellers as per Census 2011, are given in the Statement 
(See	 below).	 The	 office	 of	 the	 Registrar	 General	 and	 Census	 Commissioner	 (RGI)	
has informed that the census data are collected Enumeration Block (EB)-wise 
and not slum area-wise. Hence, details of most populated slums are not available 
from census separately.

(b) ‘Slum’ is a State subject, accordingly the responsibility for rehabilitation 
of slums is with the State Governments/ULBs. However, Ministry of Housing 
and Urban Poverty Alleviation has been assisting State Governments to address 
the issue of rehabilitation of slums. Ministry is in the process of launching a 
comprehensive mission for “Housing for All” including slums in place of existing 
schemes.

In addition, Ministry of Health and Family Welfare is implementing National 
Urban Health Mission (NUHM), a sub-mission under National Health Mission (NHM) 
to address the health care needs of the urban poor including slum dwellers.
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Statement

State-wise slum population in India as per Census-2011

State/UTs Slum Population@ Slum Population 
(In million)

          1 2 3

Andhra Pradesh 10186934 10.19

Arunachal Pradesh 15562 0.02

Assam 197266 0.20

Bihar 1237682 1.24

Chhattisgarh 1898931 1.90

Goa 26247 0.03

Gujarat 1680095 1.68

Haryana 1662305 1.66

Himachal Pradesh 61312 0.06

Jammu and Kashmir 662062 0.66

Jharkhand 372999 0.37

Karnataka 3291434 3.29

Kerala 202048 0.20

Madhya Pradesh 5688993 5.69

Maharashtra 11848423 11.85

Manipur NS NS

Meghalaya 57418 0.06

Mizoram 78561 0.08

Nagaland 82324 0.08

Odisha 1560303 1.56

Punjab 1460518 1.46

Rajasthan 2068000 2.07

Sikkim 31378 0.03

Tamil Nadu 5798459 5.80

Tripura 139780 0.14

Uttar Pradesh 6239965 6.24
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          1 2 3

Uttarakhand 487741 0.49

West Bengal 6418594 6.42

Andaman and Nicobar Islands 14172 0.01

Chandigarh 95135 0.10

Dadra and Nagar Haveli NS NS

Daman and Diu NS NS

Delhi 1785390 1.79

Lakshadweep NS NS

Puducherry 144573 0.14

IndIa 65494604 65.49
@ Slum Population estimated for 2613 slum reported cities/towns (includes 20 Census towns) 
out of 4041 statutory towns in Census 2011.

Note: ‘NS’ indicates slum not reported. 
Source: Census of India 2011, Primary Census Abstract for Slum.

Pukka house for slum dwellers

2473. SHRI BHUPINDER SINGH: Will the Minister of HOUSING AND URBAN 
POVERTY ALLEVIATION be pleased to state:

(a) the total population of the slum areas in the country, State-wise; 

(b) the steps taken by Government to settled them in pukka house; and 

(c) the expenditure made by Government of India to settled this slum area people 
in pukka house in last three years? 

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING  AND URBAN 
POVERTY ALLEVIATION (SHRI BABUL SUPRIYO): (a) As per Census 2011, 
the total slum population in the country is 65.49 million. The State-wise details are 
given in the Statement-I (See below).  

(b) and (c) 'Slum' and 'Housing' are State subjects and it is the responsibility 
of the State Governments/ULBs to make provision of housing for slum dwellers. 
Under Basic Services to the Urban Poor (BSUP) and Integrated Housing and Slum 
Development Programme (IHSDP) components of Jawaharlal Nehru National Urban 
Renewal Mission (JNNURM) and Rajiv Awas Yojana (RAY) schemes, Ministry of 
Housing and Urban Poverty Alleviation has assisted the State Governments to address 
the issue of rehabilitation of slums. State/UT-wise details of funds sanctioned by 



222 Written Answers to [RAJYA SABHA] Unstarred Questions

Government of India under these schemes in last 3 years and progress made are 
given in the Statement-II (See below). 

The Government has now set the target of providing pucca houses to all by 2022 
and this Ministry is in the process of launching a comprehensive Mission "Housing 
for All" for the purpose.

Statement-I

State wise slum population in India as per Census-2011

State/UTs Slum Population@ Slum Population 
(In million)

          1 2 3

Andhra Pradesh 10186934 10.19 

Arunachal Pradesh 15562 0.02 

Assam 197266  0.20 

Bihar 1237682 1.24 

Chhattisgarh 1898931 1.90

Gaa 26247 0.03 

Gujarat 1680095 1.68 

Haryana 1662305 1.66 

Himachal Pradesh 61312 0.06 

Jammu and Kashmir 662062 0.66 

Jharkhand 372999 0.37 

Karnataka 3291434 3.29 

Kerala 202048 0.20 

Madhya Pradesh 5688993 5.69 

Maharashtra 111348423 11.85 

Manipur NS NS 

Meghalaya 57418 0.06 

Mizoram 78561 0.08 

Nagaland 82324 0.08 

Odisha 1560303 1.56 

Punjab 1460518 1.46 
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          1 2 3

Rajasthan 2068000 2.07

Sikkim 21378 0.03 

Tamil Nadu 5798459 5.80 

Tripura 139780 0.14

Uttar Pradesh 6239965 6.24 

Uttarakhand 487741 0.49 

West Bengal 6418594 6.42 

Andaman and Nicobar Islands 14172 0.01 

Chandigarh 95135 0.10

Dadra and Nagar Haveli NS NS 

Daman and Diu NS NS 

Delhi 1785390 1.79

Lakshadweep NS NS

Puducherry 144573 0.14 

IndIa 65494604 65.49 
@ Slum Population estimated for 2613 slum reported cities/towns (includes 20 Census towns) 
out of 4041 statutory towns in Census 2011. 

Note: 'NS' indicates slum not reported. 
Source: Census of India 2011, Primary Census Abstract for Slum. 
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Assessment of needs for urban residential units

2474. SHRI AMBETH RAJAN: Will the Minister of HOUSING AND URBAN 
POVERTY ALLEVIATION be pleased to state:

(a) whether Government has made any assessment regarding providing residential 
units to needy urban people, if so, the details thereof; and

(b) whether the number of persons, who are in need of residential units, have 
come down as there are number of housing schemes were formulated and implemented/
still being implemented, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING  AND URBAN 
POVERTY ALLEVIATION (SHRI BABUL SUPRIYO): (a) As per the Technical 
Group constituted by Ministry of Housing and Urban Poverty Alleviation, housing 
shortage of 18.78 million was estimated in 2012. Out of which, 56.18% shortage 
(10.55 million units) had been estimated for the Economically Weaker Sections (EWS) 
and 39.44% (7.41 million units) for the Low Income Group (LIG) and 4.38% (0.82 
million) for the Middle Income Group (MIG) or higher.

(b) Yes, Sir. The housing shortage has come down from 24.71 million as 
estimated by the Technical Group in 2007 to 18.78 million in 2012 due to the 
various schemes/programmes. 

Schemes for promoting MSME in backward region

2475. SHRI MD. NADIMUL HAQUE: Will the Minister of MICRO, SMALL 
AND MEDIUM ENTERPIRSES be pleased to state:

(a) whether Government has any scheme/policy for promoting MSME Sector in 
the industrially backward and tribal region of the country;

(b)	 if	 so,	 the	 details	 of	 funds	 sanctioned	 for	 the	 same	 in	 financial	 year	 2015-16;

(c) whether the Ministry has any special incentive for jute industry of West 
Bengal; and 

(d) if so, the details of amount sanctioned and allotted and if not, whether 
Ministry has any plan to do so?

THE MINISTER OF STATE IN THE MINISTRY OF MICRO, SMALL AND 
MEDIUM ENTERPIRSES (SHRI GIRIRAJ SINGH): (a) and (b) The Ministry of 
Micro, Small and Medium Enterprises has been implementing various schemes and 
programmes for promotion of Micro, Small and Medium Enterprises (MSMEs) at all 
India level including industrially backward and tribal regions of the country. The major 
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schemes/programmes include Prime Minister’s Employment Generation Programme 
(PMEGP), Credit Guarantee Scheme, Credit Linked Capital Subsidy Scheme (CLCSS), 
National Manufacturing Competitiveness Programme, Cluster Development Programme, 
Marketing Development Assistance, Skill Development Programme, International 
Cooperation Scheme etc. For implementing various schemes for the development of 
MSMEs, Government has allocated ` 2,700.00 crore, ` 2,835.00 crore, ` 2,977.00 
crore and ` 3,327.00 crore for 2011-12, 2012-13, 2013-14 and 2014-15 respectively. 
Outlay allocated for the year 2015-16 is ` 2612.50 crore.

(c) and (d) Ministry of Micro, Small and Medium Enterprises have no scheme 
for providing incentive to jute industry. However, Government of India through the 
Ministry of Textile has various incentive schemes for the jute industry as a whole. 
The Government of India had launched Jute Technology Mission (2007-13) for overall 
growth of jute industry. Moreover, there are incentive schemes of acquisition of Plant 
and Machinery, Technology upgradation fund scheme for Textile and Jute Industry, 
Project	 on	 Noncloneable	 identification,	 tracking	 and	 tracing	 for	 B.Twill	 bales	 etc.	
Since almost 75% of Jute Mills are located in West Bengal, the Jute Industry of 
West	 Bengal	 has	 benefited	 immensely	 from	 such	 schemes.	

Twelfth Five Year Plan to MSMEs 

2476. SHRI PALVAI GOVARDHAN REDDY: Will the Minister of MICRO,    
SMALL AND MEDIUM ENTERPRISES be pleased to state:

(a)	 whether	 it	 is	 not	 a	 fact	 that	 Twelfth	 Five	Year	 Plan	 document	 identified	 and	
focused	 on	 credit	 and	 finance,	 technology	 upgradation	 marketing	 to	 MSMEs	 and	 if	
so, the details thereof;

(b) the amount that has been allocated to Ministry for this purpose in the Twelfth 
Plan, year-wise;

(c)	 whether	 Ministry	 feels	 that	 money	 so	 given	 is	 sufficient	 to	 implement	 the	
focused	 areas	 identified	 by	 the	 Twelfth	 Plan	 document;	 and	

(d) if not, how Ministry is planning to address the same? 

THE MINISTER OF STATE IN THE MINISTRY OF MICRO, SMALL AND 
MEDIUM ENTERPIRSES (SHRI GIRIRAJ SINGH): (a) and (b) The Twelfth Five Year 
Plan document is focused in the areas of Credit & Finance, Technology Upgradation, 
Marketing Assistance, Infrastructural Support, Skill Development, Institutional Structure 
etc. for Micro, Small and Medium Enterprises (MSME) sector. An amount of 
` 24,124.00 crore was allocated to Ministry of MSME for Twelfth Five Year Plan 
(2012-17) to implement various schemes and programmes for the development of the 
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MSME	 sector.	 The	 amount	 allocated	 for	 first	 four	 years	 of	 the	 Twelfth	 Plan	 period	
i.e. 2012-13, 2013-14, 2014-15 and 2015-16 is ` 2,835.00 crore, ` 2,977.00 crore, 
` 3,327.00 crore and ` 2,612.51 crore respectively.

(c) and (d) Yes, Sir.

Comprehensive women entrepreneur development programme

2477. SHRIMATI VIJILA SATHYANANTH: Will the Minister of MICRO, 
SMALL AND MEDIUM ENTERPRISES be pleased to state:

(a) whether Government brings out comprehensive women entrepreneur 
development programmes to empower and educate women countrywide to promote 
self employment;

(b)	 whether	 this	 make	 them	 self	 sufficient,	 empowered,	 utilizing	 youth	 skilled	
manpower to generate income; and

(c) if so, the details thereof with detailed information of schemes implemented 
or to be implemented for graduated women under the age group of 45?

THE MINISTER OF STATE IN THE MINISTRY OF MICRO, SMALL AND 
MEDIUM ENTERPRISES (SHRI GIRIRAJ SINGH): (a) to (c) Ministry of Micro, 
Small and Medium Enterprises has been implementing Trade Related Entrepreneurship 
Assistance and Development (TREAD) Scheme for Women. The scheme envisages 
economic empowerment exclusively of women through trade related training, 
information and counseling extension activities related to trades, products, services 
etc.	 Under	 the	 Scheme	 financial	 loans	 are	 provided	 by	 Nationalized	 Banks	 and		
grants by Government of India at the rate of 30% of the loan subject to maximum 
limit of ` 30.00 lakh through NGOs for capacity building and for undertaking self-
employment ventures by women in non-farm activities. Ministry of MSME  also 
conducts Skill Development Training Programmes for women to upgrade their skills 
for self and wage employment and generate income. Under Mahila Coir Yojana, 
financial	 assistance	 is	 provided	 for	 motorized	 ratts	 for	 spinning	 coir	 yarn	 to	 women	
artisans after giving training. Government provides motorized rats/motorized traditional  
ratts at 75% cost subsidy subject to a maximum ceiling of ` 7500/-  for motorized 
ratts and ` 3200/- for motorized traditional ratts. The remaining 25% is raised by 
the	 beneficiaries.	 Under	 the	 Prime	 Minister’s	 Employment	 Generation	 Programme	
(PMEGP), the women entrepreneurs are provided additional subsidy of 10% over and 
above the general category entrepreneurs in both rural and urban areas, with reduced 
beneficiary	 contribution	 of	 5%	 of	 project	 cost	 as	 against	 10%	 for	 general	 category.	
Under the Micro and Small Enterprises-Cluster Development Scheme (MSE-CDP), 
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there is special dispensation for women entrepreneurs in Soft and Hard Intervention 
ranging from additional 15% to 20% of GoI grant.

Employment generation in manufacturing sector

2478. SHRI PARIMAL NATHWANI: Will the Minister of MICRO, SMALL 
AND MEDIUM ENTERPRISES be pleased to state:

(a) whether Government proposes to explore novel ways of generating employment 
opportunities in the manufacturing sector in rural India including Jharkhand and 
Gujarat, if so, the details thereof; and 

(b) the details of sector/new areas being encouraged in the country with special 
reference to Jharkhand and Gujarat during each of the last three years, year-wise?

THE MINISTER OF STATE IN THE MINISTRY OF MICRO, SMALL AND 
MEDIUM ENTERPRISES (SHRI GIRIRAJ SINGH): (a) Government in the Ministry 
of Micro, Small and Medium Enterprises has been implementing a credit-linked subsidy 
programme named Prime Minister’s Employment Generation Programme (PMEGP) 
since 2008-09 through Banks with Khadi and Village Industries Commission (KVIC) 
as nodal agency at the national level for generating employment in rural as well as 
urban area of the country including Jharkhand and Gujarat by setting up of micro-
enterprises	 in	 the	 non-farm	 sector.	 Under	 PMEGP,	 general	 category	 beneficiaries	 can	
avail of margin money subsidy of 25% of the project cost in rural areas and 15% in 
urban	 areas.	For	 beneficiaries	 belonging	 to	 special	 categories	 such	 as	 scheduled	 castes,	
scheduled tribes, OBCs, minorities, women, ex-servicemen, physically handicapped, 
beneficiaries	belonging	 to	North	Eastern	Region,	 hill	 and	border	 areas,	 etc.,	 the	margin	
money subsidy is 35% in rural areas and 25% in urban area. The maximum cost of 
project is ` 25 lakh in the manufacturing sector and ` 10 lakh in the service sector. 

(b) Under PMEGP, any industry related to agro and food processing, rural 
engineering enterprises, mineral based items ,forest based units, polymer and chemical 
based	units,	 textiles/apparel	 items	 and	 services	 sector	 can	be	 taken	up	 the	beneficiaries.

Under PMEGP, a total of 2.94 lakh micro enterprises have been assisted with 
a margin money subsidy of ` 5734.03 crore providing employment to an estimated 
25.76 lakh persons since its inception till 31.01.2015.   

The release of margin money subsidy which is treated as target as also the 
achievements in term of the margin money subsidy utilized, the corresponding number 
of projects assisted and estimated employment generated under PMEGP in Jharkhand 
and Gujarat during the last three years is given below:
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Year/State Margin money 
subsidy 
released 

(` in lakh) 

Margin money 
subsidy 

utilized #
(` in lakh) 

Number 
of projects 

assisted

Estimated 
employment 

generated 
(No. of 
persons)

Jharkhand

2011-12 3620.64 3486.33 2372 7116

2012-13 3396.37 3423.46 2297 11466

2013-14 4508.29 4533.11 2612 13062

Gujarat

2011-12 6101.97 6147.35 1863 18662

2012-13 5640.48 3304.67 1066 11095

2013-14 2522.22 4401.81 914 14777
# Including un-utilized balance funds of previous year.

Assistance for khadi polyster

†2479. SHRI LAL SINH VADODIA: Will the Minister of MICRO, SMALL 
AND MEDIUM ENTERPRISES be pleased to state:

(a) whether it is a fact that institutions involved in making polyster khadi have 
not received assistance for production from Government for last three years; 

(b) if so, whether Government would take immediate action to provide assistance 
to those institutions; and 

(c) if so, by when and if not, the reason therefor?

THE MINISTER OF STATE IN THE MINISTRY OF MICRO, SMALL AND 
MEDIUM ENTERPRISES (SHRI GIRIRAJ SINGH): (a) No, Sir. Government has 
in 2010-11 introduced the Market Development Assistance (MDA) Scheme in place 
of	 the	 erstwhile	 scheme	 of	 Rebate.	 Under	 MDA,	 financial	 assistance	 is	 provided	 to	
khadi and polyvastra producing institutions @ 20% of the value of production of 
khadi and polyvastra to be shared among artisans, producing institutions and selling 
institutions in the ratio 25:30:45. 

Government in the Ministry of MSME through Khadi and Village Industries 
Commission (KVIC) has also been implementing a scheme named Interest Subsidy 
Eligibility	 Certificate	 (ISEC)	 for	 making	 available	 concessional	 working	 capital	 credit	
to khadi and polyvastra producing institutions. Under ISEC, credit at a concessional 

†Original notice of the question was received in Hindi.
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rate of interest of 4% per annum for working capital, is made available to khadi 
and polyvastra producing institutions and the difference between the actual rate of 
interest charged by banks and 4% is provided as subsidy.  

The	 details	 of	 financial	 assistance	 provided	 by	 KVIC	 to	 polyvastra	 producing	
institutions under MDA scheme and ISEC scheme during the last three years is 
given below:

(` in crore)

Year Funds provided by KVIC 
under MDA scheme

Funds provided by KVIC 
under ISEC scheme

2011-12 8.32 1.36
2012-13 2.65 0.80
2013-14 10.04 3.07

(b) and (c) Do not arise.

Steps taken to protect SMEs

2480. SHRI VIJAY GOEL: Will the Minister of MICRO, SMALL AND MEDIUM 
ENTERPRISES be pleased to state:

(a) whether Government has taken any fresh steps to protect the small and 
medium enterprises and if so, the details thereof; and

(b) whether Government's initiative have helped the sector in mitigating the 
hardships of the small and medium enterprises and if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF MICRO, SMALL AND 
MEDIUM ENTERPRISES (SHRI GIRIRAJ SINGH): (a) To protect and promote 
the Micro, Small and Medium Enterprises (MSMEs), the Ministry of Micro, Small 
and Medium Enterprises is implementing various Schemes/Programmes relating to 
credit, infrastructure development, technology upgradation, marketing assistance etc. 
The major schemes include Credit Guarantee Scheme, Credit Linked Capital Subsidy 
Scheme, Cluster Development Programme, National Manufacturing Competitiveness 
Programme, Marketing Assistance Scheme and Prime Minister’s Employment Generation 
Programme. Furthermore, the Government is continuously expanding the coverage of 
the schemes and strengthening their implementation.

(b) The steady annual growth rate in MSME registration (i.e. above 10 per cent) 
in the recent years is a pointer to the fact that Government’s policies and initiatives 
are meeting the desired objectives. The growth rate of Entrepreneur Memorandum 
(Part–II) (MSME) in the last three years is as follows:
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Period Growth Rate of EM-II (MSME)

2010-2011 12.23

2011-2012 18.64

2012-2013 13.91

2013-2014 11.45

Persons working in MSME 

2481. SHRI MOHD. ALI  KHAN: Will the Minister of MICRO, SMALL AND 
MEDIUM ENTERPRISES be pleased to state:

(a) the details of the people encouraged/working in MSME sector; and 

(b) the welfare measures taken for them along with funds spent in Eleventh 
and Twelfth Plan period?  

THE MINISTER OF STATE IN THE MINISTRY OF MICRO, SMALL AND 
MEDIUM ENTERPRISES (SHRI GIRIRAJ SINGH): (a) As per Fourth All India 
Census of Micro, Small and Medium Enterprises (MSME) sector (with base reference 
year 2006-07), wherein the data was collected till 2009 and results published in 
2011-12, and data extracted from Economic Census 2005 conducted by Central 
Statistics Office (CSO), Ministry of Statistics and Programme Implementation 
(MoSPI), for activities excluded from Fourth Census, namely wholesale/retail trade, 
legal, educational and social services, hotel and restaurants, transports and storage 
and warehousing (except cold storage), the total employment in the Micro, Small 
and Medium Enterprises (MSME) sector is estimated as 805.24 lakh.

(b) Ministry of MSME has been implementing various schemes and programmes 
to facilitate the promotion and development of MSMEs. Through these schemes, 
development of entrepreneurship, improving their technical and managerial skills, 
creating wage and self employment, enhancing production and productivity of MSME 
products, accessing markets, facilitating collateral free bank loans etc. to MSME 
entrepreneurs are envisaged.

Ministry of MSME was allocated ` 10,330 crores for Elventh Five Year Plan 
(FYP) for implementing various schemes, out of which an expenditure of ` 8,743 
crores was made.

For Twelfth FYP, an outlay of ` 24,124 crores has been allocated. The budgeted 
allocation	 and	 utilization	 during	 first	 4	 years	 of	 the	 plan	 period	 is	 as	 under:	



234 Written Answers to [RAJYA SABHA] Unstarred Questions

(` in crore)

Financial Year Allocation Utilization 

2012-13 2,835.00 2,235.56

2013-14 2,977.00 2,277.01

2014-15 3,327.00 2,102.82*

2015-16 2,612.50 -
*Till 24.2.2015

Contribution of MSMEs to GDP

2482. DR. BHALCHANDRA MUNGEKAR: Will the Minister of MICRO, SMALL 
AND MEDIUM ENTERPRISES be pleased to state:

(a) the contribution of MSMEs in GDP, employment and exports during the last 
five	 years,	 information	 year-wise;

(b)	 the	 total	 private	 investment	 in	 this	 sector	 during	 the	 last	 five	 years;	 and

(c) whether Government consider giving more incentives to this sector in future 
and the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF MICRO, SMALL 
AND MEDIUM ENTERPRISES (SHRI GIRIRAJ SINGH): (a) As per the revised 
methodology	 suggested	 by	 Central	 Statistics	 Office	 (CSO),	 Ministry	 of	 Statistics	 and	
Programme Implementation (MoSPI), on the basis of the data on Gross Domestic 
Product	 (GDP)	 published	 by	 CSO,	 MoSPI	 and	 final	 results	 of	 the	 latest	 Census	
(Fourth Census), conducted (with base reference year 2006-07), wherein the data 
was collected till 2009 and results published in 2011-12, the estimated contribution 
of Micro, Small and Medium Enterprises (MSME) sector (including service segment) 
to GDP during 2008-09, 2009-10, 2010-11, 2011-12 & 2012-13 are 36.12%, 36.05%, 
36.69%, 37.97% and 37.54% respectively. 

The Government monitors the employment in the MSME sector in the country 
by conducting All India Census of the sector, periodically. As per the latest Census 
(Fourth Census), conducted (with base reference year 2006-07), wherein the data 
was collected till 2009 and results published in 2011-12, as well as data extracted 
from Economic Census 2005 conducted by CSO, MoSPI, for activities excluded from 
Fourth Census, namely wholesale/retail trade, legal, educational and social services, 
hotel and restaurants, transports and storage and warehousing (except cold storage), 
the total employment in the MSME sector is ` 805.24 lakh.
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Based on the export data maintained by Director General of Commercial 
Intelligence and Statistics, Ministry of Commerce and the information available with 
this	Ministry	 about	MSME	products	 having	 significant	 export,	 the	 share	 of	MSMEs	 in	
India’s total export, for the year 2011-12, 2012-13 and 2013-14, has been estimated 
as 43.00%, 43.00% and 42.40% respectively.

(b)	 Information	 on	 investment	 in	MSMEs	was	 collected	 as	market	 value	 of	 fixed	
assets, as part of Fourth All India Census of MSME, 2006-07. The total investment 
in MSMEs, excluding those engaged in wholesale/retail trade, legal, educational and 
social services, hotel and restaurants, transports and storage and warehousing (except 
cold storage), in the country is ` 6,89,954.88 crore.

(c) The Ministry of MSME has been providing incentives to the MSMEs 
through the implementation of various Schemes and programmes at all India level. 
The Major schemes/programmes include Prime Minister Employment Generation 
Programme,	 Market	 Development	 Assistance,	 Interest	 Subsidy	 Eligibility	 Certificate	
Scheme, Scheme for Enhancing Productivity and Competitiveness of Khadi Industry 
and Artisans, Scheme of Fund for Regeneration of Traditional Industries (SFURTI), 
Khadi reform and Development Programme, Coir Udyami Yojana, Mahila Coir 
Yojana, Credit Guarantee Scheme, Credit Linked Capital Subsidy Scheme (CLCSS), 
National Manufacturing Competitiveness Programme, Cluster Development Programme 
and Skill Development Programme, etc. The Ministry is continuously monitoring 
the	 implementation	 of	 these	 schemes	 with	 suitable	 modifications	 and	 upgradation	 to	
increase	 their	 efficiency.

Loans provided by KVIC

2483. SHRI AAYANUR MANJUNATHA: Will the Minister of MICRO, SMALL 
AND MEDIUM ENTERPRISES be pleased to state:

(a) the loans provided to economically weaker sections through Khadi and Village 
Industries Commission (KVIC) during the last three years; 

(b) the social objectives of Khadi and Gramodyog Commission and the works 
implemented by it in the areas coming under its network and outside its ambit; 

(c) the details of special schemes being initiated by Khadi and Gramodyog 
Commission to make poor and rural people of the country self-reliant, State-wise; 
and 

(d) whether Khadi and Village Industries Commission has any proposal to 
manufacture green cloth by spinning yarn on solar spinning wheel and if so, the 
details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF MICRO, SMALL AND 
MEDIUM ENTERPRISES (SHRI GIRIRAJ SINGH): (a) At present there are no 
schemes whereby Khadi and Village Industries Commission (KVIC) provides loan 
to economically weaker sections.

(b) Khadi and Village Industries Commission (KVIC) is a statutory body 
established under KVIC Act 1956, mandated to promote and develop khadi and 
village industries (KVI) through generation of employment opportunities in rural 
areas, thereby creating self-reliance amongst the people and building up a strong rural 
community spirit. KVIC has been implementing various schemes of the Ministry of 
Micro, Small and Medium Enterprises for the promotion and development of khadi 
and village industries in the country.

(c) KVIC has been implementing a number of schemes for the holistic 
development and promotion of khadi and village industries (KVI) sector to make 
poor and rural people of the country self-reliant, which include:

(i) Market Development Assistance (MDA) under which assistance is provided 
@ 20% of value of production khadi and polyvastra to be shared among 
artisans, producing institutions and selling institutions in the ratio 25:30:45. 

(ii)	 Interest	 Subsidy	 Eligibility	 Certification	 (ISEC)	 scheme	 for	 providing	 bank	
loans for khadi and polyvastra at subsidized rates of interest. 

(iii) Workshed Scheme for Khadi Artisans for providing assistance for construction 
of worksheds. 

(iv) Scheme of Fund for Regeneration of Traditional Industries (SFURTI) under 
which assistance for replacement of obsolete equipments, setting up common 
facilities centres, product development, market promotion and other support 
are provided in clusters. 

(v) Strengthening Infrastructure of existing Weak Khadi Institutions and Assistance 
for Marketing Infrastructure envisaging renovation of khadi sales outlets and 
providing assistance for strengthening infrastructure of existing weak selected 
institutions. 

(vi) Khadi Karigar Janashree Bima Yojana to provide insurance cover to khadi 
artisans. 

(vii) Khadi Reform and Development Programme (KRDP) to revitalize the 
khadi sector with enhanced sustainability of khadi, increased incomes and 
employment for spinners and weavers, increased artisans’ welfare and achieve 
synergy with village industries. 
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Government in the Ministry of MSME has also launched a Programme for 
the Hill, Border and Left Wing Extremism (LWE) affected areas in respect of 100 
institutions under KRDP.

In addition, Government in the Ministry of MSME has also been implementing a 
major credit-linked subsidy programme named Prime Minister’s Employment Generation 
Programme (PMEGP) through Banks with KVIC since 2008-09 for generating self-
employment in the country by setting up micro-enterprises in the non-farm sector. 
State-wise release of margin money subsidy which is treated as target as also the 
achievements in term of the margin money subsidy utilized, the corresponding number 
of projects assisted and estimated employment generated during the last three years 
is given in the Statement (See below).

(d) KVIC has sanctioned a pilot project to an Institution for production of cloth 
through New Model Charkhas using solar energy.

Statement

State-wise margin money subsidy released and utilized, number of projects 
assisted and estimated employment generated

Sl. 
No.

State/UT Margin 
money 
subsidy 
released 

(` in lakh)

Margin 
money 
subsidy 
utilized# 

(` in lakh)

Number 
of projects 

assisted

Estimated  
employment 

generated 
(No. of 
persons)

 1        2 3 4 5 6

  2011-12

1. Jammu and Kashmir 2780.57 2983.42 1920 15360

2. Himachal Pradesh 1141.28 1152.51 809 4248

3. Punjab 1695.61 1756.94 899 4622

4. UT Chandigarh 0.00 39.98 38 144

5. Uttarakhand 1123.74 1059.62 894 6942

6. Haryana 1396.25 1353.79 786 7418

7. Delhi 213.02 189.69 195 906

8. Rajasthan 3684.10 3518.29 2075 14955

9. Uttar Pradesh 18851.45 18599.43 5569 59901

10. Bihar 7417.30 9873.73 4887 35193

11. Sikkim 0.00 113.87 64 253
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 1        2 3 4 5 6

12. Arunachal Pradesh 349.25 431.63 375 1516

13. Nagaland 695.46 1155.94 556 6545

14. Manipur 630.42 869.51 564 3142

15. Mizoram 508.00 723.57 418 3404

16. Tripura 2868.06 2539.45 1812 16079

17. Meghalaya 833.42 1228.13 712 3273

18. Assam 4035.14 5544.99 5280 44205

19. West Bengal 5581.67 5581.67 5806 61092

20. Jharkhand 3620.64 3486.33 2372 7116

21. Odisha 4220.87 4194.51 2259 20905

22. Chhattisgarh 3182.97 3306.12 1510 10345

23. Madhya Pradesh 5172.54 5419.41 1943 16256

24. Gujarat* 6101.97 6147.35 1863 18662

25. Maharashtra** 4730.07 4548.95 2705 24661

26. Andhra Pradesh 5568.30 5497.37 1672 37336

27. Karnataka 3863.96 3872.13 1852 14971

28. Goa 215.22 296.12 155 2467

29. Lakshadweep 0.00 10.52 12 25

30. Kerala 2910.66 2928.85 1629 9195

31. Tamil Nadu 7383.44 7164.15 3228 43473

32. Puducherry 164.32 79.22 72 361

33. Andaman and 
Nicobar Islands

83.22 116.47 204 552

ToTal 101022.92 105783.66 55135 495523

   2012-13

1. Jammu and Kashmir 3667.37 3413.99 2036  17452

2. Himachal Pradesh 1449.60 1350.84 916 4522

3. Punjab 1691.03 1417.92 770 5206

4. UT Chandigarh 135.38 68.63 55 239

5. Uttarakhand 1979.18 2043.16 1426 8368

6. Haryana 1898.29 1511.38 927 4867

7. Delhi 368.98 133.52 161 1284
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 1        2 3 4 5 6

8. Rajasthan 6737.25 6223.97 2623 21252

9. Uttar Pradesh 14789.65 12968.42 4529 49883

10. Bihar 7234.44 7669.08 3150 19106

11. Sikkim 216.09 88.49 49 283

12. Arunachal Pradesh 290.74 296.50 261 2364

13. Nagaland 1049.83 1101.32 436 5570

14. Manipur 1057.31 1098.49 660 3541

15. Mizoram 724.52 545.82 517 3201

16. Tripura 2867.73 2441.35 1604 10228

17. Meghalaya 1194.87 869.07 458 2160

18. Assam 6614.04 5801.15 7336 26976

19. West Bengal 7326.41 7382.49 6632 52624

20. Jharkhand 3396.37 3423.46 2297 11466

21. Odisha 7937.60 7518.67 3735 29937

22. Chhattisgarh 4456.80 3714.39 1748 12026

23. Madhya Pradesh 9831.73 9097.43 3201 27825

24. Gujarat* 5640.48 3304.67 1066 11095

25. Maharashtra** 6875.19 6794.14 3640 22358

26. Andhra Pradesh 7190.36 5655.41 1968 17982

27. Karnataka 6318.62 3580.73 1251 10103

28. Goa 387.68 83.87 46 355

29. Lakshadweep 0 0 0 0

30. Kerala 3265.49 3343.35 1872 12396

31. Tamil Nadu 6084.27 4916.28 2244 32723

32. Puducherry 17.00 83.79 54 294

33. Andaman and 
Nicobar Islands

149.75 124.62 216 560

ToTal 122844.05       108066.40 57884 428246

   2013-14

1. Jammu and Kashmir 2994.07 3226.20 1855 12301

2. Himachal Pradesh 1742.71 1613.84 1112 5188

3. Punjab 2993.38 2477.06 979 7629

4. UT Chandigarh 202.70 59.11 55 385
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 1        2 3 4 5 6

5. Uttarakhand 2246.04 2099.99 1236 7335

6. Haryana 1550.54 2075.51 935 5866

7. Delhi 0 164.74 142 1136

8. Rajasthan 3331.20 4064.94 1280 13471

9. Uttar Pradesh 13988.57 15104.91 4354 44044

10. Bihar 8136.60 7725.19 3121 20013

11. Sikkim 0 108.09 66 255

12. Arunachal Pradesh 963.25 889.42 657 6570

13. Nagaland 1882.67 1125.77 421 4373

14. Manipur 1750.20 1591.34 733 5277

15. Mizoram 1210.87 886.40 777 5050

16. Tripura 1109.32 2225.25 1307 9074

17. Meghalaya 759.19 600.13 397 1386

18. Assam 3619.41 7393.07 8255 29332

19. West Bengal 6017.77 5596.72 3216 24189

20. Jharkhand 4508.29 4533.11 2612 13062

21. Odisha 3629.32 4075.76 2146 16653

22. Chhattisgarh 2559.67 2118.61 921 6106

23. Madhya Pradesh 9038.13 7973.02 2462 19442

24. Gujarat* 2522.22 4401.81 914 14777

25. Maharashtra ** 4327.19 4737.62 2186 20183

26. Andhra Pradesh 3036.32 4610.54 1453 18200

27. Karnataka 5295.41 7837.31 2778 25752

28. Goa 0 143.86 79 412

29. Lakshadweep 0 3.18 4 8

30. Kerala 2710.19 2756.94 1505 11507

31. Tamil Nadu 5839.78 5216.93 2268 29107

32. Puducherry 484.25 43.17 43 170

33. Andaman and 
Nicobar Islands

387.02 164.94 224 654

ToTal 98836.38 107644.48 50493 378907
#  Including un-utilized  balance funds of previous year. 
* Including Daman and Diu. 
** Including Dadra and Nagar Haveli
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Making co-operative entrepreneurship attractive

†2484. DR. CHANDRAPAL SINGH YADAV: Will the Minister of MICRO, 
SMALL AND MEDIUM ENTERPRISES be pleased to state:

(a) whether any efforts are being made to attract the future generations towards 
co-operative entrepreneurship and if so, the details thereof; and 

(b) if not, the details of efforts being made in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF MICRO, SMALL AND 
MEDIUM ENTERPRISES (SHRI GIRIRAJ SINGH): (a) Government in the Ministry of 
Micro, Small and Medium Enterprises has been implementing a cluster-based scheme 
named Scheme of Fund for Regeneration of Traditional Industries (SFURTI) through 
Khadi and Village Industries Commission (KVIC) and the Coir Board. Societies 
registered under Societies Registration Act, 1860 and Co-operative Societies are eligible 
to work as implementing agencies in the scheme. Under SFURTI, khadi, village 
industries and coir clusters have been taken up for development by providing them 
with improved equipments, common facilities centres, business development services, 
training, capacity building and design and marketing support, etc. 101 clusters (29 
Khadi, 47 Village Industries and 25 Coir clusters) have been developed under this 
scheme. SFURTI Scheme has been revamped in Twelfth Plan and 71 clusters with 
an outlay of ` 149.44 crore are proposed to be developed in the Ist phase.

In addition to SFURTI, Government in the Ministry of MSME has also been 
implementing a credit-linked subsidy programme named Prime Minister’s Employment 
Generation Programme (PMEGP) since 2008-09 with KVIC as nodal agency at the 
national level for generating employment in the country by setting up of micro-
enterprises in the non-farm sector. Institutions registered under Societies Registration 
Act,1860 and Co-operative Societies are eligible to setup micro-enterprises under 
PMEGP.

(b) Does not arise.

Credit Rating Scheme for MSME

2485. SHRI VIVEK GUPTA: Will the Minister of MICRO, SMALL AND 
MEDIUM ENTERPRISES be pleased to state:

(a) whether it is a fact that SMEs have challenged the ratings provided under 
the Credit Rating Scheme by National Small Industries Corporation (NSIC), if so, 
the details and action taken thereof;

†Original notice of the question was received in Hindi.
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(b)	 the	details	 of	 the	number	of	 beneficiaries	 under	 the	Scheme	 since	 formulation	
in 2004-05 to 2014-15 State-wise and year-wise; 

(c) the details of the amount of subsidy given and amount collected annually 
under the scheme since 2005 to 2015 year-wise; and

(d) how does NSIC monitor the rating fees charged by the Rating Agencies, as 
the amount payable as fees varies amongst various agencies under the scheme?

THE MINISTER OF STATE IN THE MINISTRY OF MICRO, SMALL AND 
MEDIUM ENTERPIRSES (SHRI GIRIRAJ SINGH): (a) The “Performance and Credit 
Rating Scheme” of the Ministry is implemented through National Small Industries 
Corporation (NSIC), a PSU under this Ministry. Rating under the scheme is being 
carried out through empanelled Rating Agencies, selected by the eligible Micro or 
Small Enterprise (MSE). No instance has been brought to the notice of NSIC wherein 
a MSE has challenged the rating.

(b) State-wise and year-wise details of number of beneficiaries under the 
scheme, during 2004-05 to 2014-15 (upto 19.02.2015) are given in the Statement–I 
(See below).

(c) Under this Scheme, rating fee payable by the Micro or Small enterprises is 
subsidized	 for	 the	 first	 year	 only	 and	 that	 is	 subject	 to	 maximum	 of	 75%	 of	 the	 fee	
or ` 40,000/-, whichever is less. The unit pays its share of 25% towards the rating 
fee directly to the Rating Agency chosen by it. The subsidy towards rating fee is 
released by the Government through NSIC to the Rating Agencies after submission 
of rating report to NSIC.

The year-wise details of funds released to NSIC for implementation of the scheme 
during 2004-05 to 2014-15 (upto Feb. 2015) are given in the Statement-II (See below).

(d) The Rating Agencies have different fee structure for their rating of various 
clients including MSEs. As the evaluation criteria for award of rating is different 
with various Rating Agencies and their acceptability also varies with the users, the 
rating fee to be charged by the Rating Agencies will also be varying.  However, the 
rating fee is reviewed by Rating Agencies from time to time due to the competition 
and the number/size of clientele. Rating agencies are required to inform NSIC, in 
advance, about change in their fee structure. Although the rating fee of different 
Rating Agencies are varying, for the purposes of providing subsidy, a ceiling has 
been	 fixed	 as	 stated	 in	 part	 (C)	 above.
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Statement-II

The year-wise details of funds released to NSIC

(` in crore)

Year Amount released to NSIC

2004-2005 0.30

2005-2006 4.50

2006-2007 8.31

2007-2008 9.50

2008-2009 7.15

2009-2010 36.80

2010-2011 44.80

2011-2012 69.25

2012-2013 57.58

2013-2014 57.98

2014-2015 
(upto Feb., 2015)

66.25

Credit linked capital subsidy scheme

2486. SHRI DEVENDER GOUD T.: Will the Minister of MICRO, SMALL 
AND MEDIUM ENTERPRISES be pleased to state:

(a) the status of Credit Linked Capital Subsidy Scheme being implemented in 
the	 country	 in	 the	 last	 five	 years	 and	 the	 current	 year;

(b) the number of plants that have got 15 per cent subsidy under the above 
scheme	 in	 the	 last	 five	 years	 and	 the	 current	 year,	 year-wise	 and	 State-wise;	 and

(c) whether any assessment has been made about the performance of above 
schemes; and if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF MICRO, SMALL AND 
MEDIUM ENTERPRISES (SHRI GIRIRAJ SINGH): (a) The Credit Linked Capital 
Subsidy Scheme (CLCSS) aims at facilitating technology upgradation of Micro and 
Small Enterprises (MSEs) by providing 15% capital subsidy (limited to maximum 
`15.00 lakhs) for purchase of plant and machinery. Maximum limit of eligible loan 
for calculation of subsidy under the scheme is ` 100.00 lakhs. Scheme is applicable 
for	 prospective	 as	 well	 as	 existing	 MSEs.	 The	 financial	 status	 of	 the	 scheme	 in	 the	
last	 five	 years	 and	 the	 current	 year	 is	 as	 under:
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2009-10 2010-11 2011-12 2012-13 2013-14 2014-15
(upto 

28.02.15)

Subsidy 
released 
(` in lakhs)

14043.00 24018.00 21166.27 34378.91 42148.82 36173.119

(b) The year-wise, State-wise number of units/plants that have got 15 per cent 
subsidy	 under	 the	 scheme	 in	 the	 last	 five	 years	 and	 the	 current	 year	 is	 given	 in	 the	
Statement (See below).

(c) The Evaluation Study of the Scheme was done by an independent agency 
in February, 2014, As per the study, after availing the subsidy, the units are getting 
benefitted	 in	 the	 form	 of	 increase	 in	 productivity,	 reduction	 in	 cost	 of	 production,	
reduction in rejection, better quality of products, automation in process, increase in 
profitability	 due	 to	 higher	 sales	 realisation	 and	 increase	 in	 export.

Statement

Number of units/plants that have got 15 per cent subsidy under CLCSS

Sl. 
No.

State/UT Number of plants/units

 2009-10 2010-11 2011-12 2012-13 2013-14 2014-15 
(upto 

28.2.15)

1      2 3 4 5 6 7 8

1. Andhra Pradesh 119 187 202 175 203 110

2. Andman and 
Nicobar Islands

0 0 0 0 0 0

3. Arunachal Pradesh 0 0 0 0 0 0

4. Assam 1 0 0 1 1 0

5. Bihar 3 3 2 1 3 0

6. Chandigarh 35 22 14 18 50 22

7. Chhatisgarh 14 9 7 23 38 50

8. Dadra and Nagar 
Haveli

1 5 2 3 4 23

9. Daman and Diu 0 2 2 8 20 24

10. Goa 5 7 4 3 3 4

11. Gujarat 321 730 937 2223 2154 2257
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1      2 3 4 5 6 7 8

12. Haryana 66 160 190 256 325 446

13. Himachal Pradesh 0 1 1 7 3 8

14. Jammu and 
Kashmir

0 1 0 0 0 0

15. Jharkhand 17 27 7 22 20 11

16. Karnataka 289 593 408 460 438 409

17. Kerala 16 23 17 36 31 27

18. Lakshadweep 1 0 0 0 0 0

19. Madhya Pradesh 21 27 28 36 67 34

20. Maharashtra 365 370 337 665 1112 1025

21. Manipur 0 0 0 0 0 0

22. Meghalaya 0 0 0 0 0 0

23. Mizoram 0 0 0 0 0 0

24. Nagaland 2 0 0 0 0 0

25. New Delhi 17 61 43 59 65 32

26. Odisha 12 83 27 26 22 17

27. Puducherry 0 1 6 4 2 3

28. Punjab 235 448 305 618 582 515

29. Rajasthan 92 175 221 301 452 254

30. Sikkim 1 0 0 0 0 0

31. Tamil Nadu 862 934 418 655 561 327

32. Tripura 4 0 0 0 0 1

33. Uttar Pradesh 34 84 51 84 97 144

34. Uttarakhand 0 2 2 8 5 16

35. West Bengal 20 29 17 21 21 24

36. Telangana 0 0 0 0 0 25

 ToTal 2553 3984 3248 5713 6279 5808

Skill development programmes offered under MSME

2487. KUMARI SELJA: Will the Minister of MICRO, SMALL AND MEDIUM 
ENTERPRISES be pleased to state:

(a) whether any Skill Development Programmes are being offered under Micro, 
Small and Medium Enterprises and if so, the details thereof; and 
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(b) The allocation of funds under these programmes and amount released so 
far, the programme-wise and State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF MICRO, SMALL AND 
MEDIUM ENTERPRISES (SHRI GIRIRAJ SINGH): (a) Ministry of Micro, Small 
and Medium Enterprises organizes a variety of entrepreneurship and skill development 
programmes of short, as well as long duration through various Institutions like MSME 
Tool Rooms, MSME Technology Development Centres, MSME Development Institutes, 
KVIC, Coir Board, National Level EDIs and NSIC etc. working under the Ministry 
of	 MSME.	 These	 programmes	 are	 organised	 for	 the	 benefit	 of	 various	 sections	 of	
society including persons employed in the Micro, Small and Medium Enterprises.

(b) The Ministry’s interventions under the programme are in the nature of Central 
Schemes. No data is maintained State-wise. The allocation of funds for entrepreneurship 
and skill development programmes is maintained Institution/Scheme-wise. The same, 
for the current year is tabulated below:–

Sl. 
No.

Name of the 
Institution

Scheme/ 
Programme

Fund 
Allocated 

(BE)

Fund 
Released

I.	 Office	 of	 the	 DC	 (MSME)

1. MSME-Tool Rooms 
and TDCs

Skill Development 
Trainings*

- ` 18.22 crore

2. MSME-DIs/TIs EDPs Scheme ` 23.00 crore ` 13.93 crore

II. MoMSME (SME Division)

National Level EDIs 
and NSIC

ATI Scheme ` 132.00 crore ` 74.75 crore

III. MoMSME (Agro-Rural Industry Division)

3. KVIC ` 18.67 crore ` 6.34 crore

4. Coir Board Different Schemes/
Progs.

` 10.00 crore ` 7.485 crore

* MSME Tool Rooms and MSME Technology Development Centres are conducting paid skill 
development trainings. However, in case to SC and ST participants, the fee is reimbursed out of funds 
provided	 by	 Office	 of	 DC(MSME).

Zero Effect, Zero Defect model

2488. PROF. M.V. RAJEEV GOWDA: Will the Minister of MICRO, SMALL 
AND MEDIUM ENTERPRISES be pleased to state:

(a) whether any steps have been taken to implement the Prime Minister's vision 
of high quality local manufacturing, if so, the details thereof;
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(b) the funds allocated towards the same and the target of the recent ‘‘Zero 
Effect, Zero Defect Models’’; and

(c) whether any steps have been envisaged towards skill development of the 
workers to achieve Government target?

THE MINISTER OF STATE IN THE MINISTRY OF MICRO, SMALL AND 
MEDIUM ENTERPRISES (SHRI GIRIRAJ SINGH): (a) The Ministry of MSME 
is	 implementing	 a	 number	 of	 Schemes	 and	 Programmes	 for	 the	 benefit	 of	 local	
manufacturing in the MSME sector across the country. These Schemes include 
National Manufacturing Competitiveness Programme, Support for Entrepreneurial and 
Managerial Development of SMEs through Incubators, Cluster Development Programme, 
Credit Guarantee Scheme, Credit Linked Capital Subsidy Scheme and Marketing 
Assistance Scheme. These Schemes are aimed towards upgradation of technology, 
creation of infrastructure, making available collateral free credit, provision of capital 
subsidy and provision of marketing assistance which in turn lead to creation of high 
quality local manufacturing. Especially, the National Manufacturing Competitiveness 
Programme (NMCP) Scheme highlights the needs for enhancing the competitiveness 
of Indian manufacturing sector by reducing the manufacturing costs through better 
space	 utilization,	 scientific	 inventory	 management,	 improved	 process	 flows,	 reduced	
engineering time etc. 

(b) The funds allocated towards these Schemes are aimed towards overall 
development of the Sector including inducing high quality local manufacturing. It is 
worthwhile to mention that the 12th Five Year Plan allocation for the NMCP Scheme 
is ` 860.70 crore, which is primarily geared for promoting quality local manufacturing. 
To achieve the targets of the recent "Zero Effect, Zero Defect Models", the Ministry has 
not only aligned its schemes like Lean Manufacturing Competitiveness Scheme, Quality 
Management Standards (QMS) and Quality Technology Tools (QTT), Technology and 
Quality Upgradation (TEQUP) Schemes in particular but also with Quality Council 
of	 India	 (QCI)	 has	 worked	 out	 a	 ‘ZED	 Certification’	 model	 encompassing	 an	 array	
of quality parameters in manufacturing.

(c) The Ministry of MSME is providing skill development training in rural and 
urban areas in the widest range of skill sets, from those required for the khadi and 
village industries to the skill sets required by the globally competitive industries such as 
auto-components, electronic items, pharma products etc. Efforts are now being directed 
for a more co-ordinated approach in the areas of skill development i.e. accredition of 
institutions,	 certification,	 curriculum	 development,	 industry	 linkage,	 training	 of	 trainers,	
trend	 spotting	 etc.	 	 through	 various	 training	 outfits	 of	 the	 Ministry,	 such	 as	 National	
Level Training Institutions, Tool Rooms and Technology Development Institutions.
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NRI facilitation centres

2489. SHRIMATI SAROJINI HEMBRAM: Will the Minister of OVERSEAS 
INDIAN AFFAIRS be pleased to state: 

(a) whether Government has established any NRI facilitation centres in the 
country during the last one year, if so, the details thereof; and

(b) if not, the number of such facilitation centres for the Non-Resident Indians 
that are functioning in the country and whether Government is planning to set up 
more such centres? 

THE MINISTER OF STATE  IN THE MINISTRY OF OVERSEAS INDIAN 
AFFAIRS [GENERAL (RETD.) V.K. SINGH]: (a)  No, Sir.

(b) The Ministry of Overseas Indian Affairs has setup an Overseas Workers 
Resource Centre (OWRC) in Gurgaon in 2008 which operates a 24 hours round the 
clock toll-free helpline to provide information and assistance to intending emigrants, 
overseas workers as well as their family members on all aspects of overseas 
employment.  OWRC also registers their complaints and grievances and provides 
walk-in counseling.

The Indian Workers Resource Centre set up by this Ministry in Abu Dhabi (UAE) 
operates a toll-free helpline for calls from Indian emigrants in UAE and their families. 

The Ministry of Overseas Indian Affairs has setup the Overseas Indian Facilitation 
Centre (OIFC) with the Confederation of Indian Industry, as a PPP project in May 
2007, to facilitate and strengthen economic engagement with the Indian Diaspora. 
OIFC is based in Gurgaon, Haryana.

In 2008 The Ministry of Overseas Indian Affairs has set up the India Development 
foundation of Overseas Indians (IDF-OI) to facilitate philanthropy from overseas 
Indians towards India’s social development efforts. IDF-OI is based in New Delhi.

The Ministry of Overseas Indian Affairs is not planning to set up any other 
Facilitation Centres for NRIs.

Pravasi Bhartiya Diwas in Gujarat

2490. SHRI RANJIB BISWAL: Will the Minister of OVERSEAS INDIAN 
AFFAIRS be pleased to state:

(a) whether Pravasi Bhartiya Diwas (PBD) was held recently in Ahmedabad, 
Gujarat, if so, the details thereof and the number of delegates who attended the 
PBD;
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(b) the details of issues discussed and decisions taken during PBD; and

(c) whether Government proposes to merge OCI and PIO and if so, the details 
thereof and the steps taken by Government in this regard? 

THE MINISTER OF STATE  IN THE MINISTRY OF OVERSEAS INDIAN 
AFFAIRS [GENERAL (RETD.) V.K. SINGH]: (a) and (b) Yes, Sir. The 13th edition 
of Pravasi Bhartiya Diwas (PBD) Convention was held at Mahatma Mandir Convention 
Center, Gandhinagar in Gujarat from 7th to 9th January, 2015. The Ministry of Youth 
Affairs and Sports was the Partner Ministry and Gujarat was the Partner State for 
the PBD-2015. The details of PBD including the number of delegates and issues 
discussed during PBD are given in the Statement (See below).

(c) The OCI Scheme and PIO Scheme have already been merged by the 
Government through issue of the Citizenship (Amendment) Ordinance, 2015 on 
06.1.2015. The Ordinance has since been replaced with the Citizenship (Amendment) 
Bill, 2015, which has also been passed by the Parliament on 04.3.2015. 

Statement

The details of PBD including the number of delegates and issues 
discussed during PBD

The Thirteenth Pravasi Bharatiya Divas (PBD) was celebrated from January 7-9, 
2015. This year’s Pravasi Bharatiya Divas was unique as it marked the Centenary 
Year of Mahatma Gandhiji’s return to India from South Africa in 1915. H.E. Donald 
Ramotar, the Hon’ble President of Guyana was the Chief Guest and H.E. Ms. Maite 
Nkoana-Mashabane, Minister of International Relations and Cooperation, South Africa 
was the Guest of Honour.

The three-day function highlighted this event and had two sessions on Gandhian 
thoughts. There was a release of commemorative stamp and coin on Gandhiji’s 
return by Hon’ble Prime Minister of India. There was a Book and Art Exhibition 
on Mahatma Gandhi. 

PBD 2015 had 1444 international delegates registered and 1810 domestic 
registrations.  878 participants also attended the Youth PBD on 07.01.2015.  This 
was	 apart	 from	 Government	 officials,	 organizers,	 volunteers	 and	 special	 invitees	 to	
the Inaugural and Valedictory Sessions etc.    

PBD Conventions provide the largest platform to PIOs and NRIs for exchange 
of views and networking on matters of common interest. The PBD Convention is 
not a decision making forum. However, the details of the matters discussed during 
the PBD-2015 are as follows:
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Day 1

The	 sessions	 of	 the	 Day	 One	 (Jan.	 7)	 focused	 on	 deliberations	 on	 finding	 ways	
to link the Youth Diaspora with the great traditions, culture and philosophy of India 
and innovations taking place in a youthful and modern India. These were termed as 
the Youth PBD. The following sessions were held:

(i) “Bharat Ko Jano” – Indian Diaspora Youth – Linkage with Traditions, Culture 
and Philosophy. The session included speeches and discussion on the culture, 
traditions and philosophy of India.

(ii) “Bharat Ko Mano”: Innovation in Modern India. This session highlighted 
scientific	 developments	 and	 innovations	 made	 in	 India.	 It	 emphasized	 that	
since India embarks on a journey of growth and development, innovations 
that affect common man can go a long way to ensure that their aspirations 
and hopes are met swiftly.

(iii) Gandhian thought in the Context of the 21st Century: A Youth Persective.  
The session highlighted that Gandhiji’s idea that youth can play a crucial 
role in nation building holds true in the 21st Century and that they have 
to take inspiration from the Father of the Nation to shoulder such a great 
responsibility. 

Day 2

Day Two (Jan. 8) began with the inaugural session by the Hon’ble Prime Minister 
of India. The Chief Guest H.E. Donald Ramotar, the Hon’ble President of Guyana and 
Guest of Honour, Ms. Maite Nkoana-Mashabane, Minister of International Relations 
and Cooperation, South Africa also spoke. The other sessions which followed were:

(i) Opportunities in India: Thrust on Important Initiatives, Namami Ganga, Smart 
Cities and Urban Planning, Skill Development and Tourism Development. 
The session focused on highlighting the recent development initiatives under 
taken by the Govt. before the Indian Diaspora. It also focused the investment 
opportunities	 in	 the	 offing.

(ii) Session with Achievers of Indian Diaspora. Some of the prominent Indian 
expatriates shared their success stories and experiences during this session.

(iii) Soft Power in India’s Global Engagement. This session, highlighted that 
while India continues to build on its hard power in terms of economic, and 
technological assets to strengthen its strategic position, the country should 
also seek to fully leverage its soft power as the country is blessed with a 
rich heritage, tradition and culture which is already garnering much attention 
from the world.
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Day 3

Day Three (Jan. 9) saw Chief Ministers of 9 States presenting the investment 
potential of their respective states in the session on “Investment Opportunities in 
States”. The deliberations underlined the fast changing face of the country from North 
to South in terms of ease of doing business, infrastructure development, innovative 
ideas and a renewal of the India Success Story. 

Other sessions that followed were:

(i) Parallel State Session by State Governments focussing on opportunities, 
facilities and incentives for investors in their respective States.

(ii) PBD Oration: Relevance of Gandhian Philosophy over the Century was 
delivered by Prof. Arvind Sharma, Birks Professor of Comparative Religion, 
McGill University, Canada. 

(iii) Issues of Labour and Employment in Gulf Countries: Indian Diaspora 
members from the Gulf region voiced their concerns including the issue of 
higher education for children of expatriate Indians, skill development of Gulf 
returnees,	 the	 plight	 of	 overseas	 Indians	 in	 jail	 and	 safety	 of	 fishermen	 from	
Tamil Nadu. 

(iv) Session on Girmitiyas: The session deliberated on the evolution of the 
diaspora in “Girmitiyas” countries where Indian had been taken as indentured 
workers, but have now risen to positions of responsibility in Government 
and business. It explored ways to strengthen bonds with this section of the 
diaspora. 

(v) Session on The Francophone Diaspora: Diaspora members from French 
speaking countries aired their concerns at this session. 

(vi) Role of Indian Diaspora Organisations: Indian Diaspora organizations have 
become important bodies over the years and are playing the role of advocacy 
groups in countries where they are based. In this session representatives of 
various diaspora organisations took part and discussed a wide range of issues 
of concern to overseas Indians.

Organisations without full time CVOs 

2491. SHRI RAM KUMAR KASHYAP: Will the PRIME MINISTER be pleased 
to state: 

(a) whether the Standing Committee on Personnel is of the considered view that 
Central	Vigilence	officers	play	vital	 role	 in	 the	vigilance	mechanism	of	 an	organization	
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and	 in	 order	 to	 ensure	 financial	 transparency	 and	 accountability,	 appointment	 of	 full	
time CVOs is an absolute necessity, so that they can devote their entire time to 
strengthen the vigilance mechanism and also ensure timely disposal of complaints 
received;

(b) the details of organizations under the administrative control of Deptt. of 
Personnel and Training functioning without full time CVO; and 

(c) the action taken by Secretary (Personnel) to appoint full time CVOs 
to ensure financial transparency, accountability and to strengthen vigilance 
mechanism?

THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE 
(DR. JITENDRA SINGH): (a) Yes, Sir.

(b) and (c) The organizations having part-time CVOs, whose administrative works 
are being handled by Department of Personnel and Training, are: 

1. Staff Selection Commission (S.S.C.)

2. Central Information Commission (C.I.C.)

3. Lal Bahadur Shastri National Academy of Administration (L.B.S.N.A.A.)

4. Central Administrative Tribunal (C.A.T.) and

5. Central Bureau of Investigation (C.B.I.).

Full time CVOs are appointed on the basis of quantum of work-load of 
particular organization in consultation with CVC, on receipt of such proposals from 
the organization concerned.  

This Department appoints full time CVOs in Central Public Sector Enterprises 
(CPSEs)/Public Sector Enterprises (PSUs) according to the procedures and guidelines 
laid down in O.M. No. 372/8/99-AVD-III dated 18th January, 2001. For selection of 
full time CVOs, regular and periodical meetings are held under the chairmanship of 
Secretary (Personnel) for drawing panel from which such full time CVOs in Central 
Public Sector Enterprises (CPSEs) are appointed.

To ensure absolute accountability and transparency for appointment of CVOs, the 
concurrence	 of	 CVC	 is	 invariably	 taken	 for	 individual	 officers	 before	 placing	 them	
in	 the	 offer	 list	 of	 CVOs.	 	 In	 order	 to	 ensure	 financial	 transparency,	 accountability	
and to strengthen vigilance mechanism, Department of Personnel and Training (DoPT) 
has appointed CVOs in 139 Organizations/Central Public Sector Enterprises (CPSEs) 
as on date.
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Institute for training of regional level officers

†2492. SHRI HARIVANSH: Will the PRIME MINISTER be pleased to state: 

(a) whether the Administrative Reform Commission had recommended to set 
up	 institutes	 for	 imparting	 training	 to	 officers	 at	 regional	 level	 apart	 from	 providing	
training at the top level; 

(b) if so, the reasons for not taking any concrete steps in this regard till date; and

(c) whether the Central Government is taking any steps in this direction?

THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE 
(DR. JITENDRA SINGH): (a) Yes, Sir. 

(b) and (c) The Central Government supports setting up of Regional/District level 
training centre through State Administrative Training Institutes (ATIs) by providing 
financial	 assistance	 for	 augmentation	 of	 capacity	 of	 the	 training	 institutions	 in	 the	
form of hardware, software, courseware, networking of training institution and 
training ware under the Plan Scheme of “Training for All”, These institutes are also 
encouraged and supported for developing case studies, e-learning packages, training 
films,	 organizing	 workshop/seminars	 etc.	

As part of implementation of the recommendation of the 2nd ARC, the allocation 
under the plan scheme of “Training for All” was raised to ` 26 crores in the 
financial	 year	 2012-13	 with	 an	 overall	 outlay	 of	 ` 127.63 crores for the 12th Five 
year plan as a whole in comparison to ` 18 crores in the terminal year of the 11th 
Five Year Plan.

Change in training system due to terrorism and naxalism

†2493. SHRI HARIVANSH: Will the PRIME MINISTER be pleased to state: 

(a) the changes carried out in the training system imparted to the administrative 
officers	 to	 curb	 the	 growing	 effect	 of	 terrorism	 and	 naxalism,	

(b)	 whether	 the	 administrative	 officers	 are	 able	 to	 complete	 the	 training	 in	 view	
of the existing requirement and changes; and 

(c) the steps being taken by Government in this direction?

THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE 
(DR. JITENDRA SINGH): (a) The changes carried out in the training system imparted 
by Sardar Vallabhbhai Patel National Police Academy (SVP NPA), Hyderabad to 
Indian	 Police	 Service	 Officers	 Trainees	 are	 as	 follows:

†Original notice of the question was received in Hindi.
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(i) Introduction of a new subject “Internal Security” since 2011. 

(ii) Revision and updation of the subject of “Field Craft and tactics”, and 
increasing its marks from 50 to 200 since 2011 thus emphasizing the 
importance of application of knowledge and skills to counter and threat of 
terrorism/naxalism.

(iii) Establishment of Special Tactics Wing in the Academy since 2009 which 
imparts	 specialized	 practical	 training	 to	 the	 Officer	 Trainees	 to	 prepare	 them	
for the challenges related to countering terrorism/naxalism;

(iv) Fine-tuning of the syllabus at micro level on annual basis as per the challenges 
arising	 in	 the	 field.

(b) Yes, Sir.

(c) The Central Government and its various agencies organize a number of 
training	 programmes	 for	 Indian	Administrative	 Service	 officers,	 Indian	 Police	 Service	
Officers	 as	well	 as	 State	 police	 and	Central	Armed	Police	 Force	 (CAPF)	 personnel	 on	
a continuous basis on various aspects of left wing extremist/terrorist operations. Lal 
Bahadur Shastri National Academy of Administration, Mussoorie provides inputs on 
law	 and	 order,	 national	 security	 and	 developmental	 challenges	 to	 the	 officers.	 Sardar	
Vallabhbhai Patel National Police Academy, Hyderabad provides training to senior 
police	 officers	 of	 various	 States	 and	 CAPFs	 to	 fight	 with	 the	 naxalites/terrorists	 and	
to face the challenges of internal security. North Eastern Police Academy, Meghalaya 
provides	 training	 on	 Counter	 Insurgency	 and	Anti-naxal	 operations	 to	 police	 officers.	
Most State police forces have set up their own training institutions also to impart 
comprehensive training to their forces.

Indian	Police	Service	Officer	Trainees	 are	 attached	with	Greyhound	 training	Centre,	
Hyderabad for Jungle Warfare Training and Central School of Weapons and Tactics 
(CSWT), Indore for getting advanced training in weapons as a part of their training.

The SVP NPA has also taken the initiative of conducting tailor made tactical 
courses for various State Police Academies.

Vacant posts of CIC

2494. SHRI RAM KUMAR KASHYAP: Will the PRIME MINISTER be pleased 
to state: 

(a)  whether the post of Chief Information Commissioner (CIC) is lying vacant 
since	 23	 August,	 2014	 and	 if	 so,	 measures	 taken	 to	 fill	 up	 the	 post;	

(b) whether it is a fact that the departments allocated to the then Chief Information 
Commissioner are not being looked after by any other Information Commissioner 
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and the second appeals/complaints pertaining to these departments are lying pending 
unattended since 23 August, 2014; and 

(c) whether there is any proposal to distribute these departments amongst other 
Information Commissioner to bring down pendency and to give relief to appellants, 
if not the reasons therefor?

THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE 
(DR. JITENDRA SINGH): (a) On completion of tenure of Shri Rajiv Mathur as Chief 
Information Commissioner in the Central Information Commission on 22.08.2014, 
the	 post	 is	 lying	 vacant	 since	 23.08.2014.	 	 For	 filling	 up	 of	 the	 post,	 advertisement	
was issued on 24.10.2014.  The last date of receiving applications was 24.11.2014.  
The selection would be made by the Committee constituted under Section 12(3) of 
the Right to Information Act, 2005.

(b) The last allocation of Ministries/Departments amongst Information 
Commissioners in the Central Information Commission was done on 15.01.2014. 

(c) Section 12(4) of the Right to Information Act, 2005 provides that the 
general superintendence, direction and management of the affairs of the Central 
Information Commission shall vest in the Chief Information Commissioner who shall 
be assisted by the Information Commissioners and may exercise all such powers 
and do all such acts and things which may be exercised or done by the Central 
Information Commission autonomously without being subjected to directions by any 
other authority under this Act. As informed by the Central Information Commission, 
the last allocation of Ministries/Departments amongst Information Commissioners was 
done on 15.01.2014.

Role of civil servants in Government schemes

2495. SHRI AJAY SANCHETI: Will the PRIME MINISTER be pleased to state: 

(a) who ensures the proper implementation of various Government schemes/
programmes meant for the poor and weaker sections of the society; 

(b) the role of civil servants in this regard; 

(c)	 whether	 any	 accountability	 has	 been	 fixed	 to	 ensure	 proper	 and	 timely	
implementation of schemes/programmes; and

(d) if so, details thereof, if not, reasons therefor?

THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE 
(DR. JITENDRA SINGH):  (a) Implementation of Government schemes/programmes 
including the ones meant for poor and weaker sections of the society is done through 
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the concerned sectoral ministry and the line departments both at the Central and 
State level.

(b) Civil servants play the main role in implementing Government schemes/
programmes.

(c) and (d) Services rules regulating conduct of civil servants clearly mandate that 
they shall be accountable for ensuring proper and timely execution of work assigned 
to them including implementation of Government schemes/programmes.

Need of Aadhaar cards for welfare scheme

2496. SHRIMATI WANSUK SYIEM: Will the Minister of PLANNING be 
pleased to state:

(a) whether the use of Aadhaar card system is increasingly sought after much 
beyond the LPG subsidy reimbursement scheme to other social welfare schemes like 
Jan Dhan Yojana;

(b) whether the Election Commission of India has now initiated moves to embed 
and synchronize the Aadhaar database with that of Electoral Photo ID Card (EPIC) 
to minimize complaints of duplication or forgery of the electoral rolls; and

(c) whether UIDAI is still attempting to secure legal and constitutional validity 
through a verdict by the Supreme Court where it has been challenged under a PIL?

THE MINISTER OF STATE OF THE  MINISTRY OF PLANNING 
(RAO INDERJIT SINGH): (a) Various Ministries, Departments and Agencies of 
Central and State Governments and Union Territory Administrations, that implement 
different	 schemes/programmes	 involving	 provision	 of	 benefits	 and/or	 services,	 are	
encouraged to leverage Aadhaar for elimination of fakes and duplicates from the 
list	 of	 beneficiaries/consumers,increasing	 efficiency	 of	 implementation,	 and	 achieving	
higher levels of transparency in operations. In doing so, it has to be ensured that 
no	 eligible	 person	 suffers,	 or	 is	 denied	 any	 benefit	 or	 service,	 merely	 for	 the	 lack	
of an Aadhaar.

(b) In order to ensure improvement in electoral rolls, the Election Commission 
of India has issued instructions for the launch of a comprehensive ‘National Electoral 
Roll	 Purification	 and	Authentication	 Programme’	 (NERPAP)	 	 with	 a	 major	 objective,	
inter-alia, of linking and authentication of EPIC data of electors with Aadhaar data 
of UIDAI by collecting Aadhaar details from the electors.

(c)	 In	 January,	 2009,	 the	 Unique	 Identification	 Authority	 of	 India	 (UIDAI)	 was	
established	 as	 an	 ‘Attached	 Office’	 of	 the	 Planning	 Commission	 vide	 Notification	
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dated	 28	 January	 2009.	 A	 ‘National	 Identification	 Authority	 of	 India’	 (NIDAI)	 Bill,	
2010 was introduced in the Rajya Sabha on 3 December, 2010. After examination of 
the	 report	 of	 the	 Standing	 Finance	 Committee,	 a	 Notice	 for	 introduction	 of	 official	
amendments was moved in the Rajya Sabha in the Winter Session 2013. Presently, 
the Bill is pending consideration of Rajya Sabha. 

MDGs reports by United Nations

2497. SHRI BHUPINDER SINGH: Will the Minister of PLANNING be pleased 
to state:

(a) whether it is a fact that as per the Millennium Development Goals (MDGs) 
reports by the United Nations, India has turned out to be a failure in achieving its 
goals and if so, the details thereof; and 

(b) the special efforts being made by Government to achieve Millenium 
Development Goals-2015 in remaining period?

THE MINISTER OF STATE OF THE  MINISTRY OF PLANNING 
(RAO INDERJIT SINGH): (a) The Millennium Development Goals Reports of 
the United Nations contains no such statement as India has turned out to be 
a failure in achieving its goals. So far as India is concerned, 8 Millennium 
Development Goals (MDGs) with 12 targets (Target 1 to 11 and Target 18) 
are relevant which are sought to be achieved during the period 1990 to 2015.
According to the Millennium Development Goals, India Country Report, 2015 
brought	 out	 by	 the	Central	 Statistical	Office,	Ministry	 of	 Statistics	 and	 Programme	
Implementation (MOSPI), the progress achieved by India is quite satisfactory in 
respect of majority of Goals/Targets.

(b) The Government of India is a signatory of the Millennium Development Goals 
and makes all efforts to achieve the targets set for the Goals/indicators associated with 
it. The Administrative Ministries such as the Ministry of Rural Development, Ministry 
of Housing and Urban Poverty Alleviation, Ministry of Health and Family Welfare and 
Ministry of Human Resource Development are implementing a number of schemes 
and programmes such as Mahatma Gandhi National Rural Employment Guarantee 
Scheme (MGNREGS), National Rural Livelihoods Mission (NRLM), National Urban 
Livelihoods Mission (NULM), Jawaharlal Nehru National Urban Renewal Mission 
(JNNURM), Rajiv Awas Yojana (RAY), Indira Awas Yojana (IAY), National Health 
Mission (NHM), Sarva Shiksha Abhiyan (SSA), Mid-Day Meal Scheme (MDMS), 
Integrated Child Development Services (ICDS), Rajiv Gandhi National Drinking Water 
Mission (RGNDWM), National Social Assistance Programme (NSAP), Swachh Bharat 
Mission etc.to improve India’s social indicators to attain MDGs. 
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Direction of Apex court on framing schemes

2498. SHRI AHMED PATEL: Will the Minister of PLANNING be pleased to state:

(a) whether it is a fact that the Supreme Court has recently directed the 
Government not to frame schemes which Government cannot implement, if so, the 
details thereof; and 

(b) the action Government has taken on the directive of the Apex court?

THE MINISTER OF STATE OF THE  MINISTRY OF PLANNING 
(RAO INDERJIT SINGH): (a) and (b) Ministry of Planning has not received 
such direction. However, information, in this regard, is being collected from other 
Ministries/Departments.

Proposal received from Telangana for Godavari Pushkaralu

2499. SHRI PALVAI GOVARDHAN REDDY: Will the Minister of PLANNING 
be pleased to state:

(a) whether the Ministry is aware that Godavari Pushkaralu, Kumbh Mela of 
River Godavari, are going to be held in July, 2015 in Telangana; 

(b) if so, the details of proposals received from Government of Telangana for 
financial	 and	 other	 assistance	 for	 smoothly	 organizing	 Kumbh;	 and	

(c) the action taken by Government on the above proposals?

THE MINISTER OF STATE OF THE  MINISTRY OF PLANNING 
(RAO INDERJIT SINGH): (a) to (c) Yes, Sir. Government of India has received 
information from Government of Telangana and also from Government of Andhra 
Pradesh that Godavari Pushkaram will take place for 12 days starting from 14th 
July, 2015. 

Even though organizing a “fair” is a subject enumerated in State list, the 
Government has received a proposal from the State Government of Telangana for 
financial	 assistance	 of	 ` 750 crore and another proposal from Government of Andhra 
Pradesh for assistance of ` 600 crore for this purpose. 

In past, assistance to States were given under budgetary window of one-time 
Additional Central Assistance for projects. However, in the Union budgetary proposal 
of 2015-16, no allocation has been kept under this head. At this stage, the proposal 
of the State Governments is under consideration subject to the available budgetary 
space in the current year of 2014-15.
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Accuracy and integrity of Aadhaar database

2500. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of PLANNING 
be pleased to state:

(a) Government’s assessment on the accuracy and integrity of the Aadhaar 
database created thus far;

(b) whether Government is aware of various reports of fraudulent entries, due 
to	 incorrect	 and	 weak	 verification	 process	 that	 have	 entered	 the	 database	 in	 large	
numbers; and

(c) to what extent would be Government guarantee the integrity of the Aadhaar 
database?

THE MINISTER OF STATE OF THE  MINISTRY OF PLANNING 
(RAO INDERJIT SINGH): (a) to (c) The methodology for generation of unique 
identity number (Aadhaar) for residents of India involves usage of certain basic 
demographic	 (name,	 age,	 gender	 and	 address)	 and	 biometric	 information	 (ten	 finger	
prints, two iris images) and a photograph to uniquely identify a resident after a process 
of biometricde-duplication.The process of biometric de-duplication helps in ensuring 
uniqueness to a high degree of accuracy, exceeding 99%. The data collected during 
enrolment process is immediately encrypted and transmitted to Central Identities Data 
Repository (CIDR) of UIDAI for further processing.  After a series of validation/
quality checks, the residents’ biometrics are matched against the existing database of 
UIDAI, on a 1:N matching basis, to determine if the resident has previously enrolled. 
Currently, over 700 trillion matches are carried out each day to ensure exhaustive 
de-duplication. The process involves various stages such as automated data validation, 
manual quality checks, demographic de-duplication, and biometric de-duplication. More 
than 9 crore enrollment packets have been rejected so far, that did not meet the 
quality and de-duplication criteria. Government is fully alive to the need of constantly 
monitoring and observing quality and veracity of Aadhaar database, and a dedicated 
Fraud Investigation and Analytics team has been deployed to ensure compliance with 
various fraud detection rules. Further, periodic exploratory data analysis of UIDAI 
database is undertaken to detect any fraudulent patterns in the system.

Increase in retirement age for scientists 

2501. SHRI T. RATHINAVEL: Will the Minister of SCIENCE AND 
TECHNOLOGY be pleased to state: 

(a) whether it is a fact that Government is considering to raise the retirement age 
for scientists in CSIR labs and other institutions to 65 from the present retirement 
age of 60 years; and if so, the details thereof; and
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(b) whether it is also a fact that Government is considering to reorient that the 
outcomes	 of	 research	 benefit	 the	 people	 and	 if	 so,	 the	 details	 thereof?	

THE MINISTER OF STATE IN THE MINISTRY OF SCIENCE AND 
TECHNOLOGY (SHRI Y.S. CHOWDARY): (a) No, Sir. 

(b)	 The	 Council	 of	 Scientific	 and	 Industrial	 Research	 (CSIR)	 has	 repositioned	
itself and its Vision is to "Pursue science which strives for global impact, technology 
that enables innovation-driven industry and nurture trans-disciplinary leadership thereby 
catalyzing inclusive economic development for the people of India". For this, CSIR 
has put in place 'CSIR@80~ Vision and Strategy 2022'. This challenges the scientists 
working in CSIR to take up Research and Development activities which would be 
benchmarked	globally	 and	 thus	 are	 aimed	 to	 create	 scientific	 and	 technological	 niches.	
CSIR has been providing the Science and Technology knowledgebase needed for the 
benefit	 of	 the	 people.	The	 efforts	 are	 focused	 at	 bringing	 in	 desired	S&T	 interventions	
for improving the quality of life, removing drudgery and augmenting income of the 
people. Thus, CSIR has developed technologies for: food and food processing, water, 
healthcare, building and construction, environment and sanitation, rural roads; cultivation 
and processing economic plants, farm machinery, leather, pottery, etc. The technologies 
developed have been gainfully utilized in several States and contributed for improving 
quality of life and economic growth of people. Some recently developed technologies 
benefiting	 the	 people	 of	 the	 country	 include:	 Streptokinase	 (a	 drug	 for	 cardiovascular	
disease); Risorine (a cost effective bioavailability enhanced anti-tuberculosis drug); 
Battery operated hand-held MicroPCR (towards affordable and point of care disease 
diagnostics); Soleckshaw (an innovative rickshaw to remove  drudgery of rickshaw 
pullers); KrishiShakti (a low cost indigenous diesel engine tractor for small land 
holdings); Wood without trees (an innovative material from agri and plastic waste); 
Sulphate of Potash, a premium fertilizer (novel technology for self-reliance); Liquid 
fertilizer from sea weeds; Ashwagandha variety (released to farmers for enhancing 
their	 income);	 Terafil	 (an	 innovative	 very	 low	 cost	 water	 filter	 for	 the	 rural	 masses);	
Products based on aromatic and medicinal plants such as nutraceuticals, deodorants, 
biofertilizers and disinfectants; Lavender Park set up in J&K (helping women in 
a	 significant	 manner);	 Organized	 mushroom	 cultivation	 introduced	 in	 North-Eastern	
states; Post harvest technology centres in Mizoram and Arunachal Pradesh; Leather 
products (e.g., Diastep, a special low cost footwear for low risk diabetics); Drishti 
transmissometer (a visibility measuring system that provides information to pilots on 
visibility for safe landing and take-off operations); Supercontinuum light generating 
source	 based	 on	 a	 patented	 photonic	 crystal	 fiber	 (PCF)	 technology;	 Broad	 spectrum	
reflectance	 confocal	 microscope	 with	 supercontinuum	 light	 source	 (first	 of	 its	 kind	
world-wide); 'DHVANI', the Detection and Hit Visualization using Acoustic N-wave 
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Identification	 system	 (for	 perfecting	marksmanship	 skills	 by	 accurately	determining	 the	
location of bullet impact and providing real-time feedback); Environmentally-benign 
Inorganic Pigments (as novel coating materials); and Mobile Pilot Plant for Toxic 
Emission Monitoring and Control for MSMEs.  

Myths and superstitions as science

2502. SHRI P. RAJEEVE: Will the Minister of SCIENCE AND TECHNOLOGY 
be pleased to state:

(a) whether the Ministry is aware about the attempts to present myths and 
superstitious things as science even in Science Congress and if so, the details thereof; 
and

(b) the action taken by the Ministry to address this serious issue?

THE MINISTER OF STATE IN THE MINISTRY OF SCIENCE AND 
TECHNOLOGY (SHRI Y.S. CHOWDARY): (a) and (b) During the Indian Science 
Congress (ISC) held at University of Mumbai, from 3-7 January, 2015, a special 
symposium on 'Ancient Sciences through Sanskrit' was organized.  In this symposium, 
various	 speakers	 talked	 of	 ideas	 of	 scientific	 nature	 contained	 in	 ancient	 Indian	 texts	
in	 various	 fields,	 such	 as	 botany,	 neuroscience,	 aviation,	 surgery,	 architecture.	 	 	 ISC	
is a mammoth grassroots science event of the country and presentations by various 
speakers contained their personal opinion and interpretation. The Government has 
always	maintained	 that	 all	 such	 information	will	 have	 to	 stand	 the	 scrutiny	of	 scientific	
methods	 before	 they	 can	 be	 accepted	 as	 scientific	 facts.	 	

NABL accredited laboratories

2503. SHRIMATI VANDANA CHAVAN: Will the Minister of SCIENCE AND 
TECHNOLOGY be pleased to state:

(a) the number of laboratories accredited by National Accreditation Board of 
Laboratories (NABL) present in India and the details thereof, State-wise;

(b) the number of applications for accreditation of laboratories pending in India;

(c) whether Government proposes to enlist the laboratories functioning without 
accreditation in India and the percentage of error in the laboratories in India; and

(d) whether Government proposes to introduce mandatory accreditation of 
laboratories in a phased manner?

THE MINISTER OF STATE IN THE MINISTRY OF SCIENCE AND 
TECHNOLOGY (SHRI Y.S. CHOWDARY): (a)  The total number of accredited 
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Laboratories as on 31.01.2015 is 2238. The State/UT-wise details are given in the 
Statement (See below).

(b) As on 31.01.2015, 549 applications for accreditation of Medical, Testing and 
Calibration Laboratories are pending.

(c) and (d) The information is being collected and will be laid on the Table 
of the House.

Statement

The statement showing the State/UT-wise number of laboratories as on 31.01.2015

Sl. No Name of the State/UT Testing 
Laboratories 

Medical 
Laboratories

Calibration 
Laboratories

1        2 3 4 5

1. Andhra Pradesh 48 12 18

2. Arunachal Pradesh 0 0 0

3. Assam 10 14 0

4. Bihar 12 5 0

5. Chhattisgarh 10 2 1

6. Goa 11 0 1

7. Gujarat 148 43 39

8. Haryana 75 25 36

9. Himachal Pradesh 7 0 3

10. Jammu and Kashmir 1 1 0

11. Jharkhand 0 3 7

12. Karnataka 84 45 45

13. Kerala 39 13 6

14. Madhya Pradesh 40 12 15

15. Maharashtra 266 71 121

16. Manipur 0 1 0

17. Meghalaya 0 1 0

18. Mizoram 0 0 0

19. Nagaland 0 1 0

20. Odisha 15 4 1

21. Punjab 28 13 14

22. Rajasthan 52 18 18
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1        2 3 4 5

23. Sikkim 0 0 0

24. Tamil Nadu 125 52 50

25. Telangana 0 41 2

26. Tripura 0 0 0

27. Uttar Pradesh 85 48 22

28. Uttarakhand 10 7 4

29. West Bengal 70 54 19

30. Delhi 54 89 28

31. Puducherry 0 1 2

32. Chandigarh 0 6 1

33. Andaman and Nicobar Islands 0 0 0

34. Dadra and Nagar Haveli 12 0 0

35. Daman and Diu 1 0 0

36. Lakshadweep 0 0 0

ToTal 1203 582 453

Schemes under implementation in Gujarat

2504. SHRI MANSUKH L. MANDAVIYA: Will the Minister of SCIENCE AND 
TECHNOLOGY be pleased to state:

(a) The details of schemes/projects implemented or under implementation by   
the	 Department	 of	 Biotechnology	 (DBT)	 during	 the	 last	 five	 years	 in	 Gujarat;

(b)	 The	 quantum	 of	 funds	 allocated	 in	 this	 regards	 during	 the	 last	 five	 years,	
year-wise; and

(c) whether the Department contemplates starting any new scheme/project  for 
Gujarat in 2015-16 and if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF SCIENCE AND 
TECHNOLOGY (SHRI Y.S. CHOWDARY): (a) and (b) Department of Biotechnology 
has implemented a number of Research and Development projects and many other 
schemes in the State of Gujarat in the areas of  basic research in Modern Biology, 
Agriculture Biotechnology, Nanotechnology and RNAi Research, Animal Biotechnology, 
Public Health, Food and Nutrition Biology, Medical Biotechnology, Biotech Product 
and Process Development, Bioinformatics, Environmental Biotechnology, Aquaculture 
and Marine Biotechnology, Bio-Resource and Energy Biosciences; Societal Development 
Scheme, Human Resource Development Programme and DBT-Builder Programme, 
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International Cooperation. Also various other programmes have been implemented 
under public-private partnership like  BIPP and SBIRI. An amount of `112.21 crore 
has been allocated by the Department for implementing the above projects. The 
scheme-wise	 details	 of	 funds	 allocated	 year-wise	 for	 last	 five	 years	 are	 given	 in	 the	
Statement (See below).

(c) This department is planning to initiate a major programme with NDDB, 
Anand on genomic selection of livestock.

Statement 

Year-wise allocation of funds in various schemes/projects implemented/under 
Implementation in the State of Gujarat during last 5 years

Sl. 
No.

Schemes  No. of Projects and allocation (in lakhs) year-
wise

Total fund 
allocated

(` in lakhs) 2010-11  2011-12 2012-13 2013-14 2014-15

1         2 3 4 5 6 7 8

1. Basic Research in 
Modern Biology

 6.26  22.14 114.34 21.03  39.77 203.54

2. Agriculture 
Biotechnology

9.32  3.10 32.52 10.22  64.28 119.44

3. Nanotechnology and 
RNAi Research

 38.00  67.70 72.95 0.00 0.00 178.65

4. Biocontrol/
Biofertilizers

4.79 24.91 15.92 12.45 32.70 90.77

5. BIPP/SBIRI  669.08 2184.98 1700.00 1626.16  531.00 6711.22

6. Animal 
Biotechnology and 
animal health

 18.46  155.39 133.51 72.64  19.69 399.69

7. Public health, 
Food and Nutrition   
Biology

 0.00  79.59 13.87 18.63  53.34 165.43

8. Medical 
Biotechnology 

 69.29  30.00 34.57 38.56  35.26 207.68

9. Biotech Product and 
Process Development 

 19.86  54.17 27.63 43.52  9.72 154.9

10. Bioinformatics 
Programmes 

 7.51  8.09 12.86 15.77  12.98 57.21

11. Societal Programmes  0.00 0.00 7.57 6.59  0.00 14.16
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1         2 3 4 5 6 7 8

12. Environmental 
Biotechnology 

 34.31  88.96 29.12 59.96  64.02 276.37

13. Bio-resource and  
Energy Biosciences

 15.64  80.81 10.93 10.93  6.30 124.61

14. Centre of 
Excellence/ 
Programme Support 
in Biotechnology

34.31  20.67 50.58 50.43  57.74 213.73

15. International 
cooperation

4.49 3.39 0.00 161.99 252.39 422.26

16. Aquaculture 
and Marine 
Biotechnology 

 0.00 0.00 0.00 59.37  59.27 118.64

17. DBT-Builder 
Programme

642.88 469.43 117.05 120.61 70.60 1420.57

18. Human Resource 
Development (Post 
Graduate Teaching 
Programme and Star 
College Scheme)

45.46 85.44 95.86 12.40 103.11 342.27

 ToTal 1619.66 3378.77 2469.28 2341.26 1412.17 11221.14

Formal head of CSIR

2505. SHRI A.W. RABI BERNARD: Will the Minister of SCIENCE AND 
TECHNOLOGY be pleased to state:

(a)	 whether	 it	 is	 a	 fact	 that	 the	 country's	 scientific	 agency,	 the	 CSIR	 has	 been	
functioning without a formal head for more than a year and if so, the details thereof;

(b) whether the absence of a permanent head for so long has affected the 
functioning	 of	 the	 organization,	 which	 is	 the	 premier	 scientific	 body;	 and

(c)	 if	 so,	 the	 steps	 taken	 to	 fill	 up	 this	 vacancy?

THE MINISTER OF STATE IN THE MINISTRY OF SCIENCE AND 
TECHNOLOGY (SHRI Y.S. CHOWDARY): (a) Yes, Sir. The post of Director General, 
Council	of	Scientific	and	 Industrial	Research	 (CSIR)	 is	vacant	 since	01.01.2014.	However,	
the charge arrangement for the post has been continuing since 1st January, 2014.

(b) To some extent, particularly where the rules provide for DG, CSIR and 
Secretary,	 Department	 of	 Scientific	 and	 Industrial	 Research	 as	 ex-officio member in 
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various  Search-cum-Selection Committees viz. absorption Committee for Directors, 
Search-cum-Selection  Committees for Outstanding Scientist/Distinguished Scientist 
and Outstanding Scientist (Scientist and Technologist of Indian Origin) etc.

(c) The position has been advertised and the process of selection is currently on. 

Funds for NSDC

2506. SHRIMATI KAHKASHAN PERWEEN: 
         SHRIMATI NAZNIN FARUQUE:

Will the Minister of SKILL DEVELOPMENT AND ENTREPRENEURSHIP be 
pleased to state:

(a) whether any fund has been allotted by Government to National Skill 
Development	Corporation	 (NSDC)	 during	 the	 last	 five	 years	 for	 the	 skill	 development	
programmes;

(b) if so, the amount of fund that has been utilized by NSDC so far, the details 
thereof; and

(c) the steps being taken by Government and NSDC to promote skill development 
in the country?

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT 
AND ENTREPRENEURSHIP (SHRI RAJIV PRATAP RUDY): (a) to (c) The 
Government has been releasing funds to National Skill Development Corporation 
(NSDC) under skilling, STAR scheme and UDAAN scheme for skill development.   
Funds released to NSDC and their utilization by NSDC are given in the Statement 
(See below). NSDC facilitates skill development by providing funding to enterprises, 
companies and organizations that provide skill training. It also develops appropriate 
models to enhance, support and coordinate private sector initiatives.
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Using of railway infrastructure for skill development

2507. SHRI RAJEEV SHUKLA: Will the Minister of SKILL DEVELOPMENT 
AND ENTREPRENEURSHIP be pleased to state:

(a) whether Ministry is in discussions with the Ministry of Railways for skill 
development initiatives, if so, the details thereof;

(b) whether Government has any proposal of utilizing the railway infrastructure 
for skill development activities across the country, if so, the details thereof; and

(c) whether Government has assessed the feasibility of conducting skill 
development trainings on railway platform, if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT 
AND ENTREPRENEURSHIP (SHRI RAJIV PRATAP RUDY): (a) to (c) The Ministry of 
Skill Development and Entrepreneurship is in discussion with the Ministry of Railways 
to harness the large railway network and infrastructure to ensure accessibility of skill 
training services to a number of small towns and villages where such facilities are 
otherwise not available. No feasibility assessment has been conducted in this regard. 

Proposal for new institutes for skill development

2508. SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of SKILL 
DEVELOPMENT AND ENTREPRENEURSHIP be pleased to state:

(a) whether new institutes are being proposed to be set up for skill development 
in	 the	 field	 of	 industrial	 employment	 and	 if	 so,	 the	 details	 thereof	 and	 the	 funds	
sanctioned for the purpose, State/UT-wise; 

(b) the number of such institutes or institutions that are likely to be established 
in the Vidarbha region of Maharashtra; and 

(c) whether Government propose to provide special assistance to the tribal areas 
in	 the	 field	 of	 skill	 development,	 if	 so,	 the	 details	 thereof?

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT 
AND ENTREPRENEURSHIP (SHRI RAJIV PRATAP RUDY): (a) to (c) The National 
Skill Development Corporation (NSDC) is a public private entity under the Ministry 
of Skill Development and Entrepreneurship which is working in private space to 
create training capacities across the country. As on date, it has got 187 training 
partners with 2930 centres across 474 districts in the country.

The Directorate General of Employment and Training (DGET) under the Ministry 
of Labour and Employment has a network of 11,972 Industrial Training Institutes 
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(ITIs) (2284 Government ITIs and 9688 Private ITIs) having an annual seat capacity 
of 16.94 lakh as on 02.01.2015. Further, setting up of new ITIs under DGET or 
new training centres by training partners of NSDC, is a continuous process guided 
by demand.

There are over 20 Central Ministries/Departments involved in implementation of 
more than 70 schemes for various skill development/entrepreneurship programmes. 
These Schemes have provisions for equal access to skill development for all social 
groups including those in tribal areas. Moreover, there are few schemes of Ministry 
of Tribal Affairs which are exclusively for tribals. These are:– (i) Skill Development 
Programme implemented through National Scheduled Tribe Finance and Development 
Corporation, (ii) TRIFED (Tribal Cooperative Marketing Development Federation)-Skill 
Development/upgradation and capacity building for MFPs (Minor Forest Producers), 
(iii) Special Central Assistance to Tribal Sub Plan and (iv) TRIFED-Skill Development/
upgradation and capacity building for Handicrafts/Handlooms.   

Budgetary allocation for skill development

2509. SHRI PALVAI GOVARDHAN REDDY: Will the Minister of SKILL 
DEVELOPMENT AND ENTREPRENEURSHIP be pleased to state:

(a) whether the Ministry is of view that the budgetary allocation of ` 435 
crores	 in	 2014-15	 for	 skill	 development	 is	 sufficient	 to	 meet	 its	 aspirations	 in	 skill	
development, if so, the details thereof; and

(b) if not, the steps the Ministry has taken to persuade the Finance Ministry 
for	 more	 budget	 to	 fulfil	 its	 objectives?

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT 
AND ENTREPRENEURSHIP (SHRI RAJIV PRATAP RUDY): (a) and (b) The 
Ministry of Skill Development and Entrepreneurship (MSDE) is a new Ministry 
which	 has	 been	 included	 for	 the	 first	 time	 in	 the	 Union	 Budget	 for	 2015-16.	 The	
Ministry has been allotted a plan outlay of ` 1500 crore in the Budget for its 
schemes/programmes during 2015-16.

Special schemes for women entrepreneurs 
and differently abled persons

2510. DR. V. MAITREYAN: Will the Minister of SOCIAL JUSTICE AND 
EMPOWERMENT be pleased to state:

(a) whether Government is implementing any special schemes to develop women 
entrepreneurs and differently-abled persons in the country;
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(b)	 the	 total	 funds	 allocated	 in	 the	 last	 five	 years,	 year-wise	 in	 various	 States/
UTs	 for	 the	 various	 such	 schemes,	 the	 total	 number	 of	 beneficiaries	 got	 benefited	
through the schemes, State-wise;

(c) the list of measures taken by Government for the development of women 
entrepreneurs and entrepreneurs from the differently-abled population; and 

(d) the steps taken by Government to create a Financial Corporation for this 
purpose?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND 
EMPOWERMENT (SHRI KRISHAN PAL): (a) to (c) The various schemes being 
implemented by Government to develop entrepreneurship among differently abled 
persons are given in the Statement-I (See below). These schemes are equally applicable 
to differently-abled women also.  

The	 information	 on	 funds	 provided	 and	 number	 of	 beneficiaries	 during	 the	 last	
three years and the current year are given in the Statement-II and the Statement-III 
(See below) respectively.

(d) The Government has already set up National Handicapped Finance 
Development Corporation.

Statement-I 

Details of the schemes for entrepreneurship and skill development of 
differently-abled people being implemented by the Government

1. NHFDC:  In 1997, the Government set up a Corporation named National 
Handicapped Finance and Development Corporation (NHFDC) under the 
administrative control of the Ministry of Social Justice and Empowerment 
for	 providing	 financial	 assistance	 at	 concessional	 rate	 of	 interest	 to	 Persons	
with Disabilities (PwD) for self employment. This Corporation also gives 
skill training grant for Skill Training and Entrepreneurship of PwDs wherein 
it provides 100% of the total recurring cost of the training programme to 
the training institutes/organisations. NHFDC also provides stipend @`2000/- 
per month to the disabled trainees during the training. The training duration 
ranges from one month to six months. The funds for training programmes 
of NHFDC are provided through the DDRS and SIPDA schemes and also 
by internal resources of the Corporation. 

2. Deendayal Disabled Rehabilitation Scheme (DDRS): Under Deendayal 
Disabled Rehabilitation Scheme (DDRS) Vocational Training Centre projects 
are	 given	 financial	 assistance	 (up	 to	 90%	 of	 the	 project	 cost)	 for	 skill	
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upgradation of PwDs. These are meant for the age group of 15-35 years to 
provide skills to enable such persons to move towards economic independence.

3.  Skill training through the National Institutes: The seven National Institutes 
(NIs) under the administrative control of Department of Disability Affairs also 
organise Vocational Training Programmes for the PwDs in their respective 
field	 of	 disability	 for	 appropriate	 trades.	 	

4. SIPDA (Scheme for Implementation of Persons with Disabilities (Equal 
Opportunities, Protection of Rights and Full Participation) Act, 1995): 
Under	 this	 scheme,	 financial	 assistance	 is	 provided	 to	 State	Governments	 and	
to autonomous organizations/Institutions under Central or State Governments, 
for various activities relating to implementation of Persons with Disabilities 
Act, 1995. Under this scheme grant-in-aid is provided for the skill development 
programmes for PwDs with effect from the year 2013-14. 

5. Vocational Rehabilitation Centre for Handicapped: The Ministry of 
Labour and Employment has set up 21 Vocational Rehabilitation Centres for 
Handicapped (VRCs) at different parts of the country. The main objective 
of these centers is to impart non formal vocational training and extend 
vocational rehabilitation assistance to PwDs as per their residual capacities 
with a view to assist them to lead an independent and productive life in 
society.
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Statement-III

The information on funds provided and number of beneficiaries

(i) Skill training through the National Institutes:

The number of persons imparted training during the last three years by the 
National Institutes (NI) is given below:

Year No. of PwDs trained by the NIs

2011-12 756

2012-13 5151

2013-14 5756

*2014-15 up to November, 2014 2413

ToTal 14076

(ii) Scheme for Implementation of Persons with Disabilities (Equal Opportunities, 
Protection of Rights and Full Participation) Act, 1995 (SIPDA):

Sl. 
No.

Year No. of Organizations to 
whom grant-in-aid provided

Amount
(` in crore)

Number of 
beneficiaries

1. 2011-12 Nil Nil Nil

2. 2012-13 Nil Nil Nil

3. 2013-14 3 0.3638 570

4. 2014-15 
(till 15.12.2014)

2 10.33 9000

ToTal 5 10.6938 9570

(iii) Vocational Rehabilitation Centre For Handicapped-Achievements:

Financial and Physical achievements of VRCs for the last three years are given 
below:

Year No. of Trainees Funds utilised (` in lakh)

Plan Non Plan Total

2011-12 11588 341.83 1519.21 1861.04

2012-13 12621 380.79 1551.51 1932.30

2013-14 11928 401.24 1562.35 1963.59

ToTal 40437 5756.93
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Funds for Other Backward Castes

2511. SHRI B.K. HARIPRASAD: Will the Minister of SOCIAL JUSTICE AND 
EMPOWERMENT be pleased to state: 

(a) the funds allocated for implementation to improve the socio-economic status 
programmes for Other Backward Castes, State-wise and the target thereof; and 

(b) whether Government has received any reports from the State Governments 
with regard to the socio-economic status of the Other Backward Castes in the States, 
if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND 
EMPOWERMENT (SHRI KRISHAN PAL): (a) The State-wise funds allocated to 
improve the socio-economic status of Other Backward Classes (OBCs) under different 
programmes for the year 2014-15 are given in the Statement-I and  the Statement-II 
(See below).

(b) Under Section 9 of the National Commission for Backward Classes (NCBC) 
Act, 1993, NCBC gives its advice to the Government for inclusion of any class of 
citizens as a backward class in the Central List of OBCs. For tendering its advice, 
the NCBC also takes reports from the State Backward Class Commissions. The 
advices of the Commission are examined by the Government in consultation with 
the concerned Central Ministries. As on date, 2403 castes/Communities have been 
added in the Central List of OBCs. State-wise list of these castes/Communities is 
given in the Statement-III (See below).
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Statement-II

National Backward Classes Finance and Development Corporation 
Statement showing AAP approved and amount disbursed during 2014-15 

(As on 12.03.2015)

(` in lakh)

Sl. No. Name of the SCA AAP Approved Amount Disbursed

1. Andhra Pradesh*  0.00

a. Andhra Pradesh (BC)   

b. Andhra Pradesh (TT)   

2. Bihar   

3. Chhattisgarh 450.00  

4. Goa 450.00 75.00

5. Gujarat   

a. Gujarat (BC) 1000.00 90.00

b. Gujarat (Gopalak) 618.00 100.00

c. Gujarat (Thakor) 700.00 300.00

6. Haryana 1000.00 250.00

7. Himachal Pradesh 500.00 350.66

8. Jammu and Kashmir   

a. Jammu and Kashmir (BC) 200.00  

b. Jammu and Kashmir (W) 200.00 200.00

9. Jharkhand 325.00  

10. Karnataka 2600.00 1950.00

11. Kerala   

a. Kerala (A) 100.00 100.00

b. Kerala (BC) 9000.00 5000.00

c. Kerala (CC) 50.00  

d. Kerala (Fisheries) 3500.00 3500.00

e. Kerala (Women) 1600.00 1600.00

f. Kerala (Handicraft) 90.00 90.00

g. Kerala (P) 50.00  

12. Madhya Pradesh*   

a. Madhya Pradesh (BC)   

b. Madhya Pradesh (Hastshilp)   
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Sl. No. Name of the SCA AAP Approved Amount Disbursed

13. Maharashtra   

a. Maharashtra (OBC) 2500.00  

b. Maharashtra (VJNT) 1000.00  

14. Odisha 750.00  

15. Punjab 870.00 200.00

16. Rajasthan (BC) 1642.00  

17. Tamil Nadu (BC) 5500.00 5500.00

18. Uttarakhand   

19. Uttar Pradesh   

a. Uttar Pradesh   

b. U.P. Sahkari Gram Vikas 
Bank Ltd.

3000.00 500.00

20. West Bengal (BC) 675.00 300.00

21. West Bengal (Minorities) 1300.00  

 Union Territories   

1. Chandigarh 26.00  

2. Delhi 150.00  

3. Puducherry 500.00 500.00

4. Andaman & Nicobar Islands   

5. Dadra & Nagar Haveli/Daman 
& Diu

  

 North East ( 10% of Total/
Allocation)

  

1. Assam   

a. Assam (BC)   

b. Assam (Electronics)   

c. Assam (ARTFED)   

2. Manipur   

a. Manipur (BC)   

b. Manipur (W)   

3. Mizoram   

4. NEDFI 1500.00 1500.00
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Sl. No. Name of the SCA AAP Approved Amount Disbursed

5. Sikkim 552.00  
6. Tripura 2100.00 2100.00
7. Meghalaya   
 ToTal 44498.00 24205.66

a. Notional Allocation is made on the basis of total Population as per Census 2011. 
b. More than 10% of total allocation to North-East States made as per Government Policy. 
*SCAs of Andhra Pradesh and Madhya Pradesh not submitted Annual Action Plan in view of State 
Government Policy.

Statement-III

State/UT-wise number of entries in the central list of OBCs (As on 13.03.2015)

Sl. No. State/UT No. of Entries as in the 
Central Lists of OBCs

   1     2 3

1. Andhra Pradesh 109
2. Arunachal Pradesh* 0
3. Assam 28
4. Bihar 130
5. Chhattisgarh 67
6. Goa 17
7. Gujarat 104
8. Haryana 74
9. Himachal Pradesh 54

10. Jammu and Kashmir 21
11. Jharkhand 129
12. Karnataka 197
13. Kerala 84
14. Madhya Pradesh 76
15. Maharashtra 255
16. Manipur 4
17. Mizoram* 0
18. Meghalaya* 0
19. Nagaland* 0
20. Odisha 198
21. Punjab 65
22. Rajasthan 68
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   1            2 3

23. Sikkim 9
24. Tamil Nadu 181
25. Tripura 43
26. Uttar Pradesh 77
27. Uttarakhand 79
28. West Bengal 99
29. Andaman and Nicobar Islands 5
30. Chandigarh 60
31. Daman and Diu 44
32. Dadra and Nagar Haveli 10
33. Delhi 58
34. Lakshadweep* 0
35. Puducherry 58
 Grand ToTal 2403

*States/UTs	 have	 no	 notified	 list	 of	 OBCs

Grants for handicapped in Maharashtra

†2512. SHRI RAMDAS ATHAWALE: Will the Minister of SOCIAL JUSTICE 
AND EMPOWERMENT be pleased to state:

(a) whether any grant has been released to the organisations of the country 
especially of the various organisations of the State of Maharashtra for the welfare 
of handicapped persons, women and children; and 

(b)	 if	 so,	 the	 details	 thereof	 for	 last	 three	 years	 and	 the	 number	 of	 beneficiaries,	
State-wise and year–wise?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND 
EMPOWERMENT (SHRI KRISHAN PAL): (a) The Department is implementing 
Deendayal Disabled Rehabilitation Scheme (DDRS) under which the Department has been 
providing	 financial	 assistance	 only	 in	 the	 form	 of	 grant	 in	 aid	 to	 Non	 Governmental	
Organizations (NGOs) for their projects relating to rehabilitation of persons with 
disabilities including women and children aimed at enabling persons with disabilities 
to reach and maintain their optimal, physical, sensory, intellectual, psychiatric or social 
functional levels in the country, including the State of Maharashtra.

(b) State-wise and year-wise details of grant-in-aid released and number of 
beneficiaries	 during	 the	 last	 three	 years	 	 are	 given	 in	 the	 Statement	 (See below).

†Original notice of the question was received in Hindi.
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Statement

State-wise and year wise details of grant-in-aid released and number of 
beneficiaries during the last three years under DDRS

Sl. 
No.

State/UT Amount Released 
(` in lakhs)

Number	 of	 beneficiaries

2011-12 2012-13 2013-14 2011-12 2012-13 2013-14

1     2 3 4 5 6 7 8

1. Andhra Pradesh 2487.87 1275.5 1538.08 5482 21668 20613

2. Arunachal 
Pradesh

9.66 0 20.06 5482 0 1926

3. Assam 174 119.75 162.31 5596 1452 1908

4. Bihar 137.68 43.43 90.39 1950 801 1218

5. Chhattisgarh 54.69 11.87 80.56 581 216 984

6. Delhi 188.78 137.98 229.23 4333 2850 3950

7. Goa 0 11.6 3.25 0 201 108

8. Gujarat 49.68 30.95 113.8 35141 5541 4636

9. Haryana 159.14 87.35 273.21 1756 1213 10640

10. Himachal 
Pradesh

38.3 28.14 39.54 913 1214 1836

11. Jammu and 
Kashmir

15.63 3.67 3.73 152 54 50

12. Jharkhand 0 9.17 3.85 0 326 180

13. Karnataka 1146.63 348 480.87 10405 4650 7290

14. Kerala 1005.96 488.05 572.88 11583 2706 7404

15. Madhya Pradesh 158.72 102.78 120.12 5383 22709 767

16. Maharashtra 228.92 111.5 146.12 49455 7865 10350

17. Manipur 191.07 128.5 324.8 1568 2416 4751

18. Meghalaya 63.99 79.86 15.45 783 1009 243

19. Mizoram 22.68 5.89 2.03 241 35 40

20. Odisha 605.59 399.85 608.58 9445 7517 11199

21. Puducherry 12.65 12.05 6.28 216 225 115

22. Punjab 97.65 47.72 13.54 1740 985 101
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1 2 3 4 5 6 7 8

23. Rajasthan 144.46 111.67 159.19 3818 2255 3143

24. Tamil Nadu 405.1 199.87 375.41 18993 6347 37654

25. Tripura 10.66 12.58 25.14 0 147 188

26. Uttar Pradesh 597.65 503.76 590.02 14857 20333 7968

27. Uttarakhand 63.83 45.35 27.95 1638 2527 498

28. West Bengal 544.52 342.72 337.7 38758 33430 27039

 DDRC 0 0 0 0 0 94000

 ToTal 8615.51 4699.56 6364.09 255307 154692 260799

Abandoned mentally retarded persons

2513. SHRI MANSUKH L. MANDAVIYA: Will the Minister of SOCIAL JUSTICE 
AND EMPOWERMENT be pleased to state:

(a) whether Government has any statistical data/information about mentally 
retarded persons in the country, if so, the details thereof, State-wise and if not, the 
reasons therefor;

(b)	 whether	 Government	 has	 any	 figures	 as	 to	 how	 many	 out	 of	 the	 above	
persons are destitute abandoned by their families under open sky and nobody to 
take care of them if so, the details thereof along with Government’s rehabilitation 
efforts for them and if no, the reasons therefor; and

(c) whether Government would take lead and coordinate with State Governments 
to address this important social issue, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND 
EMPOWERMENT (SHRI KRISHAN PAL): (a) As per Census 2011, there are 
15,05,624 mentally retarded persons in the country. State-wise population of mentally 
retarded persons is given in the Statement (See below).

(b) Relief for the disabled is primarily a State subject by virtue of entry 9 of 
the State list of the Constitution of India. The Ministry has not conducted any such 
survey regarding the number of abandoned mentally retarded persons. The Central 
Government supplements the effort of the State Government through its schemes/
programmes for rehabilitation of persons with disabilities in area of education, 
vocational training, skill development etc. 

(c) As per the provisions of the Persons with Disabilities (Equal Opportunities, 
Protection of Rights & Full Participation) Act, 1995, the State Governments are 
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mandated to develop schemes/programmes for education, rehabilitation, social security, 
health care of persons with disabilities including mentally retarded persons. The State 
Governments have been advised to frame suitable schemes exclusively to take care 
of homeless mentally retarded persons.

Statement

State-wise population of mentally retarded persons

Sl. No. State Mental Retardation

1. Andhra Pradesh 132380

2. Arunachal Pradesh 1264

3. Assam 26374

4. Bihar 89251

5. Chhattisgarh 33171

6. Delhi 16338

7. Goa 1817

8. Gujarat 66393

9. Haryana 30070

10. Himachal Pradesh 8986

11. Jammu and Kashmir 16724

12. Jharkhand 37458

13. Karnataka 93974

14. Kerala 65709

15. Madhya Pradesh 77803

16. Maharashtra 160209

17. Manipur 4506

18. Mizoram 1585

19. Meghalaya 2332

20. Nagaland 1250

21. Odisha 72399

22. Punjab 45070

23. Rajasthan 81389

24. Sikkim 516

25. Tamil Nadu 100847
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Sl. No. State Mental Retardation

26. Tripura 4307

27. Uttar Pradesh 181342

28. Uttarakhand 11450

29. West Bengal 136523

30. Andaman and Nicobar Islands 294

31. Chandigarh 1090

32. Daman and Diu 176

33. Dadra and Nagar Haveli 180

34. Lakshadweep 112

35. Puducherry 2335

ToTal 1505624

Rajiv Gandhi National Fellowship to SCs

2514. DR. BHALCHANDRA MUNGEKAR: Will the Minister of SOCIAL 
JUSTICE AND EMPOWERMENT be pleased to state:

(a) how many Scheduled Caste (SC) students applied and how many of them 
were found eligible for Rajiv Gandhi National Fellowship (RGNF) for the year 
2014-15, the details thereof, State-wise; and

(b) the number of eligible students who have not yet received the fellowship 
amount, the State-wise details thereof and the reasons for delay and when will the 
payment be given?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE 
AND EMPOWERMENT (SHRI VIJAY SAMPLA): (a) the University Grants 
Commission (UGC) is the nodal agency for implementing the scheme of Rajiv 
Gandhi National Fellowship for Scheduled Caste students (RGNF-SC) for award 
of fellowships to selected students based on recommendation of the Expert 
Committee as constituted by the UGC, for pursuing M. Phil/Ph.D. research and 
higher research respectively on full time/regular basis in Universities/Institutions/
Colleges in India. The State-wise details of number of applications received, 
number of eligible applications and  number of selected students for 2014-15 
are given in the Statement (See below).

(b) Funds have been placed at the disposal of UGC which is the implementing 
agency for disbursal of fellowships to the selected students.
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Statement 

Details of State-wise number of applications received, number of eligible 
applications and number of selected candidates for 2014-15 under RGNF (SC)

Sl. No.  State/UT No. of Applications 
Received

No. of Eligible 
applications

No. of selected 
candidates

1      2 3 4 5

1. Andaman and 
Nicobar Islands

1 1 0

2. Andhra Pradesh 1951 1683 90

3. Arunachal Pradesh 3 3 0

4. Assam 76 71 26

5. Bihar 204 181 157

6. Chandigarh 11 9 2

7. Chhattisgarh 80 69 29

8. Delhi 173 141 28

9. Goa 3 3 1

10. Gujarat 277 226 43

11. Haryana 249 201 49

12. Himachal Pradesh 157 137 18

13. Jammu and 
Kashmir

65 58 12

14. Jharkhand 34 25 25

15. Karnataka 889 771 103

16. Kerala 215 195 38

17. Madhya Pradesh 599 493 110

18. Maharashtra 1159 968 119

19. Manipur 49 47 4

20. Meghalaya 4 4 0

21. Mizoram 1 1 0

22. Odisha 274 244 73

23. Puducherry 45 42 2

24. Punjab 251 219 84

25. Rajasthan 371 281 117

26. Sikkim 3 3 0
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1      2 3 4 5

27. Tamil Nadu 1839 1644 142

28. Telangana 149 134 58

29. Tripura 17 13 10

30. Uttar Pradesh 1425 1192 422

31. Uttarakhand 118 109 18

32. West Bengal 654 589 220

ToTal 11346 9757 2000

Shelters for mentally challenged girls in Delhi

2515. SHRIMATI JHARNA DAS BAIDYA: Will the Minister of SOCIAL 
JUSTICE AND EMPOWERMENT be pleased to state:

(a) whether Government is aware that in the capital there are no shelters for 
mentally challenged girls;

(b) if so, whether they are citizen of the country and vulnerable from both 
within and outside homes; and

(c) if so, whether Government proposed to provide shelters to those under 
privileged girls and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND 
EMPOWERMENT (SHRI KRISHAN PAL): (a) Relief for the disabled is primarily a 
State subject by virtue of entry 9 of the State list of the Constitution of India. The 
information relating regarding shelters of mentally challenged girls in various States/
UTs is not compiled in the Ministry. However, the National Trust for the Welfare 
of Persons with Autism, Cerebral palsy, Mental Retardation and Multiple disabilities 
supports mentally challenged persons both male and female through its two residential 
care scheme namely Samarth and  Group Home and Rehabilitation Activities for 
Disabled Adults (GHARAUNDA). In Delhi, National Trust is supporting two centres 
under Samarth scheme namely, Manovikas Comprehensive Rehabilitation and Research 
Centre, Surajmal Vihar and Society of Child Development, Roop Nagar and another 
centre under GHARAUNDA scheme namely, Muskaan Parents Association for the 
Welfare of Children with Mental Handicapped, Vasant Kunj.

(b) The Persons with Disabilities including mentally challanged persons are 
citizen of the country and are considered to be one of the marginal groups.

(c) As per the provisions of the Persons with Disabilities (Equal Opportunities, 
Protection of Rights & Full Participation) Act, 1995, the State Governments are 
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mandated to develop schemes/programmes for education, rehabilitation, social security, 
health care of Persons with disabilities including mentally retarded persons. The State 
Governments have been advised to frame suitable schemes exclusively to take care 
of homeless mentally retarded persons.

Scheme for physically challenged women

†2516. SHRI NARENDRA KUMAR KASHYAP: Will the Minister of SOCIAL 
JUSTICE AND EMPOWERMENT be pleased to state:

(a) the salient features of schemes being implemented for upliftment of the 
physically challenged people specially women in the country;

(b)	 whether	 Government	 has	 any	 specific	 scheme	 to	 encourage	 the	 participation	 of	
physically challenged women in the education sector and if so, the details thereof; and

(c) whether Government has taken/propose to take any concrete steps for the 
upliftment of physically challenged women and if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND 
EMPOWERMENT (SHRI KRISHAN PAL): (a) and (b) Schemes implemented for 
rehabilitation and social, educational and economic empowerment of Persons with 
Disabilities (PwDs) including women are Deendayal Disabled Rehabilitation Scheme 
(DDRS); Assistance to Disabled Persons for Purchase/Fitting of Aids/Appliances 
(ADIP); Scheme for Implementation of Persons with Disabilities Act, 1995 (SIPDA); 
Rajiv Gandhi National Fellowship  for Students with Disabilities (RGNF); National 
Overseas Scholarship for Students with Disabilities; Pre-Matric Scholarship and Post-
Matric Scholarship for Students with Disabilities, Gyan Prabha Scholarship Scheme of 
National Trust; Scholarship  from Trust Fund and Scholarship from National Fund and 
Incentives to employers in the private sector for providing employment to the PwDs.

The	 Department	 is	 presently	 providing	 financial	 assistance	 under	 the	 following	
major schemes for the welfare of persons with disabilities, including women, in the 
country:–

(i) Deendayal Disabled Rehabilitation Scheme (DDRS) under which grant-in-
aid is provided to NGOs running projects for the welfare of persons with 
disabilities. 

(ii) Scheme of Assistance to Disabled Persons for Purchase/Fitting of Aids/
Appliances (ADIP) under which grant is released to Implementing Agencies 
for providing aids and appliances to persons with disabilities. 

†Original notice of the question was received in Hindi.
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(iii) Scheme of Implementation of Persons with Disabilities (Equal Opportunities, 
Protection of Rights and Full Participation) Act, 1995 (PwD Act) under 
which grant-in-aid is provided to State Governments and various bodies set 
up by the Central and State Government, including autonomous bodies and 
Universities, to support activities pursuant to implementation of the provisions 
of the PwD Act, particularly relating to rehabilitation and provision of barrier- 
free access.

(c) The Government has introduced the Rights of Persons with Disabilities 
Bill, 2014 in Rajya Sabha on 07.02.2014 which inter-alia proposes to mandate the 
appropriate Governments to take measures to protect the Rights of women with 
disabilities.  

Welfare scheme for aged persons

2517. SHRI SHADI LAL BATRA: Will the Minister of SOCIAL JUSTICE AND 
EMPOWERMENT be pleased to state: 

(a) whether large number of aged persons are bound to live in poverty, if so, 
the details and reaction of Government thereto; 

(b) the details of welfare schemes available to these persons; and 

(c) the efforts being made by Government to improve the condition of aged 
persons in the country?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND 
EMPOWERMENT (SHRI VIJAY SAMPLA): (a) No authentic data in this regard 
is available in this Ministry.

(b) and (c) As per available information details of the Welfare Schemes and 
provisions made by the Government to improve the condition of the aged persons 
in the county, are given in the Statement (See below).

Statement

Schemes/Provisions made by the Government to improve the condition 
of the aged persons

(1) Ministry of Social Justice and Empowerment

The Ministry of Social Justice and Empowerment is implementing a Central Sector 
Scheme of Integrated programme for Older Persons (IPOP) since 1992 with the 
objective of improving the quality of life of senior citizens by providing basic 
amenities like shelter, food, medical care and entertainment opportunities and by 
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encouraging	 productive	 and	 active	 ageing.	Under	 this	 Scheme,	 financial	 assistance	
(up to 95% in the case of States of Jammu and Kashmir, Sikkim and North-
eastern states and 90% for rest of the country) is provided to Non-Governmental/
Voluntary Organisations, Panchayati Raj Institutions etc. for maintenance of Old 
Age Homes, Respite Care Homes and Continuous Care Homes, Multi-service 
centres, mobile medicare units, Day care centres for Alzheimer’s disease /Dementia 
patients, physiotherapy clinics for older persons etc. The Programme is mainly 
implemented through Non-Governmental/Voluntary Organisations.

(2) Ministry of Rural Development

Old age pension is provided under the Indira Gandhi Old Age Pension Scheme 
(IGNOAPS) which is a component of National Social Assistance Programme 
(NSAP), implemented by Ministry of Rural Development. Under IGNOAPS, 
central assistance of ` 200/- per month is provided to persons in the age 
group of 60-79 years and ` 500/- per month to persons of 80 years and above 
and belonging to below poverty line (BPL) household as per the criteria by 
Government of India. States/UTs have been requested to contribute at least the 
same amount under the scheme. 

(3) Ministry of Health and Family Welfare 

Keeping in view the recommendations made in the National Policy on Older 
Persons, 1999 as well as the State’s obligations under the Maintenance and Welfare 
of Parents and Senior Citizens, 2007, the Ministry of Health and Family Welfare 
had launched the National Programme for Health Care of the Elderly (NPHCE) 
during the Eleventh Plan period to address various health related problems of 
elderly people. The basic aim of NPHCE is to provide dedicated health care 
facilities to the elderly people through State Public health delivery system at 
primary, secondary and tertiary levels, including outreach services. 

Major components of this programme, launched in 2010-11, are:

 • Community based Primary Healthcare approach;

 • Strengthening of health services for senior citizens at District Hospitals/ CHC/ 
PHC/ Sub-Centres;

 • Dedicated facilities at 100 District Hospitals with 10 bedded wards for the elderly;

 • Strengthening of 8 Regional Medical Institutions to provide dedicated tertiary 
level Medical Care for the elderly, with 30 bedded wards and Introduction of PG 
courses in Geriatric Medicines in the these Institutions and In-Service training of 
health personnel at all level.
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As on date, a total of 104 districts of 24 States/UTs have been covered under 
the Programme.

(4) Ministry of Finance, Department of Revenue

A number of incentives have been provided under the Income Tax Act, 1961, 
to a senior citizen (ie., an individual, resident in India, who is of the age of 
60 years or more at any time during the relevant previous year). Some such 
incentives are enumerated below:

 • A Senior Citizen is liable to Income-Tax if his total income exceeds `3 lakh as 
against the exemption limit of ̀  2.5 lakh applicable in the case of other individuals.  
An individual resident in India who is of the age of 80 years or more at any 
time during the relevant previous year is liable to income tax if his total income 
exceeds ` 5 lakh. 

 • Any sum deposited in an account under the Senior Citizens Savings Scheme 
Rules, 2004 is eligible for deduction under section 80C of the Income-Tax Act 
subject to a limit of  ` 1.5 lakh. 

 • A deduction of ` 20,000/- (` 15,000/- in other cases) is allowed under Section 
80D of the Income Tax Act in respect of premium paid to effect or keep in force 
an insurance on the health of an individual being a Senior Citizen.

 • A deduction of ` 60,000/- (` 40,000/- in other cases) is allowed under Section 
80DDB of the Income-Tax Act on amount of expenditure actually incurred for the 
treatment	of	specified	diseases	in	case	of	a	Senior	Citizen.	

 • No deduction of tax at source is required to be made under Section 193, 194, 
194A, 194EE or 194K of the Income Tax Act in case of Senior Citizen if he 
furnishes to the deductor a declaration to the effect that the tax on his estimated 
total income of the relevant previous will be nil.   

 • Under the Service Tax law, activities relating to advancement of education 
programmes or skill development relating to persons over the age of 65 years 
residing in a rural area by an entity registered under Section 12AA of the Income 
Tax Act, 1961 are exempt from Service Tax.

(5) Ministry of Railways

The following facilities have been extended by Ministry of Railways from time 
to time to senior citizens:

 • As per rules, male Senior Citizens of minimum 60 years and lady Senior Citizens 
of minimum 58 years are granted concession in the basic fares of all classes of 
Mail/Express/Rajdhani/Shatabdi/Jan Shatabdi/Duronto group of trains. The 
element of concession is 40% for men and 50% for women.
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No proof of age is required at the time of purchasing tickets.  However, they 
are required to carry some documentary proof as prescribed showing their age 
or date of birth and have to produce it if demanded by on-board ticket checking 
staff.  Senior Citizens can book reserve tickets across the reservation counters 
as well as through internet.  

 • In the computerised Passenger Reservation System (PRS), there is a provision to 
allot lower berths to Senior Citizens, Female passengers of 45 years and above 
automatically, even if no choice is given, subject to availability of accommodation 
at the time of booking.  

 • In all trains having reserved accommodation, a combined quota of two lower 
births per coach has been earmarked in sleeper, A/C 3 tier and A/C 2 tier classes 
for the Senior Citizens, Female passengers aged 45 years above and pregnant 
women when travelling alone.

 • Accommodation	is	also	earmarked	for	Senior	Citizens	during	specified	hours	on	
suburban sections by Central and Western Railways.

 • Instructions exist for provisions of wheel chairs at stations.  This facility is 
provided, duly escorted by coolies on payment as per present practice.  Moreover, 
Zonal Railways have also been advised to provide free of cost ‘Battery Operated 
Vehicles for Disabled and Old Aged passengers’ at Railway Stations.

 • After departure of the train, if there are vacant lower berths available in the train 
and if any physically handicapped person booked on the authority of handicapped 
concession or a senior citizen, who has been allotted upper/middle berth, 
approaches for allotment of vacant lower berths, the on-board Ticket Checking 
Staff has been authorised to allot the vacant lower berth to them making necessary 
entries in the chart.   

 • Separate counters are earmarked at various Passengers Reservation System (PRS) 
centres for dealing with the reservation requisitions received from physically 
handicapped persons, senior citizens, ex-MPS, MLAs accredited journalists and 
freedom	fighters,	if	the	average	demand	per	shift	not	less	than	120	tickets.	In	case	
there	is	no	justification	for	earmarking	of	an	exclusive	counter	for	any	of	these	
categories of persons including handicapped persons or senior citizens, one or 
two counters depending upon the total demand are earmarked for dealing with the 
reservation requests for all these categories of persons.  

(6) Ministry of Home Affairs:

The Ministry of Home Affairs has issued two detailed advisories dated 27-3-2008 
and 30-8-2013 to all States Governments/UTs advising them to take immediate 



Written Answers to [19 March, 2015]   Unstarred Questions 297

measures to ensure safety and security and for elimination of all forms of neglect, 
abuse	 and	 violence	 against	 old	 persons	 through	 initiatives	 such	 as	 identification	
of senior citizens, sensitization of police personnel regarding safety, security of 
older persons, regular visit of the beat staff; setting up of toll free senior citizen 
helpline;	 setting	 up	 of	 senior	 citizen	 security	 cell;	 verification	 of	 domestic	 helps,	
drivers etc.  

(7) Ministry of Civil Aviation:

In order to facilitate the passengers, particularly senior citizens, expectant mothers, 
passengers	 with	 disability,	 first	 time	 travellers	 etc.	 all	 the	 stakeholders	 have	 been	
instructed to ensure that the following requirements are complied:

 • Airline/airport operator shall ensure provision of automated buggies free of 
charge for all senior citizens, in the terminal building to facilitate their access to 
boarding gates located beyond reasonable walking distance at all airports having 
annual aircraft movements of 50,000 or more. This facility may be extended to 
other needy passengers on demand basis free of charge.

 • Airport operators shall provide small trolleys after security check for carriage of 
hand baggage (permitted as per regulation) up to the boarding gate.

 • Airport operator shall adequately display information regarding availability 
of automated buggies and small trolleys in the terminal building at prominent 
locations including do’s and don’ts regarding the same. This shall also be 
published on the website of the airport operator.

 • Further, Air India offers 50% discount to senior citizens on the highest economy 
class Basic Fare. The discount is offered to those who have completed 63 years of 
age on the date of commencement of journey. 

 • Senior citizens can also avail multi-level fares offered by Air India on each sector 
for travel on domestic sectors, starting from a low level advance purchase fares 
which facilitate early selling to the highest one.

Welfare schemes through NGOs

2518. SHRI AMBETH RAJAN: Will the Minister of SOCIAL JUSTICE AND 
EMPOWERMENT be pleased to state: 

(a) the details of the welfare schemes which are implemented through NGOs 
and	 funds	 allocated	 to	 them	 for	 the	 past	 five	 years;	

(b) the details of the audit made regarding their expenditure of funds and 
irregularities, if any, found by Government; and
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(c) the details of those NGOs which are run by persons belonging to SC/STs 
and if there is no NGOs run by SC/ST, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND 
EMPOWERMENT (SHRI KRISHAN PAL): (a) The details of the welfare schemes 
being	 implemented	 through	 NGOs	 and	 the	 funds	 allocated	 during	 the	 past	 five	 years	
are given in the Statement (See below).

(b) The Grants-in-aid is released to the NGOs directly and the annual accounts 
and balance sheet of the NGOs including that of the project are audited by their 
Chartered	 Accountant,	 as	 well	 as	 Utilization	 Certificates	 for	 grants	 released	 earlier	
are obtained from the NGOs before release of subsequent grant to the NGOs. Based 
on audit, no irregularity has been brought to the notice of this Ministry.

(c) No data/record is being maintained by this Ministry regarding caste and 
community of the persons running the NGOs. 

Statement

Details of the Schemes and funds allocated during past five years

(` in lakh)

Sl. 
No.

Name of Scheme 2010-11 2011-12 2012-13 2013-14 2014-15
(28.2.2015)

1         2 3 4 5 6 7

1. Scheme of Grants-in-aid 
to Voluntary Organizations 
working for Scheduled 
Castes

3500.00 3500.00 5000.00 2800.00 5000.00

2. Babu Jagjivan Ram 
Chhatrawas Yojana 
(BJRCY)

0.00 0.00 0.00 797.48 364.10

3. Free Coaching for 
Scheduled Castes and 
Other Backward Classes 
Students

335.70 132.65 20.59 330.48 218.73

4. Assistance to Voluntary 
organisations working for 
the welfare of the Other 
Backward Classes

170.00 101.73 45.71 296.73 450.10
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1         2 3 4 5 6 7

5. Integrated Programme for 
Older Persons

4000.00 4000.00 4000.00 4500.00 5000.00

6. Assistance for Prevention 
of Alcoholism and 
Substance (Drugs) Abuse

4100.00 4100.00 4000.00 4500.00 2381.00

7. Assistance to Voluntary 
Organization for providing 
Social Defence

500.00 500.00 500.00 300.00 201.00

8. Scheme of Assistance 
to Disabled Persons for 
Purchase/Fitting of Aids/ 
Appliances (ADIP)

2252.22 1994.28 1622.19 2171.24 854.10

9. Deendayal Disabled 
Rehabilitation Scheme

8225.64 8615.51 4699.56 6364.09 4412.56

10. Grants in aid to Voluntary 
Organizations working for 
the welfare of Scheduled 
Tribes

5260.92 5348.22 1808.88 4000.00 3500.00

11. Coaching for Scheduled 
Tribes

152.74 249.93 45.06 118.42 0.00

12. Strengthening Education 
among Scheduled Tribe 
Girls in Low Literacy 
Districts

3756.03 3123.19 741.19 4030.01 3196.83

13. Vocational Training in 
Tribal Areas

87.94 179.56 168.12 270.75 227.33

14. Development of 
Particularly Vulnerable  
Tribal Groups (PTGs) 
(NGOs and UT 
component)

520.85 560.31 150.00 529.54 419.60

Augmentation of Braille press for visually challenged

2519. SHRIMATI RENUKA CHOWDHURY: WILL the Minister of SOCIAL 
JUSTICE AND EMPOWERMENT be please to state:

(a) whether Government is aware that most of Government run Braille printing 
presses are in dire straits because of outdated machinery and old technology,  if so, 
the details thereof along with the reasons therefor;
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(b) the steps taken by Government for capacity augmentation of Braille presses 
for	 the	 benefit	 of	 visually	 challenged;	 and	

(c) the further steps taken by Government to provide digital and audio books 
to the visually challenged students keeping in view technological advancements in 
the world?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE 
AND EMPOWERMENT (SHRI KRISHAN PAL): (a) to (c) The Government has 
approved the Central Sector Scheme of “support for establishment/modernization/
capacity augmentation of Braille presses” for the benefit of visually challenged 
during the Twelfth Plan Period (effective from 2014-15). The objectives of the 
scheme are:

(i)   to establish 18 new Braille presses;

(ii)  to establish 03 small scale Braille printing units in UTs;

(iii) to modernize 12 old Braille presses; and 

(iv) to augment Braille printing capacity of 3 modern Braille printing presses.

The Government has approved one proposal for establishment of new Braille 
press, three proposals for capacity augmentation and four proposals for modernization 
of Braille presses. 

The Government has undertaken the following steps to provide digital and audio 
books to the visually challenged students:

(i) The National Institute for The Visually Handicapped (NIVH), Dehradun has 
been recording talking books since 1984.

(ii) The audio books are being recorded in Digital Accessible Information System 
(DAISY) format.

(iii) Facility to play audio books on several kind of devices such as mobile 
phones, DAISY players, normal mp3 players and computers.

(iv) NIVH, Dehradun is in the process of upgrading its online Braille library.

(v) Deptt. of Information Technology has implemented a project titled Content 
Generation for Capacity Building of Persons with Blindness and Low Vision 
audio books in DAISY format in human recorded voice, in synthesized 
voice. E-text books were also generated for graduate and post graduate level 
students with visual impairment.
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Undue benefit to DTH service provider

2520. SHRI ARVIND KUMAR SINGH: 
    SHRI NEERAJ SHEKHAR:

Will the PRIME MINISTER be pleased to state:

(a)	 whether	 as	 per	 the	 recent	 report	 of	 CAG,	 undue	 benefits	 have	 been	 extended	
by Department of Space to DTH service provider Tata Sky by delaying in launch 
of satellites, if so, the details thereof; and

(b)	 whether	 Government	 would	 inquire	 into	 the	 extending	 undue	 benefits	 to	 Tata	
Sky	 and	 fix	 responsibility	 in	 this	 regard	 and	 if	 so,	 the	 details	 thereof,	 if	 not,	 the	
reasons therefor?

THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE 
(DR. JITENDRA SINGH): (a) No, Sir. As per the Report of the CAG of India 
No. 22 of 2014 (Compliance Audit) pertaining to management of satellite capacity 
for DTH service by Department of Space (DOS), CAG has referred to the delay in 
realisation of satellites for DTH services while commenting on inability to realise 
satellite with Ku band transponders during Eleventh Five Year Plan. The delay in 
realisation of satellite was not in relation to the M/s Tatasky contract.

(b) The CAG report has been tabled in Parliament and the Department of Space 
is preparing the Action Taken Note (ATN) for the same. Public Accounts Committee 
(PAC) called DOS for a witness examination on February 10, 2015 and referred the 
subject matter to sub-committee of PAC on infrastructure.

Purpose of Mangalyaan

2521. SHRI BASAWARAJ PATIL: Will the PRIME MINISTER be pleased to state:

(a) the purpose of Mangalyaan, when was it sent to the space; and

(b) the returns uptill now and that we would  achieve in future course?

THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE 
(DR. JITENDRA SINGH): (a) Mars Orbiter Mission (MOM), popularly known as 
Mangalyaan	 is	 India's	 first	 interplanetary	 mission.	 The	 objectives	 of	 the	Mars	 Orbiter	
Mission include:

 • Realization of a Mars Orbiter spacecraft of 1350 kg mass.

 • Launching of Mars Orbiter spacecraft by India's Polar Satellite Launch Vehicle, 
PSLV-XL.
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 • Placing the spacecraft in an elliptical orbit of 366 km X 80,000 km around Mars 
by September, 2014 after a voyage of 300 days from the Earth's orbit.

 • Studying Mars surface features, morphology, mineralogy and Martian atmosphere, 
using	scientific	instruments	on-board	the	spacecraft,	during	the	orbital	life	of	the	
spacecraft around Mars.

(b)	 The	 significant	 returns	 of	 MOM	 up-till	 now	 include:

 • By successfully placing the Mars Orbiter Spacecraft into an elliptical orbit around 
Mars on September 24, 2014, Indian Space Research Organisation (ISRO) became 
the fourth space agency to successfully send a spacecraft to Mars orbit and India 
became	the	first	country	in	the	world	to	do	so	in	its	first	attempt.

 • Technological up-gradation in the area of space technology including on-board 
autonomy, miniaturisation, deep space communication etc.

 • Excellent	opportunities	in	planetary	research	for	the	scientific	community	of	the	
country.

 • Enthused the younger generation to take up space science and planetary research.

 • Earned recognition as the most economical interplanetary mission in the world. 

 • Collection of images of the Martian surface by Mars Colour Camera and data 
from	other	scientific	instruments	on-board	Mars	Orbiter.

The	 expected	 returns	 in	 future	 course	 includes	 collection	 of	 the	 scientific	 datasets	
and	 analysis	 of	 the	 scientific	 datasets	 to	 study	 the	Mars	 surface	 features	 and	Martian	
atmosphere.

Cost of launching of satellite

2522. SHRI PAUL MANOJ PANDIAN: Will the PRIME MINISTER be pleased 
to state:

(a) whether launching of satellite like GSAT 16 abroad is quite expensive;

(b) whether the price tag for the GSAT 16 comes to about ` 900 crore and of 
this the foreign launch costs come to around ` 560 crore;

(c) whether has the next generation GSLV Mark III, which take four tonne 
communication satellite, been operational that launch might have cost only about 
half as much; and

(d) whether the cryogenic engine for the upper stage for the Mark III is still 
being developed?
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THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE 
(DR. JITENDRA SINGH): (a) Yes, Sir. The launching of a satellite like GSAT-16 (of 
3000 Kg class) on-board foreign launch vehicle costs higher as compared to launching 
on-board indigenous launch vehicle GSLV Mk III, which is under development. 

(b) The cost of GSAT-16 satellite was ` 297.50 crores and the procured launch 
cost was US $ 88.26 million.

(c) Yes, Sir. Substantial reduction in cost of launching four tonne class of 
communication satellites is anticipated after the development and operationalisation 
of GSLV Mark III vehicle.

(d) Yes, Sir. The Cryogenic Engine for the upper stage of GSLV Mark III is 
under development. It has successfully undergone two short duration ignition trials 
at the ISRO Propulsion Complex, Mahendragiri and other developmental tests are 
in progress.

Allocation to the increased fund

2523. PROF. M. V. RAJEEV GOWDA: Will the PRIME MINISTER be pleased 
to state:

(a) the allocation of the increased funds received for your department in the 
budget this year;

(b) whether any new proposals are being taken up to incentivize the Launch 
Vehicle Technology projects in view of the hike;

(c) the number of launch pads in India; and

(d) whether any steps are going to be taken to increase the number in view of 
the exponential development in this sector?

THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE 
(DR. JITENDRA SINGH): (a) Yes, Sir. It is proposed to increase the budget allocations 
in 2015-16 for Space Technology by ~27% compared to RE allocation made during 
previous	 financial	 year.

(b) No, Sir.

(c) At present, India has two Satellite launching pads located at Satish Dhawan 
Space Centre, Sriharikota.

(d) Yes, Sir. Indian Space Research Organisation (ISRO) proposes to establish 
a third launch pad at Satish Dhawan Space Centre, Sriharikota to support increased 
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launch frequency, provide active redundancy to existing launch pads and to support 
launching requirements of advanced launch vehicles. Further work on design of the 
launch	 pad	 will	 be	 taken	 up	 at	 an	 appropriate	 time	 after	 finalising	 the	 configuration	
of the advanced launch vehicle, operationalisation of GSLV MIII, programmatic 
requirements and resource availability.

Joint Mars exploration between ISRO and NASA

2524. DR. T. SUBBARAMI REDDY: Will the PRIME MINISTER be pleased 
to state:

(a) whether any meeting for joint Mars Exploration between Indian Space 
Research Organisation (ISRO) and National Aeronautics and Space Administration 
(NASA) was held, if so, the details thereof;

(b) whether talk to launch joint mission to observe the planetary structure was 
also held, if so, the details thereof; and

(c) whether any working group to improve the cooperation between the two 
countries was established, if so, the details thereof?

THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE 
(DR. JITENDRA SINGH): (a) Yes, Sir. The members of ISRO - NASA Mars 
Working Group held a meeting in Bangalore during 29th to 31st January, 2015 
to discuss possible collaborations between ISRO and NASA in Mars science and 
exploration.

(b) No, Sir.

(c) Yes, Sir. ISRO - NASA Mars Working Group has been formed in September 
2014 to discuss possible collaboration between ISRO and NASA in Mars science 
and exploration.

Set up of porta cabins under MPLADS fund

2525. SHRI AAYANUR MANJUNATHA: Will the Minister of STATISTICS 
AND PROGRAMME IMPLEMENTATION be pleased to state:

(a) whether Government proposes to set up porta cabins under the MPLADS fund 
for operating grocery and consumer stores on public land by co-operative societies 
and disabled persons and if so, the details thereof; and

(b) the details of Members of Parliament who have accorded their consensus to 
sanction the MPLADS fund for the said purposes? 
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THE MINISTER OF STATE OF THE MINISTRY OF STATISTICS AND 
PROGRAMME IMPLEMENTATION [GENERAL (RETD.) V.K. SINGH]: (a) 
Movable and non-durable assets are generally not allowed under Members of 
Parliament Local Area Development Scheme (MPLADS). Commercial activities 
are also not allowed under MPLADS. There is no proposal for permitting porta 
cabins under MPLADS.

(b) Does not arise.

Programme for less populated cities

2526. SHRIMATI VIJILA SATHYANANTH: Will the Minister of URBAN 
DEVELOPMENT be pleased to state:

(a) whether Jawaharlal Nehru National Urban Renewal Mission (JnNURM) would 
be extended to the cities having a population of less than 5 lakhs, if so, the details 
thereof; and

(b) if not, the alternative programme announced for developing infrastructure 
and good transport facilities, modernized buses etc. for less populated cities in India 
especially Tirunelveli city in Tamil Nadu? 

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT 
(SHRI BABUL SUPRIYO): (a) and (b) The Jawaharlal Nehru National Urban Renewal 
Mission (JnNURM) ended on 31st March, 2014. There is no proposal to extend 
the Mission further. The Government is considering the launch of a new Urban 
Development Mission for infrastructure development of 500 cities. The contours of 
the	 Mission	 are	 being	 finalized.

Land Bank for smart cities

2527. DR. E. M. SUDARSANA NATCHIAPPAN: Will the Minister of URBAN 
DEVELOPMENT be pleased to state:

(a) whether Government has formulated any National Policy on Land Bank for 
expanding urbanization in the existing urban areas and future new creation of smart 
cities; and

(b) if so, what are the developments maped up and road map with mile stone 
to reach the goal year-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT 
(SHRI BABUL SUPRIYO): (a) At present, there is no National Policy on Land Bank.

(b) Does not arise.
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Water supply scheme in urban areas

2528. SHRI DARSHAN SINGH YADAV: 
    SHRIMATI AMBIKA SONI:

Will the Minister of URBAN DEVELOPMENT be pleased to state:

(a) whether major towns/cities and metropolitan cities face shortage of drinking 
water particularly during summer season every year and if so, the details thereof;

(b) whether Government has assessed the likely shortage of drinking water in 
the urban towns/cities and metropolitan cities in the ensuing summer season and if 
so, the details thereof and the measures taken/proposed to be taken therefrom; and

(c) whether Government is implementing water supply schemes in urban areas 
in the country?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT 
(SHRI BABUL SUPRIYO): (a) and (b) Some towns/cities and metropolitan cities 
face shortage of drinking water during summer season. The day-to-day operations of 
water supply are looked after by the Local and State Governments concerned. The 
assessment of summer shortage in drinking water is also made by them.

(c) Water supply is a State subject. However, Ministry of Urban Development 
(MoUD) supplements the efforts of State Governments/Urban Local Bodies (ULBs) 
in	 providing	 adequate	 water	 supply	 facilities	 in	 urban	 areas	 by	 providing	 financial	
assistance  from time to time under various schemes. 

Contaminated drinking water in DIZ area

2529. DR. ANIL KUMAR SAHANI: 
    SHRIMATI KAHKASHAN PERWEEN:

Will the Minister of URBAN DEVELOPMENT be pleased to state:

(a) whether contaminants in drinking water supplied in New Delhi is not within 
the WHO norms;

(b) if so, whether drinking water supplied to the DIZ area, Raja Bazar, New 
Delhi is contaminated with chemicals/mud/rust causing health related problems including 
diseases, if so, the details thereof;

(c) the details of provision for testing of contaminated drinking water and result 
of testing the drinking water during the last two years; and

(d)	 the	 steps	 taken/being	 taken	 by	 the	 NDMC/CPWD/DJB	 to	 provide	 purified/
safe drinking water supply to the area?
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THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT 
(SHRI BABUL SUPRIYO): (a) to (c) The drinking water supplied in New Delhi 
area is potable and is as per the WHO and Bureau of Indian Standards (BIS) norms. 
The	 testing	 of	 water	 is	 regularly	 being	 done	 in	 the	 field	 and	 also	 through	 the	 testing	
Laboratories and the results are found satisfactory. Some modern zonal laboratories 
have been setup in NCT of Delhi and follow the standards of drinking water as 
laid down by BIS-10500:2012.

(d) After mixing the treated tube well water through Reverse Osmosis Plant with 
the bulk water supplied by Delhi Jal Board, it is distributed in the DIZ area, Raja 
Bazar, New Delhi. The parameters of mixed water is well within permissible limit.

Provision of extra FAR in Lal Dora  area

†2530. SHRI PARVEZ HASHMI: Will the Minister of URBAN DEVELOPMENT 
be pleased to state:

(a) whether any proposal for increasing maximum limit of height i.e. 15 mts. 
of houses in the urban and rural areas as set in the master plan of Delhi is under 
consideration of Government, if so, the details thereof;

(b) whether any provision is being made for extra Floor Area Ratio (FAR) in 
construction for ‘Lal Dora’ areas; and

(c) the details of the new guidelines formulated for land falling under the above 
said areas; the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT 
(SHRI BABUL SUPRIYO): (a) Delhi Development Authority (DDA) has informed 
that the height of buildings in Delhi is governed by the Development Control Norms 
stipulated in Master Plan for Delhi-2021 (MPD-2021) for respective use premises.  
As per MPD-2021, buildings taller than 15 meters (without stilt) and 17.5 meters 
(including stilt) in all use zones are considered as High Rise Buildings. There is 
no height restriction for Group Housing. There is no proposal with Government for 
further increase of height of houses.

(b) No, Sir.

(c)	 As	 per	 MPD-2021,	 Extension	 of	 Lal	 Dora/firni,	 located	 in	 any	 use-zone,	 as	
notified	 by	 Revenue	 Department,	 Government	 of	 National	 Capital	 Territory	 of	 Delhi	
(GNCTD) is considered as residential. The building regulations titled “The Building 
Regulations for Special Area, Unauthorised Regularized Colonies and Village Abadis, 
2010”,	which	 are	 applicable	 to	 these	 areas	have	been	notified	by	DDA	vide	 notification	
S.O. 97(E) dated 17.10.2011.

†Original notice of the question was received in Hindi.
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Scheme for Kollam corporation in Kerala

2531. SHRI K. N. BALAGOPAL: Will the Minister of URBAN DEVELOPMENT 
be pleased to state:

(a) whether Government has schemes to help the Development of B and C 
Class cities; if so, the details thereof; and

(b) whether Kollam Corporation in Kerala has been given any schemes, if so, 
the details thereof ?  

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT 
(SHRI BABUL SUPRIYO): (a) The Government of India Schemes to help the 
development of urban areas including B and C class cities are as under:-

(i) Jawaharlal Nehru National Urban Renewal Mission (JnNURM) (Transitional 
Phase)

(ii) Urban Infrastructure Development in Satellite Town around seven mega 
cities (UIDSST) scheme

(iii) 10% laumpsum scheme for North Eastern States 

(iv) North Eastern Region Urban Development Programme (NERUDP)

(v) Swachh Bharat Mission (SBM)

(vi) Heritage City Development and Augmentation Yojana (HIRDAY)

(vii) Bus funding and Metro Rail Projects. 

JnNURM and UIDSST have come to an end and only committed liabilities are 
to be addressed. The details of schemes of Serial No. (iii) to (vii) above are given 
in the Statement-I to V (See below).

(b) The Government of India has sanctioned 100 buses to Kollam and Alappuzha 
cluster of cities alongwith ancillary infrastructure such as Depot Upgradation and 
Intelligent Transport System Control Centre under bus funding of JnNURM.  

 No other projects under aforesaid schemes have been given to Kollam 
Corporation. However, Swachh Bharat Missions is a scheme, covering all cities with 
details as given in the Statement-III.  

Statement-I

10% Lump sum provision scheme for benefit of 
North Eastern States including Sikkim

 • The	scheme	started	in	the	Financial	Year	2001-02	to	provide	financial	assistance	
to North Eastern States for Development of Urban Infrastructure.  

 • Scheme covers NE States Arunachal Pradesh, Assam, Manipur, Meghalaya, 
Mizoram, Nagaland, Tripura and Sikkim
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 • 10% of Annual Budget of Ministry is earmarked for implementation of projects / 
schemes for the 8 States of North Eastern Region.

 • In the last 12 years, 307 projects worth ` 2908.42 crore has been sanctioned for 
the 8 States.

 • Out of 307 projects, 78 projects sanctioned for Arunachal Pradesh, 61 projects for 
Nagaland; 46 projects for Assam; 34 projects for Sikkim; 23 projects for Manipur; 
23 projects for Mizoram; 21 projects for Tripura and 21 projects for Meghalaya.

 • Out of  307 Projects, 176 Projects (58%) have been completed so far. 

Statement-II

North Eastern Region Urban Development Programme (NERUDP)

 • The Ministry of Urban Development (MoUD) is implementing the North Eastern 
Region	Urban	Development	Programme	(NERUDP)	with	the	financial	assistance	
from Asian Development Bank (ADB)  covering capital cities of 5 North Eastern 
States viz. Agartala (Tripura), Aizawl (Mizoram), Gangtok (Sikkim), Kohima 
(Nagaland),  and  Shillong (Meghalaya) for Water Supply, Sewerage, and  Solid 
Waste Management, coupled with Rerorms,  at an estimated cost of  ` 1371.4 
crore.  

 • The project was started in 2009 for implementation  in three Tranches as follows: 

Tranche 1 (2009-16) ` 205.4 crore

Tranche 2 (2012-16) ` 463.2 crore 

Tranche 3 (2014-16) ` 702.8 crore 

 • Financing of the project : 

a.	 The	 project	 is	 being	 financed	 by	 ADB	 as	 70%	 loan,	 and	 30%	 by	
Government of India. 

b. 90% of project cost is being released to states as grant on submission 
of Statements of expenditure (SoE) by the States and 10% as one 
time loan under each Tranche.

Statement-III

Swachh Bharat Mission

The proposal is a Sub-Mission of the Ministry of Urban Development (MoUD) 
Scheme with a view to achieve the objective of providing sanitation facilities for 
all 4041 statutory towns in the country over a period of 5 years commencing 2nd 
October 2014.
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The	 specific	 objectives	 of	 the	 Scheme	 are:

(a) Eliminate open defecation;

(b)	 Conversion	 of	 insanitary	 toilets	 to	 pour	 flush	 toilets;

(c) Eradication of manual scavenging;

(d)	 100%	 collection	 and	 scientific	 processing/disposal/reuse/recycle	 of	 Municipal	
Solid Waste;

(e) To bring about a behavioural change in people regarding healthy sanitation 
practices;

(f) Generate awareness among the citizens about sanitation and its linkages with 
public health;

(g) Strengthening of urban local bodies to design, execute and operate systems; 
and

(h) To create enabling environment for private sector participation in Capital 
Expenditure and Operation & Maintenance (O&M) costs.

In order to achieve the above mentioned objectives, the Mission will ensure that 
the	 country’s	 4041	 statutory	 towns	 become	 sanitized	 in	 the	 next	 five	 years.

The Mission is covering following components in all 4041 statutory cities and 
towns as per census 2011: 

i. Construction of Household Toilets;

ii. Community and Public Toilets;

iii. Solid Waste Management;

iv. IEC and Public Awareness; and

v. Capacity Building

Statement-IV

Heritage city Development and Augmentation Yojana (HRIDAY)

 • Heritage areas are neglected, overcrowded with inadequate basic services and 
infrastructure, such as water supply, sanitation, roads, etc. Basic amenities like 
toilets, signages, street lights are missing.

 • The heritage development of city is not about development and conservation 
of few monuments, but development of entire city, its planning, its basic 
services, quality of life to its communities, its economy and livelihoods, 
cleanliness, security, reinvigoration of its soul and explicit manifestation of 
it’s character.
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 • In order to make these cities vibrant, competitive and to address some of stated 
challenges, a planned approach is necessary for tapping the unlimited potential 
underlying in tourism and heritage sector unleashing the power of skilful artisans 
and traditional economy. This will also enable smooth dovetailing of modern 
concept of local economic development through locally available knowledge, 
resources and skills. 

 • The proposed Scheme HRIDAY offers tremendous opportunity towards an 
integrated, inclusive and sustainable development of heritage components in 
India.  

 • HRIDAY offers a paradigm shift in India’s approach to city development, 
bringing together urban planning/economic growth and heritage conservation in 
an inclusive and integrated manner with focus on livelihoods, skills, cleanliness, 
security, accessibility and service delivery. 

 • The city level infrastructure needs for water, sanitation facilities etc. will be 
addressed by dovetailing with other schemes of the ministry such as proposed 500 
cities renewal scheme. However the scheme will support infrastructure projects 
which link heritage facilities with trunk infrastructure of the city. 

Statement-V

UT Planning Scheme

1.	 The	 Ministry	 of	 Urban	 Development	 provides	 financial	 assistance	 up	 to	
80%	 for	 taking	 up	 Traffic	 and	 Transportation	 Studies,	 feasibility	 studies,	
Comprehensive Mobility Plan (CMP), preparation of DPR for Mass Rapid 
Transport System (MRTS)/Light Rail Transit System(LRTS), which are 
originated by the State Governments/Union Territories/Urban Local Bodies 
(limited to 50% in case of MRTS) under the scheme of Urban Transport 
Planning & Capacity Building in the following manner:

(i) Mobilistion Advance   10% of CFA

(ii) Interim Report/Draft Final Report  45% of CFA

(iii) Approval of Final Report 45% of CFA

The rest of the amount will be funded by the concerned States/UTs/ULBs,

2. As per the guidelines of UT Planning Scheme, ToR for engagement of 
consultant for undertaking study/CMP/preparation of DPR etc. will have to 
be got approved by this Ministry, prior to inviting the bids.  The selection 
of consultant should also be through bidding process.
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Metro Rail

1. Presently Metro Railways are under implementation in Delhi, Kolkata, 
Mumbai, Chennai, Bangalore, Kochi, Hyderabad, Jaipur, Gurgaon, Nagpur 
and Ahmadabad. Out of these, operations have commenced in about 230 
kms which include the Metro Rail in Delhi, Bengaluru, Gurgaon and 
Mumbai (does not include Kolkata Metro which is under MoR). About 550 
kms are presently under construction and another about 500 kms are under 
consideration by various State Governments.

2. There are basically four models for implementation of Metro Projects in 
India:-

(a) 50:50 equity sharing model which is the predominant model and is 
followed for Delhi, Chennai, Mumbai Line-3 (Colaba to Seepz), Kochi, 
Ahmedabad, Nagpur etc.

(b) PPP model which is being followed in Hyderabad, Mumbai Line-1 
(Versova – Andheri – Ghatkopar) and was also used for Delhi Airport 
Express Link.

(c) Purely Central Government: Kolkata Metro is being implemented solely 
Central Government i.e. MoR

(d) Purely Private – Rapid Metro Gurgaon is a private initiative.

Urban infrastructure scheme in Uttarakhand

†2532. SHRI MAHENDRA SINGH MAHRA: Will the Minister of URBAN 
DEVELOPMENT be pleased to state:

(a) whether Government would consider extending the urban renewal mission 
and urban infrastructure development scheme to Ramnagar, Kotabagh, Ranikhet, 
Bageshwar, Lohaghat, Tanakpur, Berinag, Chaukhutia, Gairsen, Karnprayag, Purola, 
Devprayag, Dhanaulti, Vikas Nagar, Nainidanda, Bironkhal and Rudraprayag cities of 
Uttarakhand State; and 

(b) if so, the names of cities of the State whose proposal for expansion is under 
consideration of the Ministry  and if not, whether the Ministry would consider the 
proposals of State Government?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT 
(SHRI BABUL SUPRIYO): (a) and (b) The Government is considering the launch 
of  a new Urban Development Mission for infrastructure development of 500 cities/
towns.	 The	 contours	 of	 the	 Mission	 are	 being	 finalized	 and	 the	 coverage	 of	 cities	
will	 be	 known	 only	 after	 the	 Mission	 is	 finalized.

†Original notice of the question was received in Hindi.
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Mega Cities in Maharashtra

†2533. SHRI RAMDAS ATHAWALE: Will the Minister of URBAN 
DEVELOPMENT be pleased to state:

(a) whether the Government propose to declare many cities and towns of the 
country particularly in the State of Maharashtra as ‘Mega Cities’ and to provide 
facilities to them accordingly if so, the details thereof; and

(b) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT 
(SHRI BABUL SUPRIYO): (a) No, Sir. There is at present no proposal to declare 
some cities as mega cities.

(b) Does not arise.

Mass rapid transport system in Delhi and NCR

2534. SHRI VIJAY GOEL: Will the Minister of URBAN DEVELOPMENT be 
pleased to state:

(a) the present status of introduction of mass rapid transport system (MRTS) in 
Delhi and National Capital Region;

(b)	 what	 will	 be	 financial	 implications	 to	 complete	 the	 project;	 and

(c) whether the concerned States have deposited their due amount, if so, the 
details thereof, by when the project is likely to be started?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT 
(SHRI BABUL SUPRIYO): (a) The Feasibility Reports of the following three prioritized 
Regional Rapid Transit System (RRTS) corridors have been prepared:

(i) Delhi-Gurgaon-Rewari-Alwar: 180 kilometer;

(ii) Delhi-Ghaziabad-Meerut: 90 kilometer; and

(iii) Delhi-Sonepat-Panipat: 111 kilometer.

(b) As per the Feasibility Reports, the total estimated project cost for the above 
three prioritized corridors including escalation and Interest During Construction (IDC) 
(with Central and State Taxes) is ` 72,170 crores at 2013 price level.

(c) The four participating States viz. Rajasthan, National Capital Territory of Delhi, 
Haryana and Uttar Pradesh have contributed their share of ` 12.50 crore (12.5%) 
each towards seed capital of ` 100 crores in National Capital Region Transport 
Corporation (NCRTC). None of these corridors have been sanctioned as yet, hence, 
the question of expected time period to start the project does not arise.

†Original notice of the question was received in Hindi.
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Pending sewerage schemes of Rajasthan

†2535. SHRI  NARAYAN LAL PANCHARIYA: Will the Minister of URBAN 
DEVELOPMENT be pleased to state:

(a) the number of cities in Rajasthan in respect of which sewerage schemes are 
pending with the Central Government; and

(b) by when such schemes would be granted approval, the details thereof?  

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT 
(SHRI BABUL SUPRIYO): (a) and (b) No proposal from Rajasthan in respect of 
Sewerage Scheme is pending with the Government of India.  Further, it is informed 
that the JnNURM, has come to a close, and no new projects can now be sanctioned 
under it.

Conversion of waste into energy

2536. SHRI A.U. SINGH DEO: Will the Minister of URBAN DEVELOPMENT 
be pleased to state:

(a) whether the Ministry has made an estimation of total amount of urban solid 
waste generated in the country and potential for converting this waste into energy, 
if so, the details thereof, State-wise, if not, reasons for the same; 

(b) whether the Ministry is taking any initiatives in this regard, if so, the details 
thereof and if not, the reasons thereto; and 

(c) the other initiatives being undertaken for solid waste disposal and management 
and recycle in urban areas, the details thereof, if not, the reasons thereto?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT 
(SHRI BABUL SUPRIYO): (a) As per the Central Pollution Control Board (CPCB) 
Annual Report 2013, about 1,33,760 metric tonnes of waste per day is generated 
in urban areas in the country. Estimated State-wise waste generation is given in the 
Statement (See below).

According to the Report of the Task Force on Waste to Energy, published by 
erstwhile Planning Commission in 2014, India can produce 32,890 tonnes of Refused 
Derived Fuel (RDF) each day which can currently support 88 power plants of 5 
mw each (total 440 MW) in a foreseeable future of 5-7 years based on incineration, 
gasification	 or	 pyrolysis	 technologies.	

†Original notice of the question was received in Hindi.
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(b) and (c) Government of India has launched Swachh Bharat Mission (SBM) 
on 2nd October, 2014 with the target to make the country clean by 2nd October, 
2019. The Mission covers all 4041 statutory towns/cities as per 2011 census. One 
of the admissible components under SBM is municipal solid waste management with 
central support upto 20% of project cost in form of Viability Gap Funding (VGF)/
grant. In the municipal solid waste management, segregation, recycling and reuse are 
integral process components.

  Statement-I

Estimated* waste generation in the country State-wise

Sl. 
No.

Name of the State/ UT MSW MT/ day 1999-2000 MSW  MT/ 
day (2012)Class–I 

Cities
Class–II 
Towns

ToTal

1       2 3 4 5 6

1. Andaman and Nicobar 
Islands

- - - 70

2. Andhra Pradesh 3943 433 4376 11500 

3. Arunachal Pradesh - - - 180.83 

4. Assam 196 89 285 650

5. Bihar 1479 340 1819 1670

6. Chandigarh 200 - 200 340 

7. Chhattisgarh - - - 1896 

8. Daman and Diu and 
Dadra and Nagar Haveli

- - - 85 

9. Delhi 4000 - 4000 7500 

10. Goa - - - 183

11. Gujarat - - - 8336 

12. Haryana 3805 427 4232 3490

13. Himachal Pradesh 623 102 725 1370

14. Jammu and Kashmir 35 - 35 1792

15. Jharkhand - - - 4450

16. Karnataka 3118 160 3278 6500

17. Kerala 1220 78 1298 1576

18. Lakshadweep - - - 21

19. Madhya Pradesh 2286 398 2684 5079
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1       2 3   4  5   6
20. Maharashtra 8589 510 9099 17000
21. Manipur 40 - 40 176
22. Meghalaya 35 - 35 268
23. Mizoram 46 - 46 552
24. Nagaland - - - 270
25. Odisha 646 9 655 2383
26. Puducherry 60 9 69 495
27. Punjab 1001 265 1266 3853
28. Rajasthan 1768 198 1966 5037
29. Sikkim - - - 40
30. Tamil Nadu 5021 382 5403 14532
31. Tripura 33 - 33 360
32. Uttar Pradesh 5515 445 5960 19180
33. Uttarakhand - - - 1251
34. West Bengal 4475 146 4621 8674

ToTal 48134 3991 52125 133760
Source: CPCB, Annual Report, 2013 
*Does not include waste picked up by Kabadiwala at the door step and the ragpickers.

Rain water harvesting system in Delhi Metro 

2537. DR. CHANDAN MITRA: Will the Minister of URBAN DEVELOPMENT 
be pleased to state:

(a) whether Delhi Metro has not installed mandatory rain water harvesting system 
on a number of stations in Delhi and other NCR towns, if so, the details thereof 
along with the reasons therefor; and

(b) the steps taken by Government to ensure that Delhi Metro install proper 
rain water harvesting system on all existing stations, tracks and depots in NCR?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT 
(SHRI BABUL SUPRIYO): (a) and (b) Delhi Metro Rail Corporation Ltd. (DMRC) 
has informed that they have installed 371 rain water harvesting systems on various 
DMRC structures in Delhi and other NCR towns as under:

Viaduct – 247

Stations  – 96 

Metro Bhawan – 3 

Depots and staff quarters – 25 
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Puri under HRIDAY scheme

2538. SHRI RANJIB BISWAL: Will the Minister of URBAN DEVELOPMENT 
be pleased to state:

(a) whether Government has drawn up a list of heritage cities for revamp under 
a scheme called Heritage City Development and Augmentation Yojana (HRIDAY);

(b) if so, the details thereof and the names of the cities selected for the above 
purpose and the focus areas of the scheme; 

(c) the funds allocated/proposed to be allocated for implementation of the scheme; 
and

(d) the steps taken by Government so far to improve the overall condition of 
these cities including Puri in Odisha?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT 
(SHRI	 BABUL	 SUPRIYO):	 (a)	 to	 (d)	Yes,	 Sir.	 The	 list	 of	 twelve	 cities	 identified	 for	
development under Heritage City Development and Augmentation Yojana (HRIDAY) 
scheme and the funds earmarked to these cities is as under:–

Sl. No. City State Fund allocation   
(` in crores)

1. Amritsar Punjab 69.31 

2. Ajmer Rajasthan 40.04

3. Mathura Uttar Pradesh 40.04

4. Gaya Bihar 40.04

5. Kanchipuram Tamil Nadu 23.04

6. Vellankanni Tamil Nadu 22.26

7. Varanasi Uttar Pradesh 89.31

8. Badami Karnataka 22.26

9. Amaravati Andhra Pradesh 22.26

10. Warangal Telangana 40.54

11. Puri Odisha 22.54

12. Dwarka Gujarat 22.26

ToTal 453.90

The focus area of the scheme aims at preserving and revitalizing the soul and 
unique	 character	 of	 the	 Heritage	 Cities	 in	 India.	 So	 far,	 identification	 of	 heritage	
assets and prioritization of projects in each of these twelve cities has been done.
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Heritage status of Delhi

2539. SHRI A.W. RABI BERNARD: Will the Minister of URBAN DEVELOPMENT 
be pleased to state:

(a)	 whether	 Delhi	 was	 selected	 as	 India’s	 official	 nomination	 to	 UNESCO	 for	
world heritage status in January, 2014;

(b) whether it is a fact that the Ministry has objected to Delhi getting world 
heritage status   fearing it would come in the way of urban development, if so, the 
details thereof; and

(c) whether any hindrance to the city’s nomination at this advanced level would 
show India in very poor light and very embarrassing for the whole, if so, the steps 
taken on this issue?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT 
(SHRI BABUL SUPRIYO): (a) to (c) Ministry of Urban Development has concurred 
with Ministry of Culture’s proposal regarding nomination of the imperial cities of 
Delhi as World Heritage City, with the caveat that development control norms as per 
Master Plan of Delhi and any other guidelines, as revised from time to time, will 
be acceptable to UNESCO and no further restriction will be applied.

Environmental provisions in Master Plan 2021

2540. DR. T. SUBBARAMI REDDY: Will the Minister of URBAN 
DEVELOPMENT be pleased to state:

(a)	 whether	 DDA	 has	 finalized	 chapters	 on	 environment	 and	 transport	 in	 Master	
Plan 2021, and if so, the salient features;

(b) whether system to reduce travel demand and pressure on roads, helping 
pedestrian movement and sharing of public places etc., has been included, if so, the 
detail thereof; and 

(c) whether it has taken into account transit-oriented development, green buildings 
and rain water harvesting to improve quality of life, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT 
(SHRI BABUL SUPRIYO): (a) No, Sir. Government has not received chapters of 
Master Plan for Delhi 2021(MPD-2021) on Environment and Transport from Delhi 
Development	 Authority	 for	 notification.

(b) and (c) Do not arise.
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Dwelling units  in ASIAD villages

2541. SHRI BHUBANESWAR KALITA: Will the Minister of URBAN  
DEVELOPMENT be pleased to state:

(a) the number of dwelling units allotted to the Directorate of Estates in the 
ASIAD village in Delhi;

(b) out of this how many houses have been allotted under discretionary quota 
and since when, details of such houses and their occupants;

(c) whether such allottees are actually residing in these houses, whether periodical  
surveys are conducted to ascertain the actual resident in such houses; and

(d) whether Government has noticed discrepancy in such allotments and actions  
of such allottees?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT 
(SHRI BABUL SUPRIYO): (a) There are 137 houses in Asiad Village in Delhi under 
administrative control of Dte. of Estates.

(b) No allotment has been made under discretionary quota in Asiad Village in 
Delhi. However, as per guidelines, 28 houses have been allotted to various prominent 
artists in various localities  including Asiad Village on recommendation of Ministry 
of Culture. The details of these allotments are given in the Statement (See below).

(c) and (d) No periodical survey is conducted to ascertain whether these artists 
are actually residing  in these houses or not.

Statement

The details of allotments

Sl. No. Name of eminent artist Category Detail of accommodation

1. Asad Ali Khan Artist DII/97, Asian Games Village 
Complex (AGVC )

2. Birju  Maharaj Artist DII/23, Shahjahan Road

3. D. Devraj Artist DII/55, A.G.V.C.

4. Ms Geetanjali Lal Artist DII/366, AGVC

5. Gulam Sadiq Khan Artist DII/59, A.G.V.C.

6. F.W. Dagar Artist DII/379, A.G.V.C.

7. H.K. Bahere Artist DII/127, A.G.V.C.

8. Jayarama Rao Artist DII/99, A.G.V.C.



320 Written Answers to [RAJYA SABHA] Unstarred Questions

Sl. No. Name of eminent artist Category Detail of accommodation

9. Sabri Khan Artist DII/764, A.G.V.C.

10. S.H. Khan Artist DII/141, A.G.V.C.

11. Surjit  Sen Artist DII/361, A.G.V.C.

12. Yugal Sharma Artist DII/140, A.G.V.C.

13. Ms Bharti Shivaji Artist DII/104, A.G.V.C.

14. Jatin Das Artist DII/93, A.G.V.C.

15. Ms Joy Micheal Artist DII/121, A.G.V.C.

16. K.N. Dakshnamurthy Artist DII/56, A.G.V.C.

17. Mayadhar Raut Artist DII/760, A.G.V.C.

18. P.V. Balakrishnan Artist DII/122, A.G.V.C.

19. Raja & Radha Reddy Artist DII/57, Kaka Nagar

20. Ms Vishalam 
Venkatachalam

Artist DII/372, A.G.V.C.

21. Family of Late Sh. 
Vilayat Khan

Artist DII/55, Pandara Road

22. Sunil  Kothari Artist DII/94, A.G.V.C.

23. Prof. Mohan Maharishi Artist DII/135, A.G.V.C.

24. Ms  S. Kanaka Artist DII/1/17, Andrews Ganj

25. Ms Kamalini Artist DII/211, Kidwai Nagar (West)

26. G.R.Iranna Artist DII/790, AGVC

27. K.R. Subhana Artist DII/774, A.G.V.C.

28. Ms Rani Singhal Artist DII/D-87, Gulmohar Park

CPWD maintenance flats in Laxmibai Nagar

2542. SHRI NARENDRA KUMAR KASHYAP: Will the Minister of URBAN 
DEVELOPMENT be pleased to state:

(a)	 the	number	of	flats	being	maintained	by	CPWD	in	Laxmibai	Nagar,	particularly	
type	 IV	 flats,	 under	 General	 Pool	 and	 other	 pooled	 quota;

(b)	 the	 number	 of	 vacant	 flats	 under	 type	 IV	 category	 and	 their	 present	 status,	
flat	 number-wise;	

(c)	 the	 details	 of	 	 renovation	 work	 being	 carried	 out	 in	 these	 flats,	 and	 the	
average time taken for making them habitable;

(d)	 whether	 the	 vacant	 flats	 are	 being	 let	 out	 by	 CPWD	 authorities	 without	
knowledge of allottee, thereby delaying its possession;
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(e) if so, the details thereof and reaction of Government thereto; and

(f)	 the	 punitive	 action	 being	 taken/proposed	 to	 be	 taken	 against	 officers	 of	
CPWD?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT 
(SHRI	 BABUL	 SUPRIYO):	 (a)	 Total	 756	 Type-IV	 flats	 are	 being	 maintained	 by	
CPWD in Laxmi Bai Nagar including of all pools. 

(b)	 Total	 16	 nos.	 Type	 IV	 flats	 are	 vacant	 as	 on	 11.03.2015.	 The	 present	 status	
of	 these	 flats	 is	 given	 in	 the	 Statement	 (See below).

(c) The renovation/upgradation is being carried out in accordance to MoUD OM 
No.11014/1/2008-W.3 dated 14.03.2008 (Available at moud.gov.in/sites/upload_files/
moud/files/29.pdf). The average time taken for up-gradation in normal circumstances 
is 60 days, which may vary subject to availability of agency, funds and condition 
of	 flat	 which	 require	 extensive	 Structural	 Repair	 and	 Rehabilitation.	 	

(d) No such instance came into the notice of CPWD and no one is authorized 
for such alleged let out.

(e) and (f) Do not arise.

Statement

Detail of vacant T-IV qtr. at Laxmi Bai Nagar 
Service Centre-336 as on 11.03.15

Sl. No. Qtr. No. Status as on 11.03.15 Remarks

1. T-IV/107 Upgraded

2. T-IV/120 Upgraded

3. T-IV/316 Upgraded

4. T-IV/776 Upgraded

5. T-IV/591 Upgraded

6. T-IV/37 Upgraded

7. T-IV/104 Upgraded

8. T-IV/905 Upgraded

9. T-IV/908 Upgraded

10. T-IV/144 Being upgraded

11. T-IV/172 Being upgraded

12. T-IV/393 Being upgraded
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Sl. No. Qtr. No. Status as on 11.03.15 Remarks

13. T-IV/264 Being upgraded

14. T-IV/39 Being upgraded

15. T-IV/911 Handed over to DMRC 
For demolition.16. T-IV/912

STEP Scheme for women

2543. SHRI RAVI PRAKASH  VERMA: Will the Minister of WOMEN AND 
CHILD DEVELOPMENT be pleased to state:

(a) whether Government has launched Support to Training and Employment 
Programme for Women (STEP) Scheme to provide updated skills and new knowledge 
to poor women;

(b)	 if	 so,	 the	 details	 	 of	 field/sectors	 selected	 to	 provide	 and	 knowledge	 to	 the	
poor women;

(c) the steps taken to expand the reach of the programme and further strengthen 
it to provide updated skills and new knowledge to more poor women during the 
Twelfth Five Year Plan period; and

(d) the Central assistance provided to each State during the last three years?  

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT                                      
(SHRIMATI MANEKA SANJAY GANDHI): (a) to (c) Yes, Sir. Based on the 
experience gained from the implementation of the scheme during the 11th plan 
and also on the evaluation report of ‘National Institute of Administrative Research 
(NIAR)’, Mussorrie for the 11th Plan period, the Ministry has launched the revised 
STEP Scheme Guideliens-2014 to provide skills that give employability to women, 
who are in age group of 16 years and above.

The assistance under the STEP scheme will be available in any sector for 
imparting skills related to employability and entrepreneurship, including but not limited 
to the “Agriculture, Horticulture, Food Processing, Handlooms, Tailoring, Stitching, 
Embroidery, Zari etc. Handicrafts, Computer and IT enabled services along with soft 
skills and skills for the work place such as spoken English, Gems and Jewellery, 
Travel & Tourism, Hospitality”. The revised guidelines envisages the project proposals 
to be sent directly to the Ministry.

(d) Through STEP Scheme, the grant-in-aid assistance is being provided directly 
to the organizations  who are providing skills related training  to  women in the 
designated sectors/areas. The details of funds released during the last three years and 
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the current year to the organizations of various States/UTs are given in the Statement 
(See below).

Statement

Details of funds released during the last 3 years and current financial year to 
the organizations State/ UT –wise under STEP Scheme

(` in lakhs)

Sl. 
No.

States Funds released

2011-12 2012-13 2013-14 2014-15 
(upto 

28.02.2015)

1        2 3 4 5 6

1. Andhra Pradesh 9.49 82.82025 86.58256 -

2. Arunachal Pradesh - 29.63820 - -

3. Assam 18.29 40.91433 20.01907 56.19352

4. Bihar - - - -

5. Chhattisgarh - - - -

6. Gujarat 3.37 - - -

7. Himachal Pradesh - - - -

8. Haryana 24.07 13.86883 - -

9. Jammu and Kashmir 30.44 15.90409 67.44328 10.10587

10. Kerala 265.28 19.93500 - -

11. Karnataka 290.67 242.20000 159.19850 19.76850

12. Madhya Pradesh 10.94 3.48030 120.14167 85.61564

13. Maharashtra 25.11 19.54020 48.11850 10.21860

14. Manipur 42.41 62.82990 55.32214 195.15229

15. Meghalaya - - - -

16. Mizoram - - - 10.55925

17. Nagaland 36.31 47.54625 21.77000 19.71050

18. Odisha - 3.36065 - -

19. Punjab - - - -

20. Rajasthan 2.20 0.96935 - -



324 Written Answers to [RAJYA SABHA] Unstarred Questions

1        2 3 4 5 6

21. Sikkim - - - -

22. Tamil Nadu - - - -

23. Tripura - - - -

24. Uttarakhand 6.52 99.73141 53.96000 18.86108

25. Uttar Pradesh 36.24 151.91037 51.39660 5.69628

26. West Bengal 9.92 - 5.41125 -

27. Delhi - - - -

For evaluation study 21.81 48.64965 12.49462 7.58000

ToTal 833.07 883.29878 701.85819 439.46153

Residential hostel for working women

†2544. DR. VIJAYLAXMI SADHO: Will the Minister of WOMEN AND CHILD 
DEVELOPMENT be pleased to state:

(a) whether the Ministry is aware of the fact that the atrocities against women 
and working women in particular are increasing in the country; 

(b) if so, whether the Ministry is contemplating to chalk out a plan to build 
residential hostels for the working women; and

(c) if so, the details of number of working women hostels, State-wise? 

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT                                      
(SHRIMATI MANEKA SANJAY GANDHI): (a) As per the National Crime Records 
Bureau (NCRB) data, which is available upto 2013, a total number of 228650, 244270 
and 309546 cases of atrocities against women including working women have been 
registered in the year 2011, 2012 and 2013 respectively which shows increasing trend.

(b) and (c) Ministry of Women and Child Development is administering a 
Scheme	 of	 Working	Women	 Hostel,	 under	 which	 financial	 assistance	 is	 provided	 for	
construction/ running of Hostel in rented premises for those working women who may 
be single, widowed, divorced, separated, married but whose husband or immediate 
family does not reside in the same area and for those women who are under training 
for job. Since its inception in 1972-73, 916 hostels have been sanctioned under the 
scheme all over the country. Details of State/UT-wise number of hostels sanctioned 
in the country as on 12.03.2015 are given in the Statement (See below).

†Original notice of the question was received in Hindi.
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Statement

Details of State/UT-wise number of hostels sanctioned in the country 
(As on 12.03.2015)

Sl. No. States/UTs Number of Hostels

1. Andhra Pradesh 37

2. Arunachal Pradesh 12

3. Assam 14

4. Bihar 6

5. Chhattisgarh 10

6. Goa 2

7. Gujarat 26

8. Haryana 20

9. Himachal Pradesh 13

10. Jammu and Kashmir 5

11. Jharkhand 2

12. Karnataka 52

13. Kerala 154

14. Madhya Pradesh 62

15. Maharashtra 137

16. Manipur 19

17. Meghalaya 3

18. Mizoram 4

19. Nagaland 18

20. Odisha 29

21. Punjab 14

22. Rajasthan 40*

23. Sikkim 2

24. Tamil Nadu 96

25. Telangana 21

26. Tripura 1

27. Uttar Pradesh 41
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Sl. No. States/UTs Number of Hostels

28. Uttarakhand 7

29. West Bengal 38

30. Andaman and Nicobar Islands -

31. Chandigarh 7

32. Dadra and Nagar Haveli -

33. Daman and Diu -

34. Delhi UT 20

35. Lakshadweep -

36. Puducherry 4

ToTal 916

*One hostel is running in rented premises.

Sabla scheme in Andhra

2545. SHRIMATI  GUNDU  SUDHARANI: Will the Minister of WOMEN AND 
CHILD DEVELOPMENT be pleased to state:

(a) the details of foodgrains provided to Andhra Pradesh under Sabla Scheme 
(Rajiv	 Gandhi	 Scheme	 for	 Empowerment	 of	 Adolescent	 Girls)	 during	 the	 last	 five	
years and the current year, year-wise; and  

(b) physical targets set and achieved under Sabla Scheme during the above 
period, year-wise and district-wise?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT                                      
(SHRIMATI MANEKA SANJAY GANDHI): (a) and (b) Rajiv Gandhi Scheme for 
Empowerment of Adolescent Girls - Sabla launched in the year 2010 was being 
implemented in seven districts viz. Mahbubnagar, Adilabad, Anantapur, Visakhapatnam, 
Chitoor, West Godavari, Hyderabad in Andhra Pradesh prior to the formation of 
new State Telangana. From June 2014, with the new State Telangana coming into 
the existence, the scheme is being implemented in four districts namely Anantapur, 
Visakhapatnam, Chitoor, West Godavari in Andhra Pradesh. 

Foodgrains at BPL rates are being provided from 2011-12 onwards under the 
scheme. The State-wise allocation of foodgrains are made by the Ministry, district-wise 
allocation of requirement of food grains are worked out by the State Government 
and	 sent	 to	 the	 Regional/District	 Officers	 of	 the	 Food	 Corporation	 of	 India.	

Year-wise details of food grains provided under Sabla Scheme (Rajiv Gandhi 
Scheme for Empowerment of Adolescent Girls) to Andhra Pradesh along physical 
targets and achievements during the last three years and the current year are as under:-
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Year Allocation made 
(in MTs)

Beneficiaries

Wheat Rice Target Achievements

2011-12 938.28 7382.82 809973 618975

2012-13 0.00 14944.84 699175 620553

2013-14 0.00 14384.00 620095 655666

2014-15 0.00 15433.52 633836 (upto quarter-1 
of 2014-15, prior to the 
formation of new State 
Telangana)

360365 (after quarter-1 
of 2014-15, with the 
new State Telangana 
coming into the 
existence)

644407           
(upto quarter-1 
of 2014-15, prior 
to the formation 
of new State 
Telangana)

Not Reported

Pepper spray for self defence

2546. SHRI AVINASH PANDE: Will the Minister of WOMEN AND CHILD 
DEVELOPMENT be pleased to state whether Government is planning to formulate 
any scheme for the provision of pepper spray free of cost to women to enable 
them to ensure their personal safety for self-defence, if so, details thereof, if not, 
reasons therefor?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT                                      
(SHRIMATI MANEKA SANJAY GANDHI): As informed by Ministry of Home 
Affairs, there is no such scheme under formulation.

Economic empowerment of rural women

2547. SHRIMATI JHARNA DAS BAIDYA: Will the Minister of WOMEN AND 
CHILD DEVELOPMENT be pleased to state:

(a) whether any Government scheme is being run for economic empowerment 
of poor women in rural areas of the country, if so, the details thereof; and 

(b) whether these schemes have given positive result during the last years? 

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT                                      
(SHRIMATI MANEKA SANJAY GANDHI): (a) Yes, Sir.  For economic empowerment 
of poor women across the country including the rural areas, Ministry of Women 
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and Child Development has launched a revised STEP Scheme Guideliens-2014 to 
provide updated skills and new knowledge to poor women of the age group of 16 
years and above.

The assistance under the STEP scheme will be available in any sector for 
imparting skills related to employability and entrepreneurship, including but not limited 
to the “Agriculture, Horticulture, Food Processing, Handlooms, Tailoring, Stitching, 
Embroidery, Zari etc. Handicrafts, Computer and IT enabled services along with soft 
skills and skills for the work place such as spoken English, Gems and Jewellery, 
Travel and Tourism, Hospitality”.

(b) The National Institute of Administrative Research (NIAR), Mussorrie evaluated  
the	 STEP	 Scheme	 for	 the	 11th	 Five	 Year	 Plan	 period.	 The	 main	 findings	 are:	

 • The scheme has achieved main objectives of providing livelihoods and enhancing 
the income of women.

 • It has succeeded in mobilizing women into groups.  

 • The	enhanced	income	has	contributed	to	women	beneficiaries	having	a	stronger	
voice in decision making both within the family and also society which is a very 
significant	move	towards	empowerment.

The	 details	 of	 funds	 released	 along	 with	 number	 of	 beneficiaries	 covered,	 during	
the last three years to organizations of various States/ UTs are given in the Statement 
(See below).
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Shortage of manpower in NCPCR and SCPCR

2548. SHRI MD. NADIMUL HAQUE: Will the Minister of WOMEN AND 
CHILD DEVELOPMENT be pleased to state:

(a) whether it is a fact that there is shortage of man-power in National Commission 
for Protection of Child Rights (NCPCR) and State Commission for Protection of 
Child Rights (SCPCR);

(b) if so, the details of vacancy in the country, Commission-wise; and

(c)	 whether	 Government	 has	 taken	 steps	 to	 fulfil	 those	 vacancies,if	 so,	 details	
thereof and if not, reason therefor?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT                                      
(SHRIMATI MANEKA SANJAY GANDHI): (a) to (c) Yes, Sir. The post of Chairperson 
and six Members of National Commission for Protection of Child Rights (NCPCR) 
are lying vacant at present. Besides the following posts are also vacant in NCPCR:

1. Registrar (01)

2.	 Presenting	 Officer	 (01)

3. PPS (06)

4.	 Desk	 Officer	 (01)

5. Research Assistant (01)

6. Personal Assistant (03)

7. Assistant (01)

8. Accounts Clerk (01)

As per Section 17 of the Commission for Protection of Child Rights (CPCR) 
Act, 2005, State Governments/UTs are required to set up the State Commission for 
Protection of Child Rights in their respective States/UTs. At present SCPCRs are 
functional in 28 States and 5 UTs. Since, it is the responsibility of State Government 
to	 fill	 up	 the	 posts	 in	 SCPCRs,	 no	 data	 of	 vacant	 posts	 is	 maintained	 by	 Ministry	
of Women and Child Development/NCPCR. The Ministry and NCPCR have invited 
applications	 for	 filling	 up	 all	 the	 vacancies	 in	 NCPCR.

Instances of escape from juvenile homes

2549. SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of WOMEN 
AND CHILD DEVELOPMENT be pleased to state:

(a) whether Government are aware that there have been rising instances of 
juvenile escapes or attempted ones from juvenile homes; 
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(b) if so, how many cases have come to the knowledge of Government during 
the last three years in the country, the details State-wise and centre-wise; 

(c) how many children have escaped so far and how many of them have been 
apprehended so far; and 

(d) whether Government have inspected the juvenile homes in the country, if so, 
how many are there in the country and total number of juvenile homes in the country? 

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT                                      
(SHRIMATI MANEKA SANJAY GANDHI): (a) to (c) The National Commission 
for Protection of Child Rights (NCPCR) has reported that they have registered two 
complaints regarding juveniles  escaping from observation homes/special homes during 
the last three years and the current year.  In these two incidents seven children had 
escaped the homes. The year-wise and State-wise detail is as follow:

Year State/UT No. of case No. of children 
who escaped

2011-12 - - -

2012-13 Uttar Pradesh 1 6

2013-14 - - -

2014-15 Delhi 1 1

(d)	 Yes,	 Sir.	 The	 officers	 from	 the	 Ministry	 of	 Women	 and	 Child	 Development	
and the NCPCR have visited the observation homes and special homes for inspection 
purpose. There are 346 observation homes and special homes in the country which are 
provided	 financial	 support	 under	 this	 Ministry’s	 Integrated	 Child	 Protection	 Scheme.		

Sexual harassment in play homes and anganwadi centres

2550. SHRI D. KUPENDRA REDDY: Will the Minister of WOMEN AND 
CHILD DEVELOPMENT be pleased to state:

(a) whether Government is aware about the increase in the cases reported relating  
to sexual harassment in play homes and Anganwadis in the country;

(b) if so, the details thereof during each of the last three years and the current 
year, along with the action taken by Government thereon State/UT-wise; and

(c) the measures taken/proposed to be taken to protect the girl child from 
exploitation including sexual harassment?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT                                      
(SHRIMATI MANEKA SANJAY GANDHI): (a) and (b) The National Commission 



Written Answers to [19 March, 2015]   Unstarred Questions 333

for Protection of Child Rights (NCPCR) has so far registered only one complaint 
of sexual abuse of a three year old girl child in a play school. No such case has 
come to notice in respect of Anganwadis. Since, only one such case is reported from 
Uttar Pradesh in May 2014, no conclusion can be drawn that the cases of sexual 
harassment in play schools and aganwadis in the country are on increase.

(c) The NCPCR recommended a set of measures for implementation by the 
Ministry of Human Resource Development and all the States/UTs. The measures 
include:–

(i)  clear guidelines need to be issued by the competent authority to remove any 
ambiguity regarding the responsibility for providing protection and security 
to the children; and,

(ii)  the persons/institutions, like schools, tutorial centers, nurseries, etc., which have 
the custody of a child for any period of time, have to be made responsible 
for the protection and security of the child during the period that the child 
is in their custody.

Programme for children in naxal affected 
region of Maharashtra

2551. SHRI AJAY SANCHETI: Will the Minister of WOMEN AND CHILD 
DEVELOPMENT be pleased to state:

(a) the details of the schemes/programmes launched by Government for the 
children of naxal affected regions in the country;

(b) the names of the districts in which these schemes are functioning in totality 
and in the State of Maharashtra; and

(c) whether certain districts are yet to be covered by these schemes/programmes, 
if so, the details thereof, and how these schemes/programmes are being monitored?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT                                      
(SHRIMATI MANEKA SANJAY GANDHI): (a) to (c) The ‘Bal Bandhu Scheme–A 
Pilot Programme for Protection of Child Rights in Areas of Civil Unrest’ was 
implemented by the National Commission for Protection of Child Rights (NCPCR) 
with the following objectives:–

(i)	 To	 intervene	 in	 five	 States	 in	 areas	 of	 civil	 unrest	 with	 the	 mandate	 to	
protect child rights, focusing attention on mobilization of communities 
through trained local youth volunteers of ‘Bal Bandhu’, who will act as 
child defenders.



334 Written Answers to [RAJYA SABHA] Unstarred Questions

(ii) To bring stability in the lives of children in the process of ensuring that 
all their entitlements to protection, health, nutrition, sanitation, education and 
safety	 are	 fulfilled	 through	 government	 action.

(iii) To enhance democracy through community participation and action and renew 
hope in harmonizing the society and stabilizing the lives while a child’s well 
being become the focus of all action in the area.

The	 scheme	 was	 implemented	 in	 the	 nine	 districts	 of	 the	 following	 five	 states:

State Districts

Andhra Pradesh Khammam

Assam Chirang and Kokrajhar

Bihar East Champaran, Rohtas, Sheohar and Jamui

Chhattisgarh Dantewada

Maharashtra Gadchiroli

Major activities carried out under the scheme included interaction with local 
officials,	 youth,	 community	 members	 and	 other	 stakeholders,	 public	 awareness,	 social	
mobilisation, exposure visits, survey of children,  training & workshops and National 
State/District level consultations.

The NCPCR also issued a policy document laying down guidelines and 
recommendations for different Ministries of Government of India and State departments 
for ‘Protection of Children Rights in Areas of Civil Unrest’. The above scheme has 
since been closed w.e.f. 31.03.2013.

Welfare schemes through NGOs 

2552. SHRI AMBETH RAJAN: Will the Minister of WOMEN AND CHILD 
DEVELOPMENT be pleased to state:

(a) the details of those welfare Schemes which are implemented through NGOs 
and	 funds	 allocated	 to	 them	 for	 the	 past	 five	 years;

(b) the details of audit made regarding their expenditure of funds and irregularities, 
if any, found by Government; and 

(c) details of those NGOs which are run by persons belonging to SC/STs; and

(d) if no NGOs are run by SC/STs reasons therefor?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT                                      
(SHRIMATI MANEKA SANJAY GANDHI): (a) There are various welfare Schemes 
of Ministry of Women and Child Development which are being implemented through 
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NGOs. The details of those schemes are as follows:

(i) Rajiv Gandhi National Creche Scheme (RGNCS) for Children of Working 
Mothers launched w.e.f. 1st January, 2006 to provide day care facilities to 
children (age group of 0-6 years) of working and other deserving women 
belonging to families whose monthly income is not more than ` 12,000/-.  The 
Scheme provides supplementary nutrition, health care inputs like immunization, 
polio drops, basic health monitoring, pre-school education (03-06), emergency 
medicine and contingencies. This scheme is being presently implemented 
through the Central Social Welfare Board (CSWB) autonomous body under 
the Ministry and Indian Council for Child Welfare (ICCW) Mother NGO. 
Funds are released to both the said Implementing Agencies. 

(ii) The Ministry has been administering Support to Training and Employment 
Programme for Women (STEP) Scheme since 1986-87 as a Central Sector 
Scheme. The STEP Scheme aims to provide skills that give employability 
to women and to provide competencies and skill that enable women to 
become	 self-employed/entrepreneurs.	 The	 Scheme	 is	 intended	 to	 benefit	
women including SC/ST women who are in the age group of 16 years and 
above across the country. The grant under the Scheme may be given to 
an institution having a distinct legal entity including NGOs. The assistance 
under STEP Scheme will be available in any sector for imparting skills 
related to employability and entrepreneurship, including but not limited to the 
Agriculture, Horticulture, Food Processing, Handlooms, Tailoring, Stitching, 
Embroidery, Zari etc. Handicrafts, Computer and IT enable services along 
with soft skills and skills for the work place such as spoken English, Gems 
and Jewellery, Travel and Tourism, Hospitality. 

(iii)	The	 Swadhar	 scheme	 purports	 to	 address	 the	 specific	 vulnerability	 of	 each	
group	 of	 women	 in	 difficult	 circumstances	 through	 a	 home	 based	 holistic	
and integrated approach.  The scheme provides primary need of shelter, 
food,	 clothing	 and	 care	 to	 the	 marginalized	 women/girls	 living	 in	 difficult	
circumstances who are without any social and economic support.  The 
beneficiaries	 include	 widows	 deserted	 by	 their	 families	 and	 relatives	 and	 left	
uncared near religious places where they are victims of exploitation; women 
prisoners released from jails; women survivors of natural disasters; women 
victims	 of	 terrorist/extremist	 violence	 and	 similarly	 placed	women	 in	 difficult	
circumstances. At present, 311 Swadhar Shelter Homes are functioning across 
the country with a capacity to provide shelter and other services to more 
than 17,000 women who are in need.  The scheme is implemented mainly 
through NGOs.  
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(iv)	 Under	 the	 Scheme	 of	 Working	 Women	 Hostel,	 financial	 assistance	 is	 provided	
for construction/running of Hostel in rented premises for those working women 
who may be single, widowed, divorced, separated, married but whose husband 
or immediate family does not reside in the same area and for those women 
who are under training for job. Provision of day care centre for children of the 
inmates of the Hostel is an important aspect of the scheme. Working Women are 
entitled to hostel facilities provided their gross income does not exceed ` 50,000/- 
consolidated (gross) per month in metropolitan cities, or ` 35,000/- consolidated 
(gross) per month, in any other place. When the income of any working women 
already residing in a hostel exceeds the prescribed limits, she will be required to 
vacate the hostel within a period of six months of crossing the income limit. 

The	 details	 of	 funds	 allocated	 to	 the	 eligible	 organisations	 for	 the	 past	 five	 years	
and current year under the above-mentioned Schemes are as under:

(` in crore)

Name of the 
Scheme

Year 2009-
10

2010-
11

2011-
12

2012-
13

2013-
14

2014.15 
(upto 

28.2.2015)

Rajiv Gandhi 
National 
Creche 
Scheme 
(RGNCS) 

Budget 
Estimate

100.00 70.00 95.00 110.00 110.00 125.00

Fund released 
to ICCW

12.14 16.85 14.71 24.87 20.46 16.41

Support to 
Training and 
Employment 
Programme 
for Women 
(STEP) 

Budget 
Estimate

15.00 25.00 20.00 20.00 20.00 20.00

Revised 
Estimate

15.00 25.00 11.50 9.10 10.00 8.00

Released 
Amount

12.29 24.32 8.33 8.83 7.02 4.39

Swadhar Budget 
Estimate

 34.21 30.00 100.00 75.00 115.00

Actual 
expenditure

 34.21 24.59 52.23 53.74 20.89

Working 
Women Hostel 

Fund allotted  15.00 10.00 8.30 20.00 25.00

(b) As per Scheme guidelines the implementing agencies which include NGOs are 
required to get their accounts audited by Chartered Accountant/Government Auditor 
and	 submit	 the	 audited	 accounts	 and	Utilisation	Certificate	 to	 the	Government.	 Further	
grants are released only after the audited accounts are found in order.

(c) and (d) Data regarding the NGOs run by SC / ST is not maintained separately.
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Budget allocation

2553. SHRIMATI NAZNIN FARUQUE: 
    SHRI RITABRATA BANERJEE:

Will the Minister of WOMEN AND CHILD DEVELOPMENT be pleased to state:

(a) the details of steps being taken by Government for the women and child 
development in the country;

(b) the amount of budget allocated in current/last budget and amount of money 
that have been spent so far; and

(c) the number of women and children suffering from malnutrition in the country, 
and the steps that are being taken by government to address the issue?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT                                      
(SHRIMATI MANEKA SANJAY GANDHI): (a) Government is implementing various 
Schemes/programmes for the development of women and children in the country. 
Details of some major schemes being implemented by Ministry of Women and Child 
Development is as follows:

(i) Ministry of Women and Child Development is administering Integrated Child 
Development Services (ICDS) Scheme which is a centrally sponsored scheme 
and is being implemented for holistic development of children below 6 years 
of age and pregnant women and lactating mothers, by providing a package 
of six services comprising (i) Supplementary nutrition (ii) Pre-school non-
formal education (iii) Nutrition and health Education (iv) Immunization (v) 
Health check-up and (vi) Referral services through Anganwadi Centres at 
grassroots level. 

(ii) The ‘Rajiv Gandhi Scheme for Empowerment of Adolescent Girls’ (RGSEAG)–
‘Sabla’, is a Centrally-sponsored scheme which was introduced in the year 
2010-11 on a pilot basis. It is being implemented presently in 205 districts 
from all the States/UTs. Sabla aims at all-round development of adolescent 
girls of 11-18 years by making them ‘self-reliant’. The scheme has two major 
components: Nutrition and Non Nutrition Component. While the nutrition 
component aims at improving the health and nutrition status of the adolescent 
girls the non-nutrition component addresses the developmental needs. 

(iii) Ministry of Women and Child Development is also implementing Indira Gandhi 
Matritva Sahyog Yojana (IGMSY), a Conditional Cash Transfer (CCT), 100% 
centrally sponsored scheme for pregnant and lactating (P & L) women is 
being implemented in 53 selected districts across the country on pilot basis 
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to improve their health and nutrition status by providing cash incentives upon 
fulfilment	 of	 certain	 health	 and	 nutrition	 conditions.	 The	 scheme	 addresses	
short term income support objective with long term objective of behavioral 
and attitudinal changes. It also attempts to partly compensate for wage loss 
to P&L women both prior to and after delivery of the child.

(b) The allocation of budget for current/last budget [Budget Estimates (BE) and 
Revised Estimates (RE)] and expenditure incurred under these major schemes of the 
Ministry are as under:

Sl. 
No.

Name of the 
scheme

Year Budget allocation
( ` in crore)

Expenditure 
(` in crore)

BE RE

1. Integrated Child 
Development 
Service (ICDS)

2013-14 17700.00 16312.00 16247.79

2014-15 
(as on 

28.2.2015)

18195.00 16553.60 15128.77

2. Rajiv Gandhi 
scheme for 
Empowerment of 
Adolescent Girls-
Sabla

2013-14 650.00 585.00 602.09

2014-15 
(as on 

28.2.2015)

700.00 630.00 617.63

3. Indira Gandhi 
Matritva Sahyog 
Yojana-IGMSY

2013-14 500.00 300.00 231.93

2014-15 
(as on 

28.2.2015)

400.00 360.00 336.83

(c) As per the last National Family Health Survey–3 (NFHS-3), 2005-06, carried 
out by Ministry of Health & Family Welfare, Government of India, 42.5% of the 
children under 5 years of age are underweight, 48% are stunted, 19.8% are wasted, 
and 35.6% of women in age group of 15-49 years have BMI less than 18.5.

The Government has accorded high priority to the issue of malnutrition and is 
implementing several schemes/programmes of different Ministries/Departments through 
State Governments/UT Administrations. The schemes/programmes include the ICDS 
Scheme, National Health Mission, Mid-Day Meal Scheme, Rajiv Gandhi Scheme for 
Empowerment of Adolescent Girls (RGSEAG) namely SABLA, Indira Gandhi Matritva 
Sahyog Yojna (IGMSY) as direct targeted interventions. Besides, indirect Multi-sectoral 
interventions include, National Horticulture Mission, National Food Security Act, 
Mahatma Gandhi National Rural Employment Guarantee Scheme, Total Sanitation 
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Campaign, National Rural Drinking Water Programme etc. All these schemes have 
potential to address one or other aspect related to Nutrition. In addition, a Nationwide 
Information, Education and Communication campaign to generate awareness against 
malnutrition has been launched since 2012.

Malnutrition deaths in Jharkhand

2554. DR. PRADEEP KUMAR BALMUCHU: Will the Minister of WOMEN 
AND CHILD DEVELOPMENT be pleased to state:

(a) whether it is a fact that Malnutrition deaths are in rise among children in 
Jharkhand state, if so, the details thereof;

(b) whether Government has made any enquiry through National Commission 
for	 Protection	 of	 Child	 Rights	 (NCPCR)	 to	 find	 out	 the	 causes	 of	 these	 deaths;	 and

(c)	 the	 findings	 thereof,	 and	 the	 recommendations	 made	 by	 NCPCR	 to	 tackle	
the situation, measures being adopted by the Government in this regard?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT                                      
(SHRIMATI MANEKA SANJAY GANDHI): (a) As per information received from 
the State Government of Jharkhand, 85 Malnutrition Treatment Centers are functional 
in the State, where children with severe malnutrition are treated. During the last two 
years and the current year, 24 deaths have been reported due to various medical 
complications and acute malnutrition.

(b) The NCPCR team visited the State during September 2012, based on a 
complaint alleging cases of deaths of six children in Chaibasa and took up the matter 
with the District Administration and the State Government.

(c)	 Some	 of	 the	 findings	 of	 NCPCR	 are	 issues	 concerning	 community	 based	
management of malnutrition due to limited role played by the Malnutrition Treatment 
Centers (MTC), shortage of space and resources at MTCs, no understanding of 
policy for admitting exclusively breastfeeding children with SAM, no dedicated bed 
for children, irregular functioning of Anganwadi Centers, etc.

The recommendations made by the NCPCR team to the State Government were 
for immediate action  on various issues such as universalisation of services, growth 
monitoring, infrastructure for Anganwadi Centres (AWCs) including rent for the private 
buildings, facility of safe drinking water, need for proper coordination and initiatives 
from	 the	 district	 level,	 notification/reminder	 to	 be	 sent	 to	 all	 MTCs	 for	 nutritional	
assessment of the accompanying siblings and mother and to ensure that all children 
receive 100 days of iron and folic acid at discharge, etc.
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The Government has accorded high priority to the issue of malnutrition and is 

implementing several schemes/programmes of different Ministries/Departments through 

State Governments/UT Administrations. This Ministry is implementing Integrated Child 

Development Services (ICDS) Scheme, Rajiv Gandhi Scheme for Empowerment of 

Adolescent Girls (RGSEAG) namely SABLA, and Indira Gandhi Matritva Sahyog 

Yojna (IGMSY) as direct targeted interventions. In addition, a Nationwide Information, 

Education and Communication campaign to generate awareness against malnutrition 

has been launched since 2012.

Additionally, as per information received from the Jharkhand Government, the 

action taken by the Health Department is as follows: 

 • All MTCs have been asked to examine the sibling of the admitted malnourished 

child and if found malnourished, they should be admitted and treated as well.

 • Any child between 0-6 months of age, if found malnourished in spite of 

breastfeeding, to be admitted and treated at the MTC.

 • All children discharged from MTCs to get iron and folic acid syrup.

 • All MTCs to be managed by the paediatrician and if paediatrician is not available 

FMNCI (Facility-Integrated Management of Neonatal and Childhood Illness) 

trained should manage MTC.

Financial assistance to NGOs for child development

2555. DR. PRADEEP KUMAR BALMUCHU: Will the Minister of WOMEN 

AND CHILD DEVELOPMENT be pleased to state:

(a)	 whether	 Government	 is	 planning	 to	 release	 financial	 assistance	 to	 NGOs	

engaged in Child Development Schemes in the wake of availability of large unspent 

funds lying with several States, if so, the details thereof;

(b) whether any objections from any State Governments have been received, if 

so, the details thereof; and 

(c) the corrective measures being taken by Government in clearing the 

apprehensions of the State Governments?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT                                      

(SHRIMATI MANEKA SANJAY GANDHI): (a) No, Sir,

(b)  and (c) Do not arise.
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Allocation for ICDS

2556. SHRI RITABRATA BANERJEE: Will the Minister of WOMEN AND 
CHILD DEVELOPMENT be pleased to state whether it is a fact that the allocations 
for the Integrated Child Development Scheme (ICDS) have been curtailed by 50 per 
cent, if so, the reasons therefor?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT                                      
(SHRIMATI MANEKA SANJAY GANDHI): The Integrated Child Development 
Services (ICDS) Scheme is a Centrally Sponsored Scheme implemented by States/
UTs across the country.  The Central Government provides funds to States/UTs in 
the prescribed cost sharing ratio for implementation of ICDS Scheme. The Budget 
allocated for ICDS for the years 2013-14, 2014-15 and 2015-16 are given below:

(` in crore)

Year Budget Allocation(BE) Budget Allocation (RE)

2013-14 17,700.00 16,312.00

2014-15 18195.00 16,561.60

2015-16 8335.77 –

Thus, there is curtailment in budget allocation for 2015-16 by more than 50% 
for ICDS Scheme. The Budgetary allocations for all Plan Schemes including ICDS 
was made against the backdrop of substantial higher devolution of taxes of 42% to 
the	 States,	 decision	 to	 give	 more	 flexibility	 to	 States	 in	 implementation	 of	 Schemes	
and expected higher share from States.

ICDS scheme in Andhra Pradesh

2557. SHRI C.M. RAMESH: Will the Minister of WOMEN AND CHILD 
DEVELOPMENT be pleased to state:

(a) whether any district in the State of Andhra Pradesh has been covered under 
the strengthened and restructured Integrated Child Development Scheme (ICDS), if 
so, the details thereof; and

(b) if not, the reasons therefor?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT                                      
(SHRIMATI MANEKA SANJAY GANDHI): (a) and (b) Ministry of Women & 
Child Development is administering the Integrated Child Development Services 
(ICDS) Scheme which is a centrally sponsored scheme being implemented through 
State Governments/UT Administrations. The ICDS Scheme was universalized in 
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2008-09 preceded by rapid expansion in the years 2005-06–2008-09, so as to cover 
all habitations, across the country including all Districts in the State of Andhra 
Pradesh. The scheme is self selecting and open to all without any discrimination.  

In order to address various programmatic, management and institutional gaps 
and to meet administrative and operational challenges, Government approved the 
strengthening and restructuring of ICDS Scheme in September, 2012 alongwith its 
continued implementation during Twelfth Five Year Plan. Restructured and strengthened 
ICDS has been rolled out during the year 2012-13 to 2014-15 in a phased manner 
across the country including all Districts in the State of Andhra Pradesh.

Fine for harassment of women at workplace

2558. SHRI BAISHNAB PARIDA: Will the Minister of WOMEN AND CHILD 
DEVELOPMENT be pleased to state:

(a)	 whether	 it	 is	 proposed	 to	 levy	 certain	 fine	 on	 the	 employers	 for	 harassment	
of women at workplace, if so, the details thereof; 

(b) whether it is proposed to be done at the direction of Apex Court, if so, the 
details thereof; and 

(c) details of other measures that are proposed to be brought in to control the 
above menace and provide relief to the working women in the country?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT                                      
(SHRIMATI MANEKA SANJAY GANDHI): (a) to (c) Supreme Court of India 
laid down formal guidelines for dealing with sexual harassment at the workplace 
in the case of Vishakha Vs. State of Rajasthan. The guidelines clearly state that all 
workplaces should constitute a Complaint Committee to deal with complaints of sexual 
harassment. Taking forward the Supreme Court guidelines, “Sexual Harassment of 
Women at Workplace (Prevention, Prohibition and Redressal) Act, 2013” was enacted 
which came into force with effect from 9th December 2013. 

The Act casts a responsibility on every employer to create an environment which 
is free from sexual harassment. Employers are required to organize workshops and 
awareness programmes at regular intervals for sensitizing the employees about the 
provision of this legislation and display notices regarding the constitution of Internal 
Committee, penal consequences of sexual harassment etc. An employer will be liable 
to	 a	 fine	 of	 ` 50,000/- in case of violation of his duties under the Act and in case 
of	 subsequent	 violations,	 the	 amount	 of	 fine	 will	 be	 double	 together	 with	 penalty	 in	
the form of cancelation of his licence, withdrawal or non-renewal of the registration 
required for carrying out his activity. 
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The Ministry of Women and Child Development had issued advisories to States/
UTs Government on 23rd December, 2013 to ensure effective implementation of the 
Act. The Ministries/Departments in Government of India have also been advised to 
ensure the compliance of the Act.  

Rewards for balanced sex ratio

2559. SHRI T. RATHINAVEL: Will the Minister of WOMEN AND CHILD 
DEVELOPMENT be pleased to state:

(a) whether it is a fact that Government has announced Rupees one crore award 
for any innovative village attaining a balanced sex ratio, if so, the details thereof; 
and 

(b) whether it is also a fact that Government has selected about 100 districts 
across the country for save daughter, educate daughter programme, if so, the details 
thereof?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT                                      
(SHRIMATI MANEKA SANJAY GANDHI): (a) No, Sir. However, to address the 
issue of declining Child Sex Ratio (CSR), in age group of 0-6 years, Beti Bachao, 
Beti Padhao (BBBP) programme has been launched. The Scheme is intended to 
improve Child Sex Ratio across the country with the focussed intervention & Multi-
Sectoral Action in 100 gender critical districts.

(b)	 The	 criteria/norms	 for	 selection/identification	 of	 100	 districts	 under	 the	 Beti	
Bachao Beti Padao programme are as under:–

(i) 87 Districts have been selected from 23 States/UTs having Child Sex Ratio 
below the National average of 918.

(ii) 8 Districts have been selected from 8 States/UTs having Child Sex Ratio 
above National average of 918 but showing declining trend.

(iii) 5 Districts have been selected from 5 States/UTs having Child Sex Ratio 
above National average of 918 and showing improving trend so that other 
parts of country can been learn from them.

Honorarium of anganwadi workers

†2560. SHRI SANJAY DATTATRAYA KAKADE: Will the Minister of WOMEN 
AND CHILD DEVELOPMENT be pleased to state:

(a) whether it is a fact that the honorarium of the Anganwadi Workers in the 
country differs from State to State;
†Original notice of the question was received in Hindi.
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(b) whether it is also a fact that the honorarium of the Anganwadi Workers in 
most of the States of the country is lower than even the MGNREGA wages; if so, 
the details thereof;and

(c) the steps being taken by Government to improve the deplorable condition 
of the women workers working at the Government Anganwadi Centres?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT                                      
(SHRIMATI MANEKA SANJAY GANDHI): (a) to (c) ICDS Scheme envisages the 
Anganwadi Workers (AWWs) and Anganwadi Helpers (AWHs) as “honorary workers” 
from the local community who come forward to render their services, on part-time 
basis, in the area of child care and development. 

The	AWWs	 and	AWHs	 are	 paid	 fixed	 honorarium	 per	 month	 as	 decided	 by	 the	
Government from time to time.  Presently, AWWs are paid Honoraria of ` 3000/- 
per month w.e.f. 01-04-2011. The AWHs and AWWs of Mini-Anganwadi Centres are 
paid honoraria of ` 1500/- per month w.e.f. 01-04-2011. Recently, AWWs of Mini 
– AWCs are being paid honoraria of ` 2250/- w.e.f. 04-07-2013. Apart from these, 
additional amount of honoraria are also paid by most of the State Governments/ 
UT Administrations from their own resources. State-wise details are given in the 
Statement (See below).

Since AWWs and AWHs are honorary workers, they are not covered under 
the Minimum Wages Act as inter-alia held by the Supreme Court in a ruling of 
7.12.2006 in Civil Appeal No.4953-4957 of 1998 State of Karnataka and Ors. 
Vs.Ameerbi and Ors. 

Government	 of	 India	 has	 been	 fully	 conscious	 of	 the	 significance	 of	 voluntary	
efforts put in by these honorary workers and, therefore, consistent efforts have been 
made	 to	 improve	 their	 working	 conditions	 by	 extending	 facilities/benefits	 from	 time	
to	 time.	 	 The	 following	 benefits	 other	 than	 honorarium	 are	 extended	 to	 them:–

 • 20 days casual leave per year

 • Paid absence on maternity of 180 days

 • Provision of uniform and name badge

 • Reservation of 25% of vacant posts of Supervisors for Anganwadi Workers

 • Recruitment of 25 % of Anganwadi Workers from amongst AWHs

 • Insurance cover under the Anganwadi Karyakartri Bima Yojana

The	 workers	 under	 the	 MGNREGA	 Scheme	 are	 paid	 wages	 at	 a	 fixed	 daily	
rate, which varies from State to State, for minimum 100 days of work in a year.  
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The AWWs and AWHs under the ICDS are regularly paid monthly honorarium for 
365 days in a year at the rate mentioned above.  Besides, they are also extended 
other	 benefits.

Statement

Statement indicating additional monthly honorarium paid to AWWs/AWHs 
by the States/UTs. from their own resources

Sl. No. States/UTs Additional honorarium given by States/UTs (in `)

AWW AWH

1       2 3 4

1. Tamil Nadu 5940 (non-standardized 
scale of pay that includes  
pay-2500, GP-500,HRA-
500,CCA-180,MA-100 
and DA-2160)

3532 (non-standardized 
scale of pay that includes  
pay-1300, GP-300,HRA-
500,CCA-180,MA-100 and 
DA-1152)

2. Goa 3000-4200 1700-2300

3. Tripura 2865 1924

4. Sikkim 2225 1500

5. Delhi 2000 p.m.  as  addl . 
honorarium + 300 p.m. 
as 10% cost share of 
honorarium

1 0 0 0  p . m .  a s  a d d l . 
honorarium + 150 p.m. 
as 10% cost share of 
honorarium

6. Andaman and 
Nicobar Islands

2000 1500

7. Madhya Pradesh 2000 1000

8. Karnataka 2000 1000

9. Haryana 2500 1000

10. Lakshdweep 1600 1000

11. Chandigarh 1600 800

12. Punjab 2000 1000

13. Uttarakhand 1500 750

14. West Bengal 1300 1300

15. Rajasthan 1330 815

16. Gujarat 1250 600

17. Maharashtra 1050 500



1       2      3         4

18. Kerala 2000 2000

19. Daman and Diu 1000 600

20. Dadra and Nagar 
Heveli

1000 600

21. Chhattisgarh 1000 500

22. Andhra Pradesh 1200 700

23. Jharkhand 700 350

24. Jammu and 
Kashmir

600 340

25. Assam 1000 500

26. Odisha 1000 500

27. Himachal Pradesh 300 200

28. Puducherry 600 300

29. Uttar Pradesh 200 100

30. Manipur 100 50

31. Meghalaya Nil Nil

32. Bihar Nil Nil

33. Arunachal Pradesh Nil Nil

34. Nagaland Nil Nil

35. Mizoram Nil Nil

MR. CHAIRMAN:  Question Hour is over.

————

SHORT NOTICE QUESTION 

Demand-supply mismatch of skilled manpower

SHRI MANSUKH L. MANDAVIYA: Will the Minister of SKILL DEVELOPMENT 
AND ENTREPRENEURSHIP be pleased to state: 

(a) whether Central Government is aware that no proper training is available 
for skilled manpower like carpenter, mason, blacksmith, goldsmith etc. resulting in 
their huge shortage in the country due to demand-supply mismatch; 

(b) if so, whether Government has assessed such mismatch, the details thereof; 

(c) whether Central Government, in consultation with the State Governments, 
has prepared/is going to prepare any action plan to provide latest training for such 
personnel	 to	 fill	 this	 demand-supply	 gap;
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(d) if so, the details thereof and if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT 
AND ENTREPRENEURSHIP (SHRI RAJIV PRATAP RUDY): (a) to (d) A Statement 
is laid on the Table of the House.

Statement

(a) to (d) The National Skill Development Corporation(NSDC) under the Ministry 
of Skill Development and Entrepreneurship has conducted a research study to assess 
the incremental human resource requirement in the Building Construction and Real 
Estate, and Gems and Jewellery Sector, as a whole.

According to the report, the Building Construction and Real Estate sector employed 
45.42 million people in 2013, which is expected to increase to 59.40 million by 2017 
and 76.55 million by 2022. This implies a requirement of 31.13 million additional 
manpower in the sector by 2022, which includes carpenter, mason etc.

Similarly, in Gems and Jewellery sector the total employment stood at 4.64 
million in 2013, which is expected to increase to 5.91 million in 2017 and 8.23 
million in 2022. This implies an additional manpower requirement of 3.59 million 
in this sector by 2022, which also includes goldsmith.

Sector Skill Councils (SSCs), which are employer led bodies have been formed 
in both the sectors to promote the training efforts in these sectors and align the 
outcomes with the needs of the employers. The National Occupational Standards(NOS) 
and Qualification Pack(QP) has been developed for mason and carpenter by the 
Construction SSC, and for the goldsmith by the Gems and Jewellery SSC.

In the year 2014-15, till 28th Feb 2015, below are the trainings done in Carpenter 
Masson and Goldsmith:

  Sector Skill Trainings Number of Training Partners 

Construction Carpenter 5102 7 

Construction Mason 9825 10 

Gems and Jewellery GoldSmith 32 1 

In addition, there is Deen Dayal Upadhyaya Grameen Kaushalya Yojana (DDU- 
GKY) of Ministry of Rural Development, which is a demand-based program undertaken 
in PPP mode and dependent on the capacity of States to use available resources in 
the Plan period. Under DDU-GKY, it is mandatory for every Project Implementing 
Agency undertaking Placement linked skill training project to carry out a market 
scan for identifying gaps and feasibility of.the project. 
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The Government, however, realizes the need to scale up these efforts in 
coordination with State Governments to meet the estimated requirement of skilled 
manpower in the sector. The Government will soon launch a National Mission for 
Skill Development to coordinate all efforts in the skill domain and achieve the 
objective of skilling India in a mission mode approach.

�ी मनसुख एल. मांडविया: सर, क्या कें � सरकयार को ्ह जयानकयारी है कक एक तरफ 
कॉरपोरेट के्� है और दूसरी तरफ ब्ैकस्मिथ और गोल्डस्मिथ जैसे हमियारे सयामियान् ्ोग हैं, जो 
गयंावों मिें कयामि करते हैं, ऐसे बहुत सयारे ्ोग हैं, कजनके पयास स्क् पयावर नहीं है। मिैं मियाननी् 
मंि�ी जी से ्ह जयाननया चयाहतया हँू कक वसेै ्ोगों को स्क् पयावर देकर, उनको ्थयानी् ्तर 
पर एमपॉवर करके उनकी रोजी-रोटी बढ़याने के क्ए सरकयार ने क्या ्ोजनया बनयाई है?

�ी राजीि �ताप रूडी: सभयापकत मिहोद्, इनहोंने एक कवशेष के्� के बयारे मिें चचचा की है, 
कजसमिें इनहोंने कहया है कक �यामिीण के्� मिें कयामि करने वया्े कवकभन्न समुिदया् के ्ोगों को ककस 
�कयार से �कशक्ण कद्या जया रहया है। मिहोद्, इसी संदभ्भ मिें देश के �धयान मंि�ी ने ्ह त् कक्या 
कक इस मंि�या्् कया गठन कक्या जयाए। इस मंि�या्् कया गठन 9 नवमबर, 2014 को कक्या ग्या 
और उसके पशचयात् ्ह पतया ्गया्या ग्या है कक आकिर ककन-ककन के्�ों मिें ककन-ककन रोजगयारों 
की आवश्कतया है और उनकी ककतनी बड़ी संख्या मिें आवश्कतया है। ्े कजस के्� के बयारे मिें 
कह रहे हैं, तो मिैं बतयानया चयाहतया हँू कक इसमिें �कशक्ण के अंग अ्ग-अ्ग हैं। जैसे, आज कृकष 
के के्� मिें जो कौश् कवकयास कया कया ््भ कक्या जयानया है, तो उस के्� मिें ्गभग 24 कमिक््न ्ोग 
हैं, ऑटोवे् र एव ं ऑटो कमपोनेंट मिें ्गभग 3.9 करोड़ ्ोग हैं और इसी �कयार हेलथके्र मिें 3.8 
करोड़ ्ोग हैं। ्े कजस के्� के बयारे मिें कह रहे हैं, वह देश कया सबसे बड़या के्� है और उसमिें 
24.8 करोड़ ्ोगों को �कशक्ण कद्या जयानया है, ्ेककन इसमिें एक बयात ्ह भी है कक �यामिीण के्� 
मिें कजस संदभ्भ मिें आप चचचा कर रहे हैं, वहयंा के ्ोग दूसरे के्�ों मिें और शहरों की तरफ �वयास 
कर रहे हैं।  उनके �कशक्ण कया कबनदु अ्ग हो जयातया है, ्ेककन �यामिीण के्� मिें जो हमियारया सेकटर 
स्क् कयाउंकस् है, ए�ीकलचर सेकटर स्क् कयाउंकस्, वह इस कयामि को, जो ए�ीकलचर के 
्डोमेिन के्� से बयाहर है, इसको पूरया करने कया �्यास कर रही है।

�ी मनसुख एल. मांडविया : सर, उनकया कौश् वध्भन सबसे इमपॉटटेंट मैिटर इसक्ए है कक 
जब उनकया कौश् वध्भन होगया, तो जो कमपनीज़/इं्ड्ट्ीज़ हैं, उनमिें स्क् पयावर कमि्ेगी। क्या 
भयारत सरकयार ऐसया कर सकती है ्या ऐसया करने के क्ए तै्यार है कक वह गया ंवों मिें, तहसी् मिें 
आईटीआई च्याए? आईटीआई ऐसे स्क् पयावर के क्ए तो कयामि करती ही है, वह और करे, 
्ेककन जो इं्ड्ट्ीज़ हैं, जब व े इं्ड्ट्ी ्गयाएँ, तब तक उनके सयाथ एमिओ्ू कक्या जयाए कक 
उनको अपनी इं्ड्ट्ी मिें, वह इं्ड्ट्ी कजस के्� मिें ्गी है, उस के्� मिें रहने वया्े ्ुवयाओं को 
स्क् पयावर देने की कयार्भवयाई उसको ही करनी है और उसके ्हयंा उनको जॉब देकर, इंसेंकटव 
देकर वह वहया ं स्क् ्ेडव्पमिेंट करेगी।

�ी राजीि �ताप रूडी: मिहोद्, इनहोंने दो चचचाएँ की हैं, एक तो आईटीआईज़ के बयारे मिें 
कक्या, जो वषषों से हमियारे ्हयंा...

MR. CHAIRMAN:  Answer one part of the question.
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SHRI RAJIV PRATAP RUDY: The answer to one part of the question is that 
ITIs do exist, and they have been playing a certain role. But there is a review as 
to how they have been creating training and employment. The second aspect, which 
he mentioned, Sir, is, सयामियान् रूप से कजस के्� मिें जो उद्ोग हैं, क्या उनकी पयाट्भनरकशप हो 
सकती है और व े पयाट्भनरकशप मिें वसेै ्ोगों को �कशक्ण दें। हमियारी जो सं्थया है, National Skill 
Development Corporation, वह इस कयामि को कर रही है। इसके अकतकरकत जो कवकभन्न Sector 
Skill Councils हैं, इस देश मिें ्गभग 33 Sector Skill Councils हैं, जो कवकभन्न के्�ो ंमिें इ्ंड्ट्ीज़ 
से समपक्भ  ्थयाकपत करके, इं्ड्ट्ी के मियाध्मि से कस्ेबस क �एट करके, जो करकवया्रमिेंटस हैं, 
उनको पूरया कर रही हैं। उदयाहरण के तौर पर मिैं बतयानया चयाहंूगया, सयामियान् रूप से सदन समिझतया 
है कक एक वले्डर कसफ्भ  एक वले्डर ही है, ्ेककन एक वले्डर के तीन ्वरूप हो सकते हैं। एक 
तो सयामियान् रूप से वह एक वले्डर हो सकतया है, जो assembly line मिें गयाड़ी कनमिचाण कया कयामि 
करतया है, उसकी वलेल्डग की कैपेकसटी अ्ग है। दूसरया, जो गैस पयाइप्याइन पर वलेल्डग कया कयामि 
करतया है, उसकी टॉच्भ अ्ग है, उसकया वलेल्डग कया तरीकया अ्ग है और तीसरया, जो oil rigs 
मिें जयातया है, उसको गोतयािोर भी होनया होगया और उसे rigs के भीतर भी जयानया होगया। इस तरह 
कवकभन्न इ्याकों मिें Sector Skill Councils मिें ्े तमियामि मियानक तै्यार ककए जया रहे हैं।

मिहोद्, अगर वह ककसी पर्टकु्र इं्ड्ट्ी के सयाथ हो तो उसके क्ए Industry Driven 
Syllabus तै्यार कक्या जयातया है, कजसको हमि ्ोग Qualification Pack कहते हैं। पूरे देश के 
क्ए सरकयार ने ्ह त् कक्या है कक देश के भीतर जो भी �कशक्ण होनया है, चयाहे कशक्या के 
के्त् मिें होनया हो ्या कशक्या के के्� के बयाहर, इं्ड्ट्ी के के्� मिें होनया हो, जो National Skills 
Qualification Framework भयारत सरकयार ने बनया्या है, सभी कवभयागों को इससे ए्याइन करनया 
है। इसी के तहत इं्ड्ट्ी बॉ्डीज़ के क्ए भी �कशक्ण कया कयामि Sector Skill Councils से कक्या 
जयाएगया, कजसके मियाध्मि से industry bodies से पयाट्भनरकशप करके कसफ्भ  �कशक्ण ही नहीं, उनको 
रोजगयार भी कमि् सके, ्ह �्यास भी कक्या जया रहया है।

MR. CHAIRMAN: The House is adjourned till 2.00 p.m.

The House then adjourned for lunch at five minutes past one of the clock.

————

The House reassembled after lunch at two of the clock,
MR. DEPUTY CHAIRMAN, in the Chair.

*THE BUDGET (GENERAL) 2015-16 

*The Appropriation (Vote on Account) Bill, 2015 and 
The Appropriation Bill, 2015 — Contd.

MR. DEPUTY CHAIRMAN: Now, further Discussion on the Budget (General) 
2015-16, the Appropriation (Vote on Account) Bill, 2015 and the Appropriation Bill, 
2015. Shri Rangasayee Ramakrishna.

*Further discussion continued from 18.03.2015.
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SHRI RANGASAYEE RAMAKRISHNA (Karnataka): Mr. Deputy Chairman, Sir, 
I rise to support the General Budget 2015-16.  Scanning the post budget comments 
and reviews, I heaved a sigh of relief when no one called it a 'dream budget.'... 

SHRI JAIRAM RAMESH (Andhra Pradesh): Sir, there is nobody from the 
Finance Ministry here, Sir.

SHRI D. RAJA (Tamil Nadu): Mr. Deputy Chairman, Sir, it is a correct.  There 
is no Finance Minister.

�ी मनसुख एल. मा ंडविया (गुजरयात): आप बोक्ए, सर।  व े तो आ जया े्ंगे। ...(वयिधान)... 
ज्रयामि जी, फयाइनेंस कमिकन्टर आ जया े्ंगे। ...(वयिधान)... 

�ी जयराम रमेश: सर, MoS भी नहीं हैं। Nobody is there from the Ministry of Finance. 

सामावजक नयाय और अवधकावरता मं�ी (�ी थािर चन्द गहलोत): दो-दो कैकबनेट मंि�ी बैठे 
हैं। ...(वयिधान)...

�ी जयराम रमेश: मिैंने आपको नहीं देिया थया। ...(वयिधान)...

MR. DEPUTY CHAIRMAN: See, Cabinet Minister is there. What more you want?

SHRI RANGASAYEE RAMAKRISHNA: We all know that dreams vanish the 
moment you wake up and you do not even remember what you dreamt a little while 
back. The legacy of 'dream budgets' need not be repeated now. On the other hand, 
there has been almost consensus to term this Budget as a super Budget which is 
going to transform the idea of India. Kudos to you, Arunji. We all know you as 
an astute legal luminary, a master political strategist, an outstanding Parliamentarian 
and a communicator par excellence. And, now, with your first full year Budget, a 
growth-oriented, transformative and inclusive Budget, you have taken on a new avatar 
as an architect of India, as a nascent economic power house.  

For years, we have been debating the conflicting merits of a trickle down and 
the direct attack on poverty. Arunji has been pragmatic in combining both; he has 
exploded the myth that you have to bait the rich, if you have to be believed as being 
pro-poor. He has  given a blue print for growth that will genuinely be inclusive.  
Yet, his predecessor in office says that the Budget has not passed the test of equity 
and accentuates trends towards inequality. Of course, his predecessor did not spare 
his predecessor also.  Just one day before this, he blamed his predecessor as having 
brought a fiscal indiscipline and ruined UPA's chances for yet another term in office.  
He overlooks the fact that the tax paying clientele is hardly a 3-crore population– 
individuals well above the poverty line – and any tax concession hardly benefits the 
poor. At best, it benefits the upper middle class. He ignores the hard ground reality 
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that the poor and the lower middle class are outside the income tax net. He turns 
a Nelson's eye to the additional surcharge of 2 per cent on the super rich with 
an income of over ` 1 crore.  But, he harps on the phased reduction of company 
tax promised from the next year onwards. The advance announcements themselves 
explain the purpose -- to attract investment. Sir, China moved to 25 per cent in 2008; 
Indonesia in 2010; Korea in 2009; Malaysia in 2009; Singapore has 17 per cent and 
Hong Kong 16.5 per cent. The European average is 19.68 and the Asia average is 
21.91 per cent. It has been clearly stated that the effective rate even now is in the 
range of 23 per cent, after you factor in the plethora of exemptions, a fact which 
the critic himself has acknowledged. The crocodile tears of Shri Chidambaram are 
indeed a nostalgia for the era of crony capitalism and perhaps the regret "I wish 
I had done it"! 

The criticism that the Budget has not passed the test of equity is far from the 
truth. No Budget in the past has addressed the poor as effectively and comprehensively 
as Arunji has done. Truly this is a Sab Ka Saath, Sab Ka Vikas Budget. No Budget 
in the past attempted universal social security, a crying need for the poor and down-
trodden. This Government laid the foundation of giving a bank account for every 
citizen and thereby plugged the proverbial 83 per cent leakage which was highlighted 
by late Shri Rajiv Gandhi. After unveiling the JAM trinity for direct benefit transfers, 
Arunji has brought a slew of new schemes—the Prime Minister’s Suraksha Bima 
Yojana, providing for an accidental death cover of ` 2 lakhs for a monthly premium 
of just one Rupee a month; a Prime Minister’s Jeeven Jyoti Bima Yojana of a ` 2 
lakh life cover on a premium of less than ` 1 per day in addition to an Atal Pension 
Yojana in which Government pays half of the beneficiary's premium and a senior 
citizen welfare fund for subsidizing the premium for vulnerable age groups--old age 
pensioners, BPL cardholders small and marginal farmers. As the Budget Speech itself 
mentions, "No Indian citizen will have to worry about illness, accidents or penury in 
old age". Actually, what do the poor and under-privileged need? ...(Time-bell rings)... 

The poor need a shelter, a clear ambience--drinking water, toilets, basic education, 
skill development making the poor employable and suitable employment opportunities. 
What are the goal posts? A roof for each family and housing for all by 2022; 
electricity for all by 2020; universal healthcare; a senior secondary school within a 
5 km radius; a MUDRA scheme for upgrading young, educated or skilled workers, 
especially from SC/ST families to become first generation entrepreneurs. It is irony 
that this Budget is being viewed as devoid in equity. 

Let us move from equity to growth. With China slowing down, India is 
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acknowledged as having the fastest growth potential. The manufacturing sectors 
which were starved of FDI have been opened up for FDI in Railways, Defence, 
Insurance. Composite ceilings will cover both FPI and FDI. For quite some time, 
we were seen to be sliding back to the pre-1991 licensing era. The number of 
clearances–environmental and otherwise–for a start up averaged around 100. The 
Budget provides e-BIZ portals which integrate regulatory permissions at one source. 
A single window approach was hardly the solution and directionless procedures ought 
to be pruned. ...(Time-bell rings)... Sir, please allow me to speak.

MR. DEPUTY CHAIRMAN: What can I do? I am helpless. There are seven 
more speakers from your party. I have to divide that time for everybody. 

SHRI RANGASAYEE RAMAKRISHNA: Sir, you start rationing a little later.   

The Budget proposes draft legislation where 'multiple prior permissions can 
be replaced with a pre-existing regulatory mechanism. There is also a promise of 
plug and play model whereby projects will be created and then handed over for 
investment. For decades, we have been talking about infrastructure but continued 
to be clueless. It is only in this Budget that one finds a sense of realism. There 
is the overdue realisation that you cannot depend on private investment for kick-
starting infrastructure. Hence the Finance Minister decided to extend the time frame 
for a three per cent fiscal deficit by one year, which means additional borrowing 
of ` 37,500 crores that could help spur public investment on infrastructure.  There 
is a realisation that PPP model also needs to be refurbished with the Government 
taking a larger share of risk.  There is a proposal for national infrastructure and 
investment fund with an initial seed capital of ` 20,000 crores. It is amazing that 
all these major steps forward have been taken in an atmosphere of a severe financial 
crunch, which usually follows every Finance Commission Report. This time there is 
a massive step up in the devolution to the States. It is a natural corollary that there 
will be a modicum of pruning of outlays on schemes that can better be handled by 
the States with the additional bonanza.    

Economically empowered States will now be partnering the Central Government 
in the cause of the nation’s growth.  States are better equipped to decide on the 
directions more suited to that State’s needs and priorities.  No longer the strait-
jacket of one size fits all.  Herein lies a directional transformation.  The JAM trinity 
approach is a novel strategy for not pushing the individual, even a BPL householder 
into State-made choices but enabling him to make his own choices.  Similar is the 
case of devolution to States.  

[Shri Rangasayee Ramakrishna]
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There is another major directional change. Shri Chidambaram moans over the 
shift of emphasis from Plan expenditure to non-Plan expenditure. A comparison of 
RE 2014-15 and BE 2015-16, reveals that the Plan revenue expenditure has been 
reduced by ` 36,865 crores but Plan capital expenditure has been increased by 
` 34,208 crores. This is a systemic shift from more of revenue and less of CAPEX 
to a new paradigm of less of revenue and more of CAPEX. The long term neglect 
of capital formation has ruined the country’s economy. There are many other game 
changers.  

MR. DEPUTY CHAIRMAN: Okay. Mr. Ramakrishna.

SHRI RANGASAYEE RAMAKRISHNA: The Jan-Dhan Yojana will be taken 
a step forward by integrating the vast postal network into it. Job creation will be 
supplemented by schemes to generate job creators-SETU and MUDRA.

MR DEPUTY CHAIRMAN: Ramakrishnaji, please. You are taking the time of 
other members of your party; not my time.

SHRI RANGASAYEE RAMAKRISHNA:  Sir, only five points more; plugging 
leakages in subsidies; creation of a Public Debt Management Agency; merger of 
Forward Markets Commission with SEBI; Student Financial Aid Authority; creation of 
Domestic International Finance Centre and of course, the much awaited fast tracking 
of GST. The world situation is also conducive.  

MR DEPUTY CHAIRMAN: You are encroaching on the time of your colleagues 
in your party.

SHRI RANGASAYEE RAMAKRISHNA: Sir, just two minutes. I will finish it.  
Euro zone continues with zero growth and deflation. Japan having crossed the hump 
in yen appreciation will be keen on overseas investments. China’s growth curve has 
got halted. World commodity prices are subdued and they follow the crude prices. 
India, as a net importer of oil, as well as commodities, will benefit immensely. The 
bold architecture of Arunji’s Budget, will certainly usher in a significantly higher 
growth rate, in this conducive backdrop. सचमुिच अच्े कदन आए कदिते है ।

MR. DEPUTY CHAIRMAN: Shri T. Rathinavel. Your party have only three 
minutes. So you have to confine to three minutes. I am not allowing any party 
more time.

SHRI S. MUTHUKARUPPAN (Tamil Nadu): Sir, two more minutes.

MR. DEPUTY CHAIRMAN: Okay; since you requested, two more minutes, it 
is five minutes. Your leader said five minutes.
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SHRI T. RATHINAVEL (Tamil Nadu): I thank the Chair for this opportunity to 
speak on the Union Budget 2015-16. Before going further, I would like to thank our 
Makkalin Mudhalvar Hon. Amma who has sent me to this House. The Government 
got a critical opportunity to show its economic strategy, whereas it has failed our 
expectations. The Finance Minister claimed credit for the turnaround of the economy.  
He was pointing at the restoration of the country's macro-economic stability. This 
was more due to global factors like fall in petroleum price. The international price 
fall has not benefited our Indian consumers. Everyone talks about the States getting 
an increased share of 42 per cent from the total revenue collection of the Union 
Government. The Centre has given not only additional money but also added burden 
to continue with social schemes. On the one hand, money is given, while, on the 
other, the States are expected to spend on social schemes. The Centre has taken its 
hands off from at least 24 Schemes. The States will be left with financial crunch in 
the days to come. I urge upon the hon. Finance Minister to take note of this. Our 
beloved leader, hon. Amma, has also pointed out this. The States Governments are 
deprived of revenue, while the Central Government goes on with the Road Cess. 
This is because the Cess is not shareable. 

While doing a balancing act, our hon. Finance Minister has failed to increase 
allocation for Education, Agriculture, Defence and also for Women and Child 
Development. 

The Ministry of Panchayat Raj gets a mere ` 95 crores, instead of ` 3,401 
crores allocated last year. Allocation for School Education has been reduced by 
` 13,000 crores. Fund allocation for mother-child care has been reduced by 50 
per cent. This may lead some States to become backward States. Allocation for 
Agriculture has been reduced by 35 per cent. It is a mere ` 11,657 crores now. In 
2013-14, the allocation was ` 17,788 crores. The fund allocation for Agricultural 
Loan has been increased. 

We have made universal education as a right. But allocation for School Education 
has been cut. From ` 28,000 crores, it has come down to ` 20,000 crores. The 
allocation for Mid-day Meal Scheme has come down to ` 9,000 crores from 
` 13,000 crores. The fund allocation for Integrated Child Development Scheme has  
been reduced to ` 8,000 crores from ` 16,000 crores. 

Sir, in total, ` 50,000 crores has been reduced in this Budget for social sector. 
This will affect the poorer section. This will affect social progress. This may lead 
to social unrest. I want the Government to take note of this. 

Sir, the much talked about ‘Inter-linking of Rivers’ finds a mention in the 
President's Address made on 23rd February, 2015. But  no fund has been provided 
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for that in this year's Budget. 

Before commencing national river water grid linking, Ganga with Cauvery, the 
Union Government can consider funding the linking of Cauvery with Gundar; and 
Palar with Pennar as pilot projects. The Government of Tamil Nadu, guided by, our 
dynamic leader, hon. Amma, had prepared a project report and is seeking approval 
and funds from the Centre. 

I urge upon the Union Government to make a beginning to meet the water needs 
of Tamil Nadu. This is necessary to protect the interests of all our Southern States. 

Subsidy must not be considered a luxury. This is a positive intervention. Many 
poor depend on it. Right from the year 2011, 20 kg. of free rice is given to all 
ration-card holders in Tamil Nadu. The Government of Tamil Nadu spends more 
than ` 4,000 crores every year for this. The poor are able to breathe free in Tamil 
Nadu. The Centre's action to reduce subsidies must not affect  the Public Distribution 
System in Tamil Nadu. The poor people should not be disturbed. 

The subsidies really help both the present and future generations. It is reported 
that instead of rice or wheat, cash will be directly transferred by the Centre to the 
accounts of poor people. This will affect food security. This may result in a fall in 
Minimum Support Price given to farmers. While farmers get less, prices may increase. 
This will lead to inflation and may lead our economy to a great fall.

Sir, the hon. Prime Minister has advised every M.P. to adopt compulsorily a 
village. But no fund has been allotted for this. Already MPLAD Funds are not enough 
to meet the rising  expectations of people of the constituency. The Government may 
consider allocating fund separately for Village Adoption Programme and "Swachh 
Bharat" Programme. In view of this, the MPLAD Fund may be increased to ` 25 
crores. 

Increasing the share of manufacturing in the economy of our State is accorded 
great importance by our revered leader Puratchi Thalavi hon. Amma. The Tamil 
Nadu Vision 2023 Document given out by our beloved leader, hon. Amma, aims at 
making Tamil Nadu one of the top three investment destinations in Asia. For this, 
we need a massive infrastructure development. Madurai-Tuticorin Industrial Corridor 
Project with a total outlay of `1.83 lakh crores has been launched. (Time-bell rings)

MR. DEPUTY CHAIRMAN: Okay; now please conclude. 

SHRI T. RATHINAVEL: For this, a dedicated project development company is 
being established. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay. Now please conclude. ...(Interruptions)...
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SHRI T. RATHINAVEL: The fund mobilization programme towards investment 
planned by the Centre must involve the State Governments also. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No; no. It is not going on record. ...(Time-bell 
rings)... You have already taken six minutes. ...(Interruptions)... No; no. It is over.  
...(Interruptions)...

SHRI T. RATHINAVEL: Just one more minute, please. ...(Interruptions)... Tamil 
Nadu is going to create history soon by way of totally abolishing the manual 
scavenging. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay; okay. ...(Interruptions)...

SHRI T. RATHINAVEL:  It is very important, Sir. ...(Interruptions)...  So, naturally 
solid waste management becomes a focused area. City-wise and region- wise solid 
waste management must be funded. Public Private Partnership Projects are taking 
shape now. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay;  okay. ...(Time-bell rings)... You are just 
reading.  So, you can write to the Minister. ...(Interruptions)...

SHRI T. RATHINAVEL: I urge upon the Centre to increase the support fund 
for solid waste management projects. 

MR. DEPUTY CHAIRMAN: You can write to the Minister. ...(Interruptions)...    
Mr. Rathinavel, you can write to the Minister. ...(Interruptions)...

SHRI T. RATHINAVEL: I am just concluding, Sir. ...(Interruptions)... This may 
be increased to atleast 50 per cent from the present 20 per cent. Government of  
India must also focus on arranging substantial funding for underground sewerage 
and  drainage schemes.

MR. DEPUTY CHAIRMAN: Okay; okay. No more. ...(Interruptions)...

SHRI T. RATHINAVEL: Sir, expecting the Hon'ble Finance Minister to be kind 
to Tamil Nadu with a rational tax policy and a sharing mechanism.

MR. DEPUTY CHAIRMAN: Ok Karu.

SHRI T. RATHINAVEL: Okay, Sir, I conclude. Thank you. 

MR. DEPUTY CHAIRMAN: You sat down only when I spoke in Tamil. 

Now, Dr. K. Keshava Rao, not present.  Shri Rama Krishna Kashyap, not 
present. ...(Interruptions)...

SOME HON. MEMBERS: He is here, Sir. ...(Interruptions)...
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�ी राम कुमार कशयप (हकर्याणया): सर, रयामि कुमियार कश्प।

MR. DEPUTY CHAIRMAN: I am sorry; I am sorry. I would like to inform 
the hon. Members when the name of a Member is called and he is absent, his case 
would be considered only after exhausting all the names, provided there is time. This 
is applicable to those Members also who were absent yesterday. Only after exhausting 
all the names, if there is time, their names would be called again.  

Now, Shri Ram Krishna Kashyap. 

SHRI RAM KUMAR KASHYAP: I am Ram Kumar Kashyap, Sir. ...(Interruptions)...  

MR. DEPUTY CHAIRMAN: Yes; yes. Ram Kumar Kashyap. I gave you a better 
name. 'Krishna' is better than 'Kumar'.

�ी राम कुमार कशयप: सर, सब से पह्े मिैं आपको इस चचचा मिें बो्ने की अनुमिकत देने के 
क्ए धन्वयाद देतया हंू। सर, आमि बजट मिें कयारोबयार को आसयान बनयाने सकहत "मेिक इन इंक्ड्या", 
"जन-धन ्ोजनया", "्वच् भयारत", "नमियाकमि गंगे", "बेटी बचयाओ, "बेटी पढ़याओ", "दीनद्या् 
उपयाध्या् �यामि ज्ोकत ्ोजनया" जैसी ्ोजनयाओं को कवशेष मिहतव कद्या ग्या है। "बेटी बचयाओ, 
बेटी पढ़याओ" कया ््भ�मि कया शुभयारंभ तो मियाननी् �धयान मंि�ी जी द्यारया पयानीपत, हकर्याणया से पह्े 
ही कक्या जया चुकया है। समियाज के कहत मिें उठया्या ग्या ्ह एक सरयाहनी् कदमि है क्ोंकक इस 
से ल्ग अनुपयात मिें सुधयार होगया।

जहया ं तक कशक्या कया समबंध है, इस के्� मिें ज्यादया ध्यान कदए जयाने की जरूरत है क्ों कक 
देश के कवकयास मिें कशक्या कया कवशेष ्ोगदयान होतया है। आज देश के बचचों को समियान कशक्या नहीं 
दी जया रही है, जोकक अकत-लचतया कया कवष् है। सरकयारी ्कू्ों मिें कशक्या कया ्तर कदन-�कत-कदन 
कगरतया जया रहया है, अत: इन ्कू्ों की तरफ कवशेष ध्यान देने की जरूरत है। दूसरे, आज कशक्या 
�यापत करनया बहुत ही मिहंगया हो ग्या है, कजस कयारण कशक्या �यापत करने के क्ए गरीब के बचचों 
को आर्थक ककठनयाइ्ों कया सयामिनया करनया पड़ रहया है। सर, गरीब कया बचचया भी �कतभयाशया्ी होतया 
है, परंतु पैसे की कमिी से वह अपनी कशक्या को पूरी नहीं कर पयातया। आज मेिक्डक् कॉ्ेज मिें 
दयाकि्े के क्ए 20 ्याि से ्ेकर 35 ्याि रुपए तक कया ्डोनेशन मिया ंगया जयातया है जो गरीब 
कया बचचया नहीं दे सकतया है। आज देश मिें ओबीसी ्ोगों की 52 परसेंट आबयादी है। इस वग्भ मिें 
भी बहुत सी जयाकत्या ं ऐसी हैं, कजनकी आर्थक स्थकत अत्ंत नयाजुक है। व े अपने बचचों को कशक्या 
देने मिें असमिथ्भ हैं। अत: कवत्त मंि�ी जी से मेिरया अनुरोध है कक इन ओबीसी जयाकत के गरीब बचचों 
के क्ए �धयान मंि�ी के नयामि से बजट मिें एक कोष की ्थयापनया की जयाए, कजस कोष से ्े बचचे 
शून् �कतशत की ब्याज दर पर ्ोन �यापत कर अपनी उचच कशक्या की पढ़याई पूरी कर देश के 
कवकयास मिें अपनया ्ोगदयान कर सकें ।

मंि�ी मिहोद्, आपने ्ोगों की सेहत के क्ए केव् 32068 करोड़ कया �यावधयान कक्या है, 
जोकक बहुत कमि है। आज देश मिें ्डॉकटस्भ और पैरयामेिक्डक् ्टयाफ की कमिी को दूर करने के 
क्ए इस बजट मिें कु् भी नहीं कक्या ग्या है। आज देश मिें ्डॉकटरों की बहुत कमिी है कजस के 
कयारण मिरीजों को उकचत समि् पर कचककतसया सुकवधयाएं नहीं कमि् पयाती हैं। इस कयारण कई बयार 
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तो मिरीजों की मृित्ु भी होती है। आज भयारत मिें 1700 नयागकरकों पर एक ्डॉकटर है जबकक कवशव 
्वया््थ् संगठन के अनुसयार एक हजयार नयागकरकों पर एक ्डॉकटर होनया चयाकहए। इस �कयार 2020 
तक 4.5 ्याि ्डॉकटस्भ की और जरूरत होगी। देश मिें कु् 381 मेिक्डक् कॉ्ेजेज हैं, इनमिें से 
180 सरकयारी और 206 �याइवटे मेिक्डक् कॉ्ेजेज हैं। इनमिें हर सया् 30,000 ्डॉकटर तै्यार होते 
हैं, जो कक कयाफी कमि हैं। देश मिें ्डॉकटरों की कमिी को देिते हुए आप देश के हरेक कज्े मिें 
कमि से कमि एक मेिक्डक् कॉ्ेज िो्ने कया कयामि करें। मिैं हकर्याणया के ्वया््थ् मंि�ी अकन् 
कवज जी कया धन्वयाद करतया हँू, कजनहोंने हकर्याणया के हरेक कज्े मिें एक-एक मेिक्डक् कॉ्ेज 
िो्ने की घोषणया की है। मिैं उनकी इस घोषणया कया ्वयागत करतया हँू और कें � सरकयार से मियंाग 
करतया हँू कक जब भी हकर्याणया सरकयार की तरफ से हकर्याणया मिें मेिक्डक् कॉ्ेज िो्ने कया 
�्तयाव आए, उसे शी�याकतशी� ्वीकृकत देने कया कयामि करें।

मिहोद्, कप््े कदनों हकर्याणया रयाज् मिें ्ूकर्या ियाद की कयाफी कमिी मिहसूस की गई, कजसके 
कयारण ककसयानों को कयाफी समि््या कया सयामिनया करनया पड़या, ्हयंा तक कक ककसयानों को मिकह्याओं 
के मियाध्मि से थयाने मिें जयाकर ्ूकर्या ियाद ्ेने कया कयामि करनया पड़या। आने वया्े समि् मिें ्ूकर्या 
की ककल्त न हो, इसक्ए मिैं सरकयार से मिया ंग करतया हँू कक हकर्याणया के अंबया्या कज्े मिें, जो 
कक एक बहुत कप्ड़या हुआ कज्या है, वहया ं ्ूकर्या ियाद कया एक ्ूकनट ्गयाने कया कयामि करें, तयाकक 
आने वया्े समि् मिें ककसयानों को ्ूकर्या ियाद की कमिी कया सयामिनया न करनया पड़े। इस ्ूकनट के 
्गने से ियाद की कमिी तो दूर होगी ही, सयाथ ही ्ुवयाओं को रोजगयार भी कमि्ेगया।

अंत मिें, मिैं कवत्त मंि�ी जी से अनुरोध करनया चयाहंूगया कक हकर्याणया मिें कुरूके्� कवशवकवद्या्् 
को कें �ी् कवशवकवद्या्् कया दजचा �दयान कक्या जयाए, तयाकक उत्तर भयारत मिें ्ह कवशवकवद्या्् 
कशक्या, क्या, सं्कृकत व िे् कया उतकृषठ कें � बन सके और गीतया के ज्यान कया कवशव-्तर पर 
�चयार �सयार हो सके। कुरूके्� कवशवकवद्या्् कया कश्यान्यास 11 जनवरी, 1956 को भयारत के �थमि 
रयाषट्पकत ्डया. रयाजें� �सयाद जी द्यारया कक्या ग्या थया। ...(समय की घंटी)... आज ्ह कवशवकवद्या्् 
46 कवभयागों मिें कशक्या �दयान कर रहया है। 

सर, मिैं एक कमिनट और ्ंूगया। कशक्या व शोध मिें इस कवशवकवद्या्् कया तेरहवयंा ्थयान है। 
कवशवकवद्या्् के कशक्क और गैर-कशक्क कमि्भचयाकर्ों के वतेन व पेंशन के क्ए ्गभग 145 
करोड़ रुपए के बजट की जरूरत है, परनतु �देश सरकयार सया्यानया 36 करोड़ रुपए ही मुिहै्या 
करया पयाती है। कशक्कों और बजट के अभयाव मिें ्हयंा शोध व कशक्या की गुणवत्तया �भयाकवत हो रही 
है। अत: इस स्थकत को देिते हुए इस कवशवकवद्या्् को कें �ी् कवशवकवद्या्् कया दजचा �दयान 
कक्या जयाए। ...(समय की घंटी)... इस मिया ंग को ्ेकर कुरूके्� कवशवकवद्या्् से ्डया. �वेश 
कुमियार कुटया �धयान के नेतृतव मिें एक ्ेड्ीगेशन मियानव संसयाधन कवकयास मंि�ी �ीमिती ्मृिकत इरयानी 
से कमि्कर उनको ज्यापन दे चुकया है। आपने मुिझे बो्ने कया मिौकया कद्या, इसके क्ए मिैं आपकया 
आभयार व्कत करतया हँू। ज् भयारत।

MR. DEPUTY CHAIRMAN: Thank you. Now, Dr. Bhalchandra Mungekar.

DR. BHALCHANDRA MUNGEKAR (Nominated): Thank you very much, Sir, 
for allowing me to speak on the Budget, 2015-16.  

[�ी रयामि कुमियार कश्प]
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Before speaking about the details of the Budget, let me take the opportunity 
of speaking about the framework of the political economy in terms of which the 
Budget is to be analyzed.  

This is the first Budget, after 1952, which has been presented in the absence 
of the Planning Commission. The setting up of the Planning Commission was a 
historical decision, taken by Pt. Jawaharlal Nehru. He struggled for its establishment 
from 1936, when the All India Congress Session took place, till 15th March, 1950.  
He fought against his Congress colleagues also who were against the establishment of 
the Planning Commission. Under these conditions, I think, the Planning Commission 
has been abolished under the pretext that the Centrally-planned economy is no more 
necessary. It is elementary economics that India never had Soviet-type Centralized 
Planned Economy. It was always a mixed economy, committed to a Welfare State.  
Planning was always an indicative planning. It was an agency; it was an institution; 
it was a form that was basically overriding the caste, language, regional considerations 
and monitoring overall economic development of the country.  Under these conditions, 
I think, it is the greatest disservice that the BJP Government has done by abolishing 
the Planning Commission. With all apprehensions, I am open for correction, the 
way the ruling party and ruling dispensation is thinking about, a thought is lurking 
in my mind that one of the objectives of abolishing the Planning Commission was 
to abolish the intellectual legacy of Pt. Jawaharlal Nehru, which I totally protest.  
...(Interruptions)... It is absolutely impossible to erase the legacy of Pt. Jawaharlal 
Nehru, because he is merged in each and every particle of the soil of this country.  
Of all his contemporaries, it is very difficult to say and I do not want to go into 
comparison, but if a single person is to be identified as the maker of the Modern 
Indian Nation State, it is none other than Pt. Jawaharlal Nehru.  Now, what has been 
brought in place of the Planning Commission?  It is NITI, National Institution  for 
Transforming India. But it is not NITI AYOG.  I think the Government has totally 
failed as regards the phonetics and meaning of the NITI AYOG.  NITI AYOG 
means National Institute for Transforming India AYOG.  It amounts to saying that मिैं 
तुमहें क्िकर writing मिें भेजंूगया। Already, they have got an 'Institution'.  Then, you are 
having 'AYOG'.  You can have NITI, but you can't have both, NITI AYOG. That is 
why, immediately, from grammatical point of view, it is necessary to call this only 
NITI; you can't say NITI AYOG both together. Sir, the question here is they are 
talking of transforming India.  Now, the Planning Commission was, basically, for 
transforming the Indian economy, and incidentally,  transforming the social system. 
I do not know whether NITI AYOG or NITI will be transforming India.  But some 
organizations, definitely, started transforming India through religious bigotry, which is 
my main worry, so far as this transformation of India is concerned.   



360 The Budget (General) [RAJYA SABHA] 2015-16

Sir, Mr. Arun Jaitley, as Finance Minister, is extremely lucky to have the macro 
economic fundamentals of the economy properly in shape. The fiscal deficit was 
under control;  the current account deficit was under control; inflation was under 
control and the Government's intervention was not at all there. However, there were 
external factors. One would have expected Mr. Jaitley to produce a good Budget, 
but, unfortunately, he disappointed many of his friends as well as myself. I have 
got tremendous respect for him so far his knowledge of jurisprudence is concerned.  

Sir, the Budget is not growth-oriented at all. There is standard Keynesian theory 
which says that the aggregate demand which is consisting of the consumption demand 
and the investment demand, both of them together, determine the level and volume 
of income and employment. If we take into account the 2014-15 and 2015-16, then, 
we find that in the Plan Expenditure, earlier, Budgetary provision was five lakh 
seventy-five thousand crores of rupees and this time it is four lakh and sixty-five 
thousand crores. Even if we take the Revised Budget, it is, absolutely, at the same 
level. This means that there is no increase in the Plan Expenditure.   Now, it is 
stated in the Economic Survey that the private investment must be considered as the 
'engine' of economic growth.  Now, between 2004-05 and 2011-12, investment was 
around average 35 per cent of the Gross Domestic Product.  Of this, public sector 
was 9 per cent and  private  sector was 26 per cent.  Of this 26 per cent, corporate 
investment was only 10 per cent and  household investment was 16 per cent.  In 
order to stimulate the household sector investment, nothing substantial has been done.   
Sir, throughout, after 1991, and my  Party was also partly responsible,  we have 
got the thrust on the Foreign Direct Investment.  Let me tell the House, and many 
Members are aware that whatever Foreign Direct Investment came to China in the 
initial years during one month, that much Foreign Direct Investment has not come 
during the last 24 years in India.  Such a large and big  Economy cannot be kept 
dependent upon the Foreign Direct Investment.  We have to increase the savings 
and investment rate to the extent of  35 per cent of the GDP in the medium term 
and at least, 40 per cent in the long run.  

Sir, the Government has given a new slogan, that is, 'cooperative federalism'.  
I am sorry that Jaitley sahib is not here.  The Constitutional history of federations 
like Switzerland, Canada, Australia, America and India – by the way, the Indian 
Constitution does not have the word 'federation' – shows that cooperation is the 
basis of federation. It is superfluous to call cooperative federalism.  And, if at all, 
cooperative federalism is to be understood, then, there was the best period during 
Pandit Jawaharlal Nehru. During the 17 year period of  his Prime Ministership, 
he wrote 500 letters to the Chief Minister. The other day, I was reading that on 
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8th April, 1950, Nehru signed an agreement with Liaquat Ali Khan. The same day 
evening, at six o'clock, he wrote letters to the Chief Ministers, and, along with that 
letter, Pandit Jawaharlal Nehru sent a copy of the Agreement that he reached with 
Liaquat Ali Khan. That is called the cooperative federalism. Here, the Planning 
Commission was abolished on 15th August. Subsequently, a meeting of the National 
Development Council was called. I do not know whether the National Development 
Council now exists. Now, cooperative federalism is being talked about. 

Many Members spoke about 32 per cent devolution to States by the Thirteenth 
Finance Commission and 42 per cent by the Fourteenth Finance Commission. If we 
compare Budget to Budget figures, i.e., 2014-15 & 2015-16, then the Government 
has actually given ` 2,11,000 crores less. But if we compare the Budget Estimates 
and the Revised Estimates, then the Government has actually given ` 41,000 crores 
more. But in return of this, the Government has transferred a number of schemes 
to the States and it has not evolved any mechanism. If the State Governments 
don’t spend this amount, then what is the Government going to do? There is no 
mechanism at all. The Planning Commission had evolved a mechanism. NITI is 
just a club of four-five persons, devoid of any political or economic power as far 
as the decision-making is concerned. That is why, Mr. Abhijit Sen, my colleague 
in the Planning Commission, has suggested that ‘initially, rather than giving 42 per 
cent, make it 38 per cent; you keep four per cent separate.  Let us see how is it 
functioning and then you go for that.’ 

Sir, we have been talking about agriculture, and agriculture is the backbone.  But 
nothing has been done in agriculture and, routinely, credit has been increased from 
` 7.75 lakh crore to ` 8.50 lakh crore. Only 5,300 crores of rupees have been given 
for the micro  irrigation. Now, agriculture is basically in a crisis in the country. 
Dr. Lohia always used to say that ‘India is the number one country in the world 
which is having maximum difference between ukti and kruti, the preaching and the 
actual actions.’ वूमेिन के बयारे मिें क्या होतया है। We say that ‘‘जननी जनमिभकूमिशच ्वगचादकप 
गरी्सी।’’ But what is happening? Forget about the rapes, etc. In every family in this 
country, including the middle class families, including intellectual families, woman is 
the major centre of the domestic violence in the country. It is shameful. The rape 
itself is a far bigger crime.

Now, the point is, the Budget is not growth-oriented. The Finance Minister has 
made facilitating atmosphere for inducing growth, but there is no actual action plan. 
Facilitating growth and taking actual concrete steps for growth are two different things. 

The Budget is not at all inclusive. My colleague was just now talking about 
‘inclusive growth’. I have got ten major sectors – Women welfare, Health and Family, 
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AIDS, Urban Housing and Poverty Alleviation, School Education, Literacy, Drinking 
Water, Water Resources, Gange Namami – Gange Namami has separate connotation 
– Rural Development, Panchayati Raj Institutions and Welfare of Children. These 
ten schemes taken together are the symptoms of the Welfare State. But the total 
resources for them – from Budget 2014-15 to Budget 2015-16 – have been reduced 
from ` 3,90,635 crores to ` 2,90,853 crores.  

Sir, I never had the privilege of working on the Standing Committee on Finance.  
But my humble submission to the Finance Minister is, methodically, let us try to 
understand whether we shall have inter-year comparison, year–to-year comparison, 
on the basis of the earlier year’s Budget Estimates and this year’s Budget Estimates 
or earlier year’s Revised Budgets and this year’s Budget Estimates, because earlier 
year’s Revised Estimates are deceptive. There is always under performance. Sir, one 
of my friends got 42 per cent marks in SSC, 42 per cent for B.A and 42 per cent 
for M.A. I said, ‘how do you manage this?’ He said, I want to become consistent. I 
asked him, ‘Were you born in 1942?’ He said, his father joined the 1942 Movement.  
Dr. Ambedkar said that Consistency is the virtue of an ass and it is from that 
point of view that I humbly submit that if these things continue, and  if we don’t 
revise these estimates in the Supplementary Grants, then basically it would amount 
to dismantling the Welfare State. 

Sir, the expenditure on health and education, in 2012, during our regime also, 
was 7.4 per cent. Nepal spends 10.2 per cent. Afghanistan has one-fifth of India's 
per capita income, but they spend 8 per cent on health alone as compared to India 
which spends only 4 per cent of the GDP. 

Sir, the next point is about social justice and empowerment, tribal affairs and 
minorities. The Budget of these three Ministries has been kept constant. I may 
submit to the House. Whose development is it? These three sections – i.e. the 
Scheduled Castes, the Scheduled Tribes and Minorities–constitute 50 per cent of the 
total population of the country. And what is the total Plan allocation for them? It 
is just 0.01 per cent. I have calculated the figures with respect to this. Then, even 
for labour and employment, the allocation has been reduced.

Sir, let me now talk about the micro, small and medium enterprises. I must 
submit that nobody is against the corporate sector.  Let us not divide the country 
into pro-corporate and anti-corporate ...(Time-bell rings)... Sir, I am making a point.

MR. DEPUTY CHAIRMAN:  You have two more minutes.

DR. BHALCHANDRA MUNGEKAR:  Sir, give me just two-three minutes more. 
Let me complete.
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Sir, I now come to the Special Component Plan and the Tribal Sub-Plan.  Twenty-
two per cent of the total population of our country consists of Scheduled Castes 
and Scheduled Tribes. These two schemes were meant for them, but the resources 
were significantly reduced from one Budget to the next.  If we take into account 
the allocation for the Special Component Plan, it was reduced by `19,598 crores 
and for the Tribal Sub-Plan, by `12,407 crores. If we consider that as a proportion 
to the population, then the reduction is actually substantial higher.  I do not wish 
to go into those figures.

Sir, give me just two-minutes more, please. You may not give me five minutes.

MR. DEPUTY CHAIRMAN: You may take two more minutes.

DR. BHALCHANDRA MUNGEKAR: Thank you, Sir.

Sir, I now come to the plan for Central Assistance to the States Plans, the 
Rashtriya Krishi Vikas Yojana and the Backward Regions Grand Fund. All three of 
these schemes have been either pruned or abolished. That is the greatest tragedy.  
Thirty per cent of the BRGF scheme was going to Bihar alone under the Bihar 
State Reorganization Act, 1970. Same is the fate of Rashtriya Krishi Vikas Yojana, 
which was instrumental in accelerating agricultural growth.

Sir, I now come to the micro, small and medium enterprises. I was talking 
about the corporate sector. Hon. Finance Minister – I am making a serious and 
responsible statement here – let us not chase the corporate sector. Nobody is against 
the corporate sector. Everybody accepts this. These are not the days of command 
economy.  But compared to the corporate sector, if any other sector in the economy, 
along with agriculture, is going to become the engine of economic growth, it is the 
Micro, Small and Medium Enterprises. That is why I would request you to prepare a 
separate plan, call a separate meeting of the National Development Council, to deal 
just with this sector. Ninety-two per cent of the total manufacturing employment in 
the unorganized sector comes from this sector alone.  

Now, Sir, exemptions have been given. Exemptions worth `75,000 crores have 
been given to the diamond and jewellery sector, which employs about 30 lakh people.  
But exemption of only `16,000 crores has been given to the textile sector, which 
employs 45 million to sixty million people.

Sir, I now come to my last two points. The Mahatma Gandhi National Employment 
Guarantee Scheme was a historic scheme, which is found nowhere in the world.  
In this context, I wish to submit, with due regard to the hon. Prime Minister, that 
the Prime Minister’s statement that the "Mahatma Gandhi National Employment 
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Guarantee Scheme is the edifice of the Congress regime" was not in good taste. I 
submit to the House that from 2009-10 to 2013-14, the total employment under the 
Mahatma Gandhi National Employment Guarantee Scheme was 1,208 crore person 
years.  We know that the proportion of employment as against growth is continuously 
declining.  We are talking of the demographic dividend. It is going to become a 
‘demographic disaster’. We are not doing anything from that point of view. In the 
MGNREG Scheme, 50 per cent households had Scheduled Castes and Scheduled 
Tribes, and  one-third of the workers were women. They should not be adversely 
affected ...(Time-bell rings)... Sir, I now come to the National Food Security Scheme.  
The Report of Shantakumar’s Committee would be coming here.

MR. DEPUTY CHAIRMAN: Please conclude.

DR. BHALCHANDRA MUNGEKAR: Sir, I would like to suggest and warn that 
under no conditions should the National Food Security Scheme be diluted.

MR. DEPUTY CHAIRMAN: All right.

DR. BHALCHANDRA MUNGEKAR: Sir, let me make one last point.  I would 
take just one minute.  

Sir, I must now say some good things about the Budget. Those good things 
are four crore houses in the rural areas and two crore houses in the urban areas 
would be built. I congratulate the Minister. One suggestion--make these houses in 
the names of women in the country.  Not a single house should be in the name of 
the men. ....(Interruptions)... We have been having male domination.

Sir, I would take half-a-minute more.

MR. DEPUTY CHAIRMAN: No, no.

DR. BHALCHANDRA MUNGEKAR: Sir, I have reduced my time. I would 
complete it soon.

Sir, talking about the MUDRA Bank, I appreciate that 62 per cent of these MSM 
enterprises belong to Scheduled Castes and Scheduled Tribes.  But then, when I was 
a Member in the Planning Commission, I had suggested establishment of a separate 
National Bank for the Scheduled Castes and Scheduled Tribes. For that, scrap all 
national Finance Development Corporations for Scheduled Castes, Scheduled Tribes and 
Safai Karamcharis. Just as you have mahila bank, this bank can take care of that.

MR. DEPUTY CHAIRMAN: Okay; that is all.
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DR. BHALCHANDRA MUNGEKAR: Sir, half a minute more. ...(Interruptions)... 
I am talking good things about them. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No. That is okay. ...(Interruptions)... 

DR. BHALCHANDRA MUNGEKAR: Sir, as a correction of Public Distribution 
System, I suggest to the hon. Finance Minister to scrap the licences of fair price 
shops given to the private dealers and give those licences to women/Self-Help Groups 
because they can run the system better.

Sir, thank you very much.

SHRI DILIPBHAI PANDYA (Gujarat):* Hon’ble Deputy Chairman Sir, I thank 
you for giving me an opportunity to speak. Considering the number of Members, I 
thought that I would not get a chance to speak. I would like to thank the Hon’ble 
Finance Minister Shri Arun Jaitley for presenting a full-fledged budget of this majority 
Government. Everyone has apprecitated the intelligence of the Hon’ble Finance 
Minister Shri Arun Jaitley. But, here I would like to draw your attention towards a 
different perspective. For years together, Shri Arjun Jaitley has been the Leader of 
Opposition in Rajya Sabha. During his tenure as the Leader of Opposition, he has 
heard many budget speeches, has commented on a number of budgets and also has 
given his valuable suggestions on those. Today he is present in the House as the 
Leader of the House, representing the Government. He has presented this budget as 
the Finance Minister of India. And I feel that it is for the first time that the same 
man, who had been the Leader of Opposition and the Leader of the House, has 
presented this budget.

Hon’ble Sir, it is noteworthy that this budget has been presented under the guidance 
of  Hon’ble Prime Minister Shri Narendrabhai Modi. During his tenure as the Chief 
Minister of Gujarat, just one Finance Minister had presented Budget for eighteen 
times. This is a world record. And it represents the vision of Shri Narendrabhai. 
And I hope that Shri Arunbhai too will present his budget for a period of 15 years. 
This would position India as Vishwa Guru-Teacher of the World. 

Friends, I would like to share something with you. Many speakers have presented 
their views on the Union Budget. Some of them are eminent scholars and are regarded 
as outstanding economists of the World. But everyone has forgotten to mention the 
aspect of Yoga. Nobody has spoken over that issue. I would like to throw some 
light on it. Paragraph 128 of the budget speech of the Hon’ble Finance Minister, lays 
emphasis on Yoga. Hon’ble Prime Minister of India delivered a speech, at the United 
Nations Organization. In his speech he stressed upon Indian Culture and Yoga – The 

*English translation of the original speech delivered in Gujarati.
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pride of India. He regarded Yoga as a great contribution of India to the World. Not 
less than 129 countries accepted the view point of Shri Narendrabhai Modi. Not only 
this, the UNO has now decided to celebrate sixth of June as World Yoga Day. I 
believe, if all the people start practicing Yoga there would be no requirement for 
delivering lectures. Everybody must learn Yoga. 

Sir, the month Chaitra would usher in day after tomorrow. With this begins 
the festival of Navratra. Our Hon’ble Prime-Minister would observe fast for nine 
consecutive days. He would just take water and still administer all his works. 
This is the result of Yoga. Since many years he observes fasts during Chaitra and 
Ashwin Navratras. He just takes warm water during these days but still performs all 
the regular tasks. He completes all his tasks, like paying visit to foreign countries, 
visiting various places in India or delivering speeches etc. without getting exhausted. 
The secret behind this is Yoga. During his tenure as the Chief Minister of Gujarat, 
he had established a Yoga University and had started many new courses on Yoga. 

Sir, I would like to draw your attention towards two issues. Yesterday Hon’ble 
Shri Praful Patel raised a point. He left his point incomplete. He said that nobody 
has any concern towards the middle class who suffer the most due to the burden  
of Income Tax. Out of the total population of 125 crores in India, only three crore 
people pay Income Tax. I was a student of Law at the Government Law College, 
Mumbai in 1965. Just after the presentation of the Union budget, Shri Nani Palkhiwala, 
the most famous economist of those days, used to come and deliver a lecture on 
the Budget. Once in his speech he made an important point. Since he has passed 
away, I won’t be able to exactly quote his speech but would like to present the crux 
of his speech. He said that Income Tax should be done away with in our country. 
All the offices pertaining to Income Tax must be vacated and all the employees of 
the Income Tax department, right from peons to the Commissioner, must be given 
the charge of developing the Nation. If this happens then there would be a hike in 
the collection of Income Tax by 2 per cent. In addition to this all the malpractices 
in the IT Department would be eliminated. Also we could identify the loopholes 
existing in the system. 

A programme named ‘Aap Ki Adalat’ is telecast on India TV. Shri Rajat Sharma 
presents the show. I have been regularly watching this programme for the past 20 
years. Some of the guests invited in the program have become Ministers, some 
Chief-Ministers while one has become the Prime-Minister. The show is a great 
contribution of Shri Rajat Sharma.

I would like to talk about the Chief Minister of Delhi who has recently returned 
to Delhi after undergoing Yoga treatment. The Hon’ble Chief Minister of Delhi was 
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invited as a guest in that programme. He was an Income Tax Commissioner. His 
wife too works with the Income Tax department.  He made an important remark. He 
made his point on the basis of his personal experience. He said that the inspectors 
of the Income tax department earn ` 1 crore every year. I would like to draw the 
attention of the Parliament towards it. Nobody dared to say that many people are 
exploited by the Income Tax Department. The exploitation amounts to ten times 
the total income of the Income Tax Department. And hence, I suggest that income 
tax must be made voluntary. Whosoever wishes to give whatsoever amount may do 
so by filing his return and depositing the money for the same. If this happens our 
country would be benefitted. 

There is no mechanism to investigate the income of IPS, IRS, IFS officers. Their 
income at the time of their entry to one of these services and  their current income 
have a vast difference. This must be investigated. People talk about black money.  
This black money does not refer only to the money which comes from foreign 
countries. In fact, black money is also generated in our country. The bureaucrats 
have accumulated black money. This matter must be investigated. If any law to curb 
money laundering is framed, a law checking the growth of black money amongst the 
IAS, IPS, IRS etc. officers should also be framed. The income of these officers at 
that time of entering the service must be noted and their income at an interval of 
five years their incomes must be verified. I request the Hon’ble Finance Minister to 
take steps in this regard. If this is done, we will be able to tackle the menace of 
black money. I thank you for giving me the time for presenting my views.

आप मुिझे भी अपनया �ें्ड बनयाइए। हमि तो कभी-कभी बो्ते हैं, जो बयार-बयार बो्ते हैं, उनको 
आप टयाइमि देते हैं, आप हमिें टयाइमि क्ों नहीं देते हैं? कफर भी मेिरे कमि� बो्ने वया्े हैं, उनहें पह्ी 
बयार बो्नया है। इसक्ए मिैं आपकया धन्वयाद करते हुए अपनी बयात समियापत करतया हँू।

SHRI ANIL DESAI (Maharashtra): Mr. Deputy Chairman, Sir, I rise to support 
the General Budget, 2015-16, as it is pragmatic, progressive and pro-poor. The 
hon. Finance Minister, while presenting the Budget, has fairly estimated the major 
challenges ahead of the Indian economy like falling agricultural income, decline in 
manufacturing sector, creation of more jobs, insufficient infrastructure, control of 
fiscal deficit, measures to curb imports and steps to boost exports.  

Sir, to meet these challenges, the hon. Finance Minister has given top priorities 
to agricultural sector and thus Pradhan Mantri Gram Sinchai Yojana is aimed at 
irrigating the field of every farmer and improving the using water efficiency. To 
support the agro sector further with a special focus on small and marginal farmers, 
the Rural Infrastructure Development Fund has been set up in NABARD. In all, a 
target of ` 8.5 lakh crores of rural credit, during the year 2015-16, has been set 
aside to support the farmer community through banking sector.  While welcoming the 
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above measures, I would suggest that agricultural practices adopted in a country like 
Israel be followed in our country to maximise agricultural and horticulture production.  

Sir, the increasing number of suicides by farmers in Maharashtra is a matter 
of grave concern. Unseasonal rains in the last couple of years have damaged ready 
to harvest crops. The root cause of this devastation is drastic climate change and 
global warming. This has caused a series of severe droughts on the one hand and 
unseasonal rains and hailstorms on the other. Unless a thorough scientific study 
is done to check the vagaries of nature and long lasting remedial measures are 
undertaken, rural economy in general, and, the agricultural sector, in particular, will 
keep deteriorating at a faster pace.  In the meantime, a substantial financial package 
should be given to all the States affected by unseasonal rains to help the farming 
community, who have lost their crops in the rabi season.

Sir, so far as the manufacturing sector is concerned, it is a matter of concern 
that it is declining. The exports have also remained stagnant. It will certainly have 
a cascading effect on the health of the economy and it will result in decline in the 
employment opportunities. In this Budget, the hon. Finance Minister has given a thrust 
on 'Make-in-India' concept to boost the manufacturing sector and create jobs. India 
is one of the youngest countries in the world with more than 54 per cent of the 
total population below the age of 25. Hon. Prime Minister has explained how 'Skill 
India' programme needs to be closely coordinated with 'Make-in-India'. I welcome 
the proposal to set up National Skill Development Mission through the Ministry of 
Skill Development and Entrepreneurship. The State of Maharashtra has a sizeable 
youth population that needs skill development programmes at District and taluka 
levels, and, especially, thrust should be laid on tribal areas of north Maharashtra 
and Districts like Gadchiroli of Vidharbha region, which is an under-developed area.

Small-time manufacturers, hard-working entrepreneurs, who have difficulties to 
access formal systems of credit, have been greatly supported with the creation of 
Micro Units Development Refinance Agency (MUDRA) Bank. These measures will 
greatly increase the confidence of young educated or skilled workers, mainly belonging 
to SC/ST/OBC categories, to a great extent. Similarly, for MSME sector, measures 
like establishing an electronic Trade Receivables Discounting System (TReDS) for 
financing trade receivables of MSME to improve liquidity in the sector is a good step.

Sir, presently, our infrastructure does not match our growth ambitions as there 
has been no significant progress on the infrastructure front in the last decade. Hon. 
Finance Minister has increased outlays on both roads and gross budgetary support 
to the Railways by ` 14,031 crore and ` 10,050 crore, respectively. Creating a 
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National Investment and Infrastructure Fund, a model trust, to raise the debt, and, 
in turn, invest as equity in infrastructure finance companies such as IRFC and NHB, 
is a welcome step.

Sir, controlling fiscal deficit has become a challenging job for the Government. 
Nevertheless, the hon. Finance Minister is firm on achieving the medium target of 
three per cent of the GDP in the next three years anticipating increase in the public 
investment.

With the economy improving, the pressure for the accelerated fiscal consolidation 
has decreased. Coupled with this, drastically reduced fiscal space, uncertainties that 
implementation of the GST will create, likely burden from the Report of the Seventh 
Pay Commission, these factors have compelled the Government to keep the fiscal 
deficit at 3.9 per cent for the year 2015-16. Nevertheless, to keep up with spirit 
of cooperative federalism, the hon. Finance Minister has devolved a 42 per cent 
share of the divisible pool of taxes to States as recommended by the 14th Finance 
Commission.  A whopping increase from 32 per cent to 42 per cent this year in the 
share of the States is commendable, and, therefore, this bonanza has been acclaimed 
by all the States. ...(Time-bell rings)...

Internationally falling crude price and decline in gold imports and other measures 
have resulted in keeping the Current Account Deficit well under control.  But stagnancy 
or decline in the exports is a cause of worry. Several measures have been taken in 
this Budget that would boost exports and thus help in further bringing down the 
Current Account Deficit to 1.00 per cent, or, 1.00 to 1.5 per cent.

MR. DEPUTY CHAIRMAN: Please conclude. ...(Interruptions)...

SHRI ANIL DESAI: Sir, Gold Monetization Scheme is another welcome step.  
(Time-bell rings) Sir, as announced in the Budget, Government is legislating a law 
to unearth the black money and hidden assets in and outside India.  It is a welcome 
step but the Government will have to ensure that this law does not become a tool 
at the hands of the few officers who would harass the honest tax payers instead of 
going after the tax evaders or dishonest people. 

MR. DEPUTY CHAIRMAN: Please conclude. ...(Interruptions)...

SHRI ANIL DESAI: Sir, hon. Finance Minister has not proposed any changes 
in the rates of personal income tax. The middle-class taxpayers have been granted 
an increase in the limit of deduction in respect of health insurance premium. 
...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Desai, the time is over.
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SHRI ANIL DESAI: The limit on deduction on account of contribution to 
the Pension Fund and the New Pension Scheme is proposed to be increased.  
...(Interruptions)... These are the good measures.  In a nutshell, a middle-class person 
earning income of ` 4,44,200 will have no tax liability. And it is welcomed by all.  
However, the increase of 2 per cent in the service tax, which comes to 14 per cent, 
has created ripples of unhappiness among the middle class.  

MR. DEPUTY CHAIRMAN: Yes, please.  

SHRI ANIL DESAI: Only two points I am making about my State, Sir.  

Hon. Finance Minister was kind enough to provide for the development of the 
heritage sites and monuments to make them more tourist-friendly. Elephanta Caves in 
Mumbai, Maharashtra, have been selected under the scheme. While welcoming this 
proposal, I would bring it to the notice of the hon. Finance Minister that ancient 
majestic forts built by Chhatrapati Shivaji Maharaj are in a dilapidated condition 
which need immediate attention ...(Time-bell rings)... and, therefore, special allocation 
of funds be made for carrying out repairs to restore them to their glory.   

MR. DEPUTY CHAIRMAN:  Okay, please. That’s all.  Now, Shri Bhattacharya. 
...(Interruptions)... Now, Shri Bhattacharya. ...(Interruptions)... 

SHRI ANIL DESAI: I would urge upon the Finance Minister to address a serious 
issue of Mumbai Municipal Corporation's revenue ...(Interruptions)... that is likely to 
be affected with the introduction of the GST. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: That's all.  ...(Interruptions)... Now, Shri Bhattacharya. 
...(Interruptions)... It is not going on record. ...(Interruptions).. 

SHRI ANIL DESAI: *

MR. DEPUTY CHAIRMAN: Now, Shri Bhattacharya is having the floor.  
...(Interruptions)...

SHRI ANIL DESAI: *

MR. DEPUTY CHAIRMAN: Mr. Anil Desai, sit down. ...(Interruptions)... 
Mr. Anil Desai's is not going on record. ...(Interruptions)... I have already called 
Mr. Bhattacharya. ...(Interruptions)...

SHRI ANIL DESAI: *

MR. DEPUTY CHAIRMAN: Now, you can write. ...(Interruptions)...

*Not recorded.
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SHRI P. BHATTACHARYA (West Bengal): Sir, two persons are speaking 
simultaneously.

SHRI ANIL DESAI:*

MR. DEPUTY CHAIRMAN: No, no; it is not going on record. ...(Interruptions)...
No, please; it is not going on record.  This is not good.  You simply prepare the 
speech and read it and take more time. ...(Interruptions)... Mr. Bhattacharya, you 
please start your speech.  

SHRI P. BHATTACHARYA:  Sir, what can I do?  He is going on.  सर, मेिरया 
एक कमिनट च्या ग्या। ...(वयिधान)..

MR. DEPUTY CHAIRMAN: You speak.  It is not going on record, I told you.  
...(Interruptions)...

[THE VICE-CHAIRMAN, (DR. SATYANARAYAN JATIYA), in the Chair.]

SHRI P. BHATTACHARYA: Sir, first of all, I would like to congratulate 
Mr. Mungekar, the way he has started his speech by saying that this Budget is trying 
to abolish, discard the Nehruvian economic policy.  It is true, Mr. Jaitley – personally, 
I have a respect for him – when I was told that the Budget would be placed on 
such and such date, though I am not a Member of the other House, I had been on 
the gallery, just to listen to what he was saying. After hearing the entire Budget 
speech, when I came down, it was my impression that the hon. Finance Minister 
neither placed a bird, nor an animal; it is something else. He wanted to shift from 
the Nehruvian economic policy, but he could not place any new idea, he could not 
teach any new thought in our country. Only in some places, he has allotted some 
amount of money and wanted to say that this is a Budget for the common people.  
But practically, this Budget is neither for the common people, nor for the corporate 
sector. This is a mid-term arrangement, and I am sure, with this type of Budget, 
Indian economic policy cannot grow up, and it will not be possible to develop the 
economic condition of our country. People felt adding insult to injury. When the 
Finance Minister and the Prime Minister said that the Budget is for common people, 
I wonder and I take pity on their being in their own paradise. If I am wrong that 
people at large are not cursing themselves for electing deceptive people, whom 
they voted to power, then the whole Cabinet can very well go through the full-day 
telecast of all news channels where ordinary people were being interviewed for 
commenting on the Budget. This could be an eye-opener for the Government if it is 
not intoxicated with the influence of power, against which the hon. Prime Minister 
prayed during reply to the Motion of Thanks on President’s Address. This Budget is 

*Not recorded.
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not at all for common people but for none other than corporates. The Government 
did not stop here in hurting the peoples’ hopes just with Budget proposals. The 
same day, it increased the prices of petrol and diesel by about three rupees rather 
than adjusting the excise duty, which had been increased deliberately several times 
during falling crude prices. It is true that no Government has the magic wand to 
resolve the problems.  But no Government has right to dilute the welfare schemes 
of previous Government. For the middle class, income tax exemption limit has not 
been increased. And the Finance Minister in his own style asks them to fend for 
themselves by making savings! But the moot question remains the same as to where 
are the savings and how an ordinary man will make savings when service tax has 
been increased and a sword of two per cent cess for clean India still hangs on their 
heads? Sir, it is really surprising that the Government has said the service tax has 
been increased. The middle class people, who are going to the restaurants, what is 
wrong for them to go there with a family member?  When they will go there, they 
have to pay more charges. What for? Why the Government has done this thing, I 
do not understand.  

Then, I come to unjustified increase in service charges. Do only the rich people 
use petrol and go to restaurants? Do the people of lower middle class not use two-
wheelers for going to jobs and whether they cannot afford to go to some low costing 
restaurant for celebrating their family functions? Sir, in this Budget, corporate tax is 
proposed to be reduced by five per cent during the next four years. This is a very 
meaningful thing. It is estimated that about ` 20,000 crore every year will have to 
be forgotten for this purpose. I think, ordinary people have not been so lucky in 
getting this much relief by the Government, who were promised – as you are saying, 
the Government is saying – acche din. Where the acche din are coming?  You have 
no control on banks in the guise of commercial autonomy.

Sir, in regard to the banks, I would like to request one thing to you. The 
banking system in our country should be changed. There are so many industries 
who took the money, financial assistance, from the banks. But the system is such 
that they are not disbursing the total amount at one time; they are disbursing the 
amount in different phases. Some banks already sanctioned some amount of money. 
But, unfortunately, after that, they could not disburse the money to the industry.   
Now it will be very difficult for them to run their own industry.  

Sir, is the Government aware of this bitter truth?  As far as Jan Dhan Yojana is 
concerned, some accounts have ` 500 whereas some accounts have ` 1,000. These 
are the facts based on my personal interaction. If we take ` 5,000 per account on 
an average, the money at the disposal of banks comes to 12.5 crore multiplied by 

[Shri P. Bhattacharya]
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` 5,000 which is equal to ` 62,000 crore approximately. It is the cost of bullet 
train project in Gujarat. Take the case of your so-called feather in the cap–Jan Dhan 
Yojana. Under it, 12.5 crore accounts are reported to be opened. Is it not true?  
He has told it very clearly that 12.5 crore accounts are reported to be opened. It 
is said that such accounts can be opened with zero balance. But nowhere had it 
happened. In reality, banks insisted on depositing at least a few hundred rupees.  
Is the Government aware of this bitter truth? Some accounts have ` 500 whereas 
some accounts have ` 1,000. These are the facts based on my personal interaction. 
If we take ` 5,000 per account on an average, the money at the disposal of banks 
comes to 12.5 crore multiplied by ` 5,000 and the entire amount, I am sure, this 
Government is thinking to spend on a project in Gujarat.        

THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): Please conclude.

SHRI P. BHATTACHARYA:  Sir, just one minute. The hon. Finance Minister has 
said that there is a hike of ` 5,000 crore in the allocation for 100 days employment 
guarantee scheme which is known as MGNREGA. When this project was started, the 
minimum wage in every State was less. But now the minimum wage is higher.  So, 
the hike of ` 5,000 crore, as the Finance Minister is claiming, is notional.  There 
is no use of saying that because in every State the minimum wage has already been 
increased. Practically nothing has yet been increased. Thank you, Sir.

�ी शंकरभाई एन. िेगड़ (गुजरयात): उपसभयाध्क् जी, मियाननी् �ी नरें� भयाई मिोदी जी के 
नेतृतव वया्ी सरकयार मिें ्ह बजट, जो मियाननी् मंि�ी �ी अरुण जेट्ी जी के कर कमि्ों द्यारया 
सदन के पट् पर पेश कक्या ग्या है, ्ह बजट सरकयार के मिया� नौ मियाह की उप्सबध्ों की 
देन है और मिैं इसकया िु्े और तहेकद् से समिथ्भन करतया हँू।

उपसभयाध्क् जी, हमि जयानते हैं कक कप््े कई दशकों से देश मिें ्ूपीए सरकयार सत्तया मिें थी 
तथया पूव्भ सरकयार द्यारया आज तक जो बजट पेश कक्या जयातया रहया, वह वोट बैंक पर आधयाकरत हुआ 
करतया थया। पूव्भ सरकयार के ्ोक-्ुभयावन बजट के कयारण देश की दुग्भकत हुई। मिहोद्, उनकी 
ग्त नीकत्ों एव ं कन्मिों के कयारण देश मिें आर्थक व्व्थया कया संतु्न कबगड़या, कजससे देश 
मिें गरीबी और बेरोजगयारी बढ़ी, जो देश के कवकयास मिें बयाधक बनी। 60 सया् तक गरीबी हटयाओ, 
गरीबी हटयाओ, गरीबी हटयाओ नयारया च्या। ्ेककन क्या हुआ? गरीबी हटी नहीं, गरीब हट ग्या।   
उपसभयाध्क् जी, बजट मिें वत्भमियान सरकयार के द्यारया कमि से कमि संसयाधनों कया व्वस्थत रूप 
से उप्ोग करते हुए अकधक से अकधक समि््याओं कया समियाधयान करने कया �्यास कक्या ग्या है।  
मिहोद्, कशक्या के के्� मिें कवकयास के क्ए सरकयार ने ्या�वृकत्त ्कीमिों मिें सुधयार ्याने तथया ज्यादया 
से ज्यादया बचचे इस ्कीमि के ्याभयाथथी कैसे बनें, इसके क्ए बजट एव ं ्याभयार्थ्ों की मिौजूदया 
संख्या को बढ़याने कया फैस्या कक्या है। अब इस ्कीमि के तहत �त्क् ्याभयार्थ्ों की संख्या 1 
करोड़ से बढ़याकर 10.3 करोड़, ्यानी एक हजयार गुणया बढ़या दी है। सभी गरीब और मिध्मि वग्भ के 
्या� अपनी पसंद की उचच कशक्या कबनया ककसी पैसे की कमिी के कयारण कैसे �यापत कर सकें , इसके 
क्ए सरकयार ने �धयान मंि�ी कवद्या ्क्मिी कया ््भ�मि के मियाध्मि से सभी ्या�वृकत्त तथया कशक्या ऋण 
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्कीमि कया �यावधयान कक्या है। मिहोद्, इस सरकयार ने स्क् इंक्ड्या के क्ए 70 �कतशत गया ंवों 
की आबयादी को देिते हुए और �यामिीण ्ुवयाओं को स्कल्ड बनयाने के क्ए दीनद्या् उपयाध्या् 
कौश् ्ोजनया शुरू की है। इस ्ोजनया के क्ए 1500 करोड़ रुपए की रयाकश कनसशचत की गई 
है।  सरकयार ने ्ह बजट गरीबों को देिकर बनया्या है। वष्भ 2022 तक हर गरीब तबके के ्ोगों 
के क्ए घर की व्व्थया की जयाएगी। सरकयार शहरी के्�ों मिें दो करोड़ घर एव ं �यामिीण के्�ों मिें  
4 करोड़ घर कया कनमिचाण करेगी।  इसके सयाथ ही 24 घंटे कबज्ी, पयानी एव ं शौचया्् की सुकवधया 
कैसे कमि्े, इस बजट मिें इसकया कवशेष ध्यान मिें रिया ग्या है। अब तक 50 ्याि शौचया्् बन 
गए हैं, 6 करोड़ शौचया्् बनयाने कया ्क्् रिया है।

मिहोद्, इस बजट मिें एक और मिहतवपूण्भ ए्यान गरीब जनतया के क्ए कक्या ग्या है। अब 
जन-धन ्ोजनया के अंतग्भत रयाषट्ी् सुरक्या बीमिया ्ोजनया अब एक ्याि की जगह  दो ्याि रुपए 
दुघ्भटनया बीमिया कवर करेगी। ...(वयिधान)... आपसे मुिझे पू्नया है कक आप एक भी आदमिी ढंूढ़कर 
्याएं।  12 करोड़ से ज्यादया जीरो बे े्ंस से बैंक मिें एकयाउंट िु्े हैं। एक भी आदमिी ऐसया बतया 
दो जो बो्े कक मुिझे मेिरे जीरो बे े्ंस कया एकयाउंट िो्ने मिें ककसी को एक पैसया देनया पड़या हो।  
्ही मिोदी जी की सरकयार की पयारदर्शतया है। आज तक आपके ्ू.पी.ए. के �याइमि कमिकन्टर रयाजीव 
गयंाधी जी बो्ते रहे कक मिैं तो ्हयंा से गरीब के क्ए एक रुप्या भेजतया हंू ्ेककन गरीब के पयास 
पहंुचते-पहंुचते, उसकी झोंपड़ी मिें पहंुचते-पहंुचते कसफ्भ  15 पैसया रह जयातया है।

एक माननीय स्दसय : अपनी बयात करो।

�ी शंकरभाई एन. िेगड़ : 60 सया् तक ऐसे ही च्तया रहया। जो एक रुप्या ्हयंा से, कदल्ी 
से कनक्तया थया, वह गरीब की झोंपड़ी तक पहंुचते-पहंुचते 15 पैसे रह जयातया थया। तो बयाकी 85 
पैसे ककसके कह्से मिें जयातया थया, कौन सी जेब मिें च्या जयातया थया, वह कौन सया हयाथ थया, वह 
रुप्या ककसके हयाथ मिें च्या जयातया थया जो कघसते-कघसते शेष 15 पैसे रह जयातया थया? अभी हया् 
के ्ोक सभया चुनयाव मिें कहनदु्तयान की जनतया को मिया्ूमि हो ग्या, उसने इस हयाथ को ही कयाट 
्डया्या। ...(वयिधान)... कजस हयाथ मिें  85 पैसया कघसया जयातया थया उस हयाथ कया इस गरीब जनतया 
को मिया्ूमि हो ग्या और ्ोक सभया इ्ेकशन मिें उस हयाथ को ही कयाट ्डया्या। ्ही तो नतीजया है।  

उपसभयाध्क् जी, मेिरया कहनया ्ह है कक कहनदु्तयान मिें हमियारे ्हयंा करीबन 12 करोड़ ए्.पी.जी. 
के कनेकशंस हैं। इसमिें ऑन ्याइन ससबस्डी जमिया करने के बयावजूद क्या हुआ कक जो एकच्ुअ् थया 
11 करोड़, दो करोड़ कनेकशंस ऐसे थे जो बोगस थे। ्ह ककसने कक्या? इसकी आज तक ककसी 
ने जयंाच ही नहीं की थी। जब कनेकशन पकड़या जयाएगया तो इसकी ससबस्डी बढ़ेगी। तो दो करोड़ 
कहनदु्तयान की जनतया को ज्यादया कमि्ेगया। इससे देश कया मुिनयाफया होगया। इसे पयारदर्शतया कहते हैं। 
इसी �कयार इस सरकयार ने 1,78,000 बस्त्ों मिें से �त्ेक को बयारहमियासी सड़कों से जोड़ने के 
क्ए 1 ्याि कक्ोमिीटर सड़कों कया कनमिचाण कया ््भ करने कया इस बजट मिें �यावधयान कक्या है। इस 
के सयाथ-सयाथ ्ोगों के ्वया््थ् सुधयार के क्ए �यामि ्तर पर कचककतसया सुकवधया मुिहै्या करयाने के 
क्ए हमियारी सरकयार वचनबद्ध है। मिहोद्, ्ह बजट ककसयानों को अकधक-से-अकधक ्याभ पहंुचयाने 
और उनकी समि््याओं मिें सुधयार को दृसषट मिें रिकर ्ह बजट बनया्या ग्या है। उतपयादन मिें वृकद्ध 
हेतु मृिदया और उतपयादकतया मिें सुधयार ्याने के क्ए सरकयार ने एक मिहतवयाकयंाक्ी मृिदया ्वया््थ् कया्ड्भ 
्ोजनया शुरू की है कजस के अंतग्भत आदमिी अ्पतया् जयाकर उसके शरीर मिें मिौजूद ककमि्ों की 

[�ी शंकरभयाई एन. वगेड़]
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जया ंच और इ्याज करया सकतया है। मिहोद्, आज तक वषषों से भयारत मियंा ्यानी इस भयारत भकूमि पर 
हमि वषषों से फस् उगयाते रहे हैं, पर इस जमिीन की ककसी ने आज तक जयंाच ही नहीं करवया्ी। 
इस जमिीन से फस् ्ेकर हमि अपने जीवन कया गुजयारया करते आए, ्ेककन अब इस जमिीन मिें क्या 
ककमि्यंा आ्ीं, वह देिने के क्ए, उसकी जया ंच के क्ए कवत्त मंि�ी जी ने इस बजट मिें �यावधयान 
कक्या है। मिहोद्, लसचयाई के क्ए �धयान मंि�ी कृकष लसचयाई ्ोजनया के अंतग्भत 5300 करोड़ रुपए 
कया आवटंन कक्या ग्या है और ्ोटे व सीमिया ंत ककसयानों की समि््याओं पर कवशेष ध्यान देने के 
क्ए कृकष ऋण सहया्तया मिें नयाबया्ड्भ को 25000 करोड़ �यामिीण अवसंरचनया कवकयास कोष एव ं 15000 
करोड़ दीघचावकध �यामिीण ऋण कोष और 45000 करोड़ अलपयावकधक सहकयारी �यामिीण ऋण और 
15000 करोड़ अलपयावकधक आरआरबी पुनर्वत्त कनकध के क्ए �्तयाकवत ककए गए हैं। इस तरह कु् 
8.5 ्याि करोड़ कृकष ऋण कया मिहतवयाकया ंक्ी ्क्् रिया ग्या है जोकक मियाननी् �धयान मंि�ी जी 
व कवत्त मंि�ी जी कया सरयाहनी् कदमि है।

मिहोद्, इस देश के ककसयान और पूरी दुकन्या को बचयाने के क्ए ऑगगेकनक िेती के क्ए 
�यावधयान कक्या ग्या है, कजसकी ओर आज तक ककसी ने ध्यान नहीं कद्या है। मिहोद्, ऑगगेकनक 
िेती को बढ़यावया देने के क्ए हमियारे पयास पशु-धन होनया चयाकहए। सयाथ ही ियाद की व्व्थया होनी 
चयाकहए, ्ेककन ्हयंा देश मिें गया् को कयाटने की बयात च् रही है। हमियारे वदेों मिें भी कहया ग्या 
है कक गया् हमियारी मियातया है। आप इस मियातया को कयाटकर कु् ्ोगों कया पेट भरनया चयाहते हैं। इस 
स्थकत मिें देश को कौन बचयाएगया? गया् नहीं बचेगी, हमियारया पशु-धनस नहीं बचेगया, तो लहदु्तयान 
को कोई नहीं बचया पयाएगया। हमिें पह्े गया् और अपनया पशु-धन बचयानया होगया क्ोंकक ऑगगेकनक 
िेती के क्ए गया् मियातया की हमिें जरूरत है। इसके गोबर और गौ मूि� से गंभीर-से-गंभीर बीमियारी 
दूर हो जयाती है। आज कजसे कैं सर होतया है, वह आदमिी बचतया नहीं है। स्थकत ्ह बन ग्ी है 
कक कैं सर ्यानी कैं कस्, इसक्ए अगर कैं सर से बचनया है तो हमियारी गया् को हमिें बचयानया ही 
पड़ेगया। इस मिें वह तयाकत है जो दुकन्या की ककसी दवया मिें नहीं है। मिहोद्, गौ मूि� और गोबर मिें 
इतनी तयाकत है कक इस के इ्याज से कैं सर 100 �कतशत कमिट जयातया है। मिैं ्व्ं इस कया सयाक्ी 
हंू, ्ेककन इस बयात को कोई सुनने वया्या ही नहीं है। ्हयंा देश मिें गया् को कयाटने की बयात की 
जयाती है। आज देश मिें ्ह कहने वया्े ्ोग भी हैं कक अनयाज की कमिी होती है, इसक्ए गया् 
को कयाटकर हमि ्ोगों कया पेट भरते हैं। ्ह तो पयाप है। 

मिहोद्, अगर ऐसे ही च्तया रहया तो हर हयाथ को कयामि, हर िेत को पयानी कैसे कमि्ेगया? 
वष्भ 1962 मिें उस वकत के �धयान मंि�ी �ी जवयाहर ्या् नेहरू ने उदघयाटन कक्या थया। उनहोंने 
भयािड़या-नंग् ्ैडमि और सरदयार सरोवर ्ैडमि कया एक ही मिहीने व एक ही सया् मिें उदघयाटन कक्या 
थया। आप जयानते हैं, भयािड़या-नंग् ्ैडमि वषषों पह्े पूरया हो ग्या, ्ेककन सरदयार सरोवर ्ैडमि वहीं-
कया-वहीं रहया। नमि्भदया ्ैडमि के कयामि को अब तक क्ों रोक कर रिया ग्या? इसमिें रयाज्थयान, मिध् 
�देश, मिहयारयाषट् और गुजरयात—चयार रयाज्ों कया इस मिें ्याभ थया। इन रयाज्ों के ककसयानों को इससे 
्याभ कमि्ने वया्या थया। नमि्भदया ्ैडमि के बयंाध के कयामि को अब तक कौन रोक कर बैठया रहया? पह्ी 
बयार मिोदी सयाहब हमियारे �धयान मंि�ी बने और 17 कदनों मिें हमियारे नमि्भदया ्ैडमि के बयारे मिें उनहोंने कनण्भ् 
क््या कक इस ्ैडमि की ऊंचयाई को ्गभग 17 मिीटर और बढ़या्या जयाएगया। अब सरदयार सरोवर ्ैडमि 
पूरया बनेगया और ्े पूरे चयार रयाज्—मिहयारयाषट्, मिध् �देश, रयाज्थयान के गरीब ककसयानों को इस 
से ्याभ कमि्ेगया। कया ं�ेस के नेतयाओं ने ्ह भी नहीं सोचया कक वषषों से वहया ं हमियारे गरीब ककसयान 
रह रहे हैं। हमियारी नमि्भदया की जो कु् कैनया् चया्ू हुई हैं, आज िेतों मेि उनसे पयानी ्े जयाकर 
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वहयंा ककसयान तीन फस े्ं ्े रहे हैं। मिोदी जी ने वहया ं भी कहया थया और आज भी ्हयंा कहते हैं 
कक आओ, आगे बढ़ें, "सबकया सयाथ, सबकया कवकयास" हो। इसमिें कोई ऊंचया नहीं, कोई नीचया नहीं, 
कोई पक्पयात नहीं। "सबकया सयाथ, सबकया कवकयास" ऐसी बयात है। आपको आज तक ककसने रोकया 
थया? ्ह नमि्भदया मैि्या के ्ैडमि के ऊपर कयामि की परकमिशन कौन नहीं दे रहया थया? 

हमियारे शया�ों मिें कहया ग्या है कक गंगया जी मिें ्नयान करने से हमियारे पयाप धु्ते हैं, हमि पकव� 
बनते हैं, हमियारया शरीर पकव� हो जयातया है। ्मुिनया जी से हमि पकव� होते हैं और कफर नमि्भदया मैि्या 
के दश्भन हो जयाएं, तो भी हमि पकव� होते हैं। नमि्भदया मैि्या को ककसने रोकया थया? कजसने रोकया 
थया, उनके क्ए ्ोक सभया चुनयाव मिें नमि्भदया मैि्या कया इतनया �ेशर आ्या, इतनया �ेशर आ्या कक 
सब ्ोग दकर्या मिें च्े गए। ्ही तो नमि्भदया मैि्या की कृपया है। आज नमि्भदया मैि्या पूरे गुजरयात की 
इच्या पूण्भ करने वया्ी है।

अंत मिें, उपसभयापकत जी, मिैं इस बजट कया समिथ्भन करते हुए ्ह कहनया चयाहतया हँू कक वत्भमियान 
बजट एक �गकतशी् एव ं कवकयासशी् बजट है। ्ह सरकयार की िु्ी नी्त कया पकरच् देतया है। 
इस बजट से भयारत कया सववांगीण कवकयास होगया। अब "सबकया सयाथ, सबकया कवकयास", "एक भयारत, 
�ेषठ भयारत", "एक भयारत, ्वच् भयारत" होगया। ्वच्तया मिें �भ ु कया वयास होतया है, ऐसया गयंाधी जी 
ने कहया थया और हमियारे शया�ों मिें भी क्िया है। इसी से ्ह "एक भयारत, ्वच् भयारत" क््या है। 
इसक्ए, उपसभयापकत जी, मिैं इस बजट कया तहेकद् से समिथ्भन करतया हँू। धन्वयाद।

SHRI D. RAJA (Tamil Nadu): Mr. Vice-Chairman, Sir, I rise to oppose the 
Budget. Our Finance Minister, Shri Arun Jaitley, otherwise a very liberal and forward 
looking man, had to go to Upanishads to draw inspiration. In fact, the Finance 
Minister should have consulted the Constitution of India on which he took oath as 
Finance Minister.  Article 39 –  Directive Principles of State Policy, Constitution 
of India, is very clear.  Article 39 says, “The State shall, in particular, direct its 
policy towards securing that the citizens, men and women equally, have the right 
to an adequate means to livelihood; and that the operation of the economic system 
does not result in the concentration of wealth and means of production to the 
common detriment.” Sir, this Budget presented by the BJP-led NDA Government is 
a Budget for the corporates and of the corporates. No demagogy can deceive this 
fact. Even the Finance Minister, Shri Arun Jaitley, must be honest enough to admit 
this. This Budget is not to create wealth; this Budget is to cut down the expenditure 
on services to the common people. There is a huge cut in  the Panchayat Raj by  
`95 crores. There is a cut  in the allocation for agriculture by `17,000-plus crores.  
There is a cut  in the allocation for women and child development by `10,000 
crores. There is a cut in drinking water and sanitation by `6,000-plus crores. There 
is a cut for Water Resources by `1,000-plus crores. There is a huge cut in the 
Scheduled Caste Sub Plan by `30,000 crores. There is a huge cut in the Tribal 
Sub Plan by `19,000 crores. There is a cut even in the P.M.’s Swachh Bharat 
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Abhiyan by `6,000-plus crores. There is a cut in the Mid Day Meals Scheme by 
`9,000-plus crores. It is a cut Budget. That is why I call it as a ‘cut Budget’. It 
is cut everywhere. But as far as corporates are concerned, the Budget is very clear.  
It has cut down the corporate tax by five per cent, that is, from 30 per cent to 
25 per cent. It is lower than the prevailing taxes in European countries and Latin 
American countries. It is even lower than in several East Asian countries. There 
is a trend in all these countries introducing Wealth and Inheritance Taxes. But, 
Mr. Minister, your Budget removes Wealth Tax. That is where I call this Budget 
as the Budget for the corporates and of the corporates. And you talk about fiscal 
deficit.  But who is paying for the fiscal deficit? It is not the corporate houses, but 
it is the poor, who are burdened to pay for fiscal deficit, to sustain your economy.  
Since 1990 onwards, the trajectory is like that. India, which started its economic 
trajectory as a welfare State, has been transforming into a Neo-liberal State, a market-
oriented State. That is where you commit mistakes, and your Government, even 
though pretends to be pro-poor, is, actually, is pro-corporates, and all your policies 
are not in the interests of working people, farmers, agricultural workers, Scheduled 
Castes, Scheduled Tribes, women or minorities. I can go on reeling out all figures 
which you have given. These are not my figures, but these are your figures found 
in your Economic Survey and your Budget. The primary task of the Government 
is to generate revenue, to mobilize revenue. But you have miserably failed in that.  
And there is no roadmap for generating revenue.  For instance, take your Revenue 
Foregone. Mr. Arun Jaitley can say a different definition because he says, “Backward 
regions are to be developed. So, corporate houses are given subsidies.” But I am 
telling you, you have wound up the Backward Regions Grant Fund. Why did you do 
that?  In the name of co-operative federalism, on the basis of the recommendation 
given by the Fourteenth Finance Commission, you are giving 42 per cent share to 
the States. But you are winding up all the Central Schemes. You are asking the State 
Governments to take charge of those Central Schemes. And the best performing or 
the good performing States, like Tamil Nadu and Kerala, are being deprived of their 
benefits. At the same time, poor States are being deprived of help from the Central 
Government. What is your policy? That is what I am asking. And, for generation 
of funds, you are not talking about Non-performing Assets in banks...

THE VICE-CHAIRMAN (DR. SATYANARAYAN JAITYA): Please conclude.

SHRI D. RAJA: I am concluding, Sir. You know what the amount is. As 
Finance Minister, you know that the Government has admitted, in this very august 
House, that ` 2,60,000 crores remain as Non-Performing Assets. I am not talking 
about black money, black money stashed abroad or those within the country and 
what your Government, your Cabinet is going to do. Let us wait and see. But I am 
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asking about these Non-Performing Assets. Who are the defaulters, willful defaulters? 
They are not innocent defaulters. They are all wilful defaulters. You know the list.  
When All India Bank Employees’ Association can release the names, then, why can’t 
Government release the names? What prevents you from releasing their names and 
taking against those people who are the wilful defaulters, who have taken the money 
from public sector banks, which is genuinely people’s money? You are not taking 
action and you are telling the people that Government has no money! What to do?  
I am asking you, ‘What are you going to do?’ You are saying, ‘Public sectors should 
be sold out.’ You have fixed the target; from ` 23,900 crores to be increased to 
` 69,500 crores. What is this public sector? I am not just referring to Jawaharlal 
Nehru just like that as Congress people do. I am sincerely referring to Jawaharlal 
Nehru. He said, ‘Public sector undertakings are the modern temples of modern India.’ 
Why are you selling those modern temples? Why are you demolishing those modern 
temples? This is what I am asking. And Dr. Manmohan Singh, as Prime Minister, 
admitted in the same august House that public sector is the strength of India.  
Mr. Pranab Mukherjee had to admit that our fundamentals are quite strong. We asked 
‘what are the fundamentals?’ It is the public sector undertakings, public sector banks, 
public sector insurance companies. They are the fundamentals of Indian economy 
and they are strong. But you are weakening the fundamentals of Indian economy. 
Then you are saying that our economy is in bad shape. This is because of your 
wrong policies. Now the time has come, you will have to review your policies, the 
neo-liberal economic policies. The Congress failed to review and they had to face 
the wrath of the people and they have been defeated. And the same fate is waiting 
for you. The same destiny is waiting for you. Nobody can escape the wrath of the 
people if we think we can betray the trust given to us by our people.

उपसभाधयक्ष (डा.सतयनारायण जवटया) : आपकया समि् पूरया हो ग्या है। 

SHRI D. RAJA: So, Sir, this Budget needs to be worked and it should become 
really pro-people and pro-poor. As of now, this Budget is against poor, this Budget 
is anti-people, this Budget is pro-corporate houses, pro-big business houses. That is 
why I strongly oppose this Budget. Thank you very much.

KUMARI SELJA (Haryana): Thank you, Sir, for giving me this opportunity to 
participate in the discussion on the Budget.  Sir, we had very high expectations from 
the hon. Finance Minister. Sir, this Budget is nothing but manipulation and jugglery 
of facts. Sir, we greatly admired Shri Arun Jaitely as the Leader of the Opposition, 
but I am afraid, as Finance Minister he has let his first vocation, the lawyer in him, 
take over completely. Sir, the rhetoric of electoral promise of ‘‘अच्े कदन’’ ‘‘चुनयावी 
जुमि्े’’ unfortunately continues in this Budget. Sir, my colleague, Anand Sharmaji, 
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dwelt on how the country is being misled about the devolution of finances to the 
States. Sir, I shall not go into that, but clearly this has given the Government an 
excuse to wash its hands off many measures benefiting the poor and to palm them 
off to the States. Sir, as expected, this Budget is heavily in favour of the corporate 
conglomerates and is intended to benefit them. The reduction of corporate tax from 
30 per cent to 25 per cent and the deferment of GAAR for two years clearly points 
towards this.  But, Sir, even here there is a twist and I suspect that here also the 
lawyer in him has taken over. There are exemptions available for investment allowance, 
SEZs, regional investment allowance benefits, etc., which will not ensure an effective 
rate of 25 per cent for corporate tax unless the hon. Finance Minister implies that 
these allowances will be withdrawn after four years. If these exemptions are not 
removed, effective rate of corporate taxation will be about 27 per cent. Can the hon. 
Finance Minister keep up his promise to keep the rate at 25 per cent after the next 
four years and agree to withdraw all exemptions, including investment allowances?

Sir, nobody questions promoting corporates and providing opportunities for ease 
of doing business in India. But, is there any clear evidence of linking/reducing tax 
rates with ease of doing business? In fact, the World Bank 2015 Doing Business 
Index noted that lower tax rates are not necessarily better as some economies have 
lower tax-GDP ratios which affects Government ability to regulate efficiently, invest 
in infrastructure and provide basic health and education services to the poor.  Our 
concern is: With the tax-GDP ratio of approximately 17 per cent, which is the 
lowest among the BRICS and is at the bottom of the G-20, any further erosion of 
direct taxes and reliance on indirect taxes increases the overall burden on the poorer 
sections of the society.

Sir, the Service Tax proposals are further burdening. The middleclass cannot be 
expected to take care of itself.  

Admittedly, the Wealth Tax is a low-yield instrument and you are raising only 
` 1,008 crores through this.  But, Sir, there are two aspects to this. The first and 
obvious one is, when you raise ` 9,000 crores by way of 2 per cent Surcharge under 
the taxable income of the super rich, you do not have to share it with the States. But, 
Sir, I think, the second one is even more important. It was Dr. Manmohan Singhji's 
Finance Act of 1992 which brought about a major change in the Wealth Tax. The 
purpose was not solely to collect taxes. It made a distinction between productive and 
non-productive assets. It was to discourage acquisition of non-productive assets. Sir, 
you are also very well aware that all those who hold non-productive assets do not 
necessarily pay income tax above ` 1 crore income.  Sir, France tried to abolish 
the Wealth Tax in 1986; it was disastrous. And, it had to be reinstated in 1989.  
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Sir, the Budget indicates implementation of GST from next year.  A lot of work, 
including the Constitutional Amendment at the Centre, ratification by, at least, half the 
number of States, introduction and passing of GST Bill at the Centre and passing of 
the GST Bill by all the State Legislatures has to be carried out. So, you will agree 
that it is impossible to complete all these exercises before the middle of next year.  
Is the hon. Finance Minister going to introduce the GST from the middle of next 
year which would be a sure recipe for confusion and pain for traders in the country?

Sir, yet, another aspect on which I would like to draw the attention of the House 
is, from 2015-16, the Centre will not cover the revenue expenditure, especially the 
recurring expenditure on salaries of staff, incurred at the State level in 24 different 
Planned Schemes like National Health Mission, Rashtriya Krishi Yojna, ICDS, Swatchh 
Bharat Abhiyaan, etc. So, interestingly, among all these Planned schemes, where the 
Centre is going to cover only the capital expenditure part. Many are in the social 
sector and in the long run a bulk of the expenditure would necessarily be revenue 
expenditure.  Following this decision, all these schemes have been reduced drastically 
in 2015-16 as compared to 2014-15. Hence, it is obvious that these schemes are 
effectively getting transferred to the State Governments with the expectation that the 
States will provide additional Budgetary resources from their own funds to compensate 
for the resources withdrawn by the Centre.

जहया ं तक अनुसूकचत जयाकत और अनुसूकचत जनजयाकत्ों की बयात है, 2011 के census के 
मुितयाकबक अनुसूकचत जयाकत्ों की संख्या 16.06 �कतशत है और अनुसूकचत जनजयाकत्ों की संख्या 
8.06 �कतशत है। जहयंा 2014-15 मिें SC sub plan allocation 43,208 करोड़ थया, उसे 2015-16 
मिें घटयाकर 30,851 करोड़ कर कद्या ग्या है। इसी �कयार से tribal sub plan 2014-15 मिें 26,715 
थया, उसे घटयाकर 19,980 करोड़ कर कद्या ग्या है। सर, ्ह ककसकया सयाथ है और ककसकया कवकयास 
है? इससे अनुसूकचत जयाकत्ों और अनुसूकचत जनजयाकत्ों कया कोई सयाथ और कोई कवकयास नहीं है। 

सर, मेिरया ्ह मियाननया है कक जब तक SC, ST sub plan को Legislative backing नहीं 
कमि्ेगी, तब तक ्ह सब बेमिया्ने हैं। इस सरकयार से मेिरया आ�ह है कक आप इसे Legislative 
backing दीकजए, आप इसे कयानून बनयाइए। जो पैसया SC, ST के नयामि पर कद्या जयातया है, Plan 
allocate कक्या जयातया है, वह सचचे मिया्ने मिें इन वगषों के ्ोगों तक पहंुचे, आकिरी आदमिी, मिकह्या 
तथया बचचे तक पहंुचे, तयाकक उनकी लजदगी मिें कु् फक्भ  आ सके। वरनया हर सया् इसी तरह 
बजटरी �ोकवजन कक्े जयाते हैं, करते रहेंगे और उसकी कोई मिॉकनटलरग नहीं होगी। मेिरया सरकयार 
से एक और आ�ह है, मियाननी् सोश् जस्टस कमिकन्टर ्हयंा हैं, जब तक इनके मंि�या्् को 
इसकी मिॉकनटलरग नहीं करने दी जयाएगी, तब तक दूसरे कजतने भी मंि�या्् हैं, व े अपने कहसयाब 
से इसको िच्भ करते रहेंगे, इसको कदिया कद्या जयाएगया ्या नहीं कदिया कद्या जयाएगया और वह 
कभी इफेसकटव नहीं हो सकतया। वरनया क्या कयारण है कक इतने सया्ों से हमि इतने पैसे दे रहे 
हैं, ्ेककन इन वगषों, अनुसूकचत जयाकत और अनुसूकचत जनजयाकत्ों मिें कजस कहसयाब से फक्भ  आनया 
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चयाकहए थया, उतनया फक्भ  नहीं आ पया्या है। इसक्ए मेिरया आप से पुन: आ�ह है कक इसके क्ए 
एक कयानून बनया्या जयाए। 

सर, आपने मुि�या बैंक की बयात कही है कक इसके क्ए 20,000 करोड़ रुपए ढंूढ़ेंगे। आप ्ह 
रुप्या कहयंा से ढंूढ़ेंगे और इसकया क्या �यावधयान है, आप वह 20,000 करोड़ रुप्या कहयंा से ्याएंगे? 
आपकी एनयाउंसमिेंट बहुत अच्ी है, ्ेककन जैसया मिैंने कहया कक बहुत expectations हैं। सर, इसी 
�कयार से the National Investment and Infrastructure Fund is proposed to ensure an 
annual flow of ` 20,000 crores. The Government lacks precision in what it is doing 
since there is no entry anywhere proposed in the Budget for contribution to the 
Fund. Where will these contributions flow? 

सर, भयारत एक कृकष �धयान देश है। बीजेपी ने अपने घोषणयाप� मिें कृकष के कवकयास के बयारे मिें 
बहुत बड़ी-बड़ी बयातें कही थीं, ्ेककन ्कद हमि देिें तो कृकष और सहकयाकरतया के क्ए जहयंा 2014-
15 मिें 26,623 करोड़ रुप्या कद्या ग्या थया, वहीं  2015-16 मिें उसे घटयाकर 24,910 करोड़ रुप्या 
कर कद्या ग्या है। सर, सुबह इस पर कयाफी क्ड्कशन हुआ है, इसक्ए मिैं इसके बहुत ज्यादया 
क्डटेलस मिें नहीं जयाऊंगी, ्ेककन इससे सयाफ कदि रहया है कक इस सरकयार की क्या �याथकमिकतया 
है। ककसयान को इस देश की रीढ़ की हड्ी मियानया जयातया है। अगर आप इनके क्ए कटौती करेंगे, तो 
देश कैसे मियान ्े, हमि कैसे मियान े्ं और देश कया ककसयान कैसे मियान ्े कक ्ह सरकयार ककसयान 
के �कत सहयानुभकूत रिती है। 

सर, आज के कदन ककसयान को हर तरफ से मियार पड़ रही है। एक तरफ ्ूकर्या की ककल्त है 
और दूसरी ओर �याकृकतक आपदया है। देश मिें व्यापक रूप से बहुत ज्यादया बयाकरश हुई है, ओ्यावृसषट 
हुई है, कजसके कयारण देश के ककतने ही रयाज्ों मिें, ्यािों एकड़ फस् तबयाह हो चुकी है। सर, 
मिैं आपके मियाध्मि से मियाननी् मंि�ी जी से ्ह जयाननया चयाहती हंू कक सरकयार ककसयान के क्ए 
क्या कर रही है? मेिरे अपने ही रयाज् हकर्याणया मिें ककतने ही ऐसे कज्े हैं, जहया ं हजयारों एकड़ 
भकूमि िरयाब हुई है। हमियारी नेतया, �ीमिती सोकन्या गया ंधी जी, िुद उसको देि कर आ रही हैं।  
क्या सरकयार की ओर से वहया ं कोई जया रहया है? मिैं उममिीद करती हँू कक ्े भी इतनी सहयानुभकूत 
कदियाएँ और रयाज्ों मिें जयाएँ, वहयंा देिें, सवगे करें। सरकयार ने क्या �यावधयान कक्या है कक जब इस 
तरह की �याकृकतक आपदया आए, तो ककसयान को कैसे कु् मुिआवजया कद्या जयाए और मुिआवजया 
फौरी रूप से कद्या जयाए? अगर 6 मिहीने बयाद मुिआवजया त् होगया, तो ककसयान को उसकया कु् 
फया्दया नहीं हो पयाएगया।  

सर, ककसयान की तो और बहुत सी मुिसशक े्ं हैं। कमिकनमिमि सपोट्भ �याइस (एमिएसपी) की बयात है।  
इंकदरया जी ने एमिएसपी शुरू कक्या थया, तयाकक ककसयान को कु् मिदद कमि् सके, उसकी फस् को 
कु् सपोट्भ कमि् सके। ्ेककन अब ककसयान को अपनी फस् की कजतनी कीमित कमि्नी चयाकहए, 
वह नहीं कमि् रही है। अभी हमिने पढ़या कक इस बयार फू्ड कॉरपोरेशन ऑफ इंक्ड्या �ोक्ोरमिेंट भी 
नहीं कर रहया है, ियास कर हमियारे रयाज् मिें, तो ककसयान कहयंा जयाएगया? अभी हमिने देिया कक ्े 
सेंट्् वे् रहयाउलसग कॉरपोरेशन कया एकट भी बद्ने जया रहे हैं। ्े सब �ोक्ोरमिेंट पॉक्सी के 
इं्टूमिेंटस थे। अगर इन सबको ्डयाइल्ूट कर देंगे, तो ककसयान क्या करेगया? अगर आप ककसयान 
को मियाकगे ट फोसगेज की मिसथी पर ्ोड़ देंगे, तो उसकी गुरबत तो और बढ़ती जयाएगी। अगर ककसयान 
की गुरबत बढ़ेगी, तो ्ह देश कभी तरककी नहीं कर पयाएगया।  
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सर, रयाजीव गयंाधी जी ने सबसे पह्े ्वच् गंगया अकभ्यान शुरू कक्या थया और उसे बहुत 
फोकस कद्या थया। आज आपने भी कक्या है, ्ेककन मुिझे बड़े दुि के सयाथ कहनया पड़ रहया है कक 
इस कमिकन्ट्ी कया बजट 7 हजयार कु् करोड़ रुपए से घटया कर 4,200 करोड़ रुपए कर कद्या 
ग्या है। केव् गंगया के क्ए 1,500 करोड़ रुपए से बढ़या कर 2,100 करोड़ रुपए कक्या ग्या है, 
्ह बहुत अच्ी बयात है, क्ोंकक गंगया जी को हमि सब पकव� मियानते हैं, ्ेककन जब हमि गंगया 
जी कहते हैं, तो गंगया, ्मुिनया और जो दूसरी नकद्या ं हैं, जैसे कोसी है, सोन है, ्मुिनया जी हैं, 
...(समय की घंटी)... सर, मिैं दो-चयार कमिनट और ्ँूगी, ्ह मेिरी पह्ी ्पीच है।

उपसभाधयक्ष (डा. सतयनारायण जवटया) : मुिझे मिया्ूमि है।  आपके 15 कमिनट हो गए हैं।

कुमारी शैलजा : सर, हमि जो देश की गंगया-्मुिनी तहजीब बो्ते हैं ...(वयिधान)... 

उपसभाधयक्ष (डा. सतयनारायण जवटया) : मुिझे मिया्ूमि है। व े गंगया की बयात करें, ्मुिनया की 
बयात करें, सबकी बयात करें, पर समि् पर अपनी बयात पूरी करें।

कुमारी शैलजा : सर, गंगया जी उसकी �तीक हैं, हमियारी इस तहजीब की �तीक हैं। इसक्ए 
इसमिें और भी कजतनी नकद्या ं हैं, देश मिें हजयारों नकद्यंा हैं, ्ोटी-बड़ी, there are water bodies, 
हमि उन सबको सयाफ करने की बयात करें। मिैं ्ह कहनया चयाहँूगी कक सयारे देश मिें, नॉथ्भ मिें, सयाउथ 
मिें, ई्ट मिें, वे् ट मिें, आज के कदन सयारी वयाटर बॉ्डीज़ �दूकषत हो चुकी हैं, टॉसकसक हो चुकी 
हैं।  ्मुिनया, जो मेिरे रयाज्, हकर्याणया की पूवथी सीमिया त् करती है, वह बुरी तरह से एक नया्या 
बन चुकी है, उसमिें एकदमि सीवजे बन चुकया है।  हमि कैसे इसको सयाफ नहीं करेंगे?  ्ोग उसको 
पीने के क्ए इ्तेमिया् करते हैं, मिवकेश्ों के क्ए इ्तेमिया् करते हैं, कृकष के क्ए इ्तेमिया् 
करते हैं। अगर हमि ्ह जहर अपनी धरती मिया ं मिें, मियंा गंगया जी को �दूकषत करते हुए �वयाकहत 
कर देंगे, तो ्ह देश कैसे सरवयाइव करेगया? ्ह देश भी नहीं बच पयाएगया। मेिरया आपसे आ�ह है 
कक आप इस मंि�या्् को और ज्यादया बजट दें और बयाकी सभी नकद्ों और वयाटर बॉ्डीज़ की 
ओर भी कवशेष ध्यान दें।  

[�ी उपसभापवत पीठासीन हुए]

सर, मंि�ी जी अभी च्े गए हैं। आपने वीमेिन एं्ड चयाइल्ड ्ेडव्पमिेंट के क्ए बजट आधया 
कर कद्या है, आईसी्डीएस के क्ए बजट आधया कर कद्या है, तो हमि कैसे मियानें कक ...(समय की 
घंटी)... Sir, just two three minutes; not more.

MR. DEPUTY CHAIRMAN: Maiden speech is for only fifteen minutes.

कुमारी शैलजा : आपने वीमेिन एं्ड चयाइल्ड ्ेडव्पमिेंट कमिकन्ट्ी के क्ए �यावधयान कबलकु् 
आधया कर कद्या है।  

सर, मिैं एक और पवयाइंट बो्ँूगी और अपनी बयात ितमि करूँगी। सर, ्ूपीए सरकयार ने एक 
मेिजर पॉक्सी इंटरवेंशन कक्या थया, by way of Jawaharlal Nehru Mission and Rajiv 
Awas Yojana.  Sir, it appears that both these schemes will now be replaced by the 
new mission of hundred Smart Cities.  Sir, the High-Powered Expert Committee on 
Investment Estimates and Urban Infrastructure has estimated that ` 7,00,000 crores 

[कुमियारी शै्जया]
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will be needed for hundred smart cities in twenty years.  Sir, this turns out to be 
an annual requirement of ` 35,000 crores.  But the meagre allocation of ` 2,020 
crores for this mission, actually illustrates how serious this Government is.

MR. DEPUTY CHAIRMAN: Now, please conclude. 

KUMARI SELJA: Sir, I am just concluding. Sir, the needs of the marginalized 
sections in all these cities have not been addressed at all. 

सर, आकिर मिें मिैं केव् दो पंसकत्यंा और बो्नया चयाहंूगी। आज के कदन देश की जो हया्त 
है, उसके ऊपर ककव दुष्ंत जी की दो पंसकत्यंा हैं, कजनहें मिैं ्हया ं पर बो्नया चयाहंूगी :—

"कु् इस तरह बदहवयास हुए आंकध्ों मिें ्ोग ।

जो पेड़ िोि्े थे, उनहीं से क्पट गए ।।"

देश कया इतनया बुरया हया् आप न करें। बहुत-बहुत धन्वयाद।

MR. DEPUTY CHAIRMAN: So, this is your maiden speech. But you had been 
a Minister for how many years?

KUMARI SELJA: Three terms. 

MR. DEPUTY CHAIRMAN: Still maiden!

THE MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI RAVI SHANKAR PRASAD): Sir, there is a point of correction. This is her 
maiden speech in this House. 

MR. DEPUTY CHAIRMAN: Okay; this is her maiden speech in this House. 
Now, Dr. Bhushan Lal Jangde.

SHRI P. RAJEEVE (Kerala): Not in this House, but from that side. 

डा. भूषण लाल जा ंगडे (्त्तीसगढ़) : मियाननी् उपसभयापकत मिहोद्, मिहयातमिया गयंाधी ने देश 
को आजयाद करया्या । ्डया. अमबे्डकर ने देश कया संकवधयान बनया्या । ्या् बहयादुर शया�ी जी ने 'ज् 
जवयान-ज् ककसयान' कह कर देश को जगया्या । इसनदरया गया ंधी ने 'गरीबी हटयाओ' कया नयारया ्गया्या। 
अट् कबहयारी वयाजपे्ी जी ने देश कया ्वरयाज ्या्या और नरें� मिोदी जी ने '्वच् भयारत, ्व्थ 
भयारत' कह कर देश को जगया्या ।।

[उपसभाधयक्ष (�ी िी.पी. ससह ब्दनौर) पीठासीन हुए]

मियाननी् उपसभयाध्क् जी, मिैं 2015-16 के बजट के समिथ्भन मिें अपनी बयात रिनया चयाहतया हंू। 
कवत्त मंि�ी, मियाननी् �ी अरुण जेट्ी जी ने मियाननी् �धयान मंि�ी �ी नरें� भयाई मिोदी जी की 
देश को नई कदशया देने वया्ी सोच के अनुसयार बजट पेश कक्या है। इससे देश कवकयास के पथ पर 
ती� गकत से अ�सर होगया। आर्थक कवकयास की �क �्या मिें रयाज्ों को ससममिक्त कर समियान रूप 
से भयागीदयार बनया्या ग्या है। देश मिें न्े रोजगयार कया सृजन, गरीबी उनमूि्न और आर्थक कवकयास 
कया पथ �श्त करके ्ोगों के जीवन ्तर को बेहतर बनयाने कया �्यास कक्या ग्या है। भयारती् 
अथ्भव्व्थया की कवशवसनी्तया कफर से ्ौटी है। 
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मिहोद्, सरकयार के �्यासों से नवीनतमि सीपीआई मुि�या ्फीकत दर 5.1% तथया थोक मूिल् 
मुि�या ्फीकत दर ऋणयातमिक ्तर पर पहंुच गई है। वया्तकवक सक् घरे्ू उतपयाद मिें वृकद्ध की 
संभयावनया है। देश मिें ्गभग 55 कमिक््न अमिरीकी ्डया्र कया कवदेशी कनवशे हुआ है, कजससे हमियारे 
कवदेशी मुि�या भं्डयार मिें करकया्ड्भ ्तर पर बढ़ोतरी हुई है।

जनतया चयाहती थी कक देश से घोटया्या, ्कैं ्ड् और �षटयाचयार समियापत हो, उस पर हमि िरे 
उतरे हैं। इसके सयाथ ही ्वया््थ् और ्वच्तया, बयाक्कयाओं की कशक्या, ्ुवयाओं के क्ए रोजगयार, 
�कमिकों के कल्याण, कृकष उतपयादकतया बढ़याने, कवदु्त, क्डकजट् कनेसकटकवटी, ्ुवयाओं कया कौश् 
कवकयास, व्वसया् को सुगमि बनयाने कया �्यास तथया पूववोत्तर रयाज्ों को मुिख् धयारया मिें ्याने कया 
�्यास हो रहया है। 

उपसभयाध्क् जी, कवत्त मंि�ी जी ने तीन उप्सबध्ों के बयारे मिें बतया्या है, पह्या, 'जन-धन 
्ोजनया' मिें 12.5 करोड़ पकरवयार कवत्ती् मुिख् धयारया मिें जुड़े हैं। दूसरया, को््या नी्यामिी मिें पयारदर्शतया 
्याकर समबसनधत रयाज् को उसकया ्याभ कद्या जया रहया है और तीसरया, '्वच् भयारत अकभ्यान', 
कजसे आनदो्न बनयाने मिें सफ्तया कमि्ी है और कजसमिें 50 ्याि शौचया्् बनयाने के सयाथ-सयाथ 
6 करोड़ अकतकरकत शौचया्् बनयाने कया ्क्् है।

उपसभयाध्क् जी, सरकयार को मिहंगयाई पर कयाबू करने मिें सफ्तया कमि्ी है। सरकयार ने वष्भ 
2022 मिें, भयारत की ्वतं�तया की 75वीं वष्भगयंाठ पर अमृित मिहोतसव के आ्ोजन पर, �धयान मंि�ी 
द्यारया उसल्कित टीमि इंक्ड्या के कवज़न मिें, सबके क्ए घर, �त्ेक घर मिें 24 घंटे कबज्ी, ्वच् 
पे्ज्, शौचया्् जैसी मूि्भतू सुकवधयाएं, जो सड़क से जुड़ी हों, �त्ेक पकरवयार मिें कमि से कमि एक 
रोजगयार तथया आजीकवकया के सयाधन, गरीबी उनमूि्न के �्यास, देश के शेष गयंावों मिें कवदु्तीकरण, 
सड़क कवहीन गया ंव को सड़क से जोड़नया, �त्ेक गया ंव तथया शहर मिें कचककतसया सुकवधयाएं उप्बध 
करयानया, ्ुवयाओं को रोजगयार हेतु समिथ्भ बनयानया, उनहें कशकक्त और कौश् समपन्न बनयानया इत्याकद को 
रिया ग्या है। सयाथ ही �यामिीण के्�ों के कल्याण के क्ए कृकष उतपयादकतया मिें वृकद्ध, कृकष उपज को 
सही दयामि कमि्नया, लसकचत के्� मिें वृकद्ध तथया गया ंव मिें संचयार व्व्थया सुकनसशचत करने कया ्क्् है।  

उपसभयाध्क् जी, केनद् सरकयार रयाजकोषी् घयाटे के बयावजूद सड़कों सकहत ...(समय की 
घंटी)... कृकष, कशक्या, ्वया््थ्, मिनरेगया, �यामिीण अवसंरचनया जैसे मिहतवपूण्भ कया्षों को सहया्तया 
�दयान करेगी, ्ह अच्ी बयात है। सरकयार कवकभन्न ससबस्डीज़ को ्ुसकतसंगत बनयाने की �क �्या के 
क्ए �कतबद्ध है। ्या�वृकत्त ्कीमिों मिें ्याभयार्थ्ों की संख्या मिें कव्तयार तथया ए्पीजी कहत�याकह्ों 
को रयाकश कया सीधे ह्तया ंतरण कक्या ग्या है। ...(समय की घंटी)... हमियारे ककसयान भयाइ्ों के क्ए 
�कतबद्धतया झ्कती है। मृिदया उव्भरतया मिें सुधयार ्याने के क्ए मृिदया ्वया््थ् कया्ड्भ ्कीमि तथया �धयान 
मंि�ी �यामि लसचयाई ्ोजनया के तहत �त्ेक ककसयान के िेत मिें लसचयाई करने के क्ए 5,300 करोड़ 
आवकंटत कक्े ग्े हैं। ्ोटे और सीमियंात ककसयानों को कृकष ऋण की सहया्तया से कृकष के्� को 
बढ़यावया कद्या जया रहया है। ...(समय की घंटी)...

उपसभाधयक्ष (�ी िी.पी. ससह ब्दनौर): आपकया समि् समियापत हो ग्या है। आज सबको  बहुत 
जलदी है। आप भी थोड़या सया जलदी समियापत कीकजए। 

डा. भूषण लाल जा ंगडे: एक कमिनट दीकजए, सर। 

[्डया. भषूण ्या् जया ंग्ेड]
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उपसभाधयक्ष (�ी िी.पी. ससह ब्दनौर): हयंा। एक कमिनट मिें ितमि कीकजए। 

डा. भूषण लाल जा ंगडे: सर, कृकष उतपयाद को उकचत मूिल् कमि्े, इसके क्ए रयाषट्ी् कृकष 
बयाजयार सृकजत करने कया �्यास है। अनुसूकचत जयाकत, जनजयाकत और कप्ड़या वग्भ के उद्कमि्ों के 
क्ए 20,000 करोड़ की कनकध और 3,000 करोड़ की गया ंरटी कनकध कया �यावधयान रिया ग्या है, 
कजससे इन वगषों के उद्कमि्ों को बढ़यावया कमि्े।  ...(समय की घंटी)... सर, जन-धन से जन सुरक्या 
के तहत 12 रुप्े �कत वष्भ के �ीकमि्मि पर दो ्याि रुप्े कया दुघ्भटनया बीमिया तथया अट् पेंशन 
्ोजनया के अंतग्भत एक कनसशचत पेंशन उप्बध करया्ी जयाएगी। ...(समय की घंटी)...

उपसभाधयक्ष (�ी िी.पी. ससह ब्दनौर): थैंक ्ू। आपकया समि् ितमि हो ग्या। 

डा. भूषण लाल जागंडे: ठीक है, सर। धन्वयाद।

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Now, Shri Joy Abraham.  
You have only five minutes, please. 

SHRI JOY ABRAHAM (Kerala): Thank you, Sir, for having given me this 
opportunity to speak here. Because of the time limitation, I would like to have a 
bird's eye-view of the Budget. Our expectations were very high.  This was NDA 
Government's full Budget.  But, I am sorry to say that this Budget has disappointed 
us.  This Budget is neither kisan-friendly, nor is it middle-class-friendly.  This 
Budget has also disappointed the salaried class because the hon. Finance Minister 
has made no changes in the income tax slabs. Of course, there is no doubt that it 
is a corporate-friendly Budget because a deduction of 5 per cent has been given to 
them. ...(Interruptions)...

�ीमती विपलि ठाकुर (कहमियाच् �देश): उपसभयाध्क् जी, फयाइनेंस कमिकन्ट्ी से कोई मिं�ी ्हयंा 
नहीं हैं। ...(वयिधान)... ्हया ं कमिकन्टर ऑफ ्टेट ्या ककसी को तो होनया चयाकहए थया। ...(वयिधान)...

उपसभाधयक्ष (�ी िी.पी. ससह ब्दनौर): ठीक है। मिैं करकवे् ट करतया हँू। ...(वयिधान)... 

सामावजक नयाय और अवधकावरता मं�ी (�ी थािर चन्द गहलोत): सर,  ्हयंा  तीन-तीन 
कैकबनेट मंि�ी बैठे हैं। ...(वयिधान)... उनकी एवज़ मिें हमि नोट कर रहे हैं। ...(वयिधान)... 

�ीमती विपलि ठाकुर: आप नहीं बो् सकते। ...(वयिधान)... कमिकन्टर कहयंा हैं? ...(वयिधान)...

�ी परिेज़ हाशमी (रयाषट्ी् रयाजधयानी के्�, कदल्ी): सर, इनकी बयात सही है। बजट पर 
बहस हो रही है। ...(वयिधान)... कमि से कमि कमिकन्टर ऑफ ्टेट ्हया ं रहते। ...(वयिधान)...

�ीमती विपलि ठाकुर: बजट पर बहस के समि् उनमिें से कोई ्हयंा नहीं हैं। ...(वयिधान)...

उपसभाधयक्ष (�ी िी.पी. ससह ब्दनौर): ्े कैकबनेट कमिकन्टर हैं। ्े क्ि कर उनको दे देंगे।  
...(वयिधान)... ऐसया नहीं है। ...(वयिधान)... ्े नोट कर रहे हैं। ...(वयिधान)...

�ीमती विपलि ठाकुर: बजट पर बहस हो रही है। सोश् सबजेकट पर नहीं हो रही है। 
...(वयिधान)... नहीं, ्ह ग्त बयात है। ...(वयिधान)...
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�ी थािर चन्द गहलोत: व े दो कमिनट मिें आ रहे हैं। ...(वयिधान)... उनकी एवज़ मिें हमि 
नोट कर रहे हैं। ...(वयिधान)... तीन-तीन कैकबनेट मंि�ी ्हयंा बैठे हैं। हमि नोट कर रहे हैं।  
...(वयिधान)... हयंा, हमि नोट कर रहे हैं।

उपसभाधयक्ष (�ी िी.पी. ससह ब्दनौर): अब आप बैठ जयाइए। ...(वयिधान)... मंि�ी जी, आप 
नोट करके उनको दे दीकजएगया। ...(वयिधान)...

�ीमती विपलि ठाकुर: उपसभयाध्क् जी, ्ह कोई बयात नहीं होती। ...(वयिधान)...

उपसभाधयक्ष (�ी िी.पी. ससह ब्दनौर): आप बैठे-बैठे बयात मित कक्या कीकजए। प्ीज़। ्ह 
कबलकु् ठीक नहीं है। Okay, you please carry on.  

SHRI JOY ABRAHAM: Sir, service tax has been increased. I welcome only one 
measure announced by the hon. Finance Minister, that is, to develop an Indian Gold 
Coin, maybe, a sovereign. Till now, there used to be the British sovereign, which was 
a symbol of the old British Empire.  Sir, now, I want to view the Budget from the 
perspective of Kerala. We had sought one IIT and we had sought one AIIMS, but 
we were denied both. But I am happy that there is a small consolation. The NISH 
(National Institute of Speech and Hearing) at Thiruvananthpuram has been elevated 
to the status of a University.  

Sir, our hopes were pinned on one thing. The Keralites hoped that the Finance 
Minister would announce some measures to save the rubber growers of this country.  
But we were totally disappointed. No announcements were made in this regard.  India 
is a country which is a rubber-producing country as well as a rubber-consuming country. 
Cultivators should be given protection. They must get remunerative prices; otherwise, 
they may abandon the rubber cultivation. Sir, natural rubber is a strategic product.
It saves crores of foreign exchange. The hon. Commerce Minister had announced, 
two days back in this House in reply to the Calling Attention Motion, that she had 
recommended for increasing the import duty on natural rubber to 25 per cent, that 
is, the bound rate. So, the ball is now in the court of the Finance Minister.  I hope 
the Finance Minister will do something to save the rubber cultivators and also this 
strategic product of Kerala.  

Sir, Kerala is a State producing the spices. We hoped that some measures would 
be announced to promote exports. But nothing was announced. Sir, now, I have 
to point out one more thing regarding the co-operatives. The co-operatives are the 
backbone of Kerala’s economy.  But unfortunately, the IT Department is harassing 
the co-operative sector. The co-operative institutions are asked to furnish the details 
of deposits above ` 5,00,000 or interests above ` 10,000, whereas the nationalised 
banks and the Scheduled Banks are asked to furnish details of only deposits of above 
` 10,00,000 and interests above ` 30,000. This is a gross discrimination.  
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Sir, finally, I would like to mention one more thing. The Prime Minister had 
announced the Saansad Adarsh Gram Yojana. All MPs had welcomed it. Apart from 
politics, we all have nominated one Gram Panchayat for this Saansad Adarsh Gram 
Yojana. But, there is only one advice given by the Government that MPs should 
spend money from their MPLAD funds. It is too bad. I request the hon. Finance 
Minister to make some allotments, at least, for this Saansad Adarsh Gram Yojana 
announced by this Government.  

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Kindly conclude now. 

SHRI JOY ABRAHAM: Sir, I am concluding with this request. This Saansad 
Adarsh Gram Yojana is a programme of this Government. The Government must give 
some special consideration or some aid for this Yojana. Advising or giving sermons 
to MPs to divert their MPLAD funds is not good. That is all. Thank you, Sir. 

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Now, Shri Pyarimohan 
Mohapatra-not present. Prof. M.V. Rajeev Gowda.

PROF. M.V. RAJEEV GOWDA (Karnataka): Mr. Vice-Chairman, Sir, as you 
know, it is not just the Budget season, it is also the cricket season. And, our Finance 
Minister, Mr. Jaitley, used to be the President of the Delhi Cricket Association. 
If you wonder what his cricket qualifications are, Sir, he is a master of spin. 
After this Budget was announced, if you look at the media coverage, you would 
have thought that this was the greatest Budget since the historic 1991 Budget of  
Dr. Manmohan Singh. Sir, unfortunately, the reality is that at a very crucial juncture 
in India’s economic history, Mr. Jaitley has dropped the ball.  

I am going to focus only four institutional aspects of this Budget because my 
senior colleagues have already talked about the slashing of social-sector spending 
and numerous other dimensions. Let me first start with the banking sector. Sir, 
this Government's own Economic Survey has pointed out that there are numerous 
projects that are on hold, that have been stalled for a variety of reasons, and, the 
value of projects which are stalled works out to ` 8.8 lakh crore. Sir, these are in 
danger of becoming NPAs on the balance sheets of various public sector banks. It 
was therefore, ideally, the right time for the Finance Minister to step in and find a 
way to get these projects moving again as also to get these off the balance sheets 
of the public sector banks.  Then you would have seen a boost to the GDP like 
never before.  Instead of that, he has left the banking sector in the lurch. 

If you look at the amount of money that has been allocated for public sector 
banks, and, if you look a little carefully, it turns out that all that the Finance 
Minister has done is to take the dividends that the Government receives from the 
public sector banks and give it back to them. Essentially, there is no new infusion 
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of capital while the Economic Survey itself points out that the public sector banks 
desperately need financial infusion.

Sir, I am not suggesting that these projects are stalled only because of malfeasance 
on the part of promoters.  There are also macro-economic factors, and, there are 
other factors which have affected India's economy in the last few years. They could 
be clearances and they could be various other regulatory factors, as a result of which 
these projects have stalled.

In such a context, the Finance Minister should have taken a step forward and 
ensured that these projects are made to move again. What has happened? As I said, 
he has dropped the ball.

Sir, the world of finance is beyond just Government investment in public sector 
banks. There are numerous international markets; there are secondary markets for 
distressed debt, and, I think, our junior Finance Minister is fully aware of those 
sectors of the economy. Why can't we let the public sector banks get rid of some of 
those NPAs by selling them at a discount in these global markets? This is something 
that must be undertaken.

Sir, on strengthening banking institutions, we have Basel-III norms, which our 
public sector banks have to meet in the next few years. This would have been a 
beautiful time to infuse some of that funding because the macro-economic factors 
are wonderful. Oil prices have come down, inflation is down, there is a bonanza 
coming in from selling spectrum, and, therefore, this is the time for the Finance 
Minister to have acted, and, again, he has let us down.

Talking about institutions, I would like to turn to the next point. This has to 
do with the Reserve Bank of India.  Sir, already, our senior Nominated colleague, 
Dr. Ashok Ganguly, has spoken about the need to protect the autonomy and integrity 
of the Reserve Bank of India.  He and I have served as Directors on the Central 
Board of the RBI, and, upfront and close, we have seen how extraordinarily good 
that organization is in terms of maintaining its independence and integrity. This time, 
we see that the Finance Ministry is undertaking a variety of measures that will 
impinge on the ability of the Reserve Bank of India to make autonomous decisions 
with respect to monetary policy. What you have is a new arrangement to set inflation 
target. And, what is the arrangement? Basically, one year after the inflation target 
has been set, the RBI Governor has to report to the Government about whether a 
target has been met or not met. 

Sir, inflation is not a result only of monetary policy choices on the part of the 

[Prof. M.V. Rajeev Gowda]
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RBI. Inflation is also affected by global macro-economic factors, and, it is especially 
affected by fiscal policy, that is, how the Government chooses to spend, how the 
Government chooses to tax. And, if the Government cannot maintain the commitments 
that it has made in the Fiscal Responsibility and Budget Management Act, you will 
find that one huge component of this partnership is collapsing. But you will blame 
the RBI Governor. This is not the only arrangement which is potentially dangerous 
to the integrity of the RBI. You have a situation where a new Monetary Policy 
Committee is going to be created. If the Government packs it with its cronies rather 
than with independent experts, you will again see the RBI's ability to do its job 
being affected. Sir, not only has this Finance Minister not met the finance deficit 
targets, but instead of cooperating with the RBI in cutting inflation, he has also 
gone ahead and created a pool of cesses which are going to be fuelling inflation, 
which are going to be massively regressive and affect the common man. The RBI 
Governor, the day after the Budget, cut the interest rates purely as a preemptive 
move because there will be inflation afterwards and he will have no room to make 
any rate cuts later on. ...(Time-bell rings)...  

Sir, I have one or two more points, and if you look, I have more time allotted 
to me.   

Now, let me talk about another institutional framework, Sir.

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): You were allotted ten 
minutes, but you know, the other Members have taken more time.  So, now these 
have to be cut down.  

PROF. M.V. RAJEEV GOWDA: You can see that I have been extremely 
disciplined in the way I am speaking.  

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE):  Please carry on.  

PROF. M.V. RAJEEV GOWDA: I just wish the Finance Minister has this 
discipline with the way he runs our country's finance, Sir.  

Anyway, Sir, on the issue of entrepreneurship, there is another institutional 
dimension. The Finance Minister, in his previous Budget, announced ` 10,000 crores 
for start-up companies. There is another SETU Fund right now. Now, this is a domain 
where high risk is the norm. You invest in hundred companies. One or two may 
succeed. How can you, in a Government environment, go and meet a Comptroller 
and Auditor General and justify this kind of investment in companies that are not 
likely to succeed? You have to make sure that the Government steps back, works 
with the institutional arrangement of venture capitalists and private equity players 
and ensures that the start-up environment is facilitated without necessarily getting 
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into direct Government allocation of expenditure or investment because that can 
result in all kinds of scams.  

Sir, I will move on to one other institutional dimension.  This has to do with 
the ability of States, the institutional capacity of States, to deliver social welfare 
programmes. The Finance Minister jumped with joy at the 14th Finance Commission's 
enhancement of resources to State Governments because this has given him an 
opportunity to slash funding for a variety of social sectors. This is essentially, he 
says, 'cooperative federalism' and that this is going to ensure that States will do the 
job.  Sir, the capacity of States is very uneven to do this job.  Already, development 
is uneven. (Time-bell rings) You have a situation where numerous States will end 
up worse in terms of equity when it comes to social sector and other such funding.  
Sir, this is something that the Finance Minister has to pay attention to and the new 
NITI Ayog has to pay attention as well.  

Sir, I will come to my last point.  You know that the Finance Minister was in 
hospital recently.  I was wondering why.  It turns out that he has had a heart transplant.  
You come and discover that the Finance Minister is now talking ...(Interruptions)...

SHRIMATI JAYA BACHCHAN (Uttar Pradesh): That is not good.  ...(Interruptions)...

PROF. M.V. RAJEEV GOWDA: One second. ...(Interruptions)... Please listen 
what I have to say, Jayaji. You have to listen to ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Madam, it is just a pun.  
He never had a heart injury. ...(Interruptions)... He is talking about something else.  

PROF. M.V. RAJEEV GOWDA: Jayaji, please listen to me and then make a 
judgement. Just make a judgement after that. That’s all I ask.  

So, he has developed a new heart for the poor, for the dispossessed, for the 
tribals.  He has had a change of heart when it comes to obstruction inside Parliament.  
That is what we see. Most importantly that new heart has also given him courage.

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE):  It is new rejuvenated.  

PROF. M.V. RAJEEV GOWDA:  This is a figure of speech.  The basic point 
is that new heart has given him courage to stand up to the Prime Minister and 
to support the NREGA at a time when the Prime Minister had  pooh-poohed it, 
given his lack of concern for the poor, for the dispossessed, for those without basic 
income.  I hope that the same courage will continue to allow the Finance Minister 
to improve his Budgets in the future, ...(Time-bell rings)... to secure India's economic 
opportunities and ensure that he serves as a conscience keeper for this Government 

[Prof. M.V. Rajeev Gowda]
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on the issue of social sector spending and those who are at the bottom of the 
pyramid. Thank you, Sir.

�ी राम नारायण डूडी (रयाज्थयान): उपसभयाध्क् मिहोद्, आज सदन मिें सयामियान् बजट पर 
बहस हो रही है। ्ह एन.्डी.ए. सरकयार कया पह्या बजट है। हमियारी सरकयार को जो जनयादेश कमि्या, 
उसके अनुरूप हमियारे �धयान मंि�ी, �ी नरें� मिोदी जी के नेतृतव मिें, देश के मियाने हुए अथ्भशया�ी 
�ी अरुण जेट्ी जी द्यारया बनया्या ग्या ्ह बजट है। इस बजट कया सृजन देश के सभी वगषों की 
आशया और आकयंाक्याओं को शयाकमि् करके कक्या ग्या है। 

मिहोद्, मिैं पूव्भवतथी सरकयारों की उन बयातों पर नहीं जयानया चयाहतया हंू, कजनहोंने अपने बजट 
मिें कभी गरीबी कमिटयाने कया नयारया कद्या और कभी बजट को �यामिीण कवकयास को समिर्पत कक्या। 
उनके 60 सया्ों के अंदर कजस �कयार कयामि हुआ, कवकयास हुआ, वह आपके सयामिने है। देश के 
कजस व्सकत कया कवकयास होनया चयाकहए थया, देश के कजस अंकतमि व्सकत और दकर� नयारया्ण कया 
कवकयास होनया चयाकहए थया, वह नहीं हुआ। जहया ं व े पह्े थे, व े आज भी वहीं हैं। 

मिहोद्, मिैं कयाशतकयार होने के नयाते कहनया चयाहंूगया कक ्कद हमि आजयादी के पह्े और आजयादी 
के बयाद कयाशतकयार की हया्त की तु्नया करें, तो जो �ेक्डट हमियारी आजयादी के वकत थी, वह 
60-65 परसेंट थी और आज हमि 15 परसेंट पर आ गए हैं। इससे ्पषट होतया है कक जो पूव्भवतथी 
सरकयारें थीं, उनहोंने देश के कयाशतकयारों के उतथयान और कयाशतकयारों की उन्नकत के क्ए अच्ी 
नीकत्या ं बनयाने कया कयामि नहीं कक्या। इसी कयारण आज कयाशतकयार गरीब से गरीब होतया जया रहया है। 

मिहोद्, आज सुबह देश मिें बेमिौसमि हुई वषचा और ओ्ों के कयारण चौपट हुई फस् के 
बयारे मिें सदन मिें चचचा हो रही थी। हमियारया पूरया कया पूरया रयाज्थयान भी इससे �भयाकवत हुआ है। मिैं 
हमियारे �देश की मुिख् मंि�ी, �ीमिती वसंुधरया रयाजे जी को बहुत-बहुत धन्वयाद देनया चयाहतया हंू कक 
जैसे ही �देश के अंदर ओ्यावृसषट और बेमिौसमि वषचा हुई, उनहोंने तुरनत �देश के पूरे मंिक �्ों 
और कवधया्कों को कहया कक आप उन ककसयानों के बीच जयाइए, कजनहें इस बेमिौसमि की वषचा से 
बहुत नुकसयान हुआ है। इस प्कयार उनहोंने पूरे �देश मिें भयारी ओ्यावृसषट और बेमिौसमि वषचा से हुए 
नुकसयान कया जया्जया ्ेने कया कयामि कक्या। इसके सयाथ ही सयाथ उनहोंने कनदगेश कद्या कक रयाज्थयान 
कया हर एमि.ए्.ए. इस आपदया �बंधन मिें अपनी एक मिहीने की तनखवयाह देकर ्ोगदयान करेगया। 
इसके सयाथ ही सयाथ उनहोंने ्ह कनदगेश भी कद्या कक रयाज्थयान से कजतने भी एमि.पी. हैं, व े भी 
अपनया एक मिहीने कया वतेन इस आपदया �बंधन हेतु देंगे। इस �कयार की संवदेनशी् मुिख् मंि�ी 
ने रयाज्थयान मिें ककसयानों को हुए नुकसयान की कु् हद तक भरपयाई करने के �्यास ककए हैं। 

मिहोद्, मिैं कनवदेन करनया चयाहंूगया कक बेमिौसमि भयारी वषचा और ओ्यावृसषट के कयारण पूरे 
देश मिें जहयंा-जहया ं भी नुकसयान हुआ है, उसे हमियारे मियाननी् कवत्त मंि�ी ध्यान मिें रिें। ...(समय 
की घंटी)... उपसभयाध्क् मिहोद्, िजयाने की चयाबी कवत्त मंि�ी के पयास ही होती है। िजयाने की 
चयाबी कजसके पयास होती है, वही पैसया कनकया्तया है। इसक्ए मिैं आपके मियाध्मि से मियाननी् कवत्त 
मंि�ी जी से कनवदेन करनया चयाहतया हंू कक िजयाने को ्कद आपदया के समि् नहीं िो्या ग्या और 
उनकी सहया्तया नहीं की गई, तो इससे उनहें बहुत मिया्ूसी होगी। बयाद मिें तो आदमिी अपने आपको 
ए्डज्ट कर ही ्ेतया है। 

मिहोद्, चंूकक समि् कमि है और आप समि् समियापत होने की घंटी बजया रहे हैं, इसक्ए मिैं 
अपने बयाकी कबनदुओं के बयारे मिें न बो्ते हुए, कयाशतकयार होने के नयाते कसफ्भ  ्ह कहनया चयाहतया 
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हंू कक जब तक इस देश मिें पूण्भ रूप से लसचयाई की व्व्थया नहीं की जयाएगी और कयाशतकयार के 
िेत तक पयानी नहीं पहंुचया्या जयाएगया, तब तक इस देश कया कयाशतकयार समृिद्ध नहीं हो सकतया। 
कयाशतकयार की हया्त को अच्या बनयाने के क्ए हमिने देश के जनतया से जो कहया है, उसे पूरया 
करें और लसचयाई की व्व्थया करने के क्ए 'नकद्यंा जोड़ो अकभ्यान' के क्ए कवशेष पैकेज दें, 
तयाकक देश मिें लसचयाई की व्व्थया हो सके और आने वया्े कदनों मिें कयाशतकयार की आर्थक स्थकत 
मिज़बूत हो सके। 

मिहोद्, चंूकक आप मुिझे बो्ने के क्ए और समि् नहीं दे रहे हैं, इसक्ए मिैं अपनी सयारी 
बयातों को रोकते हुए, आपको बहुत-बहुत धन्वयाद देनया चयाहतया हंू कक आपने मुिझे बो्ने कया समि् 
कद्या। ज् कहनद। ज् भयारत। 

डा. विजयलक्मी साधौ (मिध् �देश): उपसभयाध्क् मिहोद्, ्हयंा पर कवत्त मंि�ी जी द्यारया बजट 
�्तुत कक्या ग्या—बचपन से मिैं सुनती और देिती आ रही हंू, मेिरे कपतयाजी कवधयान सभया कया चुनयाव 
्ड़ते थे, मिैं चुनयाव ्ड़ी, �चयार-�सयार मिें भयारती् जनतया पयाटथी के झं्ेड, बैनर, पो्टर, रेशमिी झं्ेड 
बड़े-बड़े ्ोगों के ्हया ं, व्यापयाकर्ों के ्हयंा ्गते रहते थे और हमियारी कयंा�ेस की ्ोटी सी झं्डी 
आकदवयासी और दक्त के झोंपड़ों मिें ्गती थी तो कवचयार आतया थया, सोचती थी– ्ेककन आज कया 
जो बजट �्तुत कक्या ग्या है, उसको देिकर ्ह ्गतया है कक वयाकई जो मिैंने सुनया थया, देिया 
थया, वह आज चकरतयाथ्भ हो रहया है। ्ह जो बजट �्तुत कक्या ग्या है, ्ह न तो गरीबों के कहत 
कया है, न अनुसूकचत जयाकत, जनजयाकत के कहत कया है, न मिकह्याओं के कहत कया है, न ककसयानों के 
कहत कया है और न ्ह अन् समियाज के गरीब जयाकत के ्ोगों के कहत कया है। इसमिें कहत है तो 
उन बड़े ्ोगों कया, उन बड़े घरयानों कया, जो चंद ्ोग इस देश के अंदर कनवयास करते हैं— ्ह 
उनके कहत की बयात है। मियाननी् उपसभयाध्क् मिहोद्, जो बजट आ्या है, उसे ्ोग बड़े चयाव 
से देि रहे थे, मिकह्याएं देि रही थीं, कमिक्ड् क्यास कया आदमिी देि रहया थया, सर्वस के ्ोग 
देि रहे थे कक आ्कर मिें ककतनी ्ूट कमि्ेगी, सर्वस टैकस के बयारे मिें देि रहे थे, ्ेककन जब 
बजट आ्या तो सबकी आंिों मिें आंसू आ गए, सर्वस टैकस को 12.36 परसेंट से बढ़याकर 14 
परसेंट कर कद्या। इस सर्वस टैकस से हर कब् अब मिहंगया हो ग्या है— चयाहे कोई आदमिी ियानया 
ियाने के क्ए जयाए, चयाहे मिकयान िरीदे, चयाहे बचचे कजमि मिें जयाएं, चयाहे इंटरनेट से अपनी पढ़याई 
कया सयाधन मुिहै्या करते हों— हर चीज़ आज मिहंगी हो ग्ी है। कवत्त मंि�ी जी ने अपने भयाषण मिें 
कहया ही है कक कमिक्ड् क्यास िुद अपनया ध्यान रिे। ...(समय की घंटी)... सर, क्या आप दो ही 
कमिनट बो्ने देंगे? ्ह तो कोई बयात नहीं होती है। कसफ्भ  दो कमिनट के क्ए कोई क्ों बो्ेगया? 

उपसभाधयक्ष (�ी िी.पी.ससह ब्दनौर) : आप देकिए, आपकी पयाटथी के कसफ्भ  15 कमिनट बचे 
हैं, 15 कमिनट के अंदर 6 ्ोगों कया नमबर है। ...(वयिधान)...

डा. विजयलक्मी साधौ : दो कमिनट कोई क्ों बो्ेगया? ...(वयिधान)... अभी तो मिैंने शुरू नहीं 
कक्या है और आप बो् रहे हैं कक बैठ जयाओ, तो मिैं बैठ जयाती हंू। ...(वयिधान)...

उपसभाधयक्ष (�ी िी.पी.ससह ब्दनौर): हमि ककसी कया नयामि कयाट भी तो नहीं सकते। आप 
एक कमिनट कया समि् और ्े ्ीकजए।

डा. विजयलक्मी साधौ: एक कमिनट मिें तो कोई बयात नहीं होगी। आप कमि से कमि मुिझे दस 
कमिनट कया समि् दीकजए।

[�ी रयामि नयारया्ण ्ूड्डी]
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उपसभाधयक्ष (�ी िी.पी.ससह ब्दनौर): आपकी पयाटथी के सद््ों ने ज्यादया समि् ्े क््या। 
अब समि् तो उसी कहसयाब से च्ेगया।

डा. विजयलक्मी साधौ: मियाननी् उपसभयाध्क् मिहोद्, मिनरेगया के बयारे मिें मियाननी् �धयान 
मंि�ी जी ने अपने भयाषण मिें कयाफी मिज़याक उड़या्या, आपकत्तजनक शबदों कया इ्तेमिया् कक्या 
और मिनरेगया जैसी ्ोजनया की उनहोंने कननदया की। मिैं मियाननी् कवत्त मंि�ी जी से जयाननया चयाहती 
हंू कक �धयान मंि�ी जी िुद अपनी ही सरकयार के द्यारया �्तुत आर्थक सवगेक्ण, कजसमिें कहया 
ग्या है कक मिनरेगया से �यामिीण अथ्भव्व्थया मिजबूत हुई है, क्या व े इससे सहमित नहीं हैं? 
...(समय की घंटी)... इनकी िुद की सरकयार के कवत्त मंि�ी जी ने ्ह बयात कही है। मिहोद्, 
चंूकक आप बो्ने ही नहीं दे रहे हैं इसक्ए मिैं थोड़ी सी बयात गुजरयात के बयारे मिें भी बो् देती 
हंू। गुजरयात की कु् पेपर कलटगस मेिरे पयास हैं। वहयंा पर कशक्या मिें कटौती की ग्ी। मेिरे पयास 
कु् पेपर कलटगस ''भया्कर'' की हैं। गुजरयात मिॉ्ड् पूरे देश मिें ्यागू कक्या जया रहया है। ्कू् 
के बचचे एक मिटके के अंदर अपने कपड़े और ककतयाबें ्डया्कर नदी पयार करके ्कू् जया रहे 
हैं। ...(समय की घंटी)... ्ह उद्पुर गुजरयात की एक घटनया है। दूसरया, ्ोकयाप्भण के कु् ही 
घंटे बयाद आपकया एक सया्फन बैठ ग्या। कफर ्हयंा पर कु् जुमि्ों की भी बयात आ्ी थी। मिैं 
एक टीवी चैन् पर देि रही थी। उसमिें आज की सत्तया के संगठन �मुिि से जब पू्या ग्या कक 
कया्े धन की बहुत चचचाएं हो रही हैं, हर आदमिी देि रहया है कक 15 ्याि रुपए हमियारे अकयाउंट 
मिें आएंगे, तो उनकया ्ह जवयाब थया कक ्ह तो एक चुनयावी जुमि्या है। ्ह सरकयार चुनयावी जुमि्े 
के आधयार पर बनी है। आज के �धयान मंि�ी और तयातकयाक्क गुजरयात के मुिख् मंि�ी जी 2003 के 
कवधयान सभया इ्ेकशन मिें हमियारे ्हयंा गए थे, मेिरे अपने गृह कज्े मिें गए थे। वहयंा उनहोंने कहया थया 
कक तुमि इधर बटन दबयाओ, मिैं गुजरयात से 24 घंटे कबज्ी भेजंूगया। इसको 15 सया् हो गए, ्ह 
भी एक जुमि्या थया। ...(समय की घंटी)... आज के गृह मंि�ी और तयातकयाक्क पयाटथी अध्क् थे, 
उनहोंने कहया थया कक हमि कजचा मियाफ करेंगे, आप हमियारी सरकयार बनयाओ, ्ह भी एक जुमि्या थया। 
क्या ्ह सरकयार कसफ्भ  जुमि्ों के आधयार पर बनी है? ...(समय की घंटी)...

उपसभाधयक्ष (�ी िी.पी. ससह ब्दनौर): आप कनक्ू्ड कीकजए। ...(वयिधान)...

डा. विजयलक्मी साधौ: मियाननी् उपसभयाध्क् मिहोद्, आज कया जो बजट है, ्ह भी जुमि्ों 
के आधयार पर बनया्या ग्या है। मिैं अपने मिध् �देश की बयात करंूगी। मिध् �देश बचचों के कुपोषण 
के मियामि्े मिें नमबर एक पर है। आपने कमि्ड ्ेड मिी् कमि कर कद्या, आपने हैलथ कया पैसया कमि 
कर कद्या, आपने सव्भ कशक्या अकभ्यान कया पैसया कमि कर कद्या, आपने ्वया््थ् की सुकवधयाएं घटया 
दी हैं। ...(समय की घंटी)...

उपसभाधयक्ष (�ी िी.पी. ससह ब्दनौर): अब आप समियापत कीकजए। Please conclude.

डा. विजयलक्मी साधौ: उपसभयाध्क् जी, आप ्् तोड़ देते हैं। आप कु् तो बयात करने दीकजए।

उपसभाधयक्ष (�ी िी.पी. ससह ब्दनौर): मेिरे हयाथ मिें नहीं है। समि् बढ़यानया मेिरे हयाथ मिें नहीं है।

डा. विजयलक्मी साधौ: उपसभयाध्क् जी, मुिझे दो कमिनट तो बो्ने दीकजए।

उपसभाधयक्ष (�ी िी.पी. ससह ब्दनौर): ्डया. के.पी. रयामियाल्गमि। ...(वयिधान)...
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�ीमती रजनी पावटल (मिहयारयाषट्): उपसभयाध्क् जी, इनहें अपनी बयात पूरी करने कया समि् 
दे दीकजए। ...(वयिधान)...

उपसभाधयक्ष (�ी िी.पी. ससह ब्दनौर): हो ग्या, हो ग्या। व े बैठ गई हैं। ...(वयिधान)...

�ीमती जया बचचन: सर, इनको अपनी बयात पूरी कर ्ेने दीकजए। ...(वयिधान)...

उपसभाधयक्ष (�ी िी.पी. ससह ब्दनौर): आप इनकी कसफयाकरश न करें, तो अच्या है। 
...(वयिधान)... आप ऐसया मित ककरए। व े नहीं बो् रही हैं, व े बैठ गई हैं। ...(वयिधान)... अच्या, 
आप कनक्ू्ड कर ्ीकजए।

डा. विजयलक्मी साधौ: उपसभयाध्क् मिहोद्, अनुसूकचत जयाकत, जनजयाकत के ्पेश् कमपोनेंट 
प्यान मिें पैसया कमि कर कद्या ग्या है। मेिरया सरकयार से कनवदेन है कक कजस तरह से एस.सी., एस.टी. 
की आबयादी है, उसके आधयार पर सरकयार पैसे कया आवटंन करे, तयाकक जो जरूरतमंिद हैं, उनके पयास 
पैसया पहंुच जयाए और सही तरीके से पैसया उनके बेकनकफट मिें ्गे। मियाननी् उपसभयाध्क् मिहोद्, 
मेिरया ्ही कनवदेन है। आपने मुिझे बो्ने कया मिौकया कद्या, इसके क्ए आपकया बहुत-बहुत धन्वयाद। 

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Dr. K.P. Ramalingam, 
you have seven minutes. 

DR. K.P. RAMALINGAM (Tamil Nadu): Thank you, Sir. My Tamil national 
book "Thirukural" has 133 important topics. Our Finance Minister has also given 
his Budget speech in 133 important topics. So, I will start with one Thirukural.

The translation of this Kural is: There are three things which should never 
be forgotten by the ruler of a country, that is, promptitude, learning and tenacity.  
...(Interruptions)... Yes, our Finance Minister has followed this. But in his Budget 
speech the Finance Minister has converted our nation  into a corporate nation. We 
want our nation to be an agricultural nation also. 

Sir, on behalf of the Dravida Munnetra Kazhagam, I rise to register my response 
to the proposals made in the Union Budget. Sir, let me first begin by appreciating the 
Government on improving the Rupee-Dollar exchange rates and controlling inflation.  
But at whose cost? At the cost of poor. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Silence, please.

DR. K.P. RAMALINGAM: At the cost of agriculture, this inflation has been 
controlled. But that should not be so. Firstly, the expectation among the middle 
class Indians was that there would be some increase in the  income tax exemption  
limit.  Less than a year ago, the then Leader of the Opposition in Rajya Sabha, 
now the dynamic and learned Finance Minister, Shri Arun Jaitley had demanded 
that the IT limit should be raised to ` 5 lakhs. What has happened now? Nothing 
has happened. 
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Next I would like the Government to explain about the schemes. How will the 
Government finance Swachh Bharat Abhiyan? This is not even 50 per cent of the 
first year annual target cover. Also, the budgetary allocation for Swachh Bharat has 
been reduced from ` 12,100 crores made in the Revised Estimate 2014-15 to ` 6,200 
crores in this year's Budget. It has covered only half of the programme.  Now it has 
been reduced to again half of the estimate amount. Now, I come of the main issue 
of farmers. I never say that this Government is Kisan Virodhi Government. But, they 
have neglected the Kisan. They have neglected agriculture in the mainstream. I have 
a lot of things to say but the time is very limited.  One crucial area which seems to 
have been neglected in this Budget is the development of dry land farming regions. 
In India, two-third of the agricultural land is rain-fed and supports at least half of 
the rural agricultural employment. In terms of production, dry lands account for 
nearly 80 per cent of the output of coarse cereals, 50% of maize, 81% of groundnut. 
In order to address poverty, we will need to rely on increasing the productivity of 
these rain-fed areas.  But they do not care about that. Today morning, our learned 
Members have raised so many issues. Moreover, due to climate change, we are 
witnessing major extreme weather events such as drought in one season, and floods 
in another, leading to enormous loss of standing crops, from ` 2,900/- crores to  
` 1,000/- crores. How can they stop the farmers’ tragedy?  How can they fulfil the 
needs of the farmers? With a large number of concerns that need to be addressed, 
it is disappointing that the entire Marine Fisheries got an allocation of only ` 105/- 
crores in the current Budget. Today, the Fisheries sector contributes only 1.23% to 
the India GDP.  This contribution can be enlarged by promoting food processing and 
storage facilities. I appeal to the Government not to neglect the contribution of the 
fishermen and address their concerns in a sincere manner. Also Tamil Nadu friends 
have mentioned, my leader Kalaignar already stated that the Budget provision to the 
State of Tamil Nadu is negligible. And, also the Chief Minister of Tamil Nadu, hon. 
O. Panneerselvam also demanded for more funds. The Central Assistance to State and 
UT plans has decreased by more than 26% over the Revised Estimates of 2014-15.  
If the allocations were based on the previous formula, then Tamil Nadu would have 
got ` 26,035 crore as tax devolution, but now it was reduced to ` 21,000 crore, 
there is a loss of ` 4,956 crore.  It has been reduced by ` 5000/- crore. Is it the 
deal that our Finance Minister had in his secret meeting? But I do not know why 
it was reduced. And, also the project for Interlinking of Rivers was even supported 
by the previous NDA Government and the then Prime Minister, Shri Atal Bihari 
Vajpayee had set up a multi-disciplinary task force in 2003. Sir, I am talking about 
Shri Atal Bihari Vajpayee. Please allow me otherwise he will say what he said to 
the nation that I am avoiding it.  So, do not avoid it, as I am quoting Shri Atal 
Bihari Vajpayee. In 2003, in a writ petition, the Supreme Court had directed the 



396 The Budget (General) [RAJYA SABHA] 2015-16

Government to complete the planning required to launch the project by 2006.  But it 
has not been taken up. Lastly, ` 100 crore has been allocated in the 2014-15 Budget 
for DPR for Interlinking of Rivers, only ` 10 crore was spent.  You have to go 
for interlinking of rivers.  It is the most important one. I demand the Government 
to give priority to that. Thank you.

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Shrimati Renuka 
Chowdhury. She is absent. 

शहरी विकास मं�ी; आिासन और शहरी गरीबी उपशमन मं�ी; और संस्दीय काय्य मं�ी 
(�ी एम.िेंकैया नायडु): उपसभयाध्क् मिहोद्, अंदर से आते हुए मिैं ्डया. के.पी. रयामियाल्गमि के 
भयाषण को सुनकर ्डर ग्या।

उपसभाधयक्ष (�ी िी.पी. ससह ब्दनौर): ्े समि् की पयाबंदी के कहसयाब से बहुत जलदी-जलदी 
बो् रहे थे।

�ी एम.िेंकैया नायडु : मिैं writer mood  मिें थया, चंूकक व े ्डयाकटर हैं, इसक्ए इनको �ॉब्मि 
के बयारे मिें मिया्ूमि है। 

उपसभाधयक्ष (�ी िी.पी. ससह ब्दनौर) : �ी पी.ए्. पुकन्या।  आपके पयास चयार कमिनट ही हैं, 
क्ोंकक समि् कया अभयाव है। आप जलदी शुरू कीकजए, नहीं तो एक कमिनट और कनक् जयाएगया।

�ी पी.एल. पुवनया (उत्तर �देश) : उपसभयाध्क् जी, मिैं आपकया आभयारी हँू कक आपने मुिझे 
बजट पर सयामियान् चचचा मिें भयाग ्ेने कया अवसर �दयान कक्या। मिैं बहुत भकूमिकया न बनयाते हुए सीधे 
चचचा शुरू करनया चयाहँूगया। इस सरकयार कया मुिख् मूि् मंि� है– ''सबकया सयाथ, सबकया कवकयास'', 
कमि-से-कमि कहते हैं। इसके बयारे मिें आमि तौर से ्ह मियानया जयानया चयाकहए कक जो मिकह्याएँ हैं, 
शैड्ूल्ड कया्टस हैं, शैड्ूल्ड ट्याइबस हैं, ओबीसीज़ हैं, मियाइनॉकरटीज़ हैं, ककसयान हैं, इन सबकया 
बजट मिें ध्यान रिया ग्या है, इसक्ए इनकी एक-एक करके समिीक्या करनी होगी कक वया्तव मिें 
इन सबके क्ए बजट मिें �यावधयान कक्या ग्या है ्या नहीं। जब मूि् मंि� ्ह है, तो इनको कदियानया 
भी चयाकहए कक हमि पह्े से हर हया्त मिें, हर के्� मिें बेहतर कर रहे हैं। मिैं सबसे पह्े, बसलक 
केव् अनुसूकचत जयाकत के बयारे मिें इस बजट मिें क्या �यावधयान है, इनहोंने क्या कहया है, उसके बयारे 
मिें चचचा करनया चयाहँूगया। हमियारे बहुत से वकरषठ सद््ों ने इसके बयारे मिें भी चचचा की है। कुमियारी 
शै्जया जी ने, आदरणी् मुिणगेकर जी ने और ्डी. रयाजया सयाहब ने भी कव्तयार से अनुसूकचत जयाकत 
के ऊपर चचचा की है। बहुत से ्ोगों की इस कवष् मिें कद्च्पी नहीं है। सरसरी तौर पर जरूर 
मिेंशन कक्या ग्या कक बजट कमि हो ग्या, सब-प्यान कया पैसया कमि हो ग्या, ट्याइब् सब-प्यान 
कया पैसया कमि हो ग्या। मिैं आपके मियाध्मि से बतयानया चयाहँूगया कक अनुसूकचत जयाकत की कु् आबयादी 
2011 के सेंसस के कहसयाब से 16.8 �कतशत है और ट्याइब् पॉपु्ेशन 8.6 �कतशत है। कु् कमि्या 
कर 25.6 �कतशत आकदवयासी और दक्तों की आबयादी है। इसके बयारे मिें ियास बयात ्ह कही जया 
सकती है कक गरीबी है। ्ह एक कनर्ववयाद त्थ् है कक गरीबी है। प्यालनग कमिीशन के आँकड़े 
भी हैं कक कजतनी आबयादी है, उसके 50 फीसदी गरीब अनुसूकचत जयाकत और आकदवयाकस्ों मिें से 
हैं।  तो देश मिें 25 फीसदी आबयादी 50 फीसदी गरीबी को कँधे पर ्ेकर च्ती है। इनके पयास 

[Dr. K.P. Ramalingam]
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भकूमि नहीं है और कजतनी भकूमि है, करीब 7-8 परसेंट ्ोगों के पयास भकूमि है, उनमिें भी 75 फीसदी 
्ोगों के पयास एक एकड़ से भी कमि जमिीन है। ...(समय की घंटी)... मिजदूरी एकमिया� सयाधन है।  
मेिरे पयास हू्मिन ्ेडव्पमिेंट इं्ेडकस है। जो पोवटथी है, इंफैं ट मिॉर्टक्टी रेट है, चयाइल्ड मिॉर्टक्टी 
रेट है, एमिएमिआर है, क्टरेसी है, ्ड्ॉप आउट रेट है, हया्र एजुकेशन है, अनएमप्या्मिेंट है, 

ै्ं्ड होलल्डग है, हयाउसहोल्ड इनकमि है, इन सबमिें जो एससी/एसटी और जो नॉन-एससी/एसटी 
हैं, चँूकक आप मुिझे समि् नहीं दे रहे हैं, इसक्ए मिैं इसके बयारे मिें कव्तयार से व्याख्या नहीं करनया 
चयाहँूगया, ्ेककन ्े मियाने हुए त्थ् हैं कक हू्मिन ्ेडव्पमिेंट इं्ेडकस मिें अनुसूकचत जयाकत और आकदवयासी 
सबसे कमि हैं।  ...(समय की घंटी)... 

बयाबया सयाहब ्डया. भीमिरयाव अमबे्डकर जी ने 26 नवमबर, 1949 को संकवधयान सभया मिें कहया 
थया कक हमिें इस बयात की िुशी है कक रयाजनीकतक अकधकयारों की बरयाबरी तो वोट के मियाध्मि से 
सबको कमि्ी है, ्ेककन सयामियाकजक और आर्थक गैरबरयाबरी एक चुनौती है और चुनौती रहेगी। तो 
आज भी ्ह चुनौती है। गैरबरयाबरी ितमि करने के क्ए अनेक उपयाए ककए गए, कजनमिें करजवगेशन 
भी है, करजवगेशन इन सर्वसेज़ है, करजवगेशन इन ्ोक सभया एं्ड असेमब्ीज़ है, करजवगेशन इन 
एजुकेशन् इं्टीट्ूशंस है। इसके सयाथ-सयाथ 1979 मिें, जब �ीमिती इसनदरया गयंाधी जी �धयान मंि�ी 
थीं, ...(समय की घंटी)... 

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Kindly conclude. 
...(Interruptions)...

�ी पी.एल. पुवनया : मिैं करंूगया, प्ीज़, मुिझे बो्ने दीकजए। �ीमिती इसनदरया गयंाधी जी ने 
Scheduled Casts Sub-Plan और Tribal Sub-Plan की व्व्थया की थी। उसमिें कहया थया कक 
कजतनी आबयादी है, उस आबयादी के कहसयाब से अ्ग से बजट रिया जयाएगया और उस पैसे को 
उनहीं के उतथयान के क्ए, उनकी ्ोजनयाओं पर ही िच्भ कक्या जयाएगया। उसकी ्ह व्याख्या की गई 
थी। ्ेककन जो पैसया आपने ए्ॉट कक्या है, मिैं उसके बयारे मिें भी बतयानया चयाहंूगया। अभी Scheduled 
Castes Sub Plan  मिें 33,638 करोड़ रुप्या कद्या ग्या है, जो केव् 7.19% है, ्ेककन इसे 
16.8% होनया चयाकहए। ...(समय की घंटी)... ्यानी जहया ं पर 78,612 करोड़ रुप्या होनया चयाकहए, 
वहया ं कसफ्भ  33,638 करोड़ रुप्या ही कद्या ग्या है।  इसमिें 44,038 करोड़ रुप्या क्डनयाई कक्या 
ग्या है। ...(समय की घंटी)... Tribal Sub Plan मिें 19,980 करोड़ रुप्े कया �यावधयान कक्या ग्या 
है, जो केव् 4.29% है। 

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Kindly conclude. 
...(Interruptions)...

�ी पी.एल. पुवनया : मिहोद्, कमि से कमि इन आकदवयासी दक्तों की बयात ्हयंा पर तो 
सुन ्ी जयाए। बयाहर तो कपटयाई होती है और अगर ्हयंा भी समि् नहीं कमि्ेगया, तो कैसे च्ेगया? 
मेिहरबयानी करके मुिझे दो-तीन कमिनट और दे दीकजए।

उपसभाधयक्ष (�ी िी.पी. ससह ब्दनौर) : कयंा�ेस कया समि् आपके दूसरे सद््ों ने ज्यादया 
्े क््या है। ...(वयिधान)...

�ी पी.एल. पुवनया : मिैंने तो नहीं कहया कक आप बयाकी सब ्ोगों को ज्यादया समि् दे दीकजए। 
मिैंने आपसे कसफ्भ  पयंाच कमिनट मिया ंगे हैं, क्या आप मुिझे पया ंच कमिनट भी नहीं देंगे? 
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उपसभाधयक्ष (�ी िी.पी. ससह ब्दनौर) : आपके पया ंच कमिनट तो पह्े ही हो चुके हैं। 
...(वयिधान)...

�ी पी.एल. पुवनया : नहीं, मेिरे पयंाच कमिनट नहीं हुए हैं। मेिरया समि् तो आपने बयातों मिें ही 
कनकया् कद्या है।  

मिहोद्, Scheduled Castes Sub Plan के क्ए 16.8% होनया चयाकहए और Tribal Sub 
Plan के क्ए 8.6% होनया चयाकहए, ्ेककन वया्तव मिें इसे केव् 6.63% और 4.29% कक्या ग्या 
है, जो उनके सयाथ बड़ी ज्यादती है। मिैं जयाननया चयाहंूगया कक सरकयार की नीकत क्या है? उनहोंने जो 
त् कक्या थया कक आबयादी के कहसयाब से आवटंन कक्या जयाएगया, क्या उनहोंने अपनी उस बयात को 
त्याग कद्या है? ...(समय की घंटी)... क्या उनहोंने इसको ्ोड़ कद्या है? 

मिहोद्, जो सोश् सेकटर कया बजट है, उसको कौन इ्तेमिया् करतया है? जो सरकयारी 
अ्पतया् और सरकयारी ्कू् हैं, उनमिें कौन सया अमिीर आदमिी जयातया है?

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Kindly conclude. 
...(Interruptions)...

�ी पी.एल. पुवनया: उनमिें गरीब आदमिी और आकदवयासी आदमिी ही जयातया है। आप हमिको ्ह 
बतया दीकजए कक सरकयारी अ्पतया् मिें, सरकयारी ्कू् मिें, सरकयारी कॉ्ेजों मिें कौन जयातया है?

उपसभाधयक्ष (�ी िी.पी. ससह ब्दनौर): मेिरी आपसे करकवे्ट है, आप कनक्ू्ड कीकजए। 
...(वयिधान)...

�ी पी.एल. पुवनया : उनमिें कोई अमिीर नहीं जयातया है, बसलक उनमिें गरीब आदमिी जयातया है, 
आकदवयासी जयातया है, अनुसूकचत जयाकत कया व्सकत जयातया है। 

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE):  Thank you very 
much. ...(Interruptions)...

�ी पी.एल. पुवनया : जो उसी पर कनभ्भर करतया है। वह अगर आगे बढ़ेगया, तो इसी के मियाध्मि 
से आगे बेढ़ेगया, ्ेककन उसकया बजट क्या है? मिैं आपको ्ह कदियानया चयाहंूगया, हयंा्याकंक आप मिनया 
कर रहे हैं, ्ेककन उनके क्ए बजट को कमि कर कद्या ग्या है। ्ह ककसी अन् व्सकत को 
�भयाकवत नहीं करतया है।

उपसभाधयक्ष (�ी िी.पी. ससह ब्दनौर) : आपने ्ह पह्े भी बतया कद्या है। ...(वयिधान)...

�ी पी.एल. पुवनया : ्ह केव् अनुसूकचत जयाकत वया्ों को, आकदवयाकस्ों को और गरीब 
्ोगों को �भयाकवत करतया है।

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Thank you very much. 
...(Interruptions)...

�ी पी.एल. पुवनया : कफर मिैं आपको एक दूसरी बयात भी बतया दंू। 

उपसभाधयक्ष (�ी िी.पी. ससह ब्दनौर) : अब आप दूसरी बयात मित बतयाइए, प्ीज़। ...(वयिधान)...
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�ी पी.एल. पुवनया : आपने ्ह जो �यावधयान कक्या है, उसमिें सयामियान् ्ोजनयाएं हैं, कजनकया 
अनुसूकचत जयाकत और अनुसूकचत जनजयाकत से कोई ्ेनया-देनया नहीं है। 

उपसभाधयक्ष (�ी िी.पी. ससह ब्दनौर) : पुकन्या जी, प्ीज़, मेिरी आपसे करकवे्ट है। 
...(वयिधान)...

�ी पी.एल. पुवनया : आपने ्ह पैसया Project Elephant, Project Tiger, Coffee Board, Tea 
Board, Rubber Board, Spices Board, �धयान मंि�ी कृकष लसचयाई ्ोजनया, आ्ुवगेद, दीनद्या् 
उपयाध्या् �यामि-ज्ोकत ्ोजनया, ियादी�यामि ्ोजनया, ्वया््थ् ्ोजनया इत्याकद सयामियान् ्ोजनयाओं के 
ऊपर िच्भ करने के क्ए रिया है।

उपसभाधयक्ष (�ी िी.पी. ससह ब्दनौर) : मेिरी आपसे करकवे् ट है, मिैं और ककतनी बयार आपसे 
करकवे् ट करंू? ...(वयिधान)...

�ी पी.एल. पुवनया : इस तरह आपने कजतनया थोड़या-बहुत पैसया इनके क्ए आवकंटत कक्या, 
वह भी आपने सयामियान् ्ोजनयाओं के ऊपर िच्भ कक्या है, जो उकचत नहीं है। 

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Thank you very much. 
...(Interruptions)...

�ी पी.एल. पुवनया : सर, मिैं एक ्ोटया सया पवयाइंट और कहनया चयाहंूगया।

उपसभाधयक्ष (�ी िी.पी. ससह ब्दनौर) : नहीं, अब नहीं हो पयाएगया। आपके 4.00 कमिनट थे, 
8.00 कमिनट हो चुके हैं।  आप ऐसे तो मित कीकजए।  प्ीज़, आप कोऑपरेट कीकजए। ...(वयिधान)...  
Please co-operate. ...(Interruptions)...

�ी पी.एल. पुवनया : केव् एक पवयाइंट बो्ंूगया। Atrocities Act मिें, जो पीकड़त ्ोग हैं, 
उनको आर्थक सहया्तया देने कया �यावधयान है, ्ेककन उसकया पैसया भी आपने ितमि कर कद्या है।

उपसभाधयक्ष (�ी िी.पी. ससह ब्दनौर) : नहीं, ्ह नहीं च्ेगया, प्ीज़, आप ऐसया मित 
कीकजए। ...(वयिधान)...

�ी पी.एल. पुवनया : इसके क्ए सखत कयानून बनयाने की जरूरत है। कयानून बनया हुआ थया, 
ऑर््डनेंस हुआ थया, ्ेककन आपने उस ऑर््डनेंस को भी से्ेकट कमेिटी मिें भेज कद्या। इसमिें ऐसी 
क्या बयात हो गई थी?

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): I am calling the next 
speaker. Shri Sanjeev Kumar. Not present.  Shri Prem Chand Gupta. Not present.  
Shri Naresh Gujral. ...(Interruptions)...

�ी पी.एल. पुवनया : दूसरे ऑर््डनेंकसज़ को आप तेजी से आगे बढ़याते हैं, ्ेककन जो दक्तों 
्या आकदवयाकस्ों से समबसनधत, उनकया उतपीड़न रोकने से समबसनधत ऑर््डनेंस है, उसको आप ठं्ेड 
ब्ते मिें ्डया् देते हैं।

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Thank you. 
...(Interruptions)...



400 The Budget (General) [RAJYA SABHA] 2015-16

�ी पी.एल. पुवनया : मेिरया मियाननया ्ह है कक इस समबनध मिें कोई सखत कयानून बननया चयाकहए। 
अपरयाध बढ़ रहे हैं, ्ेककन उनकी एफआईआर भी दज्भ नहीं हो रही हैं। इसकी व्व्थया सखत 
कयानून बनयाकर की जयानी चयाकहए। 

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Thank you.

SHRI NARESH GUJRAL (Punjab): Sir, I rise to support this Bill and congratulate 
the hon. Finance Minister for presenting a Budget which carefully balances the growth 
requirements of the economy with fiscal discipline. That is so important not only 
for containing inflation but also for maintaining macro economic stability. Sir, this 
Budget will, certainly, revive the investor confidence and give a kick-start to the 
economy which is slowly coming out of its slumber after years of neglect and the 
crisis of confidence during the UPA regime.Thanks to the hon. Finance Minister’s able 
stewardship, even the World Bank is accepting that this year, the Indian economy 
will grow faster than China and in fact, would be the largest growing economy in 
the world. 

Sir, I applaud the Government for accepting all the recommendations of the 
Fourteenth Finance Commission which will usher in true federalism and empower 
the States as equal partners in the country’s march towards progress. Sir, I come 
from an agricultural State and I have no hesitation in praising the steps that this 
Government has taken, be it the ` 5,300 crore for micro-irrigation or ` 25,000 crores 
to the corpus of rural infrastructure or ` 15,000 crores for NABARD or ` 45,000 
crores for short-term Cooperative Rural Credit Refinance Fund and the ` 8.5 lakh 
crore of agricultural credit during the financial year which will be provided to the 
farmers.  All this will really help the farm sector.  

Sir, a strong pillar of our economy has been the SMEs that provide the largest 
employment in the country.  Funding them through the MUDRA scheme with a 
corpus of ` 20,000 crores would certainly help those who were denied institutional 
finance.  Sir, this would benefit the SC/ST especially because priority would be given 
to their children. Chairman Mao had once said, “Let a thousand flowers bloom.”  
This scheme will make sure that millions of flowers will bloom in India.  

Sir, for the first time, an attempt is being made to realistically touch the lives of 
the poorest, be it the social security net, be it the Suraksha Bima Yojana, Pradhan 
Mantri Jeevan Jyoti Bima Yojana or the Atal Pension Yojana. For the first time, 
our poor will have some kind of accident insurance or pension schemes at their 
disposal.  Sir, the country’s savings rate has been coming down slowly over the 
years and today it is nearing 28 per cent. It is imperative to improve the savings 
rate if this country has to be self-sufficient. I congratulate the Prime Minister for 
giving a boost to the savings rate, by giving concessions up to ` 4.4. lakhs to the 
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middle class of this country.  Sir, I welcome what the Finance Minister has termed 
as a game changer, i.e. GST and JAM trinity – Jan dhan, Aadhar and Mobile.  
These will ensure that the benefits from the Centre actually reach the beneficiaries 
who richly deserve them. We have seen how these benefits would be eaten up by 
corruption over the years, and, I am sure this would be a huge game changer.  Sir, 
one of the most innovative schemes announced is that of monetizing gold.  Indians 
have always had an obsession with gold and we have, perhaps, the largest reserves 
of gold in the world and we are also the largest importers of gold in the world.  
That meant that savings did not get translated into investments because this money 
was going to gold and not financial instruments.  Sir, this scheme will ensure that 
now more and more Indians will buy gold bonds and less physical gold which will 
put less pressure  on our CAD.  

Sir, coming to strengthening of our infrastructure, this Government has made 
sure that at least ` 70,000 crores will go into infrastructure this year and ` 20,000 
crores will go into a fund and then there will be tax free bonds also which will 
add to igniting the economy.  Sir, the hon. Prime Minister is passionate about ‘Make 
in India’.  However, to Make in India, we not only require land in capital but also 
skilled human resources. It is disheartening to know that less than five per cent of 
our potential work force gets formal training to be employable.  I welcome schemes 
like Deen Dayal Upadhyay Gramin  Kaushal Yojana and the Pradhan Mantri Vidya 
Lakshmi  Karyakram which will help in making education affordable  for all. Sir, 
the hon. Prime Minister and the hon. Finance Minister had promised to rid the 
economy of black money. This is extremely welcome as not only would it lead 
to higher growth but the revenues of the Government will increase substantially, 
which, in turn, would lead to a near elimination of the fiscal deficit in the long run.  
However, here, I wish to sound a note of caution. The NDA had promised to end 
tax terrorism.  We must ensure that while our motives are right, we do not, in any 
way, incentivize tax terrorism.  Please, do not give unfettered powers to our Tax 
Inspectors.  Now that arrest powers are also been given to them, I would only say 
that please ensure that what the law says is upheld which means that your honesty 
will proven guilty.  So, please ensure that it does not become the other way round.

Sir, I have three suggestions for the hon. Finance Minister's consideration.  Please 
increase the MSP substantially this year.  Our farmers are suffering.  We have had 
rains in certain areas, we have had drought in certain other areas and the yields 
will go down dramatically.  So, farmers need your help at this stage.  So, kindly 
be liberal while announcing the MSP.  The second one is, I would have liked to 
see a huge increase in the outlay for the judicial infrastructure.  Sir, cases keep 
on pending for years and years.  You need to double the strength of the Judges.  
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So, for that, whatever funding required is to be provided, because not only does 
it impact the common man but also crores and crores of rupees held up in tax 
disputes.  Also, banks are also suffering because there are NPAs. So, kindly ensure 
that judicial infrastructure receives your attention. And, thirdly, our policing needs to 
be more effective. Our citizens must feel safe and, today, our women, by and large, 
do not have a feeling of security. So, I think, you need to invest more heavily in 
police modernisation and ` 35 crores you have provided is really not enough for 
a country of our size.

Sir, in the end, I would just like to remind the Opposition that our Government 
enjoys a huge mandate and we came to power with two promises — we will get 
the wheels of economy moving and we will end corruption and crony capitalism.  
While, we have made sure that today there is no corruption in high places, but we 
feel that the reform process has to move on if we have to take this country towards 
double digit growth which will mean millions of job creations every year.

I know that the Opposition, especially in this House, has been trying to obstruct 
our constructive programmes. But, we are determined to go ahead and fulfill the 
promises that we made to this country. Sir, I would urge the hon. Finance Minister, 
please do not hesitate, keep pushing, we will meet their challenge head-on and as 
the famous Poet Iqbal said, 

"कसतयारों के आगे जहया ं और भी हैं,
अभी इशक़ के इसमतहया ं और भी हैं"

Thank you.

�ी आनं्द भासकर रापोल ू (ते्ंगयानया) : मियाननी् उपसभयाध्क् मिहोद्, पीठ्थयान की द्या 
के ऊपर हमियारया समि् कनभ्भर है। बीच-बीच मिें घंटी न बजे तो हमि ्कद बो् सके तो बो् सकें गे, 
नहीं तो हमि चुप बैठेंगे। मिगर आप इंतजयार मिें रहे तो हमि शु�गुजयार हो सकते हैं।  

उपसभाधयक्ष (�ी िी.पी. ससह ब्दनौर) : आप समि् पर रहें तो मिैं घंटी नहीं बजयाऊंगया।  

�ी आनं्द भासकर रापोलू : उपसभयाध्क् मिहोद्, चयाणक् नीकत संकहतया के सपतमि अध्या्, 
दसवें उपदेश से मिैं �यारमभ करनया चयाहतया हंू-

"अनु्ोमेिन बक्नं �कत्ोमेिन दुब्भ्म्,
आतमितुल् ब्मि श�ुं कवन्ेन ब्ेन वया"

Crux of this advice is, 'while dealing with the opponents, show your strength 
with humility.' The present Finance Minister, ऐसया कदियाई देतया है कक, स्थकत�ज् कवत्त मंि�ी 
दौड़ते-दौड़ते घने जंग् मिें पहंुच कर रया्तया भू्  गए हैं। उनके द्यारया भयारती् अथ्भ-व््थया को भी 

[Shri Naresh Gujral]
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उसी तरफ ्े जयाने की संभयावनया है, ्ेककन मिैं उन पर कोई इलजयामि नहीं ्गयानया चयाहतया हंू। मिैं 
कवपक् मिें हंू, ्ेककन आपके बजट पर मिैं अपनी ओर से कु् सुझयाव �्तयाकवत करनया चयाहतया हंू। 

To begin with, one of the greatest communicators of India, the present Prime 
Minister, so enthusiastic to communicate with his counterparts across the globe, 
yesterday, sent a tweet, that too in Hebrew, the Israeli language, to his just winning 
counterpart of Israel. That shows how attentive he is towards not only the global 
cosmetic requirements but also the changing approach towards the global economy. 
मिहोद्, भयारती् जनतया पयाटथी की सरकयार कु् ्या्ी है और वह एक रुपए कया कयागज कया नोट 
कदिया्ी देतया है। हमियारी अथ्भ-व्व्थया कया पकरणयामि उससे शुरू होगया। 

I would like to stress upon a few crucial points. Democratic societies depend on 
meritocratic values. The rate of return on capital exceeds rate of growth of output 
and income. Such capitalism generates arbitrary and unsustainable inequalities. These 
inequalities are there to undermine meritocratic values, which subsequently harms the 
democratic societies from where the French Economist, the modern Karl Marx, Thomas 
Picketty, in his advocacy on the capital of 21st Century made out an elaborate study 
on the inequalities and their ramifications. Along with him, another famous economist 
from European countries, Robert Reich, advocated that to face the situations, there 
is every necessity to sustain unions and the pressure groups. Are we allowing the 
growth? You have defeated your priorities. You got an extraordinary opportunity to 
reset your priorities. Without using your chance to create a level-playing field, you 
have defeated your golden opportunity. That may be looking at us as if it is nothing. 
But you will be thinking that it is everything. But for the common people, how 
is it going to affect their lives? That matters a lot. For that, just the day before 
yesterday, International Monetary Fund Chief, Christine Lagarde, visited ...(Time-bell 
rings)...  Should I sit down, Sir?

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Please conclude.

SHRI ANANDA BHASKAR RAPOLU: I would be needing at least...

उपसभाधयक्ष (�ी िी.पी. ससह ब्दनौर) : आपके पयास 5 कमिनट हैं, एक कमिनट मिें कंक्ू्ड 
कीकजए। हमि आपको आगयाह करनया चयाह रहे थे कक एक कमिनट बयाकी है।

SHRI ANANDA BHASKAR RAPOLU: Then I will sit down. 

उपसभाधयक्ष (�ी िी.पी. ससह ब्दनौर) : आप कंक्ू्ड करें।

SHRI ANANDA BHASKAR RAPOLU: All other Members, across Benches, 
have exceeded their time. 

उपसभाधयक्ष (�ी िी.पी. ससह ब्दनौर) : आप बहुत अच्या बो् रहे हैं। एक कमिनट और ्े 
्ीकजए।
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SHRI ANANDA BHASKAR RAPOLU: When I am making some serious 
submissions, that too to the benefit of the Treasury Benches, you halt me; then, I 
will sit down. 

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): This is not halting. 
आगयाह करनया पड़तया है।

�ी आनं्द भासकर रापोलू : मिैंने शुरू मिें ही कहया कक आपकी द्या के ऊपर मेिरया समि् कनभ्भर 
है ...(वयिधान)...

उपसभाधयक्ष (�ी िी.पी. ससह ब्दनौर): एक कमिनट और ्े ्ीकजए। 

SHRI ANANDA BHASKAR RAPOLU: The nature of business is changing. With 
that, by 2016, there will be every chance of spending power of the households rise 
to the tune of `1.4 lakh crores. But from that, the major share is going to China.  
Are you ensuring that your pioneer project ‘Make in India’ does not become a 
‘fake in India’ to sustain the opportunity?  The crude oil market is going to give 
you 24 months’ level-playing field. In those 24 months, you can create fortunes 
because America and other European countries are returning their crude oil supplies 
because of the paucity of their storage capacity. With that you are going to have 
very cheaper crude oil for the coming 24 months. Are you going to look after 
that?  You are looking towards the NITI Aayog, you are just looking for scope to 
twist and regulate the Reserve Bank of India. We are hearing that you are going to 
regulate the power of Reserve Bank of India, as far as recommendations of bonds 
that have to be issued by the Reserve Bank of India is concerned.  Such things are 
going to harm you and it is, in the long run, going to harm the Indian economy.  
Think broadly; make use of the great opportunity to run the economy as you are 
showing the emblem of Make in India with the tiger and lion.  Wish you all the 
best.  Thank you very much.

उपसभाधयक्ष (�ी िी.पी. ससह ब्दनौर): �ी प्वई गोवध्भन रेड्ी। आपके चयार कमिनट हैं।

�ी पलिई गोिध्यन रेड्ी (ते्ंगयानया): सर, आप मुिझे ्ह कमिनट दे दीकजए, मिैं कनक्ू्ड कर दंूगया।

उपसभाधयक्ष (�ी िी.पी. ससह ब्दनौर): आप शुरू तो कीकजए, नहीं तो इसी मिें समि् कनक् 
जयाएगया।

SHRI PALVAI  GOVARDHAN REDDY: Thank you, Mr. Vice-Chairman, Sir, for 
giving me this opportunity to speak on the Budget presented by the Finance Minister.  
It is good that the Finance Minister has the advantage of having the most favourable 
political and economic climate.  But, in spite of these, the Finance Minister failed 
to present a clear vision on the much-awaited road map to achche din.  There is 
lack of clarity and vision as to how the Government is going to create ten lakh jobs 
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a month, how India would climb up in its ‘ease of doing business’ from rank No. 
42 to top 10, and this Budget has ignored the poor and salaried classes.  Sir, since 
the time given to me is too short, I will make my submission brief and point-wise.  
Hon. Finance Minister said that India is about to take off and it is India’s turn to fly.  
He is right;  the Budget is for India, not for Bharat.  It is a Budget for corporate.  
What about the middle class?  What about the poor Bharatwasi?  Sir, the Finance 
Minister says that the middle class should take care of themselves.  If the middle 
class, lower-middle class and poor pays more for everything like mobile bills, air 
fares, restaurants, cable TV, laundry services, medicines, etc; how is it going to be 
a good Budget and how India is going to fly?  So, truly, it is not a poor man’s 
Budget; it is the Budget for corporate sector.  With introduction of Bankruptcy Code, 
now, corporate have got an elbowroom to fly away from ventures by making such 
project to hang in limbo.

Second point I wish to make is, taking shelter under the guise of transferring 
42 per cent Central taxes to States, the Finance Minister has reduced allocations to 
various important flagship schemes such as SSA from ` 28,000 crores in 2014-15 
to ` 22,000 crores for 2015-16;  ICDS from ` 16,000 crores to ` 8,000 crores; 
Mid-Day Meal Scheme from ` 13,000 crores to ` 9,000 crores and no allocation 
of money for One-Rank-One-Pension promise made to Armed Forces.  I ask the 
hon. Minister to explain as to why he has reduced allocations to such an important 
sector which are crucial to achieve the goals set for Amrit Mahotsav. 

Now, total expenditure is projected to increase form ` 16,81,158 crores in RE 
2014-15 to 17,77,477 crores in BE 2015-16.  But the increase should have been 
reflected as increase in Plan expenditure.  But, shockingly, the Plan expenditure is 
projected to decrease from ` 4,67,934 crores in RE 2014-15 to ` 4,65,277 crores 
in BE 2015-16.  This clearly shows that additional borrowings of ` 37,500 crores 
would go to the Non-Plan expenditure, which is nothing but economic terrorism. 
...(Time-bell rings)... Sir, just two-three minutes. 

Sir, 100 crore population of our country do not pay tax as they are poor and 
downtrodden. So, is it not the responsibility of the Budget and the Finance Minister 
to address their concerns and needs? (Time-bell rings) But, there is nothing for them 
in the Budget. The reduction in the Corporate Tax gives a bonanza of ` 20,000 
crores exemption to corporates, and in four years, the amount comes to ` 80,000 
crores. If this is so, how can the Finance Minister say that it is a pro-poor Budget 
when there are cruel and unjustified cuts in many schemes?

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Kindly conclude now. 
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SHRI PALVAI GOVARDHAN REDDY: Sir, two minutes more. For example, 
under the Scheduled Castes Sub-Plan, the BE 2014-15 are ` 50,548 crores, but 
it has been brought down to ` 33,638 crores, and it has been further reduced to  
` 30,850 crores. ...(Time-bell rings)... Similarly, under the Tribal Sub-Plan also, it 
has been reduced from ` 32,386 crores to ` 20,535 crores in this year’s Budget. 

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Please conclude now. 

SHRI PALVAI GOVARDHAN REDDY: I am concluding, Sir. ...(Interruptions)... 
The Prime Minister said, ‘After 60 years, you are still making people to dig holes in 
the ground. I will celebrate it with pomp and splendour’. We don’t require uncharitable 
remarks nor do we need any sermons. Sir, MGNREGA is giving employment to 50 
million households and a majority of whom are women and close to half are Dalits 
and Adivasis. ...(Time-bell rings)... I am going to conclude, Sir.

Sir, the Government of India assured to implement the Minimum Support Price 
for agricultural produce based on cost of cultivation plus 50 per cent take home 
income, linking the MGNREGA with agriculture and many more. But in the last ten 
months, the Government of India has not implemented any assurance. The farmers 
of India are in distress. 

Sir, with these observations and with all humility at my command, I am 
constrained to observe that this annual financial statement, in the existing situation 
of the country, reminds me of a famous...

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Thank you very much. 

SHRI PALVAI GOVARDHAN REDDY: Sir, this is the last sentence. The famous 
quotation by Mr. Augustini, a renowned Jurist. I think, it is pertinent to quote it 
here. It says:

“Remota justicia quid sunt regna nici magna latorcinia.”  It means, what is 
empire without law, order and justice. It is nothing but a robbery on a grand scale. 

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Thank you very much. 
I am calling the next speaker, please.

SHRI PALVAI GOVARDHAN REDDY: With these words, I conclude my speech. 
Thank you very much, Sir. But I have to cut down 50 per cent of my speech, Sir. 

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Thank you very much. 
Now, Shrimati Wansuk Syiem. 

SHRIMATI WANSUK SYIEM (Meghalaya): Mr. Vice-Chairman, Sir, I would 
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refrain from nitpicking of the General Budget, 2015, as to me, it appears a status quo 
exercise by the NDA Government by not tinkering with the on-going fiscal agenda, 
and by rolling over the fiscal deficit target by another year. In the  process, the 
Government has confined its exercise to some cosmetic changes in the tax structure. 

There are cruel and unjust cuts in the allocations to the Scheduled Castes and 
Scheduled Tribes Sub-Plan and the Integrated Child Development Scheme. Similarly, 
the Agricultural Ministry’s flagship Programme under the UPA Government, the 
Rashtriya Krishi Vikas Yojana will see a huge cutback from `8,444 crores in  
2014-15 to `4,500 crores in the current Budget. On the other hand, the Government 
has chosen to provide the Corporate Sector a relief of `20,000 crores, every year, for 
four years, beginning 2016-17. This, to me, seems to be a very magnanimous gift. 

[MR. DEPUTY CHAIRMAN in the Chair.] 

Sir, the North-East Region has the talent to support the IT-enabled service like 
BPO that can be part of the ‘Look East Policy’ provided the telecom infrastructure 
is upgraded. Tourism promotion too has not made much headway due to poor 
infrastructure development as also projects for tapping of horticulture potential of the 
region, which produces very high quality of turmeric and ginger and exotic fruits like 
passion fruit, pineapple, strawberry, oranges. Also, there is much scope for setting up 
of food processing units engaging abundantly available women power in the region.  
Mr. Finance Minister, I have  a special request. You are aware of the cult of militancy, 
prevailing in the North-East. In my home State, Meghalaya, there are two major 
militant outfits and a host of other outfits. The law and order situation, arising out 
of this menace of militancy, was being partly controlled through the latest gadgets 
and other necessary items bought from the Police Modernization Scheme, funded 
by the Centre. Unfortunately, in the current Budget, this important financial help to 
the State has been withdrawn. We are now left to fend for ourselves, though it is 
a known fact that our State revenue generation is very low. 

There was legitimate expectation that the NDA Government would vigorously 
pursue the people-friendly flagship programmes,launched by the UPA Government.  
The move so far, by the NDA Government, seems to be suspect with just managing 
to retain the outlays for such programmes at the last year's levels. The MGNREGA 
is facing a down-sizing in terms of expansion for 2015-16. The impact of the 
inadequate outlays for HRD will adversely affect the Sarva Shiksha Abhiyan and 
the RTE projects underway. The Shanta Kumar Committee Report has come handy 
for the Centre to tinker with the National Food Security Scheme by lowering the 
coverage from 67 per cent to 40 per cent. There seems to be an all-round yet subtle 
attempt, to sabotage all the UPA flagship programmes.
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The corporate sector as well as many financial experts and economists have 
hailed the Budget as bold and pragmatic, but I stand with the common man's views 
that the Budget, 2015, has left them out in the cold. 

Thank you. 

MR. DEPUTY CHAIRMAN: Thank you. Now, the last speaker. Shri Jairam 
Ramesh. But, you have only five minutes. 

SHRI JAIRAM RAMESH: I did not expect to be called.  Thank you, Sir.  
...(Interruptions)...

SHRI NARESH AGRAWAL (Uttar Pradesh): There is one Member from my 
party also, Choudhary Munvvar Saleem. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No; no.  His name is not here. ...(Interruptions)...

SHRI NARESH AGRAWAL: The Congress Party has already taken 15 minutes 
in excess. Now, their time is minus 15 minutes. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: But his name is not here.  ...(Interruptions)...  You 
have not given his name. ...(Interruptions)...

SHRI NARESH AGRAWAL:  No, Sir, I have given the name.  ...(Interruptions)...  

MR. DEPUTY CHAIRMAN: But it is not here.  ...(Interruptions)...

SHRI NARESH AGRAWAL: I have given. I gave his name in the morning.   
...(Interruptions)...

MR. DEPUTY CHAIRMAN: In the morning!  Today, I am not accepting the 
names. ...(Interruptions)... Had you given yesterday, it would have been accepted.  
...(Interruptions)...

SHRI BAISHNAB PARIDA (Odisha): Sir, my name is there. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I had called your name. But, you were not present.  
...(Interruptions)... Mr. Parida, I had already announced in the House if a Member, 
when his name is called, is absent, he can be given a chance at the end, provided 
the time permits. ...(Interruptions)... But, the time is over now. ...(Interruptions)...   
After giving your name, you should remain in the House. ...(Interruptions)...    

SHRI BAISHNAB PARIDA: I had some problem, Sir. Therefore, I was not 
present at that time. ...(Interruptions)...    

�ी उपसभापवत : क् मिैंने आपकया नयामि बु्या्या, ्ेककन आप नहीं थे। मिैं क्या करंू?

[Shrimati Wansuk Syiem]
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�ी बैषणि पवरडा : मेिरी पयाटथी कया टयाइमि है।

�ी उपसभापवत : आपकी पयाटथी कया टयाइमि नहीं है। आपकी पयाटथी के ज़ीरो कमिनट बचे हैं।

Now, Mr. Jairam Ramesh. Take only five minutes.  

SHRI JAIRAM RAMESH: Sir, every Budget gets its fair share of bouquets and 
brickbats. I stand neither to give bouquets nor the brickbats. But, I would like to just 
seek four specific clarifications from the Finance Minister. I have gone through the 
Budget and also the Report of the Fourteenth Finance Commission, which provides 
the anchor for this Budget. The key point in this Budget is the figure of 42 per 
cent. The aggregate resources to the States have not increased.  But qualitatively, 
the proportion of untied funds to the States has gone up from 32 per cent to 42 
per cent. Quantitatively, the States have not gained.  Qualitatively, they have gained 
because of the recommendation of 42 per cent by the Finance Commission. It has 
been a practice, all along, from the First Finance Commission that the Governments 
accept the award of the Finance Commissions. And, this Government has also accepted 
the award.  Previous Finance Commissions had dissent notes. This Commission also 
had a dissent note.  But, nevertheless, the Government has chosen to accept the 42 
per cent figure.  Sir, this is welcome because it increases the proportion of untied 
funds to the States, and even the difference between what the dissent note was and 
what the recommendation is comes to a figure between 38 per cent and 42 per 
cent.  So, I have no quibble with the 42 per cent figure.  But, Sir, underlying the 
entire Budget is an assumption that the shortfall in the Central Plan Assistance for 
key programmes will be made up by spending by the States.  We can argue this 
assumption, we can quarrel, but the truth of this assumption will only be known one 
year from now, or two years from now.  So, the question that I would like to ask the 
hon. Finance Minister is whether he will consider putting in place some institutional 
arrangement for the transition period to ensure that the key programmes do not get 
short-changed because of lack of allocations by the State.  Sir, these programmes 
are - the Rashtriya Krishi Vikas Yojana, the ICDS, the Mid-Day Meal Scheme, the 
National Rural Health Mission and a variety of programmes in the social sectors. 
Sir, we know the political economy of public expenditure. The political economy 
of public expenditure is contractor-driven. We know this, and I say this with full 
sense of authority and responsibility that during the last 60 years, the social sectors 
have tended to get lesser importance in State Budgets. The irrigation, which is very 
good, and PWD, which is very good, gets the priority in the State Budgets. In fact, 
barring Kerala – I hope you will give me one minute more for mentioning Kerala 
– and Tamil Nadu, very few States have seen it fit to give priority for social sector 
expenditures in their Budgets. Sir, I would like to say that it is a heroic assumption.  
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We hope that this assumption will be proved right, but would he consider putting 
in place some institutional arrangement for mid-year review to ensure that the key 
programmes, for which the Central Plan Assistance has been reduced in the expectation 
that the States will pick up that expenditure, that shortfall will not materialise and 
these programmes would actually be fully protected?  In fact, in the documents that 
have been circulated with the Budget, I notice that there is an acceptance of the 
fact that the Central Plan Assistance has gone down and there is a footnote which 
says that the Central Plan Assistance has gone down, but the total expenditure will 
not go down because the States will pick up the slack. So, there is a recognition 
by the Finance Minister that the slack, which has been criticised across the board 
by everybody who has spoken, would be picked up by the States.  I would request 
the hon. Finance Minister to re-assure the House that there would be some review 
mechanism in the Finance Ministry, now that the Planning Commission has been 
abolished, jointly between the successor organisation and the Finance Ministry to 
ensure that the shortfalls do not materialise, and if they become imminent, the Central 
Plan Assistance would actually be increased.  

Sir, my second issue relates to the health sector.  There has been a very substantial 
reduction in the Central Plan Allocation for health in the assumption that the State 
will pick up the expenditure on health. Again, it is an assumption we can argue, 
but it is an assumption that has been made.  

Sir, the other assumption is what I have a problem with. The assumption in the 
Finance Minister’s speech is that insurance will be a key driver of health provision.  
I would request the hon. Finance Minister to be a little cautious because all the 
evidence in India suggests that even after the introduction of health insurance, out-of-
pocket expenditure on health has not come down.  And, the provision of insurance 
provides an inbuilt incentive for secondary and tertiary healthcare, whereas our priority 
in India is to expand primary healthcare. We agree that insurance has a role to play, 
particularly in the organised sector, but insurance cannot be the driver of primary 
healthcare in this country and that has to depend on public allocations, hopefully, by 
the States, but if the States are not forthcoming, which is what the experience has 
been, the Centre will have to step in sooner rather than later. ...(Time-bell rings)... 

Sir, I will make two very quick points. Thirdly, I would request the hon. Finance 
Minister to please re-assure us on the integrity of the statistical system, on which we 
are basing all our numbers. Sir, don't take my word for it. Your own Chief Economic 
Advisor has raised serious questions on the revised numbers for GDP.  Numbers 
have to change, Sir. The basis of computation changes once every five years. It is 
inevitable but there are serious questions on the reliability of these numbers.  Indian 

[Shri Jairam Ramesh]
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numbers have never been suspected; Chinese numbers have always been suspected.  
Indian numbers have never been suspected but, for the first time, I am reading 
responsible academic work, which says that the integrity and robustness of the new 
GDP numbers is suspected.  I would like the hon. Finance Minister to please ensure 
that the new numbers, in fact, follow the canons of integrity and reliability.  

Finally, Sir, I come to the issue of GST.  While the Finance Minister has made 
much of the GST, we welcome the change in attitude of the ruling Party. The Finance 
Minister is on record having accused the Congress Party of 'obstructionism'.  I would 
just say, very humbly, Sir, that the Finance Minister and his party, single handedly, 
obstructed the introduction of GST in the last five years. ...(Time-bell rings)... Single-
handedly, it was the Prime Minister's objection, when he was the Chief Minister of 
Gujarat, that held back the introduction of GST, on which a lot of home work had 
already been done. ...(Time-bell rings)... We welcome the introduction of GST. We 
are committed to the introduction of GST and we welcome the change in attitude 
of the Finance Minister and his Party.  But, they, who were obstructionists for five 
years, have suddenly found it necessary to see GST as a major revolution in the 
fiscal management.  ...(Time-bell rings)... 

MR. DEPUTY CHAIRMAN: You should welcome it that they are adopting it.

SHRI JAIRAM RAMESH: Finally, Sir, I would just say...  

MR. DEPUTY CHAIRMAN: No, It is over. ...(Interruptions)... There is only 
one final.  ...(Interruptions)...

SHRI JAIRAM RAMESH: Sir, one final point.  Because I mentioned Kerala, 
you have to give me a minute. ...(Interruptions)...  Finally, I would just say that the 
fiscal architecture has changed with this Budget. You cannot compare this Budget 
with the previous Budgets. You don't have to think of the Annual Plan anymore. You 
cannot compare the Plan expenditure with Plan expenditure. The fiscal architecture 
has changed. It was crying out for some change but, I think, the real challenge is 
how you make the transition. Nobody can be against giving more powers to the 
States. Nobody can be against giving more untied funds to the States.  But I would 
like to remind the hon. Finance Minister that this idea of a single divisible pool is 
not new. It goes back to 1997. In 1997, a single divisible pool was instituted with 
the 29 per cent share.  You have increased it to 42 per cent. We welcome it but 
we would like you to please be a little careful in the transition period because that 
is where I suspect, that is where I see a lot of problems arising in agriculture, in 
health, in education, in women and child development, and, in nutrition, which have 
been highlighted by my fellow members. Thank you.

MR. DEPUTY CHAIRMAN: Thank you. Now, hon. Finance Minister.
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THE MINISTER OF FINANCE; THE MINISTER OF CORPORATE AFFAIRS; 
AND THE MINISTER OF INFORMATION AND BROADCASTING (SHRI ARUN 
JAITLEY): Mr. Deputy Chairman, Sir, I am extremely grateful to a very large number 
of hon. Members, who have participated in this debate, which was initiated by Shri 
Anand Sharma, and, prior to my responding to the debate, just now concluded with  
great wisdom and precision of my old friend, Jairam Ramesh.  Jairam was reminding 
me of the precedents of obstructionism but let me tell him that, eventually, building 
a consensus on issues like GST – because that is the precise example that he gave 
– requires a great deal of negotiation with the States. You have to be fair to the 
States in terms of your political dealings with the States. You have to be fair to 
the States in your financial dealings with the States, that is, in the Central-State 
financial relationship.

 And, on an issue like GST, repeatedly with the Empowered Committee, we have 
had the negotiations whether alcohol has to be kept out because if I had insisted 
on bringing alcohol in, it would have been a deal-breaker; if petroleum products 
were also kept out, then GST itself may lose its meaning. So, constitutionally, we 
intend to bring it in, but it will be charged only when the States agree to it, that 
is, when the GST Council agrees to it.  There are States which may lose in terms 
of Octroi; there are States which may lose in terms of being manufacturing States 
because GST is a tax which is charged at the destination and, therefore, comfort 
level in terms of some initial adjustments has to be done by the States. I have got 
the least doubt that GST is not a party adversarial issue. GST issue has been an 
issue between the Central Government and the State Governments.  In fact, when 
I assumed office, the opposition to some of the suggestions came from the State 
Governments of my own party, and, therefore, I had to satisfy my own party State 
Governments because they were intending to protect the rights of the States as much 
as it came from any other party. It is only when we have given them a comfort 
level that most of the States have now come on board.  But I would only urge him 
obstructionism can be a temporary tactic; at times, it can be a strategy. It can't be 
a long-term ideology.  Therefore, some of the reforms, which the UPA Government 
started and which we are taking a shade forward, should be cooperated with rather 
than being obstructed in one manner or the other or even delayed. And I say this 
for a reason that this is a historic opportunity for India. There have been years when 
we have grown at a very fast pace.  I am one of those who consistently believe 
that the post-1991 era, and what started in 1991 – the then Finance Minister and 
former Prime Minister is here – was the defining moment for this country, and that 
is a path which we have to slowly but surely proceed on. If we deviate from it, 
it is not a path by which we are going to gain. Let me just give an illustration.  
My friend, Mr. P. Rajeeve, yesterday mentioned, and it is not a move that I have 
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started; the UPA continued that, and it has been there from times immemorial; he 
argued very strongly that Governments are giving ` 75,000 crores as tax concessions 
to the diamond industry. Now, what is this tax concession to the diamond industry?  
There is not a rupee of any concession that I have given, which UPA had not 
given, or which the United Front Government, which you supported, had not given.  
There is no diamond produced in this country; it only comes for polishing, cutting 
and finishing. Within a few days, it goes back. Lakhs and lakhs of jobs are created 
just in the polishing and finishing industry. Now, that temporary import, which takes 
place, does not take place only for diamonds. If there are Commonwealth Games or 
a cricket series, the cameras and the shooting crew which also comes is a temporary 
import. You don’t charge them duty for the temporary import because it is meant 
to go back. Otherwise, you will be adding to those costs. You start charging them 
duty, lakhs and lakhs of people, who have got job in that process, will come to 
an end.  We use that only for job creation in India. Your second point, you read 
a list of countries which are having 55 per cent corporate tax. Well, 1991 started a 
process of rationalizing and bringing taxation down. I have no hesitation in admitting 
that lower rates of taxes leads to better compliance. It leads to more employment; 
it leads to a more efficient economy; it leads to more jobs; it leads to larger 
revenue. Your formulation, which you have suggested, is a formulation which has 
not been accepted, at least, now world over. Amongst the principal questions, and 
I am sincerely thankful to my friend Mr. Jairam Ramesh for partly answering that 
question, though I would like to clarify the facts because he asked me for some 
statistical data – the principal criticism is that have you in some sectors reduced 
the spending. Well, this Budget comes at a very crucial time where global economy 
is facing a challenge. We are certainly recovering. That recovery should be faster 
than what is actually happening. Our growth rates are moving upwards. Let me tell 
you that the CSO is a credible Organisation; CSO is not an Organisation which 
either the UPA Government can control or the NDA Government can control; they 
do their independent exercises. Even Prime Ministers come to know of figures or 
Finance Ministers come to know of figures just when they are released. They do 
not even consult us on the figures. We make our own estimations; they make their 
own estimations. They did not release the data immediately, the basis of the change 
of the GDP figures when they change the base year. They included various sectors.  
They have included more companies. They believe that their formulations are now 
more internationally compatible. So, they not only changed the basis for 2014-15; 
they changed it from 2011-12 onwards.  So, the last year of the UPA, which was 
left at 4.7 suddenly became 6.9. Therefore, India’s growth rate is not an UPA-NDA 
issue. It’s across the board that they altered the figures and they believe that their 
figures are internationally compatible.  Some people comment that you are not getting 
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a feel of those figures. But then, as the debate goes on, in academics, I think, it 
will always improve. Our understanding will become better.  

Our fiscal deficit is broadly under control. Our Current Account Deficit is 
completely under control. Inflation is under control. Foreign exchange reserves are 
very high.  Rupee is one of the few currencies in the world, which is able to keep 
pace with the dollar. US economy is doing well, dollar is becoming very strong.   
As against most of the currencies in the world, rupee is gaining.  As against dollar, 
it is trying to keep pace, at times struggling to keep pace with the dollar.  

The second important change is that the financial architecture between the Centre 
and the States has completely been changed by the Fourteenth Finance Commission.  
Earlier, the States were getting thirty-two per cent of the Central Divisible Pool, that 
is, the Central pool of taxes.  It goes up to forty-two; it actually goes up a slightly 
higher with the Fourteenth Finance Commission. It is because they will get for 
municipalities, they will get for panchayats, they will also get for disaster relief, the 
subject we discussed for agriculture today morning.  This figure may be forty-seven 
plus actually.  The States will get their own taxes. One calculation is amongst the 
total basket of taxes in the country, Centre and States, the States now get sixty-two 
per cent. So, the States’ pockets have much more money and when Jairam says 
that what is the difference quantitatively; is there a difference?  Quantitatively, the 
Divisible Pool gain between last year and the next year, that is, the current year and 
the next year is going to be 1,86,000 crores to States collectively.  The grants are 
also going to increase by 24,190.  With this gain, obviously, the money in the pocket 
of the Centre is going to go down, both quantitatively and in terms of percentage.
Therefore, logically it should be less in every area. The Finance Commission in 
paragraph 7.43 indicates that a number of schemes will be transferred wholly to 
the States.  Obviously, when I transfer those schemes to the States, that part of the 
funding expenditure of the Centre will be less. But we decided not to transfer all of 
them.  Twenty-three Centrally-sponsored schemes will remain wholly with the Centre; 
thirteen will be partly with the Centre and partly with the States; and eight schemes 
will go entirely to the States. There are two errors or two corrections. I am sorry 
for using the word ‘errors.’ Two corrections are required in these calculations which 
we are making.  Back-of-the-envelope calculations can occasionally be misleading.  
They may be based on common sense but a deeper analysis may reveal something 
else.  And the change is that the money in the Central Government’s pocket has 
gone down.  

SHRI ANAND SHARMA (Rajasthan):  Can I seek a clarification now or later?

SHRI ARUN JAITLEY: You can seek it now.

[Shri Arun Jaitley]
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SHRI ANAND SHARMA: Yesterday also I mentioned it that it is not true.  The 
Centre’s share remains unchanged at 38 per cent.  What has happened is this.  I am 
just repeating that and reminding you that last year, 2014-15, the Central Assistance 
to States was 42 per cent and the devolution of State share of taxes was roughly 
49 per cent. After the Fourteenth Finance Commission, the devolution of State share 
of taxes is 62-63 per cent. You are referring to States grant and loans of ` 24,000 
crore. That is where from nine per cent of 2014-15 you have increased it to 13 
per cent.  So, the total becomes 18 per cent. The Central Assistance to States in 
your Budget of 2014-15 was 42 per cent. Now the Central Assistance to States has 
been brought down to 24 per cent.  So, it is exactly shift of 18.  So, it is not true.  

SHRI ARUN JAITLEY:  May I just translate these percentages into numbers to 
avoid any confusion and then I will give you State-wise analysis? ` 1,86,000 crore 
is extra because of the divisible pool, States collectively.  ` 24,190 crore is because 
of grants. As a result of some schemes shifting to the States or partly shifting to 
the States, the reduction would be ` 75,000 crore and therefore the States will get 
` 1,35,000 crore net extra.  Now let me tell you how it will impact.  If the impact 
is otherwise, then they get nothing more.  If they get nothing more, then why is 
it that not one State is saying that it would like to go back to Thirteenth Finance 
Commission? I have made a chart of every State and I will just give you a few 
illustrative States. I will particularly give you the figures of some crucial States.  
From this figure you will have to subtract the reduction of the schemes which have 
gone to the States. The divided new State of Andhra Pradesh was getting `15,720 
crore.  Next year, it will get ` 30,530 crore.  

�ी नरेश अ�िाल (उत्तर �देश) : उत्तर �देश कया बतयाइए। 

SHRI ARUN JAITLEY:  Uttar Pradesh got ` 73,868 crore.  Now it will get  
` 26,000 crore more which will be ` 99,159 crore.  ्ह जो मिैंने 26 हजयार कहया, ्ह 
थोड़या कमि होगया, क्ोंकक सेंट्् ्कीमि जो ट्यंा्फर हुई, उसकया ्ोगदयान कमि होगया। West Bengal’s   
` 27,962 crore will become ` 49,079 crore.   

�ी शर्द या्दि (कबहयार): कबहयार कया भी बतया दीकजए। 

�ी अरुण जेटली: कबहयार कया `40,803 crore will become `53,273 crore.   
...(Interruptions)... I can give these figures to the States. I am only indicating that 
not a single State is going to get less. Not a single Chief Minister has said that he 
was better off with the Thirteenth Finance Commission. 

SHRI ANAND SHARMA: Mr. Deputy Chairman, Sir, from where does this 
`32,42,000  crores is going to come?

MR. DEPUTY CHAIRMAN: Anand Sharmaji, you can speak only when he yields. 
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SHRI ANAND SHARMA: Let him conclude, we can ask later. 

SHRI ARUN JAITLEY : The first fact to be understood is that this is the correction 
required for a proper understanding. The correction which is required is the money 
in those sectors is not going to go down. I am one of those who  firmly believes  
that most of our States are responsible for expending. So, when this money is going 
to the States, the States have a fiscal deficit which is better than the  Centre's fiscal 
deficit. रयाज्ों कया fiscal deficit, collectively कें � से बेहतर है, रयाज् भी चुने हुए हैं।  It is 
a shared sovereignty between the Centre and the States. So, if the U.P. is going to 
get ` 26,000 crores more, I have to start with an assumption that U.P. and West 
Bengal – the Chief Ministers are also responsible to their people – will spend this 
in various sectors. Now, the answer to Mr. Jairam's question is, the best guarantee 
when I say I will give 75 per cent for the Central scheme, the State will give 25 
per cent, which State is going to come up and say, "I don't want this scheme. I am 
not willing to spend 25 per cent."  Is there a single State मुिझे 75 परसेंट नहीं चयाकहए, 
मुिझे ्ह ्कीमि नहीं चयाकहए, क्ोंकक मुिझे 25 परसेंट देनया पड़ेगया।  Obviously, the money will 
go when the States will take out their 25 per cent. So, the schemes are going to 
go 75:25 or 50:50 in respect of only 30 schemes. The rest 23 schemes, we will 
fund them fully.  अब उन 13 ्कीमस कया ्या जो 8 ्टेटस को ट्या ंसफर की, अगर उस क््ट 
मिें सेंटर के ियाते मिें वह पैसया कमि होगया, तो रयाज्ों के ियाते मिें ज्यादया होगया और इसीक्ए उस 
सेकटर के अंदर चयाहे वह एससी/एसटी कया हो, चयाहे वूमेिन एण्ड चयाइल्ड ्ेडव्पमिेंट कवभयाग हो, 
उस सेकटर मिें पैसया ज्यादया होगया। I may have become poorer by this 10 per cent less in 
my pocket, but the country has not become poorer, the country has become richer, 
because States and I are going to spend. So, bulk of the speeches and the points 
made was that  has the spending in these sectors come done. The answer is it won't 
come down because the country, as a whole, is going to spend much more in these 
sectors. The second error which we make while calculating is this, and that is the 
correction which is required, and I request Mr. Anand Sharma in the data that he 
has given to make this correction

SHRI ANAND SHARMA: This is your Government's data. 

SHRI ARUN JAITLEY: Please listen to my response. In any of the years, an 
erroneous comparison we can make in the next year is by comparing the figures of 
allocation, not with the Revised Estimates but with the Budget Estimates. This is a 
challenge which India has faced in the last three years.  I have faced it in the 
current year. Your Finance Ministers' have faced it in the last two years particularly. 
If there is two years ago a difference between the Budget Estimate and the Revised 
Estimate of ` 1,21,000 crores, even when I was 10 per cent less this year, you 
compare the Revised Estimates of 2014-15 which I have tried to provide in this 
year's Budget, compare the Revised what I am providing, because I do believe that 
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it is not only the fiscal deficit which is important which is also the quality of fiscal 
deficit which is important, not by just postponing tax reforms, not by just postponing 
subsidy payments. For instance,  where was the CST compensation promised by the 
UPA Government ever shown in its fiscal deficit figures? I am having to pay that 
money now.  So, what is relevant is not the fiscal deficit and numerical, but the 
quality of fiscal deficit  which should be independent of any hidden fiscal deficit. 
And, therefore we try and cover it up next year by saying that we will spend less.  
Partly because of the legacy issues, I have had to face that challenge.  But, we are 
now trying to correct that course and when you compare my budgeted figures with 
the Revised Estimates of actual spending, my budgeted figures are much more than 
what the UPA had it in the last year and equal to what I had in my first year.  
And, therefore, the two impressions should be corrected. Part of the schemes being 
transferred to the States does not mean that the Centre has become indifferent because 
the States have got more; they have to spend out of these. They will spend for 
development, they will spend for infrastructure, they will spend for various social 
schemes itself.  Sir, having said this, I think this whole debate of pro-corporate, 
pro-rich, pro-poor, India has to decide whether it is going to get caught in slogans 
or whether it is going to get into substance. And this criticism is not new. Dr. Saheb 
is sitting here, he is probably far more experienced than any one of us. When he 
started this process, he faced much more criticism than what some of us have faced.  
But, over the last three decades, our understanding of the issue is to increase. These 
are challenges in the economy. Unless the economy grows at a faster pace and the 
India normal has to be at 8 per cent -9 per cent targeting a double-digit growth, 
the India normal cannot be 4 per cent-5 per cent growth. On that kind of growth, 
we barely be able to pay salaries and undertake essential expenditure. Mr. Jairam 
Ramesh was right because revenue expenditures cannot be reduced. You will have 
to pay salaries. You will have to pay pensions. You will have to pay for the Defence 
of the country. You will have to pay for the interest on debt. These are revenue 
expenditures which you will have to undertake and, therefore, unless we increase 
our revenues, our tax buoyancies go up because of growth rates, you would not be 
able to spend on development and if you are not able to spend on development, 
there will be no growth and you would not have money to service the poor and 
therefore, our effort has to be that the growth has to go up and the additional 
resources which come out of that growth have to be used to service the poor of 
this country.  That is how the poverty alleviation schemes have worked and that is 
what we have tried.  After all, the idea which has been appreciated by most Members, 
there are about 5.77 crores self-entrepreneurs with no funding. So, we said the 
MUDRA as an institution should fund the unfunded. We sanctioned that money for 
this. Who can say this is pro-corporate? This is a step which is going to service a 
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large section of Indian people. You also started the financial inclusion programme.  
For you, ‘a village’ was a unit. We made ‘individual’ a unit. That is why we are 
able to reach in a 100 day period, 12.54 crore people. We did not merely say that 
you must have an access to a village, but we said you must have access to every 
person.  Now, the next challenge is: how do you put moneys into that account?  
You are right that we had doubts about some schemes. The doubts were cleared and 
we adopted it.  Now, moneys through the earlier schemes which the UPA started, 
the scholarships, the pensions are going into these accounts. From these accounts, 
you will have one rupee a month transfer and you will get the accident insurance.  
Those who want one rupee a day transferred or less than that will get a life insurance.  
On a ` 250/- contribution in your working career, you provide for a security and 
the Government will also make a contribution for your pension schemes. You are 
absolutely right on the health issue which is extremely important because it is very 
dangerous for your own health and also for the kind of money you spend if you 
fall ill.  Therefore, the schemes which the UPA had started plus the new initiatives 
that we intend to take have to be holistically looked at.  The weaker sections have 
to be provided the State support. Others will also be provided support.  We have 
given an incentive. For instance, I have raised the 80C limit additionally by ` 10,000 
for each category, for normal people, for senior citizens and very senior citizens so 
that their treatments can be taken care of by this whole process. You incentivise in 
terms of tax, in terms of going in for health insurances. Take middle classes. Last 
year, for house loan interest repayment, for 80C payments, we increased even the 
limit from ` 2 lakhs to ` 2.5 lakhs and we gave an additional benefit of ` 1 lakh, 
` 50,000 each. This year, I doubled the conveyance exemption. I have provided 
additionally for medical, plus another ` 50,000 in the category of contributions made 
to the National Pension Scheme. The National Pension Scheme is giving you a return 
of almost 11 per cent today. So, if all those who are in trade, business, or professionals, 
shopkeepers, take those incentives now, they get a tax benefit,  and you are incentivised 
to invest in pension. The whole idea of social security is to convert India from a 
pension-less society into a pensioned society. These are important social sector 
initiatives that we have taken in the Budget. The whole system that we are trying 
to devise is where Governments give up their discretionary powers. For instance, 
public procurement. There was some talk during the UPA regime of bringing that 
Bill. We have implemented it partly. Our Coal legislation is coming up today;  our 
Mining legislation  is coming up today. Just see the effect. I said it in the other 
House and I don’t mind saying it here. It was Dr. Manmohan Singh, who within 
two months of taking over as Prime Minister said that coal blocks should be auctioned.  
His letters to his Communication Minister in November and December, 2007 clearly 

[Shri Arun Jaitley]
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indicate that he was uncomfortable with the discretion being exercised and the way 
they were being exercised. But till 2014, you were not able to put this policy into 
action. You did it in the 3G auctions.  Now that the  whole law is being smoothened 
out, and we are trying to get rid of those discretions, at least, the success of the 
coal block auction should convince you and convince the whole country. And, to 
go by Shri Jairam Ramesh’s advice that  don’t obstruct when your own policies are 
being implemented by others, please rethink your strategy for the day. After all, 
what are we saying?  Coal block allocation by auction. Thirty-three coal blocks have 
already got us some ` 2,13,000-plus crores. Spectrum has already got us over  
` 1,00,000 crores. This policy has served the country well. Therefore, you would 
be well advised that obstructionism transiently can be a tactic, but can’t be a 
permanent feature. ...(Interruptions)... Sir,  our roadmap is very clear. We want people 
to invest in this country. We want Indian investors  not to go out so much. It will 
be a good thing if they grow and then go  out and invest. But I do not want them 
to go out and invest because India is not the best place for doing business. I want 
international investors to consider India as a good place. Therefore, every step, which 
we are taking in this roadmap, is that we have easened the entry of people into 
various sectors. We need investment. It is investment which will enable every part 
of the country to grow. For us, the manufacturing sector should grow, which is 
slowing down. Take the case of Andhra Pradesh, for instance, which has lost out 
on revenues and many things because of the division. We stand by every word that 
has been committed to them. ...(Interruptions)...

SHRI JESUDASU SEELAM (Andhra Pradesh): But how much money has been 
released? Please let us know. 

MR. DEPUTY CHAIRMAN: Please, he is not yielding. …(Interruptions)…

SHRI JESUDASU SEELAM: We would like the hon. Finance Minister to kindly 
tell us how much money is to be released up to 31st March because the Minister 
is on record. ...(Interruptions)...

SHRI Y.S. CHOWDARY (Andhra Pradesh): Whatever has been committed is 
being given. ...(Interruptions)...

SHRI JESUDASU SEELAM: He had said that ` 10,000 crores is being released 
by the Centre. I can authenticate the statement of the Minister. ...(Interruptions)...  
So, I want the Finance Minister to tell us how much of remittances have been made 
to Andhra Pradesh. ...(Interruptions)...  This is not my word.  This is the statement 
of the Union Council of Ministers which appeared in The Hindu dated 16th March.  
I am going to authenticate it. ...(Interruptions)...  Please tell the people of Andhra 
Pradesh as to how much money you are releasing to Andhra Pradesh.
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MR. DEPUTY CHAIRMAN: Now, please, Mr. Seelam, don’t get angry. 
...(Interruptions)...

SHRI ARUN JAITLEY:  Sir, the Reorganisation Act and the Finance Commission 
have provided a particular road map. When Mr. Seelam asks, “How much money 
and what money?”, they made a promise, an empty promise, but did not give any 
money. History has given us an opportunity...(Interruptions)...

SHRIMATI RENUKA CHOWDHURY (Andhra Pradesh):  Please stand corrected.  
That is not right. ...(Interruptions)... He cannot say things which are not right. 
...(Interruptions)...

MR. DEPUTY CHAIRMAN: Kindly listen to him. ...(Interruptions)... Mr. Seelam, 
you have put a question to him. So, you listen to him. ...(Interruptions)... Now, 
please sit down.

SHRI ARUN JAITLEY:  Sir, history has given us an opportunity to implement 
what they could not do, what they only promised and left it at that.  Now, take 
the case of Bihar or West Bengal. ...(Interruptions)...  

SHRI JESUDASU SEELAM: He is not clarifying about Andhra Pradesh, Sir. 

MR. DEPUTY CHAIRMAN: You please sit down. ...(Interruptions)...  

Mr. Seelam, please sit down. You made your point.  Now leave it to the Finance 
Minister. ...(Interruptions)... It is not going on record. ...(Interruptions)... That is not 
going on record now. ...(Interruptions)...  

SHRI JESUDASU SEELAM:  *

SHRI Y.S. CHOWDARY:  *

MR. DEPUTY CHAIRMAN: Nothing else will go on record except what the 
Finance Minister says. ...(Interruptions)... Mr. Seelam, please sit down. Let him reply. 
...(Interruptions)... He will reply to you. You please sit down. ...(Interruptions)...  I 
can understand you putting questions, but I cannot understand you shouting like 
this.  Let him reply.  He was starting to reply and you interrupted.  He started 
with Andhra Pradesh. But then you interrupted.  Why do you do that?  He will 
reply.  Now please sit down.

SHRI ARUN JAITLEY:  I do believe, and the Prime Minister also has repeatedly 
said, that the Eastern Part of the country needs to be encouraged. Therefore, one of 
our great interests is that this entire revenue coming from ...(Interruptions)...

*Not recorded.
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MR. DEPUTY CHAIRMAN: I can understand after the Minister’s reply, if you 
seek a clarification ...(Interruptions)... Please sit down, Shri Seelam. Now, before the 
Minister completes his reply, how can you feel that he is not answering? What are 
you doing?  Okay, you put a question, I can understand that.  Now allow him to 
reply.  Sit down.  

SHRI ARUN JAITLEY:   Sir, there was somebody in the earlier Government 
who thought these coal blocks and other resources were zero, because nothing is 
lost.  Now it appears that the CAG was being very kind when he estimated those 
losses.  Today, it is an admitted fact that each one of these rupees is going to the 
States.  So the coal auctions, the mineral auctions, are going to the States that are 
mostly located in the eastern part of the country.  Odisha is going to be the biggest 
beneficiary.  Mr.  Bhupinder Singh has made a dozen speeches in the House saying 
‘why doesn’t this money come to us?’  Now your demand is being fulfilled.  And for 
both mineral and coal there is no State other than Odisha which is going to be more 
benefited from this.  Now all this goes to the States.  What are we trying to do?

�ी शर्द या्दि: सर, कबहयार के क्ए तो कु् भी नहीं है। इस मियामि्े मिें तो कबहयार कया 
कबलकु् ही ख्या् नहीं रिया ग्या ।

�ी अरुण जेटली: शरद जी, कबहयार मिें भी उद्ोग ्गें, इसक्ए कबनया मियंागे हुए हमि ्ोगों ने 
कबहयार को भी एक पैकेज कद्या है। कमि से कमि आपके सयाथी, सब जयानते हैं कक वहयंा के मियाननी् 
मुिख् मंि�ी जी ने इसके क्ए धन्वयाद भी कद्या है। हमिने कबहयार के क्ए वह पैकेज कद्या है, 
तयाकक कबहयार मिें उद्ोग ्ग पयाएं। इसमिें हमि ्ोगों कया भी कहत है, देश कया भी कहत है, अगर कबहयार 
आगे बढ़ेगया। मिैं आपको कबहयार के संबंध मिें बतयाऊं, मिैंने पह्े भी कहया थया, मिैं दोहरयानया चयाहतया 
हँू, फया्नेनस कमिीशन ने एक क््ट बनयाई कक कौन सी ्टेटस रेवने्ू ्ेडफेकसट हैं, इसमिें कई 
्टेटस उस ्ेडफेकसट मिें से बयाहर कनक्ीं। जो बड़े रयाज् हैं, उनमिें केव् तीन बचे हैं— पसशचमि 
बंगया्, केर् और आं� �देश बटवयारे के बयाद और आं� �देश को ्गभग 7,000 करोड़ रुप्या 
आने वया्े वष्भ कया रेवने्ू ्ेडफेकसट कया कमि्ने वया्या है, क्ोंकक फया्नेनस कमिीशन ने कहया कक ्ह 
उनके रेवने्ू ्ेडफेकसट कया आंकड़या है। केर् और पसशचमि बंगया् को भी, बंगया् को को््े कया 
पैसया कमि्ेगया, फया्नेनस कमिीशन कया ज्यादया क्डकवकजब् पू् से कमि्ेगया और रेवने्ू ्ेडफेकसट कया 
कमि्ेगया, जो उनकया अकधकयार है। मिैं ्ह नहीं कह रहया, जैसे पह्े भयाषण होते थे कक कें � इतनया 
पैसया भेजतया है, मिैं तो ्ह मियानतया हूँ, क्ोंकक State sovereignty है, सयारे टैकसेस भी तो वहया ं 
से आते हैं, इसक्ए रयाज्ों को जो पैसया कमि्ेगया, वह उनकया अकधकयार है। मिैं ्ह कैसे अनुमियान 
्गया ्ंू कक रयाज् उसकया दुरुप्ोग करेंगे और सही �्ोग नहीं करेंगे? कबहयार रेवने्ू ्ेडफेकसट 
मिें से बयाहर कनक्या है, कबहयार मिें उद्ोग ्गें, उसके क्ए कबहयार को जो टैकस कंसेशंस कदए जया 
सकते हैं, मिैंने बजट मिें उनकी घोषणया की है। इसके क्ए मियाननी् मुिख् मंि�ी जी ने सयाव्भजकनक 
ब्यान भी कद्या है। हमि केव् इतनया चयाहते हैं कक इस देश मिें हमि व्वसया् करनया सर् कर दें। 

Sir, I must confess that people have been meeting me as they must have been 
meeting the senior leaders of the earlier Government. One of them asked me a 
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question and I will just indicate. ‘Can we trust a decision-making in your system 
where it takes you ten years to decide what your policy on insurance is?’ You may 
all be partly guilty of an honest reply. How can we trust the tax system of your 
country if you tax retrospectively? A criticism has been made. Let me answer it 
straight away. I said from next year onwards what is corporate tax structure?  We 
charge 30 per cent as tax; cess, surcharge comes to about 34 per cent. It comes to 
about 34 per cent.  It is not only foreign investors but also domestic investors are 
looking at your tax structure whether it is very high. I gave in the other House the 
figures.  They look at competing economies, because we are in the competition and 
asking them to invest in our country. Today, Asia's average is 21.91 per cent, Europe 
is 19.68 per cent and global average is 23 per cent.  Now, do I have to compete 
in this, or, do I say, 'I will charge you much more', and go by P. Rajeeve's advice 
and make it 55 per cent?

SHRI P. RAJEEVE (Kerala): That is direct tax.

SHRI ARUN JAITLEY: I think, Rajeeve, you should seriously reconsider it.  
Advising me to raise direct taxes on individual assesses may be anti-people to use 
the Marxian phrase. Well, I don't intend doing that. In the last two years, to the 
individual assesses, we have given a lot of exemptions and we want more money 
in the pockets so that people can spend more and even save more. That is how 
the economy will grow.

I was surprised when I read an opinion piece by my predecessor, who, normally, 
has been kinder to me than to his own predecessor, saying that you will lose so 
much.  And, then, suddenly, I realized that this whole idea of bringing it down from 
30 per cent to 25 per cent and phasing out all the exemptions, the actual rate of 
collection is only 23 per cent.  So, I have an image of 30+4 = 34 per cent.  My 
actual collection is only 23 per cent.  So, better and commonsense is that I make 
it 25 per cent and do away with as many exemptions as possible. Sir, the UPA's 
own Direct Tax Code placed in this House in August, 2009, by hon. Shri Pranab 
Mukherjee, the then Finance Minister and now the hon. President, itself says this.  
The proposal is to keep the Corporate Tax rate at 25 per cent. This document was, 
actually, prepared during my predecessor's regime in the Finance Ministry, though 
Mr. Mukherjee had the distinction of placing it before the House.  So, the proposal 
of the UPA, when I adopt -- merely because you happen to be sitting on the other 
side -- it has become pro-corporate and pro-rich! I would only urge, Sir, we need 
competitive interest rates, we need competitive tax rates, we need stability in those 
taxation rates and we need a system free from corruption. How has the world reacted 
to us when they invested in the telecom sector? They never got their monies back.  

[�ी अरुण जेट्ी]
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And, their licences got cancelled. I think, it is a low point for Indian investment that 
global investor investing in India lost licences because of corruption charges in India 
and they never got their money back! Who would trust such an economy?  And, 
therefore, transparency is needed in these matters and that is what we are, through 
the auction process, trying to bring about. I don't seriously think that anybody can 
contest that transparency principle.  

A comment was made, 'You have done away with the Wealth Tax.' Sir, the total 
collection is somewhere between `900 crores and `1,000 crores.  Everybody is filing 
returns. The cost of collection is very high. I abolished and replaced it with a 2 per 
cent surcharge on the super rich.  Instead of losing `1,000 crores from those super 
rich, I am getting `9,000 crores more.  So, you are only worried about continuing 
`1,000 crores which was leading to all kinds of malpractices – properties being 
undervalued, jewelry being undervalued across the country, non-productive assets 
being undervalued and harassment involved in the whole process.  So, simplification 
of tax structure is required.

I have corrected inverted duties and high duties on 22 items to add to the Make 
in India Campaign.  Sir, I would not elaborate on the black money steps that I have 
taken.  But, I wish to assure the hon. Members that in the law that the Cabinet has 
approved which we are going to introduce, we are going to make sure that there 
is no scope for misuse. But, at the same time, there is deterrence for those who 
stash money abroad. This law only deals with undisclosed foreign assets.Therefore, 
those who continue to retain foreign assets will have to ...(Interruptions)... As far as 
that is concerned, there are separate steps  in the Budget, which I have announced. 

Sir, on the fiscal consolidation path, we were to reach three per cent within 
two years. It is my regret that I am going to take one more year. But the reason 
for taking that one year extra is sharing of a lot more resources for the States, 
the burden of the Seventh Pay Commission, which is likely to come and because 
of the slowdown, in various sectors, I had to spend more on infrastructure. This 
gave me a sufficient fiscal space to fund infrastructure – `70,000 crores more from 
the General Budgetary support. We have commissioned various methods of funding 
various infrastructure – of course, public investment in infrastructure being one of 
them-tax-free bonds, India Infrastructure Investment Fund, in which the Government 
and PSUs are going to contribute `20,000 crores. We are trying to get sovereign 
and pension funds internationally. The LIC recently has had an arrangement with the 
Indian Railways. They have kept `1,50,000 crores in readiness for investing in the 
Railways  infrastructure. The whole object of Gold Monetization Scheme is that an 
idle asset should now be used productively as a resource for national development. 
That is the whole intention. 



424 The Budget (General) [RAJYA SABHA] 2015-16

Sir, on agriculture, there are several steps that I have announced. There is 
`25,000 crores more on rural infrastructure, `15,000 crores more on long-term rural 
credit, `15,000 crores more on short-term capital, `8,50,000 crores through NABARD 
funding on the agricultural credit. On MGNREGA, a lot of speeches have been made 
in the last nine months that we have reduced it. I not only maintained the spending 
at `34,000 crores, but in one of the paragraphs, I have, in the course of my Budget 
Speech, found some additional resources. So, I am adding another `5,000 crores to 
it. It will eventually go to `39,000 crores. The reason is not that I am competing 
with you. The rise in rural wages is slowing down. The increase in rural wages is 
a slow increase. So, we want to put more money into the rural sector in terms of 
wages. Therefore, we have taken that step. 

Sir, there were several other questions raised, but, I am sure, Members responding 
from Treasury Benches also have answered them. My only appeal is, there could 
be ideological differences on some issues. But on one issue that India must grow 
and the benefit of growth must be transferred to the poor, there is no difference. 
We need a larger consensus on the growth roadmap. Therefore, I think, it is about 
time that democracy brings maturity in politics. Therefore, after ...(Interruptions).. I 
can hear Renukaji who is very loud and clear. 

SHRIMATI RENUKA CHOWDHURY: I am appreciating the dawning of wisdom 
and maturity ...(Interruptions)...

SHRI ARUN JAITLEY: Obstructionism can have a sadistic thrill. But that can 
only be temporary. ...(Interruptions)... Therefore, my appeal to all Members of the 
House is to kindly support the steps that we have taken in this Budget. With these 
few words, Sir, I commend the proposals for approval. ...(Interruptions)...

�ी नरेश अ�िाल : सर, मिैं एक चीज़ कहनया चयाहतया हंू ...(वयिधान)...

SHRI JESUDASU SEELAM: I just have a point to make. My point is not 
answered ...(Interruptions)...

�ी नरेश अ�िाल : मिैं कवत्त मंि�ी जी से दो चीज़ें पू्नया चयाहतया हंू ...(वयिधान)...

MR. DEPUTY CHAIRMAN:  Mr. Seelam, you have already raised the point. 
Now, not allowed; only Mr. Anand Sharma can ask a question. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Anand Sharma. Mr. Seelam, you have already 
said it and it is on record. ...(Interruptions)... 

�ी नरेश अ�िाल : सर, मुिझे ...(वयिधान)...

[Shri Arun Jaitley]
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MR. DEPUTY CHAIRMAN: I am not allowing, Mr. Seelam. Please go back. 
...(Interruptions)... If you speak standing on the passage, it will not go on record. 
It is not even heard, please go back. 

�ी नरेश अ�िाल : ्े तो एक बयार पू् चुके हैं ...(वयिधान)... सर, ्े पह्े पू् चुके हैं, 
हमिने नहीं पू्या है। ...(वयिधान)... 

MR. DEPUTY CHAIRMAN: Shri Anand Sharma you wanted to ask a question?  
...(Interruptions)... 

SHRI ANAND SHARMA: I have been called. I have initiated the debate. Let 
me reply. 

MR. DEPUTY CHAIRMAN: Let him ask a question. He is asking a question 
and I am allowing.  I will call you also.

SHRI ANAND SHARMA: Sir, I was listening carefully to the Leader of the 
House and the Finance Minister. Yes, there are areas where we may be on the same 
page when thinking is concerned. But one thing is very clear, when you refer to 
reforms and you refer to a consensus on the growth roadmap, it is music to our 
ears.  We were denied that for seven long years that you should always remember, 
selective amnesia should not be politically expedient. Now, about the Centre – because 
this thing remains unsettled – because I gave the percentage, you did not accept; 
you said, the actual numbers. Again when it comes to the actual numbers and your 
Budget numbers, the net transfer to the States, after the deduction, when it comes 
to Central assistance, is less by `1,33,000 crore and the Plan outlay by `1,09,000 
crore, actually, has not increased.  The Centre has not lost money. The Centre’s 
share remains the same. I still maintain that. Second thing which I would like to 
correct only is this perception or what was stated by the hon. Finance Minister that 
on financial inclusion, our approach was to take village as a unit. No; it was family 
and a household.  That is exactly what the truth is. Thirdly, on coal auctions, we are 
not – I must make it clear in the House – and we were not against coal auctions. 
The 2010 Coal Act was there which you referred to. The guidelines were framed 
thereunder.  But the Finance Minister knows very well that after the Comptroller and 
Auditor General’s Report, the Supreme Court took cognisance and the process got 
stayed. You have proceeded with it only because, in September, 2014, the Supreme 
Court gave its judgement canceling the coal blocks, and we still maintain that there 
was no need for the Ordinance and the new Bill. We still maintain one thing that 
the auctions were possible under the 2010 Act. You have brought in a new one 
only to open the door or backdoor for denationalisation, please hear because that 
is very important.
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MR. DEPUTY CHAIRMAN: Shri Naresh Agrawal. 

SHRI JESUDASU SEELAM: Sir, I want a reply ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Seelam, please allow.

�ी नरेश अ�िाल:  मियाननी् कवत्त मंि�ी जी, मिैं आपसे कसफ्भ  दो चीज़ें जयाननया चयाहतया हंू। 
ककसयानों की आपने भी चचचा की और दो कदन से ककसयानों पर चचचा हो रही है। इस देश मिें बैंक 
्ोन देती हैं, उस ्ोन मिें से ककतने �कतशत ्ोन ककसयानों को जयातया है? क्या आप आज ्ह 
घोषणया करेंगे कक देश कया ककसयान जो ्ोन ्ेगया, उस पर ब्याज दर पयाचं �कतशत से कमि होगी?

आपने कया्ेधन के क्ए कयानून बनयाने की बयात कही है। अभी आपने कहया कक कया्ेधन के 
क्ए कवधे्क ्याएंगे। कहनदु्तयान मिें जो कया्याधन मिौजूद है, क्या उसके क्ए वी्डीएस ्कीमि ्याने 
पर आप कवचयार कर रहे हैं?

MR. DEPUTY CHAIRMAN: Shri P. Rajeeve.

SHRI JESUDASU SEELAM: Sir, ...(Interruptions.)... Sir, give me an opportunity 
...(Interruptions)...  

MR. DEPUTY CHAIRMAN: Please keep quiet. He has already said what he 
has to say.  Shri P. Rajeeve.  ...(Interruptions)...

SHRI JESUDASU SEELAM: But I didn’t get the reply.

MR. DEPUTY CHAIRMAN: His name was referred to by the Finance Minister, 
so I have to allow him.

SHRI P. RAJEEVE: Sir, I have three queries. Sir, I would be grateful to the 
Minister for giving some answers to my queries. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: If you disturb, I will not. You are disturbing, so 
I will not. 

SHRI P. RAJEEVE: But I am not satisfied. Why you are accepting the international 
scenario for reducing the corporate tax? Why the Minister is not trying to increase 
the tax GDP ratio in accordance with the international scenario and the component 
of the direct tax? Sir, I have three queries. My second query is, I mentioned about 
cutting allocations to the Mid Day Meal Scheme. It was specifically mentioned in 
the speech of Jaitleyji, when he was the Leader of the Opposition. Mr. Minister, are 
you ready to raise the allocations for the Mid Day Meal Scheme? Of the total Union 
resources transferred to the States, I want to know as to what is the percentage of 
GDP in the last year, and, in this Budget Estimate. 

Sir, I have two queries regarding Kerala. I want a response from the hon. Minister 
to the raising of Import Duty on Rubber and the FACT Package. 
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MR. DEPUTY CHAIRMAN: Now, Shri Jairam Ramesh. ...(Interruptions)... Yes, 
yes; I will come to you. 

SHRI JAIRAM RAMESH (Andhra Pradesh) : Sir, I would seek two very 
specific clarifications from the hon. Finance Minister. Sir, the 42 per cent figure, 
when it is shared, according to State by State, the Finance Commission has given 
a formula. As per this formula, 17.5 per cent is based on population; 10 per cent 
is based on rate of growth of population; 50 per cent is based on income; 15 per 
cent is based on area; and 7.5 per cent is based on forest cover. Sir, as a former 
Minister of Environment and Forests, I am sure, Mr. Javadekar and I will be very 
happy that 7.5 per cent of this 42 per cent is going to be shared across States 
based on forest cover. But, Sir, what has happened as a result of this 7.5 per cent 
is that large States like U.P., Bihar, and Rajasthan have lost out in their share of 
tax devolution. I am not criticizing the Finance Commission. This is inherent in the 
formula. The Finance Commission has given 7.5 per cent coverage for forest cover, 
therefore, Bihar has lost out a little; U.P. has lost out a little; Rajasthan has lost 
out a little. ...(Interruptions)...

SHRI DEREK O’BRIEN (West Bengal): West Bengal also. 

SHRI JAIRAM RAMESH: But Madhya Pradesh has gained; Chhattisgarh has 
gained; Odisha has gained a little; there is nothing wrong. ...(Time-bell rings)... But 
my question to the Finance Minister is, in the devolution formula, because large poor 
States like U.P., Bihar, and Rajasthan have got lower shares, would he consider, as 
the Plan goes ahead, as the year goes by, at least, compensating these large States, 
if they need extra resources for development purposes?

MR. DEPUTY CHAIRMAN: Now, Shri Sharad Yadav. ...(Interruptions)... One 
is enough. 

SHRI JAIRAM RAMESH: Sir, I am putting a very pointed question. In the 
revised fiscal architecture, is the distinction between Special Category States and non-
Special Category States will be continued? The Finance Commission has abolished 
the distinction. Has the Government accepted the Recommendation, and, are there 
today Special Category States and non-Special Category States? 

�ी शर्द या्दि :  सर, मिैं एक ही कनवेदन करनया चयाहूंगया कक ्हयंा Non Performing Assets 
की चचचा क्ों नहीं होती है? ्यानी ्ह देश की जनतया कया पैसया है, कया्या धन तो बयाहर है, ्ेककन 
्ह इसी देश की जनतया कया पैसया है। ्ोटे-्ोटे ्ोगों को जे् हो जयाती है और उनकया िेत 
तक कबक जयातया है।...(वयिधान)...  

�ी अली अनिर अंसारी (कबहयार) : तहसी् मिें उसकया फोटो ्गया देते हैं। 
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�ी शर्द या्दि : मिैं भी ्ही कह रहया हंू कक इस मियामि्े मिें क्ों नहीं उकचत कदमि उठयाए 
जयाते हैं? मिैंने आपके बजट भयाषण को सुनया है और मिैं सदन मिें इस पर नहीं बो्या हंू मिगर मिैं 
्ह कहनया चयाहतया हंू कक ्े जो Non-Performing Assets हैं, ्ह इस देश की जनतया कया पैसया 
है। ्ह white money है, इसक्ए मिैं फयाइनैंस कमिकन्टर से कहनया चयाहंूगया कक व े इस मियामि्े की 
तरफ ध्यान दें, पतया नहीं ्ह कैसे आपकी नजर से ्ूट ग्या, मुिझे जयानकर आशच ््भ होतया है। 
मिैं चयाहतया हंू कक आज आप इस पर जरूर कु् ककहए।  सदन मिें उन ्ोगों कया नयामि भी आनया 
चयाकहए, कजन-कजन के पयास Non-Performing Assets हैं।

SHRI BHUPINDER SINGH (Odisha):  Sir, the Home Ministry has already cleared 
an amount of `399.83 as Phailin affected money due for Odisha. I want to know, 
specifically, from the hon. Finance Minister whether it will be cleared before 31st 
March, because from 1st April, 2015, the 14th Finance Commission’s Recommendations 
will be enforced. If we do not get it before enforcement of the Recommendations 
of the 14th Finance Commission, whether the hon. Finance Minister would give an 
assurance here that the money is due for us, Odisha is legally supposed to get it, 
and by when it will be given. 

MR. DEPUTY CHAIRMAN: Now, Shri C.M. Ramesh. ...(Interruptions)...

SHRI BHUPINDER SINGH: Sir, I have one more point. As regards disaster 
management, Odisha is always affected by calamity like cyclones, floods, droughts, 
tornadoes regularly. So, there should be some special grant for Odisha, Andhra and 
West Bengal which are prone to calamity that leads to disasters. ...(Interruptions)...

SHRI C.M. RAMESH (Telangana):  Sir, after five years ...(Interruptions)... Andhra 
Pradesh will be in deficit.  This is the only State in India, which will be in deficit.  
I am requesting the hon. Finance Minister if he fulfills all the commitments, which 
he has made on the floor of the House and in the Bill, on a fast track, our State 
will be...(Interruptions)... ...(Time-bell rings)...

MR. DEPUTY CHAIRMAN: Dr. Subbarami Reddy. ...(Interruptions)... I have 
called Dr. Subbarami Reddy. He had given his name in the beginning itself.  
...(Interruptions)... No; no. I have called Dr. Subbarami Reddy.  ...(Interruptions)...  
I have called him.  ...(Interruptions)...  I will call you.  ...(Interruptions)...  

�ी सतय�त चतुिवे्दी (मिध् �देश): सर, आ ं� �देश के बयारे मिें बो्ते हुए कवत्त मंि�ी जी ने 
...(वयिधान)...

MR. DEPUTY CHAIRMAN: Dr. Subbarami Reddy is asking about Andhra 
Pradesh. You please sit down. ...(Interruptions)...

DR. T. SUBBARAMI REDDY (Andhr Apradesh): Sir, I would like to know 
from the hon. Finance Minister very gently and smoothly, not by shouting, that 
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you have given ` 100 crores for the Polavaram Project in Andhra Pradesh.  On the 
one hand, you say that you have declared it as a National Project; on the other, 
you have given just ` 100 crores.  The people of Andhra Pradesh are shocked and 
surprised as to what made our intelligent and smart Finance Minister to give just 
` 100 crores. I would like to know when you are going to give sufficient money.  
...(Time-bell rings)...

MR. DEPUTY CHAIRMAN: That's okay.  Now, the Finance Minister.  
...(Interruptions)... Mr. Seelam, I have already allowed you. ...(Interruptions)...  
Mr. Seelam, it is unfair. ...(Interruptions)... When the Finance Minister was speaking, 
you had intervened and he obliged you.  You have already put your question.  How 
can you ask again? ...(Interruptions)... The Finance Minister, please. ...(Interruptions)...  
No.  It is up to the Finance Minister to reply or not. ...(Interruptions)... From your 
State, two people have spoken. Not more than that. ...(Interruptions)... No, I did not say. 
...(Interruptions)... No; no. ...(Interruptions)... Go back to your seat.  ...(Interruptions)... 
From Andhra Pradesh, Mr. Seelam and  Dr. Subbarami Reddy have spoken. That is 
enough. ...(Interruptions)... No, I am not allowing. ...(Interruptions)... You go back 
to your seat. ...(Interruptions)... You go back to your seat. ...(Interruptions)... You go 
back to your seat. ...(Interruptions)... What are you doing? ...(Interruptions)... You go 
back to your seat. ...(Interruptions)... No; no, you cannot do this. ...(Interruptions)...  
Go back to your seat. ...(Interruptions)...  

�ी नरेश अ�िाल : ्ह ग्त है। ...(वयिधान)... चे्र के �कत ऐसया व्वहयार नहीं होनया 
चयाकहए। ...(वयिधान)... ्ह कया ं�ेस वया्ों को सोचनया चयाकहए। ...(वयिधान)... ्ह ग्त है। 
...(वयिधान)... कफर चे्र ककसक्ए है? ...(वयिधान)...

अलपसंखयक काय्य मं�ालय में राजय मं�ी; और संस्दीय काय्य मं�ालय में राजय मं�ी  
(�ी मुखतार अबबास नक़िी) : उपसभयापकत जी, ्ह बहुत गमभीर बयात है। चे्र के सयाथ कयंा�ेस के 
मियाननी् सद्् ने कजस तरह कया व्वहयार कक्या है, उनको मियाफी मियागँनी चयाकहए। ...(वयिधान)... 
सर, उनको मियाफी मिया ंगनी चयाकहए। ...(वयिधान)... कयंा�ेस पयाटथी के मियाननी् सद्् ने चे्र के 
सयाथ कजस तरह कया व्वहयार कक्या है, हमि पूरी तरह से इसकी लनदया करते हैं और इनहें मियाफी 
मिया ंगनी चयाकहए। ...(वयिधान)... ्ह तरीकया ठीक नहीं है। ...(वयिधान)... सदन के इकतहयास मिें 
इस तरह की घटनया पह्ी बयार हुई है। ...(वयिधान)... पूरया सदन इससे दुिी है। ...(वयिधान)... 
कयंा�ेस के इन मियाननी् सद्् को मियाफी मिया ंगनी चयाकहए। ...(वयिधान)...

�ी नरेश अ�िाल : सर, इनको मियाफी मिया ंगनी चयाकहए। ...(वयिधान)...

�ी मुखतार अबबास नक़िी : उपसभयापकत जी, इनको मियाफी मिया ंगनी चयाकहए। ...(वयिधान)... 
कयंा�ेस के इन मियाननी् सद्् को मियाफी मिया ंगनी चयाकहए। ...(वयिधान)... 

SHRI ANAND SHARMA: One minute, please. ...(Interruptions)... One minute, 
please. ...(Interruptions)... I am trying to help you. ...(Interruptions)...   
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MR. DEPUTY CHAIRMAN: Please, please. ...(Interruptions)... Please sit down.  
...(Interruptions)...

�ी मुखतार अबबास नक़िी: उपसभयापकत जी, ्ह बहुत गमभीर बयात है, पह्े इनहें मियाफी 
मिया ंगनी चयाकहए। ...(वयिधान)...

MR. DEPUTY CHAIRMAN: All of you, please take your seats.  ..(Interruptions)..  
All of you please resume your seats.  ..(Interruptions).. Please resume your seats.  
...(Interruptions)..

�ी अविनाश राय खन्ा (पंजयाब): पह्े व े मियाफी मिया ंगें। ...(वयिधान)...

�ी अवनल माधि ्दिे (मिध् �देश): पूरे देश के ्ोग हमिें देि रहे हैं, कु् तो सोचनया 
चयाकहए। ...(वयिधान)...

MR. DEPUTY CHAIRMAN: Please resume your seats. ...(Interruptions)... आप 
्ोग बैकठए। ...(वयिधान)... Please resume your seats. ...(Interruptions)... Please resume 
your seats. ...(Interruptions)... Yes, Shri Anand Sharma. ...(Interruptions)... Please 
resume your seats. ...(Interruptions)... We have to get it passed. ...(Interruptions)...  
We have to do it. ...(Interruptions)... Please resume your seats. ...(Interruptions)...  

SHRI ANAND SHARMA: Mr. Deputy Chairman, Sir, I will request the hon. 
Finance Minister to consider the sentiments of some hon. Members. ...(Interruptions)...

�ी नरेश अ�िाल : नहीं, इनहें पह्े मियाफी मिया ंगनी चयाकहए। इस तरह कया व्वहयार सदन मिें 
नहीं होनया चयाकहए। अगर कोई ऐसया व्वहयार कर रहया है, तो हमि इससे कबलकु् भी सहमित नहीं 
हैं। मैिमबर को मियाफी मिया ंगनी चयाकहए। ...(वयिधान)...

SHRI ANAND SHARMA: If he could know how much money is being released 
to Andhra Pradesh. ...(Interruptions)... If he could mention that, that would help.   
...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay. ...(Interruptions)...

THE MINISTER OF URBAN DEVELOPMENT; THE MINISTER OF 
HOUSING AND URBAN POVERTY ALLEVIATION; AND THE MINISTER OF 
PARLIAMENTARY AFFAIRS (SHRI M. VENKAIAH NAIDU): Mr. Deputy Chairman, 
Sir,....(Interruptions).. आप बैठ जयाइए। ...(वयिधान)... आप बैठ जयाइए। ...(वयिधान)...

MR. DEPUTY CHAIRMAN:  One minute. ...(Interruptions)... I will allow you. 
...(Interruptions)...

SHRI M. VENKAIAH NAIDU: Sir, the  issue raised by certain Members is, 
undoubtedly, a very important issue. There is no doubt about it. The Minister, while 
replying, should focus on that. I totally agree with you.  But, at the same time, 
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...(Interruptions)... Sir, may I suggest to the Leader of the Opposition or the Deputy 
Leader to see that what has happened now is not going to add to the name and 
fame of the Rajya Sabha. That has to be resolved.  Azadji can say one word and, 
then, we will move ahead. The Minister, while replying to that, the point raised by  
Dr. Ramachandra Rao, Shri Jesudasu Seelam or Dr. Subbarami Reddy, ...(Interruptions)...  
Your question may be simple or may be serious also. I understand your agony. You 
had shown your agony during that time also; I very much remember. I am a witness 
to that. But, at the same time, there are some systems, there is a Chair, there is 
respect; it is not one individual who is sitting there. ...(Interruptions)... This is not 
to score points. 

DR. K.V.P. RAMACHANDRA RAO (Telangana): Sir, as a Member, I have got 
some rights.  ...(Interruptions)...

SHRI M. VENKAIAH NAIDU: Ramachandra Raoji, ...(Interruptions)...

DR. K.V.P. RAMACHANDRA RAO: Sir, I have got the right to ask for the  
...(Interruptions)...

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS 
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): No; but you have no 
right to do what you did there. ...(Interruptions)...

SHRI M. VENKAIAH NAIDU: Ramachandra Raoji, you are an educated person.  
You are a doctor and also a civilized person. I am aware of it. I know personally 
yourself. But there is a House, there are certain maryadas and some padvatis are 
there. So, let us keep them in mind. Sir, to resolve this issue, I suggest Azadji  to 
say something, so that respect to the Chair is there.

THE LEADER OF THE OPPOSITION (SHRI GHULAM NABI AZAD): We 
all respect the Chair, not only the Chairman but also the Deputy Chairman and the  
Panel of Vice-Chairpersons. This is the only place inside both the Houses, where 
each Member of Parliament, including the Prime Minister, has to respect the ruling 
of the Chair. This has been the tradition since Independence and this will continue  
as long as we are in a democratic country. I can understand that hon. Members of 
Andhra Pradesh are agitated. They were very eager to ask some questions, but, at 
the same time, my Party and I myself don't appreciate the way the hon. Member 
was thumping the table of the Deputy Chairman. I am sorry for that on his behalf.

MR. DEPUTY CHAIRMAN: Okay. 

SHRI JESUDASU SEELAM: I want a reply from you to my questions.  
...(Interruptions)... 
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MR. DEPUTY CHAIRMAN: Please sit down. ...(Interruptions)... Let him reply.  
...(Interruptions)... Let him reply. ...(Interruptions)... 

SHRI TAPAN KUMAR SEN (West Bengal):  Mr. Deputy Chairman, Sir, I 
have just one question to ask ...(Interruptions)... and I am not intervening in the 
debate.  ...(Interruptions)... I am sure, Jaitleyji will definitely respond to me. I have 
to just give one clarification and also to seek one clarification. ...(Interruptions)... 
The clarification which I want to give to the House is ...(Interruptions)... Sir, the 
hon. Minister is replying to the House -- educating us. So, he must also know 
that our opposition to Coal and Mineral Bills is not on auction but on some other 
issues. You must have read the amendments moved by us. So, at least, be factual.  
...(Interruptions)... Please, keep quiet. Please keep quiet. ...(Interruptions)... You are not 
the Chairman. You are not the Chairman. ...(Interruptions)...  So, my point is, you 
must have read the amendments moved by us. ...(Time-bell rings)... You know that 
we are not opposing auction per se. ...(Time-bell rings)... So, I think, you should...

MR. DEPUTY CHAIRMAN: Okay. Mr. Finance Minister. 

SHRI TAPAN KUMAR SEN: Secondly, Sir, I only want to request that the 
workers relating to the various schemes you are having with you – whatever you 
have devolved to the States is another thing – particularly ICDS, NRHM, ASHA 
and the Mid Day Meal did not get their honorarium raised for a pretty long time, 
and I think that also requires a better distribution that you are preaching about. So, 
please consider that. Many of the Members from your side also raised that during 
the debate on the Budget. So, please consider this. 

MR. DEPUTY CHAIRMAN:  Hon. Finance Minister.  I hope you will respond 
to the maximum questions as far as possible. 

SHRI ARUN JAITLEY:  Sir, I will respond to every query. But I will try to be 
very brief because this is not a second round of discussion. There is a difference in 
analysis between Shri Anand Sharma and me whether the States gain or the States 
lose. I would have straightway conceded to his figures if one of the Congress States 
had come up and said, ‘I was better off under the Thirteenth Finance Commission 
and restore that position.’ All of your States are much better off under the 14th 
Finance Commission as indeed every State is, and therefore let posterity decide or 
the coming year will decide whether your States will get more or will get less. 
Now, similarly, under financial inclusion in a mission mode -- I think, let this 
discussion proceeds; this is not the last discussion on the subject – by treating an 
individual as a unit, we are able to include twelve crore fifty four lakh people into 
the banking system. People went form home to home. More than 99 per cent of the 
homes they went to agreed to open bank accounts. A statement is being made that 
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this was UPA’s idea. Financial inclusion is the global idea.  None of us can claim 
a copyright on it. But in the manner in which it was executed, can somebody tell 
us how many bank accounts were opened through the financial inclusion scheme 
during that period? ...(Interruptions)...  

SHRI ANAND SHARMA: Twenty-four crores in seven years. You are the 
Finance Minister.    

SHRI ARUN JAITLEY:  Regrettably, when I became the Finance Minister, only 
about fourteen-and-a-half crore people in this country had a bank account. I don’t 
know which 24 crore bank accounts were opened.  ...(Interruptions)... 

SHRI ANAND SHARMA:  We are talking of the same account which you are ... 

SHRI ARUN JAITLEY: Fifty eight per cent of India has access to banks, 42 
per cent of India has not access to banks on the day I became the Finance Minister; 
and that is why these have been increased. 

Now, you mentioned the coal auction.  We have gone through this debate once 
earlier.  What is the need of these new laws? And let me straightway explain to 
you.  The 2010 law which you did not implement ... 

SHRI ANAND SHARMA: Could not. 

SHRI ARUN JAITLEY: ... or you could not implement provides for an auction. 
But if you go for an auction under that law, you will never be able to resolve the 
current impasse. The September 2014 Judgement of the Supreme Court says that the 
42 developed mines which you allotted are cancelled. They are to be allotted afresh by 
auction. That is now the law.  Now in each one of those 42 cases, I have informed 
you earlier, the surface land belongs to the old operator.  The infrastructure is of 
the old operator and therefore nobody is going to come up and claim a right to the 
mineral below that surface where the land and infrastructure belong to somebody else.  
So, that incomplete law of 2010, after the changed situation of September, 2014, 
needed to be updated, saying that whoever bids for the mineral will ipso facto get 
the rights of the land and the infrastructure, and the old owner of that land will be 
compensated under the law.  So, if we go under the 2010 law, not a single mine 
will be auctioned and not a rupee would we have got.

SHRI ANAND SHARMA: You could have just brought a new law.

SHRI ARUN JAITLEY: All right. Now I think I have made my point clear.  
I hope this gives you some fodder for reviewing your future action this evening. 
...(Interruptions)...

SHRI TAPAN KUMAR SEN: You should also clarify my point.
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SHRI ARUN JAITLEY: Similarly, in the case of mines and minerals, the law 
which you enacted now goes contrary to the Supreme Court judgement, because you 
gave an option – either auction or first come-first served. First come-first served 
would again leave a discretion. The Supreme Court says, you can’t do it. So, if 
we follow your law, we would probably have to be summoned by some court some 
day.  Therefore, please come out with a non-discretionary law which provides for 
no discretion of the Government. It is a great opportunity for Indian democracy that 
nobody is coming to me as a Finance Minister and saying, ‘I want a coal block, 
I want a spectrum or I want a mining lease’, because I have no power. He has to 
sit on his computer and bid for it. That is the changed system. So, please cooperate 
in that changed system.

Now, Nareshji wanted to know what would be the position of farmers’ loans -- 
‘Are you continuing the nine per cent plus three per cent subvention or not continuing 
it?’ Anand Sharmaji also mentioned the three per cent subvention. Let me give you 
the figures. In 2013-14, the total subvention given to the farmer was ` 6,000 crores.  
In our first year, 2014-15, the total subvention in the Revised Estimates is ` 9,476 
crores. Because, it is open-ended. More farmers take loans and, therefore, more interest 
subvention has to take place. For the next year, 2015-16 also, this figure is going 
to increase because we also want more credit to be picked up by the farmers. So, 
this figure, which in your last year was ` 6,000 crores, and this year was ` 9,476 
crores, I have now increased the provision to ` 13,046 crores. ...(Interruptions)...

�ी नरेश अ�िाल: हमिने ब्याज के बयारे मिें पू्या थया। 

�ी अरुण जेटली: ब्याज की जो स्थकत है, उसमिें 3 परसेंट subvention कमि्तया है, 2 परसेंट 
टयाइमि्ी पेमिेंट कया कमि्तया है और उसके अकतकरकत कई रयाज् सरकयारें 9 परसेंट से 5 परसेंट पर 
आ जयाती हैं, 4 परसेंट पर आ जयाती हैं, कई रयाज् सरकयारें उसमिें भी अपनी ्ोजनया के तहत, 
और अब चंूकक रयाज्ों के पयास पैसया ज्यादया होगया, इसक्ए अब रयाज् सरकयारें भी उसमिें थोड़ी-सी 
मिदद कर पयाएंगी।

�ी भूसप्दर ससह: ओक्डशया मिें हमिने 3 परसेंट कक्या है। 

�ी अरुण जेटली: ऐसी स्थकत मिें अगर आपकया ककसयान टयाइमि्ी पेमिेंट करतया है, तो उसको 
कफर एक परसेंट देनया पड़ेगया, क्ोंकक तीन परसेंट, दो परसेंट, तीन परसेंट, तो बचेगया केव् एक 
परसेंट।  

Our tax-GDP ratio is not what it should be. Your concern is legitimate. But we 
cannot increase the tax by merely charging higher tax, because if you charge higher 
rates of taxation, India’s experience has been, it leads to evasion, it leads to a more 
sluggish economy and it leads to people not investing. You have had example of 
countries. England, this year, has brought down its corporation tax to 20 per cent, 
and their total tax collection and their investment has increased. So, whether it is 
a lower rate of taxation, which leads to a more efficient economy and eventually 
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a higher tax-GDP ratio, or a higher rate of taxation -- I think this will remain an 
ideological difference between you and us.  On this issue, probably, they may be 
on my side and not yours.

SHRI TAPAN KUMAR SEN: Definitely, Sir. ...(Interruptions)...

SHRI ARUN JAITLEY: And, therefore, we will stick to our own different 
ideological views.  

अब आपने कमि्ड-्ेड मिी् ्कीमि के बयारे मिें पू्या है।  कमि्ड-्ेड मिी् ्कीमि के �ोकवजन के संबंध 
मिें मिैं कह दंू कक जो इस बयार सेंटर के पयास पैसया कमि हुआ, उसकी वजह से एक marginal 
decline थया, ्ेककन इसके क्ए कजतनया भी पैसया चयाकहए होगया, in the course of the year, the 
Centre will fully compensate the States as far as this is concerned.

SHRI TAPAN KUMAR SEN: Please give a response on their honorarium.

SHRI ARUN JAITLEY: The schemes are all going to continue. Nobody has 
said any scheme is being abolished. It is the manner in which the payments are 
to be made.  It is the allocation. Whether the money will come out of my right 
pocket or my left pocket or will it come out of both the pockets is the only issue. 

SHRI TAPAN KUMAR SEN: You are implementing the scheme. ...(Interruptions)... 

SHRI ARUN JAITLEY: If you bring some cases to my notice, we will certainly 
take a compassionate view of it.  Comrade Raja is here.  He knows he was coming 
to me repeatedly during the bank workers' strike and we did play a role in getting 
them their dues.  He stands a witness as far as he is concerned.  

SHRI SITARAM YECHURY (West Bengal): Mr. Finance Minister, may I ask 
you one question in relation to this if you don't mind? About Anganwadi workers, 
we went through this debate a number of times earlier. They are the ones taking 
care of children before their pre-school years. Without them, the foundation of your 
future India, what you are talking of the 'Indian youth', is not made. Even today 
they suffer from what is called an honorarium, and not from a wage. They have 
no other benefits but they are the ones taking care of crores and crores of children.  
Will you consider actually converting that into a wage and treating them as normal 
Government servants who are discharging a very important responsibility?  

SHRI ARUN JAITLEY: Sir, I keep that suggestion which you have made. I take 
it in the right spirit. But also bear in mind, please help us. Sir, I am not making 
a political statement. Irrespective of the Government in power in the Centre or the 
States, the States' or Centre's financial ability to do justice to these people will also 
depend on our ability to pay and, therefore, to improve our ability to pay, we need 
growth, for which we need your support. We can have our ideological difference. 
शरद ्यादव जी ने एनपीएज़ की बयात की। ...(वयिधान)...
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SHRI SITARAM YECHURY: But on this, there is no ideological difference. 
...(Interruptions)... 

�ी अरुण जेटली: शरद ्यादव जी ने एनपीएज़ की बयात कही। शरद जी, एनपीएज़ दो 
�कयार के हैं। एक कैटेगरी वह है, कजसमिें ्ोगों ने बैंकस के सयाथ ्पषट धोिया कक्या है, जैसे पैसया 
्े ्ेनया, ्डया्वट्भ कर ्ेनया। उन पर क �कमिन् केसेज़ भी च्ते हैं। दूसरी पकरस्थकत ्ह है कक 
कप््े दो-तीन वषषों मिें जब अथ्भव्व्थया थोड़ी धीमिी हुई, तो कॉरपोरेट सेकटस्भ की कई कमपकन्या ं 
घयाटे मिें च्ी गईं, क्ोंकक बैंलकग फंडस ककसी व्वसया् की ्याइफ्याइन हैं। Several companies 
went into a loss और एक acceptable figure थया कक दो-ढयाई परसेंट तक एनपीएज़ ककसी 
भी बैंक के क्ए उकचत होते हैं, व े ्: परसेंट तक च्े गए। ्: परसेंट से भी ज्यादया– कफर 
उस पैसे को वयापस ्याने के क्ए कमपनी मिें जयान ्डया्नी है, इसक्ए उसकया revised package 
हो, बैंकस ्ह व्व्थया भी करते हैं, इसक्ए इसके ऊपर ्: परसेंट stressed assets भी हैं।  
आज हमियारे बैंकस इस पकरस्थकत मिें कयामि कर रहे हैं। अगर आप वह ्याइफ्याइन नहीं देंगे, वह 
ऑकसीजन नहीं देंगे, तो व े कमपकन्या ं एकदमि ठप हो जयाएँगी, उनके ठप होने के बयाद वहया ं के 
मिजदूर बेरोजगयार हो जयाएँगे, एक national asset waste होगया, इसक्ए उसको revive करने 
की कोकशश की जयाती है। अगर इकोनॉमिी दो-चयार सया् अच्े तरीके से च्ती है, तो कयाफी हद 
तक ्े एनपीएज़ धीरे-धीरे अपने आप वयापस नीचे आते हैं। ्ेककन, कई केसेज़ ऐसे हैं, मुिझे ्ह 
कहने मिें कोई संकोच नहीं है कक उन ्ोगों के नयामि सयाव्भजकनक हों और अब तथया पुरयानी सरकयार 
के कया ््भकया् मिें भी एनपीएज़ के संबंध मिें जो गयाइ्ड्याइंस आरबीआई ने बनयाई थीं, उनमिें भी जो 
्ोग इस सीमिया को पयार करते हैं, उनको कोई बैंक पैसया नहीं देगया, जो कक virtually एक �कयार 
की blacklisting ही है।  मित्ब, उनकी जो commercial naming और shaming है, वह उस 
व्व्थया मिें से उभरकर बयाहर कनक्ती है। 

�ी शर्द या्दि: उनके नयामि घोकषत कीकजए। ...(वयिधान)...

�ी अरुण जेटली: इस वकत इसको कयाफी ककठन कक्या जया रहया है। जहयंा तक ओक्डशया के 
"हुदहुद" के मुिआवजे कया सवया् है, उसके क्ए गृह मंि�ी की अध्क्तया मिें एक हयाई ्ेव् ककमिटी 
है, it is seized of that issue; it is going into that issue.

�ी सतीश चं� वम�ा (उत्तर �देश): शेड्ूल्ड कया्ट एं्ड शे्ड्ूल्ड ट्याइबस कया जो  
...(वयिधान)... उसके बयारे मिें भी कु् कह दीकजए। ...(वयिधान)...

�ी िी. हनुमंत राि (ते्ंगयानया): कजनहोंने बैंक कया घोटया्या कक्या, उनके नयामि तो बतयाइए, 
सर। ...(वयिधान)...

MR. DEPUTY CHAIRMAN: No more, please. ...(Interruptions)... That is all. 
...(Interruptions)... That is enough. ...(Interruptions)... 

�ी अरुण जेटली: उपसभयापकत जी, कई मियाननी् सद््ों ने ...(वयिधान)... कई मियाननी् 
सद््ों ने ...(वयिधान)... आ ं� �देश को कें � सहया्तया करे...(वयिधान)...

�ी अली अनिर अंसारी: सर, वहयंा तहसी् मिें ककसयान की फोटो टयागँ देते हैं। ...(वयिधान)...

�ी उपसभापवत: अंसयारी जी, बैकठए। ...(वयिधान)... It is not going on record. 
...(Interruptions)... Ansariji, sit down. ...(Interruptions)... असंयारी जी, बैकठए। ...(वयिधान)... 
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अंसयारी जी, बैकठए। ...(वयिधान)... 

�ी अली अनिर अंसारी:*

MR. DEPUTY CHAIRMAN: It is not going on record. ...(Interruptions)... 

�ी अली अनिर अंसारी:*

�ी उपसभापवत: अंसयारी जी, बैकठए।...(वयिधान)... 

�ी अली अनिर अंसारी:*

�ी उपसभापवत: अंसयारी जी, बैकठए।...(वयिधान)... 

�ी अरुण जेटली : आं� �देश के संबंध मिें कई मियाननी् सद््ों ने बहुत आ�ह से ्ह 
कहया कक कंे� आं� �देश की मिदद करे I The Centre must help Andhra Pradesh.  As far 
as the Central Government is concerned, whatever commitments are there – it is a 
phased process – the Centre will honour each one of them. 

SHRI V. HANUMANTHA RAO: Including Telangana also. 

SHRI ARUN JAITLEY:  Whatever commitments are there to Telangana also in 
the Act will be honoured. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay, that is fine. ...(Interruptions)... Nothing more; 
no more. ..(Interruptions)...

SHRI ARUN JAITLEY: Therefore, there should be no misinformation on this 
count. I was asked further about Polavaram project. In the last year’s Budget, I 
provided a sum of `250 crores because you provide an amount, the project doesn’t 
start. Therefore, on 31st, the process would have ended. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No please ...(Interruptions)... Not allowed 
...(Interruptions)...

SHRI ARUN JAITLEY: Therefore, yesterday, itself ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Not allowed; please sit down ...(Interruptions)... It 
is not going on record. ...(Interruptions)...

SHRI V. HANUMANTHA RAO:*

SHRI ANANDA BHASKAR RAPOLU:*

MR. DEPUTY CHAIRMAN: It will not go on record. ...(Interruptions)... It will 
not go on record. ...(Interruptions)... Not allowed ...(Interruptions)... Sit down. The 
Minister said that whatever commitments are there, will be honoured. He said that. 
...(Interruptions)...

* Not recirded.
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SHRI ARUN JAITLEY: Sir, yesterday itself, the amount, which was provided for 
the current financial year, sanctions have been issued for that amount. For the next 
year, I have provided a nominal amount. If more amounts are needed for that project, 
because the commitment has been made in the Act, more amounts will be made 
available to Andhra. With these few words, Sir, I commend the Bills to the House.

MR. DEPUTY CHAIRMAN: I shall now put the motion regarding the consideration 
of the Appropriation (Vote on Account) Bill, 2015 to vote. The question is:

"That the Bill to provide for the withdrawal of certain sums from and out of the 
Consolidated Fund of India for the services of a part of the financial year 2015-16, 
as passed by Lok Sabha, be taken into consideration." 

The motion was adopted.

MR. DEPUTY CHAIRMAN: I shall now take up clause-by-clause consideration 
of the Bill. 

Clauses 2 to 4 and the Schedule were added to the Bill.

Clause 1, the Enacting Formula and the Title were added to the Bill.

SHRI ARUN JAITLEY:  Sir, I rise to move:

That the Bill be returned.

The question was put and the motion was adopted.

MR. DEPUTY CHAIRMAN: I shall now put the motion regarding consideration 
of the Appropriation Bill, 2015, to vote. The question is:

"That the Bill to authorise payment and appropriation of certain further sums 
from and out of the Consolidated Fund of India for the services of the financial 
year 2014-15, as passed by Lok Sabha, be taken into consideration". 

The motion was adopted.

MR. DEPUTY CHAIRMAN: I shall now take up clause-by-clause consideration 
of the Bill.

Clauses 2 and 3 and the Schedule were added to the Bill.

Clause 1, the Enacting Formula and the Title were added to the Bill.

SHRI ARUN JAITLEY:  Sir, I rise to move:

That the Bill be returned. 

The question was put and the motion was adopted.

————
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RECOMMENDATIONS OF THE BUSINESS ADVISORY COMMITTEE

MR. DEPUTY CHAIRMAN:  I have to inform the Members that the Business 
Advisory Committee, in its meeting held on the 19th of March, 2015, has allotted 
time for Government Legislative Business, as follows:-

Business      Time Allotted

1. Consideration and passing of the Repealing and 
Amending Bill, 2014, as passed by Lok Sabha 
and as reported by the Select Committee of Rajya 
Sabha.

One hour

2. Consideration and passing of the Payment and 
Settlement Systems (Amendment) Bill, 2014, as 
passed by Lok Sabha and as reported by the Select 
Committee of Rajya Sabha.

Two hours

3. Consideration and passing of the Andhra Pradesh 
Reorganisation (Amendment) Bill, 2015, as passed 
by Lok Sabha.

Half-an-hour

4. Consideration and passing of the Repealing and 
Amending Bill, 2015, as passed by Lok Sabha.

One hour

————

GOVERNMENT BILL

The Mines and Minerals (Development and Regulation) 
Amendment Bill, 2015

MR. DEPUTY CHAIRMAN: Now, let us take up the Mines and Minerals 
(Development and Regulation) Amendment Bill, 2015.  Shri Narendra Singh Tomar 
to move the Bill. ...(Interruptions)...

SHRI P. RAJEEVE (Kerala): Sir, I have a point of order.  ...(Interruptions)...  

MR. DEPUTY CHAIRMAN: What is your point of order? ...(Interruptions)...

खान मं�ी; और इसपात मं�ी (�ी नरें� ससह तोमर) : उपसभयापकत मिहोद्, मिैं �्तयाव करतया  
हंू ''कक ियान और िकनज (कवकयास और कवकन्मिन) अकधकन्मि, 1957 कया और संशोधन करने वया्े 
कवधे्क पर ्ोक सभया द्यारया पयाकरत और रयाज् सभया की �वर सकमिकत द्यारया �कतवकेदत रूप मिें, 
कवचयार कक्या जयाए।" ...(वयिधान)...

SHRI P. RAJEEVE: Sir, I have a point of order. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: What is your problem?  ...(Interruptions)...
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SHRI P. RAJEEVE: Sir, whether the Chair has suspended any rule today and 
given any exemption to the Government today? ...(Interruptions)...

MR. DEPUTY CHAIRMAN:  Yes, yes.  Hon. Chairman has suspended the rules.

SHRI P. RAJEEVE: Which rule has been suspended, Sir?  

MR. DEPUTY CHAIRMAN: Hon. Chairman has given permission; whatever 
rules are to be suspended for the presentation and passing of the Bill have been 
suspended, and, it is allowed by the Chairman. 

SHRI P. RAJEEVE: It is Rule 93. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Hon. Chairman in exercise of his powers has done 
it. ...(Interruptions)...

SHRI P. RAJEEVE: So, has it already been suspended?  ...(Interruptions)... Sir, 
the proviso to  Rule 93 says, "Provided that any member of the Council may object 
to the report being so taken into consideration if a copy of it has not been made 
available for the use of members for two days..."

MR. DEPUTY CHAIRMAN: Both the rules have been suspended.

SHRI P. RAJEEVE: Sir, it should have been conveyed to the House. 
...(Interruptions)... Let me complete, Sir.  ...(Interruptions)... Anand Sharma ji, let 
me complete.  ...(Interruptions)... If it is suspended before taking up the business, it 
is the duty of the Chair... ...(Interruptions)... Sir, as per my understanding, it should 
be conveyed to the House. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: The Supplementary List of Business...

SHRI P. RAJEEVE: Let me complete, Sir.  The proviso specifically states, "Any 
member of the Council may object to the report being so taken into consideration 
if a copy of it has not been made available for the use of members for two days."  
The Report has only been submitted yesterday.

MR. DEPUTY CHAIRMAN: See, the Supplementary List of Business is issued.  
You are aware of that.  You are aware that this item is included in the List of Business, 
and, it has been done with the permission of hon. Chairman who has allowed it after 
suspending necessary rules.  It is within the powers of the Chairman to do that.  It 
is not the first time that the Chairman is doing it; there are a number of precedents 
like that.  ...(Interruptions)... I have seen here that you have given an amendment.  
That amendment is also admitted because of that.  Otherwise, the amendment also 
cannot be taken up. You know that. So, it is not that the Government is allowed to 
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move the Bill.  You are also allowed to move the amendment also; all things are 
subject to rules.   Now, Mr. Minister, have you moved the Bill?  ...(Interruptions)... 
You have already moved.  Do you wish to say something?

�ी नरें� ससह तोमर : मियाननी् उपसभयापकत मिहोद्, मिैंने संशोधन कवधे्क कवचयार के क्ए 
सदन मिें �्तुत कर कद्या है। मेिरया आप के मियाध्मि से पूरे सदन से अनुरोध है कक ्ह कवधे्क 
देश की अथ्भ-व्व्थया, पयारदर्शतया और आप ्ोगों की जवयाबदेही सुकनसशचत करने के क्ए भी 
अत्ंत मिहतवपूण्भ है। ्ह कवधे्क देश मिें रोजगयार सृकजत करने वया्या भी है, इसक्ए जब 9 
तयारीि को चचचा हो रही थी, तो मिैं समिझतया हंू कक 2 बजे से रयात सयाढ़े 8 बजे तक बहुत कव्तयार 
से सभी ्ोगों ने इस कवधे्क पर कवचयार-कवमिश्भ कक्या थया। उसके बयाद ्ह त् हुआ थया कक इसे 
�वर सकमिकत को भेजया जयाए। 

मियाननी् उपसभयापकत मिहोद्, इस कवधे्क को �वर सकमिकत के पयास भी कवचयार के क्ए भेजया 
ग्या और �वर सकमिकत ने बहुत ही संकक्पत समि् मिें अनेक बैठकें  कीं। कजन ्ोगों से उनहें बयात 
करनी चयाकहए थी, उनसे बयातचीत की। इस बैठक मिें 19 सद््ों ने अपने कवचयार रिे, क्ॉज-
बयाई-क्याज कवचयार भी हुआ। उसके बयाद कनधचाकरत अवकध के भीतर उनहोंने अपनी करपोट्भ �्तुत 
की है। ्ह कवधे्क आज सदन मिें चचचा के क्ए आ्या है। मिैं आपके मियाध्मि से मियाननी् सद््ों 
से कनवदेन करनया चयाहतया हंू कक ्ह कवधे्क अत्ंत मिहतवपूण्भ है। ...(वयिधान)...

�ी सतय�त चतुिवे्दी (मिध् �देश): मिहोद्, कवचयार के क्ए प्चापत समि् नहीं कद्या ग्या। 
...(वयिधान)...

�ी �मो्द वतिारी (उत्तर प्देश): हमियारी आपकत्त है ...(वयिधान)... ्ोगों को सुनने के क्ए 
समि् नहीं कमि्या। ...(वयिधान)...

�ी नरें� ससह तोमर : मिहोद्, इस कवधे्क को पयाकरत कक्या जयानया आवश्क है। इस 
कवधे्क से देश की अथ्भ-व्व्थया को मिदद कमि्ने वया्ी है। ...(वयिधान)... ्ह कवधे्क रोजगयार 
सृकजत करने वया्या है ...(वयिधान)... इसक्ए इस पर चचचा होनी चयाकहए। ...(वयिधान)... मियाननी् 
उपसभयापकत मिहोद्, जब �वर सकमिकत कया गठन हुआ थया तो सदन के सयारे सद्् मिौजूद थे 
...(वयिधान)... आप सभी ने उस सकमिकत को बनया्या थया। हर द् के सद्् उस सकमिकत मिें मेिमबस्भ 
थे। सभी ने कवचयार-कवमिश्भ कक्या और कवचयार-कवमिश्भ के उपरया ंत सकमिकत के अध्क् मिहोद् ने अपनी 
करपोट्भ �्तुत की। आज इस करपोट्भ पर चचचा करने की बयात आ रही है। ...(वयिधान)... मुिझे ्गतया 
है कक इसमिें क्ड्े करनया उकचत नहीं है। इससे देश कया बहुत नुकसयान होगया। ...(वयिधान)...

मियाननी् उपसभयापकत मिहोद्, इसक्ए मिैं आपके मियाध्मि से कनवदेन करनया चयाहतया हँू कक इस 
संशोधन कवधे्क पर कवचयार कक्या जयाए। ...(वयिधान)...     

MR. DEPUTY CHAIRMAN:  There is one amendment.  ...(Interruptions)... There 
is one amendment. ...(Interruptions)...  There is one amendment. ...(Interruptions)...

�ी नरेश अ�िाल (उत्तर �देश): सर, दोनों को एक सयाथ ्े े्ं। ...(वयिधान)...

�ी सतय�त चतुिवे्दी: इसमिें हमियारी आपकत्त है। ...(वयिधान)...
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MR. DEPUTY CHAIRMAN: There is one amendment. ...(Interruptions)... No; 
please. Let me take up the amendment. ...(Interruptions)... Let me take up the 
amendment. ...(Interruptions)... Let me take up the amendment. ...(Interruptions)...   
There is one amendment. ...(Interruptions)... 

SHRI SATYAVRAT CHATURVEDI: The amendments will come later.  
...(Interruptions)... ्ह ग्त तरीके से ्या्या जया रहया है। ...(वयिधान)... 

MR. DEPUTY CHAIRMAN: There is one amendment by Shri P. Rajeeve.  
...(Interruptions)...  आप सुकनए। ...(वयिधान)... पह्े सुकनए। ...(वयिधान)...  ...(Interruptions)...  
There is one amendment by Shri P. Rajeeve for  recommital of Mines and Minerals...
(Interruptions)...  Please listen to this.  There is one amendment by Shri P. Rajeeve 
for recommital of Mines and Minerals  (Development and Regulation) Amendment 
Bill, 2015 as passed by the Lok Sabha and as reported by the Select Committee of 
Rajya Sabha  to the same Select Committee for further consideration. ...(Interruptions)...  
The Member may move the amendment and make it official. ...(Interruptions)...  
Move the amendment. ...(Interruptions)...  

SHRI P. RAJEEVE: Sir, I ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Why are you not allowing the amendment?  
...(Interruptions)... I have allowed you to move the amendment. ...(Interruptions)...  
Allow his amendment. ...(Interruptions)...  

SHRI P. RAJEEVE: Sir, ...(Interruptions)...

THE MINISTER OF URBAN DEVELOPMENT;THE MINISTER OF 
HOUSING AND URBAN POVERTY ALLEVIATION; AND THE MINISTER OF 
PARLIAMENTARY AFFAIRS (SHRI M. VENKAIAH NAIDU):  Sir, whatever 
objection somebody has, they can present it during the course of discussion.  
...(Interruptions)... It was a gentlemen’s agreement where all the Parties have 
agreed to ...(Interruptions)... They have done a good work.  Now, the House has 
...(Interruptions)... We are here to ...(Interruptions)... for the people’s welfare, not to 
block and obstruct it. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Let me say something. ...(Interruptions)... Let me 
say something. ...(Interruptions)... Allow me to speak. ...(Interruptions)... This is 
unfair. ...(Interruptions)... See, the understanding was that we will take up this Bill.  
...(Interruptions)... If the Congress Party wants to oppose the Bill, it can oppose it.  
...(Interruptions)... Why don’t they allow it? ...(Interruptions)... Shri P. Rajeeve has to 
move an amendment.  ...(Interruptions)... You are objecting to that. ...(Interruptions)...  
Why are you obstructing? ...(Interruptions)... If you want to oppose the Bill, oppose 
that. ...(Interruptions)... Why do you obstruct it? ...(Interruptions)... This is irrational 
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behaviour, anomalous behaviour, unbecoming behaviour. ...(Interruptions)... You 
go to your seats and oppose the Bill. ...(Interruptions)... I am not able to hear 
...(Interruptions)... 

SHRI P. RAJEEVE: Sir, I am moving the amendment. ...(Interruptions)...

SHRI M. VENKAIAH NAIDU:  They can move the amendments. ...(Interruptions)...  
This is not the way. ...(Interruptions)... This is *  ...(Interruptions)... People have elected 
you to debate, discuss and decide and not to disrupt and obstruct. ...(Interruptions)...  
Please understand this. ...(Interruptions)...  

MR. DEPUTY CHAIRMAN: I think you are adopting a wrong way.  
...(Interruptions)... You go to your seats. ...(Interruptions)... Discuss it.  ...(Interruptions)... 
If you want to oppose the Bill, oppose it. ...(Interruptions)... Why do you obstruct 
it? ...(Interruptions)... A responsible party should not do like this. ...(Interruptions)...  
I am sorry. ...(Interruptions)... I am sorry. ...(Interruptions)... I want to call Mr. P. 
Rajeeve. ...(Interruptions)... What can I do? ...(Interruptions)...  

SHRI P. RAJEEVE:  Sir, I want to move the amendments. ...(Interruptions)...  
That is under Rule ...(Interruptions)...  

MR. DEPUTY CHAIRMAN: Mr. P. Rajeeve can move the amendments.  
...(Interruptions)... 

SHRI P. RAJEEVE: Sir, I am moving the amendments. ...(Interruptions)... Sir, 
the House should be in order. ...(Interruptions)...  

SHRI SITARAM YECHURY (West Bengal):  Sir, the House should be in order.  
...(Interruptions)...

SHRI P. RAJEEVE: Sir, let me complete my speech. ...(Interruptions)... But first 
the House should be in order. ...(Interruptions)...  

MR. DEPUTY CHAIRMAN: The Congress Party can oppose the Bill.  
...(Interruptions)... Why do you do this? ...(Interruptions)... This is unbecoming 
behaviour. ...(Interruptions)... I am very sorry. ...(Interruptions)...  

संचार और सूचना �ौद्ोवगकी मं�ी (�ी रवि शंकर �सा्द) : मियाननी् उपसभयापकत जी, 
...(वयिधान)... We agreed with that on the floor of the House. ...(Interruptions)... Now 
they are obstructing. ...(Interruptions)... It is very unfair, Sir. ...(Interruptions)... इस 
बयारे मिें ए�ीमिेंट हुआ थया। ...(वयिधान)... ्ह ग्त बयात हो रही है। ...(वयिधान)... कयंा�ेस पयाटथी 
से ऐसी उममिीद नहीं थी। ...(वयिधान)...

* Expumqed as oreered by the Cheir.



444 Government [RAJYA SABHA] Bill

MR. DEPUTY CHAIRMAN: The House is adjourned for ten minutes.  

The House then adjourned at twelve minutes past seven of the clock.

The House reassembled at twenty-two minutes past seven of the clock, 
MR. DEPUTY CHAIRMAN in the Chair.

SHRI M. VENKAIAH NAIDU: Mr. Deputy Chairman, Sir, I want to make an 
appeal to the Opposition parties with all command at my disposal, let us respect 
judgement and agreement. Let us resume the debate. If they have certain things 
which are objectionable, they can oppose them also. People have sent us here to 
debate, discuss about their welfare. It is a very important Bill. It is a Bill which 
will help the States and the country. I appeal to them to please cooperate, take 
part in the debate and discuss. If you have opposition, oppose it. If you want to 
support, support it also. Choice is there in a democracy. It is available to every 
political party. I request because the entire country is watching us. It is a crucial 
Bill. If there are amendments to the Bill, it has go to the Lok Sabha also. As per 
the schedule, tomorrow is the last day. If the House doesn't transact this Bill, then, 
we may have to extend the session of the House also.  Today, Members were there 
in the Chairman's Chamber and your goodself was also there. We have all come to 
the conclusion that we will discuss it today and decide. I am not saying that they 
should vote for my Bill, though  I appeal to them to vote in favour of the Bill. But 
let the House debate that and discuss it and then decide. This is my earnest appeal 
to the entire Congress Party and the Left Front, please cooperate. Let us continue 
with the traditions of this House. ..(Interruptions)...

MR. DEPUTY CHAIRMAN: I will allow you. I also want to say something.  
Hon. Members, democracy is of discussion and debate. Now, I am requesting the 
hon. Members, those who are opposed to it, they should participate, discuss and 
vote against it. That is democracy. Why do you obstruct? That is something I don't 
understand. 

THE LEADER OF THE OPPOSITION (SHRI GHULAM NABI AZAD): Mr. 
Deputy Chairman, Sir, I would request you to allow my colleague, Mr. Anand Sharma,  
on behalf of our party,  to say why our party is opposing this. 

MR. DEPUTY CHAIRMAN: Then, that can only be done after Mr. P. Rajeeve's 
amendment motion. Before that it can't be done. I have to go by the rules. 
...(Interruptions).. It can't be, because the rule is there. Anand Sharmaji, I will allow 
you. ..(Interruptions)... Anand Sharmaji, I will allow you. I have only to go by the 
Rule. According to the Rule, immediately, after the Motion is moved, the amendment 
has to be moved. So, I am calling Rajeeveji. ...(Interruptions)...
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SHRI SITARAM YECHURY:  Sir, just one minute.

MR. DEPUTY CHAIRMAN : No, you also cannot speak. 

SHRI SITARAM YECHURY : No, I do not want to speak.  I just want to 
respond to the hon. Minister for Parliamentary Affairs regarding the appeal that he 
has made. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, you also cannot speak. 

SHRI SITARAM YECHURY : Sir, we want the debate. ... (Interruptions)...  We 
want the discussion. ...(Interruptions)...

MR. DEPUTY CHAIRMAN : Okay, Shri Anand Sharma. ...(Interruptions)...

SHRI SITARAM YECHURY : But there is a method for that. ...(Interruptions)...
You were the Chairman and you know better than anybody else ...(Interruptions)...
that even under a democracy, for any discussion, there is a certain method. 
...(Interruptions)...

MR. DEPUTY CHAIRMAN : Okay, I will also call you. ...(Interruptions)... I 
will allow you but only after Rajeeveji. ...(Interruptions)...

SHRI SITARAM YECHURY: What they are objecting to is that the method. 
...(Interruptions)...  That is not being democratic. ...(Interruptions)...

MR. DEPUTY CHAIRMAN : Yes, Rajeeve ji.  I will allow you. ...(Interruptions)...

SHRI SITARAM YECHURY : But Sir. ...(Interruptions)...

MR. DEPUTY CHAIRMAN : See, after Rajeeve’s Motion moved, I will call 
Anand Sharma ji and I will call you also. ...(Interruptions)...

SHRI P. RAJEEVE: Sir, I move the Motion under Rule 93(2). 

“That the Bill further to amend the Mines and Minerals (Development and 
Regulation) Act, 1957, as reported by the Select Committee of the Rajya Sabha, 
be recommitted to the Select Committee for further consideration, with instructions 
to report to the Rajya Sabha by the last day of the next Session.”

The Secretariat told me that this is the first time in the history of the Parliament 
that they are getting a notice under Rule 93(2). Why?  It is because all the Select 
Committees constituted by this House function on the basis of basic principles of 
democracy. It is the first time in the history of Parliament that a Select Committee 
did not consider the basic principles of democracy. So, this is the first notice 
under Rule 93(2) to resent the Bill to the same Select Committee for their further 
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consideration. Why, Sir? Sir, as per the Constitution, the State List, regulation of 
mines & minerals development is subject to the provisions of List I, with respect to 
regulation and development under the control of the Union, that is the Union List.  
But in the State List, it is correctly....

MR. DEPUTY CHAIRMAN: Rajeeveji, I am not a Constitutional expert. Which 
portion are you reading? ...(Interruptions)...

SHRI M. VENKAIAH NAIDU : Sir, I have a point of order on whatever 
submission he is making. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, let him complete. ..(Interruptions)... He has 
to move and speak after that. 

SHRI P. RAJEEVE: Sir, actually, this mineral regulation comes under the State 
List.  The Report of the Select Committee itself stated and quoted the Judgement 
of the Supreme Court. I am coming to that point.  

MR. DEPUTY CHAIRMAN: Rajeeveji, have you moved your amendment?

SHRI P. RAJEEVE : I am moving.

MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)...

SHRI P. RAJEEVE : I moved my Motion.

MR. DEPUTY CHAIRMAN: Rajeeveji, let me say. First you move the amendment 
and then you speak.

SHRI P. RAJEEVE : Sir, I already moved it.

MR. DEPUTY CHAIRMAN : You have already moved it! 

SHRI P. RAJEEVE : Sir, I already moved it.

MR. DEPUTY CHAIRMAN: Do you say that you have moved it?

SHRI P. RAJEEVE : I have said that I have moved it.

MR. DEPUTY CHAIRMAN : Okay, then you can speak.

SHRI P. RAJEEVE : Sir, as per the Select Committee’s Report.... 

SHRI M. VENKAIAH NAIDU: Sir, I would like to bring to.... ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no, after his speech. ...(Interruptions)...

[Shri P. Rajeeve]
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SHRI M. VENKAIAH NAIDU: I know Rajeeve ji has the minutes and the very 
procedure. ...(Interruptions)...

SHRI P. RAJEEVE: Only discuss and debate, but do not obstruct. Let me 
complete ...(Interruptions)...

SHRI M. VENKAIAH NAIDU : I am not obstructing. ...(Interruptions)... I am 
happy you have agreed to the basic principles of democracy. ...(Interruptions)... Let 
us discuss. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I will allow you. ...(Interruptions)...

SHRI SITARAM YECHURY: I am telling you that there is a method for 
discussion. ...(Interruptions)...

SHRI M. VENKAIAH NAIDU:  What method are you talking of?  This is the 
method. ...(Interruptions)... I have no problem. ...(Interruptions)...

SHRI SITARAM YECHURY: You follow the method. ...(Interruptions)...

�ी उपसभापवत: ्ेचुरी जी, आप बैठ जयाइए। ...(वयिधान)...

MR. DEPUTY CHAIRMAN: Rajeeve ji, you move and make a brief speech 
only. ...(Interruptions)...

SHRI P. RAJEEVE: Yes, brief speech Sir. Then, in the Select Committee’s Report, 
on page 6, they are quoting the Supreme Court’s Judgement.  The Supreme Court 
Judgement in Orissa Mining Corporation Ltd. versus Ministry of Environment and 
Forests and Ors. is specifically stated in the Report itself.  The Court observed that 
the State Government is the owner of the mineral within its territory and minerals 
vests in it. Sir, in para 25, last page, in Manohar Lal Sharma versus The Principal 
Secretary and Ors, the power in relation to the mines and minerals was accorded 
to both the Centre and the State.  Because in State List, it is there and in Central 
List, it is there. Then, I went through the Report. This Committee did not hear any 
of the State Governments. This is totally against the concept of the federal structure.  
This is totally against the principles of our Constitution. Then, the Select Committee 
failed to follow the basic principles of democracy and failed to follow the basic 
principles of our Constitution. That is why, we demand that this Bill should be 
resent to the Select Committee for further consideration. This Select Committee is 
already constituted. Sir, in the Dissent Note, some of the Members correctly stated 
that. I am coming to that. In the Dissent Note, three-four Members have already 
stated that. Despite suggestions made by a majority of Members to call the Secretary 
and concerned officials of the Government of major mineral bearing States, trade 
unions and tribal organizations for evidence and deposition on the subject and for 
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the consideration of the Committee, the said suggestions have been ignored. The 
suggestions of a majority Members have been ignored by the Committee. Our hon. 
Members...

MR. DEPUTY CHAIRMAN:  Anyhow, you have moved it. 

SHRI P. RAJEEVE:  Then the Select Committee failed to  function as per the 
basic principles. That is why I demand that as per Rule 93 (2) this Bill should be 
resent to the Select Committee for further consideration. ...(Interruptions)... 

The questions were proposed.

SHRI M. VENKAIAH NAIDU: Rule 93, which my colleague, Shri Rajeeve has 
mentioned, will come into operation after Rule 61 – Introduction and Publication 
of Bills; Bills Originating in the Council. This is a Bill which was discussed in 
the other House and then referred to this House  after it was passed by the other 
House. This House, in its collective wisdom, has sent it to the Select Committee.  
The Select Committee after thorough discussion...(Interruptions)... That is your view. 
...(Interruptions)... That is your view. ...(Interruptions)...  Sir, it is very unfair to cast 
aspersions on the Select Committee. The Select Committee is a House Committee.  
If the Members of the Select Committee have any objection, they should raise it 
in the Select Committee. Once the Select Committee gives its Report, that is final.    
Then the House has to discuss it. ...(Interruptions)... This is not democracy. This is 
not the system. ...(Interruptions)... Sir, once the Report is submitted to the House, the 
House will discuss it.  The Bill, which is referred to the Select Committee cannot 
be referred back again to the Select Committee. When the Bill has originated.... 
...(Interruptions)... Please go through Rule 125. Rule 125 — Reference to Select 
Committee – clearly says, “Any member may (if the Bill has not already been referred 
to a Joint Committee of the Houses, but not otherwise) move as an amendment that 
the Bill be referred to a Select Committee and, if such motion is carried, the Bill 
shall be referred to a Select Committee, and the rules regarding Select Committees 
on Bills originating in the Council shall then apply.” This Bill has not originated 
from the Council. This Bill has come from the other House, Lok Sabha. This has 
to be kept in mind. So, this Amendment moved by Shri Rajeeve is against the rules 
of the House. ...(Interruptions)...

THE LEADER OF THE HOUSE (SHRI ARUN JAITLEY): Sir, Shri P. Rajeeve 
has raised two questions. Shri Venkaiah has responded to one of them. The first 
relates to legislative competence of Parliament. The legislative competence of 
Parliament is regulated by List I and List III. So, whatever matter comes under List 
I of the Constitution, is Central and whatever comes under List III, is Concurrent. I 

[Shri P. Rajeeve]
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would like to draw your attention to List I, Entry 54. List I, Entry 54, clearly says, 
“Regulation of mines and mineral development to the extent to which such regulation 
and development under the control of the Union is declared by Parliament by law 
to be expedient in the public interest.” List II, Entry 23, which is the State List, 
says, “Regulation of mines and mineral development subject to the provisions of 
List I with respect to regulation and development under the control of the Union.”     
Now there are two areas, one is mining and the other is industry.  The first right 
of both mining and industry is with the State.  Just as you have Entry 23 of List 
II, saying regulation of mines and mineral subject to List I, similarly, for industry– 
you have an Industry Department in every State – subject to the provisions of 
Entry 7 and Entry 52 of List I. So, industry also is a State subject. But then, in 
the Central Entry, there are two provisions, one relating to mining and one relating 
to industry.  The one relating to industry says, “Industries, the control of which 
by Union is declared by Parliament by law to be expedient in public interest.”  
अगर कोई ऐसी इं्ड्ट्ी है, Parliament, by law, says, “It is expedient to have it in the 
Centre.”  Similarly, for mining, List I, Entry 54, says, “Regulation of mines and 
mineral development to the extent to which such regulation and development, under 
the control of the Union, is declared by Parliament by law to be expedient in the 
public interest.” So, in respect of mining or industry, if it is expedient in the public 
interest and Parliament, by law, says that, then, that won’t go to the States, and it 
will come to the Centre. That is the law, and we have the Industrial Development 
Regulation Act (IDRA). So, all notified industries under the IDRA come under the 
Centre.  Similarly, under the MMRDA, the notified industries, which the law says, 
“it is expedient in public interest”, will come under the Centre. Now, this Act was 
drafted in 1957, and I took a pick at people in 1957, who were in power; they knew 
every word of the Constitution because they had drafted it. In Section 2, “Declaration 
as to the expediency of Union control – It is hereby declared that it is expedient 
in public interest that the Union should take, under its control, the regulation of 
mines and development of minerals to the extent herein provided.” So, in 1957, 
the declaration required in List I, Entry 52, was made in Section 2 of the Central 
Legislation. It is that legislation which, in Panditji’s Government, was drafted as a 
Central law which we are now seeking to amend. The fact that we are amending 
the law of 1957, which is a Central law, won’t make it a State law.  Similarly, in 
Section 2 of the IDRA, the same language is repeated. “It is hereby declared in 
public interest that the Union takes control of the following scheduled industries.”  
So, this subject, exclusively, falls in the Centre and, therefore, conventionally, only 
the Centre has legislated to the exclusion of the States.
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Now the second question, which Mr. Rajeeve has put is, he says, “Under Rule 
93 (2), it should be resubmitted to the Select Committee.” Now, there are two 
separate procedures. Rule 93 comes in a Chapter, which is ‘Legislation’, and Part 
(a) of that Chapter is ‘Introduction and Publication of Bills’. And, thereafter, it deals 
with – if you see the title -- ‘Bills originating in the Council’.  So, in respect of 
any Bill, which originates in the Rajya Sabha, a Select Committee will be appointed.  
Then, under Rules 92 and 93, the Select Committee will give a Report.  And once 
the Select Committee gives the Report, the Minister will move that the Report be 
accepted, and that is a Motion. There is a difference between a Motion and an 
Amendment. Under Rule 93, a Motion will come, and under Rule 93 (2), a Member 
can move a Motion that the Bill, which was referred to a Select Committee, may 
be re-committed to a Select Committee.

SHRI SITARAM YECHURY: That is what we are doing.

SHRI ARUN JAITLEY: That is not what you are doing. You are making a 
cocktail. ...(Interruptions)... I will make good that point.  So, in respect of a Bill 
which originates in the Rajya Sabha and where a Select Committee is appointed, a 
Member can move once that it be resubmitted to the Select Committee.  Now what 
happens to Bills which do not originate in the Rajya Sabha but which originates 
in the Lok Sabha.  Now, in respect of those Bills, if you turn to Rule 121, “Bills 
originating in the House, -- the House means the Lok Sabha – and transmitted to 
the Council...”, that is where we are. So, under the Rule 121 family, which is, Bills 
originating in the other House and submitted here, the Rule under question is Rule 
125, Reference to Select Committee.  ...(Interruptions)... 

MR. DEPUTY CHAIRMAN: Shri Balagopal, let him complete.

SHRI ARUN JAITLEY: Sir, so the rule applicable is Rule 125 onwards and 
not Rule 93(2). Rule 93(2) applies only when the Bill was originally introduced 
in the Rajya Sabha. If it was introduced in the Lok Sabha it comes to the Rajya 
Sabha, it is the Select Committee. Under this Rule the whole scheme which was 
carefully drafted is that the Rajya Sabha has the right to question the wisdom of 
Lok Sabha once, but not twice, and you have exhausted that remedy. Rule 125 says, 
“Any member may (if the Bill has not already been referred to a Joint Committee 
of the Houses, but not otherwise) move as an amendment” what he can move is 
an amendment “that the Bill be referred to a Select Committee and, if such motion 
is carried, the Bill shall be referred to a Select Committee, and the rules regarding 
Select Committees on Bills originating in the Council shall then apply.” Now, the 

[Shri Arun Jaitley]
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Chapter on rules regarding Select Committees on Bills originating in the House are 
only those which that chapter contains, exactly the same phrase, rules regarding 
Select Committees, which deal with the functioning of the Select Committees, which 
don’t deal with the power of the House, and which don’t deal with the jurisdiction 
of the House to re-apply. Then it shall be considered and then Bills passed without 
amendment. You go back to the Rule which deals with the chapter from Rule 61 
downwards “Publication...” etc. Now there is a sub-title “Introduction and Publication 
of Bills” and then “Motion after introduction of Bills”. Then the chapter ends.  Rules 
regarding Select Committee end with Rule 92. So, those who frame the rule make up 
to Rule 92 applicable and not from Rule 93 onwards.  So, whatever Bill comes up 
from Lok Sabha to Rajya Sabha, rules regarding Bills in Council, the sub-title ends 
at Rule 92 and then it is a procedure of the Select Committee. My submission is, 
Rule 93(2), i.e. a provision which requires a twice submission to Select Committee 
has not been made applicable to that.  Bills originating in Lok Sabha and coming 
here refers only once under Rule 125 that it can be referred to the Select Committee. 
That procedure has been exhausted.  

MR. DEPUTY CHAIRMAN: Now, Shri Anand Sharma.

SHRI P. RAJEEVE: Sir,...

MR. DEPUTY CHAIRMAN: I will come to you. ...(Interruptions)... We are on 
the same subject. 

SHRI P. RAJEEVE: Sir, please allow me to..

MR. DEPUTY CHAIRMAN: I will allow you. I am coming to you. The same 
thing is going on.  

SHRI SITARAM YECHURY: Sir, he has made a point and in Rule 125. 
...(Interruptions)… My learned friend is trying to...

MR. DEPUTY CHAIRMAN: Let me go by the procedure.

SHRI SITARAM YECHURY: I am talking of the procedure. Sir, he has given 
an answer to his amendments. 

MR. DEPUTY CHAIRMAN: That is correct.

SHRI SITARAM YECHURY: I am saying that there is a logical inconsistency 
in the answer.  

MR. DEPUTY CHAIRMAN: That is what I am saying. I will allow you.

SHRI SITARAM YECHURY: No, no; he has given the answer.
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MR. DEPUTY CHAIRMAN: That is what I am saying. After Shri Anand 
Sharma, I will call you.

SHRI SITARAM YECHURY: Shri Anand Sharma is not raising that point.  He is 
raising something else.  Sir, first dispose of this issue.  Then please allow him first.  

MR. DEPUTY CHAIRMAN: One minute.  Mr. Rajeev has moved an amendment 
and a point has been raised. We are discussing only that.

SHRI P. RAJEEVE: So, dispose it off first.

MR. DEPUTY CHAIRMAN: Let me say. Anand Sharma wanted to speak on 
that. If not, I will call you. I thought Anand Sharma wanted to speak on this.

SHRI SITARAM YECHURY: No, no. He wanted to speak on the Bill.

SHRI ANAND SHARMA (Rajasthan): Sir, I wanted to speak on this.

MR. DEPUTY CHAIRMAN: Not on this?

SHRI P. RAJEEVE: Sir, I have to speak as a mover of the amendment.

MR. DEPUTY CHAIRMAN: Okay, then agreed...(Interruptions)...I will allow 
you ...(Interruptions)...

SHRI SITARAM YECHURY: Sir, he is speaking on something else.

MR. DEPUTY CHAIRMAN: I will allow you.  I cannot decide until I know 
the views of others ...(Interruptions)...What are you doing? ...(Interruptions)...

SHRI SITARAM YECHURY: Being the mover of the amendment. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Let me verify it ...(Interruptions)... Yechuryji, please 
sit down ...(Interruptions)...I had already told that Mr. Anand Sharma will be called.  
If he is to speak on this amendment, I will allow him.

SHRI ANAND SHARMA: Sir, it is not on the Bill. I am speaking on this 
amendment ...(Interruptions)...

SHRI SITARAM YECHURY: Then, I will also speak on this.

MR. DEPUTY CHAIRMAN: Yes; I will also call you. I am not saying that I 
will not call you.

SHRI P. RAJEEVE: Sir, as a mover of the amendment, I have to be called 
first.  That is the procedure.

SHRI MADHUSUDHAN MISTRY (Gujrat): As far as this amendment is concerned 
...(Interruptions)...
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MR. DEPUTY CHAIRMAN: I will allow you, after hearing others. ...(Interruptions)...
What are you doing? ...(Interruptions)... There is a procedure ...(Interruptions)...

SHRI P. RAJEEVE: You have to follow the procedure. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: There is a procedure ...(Interruptions)...I have the 
right to listen others ...(Interruptions)... I am going by the rules. The amendment is 
moved ...(Interruptions)... According to Rules also, it is like that ...(Interruptions)...
See, two amendments have been moved and your amendment is before the House.  
The other is also before the House. Earlier, Shri Anand Sharma asked me to speak 
on this.  If he wants to speak on this amendment, I have to allow him. Then, I 
will allow you. Then, I will call Mr. Rajeeve at the end. So, Mr. Rajeeve will be 
called in the end ...(Interruptions)...

SHRI SITARAM YECHURY: Sir, you are talking about methodology of rules.  
Please understand, Sir. Mr. Rajeeve has moved an amendment. The hon. Leader of 
the House has questioned the validity of that amendment...(Interruptions)...I think 
that questioning is flawed. So, I also want to raise a point.  

MR. DEPUTY CHAIRMAN: I said that I will allow you.

SHRI SITARAM YECHURY: But, Sir, please listen. The mover of the amendment 
must be given the right to justify why he has moved the amendment. That is the 
principle of democracy...(Interruptions)... You are not allowing that ...(Interruptions)... 
I have an objection to the objection that the hon. Leader of the House has raised. 
...(Interruptions)...

MR. DEPUTY CHAIRMAN: I am sorry you are mistaken. I am sorry to use 
that word. Can you take your seat?

SHRI SITARAM YECHURY: You are asking me to take my seat all the time! 
...(Interruptions)...

MR. DEPUTY CHAIRMAN: Now, listen. You see, there is an amendment moved 
by Mr. Rajeeve and is before the House. And, on that amendment, hon. Leader of 
the House and, I think, Venkaiahji also, made their observations. Now, I want to 
get the benefit of others also.

SHRI SITARAM YECHURY: I am also in 'others.'

MR. DEPUTY CHAIRMAN: That is what I am saying. You are also included 
in that ...(Interruptions)... Listen, Mr. Yechury.  You are also included in that...
(Interruptions)...And, after that, Mr. Yechury, you listen.  After that, I will give 
Mr. Rajeeve an opportunity to reply.  Only then I will give my ruling. That is the 
procedure. So, why do you say that it is not an issue between you and others? Now, 
the amendment is before the House, not before you two people ...(Interruptions)...
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SHRI SITARAM YECHURY: Sir, hon. deputy leader of the Congress Party has 
asked you permission to speak on the Bill.

MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)...I did not ask him to 
speak on the Bill ...(Interruptions)...

SHRI SHARAD YADAV (Bihar): He is speaking on the same subject. 
...(Interruptions)...

MR. DEPUTY CHAIRMAN: I did not ask...(Interruptions)...

SHRI SITARAM YECHURY: Of course, he did. You are not hearing. 
...(Interruptions)...

MR. DEPUTY CHAIRMAN: I did not ask him to speak on the Bill. I want 
his view on the amendment. See, I go by rules.  There is precedent for that 
...(Interruptions)... Mr. Rajeeve, I will allow you after I listen to all. I have to listen 
to, at least, 2-3 Members.  

Mr. Anand Sharma, if you want to say something on this amendment only then 
you speak.

SHRI ANAND SHARMA:  Sir, first of all, before I speak, I disagree, with respect, 
with the hon. Leader of the House on his interpretation, because it is inconsistent 
with the rules. I think, amendment that has been moved by Shri P. Rajeeve is in 
order under the rules, because the Bills originating in the House i.e., Lok Sabha, 
and transmitted to the Council deals from Rule 121 onwards and under Rule 125 
there is a reference of sending Bill to the Select Committee. But, when it comes 
to the procedure after presentation of the Report by the Select Committee, it is not 
that 93(2) is only for the Bills that originate in the House, it is for all when a 
Select Committee is constituted. Otherwise, when Bills originate in the House and 
are referred to the Select Committee, then there cannot be any amendment and there 
cannot be any discussion which I fail to accept and that is where you will give 
your ruling, I am sure. Now, I have to speak why we are...

MR. DEPUTY CHAIRMAN: On that I will permit you later.  I will allow you.

MR. ANAND SHARMA: Okay, fine.

SHRI SITARAM YECHURY: Sir, with all the due respect, I would say that the 
Leader of the House has quoted Rule 125. He is talking about making a distinction 
between the Bills originating from this House and the Bills transmitted to us from 
the other House. He said that as far as Rules 93-onwards are concerned, those sets 
of Rules are confined to Bills originating from this House and that is precisely the 
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point the Minister for Parliamentary Affairs has also stated. Now, Sir, in Rule 125, I 
draw your attention to the last sentence. It says, “...if such motion is carried, the Bill 
shall be referred to a Select Committee, and the rules regarding Select Committees 
on Bills originating in the Council shall then apply.” Under Rule 125, any Bill is 
sent to a Select Committee whether originating here or in the other House. The 
Rules that shall apply are the rules belonging to Rule 93(2); they are valid. It can’t 
be objected to. This is a valid procedure under the Rules governing this House. If 
you want, I will repeat, Sir. Rules regarding Select Committees on Bills originating 
in the Council shall then apply. In the wisdom of the First Parliament which framed 
these Rules, they framed the Constitution. They have used all that wisdom and, I 
think, we should adhere to that wisdom. You should admit this Amendment and 
then make a ruling on that. 

SHRI P. RAJEEVE: Sir, I respect Jaitleyji. I think, because of his heavy schedule, 
he could not read the Rules completely. The first part is the State-subject and the 
Union-subject. If I make an objection to the introduction of the Bill, questioning 
the legislative competence of this House, then that answer is sufficient, to address 
that issue. I am not questioning the legislative competence of this House. It is not 
allowed, as per the Rules, at the time of consideration and passing. It is applicable 
only at the time of introduction of a Bill. I think, the Leader of the House should 
know the basic principle of the legislative process of this Parliament. Sir, I am 
questioning the procedure of the Select Committee, that is consultation. 

MR. DEPUTY CHAIRMAN: You say only that which is relevant here. 

SHRI P. RAJEEVE: Jaitleyji raised that issue and that is why I am giving this 
reply. I am raising the issue of procedure — consultation with the Select Committees 
because it is under the State List, it is under the Central List. If the Central List 
is for public purpose, then the Select Committee should hear the views of at least 
the mineral-wealthy State Governments. That has not happened. That is why I raised 
this issue. 

The second point is, I think, it is already clear as to why there are two parts. 
It is a basic issue. If a Bill is originating in this Council, then normally there is 
no need for a motion to send it to a Select Committee because the Chairman has 
sufficient powers to send it to a Standing Committee if a Bill is originating in this 
Council. There is no need of a Motion. It is the prerogative of the Chairman to 
send it to a Standing Committee. 

Then, on Rule 125, it is applicable to all because whenever this House accepted 
any Motion to send a Bill to the Select Committee, all these Motions should be 
applicable under Rule 125. That is the precedent in this House. 
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My leader Sitaram Yechuryji correctly stated that the last sentence is very 
much important and the Rules regarding Select Committee on Bills originating in 
the Council shall apply to this also. It is applicable to both. Then, Rule 93(2) has 
two parts. The first part talks of the motion that is moved after presentation of the 
Report. Then, the mover of the Bill, the Minister himself, if he wants, can move 
this Amendment to send this Bill to a Select Committee again...

MR. DEPUTY CHAIRMAN: Do not go into all those things. 

SHRI P. RAJEEVE: It is correctly stated. 

SHRI ASHWANI KUMAR (Punjab): Sir, I have a point of order.

MR. DEPUTY CHAIRMAN: Let him finish.

SHRI P. RAJEEVE: Sir, one more thing. The last point that Jaitleyji raised 
was, whether the House can send it again to a Committee. Another precedent in 
the other House, to which I would like to draw the attention of the entire House 
is of 1996, the Constitution 81st Amendment Bill. The Bill originated from the 
Lok Sabha itself, that is sent again to the Committee. I will read, “that the Bill as 
reported by the Joint Committee be recommitted to the same Joint Committee for 
further consideration, with instructions to report by the first day of the last week 
of the next Session of the Lok Sabha” by the Speaker in the case of Constitution 
81st Amendment.  Then my Motion is valid.  Even though, the Motion is before 
the House ...(Interruptions)...  

SHRI SITARAM YECHURY: And there is a precedent. 

SHRI P. RAJEEVE: Sir, my Motion is before the House, after moving a Motion, 
the House can decide only by voting if it is accepted or not. 

MR. DEPUTY CHAIRMAN: You quoted Lok Sabha proceedings or Rajya Sabha?

SHRI P. RAJEEVE: It is Lok Sabha proceeding.

MR. DEPUTY CHAIRMAN: What is the point in quoting it here?

SHRI SITARAM YECHURY: Sir, it is a precedent.

SHRI P. RAJEEVE: Sir, the Leader of the House stated that the Parliament 
should not send a Bill again to the same Select Committee. 

MR. DEPUTY CHAIRMAN: Okay, okay. All right.  ...(Interruptions)... Now let 
me ...(Interruptions)...

[Shri P. Rajeeve]
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SHRI P. RAJEEVE: This is the only precedent. I already mentioned that. 
...(Interruptions)... It never happened in this House. ...(Interruptions)...  

SHRI ASHWANI KUMAR: Sir, you are in the process of giving a critically 
important ruling on a matter that goes to...

MR. DEPUTY CHAIRMAN: You should sympathise with me.

SHRI ASHWANI KUMAR: That goes to the root of how we are going to 
conduct a Legislative Business.  

MR. DEPUTY CHAIRMAN: Speak on this point.

SHRI ASHWANI KUMAR: I am going to make one comment on the interpretation 
given by Venkaiahji as regards the power of the Chairman or the House to recommit 
for consideration, a particular measure to the Select Committee, twice.  The point I 
am trying to make, Sir, is that the first consideration by the Select Committee is no 
consideration in the eyes of law because the fundamental scrutiny, the methodology of 
scrutinising the legislation and doing its work has not, in fact, happened. Therefore, 
the argument in substance is that the first consideration by the Select Committee is 
non est in law, and therefore, a de novo consideration is required. That is the point 
that I have to make.

MR. DEPUTY CHAIRMAN: Okay; Advocate Tulsi. ...(Interruptions)... I called 
Mr. Tulsi. ...(Interruptions)... Please sit down. I called Mr. Tulsi.

SHRI K.T.S. TULSI (Nominated):  Mr. Deputy Chairman, Sir, I am grateful for 
allowing me.  I want to submit this only in one minute.  Sir, kindly see Rule 93, 
Clause 2, ‘If the member in charge moves that the Bill as reported by the Select 
Committee of the Council or the Joint committee of the Houses, as the case may be, 
be taken into consideration’ -- now this is from where it applies -- ‘any member may 
move as an amendment that the Bill be re-committed or be circulated or recirculated 
for the purpose of obtaining opinion or further opinion thereon’.  Now, this provision, 
Rule 93, Clause 2, has expressly been incorporated with regard to Bills originating 
in the other House. Because if you kindly see Rule 125 now, the last part, which 
Mr. Yechury has read, expressly incorporates the provision of recommitting the 
Report of the Committee back to the Committee for further consideration because it 
says, Select Committee on Bills originating in the Council shall then apply. So that 
provision has become applicable. This Motion is clearly in order. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay, now let me ...(Interruptions)... That’s all.  
...(Interruptions)... No more ...(Interruptions)... I am going to give the ruling.
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SHRI GHULAM NABI AZAD: This is already 8 o’clock and this is humanly 
impossible. Can you defer it to tomorrow morning? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I have to give the ruling.  ...(Interruptions)...  
Let me give the ruling. ...(Interruptions)...  I am not allowing.  I have to give the 
ruling now. ...(Interruptions)...  Ruling and, if necessary, voting has to happen. Now, 
listen, please. Let me complete. It is already 8.00 p.m., as you said. I have to give 
a ruling, and if the ruling is validating the Motion, then a voting has also to take 
place. So, let me give the ruling. ...(Interruptions)...

SHRI DIGVIJAYA SINGH (Madhya Pradesh): Sir, I have a point of order. 

MR. DEPUTY CHAIRMAN: Point of order on this? ...(Interruptions)...

SHRI DIGVIJAYA SINGH: Sir, the Leader of the House has rightly raised the 
issue of the legislative competence of this House regarding the mineral wealth. 

MR. DEPUTY CHAIRMAN: That is not the issue.

SHRI DIGVIJAYA SINGH: This is the issue, Sir. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: That is okay. 

SHRI DIGVIJAYA SINGH: Sir, the point I am going to make is that the mineral 
wealth belongs to the States. ...(Interruptions)... Sir, the mineral wealth belongs to 
the States. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please don’t go to that. 

SHRI DIGVIJAYA SINGH: One second, Sir. The mineral wealth belongs to the 
States. Therefore, the Government of India, the Union of India does not have the 
right to legislate without the consultation of the State Governments. 

MR. DEPUTY CHAIRMAN: No, it is over. That is not relevant now. 

SHRI DIGVIJAYA SINGH: Sir, that is an issue. ...(Interruptions)... Unfortunately, 
in both the Bills, the Union of India has not consulted the States. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: That should have been raised at the time of 
introduction of the Bill. ...(Interruptions)...

SHRI DIGVIJAYA SINGH: It has taken away the rights of the State Government. 
...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Digvijaya Singh,... ...(Interruptions)...Please sit 
down. ...(Interruptions)... Sit down. I am not allowing. ...(Interruptions)... Digvijaya 
Singhji, that point could have been raised at the time of introduction, not now. 
...(Interruptions)... Now, I want to give the ruling. 
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SHRI PAVAN KUMAR VARMA (BIHAR): Sir,... ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Now, I want to give the ruling. ...(Interruptions)... 
See, I don’t need any more clarification. It is already clear to me. So, I don’t need 
any clarification. ...(Interruptions)...

SHRI PAVAN KUMAR VARMA: Sir,... ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay; okay. All right. ...(Interruptions)... Can you 
say any new point? Do not repeat anything. ...(Interruptions)... If there is anything 
new, you say it. ...(Interruptions)... I know you are an advocate. 

SHRI PAVAN KUMAR VARMA: Sir, allow me to speak. Sir, I want to say 
with great humility that even before I speak my first sentence, you are haranguing 
me to stop. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: If it is not a new point, then, don’t say. 
...(Interruptions)...

SHRI PAVAN KUMAR VARMA: No, Sir, I should be allowed to speak. Sir, 
you must be democratic. I am speaking to you with great humility, and with respect, 
but you cannot dismiss it before I have spoken. 

MR. DEPUTY CHAIRMAN: Don’t give too much respect. 

SHRI PAVAN KUMAR VARMA: Sir, you must hear the opinion of the House. 
I want to make a point; I won’t take more than forty seconds. 

MR. DEPUTY CHAIRMAN: Okay do that. 

SHRI PAVAN KUMAR VARMA: Sir, when a matter is referred to a Select 
Committee, whatever the rule under which it is so given, the rules of the Select 
Committee allow for democratic discussion. Right in the beginning of this Select 
Committee...

MR. DEPUTY CHAIRMAN: No, no; you can’t refer it here. 

SHRI PAVAN KUMAR VARMA: Sir, I am raising an issue which is relevant. 

MR. DEPUTY CHAIRMAN: Select Committee procedure cannot be discussed 
here. You sit down. 

SHRI PAVAN KUMAR VARMA: Sir, other than raising it... ...(Interruptions)...

MR. DEPUTY CHAIRMAN: That you would have raised there. 

SHRI PAVAN KUMAR VARMA: Please allow me, Sir. ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: No, that is against the rules. You cannot do that. 
See, Select Committee procedure cannot be discussed here. 

SHRI PAVAN KUMAR VARMA: Sir, I am raising a fundamental point. 

MR. DEPUTY CHAIRMAN: No, that is to be said there, not here. ...(Interruptions)...

SHRI M. VENKAIAH NAIDU: Sir, may I politely submit that... ...(Interruptions)...  
...say that Select Committee is a mini House, and you cannot question the procedure 
of the Select Committee. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: That is what I said. 

SHRI M. VENKAIAH NAIDU: Sir, out of 19 Members, one Member was 
absent; four Members have given dissent; and the remaining Members have agreed. 
...(Interruptions)... How can anybody describe that Report as anti-democratic? 
...(Interruptions)... It is very unfair. ...(Interruptions)...

�ी सतय�त चतुिवे्दी : उपसभयापकत जी,  ...(वयिधान)...

MR. DEPUTY CHAIRMAN: Now, listen. ...(Interruptions)... 

�ी �मो्द वतिारी : मेिरी बयात सुन ्ीकजए। ...(वयिधान)...

MR. DEPUTY CHAIRMAN: I am not allowing anybody. ...(Interruptions)...

No, no; I don’t want to listen to anything more. If you want me to conduct the 
House, allow me to give the ruling. ...(Interruptions)... Allow me to give the ruling, 
if you want. ...(Interruptions)... Sit down; I am not allowing. ...(Interruptions)... 

�ी सतय�त चतुिवे्दी : उपसभयापकत जी, मिैं आपसे सहमित हंू कक ्हयंा पर से्ेकट कमेिटी के 
�ोसीजर पर चचचा नहीं हो सकती। मिैं आपसे ्ह पू्नया चयाहतया हंू कक अगर से्ेकट कमेिटी कया 
�ोसीजर ...(वयिधान)... तो उसे से्ेकट कमेिटी को वयापस भेजनया पड़ेगया। तो वहया ं पर चचचा हो 
सकती है। ...(वयिधान)... ्हयंा भी चचचा हो सकती है और वहया ं भी चचचा हो सकती है। आप वहयंा 
भेज दीकजए, हमि वहया ं चचचा कर े्ंगे। ...(वयिधान)... 

MR. DEPUTY CHAIRMAN: Please listen. ...(Interruptions)... Please allow me. 
...(Interruptions)... I am going to give the ruling. ...(Interruptions)... You don’t want 
the ruling? 

SOME HON. MEMBERS: No. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: You don’t want the ruling? ...(Interruptions)... What 
are these people doing? 

SHRI TIRUCHI SIVA (TAMIL NADU): Sir, you give the ruling. ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Don't you want a ruling? ...(Interruptions)...

The House is adjourned for ten minutes. 

The House then adjourned at nine minutes past eight of the clock.

The House reassembled at nineteen minutes past eight of the clock,

THE VICE-CHAIRMAN, (DR. E.M. SUDARSANA NATCHIAPPAN) in the Chair.

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPPAN): Hon. 
Members, I adjourn the House for ten minutes.

The House then adjourned at nineteen minutes past eight of the clock.

The House reassembled at twenty nine minutes past eight of the clock,

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPPAN) in the Chair.

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPPAN):  The House 
is adjourned for twenty minutes. 

The House then adjourned at twenty-nine minutes past eight of the clock. 

The House reassembled at forty-nine minutes past eight of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

SHRI M. VENKAIAH NAIDU: Sir, I have got the views expressed by some 
Members of that side and also particularly the Leader of the Opposition and the 
Deputy Leader that instead of continuing it now we can take it up tomorrow morning.  
Keeping in view the wish of the Opposition, we have agreed that we will have a 
discussion tomorrow morning.  We will start with the Mines and Minerals Bill from 
11.00 a.m. to 12.00 noon. Then we will have the Question Hour which is non-volatile.  
After that, again we will meet and then we will take up Coal Bill and dispose it of 
tomorrow. And, we will be requesting the non-official business to be postponed to 
another day. Sir, my problem is: the House should understand that if the Mines and 
Minerals (Development and Regulation) Bill is agreed upon here, or decided upon 
here, then I have to go back to Lok Sabha.  In Lok Sabha also, every Member 
will have some programme or the other, some pre-fixed programme. So, they are 
also asking me whether we are going to extend the session or not. If this is not 
done, then I have to extend. There is no other way. So, the agreement we have 
reached inside is that we will complete this business by 2.30 p.m. or maximum by 
3.00 p.m., so that I can go back to Lok Sabha. With that understanding, I request 
you to adjourn the House.  
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MR. DEPUTY CHAIRMAN:  Now, in addition, many Members ...(Interruptions)...

SHRI GHULAM NABI AZAD:  Sir, I think, what we have decided is that from 
11.00 a.m. to 12.00 noon and then from 2.30 p.m. onwards because tomorrow is 
Friday. So, from 1.00 p.m. to 2.30 p.m. ...(Interruptions)...

MR. DEPUTY CHAIRMAN:  Yes. Therefore, in addition to that, many hon. 
Members suggested that this is already going to be 9.00 p.m. So, the House has to 
be adjourned.  ...(Interruptions)...

SHRI SITARAM YECHURY:  Sir, please listen to me. ...(Interruptions)...  Sir, 
it was agreed that we would dispense with the Zero Hour tomorrow and start this 
Legislative Business.  We will continue till 12 o’clock.  After that, we will resume 
it at 2.30 p.m.  What the Minister is hoping and which I also hope, I would also 
like that you finish one Bill by 12 o’clock and then take up the other Bill at  
2.30 p.m. But, that is the hope. We will all try.  We will all co-operate and try to 
finish that business - to take one at 11 o’clock and the other at 2.30 p.m.

SHRI TIRUCHI SIVA:  Sir, you had to give your ruling.

MR. DEPUTY CHAIRMAN:  That ruling will be given tomorrow at 11.00 a.m.  
So, now, it is already late.  Many Members are asking.  They want to go also.  
The House stands adjourned till 11.00 a.m. on Friday,  the 20th of March, 2015. 

The House then adjourned at fifty-three minutes past 
eight of the clock till eleven of the clock on

Friday, the 20th March, 2015.
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